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NORVEGE ET SUEDE

Arrangement relatif ' l'exemption
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toires pour les navires se livrant a
]a navigation frontaliere entre les
deux pays. Signe i Oslo, le j o
mars 1933.

NORWAY AND SWEDEN
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Compulsory Load Line Marks for
Vessels engaged in Frontier Traf-
fic between the two Countries.
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TEXTE NORVtGIEN. - NORWEGIAN TEXT.

No 3176. - AVTALE ANGAENDE FRITAGELSE FOR LASTEMERKE-
TVANG FOR FARTOI I GRENSEFARTEN MELLEM NORGE OG
SVERIGE. UNDERTEGNET I OSLO, DEN io. MARS 1933.

Textes officiels norvigien et suddois communiquds par le ddldgud permanent de la Norvdge auprds de
la Socidtd des Nations. L'enregistrement de cet arrangement a eu lieu le 28 avril 1933.

DEN KGL. NORSKE REGJERING og DEN KGL. SVENSKE REGJERING er kommet overens om i
anledning av art. 2 punkt 2 i den internasjonale lastelinjekonvensjon , av. 5. juli 1930, at ingen
av de kontraherende parter kan fordre at fart6i, hjemmeh6rende i den annen parts omrAde, i fart
mellem havn ved Oslofjorden og havn i Gbteborgs og Bohus len skal vaere forsynt med lastemerke
og derom utferdiget fribordscertifikat.

Med Oslofjorden forstAes i denne avtale alt norsk farvann innenfor linjen Larvik-Str6mstad.

Denne avtale trer i kraft den 25, mars 1933 og ophidrer A gjelde tre mAneder efter foretatt
opsigelse av nogen av partene.

Til bekreftelse herav lar undertegnede, som er beh6rig bemyndiget til det, undertegnet denne
avtale, sorn er avfattet pA norsk og svensk, samt forsynt samme med sine segl.

Utferdiget i Oslo, i to eksemplarer, den IO. mars 1933.

Job. Ludw. MOWINCKEL.

'Vol. CXXXV, page 301, de ce recuei.
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TEXTE SUtDOIS. - SWEDISH TEXT.

No 3176. - DEKLARATION ANGAENDE BEFRIELSE FRAN LASTMAR-
KESTVANG FOR FARTYG I GRANSTRAFIKEN MELLAN SVERIGE
OCH NORGE. UNDERTECKNAD I OSLO, DEN Io MARS 1933.

Norwegian and Swedish official texts communicated by the Permanent Delegate of Norway accredited
to the League of Nations. The registration of this Agreement took place April 28, 1933.

KUNGL. SVENSKA och KUNGL. NORSKA REGERINGARNA 6verenskommna i anledning av art. 2
punkt 2 i den internationella lastlinjekonventionen' den 5 juli 193o, att ingendera av de f6rdrags-
slutande parterna ager PAfordra, att fartyg, hemmah6rande inom den andra partens omrAde, i
fart mellan hamn i Giteborgs och Bohus In samt hamn vid Oslofjorden skall vara f6rsett med
lastmrke och dar6ver utfdrdat fribordscertifikat.

Med Oslofjorden fdrstAs i denna deklaration allt norskt farvatten innanf6r linjen Larvik-
Str6mstad.

Denna deklaration trader i kraft den 25 mars 1933 och upph~ir att gala tre manader efter av
nAgondera parten skedd uppsdgning.

Till bekrdftelse hdrav hava undertecknade, ddrtill behbrigen bemyndigade, undertecknat denna
deklaration, som dr avfattad pA svenska och norska sprAken, sant f6rsett densamma med sina
sigill.

Sore skedde i Oslo, i tvA exemplar, den IO mars 1933.

Torvald H6JER.

Copie certifi6e conforme
Ministare des Affaires 6trangbres.

Oslo, le 22 avril 1933.

Rolf Andvord,

Chef de Division.

1 Vol. CXXXV, page 301, of this Series.
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1 TRADUCTION.

No 3176. - ARRANGEMENT ENTRE LA NORVEGE ET LA SUEDE
RELATIF A L 'EXEMPTION DES MARQUES DE FRANC-BORD
OBLIGATOIRES POUR LES NAVIRES SE LIVRANT A LA NAVI-
GATION FRONTALIERE ENTRE LES DEUX PAYS. SIGNIR A
OSLO, LE io MARS 1933.

LE GOUVERNEMENT ROYAL NORV]PGIEN et LE GOUVERNEMENT ROYAL SUIfDOIS, en application
de 1'article 2, alin~a 2, de la Convention' internationale sur les lignes de charge du 5 juillet 1930
sont convenus qu'aucune des Parties contractantes ne pourra exiger qu'un navire appartenant
au territoire de l'autre Partie et navigant entre un port du fjord d'Oslo et un port de la province de
Gteborg et de Bohus soit muni de marques de franc-bord et d'un certificat de franc-bord s'y
rapportant.

Par fjord d'Oslo, il faut entendre, dans le present arrangement, toutes les eaux norv~giennes
Sl1'int6rieur de la ligne Larvik-Str6mstad.

Le present arrangement entrera en vigueur le 25 mars 1933 et cessera d'tre applicable trois
mois apr~s que l'une ou l'autre des Parties laura d6nonc4.

En foi de quoi les soussign6s diiment autoris6s A cet effet ont sign6 le present arrangement
r~dig6 en langues norvdgienne et su~doise et 1ont revtu de leurs sceaux.

Fait h Oslo en double exemplaire le io mars 1933.

Joh. Ludw. MOWINCKEL.
Torvald HOJER.

'Traduit par le Secr6tariat de la Soci6t6 des Nations, 4 titre d'information.
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1 TRANSLATION.

No. 3176. - AGREEMENT BETWEEN NORWAY AND SWEDEN
REGARDING EXEMPTION FROM COMPULSORY LOAD LINE
MARKS FOR VESSELS ENGAGED IN FRONTIER TRAFFIC
BETWEEN THE TWO COUNTRIES. SIGNED AT OSLO,
MARCH IO, 1933.

THE ROYAL SWEDISH and THE ROYAL NORWEGIAN GOVERNMENTS agree, in accordance with
Article 2, paragraph 2, of the International Load-Line Convention of July 5, 1930, that neither
of the Contracting Parties shall be entitled to demand that vessels belonging to the territory of the
other Party and plying between ports in the provinces of Gothenburg and Bohus and ports in the
Oslo Fjord shall be provided with load-line marks and load-line certificates in respect thereof.

The Oslo Fjord in this Agreement is understood to mean all the Norwegian waters inside a
line from Larvik to Strbmstad.

This Agreement shall come into force cn March 25, 1933, and shall cease to operate three
months after either Party has denounced it.

In faith whereof the undersigned, being duly authorised for the purpose, have signed this-
Agreement, which is drawn up in the Swedish and Norwegian languages, and have thereto affixed-
their seals.

Done at Oslo, in duplicate, March Io, 1933.

Joh. Ludw. MOWINCXEL.

Torvald HOJER.

' Translated by the Secretariat of the League of Nations, for information.





No 3177.

1RAK ET NORVEGE

Echange de notes comportant un
accord commercial provisoire. An-
kara, Ies 21 fivrier et 14 mars j 933.

IRAQ AND NORWAY

Exchange of Notes constituting a
Provisional Commercial Agree-
ment. Ankara, February 2 1 and
March 14, j933.
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No 3177. - RCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
DE L'IRAK ET DE LA NORVEGE COMPORTANT UN ACCORD
COMMERCIAL PROVISOIRE. ANKARA, LES 21 FRVRIER ET
14 MARS 1933.

Texte officiel frangais communiqud par le ddlegud permanent de la Norv~ge aupr~s de la Socidtd des
Nations. L'enregistrement de cet Jchange de notes a eu lieu le 28 avril 1933.

I.

LUGATION DE NORVhGE.

ANKARA, le 21 fdvrier 1933.
MONSIEUR LE MINISTRE,

J'ai l'honneur d'informer Votre Altesse royale qu'en attendant la conclusion et la mise en
vigueur d'un trait6 de commerce entre nos deux pays, mon gouvernement consent A ce qu'a partir
du Ier avril 1933, les produits du sol et de l'industrie originaires et en provenance d'Irak, import~s
sur le territoire norv~gien et destinds soit a la consommation, soit a la r~exportation ou au transit,
jouissent du traitement de la nation la plus favoris6e.

I1 est entendu que l'application de ce r~gime provisoire est subordonne a l'application en
Irak aux produits du sol et de l'industrie originaire et en provenance de Norv~ge du traitement de
la nation la plus favorise.

I demeure 6galement entendu que le prdsent modus vivendi restera en vigueur aussi longtemps
que lune des Parties contractantes ne lFa pas d~nonc6 moyennant un pr6avis de quatre-vingt-dix
jours.

I cessera ipso facto de produire ses effets le jour de la mise en vigueur d'une convention de
commerce entre nos deux pays.

Veuillez agr~er, Monsieur le Ministre, les assurances de ma haute consid6ration.

Le Ministre de Norvdge

Sigurd BENTZON.

Son Altesse royale El-Emir Zeid,
Envoy6 extraordinaire et Ministre pldnipotentiaire d'Irak,

etc., etc., etc.
Ankara.

Copie certifi~e conforme
Minist~re des Affaires 6trangres,

Oslo, le 22 avril 1933.

Rolf Andvord.

Chef de Division.
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1 TRADUCTION. - TRANSLATION.

No. 3177. - EXCHANGE OF NOTES BETWEEN THE GOVERNMENTS
OF IRAQ AND NORWAY CONSTITUTING A PROVISIONAL
AGREEMENT. ANKARA, FEBRUARY 21, AND MARCH 14, 1933.

French official text communicated by the Permanent Delegate of Norway accredited to the League of
Nations. The registration of this Exchange of Notes took place April 28, 1933.

I.

NORWEGIAN LEGATION.

ANKARA, February 21, 1933.
MONSIEUR LE MINISTRE,

I have the honour to inform Your Royal Highness that, pending the conclusion and putting
into force of a Commercial Treaty between our two countries, my Government agrees that as from
April Ist, 1933, products of the soil and industry originating in and coming from Iraq, imported into
Norwegian territory for consumption, re-export or transit shall enjoy most-favoured-nation
treatment.

It is agreed that the application of this provisional regime shall be conditional upon the
application in Iraq of most-favoured-nation treatment for products of the soil and industry
originating in and coming from Norway.

It is also agreed that the present modus vivendi shall remain in force as long as it has not been
denounced by one of the Contracting Parties with ninety days' notice.

It shall cease ipso facto to be operative from the day of the putting into force of a commercial
convention between our two countries.

Accept, etc.

Sigurd BENTZON.
Norwegian Minister.

To
His Ro al Highness the Emir Zeid,

Envoy Extraordinary and Minister Plenipotentiary of Iraq,
etc., etc., etc.,

Ankara.

I Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secretariat de la Soci~t6 des
Nations, 4 titre d'information.
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II.

LUGATION ROYALE D'IRAK
EN TURQUIE.

ANKARA, le 14 mars 1933.
MONSIEUR LE MINISTRE,

Me r~f6rant A votre lettre en date du 21 f~vrier a. c., j'ai 1'honneur d'informer Votre Excellence
que mon gouvernement m'a autoris6 de lui faire savoir que l'Irak accepte votre proposition d'un
arrangement entre nos deux pays quant A un traitement mutuel sur la base de la nation ( la plus
favoris~e ,,. I1 est bien entendu, toutefois, que cet arrangement est fait de la part d'Irak dans les
mmes conditions que celles dont, pendant 1 admission de l'Irak h la Socit6 des Naions, mon
gouvernement avait expliqu6 dans le deuxi6me alin~a de son article sur (( la nation la plus favoris~e ,.

Cet alin~a est r~dig6 comme suit :
(( Sont except~s de l'engagement formul6 au premier alin~a ci-dessus les avantages

accord~s ou qui pourraient 6tre accords ult~rieurement par l'Irak A un pays limitrophe
pour faciliter le trafic fronti~re, ainsi que ceux resultant d une union douamnre qui pourrait
6tre conclue par l'Jrak. II en sera de m~me en ce cqui concerne les avantages sp6ciaux
qu'en mati~re douanire l'Irak pourrait consentir aux produits naturels ou fabriqu6s
originaires de la Turquie ou d'un pays quelconque dont le territoire, en 1914, faisait
int~gralement partie de l'Empire ottoman en Asie. ),

Veuillez agr~er, Monsieur le Ministre, les assurances de ma tr~s haute consideration.

ZEID.

Son Excellence Monsieur Bentzon,
Envoy6 extraordipaire et Mivistre pl~nipotentiaire de Norv~ge,

Ankara.

Copie cercifi~e conforme
Minist~re des Affaires 6trang~res,

Oslo, le 22 avril 1933.

Rolf Andvord.
Chef de Division.

No 3177
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IT.

ROYAL LEGATION OF IRAQ
IN TURKEY.

ANKARA, March 14, 1933.
MONSIEUR LE MINISTRE,

With reference to your letter of February 21, 1933, I have the honour to inform Your
Excellency that my Government has authorised me to state that Iraq agrees to your proposal for
an arrangement between our two countries relating to reciprocal most-favoured-nation treatment.
It is understood, however, that this arrangement is concluded by Iraq under the same conditions
as those which my Government explained in the second paragraph of its Article on most-favoured-
nation treatment during the proceedings for the admission of Iraq to the League of Nations.

This paragraph is worded as follows :
" The undertaking given in the first paragraph above shall not apply to any special

privileges granted now or in the future by Iraq to a neighbouring State for the purpose of
facilitating frontier traffic, or to any privileges granted under the terms of a Customs
Union concluded by Iraq. The same applies to any special privileges in Customs matters
which Iraq may grant to natural or manufactured products originating in Turkey or any
country whose territory formed, in 1914, an integral part of the Ottoman Empire in Asia.

Accept, etc.

ZEID.
To

His Excellency M. Bentzon,
Envoy Extraordinary and Minister Plenipotentiary,

Ankara.

No. 3177





N° 3178.

AFGHANISTAN
ET LITHUANIE

Traite d'amitie. Signe i Kaunas, le
9 decembre 193o.

AFGHANISTAN
AND LITHUANIA

Treaty of Friendship. Signed at
Kaunas, December 9, j93-
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TEXTE LITHUANIEN.
LITHUANIAN TEXT.

No 3178. - LIETUVOS IR AFGA-
NISTANO DRAUGINGUMO SU-
TARTIS'. KAUNE, 1930 m.
GRUODZIO, MEN 9. D.

Textes officiels lithuanien et persan communiquis
par le ministre des Aflaires dtrangdres de
Lithuanie. L'enregistrement de ce traitd a eu
lieu le 29 avril 1933.

LIETUVOS RESPUBLIKOS VYRIAUSYBE ig

VIENOS PUSES IR KARALXAKOJI AFGANISTANO

Vyriausyb6 ig antros pus&s, siekdamos susti-

printi esamus tarp abiejil Valstybitl tikrai

draugingus santykius, nutar6 pasiragyti giq

draugingumo sutartj ir giam tikslui paskyr6 savo

Igaliotinius :

LIETUVOs RESPUBLIKOS PREZIDENTAS:

Jo Ekscelencijqj Pon. Daktar4 Dovq

ZAUNUI, U~sieniq Reikalq Ministeri;

JO DIDENYBP, AFGANISTANO PADI§ACHAS :

Jo Aukgtybq Ponq Sardar Mohammed AzIz

Khan, Nepaprast4 ir Igaliotqji Amba-

sadoritt ;

Kurie, patiekq vienas antram savo igalio-

jimus, rastus gera ir reikiama forma sudarytus,

susitar dOl giq nuostatl :

L'change des ratifications a eu lieu h Moscou,
le 12 avril 1933.

Entr6e en vigueur le 27 avril 1933.

TEXTE PERSAN. - PERSIAN TEXT.

No 3178. -
A-,

Lithuanian and Persian official texts communi-
cated by the Lithuanian Minister for Foreign
Aflairs. The registration of this Treaty took
place April 29, 1933.

/

Mocw Api 12 93

C e i f A 2 1

'The exchange of ratifications took place at
Moscow, April 12, 1933.

Came into force April 27, 1933.
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I straipsnis.

Tarp Lietuvos Respublikos ir Afganistano
Karalijos, o taip pat tarp abiejil Salitl pilieiq,
bus nelau~oma taika ir nuogirdus nuolatinis
draugingumas.

2 straipsnis.

Abi Aukgtosios Vyriausyb~s sutinka nustatyti
tarp saves diplomatinius santykius, einant
tarptautin~s teis~s d~sniais, ir turks teis~s
pasikeisti tinkamai igaliotais diplomatiniais
atstovais, kurie, savitarpumo pagrindais, nau-
dosis abiejq Sali sostin~se visomis nelieiamy-
b~s teis~mis ir lengvatomis, kuriomis naudojasi
treiqjM valstybiq atstovai, einant tarptautin~s
teis~s nuostatais. Kiekiena Aukgttqjq Susita-
rian~i Sali turks teis~s paskirti generalinius
konsulus ir konsulus, kurie naudosis antros Salies
teritorijoje visomis tarptautin~s teis-s pripa-
Eintomis teis~mis.

3 straipsnis.

Abi Aukgtosios Susitarian~ios Salys sutinka
galimai greitiau pradti derybas prekybos
sutar~iai sudaryti.

4 straipsnis.

Sioji sutartis bus ratifikuota ir ratifikacijos
ragtais galimai grei~iau bus pasikeista.

Sioji sutartis igis galios penkioliktq dienq rati-
fikacijos dokumentais pasikeitus.
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5 straipsinis.

Sioj i sutartis suragyta lietuviq ir perst kalbo-
mis, laikant abudu tekstu autentigkais.

Tai Patvirtindami, abiejtl Salitq Igaliotiniai

M4 sutartj pasirak ir prid~jo savo antspaudas.

Pasiragyta Kaune, dviejuose egzemplioriuose,
1930 m. gruodEio m6n. 9. d.

ZAUNIUS.

v.

'- / ' ; ,.,," ,'

4~1~1

Pour copie conforme

K. Bizauskas,
Directeur du Dipartement juridique

et administratil.

No 3178
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1 TRADUCTION.

No 3178. -- TRAITE D'AMITIR
ENTRE L'AFGHANISTAN ET LA
LITHUANIE. SIGNt A KAUNAS,
LE 9 DItCEMBRE 1930.

LE PRI SIDENT DE LA RP-PUBLIQUE DE
LITHUANIE et SA MAJESTt LE RoI D'AFGANISTAN,
anims tous deux du d~sir de renforcer les liens
d'amiti6 sincere existant entre leurs pays, ont
dcid6 de conclure un trait6 d'amiti6 et ont
d~sign6 Ai cet effet pour leurs pl~nipoten-
tiaires :

LE PRIISIDENT DE LA REPUBLIQUE DE LITHUA-
NIE :

Son Excellence le Dr Dova ZAUNIUS,
Ministre des Affaires trangres,

SA MAJESTt LE Rol D'AFGHANISTAN :

Son Altesse Sardar Mohamed Aziz Khan,
Ambassadeur et Envoy6 extraordinaire
d'Afghanistan Ai Moscou;

Lesquels, apr s s'6tre communiqu6 leurs pleins
pouvoirs trouv~s en bonne et due forme, sont
convenus des articles suivants

Article premier.

II y aura paix in~branlable et amiti6 sincere
et constante entre la R6publique de Lithuanie
et le Gouvernement royal d'Afghanistan, comme
aussi entre leurs ressortissants respectifs.

Article 2.

Chacune des Hautes Parties contractantes
aura le droit de designer aupr~s de l'autre

' Traduit par le Secr6tariat de la Socidt6 des
Nations, 4 titre d'information.

I TRANSLATION.

No. 3178. - TREATY OF FRIEND-
SHIP BETWEEN AFGHANISTAN
AND LITHUANIA. SIGNED AT
KAUNAS, DECEMBER 9, 1930.

THE PRESIDENT OF THE REPUBLIC OF
LITHUANIA and His MAJESTY THE KING OF
AFGHANISTAN, being equally desirous of streng-
thening the ties of sincere friendship existing
between the two countries, have decided to
conclude a Treaty of Friendship and have for
that purpose appointed as their Plenipoten-
tiaries :

THE PRESIDENT OF THE REPUBLIC OF LITHUA-
NIA :

H. E. Dr. Dova ZAUNIUS, Minister for
Foreign Affairs ;

His MAJESTY THE KING OF AFGHANISTAN

His Highness Sardar Mohamed Aziz Khan,
Ambassador and Envoy Extraordinary
of Afghanistan in Moscow;

Who, after having communicated their full
powers, found in good and due form, have
agreed upon the following Articles

Article i.

There shall be inviolable peace and sincere
and perpetual friendship between the Republic
of Lithuania and the Royal Government of
Afghanistan and between the nationals of the
two States.

Article 2.

Each High Contracting Party shall be entitled
to send duly accredited diplomatic represen-

I Translated by the Secretariat of the League
of Nations, for information.
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Partie des reprdsentants diplomatiques dfiment
accr~dit~s qui jouiront, sous r~serve de r~ci-
procit6, des immunits et pri-il1ges dont bene-
ficient les reprsentants des autres Etats, con-
form~ment aux r~gles du droit international.
Chacune des deux Parties contractantes aura
le droit de d6signer sur le territoire de l'autre
Partie des consuls g~n~raux et des consuls qui
jouiront de tous les droits qui d6rivent du droit
international.

Article 3.

Les Hautes Parties contractantes convien-
nent de commencer le plus t6t possible des
n~gociations en vue de la conclusion d'un trait6
de commerce.

Article 4.

Le present trait6 sera ratifi6 et les instruments
de ratification seront 6chang6s dans le plus bref
d~lai possible.

Le trait6 entrera en vigueur quinze jours
apr~s l'6change des instruments de ratification.

Article 5.

Le present trait6 a 6t6 6tabli en deux exem-
plaires en langue lithuanienne et persane, les
deux textes faisant 6galement foi.

En foi de quoi les pl~nipotentiaires ont sign6
le prdsent trait6 et y ont appos6 leurs sceaux.

Fait a Kovno, le 9 d~cembre 1930.

tatives to the other Party, which represen-
tatives shall, subject to reciprocity, enjoy the
immunities and privileges accorded to the
representatives of other States in conformity
with the principles of international law. Each
of the High Contracting Parties shall have the
right to appoint Consuls-General and Consuls
who shall enjoy in the territory of the other
party all the rights conferred by international
law.

Article 3.

The High Contracting Parties agree to enter
into negotiations as soon as possible with a
view to the conclusion of a commercial treaty.

Article 4.

The present Treaty shall be ratified and the
ratifications shall be exchanged as soon as
possible.

The Treaty shall enter into force fifteen days
after the exchange of ratifications.

Article 5.

The present Treaty has been drawn up in
duplicate, in Lithuanian and Persian, both
texts being equally authentic.

In faith whereof the Plenipotentiaries have
signed the present Treaty and have thereto
affixed their seals.

Done at Kovno, December 9, 1930.

ZAUNIUS.

Mohamed Aziz.
ZAUNIUS.

Mohamed Aziz.
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BELGIQUE ET
GOUVERNEMENT CHERIFIEN

(Zone frangaise.)

Convention concernant ]a reparation
des dommages risultant des acci-

dents du travail. Sign' ei Paris, le

24 juillet I 93o.

BELGIUM AND
SHEREEFIAN GOVERNMENT

(French Zone).

Convention respecting Compensation
for Injuries resulting from Indus-
trial Accidents. Signed at Paris,
July 24, 193o.



36 Socidte des Nations - Recuei des Traits. 1933

No 3179. - CONVENTION I ENTRE LA BELGIQUE ET LE GOUVER-
NEMENT CHI-RIFIEN CONCERNANT LA RItPARATION DES
DOMMAGES RtSULTANT DES ACCIDENTS DU TRAVAIL. SIGNIE
A PARIS, LE 24 JUILLET 1930.

Texte officiel /ranais communiqud par le ministre des Aflaires dtrang~res de Belgique. L'enregistrement
de cette convention a eu lieu le ier mai 1933.

LE GOUVERNEMENT DE SA MAJESTA LE Rol DES BELGES et LE GOUVERNEMENT DE SA MAJESTF,
CI111RIFIENNE ddsirant rdgler la question de la reparation des dommages r6sultant des accidents
de travail ont ddcid6 de conclure une convention et sont convenus des dispositions suivantes:

Article Premier.

Les sujets belges victimes d'accidents du travail en zone fran aise de l'Empire chdrifien,
ainsi que leurs ayants droit, seront admis au b6ndfice des indemnitds et des garanties attribudes
aux ouvriers marocains employ~s chez des patron*s 6trangers par la legislation en vigueur dans
ladite zone sur les responsabilitds des accidents du travail.

Par r~ciprocit6, les sujets narocains victimes d'accidents du travail en Belgique, ainsi que leurs
ayants droit, seront admis au bdndfice des indemnit6s et des garanties attribudes aux sujets belges
par la lgislation en vigueur sur la r6paration des dommages rsultant des accidents du travail.

Article 2.

L'6galit6 de traitenent prdvue "i l'article ci-dessus s'appliquera au ddveloppement 6ventuel
de la h6gislation de chaque pays.

Article 3.

Les exemptions prononcdes en matire de timbre, de greffe et d'enregistrement et la d6livrance
gratuite stipul~e par la legislation belge sur les accidents du travail sont 6tendues aux actes,
certificats et documents vis6s par cette l6gislation qui seront passds ou ddlivrds aux fins d'exdcution
de la loi marocaine.

1 L'6change des ratifications a eu lieu h Paris, le 23 mars 1932.
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I TRADUCTION. - TRANSLATION.

No. 3179. - CONVENTION 2 BETWEEN BELGIUM AND THE
SHEREEFIAN GOVERNMENT RESPECTING COMPENSATION FOR
INJURIES RESULTING FROM INDUSTRIAL ACCIDENTS. SIGNED
AT PARIS, JULY 24, 1930.

French official text communicated by the Belgian Minister for Foreign A/lairs. The registration of this
Convention took place May ist, 1933.

THE GOVERNMENT OF His MAJESTY THE KING OF THE BELGIANS and the GOVERNMENT OF
His SHEREEFIAN MAJESTY, being desirous of settling the question of compensation for injuries
resulting from industrial accidents, have decided to conclude a Convention 'and have agreed
upon the following provisions:

Article i.

Belgian subjects who meet with industrial accidents in the French zone of the Shereefian
Empire and their dependants shall be entitled to the compensation and guarantees to which
Moroccan workers employed by foreign employers are entitled under the legislation in force in the
said Zone respecting liability for industrial accidents.

Reciprocally, Moroccan subjects who meet with industrial accidents in Belgium and their
dependants shall be entitled to the compensation and guarantees to which Belgian subjects are
entitled under the legislation in force respecting compensation for industrial accidents.

Article 2.

The equality of treatment provided for in the preceding Article shall apply to any subsequent
extension of the legislation of either country.

Article 3.

The exemptions with respect to stamp duties, court fees, registration fees and the issue of
documents free of charge which are provided for in Belgian legislation respecting industrial accidents
shall be extended to the instruments, certificates and documents covered by the said legislation
which are drawn up or issued for the purpose of the administration of the Moroccan Act.

I Traduction du Bureau International dn Tra- I Translation of the International Labour Of-
vail. f ice.

2 The exchange of ratifications took place at Paris, March 23, 1932.
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Rciproquement, les exemptions prononcles et la d6livrance gratuite stipule par la lgislation
marocaine sont 6tendues aux actes, certificats et documents vis6s par cette l6gislation qui seront
pass6s ou d6livrs aix fins d'ex~cution de la loi belge.

Article 4.

Les autorit~s de la zone fran~aise de l'Empire ch~rifien et les autorit~s belges se prteront
mutuellement leurs bons offices en vue de faciliter, de part et d'autre, l'ex~cution des lois relatives
aux accidents du travail.

Article 5.

La pr~sente convention sera ratifie le plus t6t possible.
Les ratifications seront 6chang~es A Paris.
Elle entrera en vigueur en zone fran~aise de 'Empire ch~rifien et en Belgique le Ier du mois

apr~s qu'elle aura 6t6 officiellement publi6e dans les deux pays suivant les formes prescrites par
leurs ligislations respectives.

Elle demeurera obligatoire jusqu', l'expiration d'une annie partir du jour ou l'une des Parties
contractantes 1'aura d~nonce.

En foi de quoi les pl~nipotentiaires soussign~s, dfiment autoris~s, ont sign6 la pr~sente

convention et l'on rev~tue de leurs cachets.

Fait a Paris, en double exemplaire, le 24 juillet 1930.

(S.) DE GAIFFIER.

(S.) R. DE SAINT-QUENTIN.

NO 3t79
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Reciprocally, the exemptions and the issue of documents free of charge which are provided
for in Moroccan legislation shall be extended to the instruments, certificates and documents covered
by the said legislation which are drawn up or issued for the purposes of the administration of the
Belgian Act.

Article 4.

The authorities in the French Zone of the Shereefian Empire and the Belgian authorities shall
render each other mutual assistance for the purpose of facilitating the administration of the
legislation relating to industrial accidents.

Article 5.

This Convention shall be ratified as soon as possible.
Ratifications shall be exchanged in Paris.
The Convention shall come into operation in the French Zone of the Shereefian Empire and in

Belgium on the first day of the month after it has been officially published in the two countries in
conformity with the formalities prescril ed by their respective legislation.

The Convention shall remain in operation until the expiration of a year reckoned from the
date on which it has been denounced by one of the two Contracting Parties.

In faith whereof the undersigned Plenipotentiaries, being duly authorised for the purpose,
have signed the present Convention and thereto affixed their seals.

Done in Paris, in duplicate, July 24, 1930.

(S.) DE GAIFFIER.

(S.) R. DE SAINT-QUENTIN.
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NORWAY AND TURKEY

Treaty of Establishment, Commerce
and Navigation, with Protocol of
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No 318o. - TRAITI3 D'I TABL1SSEMENT, DE COMMERCE ET DE
NAVIGATION ENTRE IA NORVIPGE ET LA TURQU1E. SIGNt
A ANKARA, LE 16 MARS 1931.

Texte officiel /ranwais communiqud par le ddldgui permanent de la Norv7ge aupris de la Socidtd des
Nations. L'enregistrement de ce traitd a eu lieu le Ier mai 1933.

S. M. LE ROI DE NORVtGE,

d'une part, et "
LE PRtSIDENT DE LA RfrPUBLIQUE TURQUE,

d'autre part,
IRgalement animfs du d~sir d'affermir et de d6velopper les relations 6conomiques entre les

deux pays, ont r6solu de conclure, conform6ment au Trait6 2 d'amiti6 entre la Norv~ge et la Turquie
du 2 mai 1925, un trait6 d'6tablissement, de commerce et de navigation et ont nomm6 pour leurs
pl~nipotentiaires :

S. M. LE RoI DE NORVtGE:

M. Sigurd BENTZON, envoy6 extraordinaire et ministre pl6nipotentiaire

LE PRItSIDENT DE LA R PUBLIQUE TURQUE

ZEKA I Bey, ministre de la Dfense nationale
Mustafa $EREF Bey, ministre de l'Economie nationale
Menemenli NOMAN -Bey, sous-secrdtaire d'Etat au Minist~re des Affaires 6trang~res

Lesquels, apr~s s'6tre communiqu6 leurs, pleins.pouvoirs respectifs trouv~s en bonne et due
forme, sont convenus des articles suivants

Article premier.

Les ressortissants de chacune des Hautes Parties contractantes auront sur le territoire de l'autre
Partie, sous reserve des lois, r~glements et ordonnances, portant sur l'admission, la circulation,
le s6jour et l'tablissement des 6trangers, le droit de s'6tablir et de s6journer, d'aller, de venir et
de circuler, ainsi que celui de quitter librement ce territoire, sans prejudice des prescriptions de
police dans la mati~re.

II est entendu que ces stipulations ne restreignent en rien le droit de chacune des Hautes
Parties contractantes de refuser aux ressortissants de l'autre Partie l'autorisation de s'6tablir

L'6change des ratifications a en lieu h Ankara, le ier avril 1933.

Le trait6 est entr6 en vigueur le i er mai T933.
Vol. LVI, page 51, de ce recueil.
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1 TRADUCTION. - TRANSLATION.

No. 318o. - TREATY 2 OF ESTABLISHMENT, COMMERCE AND
NAVIGATION BETWEEN NORWAY AND TURKEY. SIGNED AT
ANKARA, MARCH 16, 1931.

French official text communicated by the Permanent Delegate of Norway accredited to the League of
Nations. The registration of this Treaty took place May I, 1933.

His MAJESTY THE KING OF NORWAY,

of the one part, and

THE PRESIDENT OF THE TURKISH REPUBLIC,

of the other part,
Being equally desirous of strengthening and developing the economic relations between the

two countries, have decided to conclude, in accordance with the Treaty 3 of Friendship between
Norway and Turkey of May 2, 1925, a Treaty of Establishment, Commerce and Navigation,
and have appointed as their Plenipotentiaries:

HIS MAJESTY THE KING OF NORWAY:

M. Sigurd BENTZON, Envoy Extraordinary and Minister Plenipotentiary;

THE PRESIDENT OF THE TURKISH REPUBLIC:

ZEKAI Bey, Minister of National Defence;
Mustafa 5EREF Bey, Minister of National Economy;
Menemenli NUMAN Bey, Under-Secretary of State at the Ministry of Foreign Affairs

Who, having communicated their full powers, found in good and due form, have agreed on
the following Articles :

Article I.

Nationals of either High Contracting Party shall have the right in the territory of the other
Party, subject to compliance with the laws, regulations and ordinances relating to the admission,
movement, residence and establishment of foreigners, to establish themselves, to reside, to come
and go, and to leave that territory freely, without prejudice to the relevant police regulations.

It is understood that these provisions shall in no way restrict the right of either High Contracting
Party to refuse nationals of the other Party permission to establish themselves or reside within

I Traduit par le Secr6tariat de Ia Soci~t6 des 1 Translated by the Secretariat of the League
Nations, a titre d'information. of Nations, for information.

The exchange of ratifications took place at Ankara., April ist, 1933.
The Treaty came into force May ist, 1033.

3 Vol. LVI, page 51, of this Series.
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ou de s6journer clans le pays et de les expulser ainsi que de r~glemcnter les visas des passeports et la
d6livrance des permis de sfjour conform~ment aux lois et r~glements en vigueur pour tous les
6trangers.

Chacune des Hautes Parties contractantes se rfserve toute libert6 d'action en ce qui concerne
1'immigration.

Article II:

Les ressortissants de chacune des Hautes Parties contractantes auront dans le territoire de
]'autre la complete libert6 d'acqurir et de poss~der toute sorte de biens mobiliers et immobiliers
dont l'acquisition ou la possession est ou sera permise par les lois de l'autre Haute Partie
contractante aux ressortissants du pays le plus favoris6, A 1'exception, bien entendu, des cas pr~vus
par les lgislations respectives. Ils pourront, aux memes conditions, en disposer librement par vente,
donation, transfert, contrat de mariage, testament, succession ab intestat ou par tout autre moyen.

Ils ne seront assujettis, dans aucun des cas susmentionns, des charges, taxes ou imp6ts,
sous quelque d~nomination que ce soit, autres oii plus 6lev6s que ceux qui sont ou seront 6tablis
pour les nationaux.

Article III.

Les ressortissants de chacune des Hautes Parties contractantes auront sur le territoire de
l'autre, aux memes conditions que les ressortissants de la nation la plus favoris~e et en se conformant
aux lois et r~glements du pays, le droit d'exercer toute sorte d'industrie et de commerce, ainsi que
tout metier et profession dont l'exercice nest pas ou ne serait pas, suivant la loi du pays, r~serv6
aux nationaux.

Article IV.

Les ressortissants de chacune des Hautes Parties contractantes n'auront payer sur le
territoire de 1'autre pour leurs personnes et leurs biens, droits et int~rfts, y compris leur commerce,
industrie, m6tier et profession, aucun imp6t, taxe ou charge, de quelque nature que ce soit, autres
ou plus 6lev~s que ceux auxquels sont soumis les nationaux.

En cc qui concerne les taxes et charges quelconques A payer du chef de s~j our et d'6tablissement,
les ressortissants des deux Parties jouiront du traitement de la nation la plus favorise.

Ils seront autoris~s exporter librement le produit de la vente de leurs biens et leurs biens
mmes, sous rserve des dispositions lgales en vigueur dans le pays, sans 6tre soumis en cela, en
qualitd d'6trangers, i des imp6ts, droits et redevances plus 6lev~s que ceux qu'auraient t payer
Jes. nationaux.

Article V.

Les ressortissants de chacune des Hautes Parties contractantes seront exempts, sur le territoire
de.bYautre Partie, de tout service militaire dans l'arm~e,, la marine, les forces a~riennes, la garde
nationale ou la milice, ainsi que de toute obligation ou charge remplaqant le service militaire.

Ils ne seront soumis . d'autres prestations ou r~quisitions militaires que dans ]a mesure et
aux conditions pr~vues pour les nationaux.

Les ressortissants de chacune des Hautes Parties contractantes seront aussi exempts, sur le
territoire de lautre Partie, de toute fonction judiciaire ou administrative, sous r6serve des exemptions
sp~cifiques pr~vues par les lois respectives.
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the country, to expel them, and to issue regulations governing passport visas and the issue of
residence certificates in accordance with the laws and regulations applicable to all foreigners.

Each of the High Contracting Parties reserves full freedom of action with regard to immigration.

Article II.

Nationals of either High Contracting Party shall have complete freedom in the territory of
the other to acquire and possess any kind of movable or immovable property, the acquisition or
possession of which is or may hereafter be allowed by the laws of the other High Contracting Party
to nationals of the most favoured nation, except of course in the cases laid down in the laws of
the respective States. They may, under the same conditions, dispose freely thereof by- sale, gift,
transfer, marriage settlement, will, succession ab intestato, or by any other means.

They shall not in any of the, above cases be liable to charges, duties or taxes of any kind what-
soever other or higher than those which are or may hereafter be imposed on nationals of the
country.

Article III.

Nationals of either High Contracting Party shall, under the same conditions as nati'rials
of the most favoured nation and subject to compliance with the laws and regulations of the coun, -,
have the right, in the territory of the other Party, to carry on any kind of industry or commel e
and to engage in any trade or profession the pursuit of which is not at present or may not hereafter
be reserved for nationals of the country.

Article IV.

Nationals of either High Contracting Party shall not be liable in the territory of the other
Party, as regards their persons, property, rights and interests, including their commerce, industry,
trade or profession, to any tax, duty or charge whatsoever other or higher than those levied on
nationals.

As regards any duties and charges payable in respect of residence and establishment, the
nationals of the two Parties shall enjoy most-favoured-nation treatment.

They shall be authorised, subject to compliance with the laws in force in the country, freely
to export the proceeds of the sale of their property and the property itself, without thereby being
liable as foreigners to higher taxes, dues and charges than those payable by nationals of the country.

Article V.

Nationals of each of the High Contracting Parties shall be exempt in the territory of the other
Party from any military service in the army, navy or air forces and in the national guard or militia,
and from any obligation or charge in lieu of military service.

They shall only be liable to other military contributions and requisitions to the extent and
under the conditions laid down for nationals of the country.

Nationals of either High Contracting Party shall also be exempt in the territory of the other
Party from any judicial or administrative functions, subject to the specific exemptions provided
for in the respective laws.

No. 318o
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Article VI.

Les ressortissants de l'une des Hautes Parties c( ntractantes ne pourront, sur le territoire de
l'autre Partie, 6tre expropri6s de leurs biens que poar des raisons pr~vues par la loi. Ils auront
r~ciproquement droit aux indemnit6s 6tablies en faveur des nationaux par la loi en vigueur dans
les pays respectifs.

Aucune expropriation ne pourra avoir lieu sans publicit6 pr6alable ni avant quo l'indenuiit6
ait 6t6 versee ou dfment consign6e.

Article VII.

Les ressortissants de chacune des Hautes Parties contractantes jouiront sur le territoire de
l'autre, en tout ce qui concerne la protection l~gale et judiciaire de leur personne et de leurs biens,
du inme traitement que les nationaux.

En consdquence, ils auront libre et facile acc~s des tribunaux et pourront ester en justice aux
m~mes conditions que les nationaux. A titre de rciprocit6, ils jouiront sur le territoire de l'autre,
aux mmes conditions que les nationaux, de l'assistance judiciaire gratuite et de l'exemption de
]a caution judicatum solvi. L'exemption de la caution judicatum solvi ne pourra 6tre demand~e
que si le demandeur est domicili6 dans l'Etat oij le proc~s a 6t6 intent6.

Article VIII.

Les soci66s par actions et autres socit~s commerciales, y compris les socidt~s industrielles,
financi~res, les compagnies d'assurances et de transport, qui ont leur si~ge sur le territoire de L'une
des Hautes Parties contractantes et qui y existent r~guliirement d'apr~s les lois de cette derni~re,
seront reconnues par l'autre Partie comme existant r~gulirement, pourvu qu'elles n'y poursuivent
pas un but illicite.

Lesdites soci~t~s pourront, en se soumettant aux lois et r~glements de l'autre pays, qui sont
ou s ront en vigueur, et lorsque la L6gislation de celui-ci pr~voit l'obligation d'une autorisation,
apr~s l'obtention de ladite autorisation, s'6tablir sur le territoire de ce pays, y crier des filiales,
succursales ou agences et y ester en justice comme demandeur ou dfendeur.

L'activit6 desdites socits constitutes sous la l6gislation de l'une des Hautes Parties contrac-
tantes, en tant qu'elle s'exerce sur le territoire de 'autre, sera soumise aux lois et riglement de celle-ci.
Elles ne seront pas trait~es, quant . leur activit6, moins favorablement que les socits de la nation
]a plus favorisie.

Pour tout ce qui concerne la protection 16gale et judiciaire de leurs biens, elles jouiront dans
lautre pays du m~me traitement que les socit~s nationales. Les dispositions de larticle VI s'appli-
quent 6galement d'une manire analogue aux socit~s vis~es au pr6sent article. La disposition
de l'article VII sur 'exemption de la caution judicaturn solvi s'applique 6galement aux socit6s vises
au present article.

Les socit~s de L'une des Hautes Parties contractantes ainsi que leurs filiales, succursales ou
agences ne seront pas soumises, sur le territoire de l'autre pays, en cc qui concerne les droits, taxes
et imp6ts, h une charge fiscale plus 6lev~e que celle support~e par les soci6ts de la nation la plus
favoris~e. I1 est entendu qu'elles seront astreintes h acquitter les taxes affhrentes h L'obtention des
actes d'autorisation et d'enregistrement pour les soci6t6s 6trangres et h d~poser les cautionnements
pr~vus par la loi. Elles ne seront soumises It d'autres protestations ouA des requisitions militaires
que. dans la mesure et aux conditions pr6vues pour les soci6t6 nationales.

En ce qui concerne les imp6ts calculus sur le capital, le revenu ou les b~nefices, chacune des
Hautes Parties contractantes ne taxera les socit6s de l'autre selon la nature des imp6ts, qu'It
raison de la part d'actif social qu'elles ont investi sur son territoire, des biens qu'elles y poss~dent,
des b~n~fices qu'elles y rdalisent ou des affaires qu'elles y pratiquent.
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Article VI.

Nationals of either High Contracting Party may not be expropriated in the territory of the
other Party save for reasons laid down by law. They shall be reciprocally entitled to the
compensation provided for nationals of the country by the law in force therein.

No expropriation may take place without previous notice and before compensation is paid
or duly deposited.

Article VII.

Nationals of either High Contracting Party shall, in the territory of the other Party, enjoy
in all matters concerning the legal and judicial protection of their persons and property the same
treatment as nationals of the country.

They shall accordingly have free and unhindered access to the Courts, and may appear
therein under the same conditions as nationals of the country. Subject to reciprocity, they shall
enjoy in the territory of the other Party, under the same conditions as nationals of the country,
free legal aid and exemption from security for costs. Exemption from security for costs may only
be asked for if the applicant is domiciled in the State in which the proceedings were instituted.

Article VIII.

Limited companies and other commercial companies, including industrial, financial, insurance
and transport companies, which have their seat in the territory of either High Contracting Party
and are legally constituted therein in accordance with the laws of that Party, shall be recognised
by the other Party as being legally constituted, provided they do not pursue any unlawful object
in that territory.

The said companies may, subject to compliance with the laws and regulations of the other
country which are or may hereafter be in force and on condition that they obtain an authorisation
where such authorisation is required by the law of the country, establish themselves in the
territory of that country, set up subsidiary undertakings, branches or agencies therein and appear
in the courts as plaintiffs or defendants.

The activities of the said companies constituted under the laws of either High Contracting
Party shall, in so far as they are pursued in the territory of the other Party, be subject to the laws
and regulations of the latter. They shall not be treated in respect of their activities less favourably
than companies of the most favoured nation.

As regards the legal and judicial protection of their property, they shall enjoy in the other
country the same treatment as national companies. The provisions of Article VI shall also apply
mutatis mutandis to the companies mentioned in the present Article. The provision of Article VII
on the exemption from security for costs shall also apply to the companies mentioned in the present
Article.

The companies of either High Contracting Party and their subsidiary undertakings, branches
or agencies shall not be liable in the territory of the other Party, as regards duties, imposts and
taxes, to a fiscal charge higher than that imposed on companies of the most favoured nation.
It is understood that they shall be required to pay the fees for obtaining the documents of authori-
sation and registration for foreign companies and to deposit the security provided for by law.
They shall only be liable to other contributions and to military requisitions to the extent and
under the conditions laid down for national companies.

As regards taxes on capital, income or profits, each of the High Contracting Parties shall
only assess the companies of the other Party, according to the nature of the taxes, in respect of
the portion of their assets which they have invested in its territory and the property they possess,
the profits they make or the business they transact therein.
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Ces soci6t~s pourront, aux mmes conditions que celles de la nation la plus favoris~e et en
se soumettant aux lois du pays, acqu~rir toute sorte de biens mobiliers. Il en sera de m6me, confor-
m~ment A l'article II, pour l'acquisition des biens immeubles n6cessaires au fonctionnement de la
soci6t6, dtant entendu, dans ce cas, que l'acquisition n'est pas l'objet m~me de la societ6.

Article IX.
Les produits naturels ou fabriqu~s originaires de Turquie ne pourront 6tre soumis t leur

importation en Norv~ge, en ce qui concerne les droits de douane, les surtaxes et coefficients de
majoration ou tout autre droit ou charge quelconque, h un traitement moins favorable que celui
qui est accord6 ou qui pourrait 8tre accord6 a l'avenir aux produits similaires du pays le plus favoris6.

De mme, les produits naturels ou fabriqu~s originaires de Norv~ge ne pourront 6tre soumis
Ai leurs importation en Turquie, en ce qui conceme les droits de douane, les surtaxes et coefficients
de majoration ou tout autre droit ou charge quelconque, h un traitement moins favorable que celui
qui est accord6 ou qui pourrait Atre accord6 a l'avenir aux produits similaires du pays le plus favoris6.

Article X.

A ]'exportation vers la Turquie il ne sera perqu en Norv~ge, et h 1'exportation vers la Norv~ge
il ne sera per~u en Turquie d'autres droits ni des droits de sortie ou taxes d'autre nature plus 6lev~s
que ceux qui sont ou seront per~us A I'exportation des produits similaires vers le pays le plus
favoris6z a cet 6gard.

L'assurance du traitement sur le pied d'6galite avec un pays tiers s'6tend 6galement h la
manire de percevoir les droits d'importation, d'exportation, au d6p6t des marchandises dans
'es entrep6ts de douane, aux redevances et formalit~s douani~res, au.traitement et i l'exp~dition
en douane des marchandises import6es, export~es ou passant en transit.

Article XI.

Les produits naturels ou fabriqu~s de l'un des pays contractants, import~s dans le territoire
de 1'autre, apr~s avoir transit6 par le territoire d'un ou de plusieurs pays tiers, ne seront pas soumis,
Ai leur importation, A des droits de douane ou A des redevances autres ou plus 6lev~s que s'ils avaient
6t6 import~s directement de leur pays d'origine.

Cette disposition s'applique aussi bien aux marchandises en transit direct qu'aux marchandises
transitant apr~s transbordement, remballage ou entreposage.

Article XII.

Les produits naturels ou fabriqu~s de l'une des Hautes Parties contractantes import6s dans
le pays de l'autre y jouiront, en ce qui conceme les taxes int6rieures, sous quelque d~nomination
qu'elles soient, du traitement accord6 aux produits similaires d'un tiers pays.

Article XIII.
Chacune des Hautes Parties contractantes pourra exiger, pour etablir le pays d'origine des

marchandises importes, la presentation par l'importation d'un certificat d'origine constatant
que lesdites marchandises sont des produits naturels ou fabriqus dudit pays, ou qu'elles doivent
tre, selon la lgislation du pays importateur, consid~r6es comme telles, 6tant donn6 qu'elles y ont

subi une transformation ou une op6ration motive par des raisons 6conomiques.

Les certificats d'origine seront d~livr6s soit par les D6partements du commerce ou de
l'agriculture, soit par les autorit6s douanires, soit par les Chambres de commerce et d'industrie
comp6tentes, soit par toute autre autorit6 ou association que le pays destinataire aura agr66.
Le gouvernement du pays destinataire aura le droit d'exiger la l~galisation des certificats d'origine
par son repr6sentant diplomatique on consulaire.
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These companies may, under the same conditions as companies of the most favoured nation
and subject to the laws of the country, acquire any kind of movable property. The same shall
apply, in accordance with Article II, to the acquisition of immovable property necessary for the
operations of the company, it being understood in this case that the acquisition of such property
does not constitute the object of the company's existence.

Article IX.

Natural or manufactured products originating in Turkey shall not be subject, on importation
into Norway, as regards Customs duties, surtaxes or coefficients of increase or any other duty or
charge whatsoever, to less favourable treatment than that which is or may in future be accorded
to similar products of the most favoured country.

Similarly, natural or manufactured products originating in Norway shall not be subject, on
importation into Turkey, as regards Customs duties, surtaxes and coefficients of increase or any
other duty or charge whatsoever, to less favourable treatment than that which is or may in future
be accorded to similar products of the most favoured country.

Article X.

There shall not be levied in Norway upon exports to Turkey or in Turkey upon exports to
Norway any duties other than, or any export duties or other taxes higher than, those which are
or may in future be levied on the exportation of similar products to the country most favoured
in this respect.

Treatment on a footing of equality with third countries shall also extend to the manner of
levying import and export duties, to the placing of goods in bonded warehouses, to Customs charges
and formalities and to the treatment and handling by the Customs of goods imported, exported
or passing through in transit.

Article XI.
Natural or manufactured products of one of the contracting countries imported into the

territory of the other after passing in transit through the territory of one or more third countries
shall not be subject on importation to Customs duties or charges other or higher than those to
which they would have been subject if they had been imported direct from their country of origin.

This provision shall apply to goods in direct transit and to goods conveyed in transit after
transhipment, repacking or warehousing.

Article XII.
Natural or manufactured products of one of the High Contracting Parties imported into

the territory of the other Party shall be granted therein, as regards internal taxes of any kind
whatsoever, the treatment granted to similar products of a third country.

Article XIII.

Either High Contracting Party may, in order to establish the country of origin of the goods
imported, require the production by the importer of a certificate of origin stating that the said
goods are natural or manufactured products of the said country or that, according to the law of
the importing country they must be regarded as such in view of the fact that labour has been
expended on them or that they have been subjected to treatment in that country for economic
reasons.

The certificates of origin shall be issued by the Departments of Commerce or Agriculture,
or by the Customs authorities, or by the competent Chambers of Commerce and Industry, or by
any other authority or association which the country of destination may accept. The Government
of the country of destination may require certificates of origin to be legalised by its diplomatic
or consular representative.
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Les colis postaux seront dispenses du certificat d'origine quand le pays destinataire, selon
sa lgislation, reconnaitra qu'il ne s'agit pas d'envois rev~tant un caractre commercial.

Les Hautes Parties contractantes s'accordent rciproquement en tout ce qui concerne les
certificats d'origine, les faveurs accordles a la nation la plus favorise.

Article XIV.

I1 ne sera maintenu ni 6tabli par l'une des Hautes Parties contractantes aucune prohibition
ni restriction relative a l'importation ou a l'exportation d'une marchandise quelconque originaire
du territoire de l'autre Partie ou destin~e a y 6tre expedi6e, si ladite prohibition ou restriction ne
s'applique pas dans les m~mes conditions aux marchandises similaires, s'il en existe, en provenance
de n'importe quel autre pays ou destine . y 6tre expedie. Ne seront pas consid~r~es, toutefois,
comme ddrogations aux dispositions du present article, les prohibitions ou restrictions 6tablies
ou a 6tablir pour des raisons de s6curit6 publique, de scurit6 de l'Etat ou de sant6 publique, on
comme mesure de prophylaxie contre les 6pizooties on contre les maladies, la d~g~n~rescence ou
la disparition de v~gtaux utiles, ou encore en ce qui concerne les marchandises qui font 1'objet
d'un monopole d'Etat.

Article XV.

Les n~gociants, fabricants et autres industriels ou commis voyageurs de l'une des Hautes
Parties contractantes jouiront, sur le territoire de l'autre Partie, en tout ce qui concerne leur
activit6 et notamment au sujet des facilit~s douani~res accord~es pour les 6chantillons du m~me
traitement que les n~gociants, fabricants et autres industriels ou commis voyageurs de la nation
la plus favoris~e.

Les ressortissants de l'une des Hautes Parties contractantes se rendant aux expositions, foires
ou marches qui ne sont pas r6serv6s aux nationaux a l'effet d'y exercer leur commerce, ne seront
pas, sur le territoire de l'autre, trait~s d'une mani~re moins favorable que les ressortissants de la
nation la plus favoris~e.

Les dispositions ci-dessus n'6tant pas applicables aux industriels ambulants a la recherche
des commandes chez des personnes n'exerqant ni le commerce ni l'industrie, non plus qu'au
colportage, chacune des Hautes Parties contractantes se r6serve, h cet 6gard, rentire libert6
de sa legislation.

Article XVI.

Les Hautes Parties contractantes s'accordent r~ciproquement la libert6 du transit en se
garantissant sous ce rapport le traitement de la nation la plus favoris~e. Elles s'engagent a ne
percevoir de ce chef aucun droit de transit a l'exception des droits de statistique et des frais de
surveillance et de magasinage.

En g~n~ral, les Hautes Parties contractantes se conformeront, 'quant au transit, aux dispositions
contenues dans le Statut faisant' partie int~grante de la Convention' sur la libert6 du transit sign6e
a Barcelone le 14 avril 1921, ou dans toutes autres conventions du m~me ordre qui le r~gleraient
al'avenir, auxquelles les Hautes Parties contractantes auraient adh6r6.

Article XVII.

Relativement au transport par chemin de fer des personnes, bagages et marchandises, les
Hautes Parties contractantes se garantissent r~ciproquement, en ce qui concerne l'exp~dition,
les prix de transport et les taxes et charges publiques relatives an transport, le traitement de la
nation la plus favoris~e.

1 Vol. VII, page ii ; vol. XI, page 406 ; vol. XV, page 304 ; vol. XIX, page 278 ; vol. XXIV, page
154; vol. XXXI, page 244 ; vol. XXXV, page 298; vol. XXXIX, page 166; vol. LIX, page 344; vol.
LXIX, page 70 ; vol. LXXXIII, page 373 ; vol. XCII, page 363 ; vol. XCVI, page 181 ; vol. CIV, page
495 ; et vol. CXXXIV, page 393, de ce recueil.
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Certificates of origin shall not be required for postal parcels when the country of destination
considers that, according to its law, the consignments in question are not of a commercial character.

The High Contracting Parties shall grant one another in all matters relating to certificates
of origin the advantages accorded to the most favoured nation.

Article XIV.

No prohibition or restriction on the import or export of any commodity whatsoever, originating
in the territory of the other Party or intended for export thereto shall be maintained or imposed
by either High Contracting Party unless the said prohibition or restriction applies under the same
conditions to similar commodities, if any such exist, coming from any other country or intended
for export thereto.' Nevertheless, prohibitions or restrictions which have been or may hereafter be
imposed for reasons of public safety, the security of the State or public health, or as prophylactic
measures against epizooties or diseases, the deterioration or disappearance of useful plants, or
in respect of goods which are subject to a State monopoly, shall not be regarded as contrary to
the provisions of the present Article.

Article XV.

Merchants, manufacturers, and other business men or commercial travellers belonging to
either High Contracting Party shall enjoy the same treatment in the territory of the other Party,
in all matters concerning their activities, and more particularly in regard to Customs facilities
granted for samples, as the merchants, manufacturers and other business men or commercial
travellers belonging to the most favoured nation.

Nationals of either High Contracting Party proceeding to exhibitions, fairs or markets which
are not reserved for nationals of the country, in order to carry on their business therein, shall not
be treated, in the territory of the other Party less favourably than nationals of the most favoured
nation.

As the above provisions are not applicable to itinerant traders soliciting orders from persons
not engaged in trade or industry or to hawking, each of the High Contracting Parties reserves
complete legislative freedom in regard thereto.

Article XVI.

The High Contracting Parties shall grant each other freedom of transit by guaranteeing each
other most-favoured-nation treatment in this respect. They undertake not to levy any transit
duty on this account, with the exception of statistical dues and costs of supervision and warehousing.

Generally speaking, the High Contracting Parties shall observe, as regards transit, the provisions
contained in the Statute forming an integral part of the Convention' on Freedom of Transit, signed
at Barcelona on April 14, 1921 or in any other conventions of the same nature which may in future
govern transit and- to which the High Contracting Parties have acceded.

Article XVII.'

As regards the carriage by rail of passengers, baggage and goods, the High Contracting
Parties guarantee each other most-favoured-nation treatment in respect of consignment, transport
rates and public taxes and charges regatding transport.

1 Vol. VII, page iI ; Vol. XI, page 407 ; Vol. XV, page 305 ; Vol. XIX, page 279 ; Vol. XXIV,
page 155 ; Vol. XXXI, page 245 ; Vol. XXXV, page 299; Vol. XXXIX, page 166; Vol. LIX, page 344;
Vol. LXIX, page 70 ; Vol. LXXXIII, page 373 ; Vol. XCII, page 363 ; Vol. XCVI, page 181 ; Vol. CIV,
page 495 ; and Vol. CXXXIV, page 393, of this Series.
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Article XVIII.

Les ressortissants et soci~t~s de chacune des Hautes Parties contractantes auront, dans le
territoire de l'autre, les m~mes droits que les ressortissants ou soci6t6s de celle-ci en ce qui concerne
les brevets d'invention, les marques de fabrique ou de commerce, a condition d'observer les modalit~s
prescrites par la loi.

Article XIX.

Chacune des Hautes Parties contractantes aura la libert6 de nommer des consuls g~n~raux,
consuls et vice-consuls dans les villes et ports des territoires de l'autre Partie oii les gouvernements
respectifs admettent des repr~sentants similaires d'une autre nation quelconque. Cependant les
consul-g~nraux, consuls, vice-consuls n'entreront pas en fonction avant d'avoir obtenu, selon la
forme usuelle, le consentement du gouvernement aupr&s duquel ils sont envoy~s.

Les officiers consulaires de l'une des Hautes Parties contractantes jouiront, dans le territoire
de l'autre Partie, des m~mes droits, privileges et exemptions, /. condition de reciprocit6, que ceux
qui sont ou seront accords aux officiers similaires d'un pays 6tranger quelconque.

Article XX.

Les officiers consulaires de l'une des Hautes Parties contractantes r~sidant dans les territoires
de l'autre recevront des autorit~s locales la mesure d'assistance permise par la loi pour la reprise
des marins, autres que les nationaux de celle-ci, d6serteurs des vaisseaux de la premiere Haute
Partie contractante.

Article XXI.

Chacune des deux Hautes Parties contractantes s'engage, sous condition de r~ciprocit6, A
assurer aux navires de l'autre, un traitement 6gal a. celui de ses propres navires dans ses ports
maritimes, en ce qui concerne la libert: d'acc~s du port, son utilisation et la complete jouissance
des commodit~s qu'elle accorde h la navigation, aux op6rations commerciales pour les navires,
leurs cargaisons et leurs passagers, aux facilits de chargement et de d~chargement, ainsi qu'aux
droits et taxes de toute nature pergus au nom et pour le compte du gouvernement, des autorit~s
publiques, des concessionnaires ou 6tablissements de toutes sortes.

Article XXII.

Les navires et bateaux portant le pavillon de lune des Hautes Parties contractantes qui
entreront dans un port de lautre soit pour y composer ou complter leur chargement pour une
destination 6trang&e, soit pour y d6poser toute ou partie de leur cargaison apport6e de 1'tranger,
pourront, en se conformant aux lois et r~glements des pays respectifs, conserver h bord la partic
de leur cargaison qui serait destin~e A un autre port ou a un autre pays et la r~exporter sans payer
d'autres droits que ceux auxquels sont ou seront soumis en pareil cas les navires nationaux.

Article XXIII.

En cas de naufrage, 6chouement, avarie en mer ou relache forc~e d'un navire de l'une des
Hautes Parties contractarites sur les c6tes de lautre, ce navire jouira i tous Ies 6gards, autant
pour le bhtiment que pour la cargaison et l'6quipage, du m~me traitement que la l~gislation de
chacune des Hautes Parties contractantes accorde A ses propres navires en pareilles circonstances.
Aide et assistance seront pr&tes, dans la mme mesure qu'aux nationaux, aux capitaines, a l'6qui-
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Article XVIII.

Nationals and companies of each of the High Contracting Parties shall, in the territory of
the other, enjoy the same rights as nationals or companies of the latter as regards patents of
invention and trade marks, subject to compliance with the formalities required by law.

Article XIX.

Each High Contracting Party shall be entitled to appoint consuls-general, consuls and vice-
consuls in the towns and ports of the territories of the other Party to which the respective
Governments admit similar representatives of any other nation. Nevertheless, consuls-general,
consuls and vice-consuls shall not take up their duties until they have obtained, in the usual form,
the consent of the Government to which they are sent.

Consular officers of either High Contracting Party shall enjoy, in the territory of the other
Party, the same rights, privileges and exemptions, subject to reciprocity, as those which are or
may in future be accorded to similar officers of any foreign country.

Article XX.

Consular officers of either High Contracting Party residing in the territories of the other Party
shall receive from the local authorities all assistance allowed by law for the recapture of seamen,
not nationals of the latter, who have deserted from the vessels of the first High Contracting Party.

Article XXI.

Each of the two High Contracting Parties undertakes, subject to reciprocity, to grant to the
vessels of the other Party the same treatment as to its own vessels in its seaports as regards freedom
of access to the port, use of the port and full enjoyment of the facilities accorded to shipping,
commercial operations for ships, their cargoes and passengers, facilities for loading and unloading,
and duties and taxes of all kinds collected on behalf of or for account of the Government, the
public authorities, concession holders or establishments of all kinds.

Article XXII.

Vessels and boats flying the flag of either High Contracting Party and enterring a port of
the other Party with the object of taking on board or completing their cargo therein for a destination
abroad or of unloading the whole or some portion of their cargo brought from abroad, shall be
entitled, provided they observe the laws and regulations of the country concerned, to retain on
board the portion of their cargo which is consigned to another port or to another country, and
to re-export it without paying any duties other than those which are or may in future be imposed
on national vessels in a similar case.

Article XXIII.

Should a vessel of one of the High Contracting Parties be wrecked, stranded, damaged at sea
or forced to put into a port on the coast of the other Party, the vessel itself, and the cargo and
crew, shall enjoy in all respects the same treatment as is granted by the laws of each of the High
Contracting Parties in similar circumstances to its own vessels. Assistance and relief shall be given
to the master, crew and passengers both as regards their persons and the vessel and its cargo, to
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page et aux passagers, tant pour leurs personnes que pour le navire et sa cargaison. Les operations
relatives au sauvetage auront lieu conform6ment aux lois du pays. Tout ce qui aura 06 sauv6
du navire et de la cargaison ou le produit de ces objets, s'ils ont 6t6 vendus, sera restitu6 aux
propridtaires oi h leurs ayants droit, et il ne sera pas pay6 de frais de sauvetage plus forts que
ceux auxquels les nationaux seraient assujettis en pareil cas.

Les Hautes Parties contractantes conviennent, en outre que les marchandises sauv6es ne seront
soumises au paiement d'aucun droit de douane h moins qu'on ne les ait destinies . la consommation
intrieure.

Article XXIV.

La nationalit6 des navires sera constat6e, d'apr~s les lois de l'Etat auquel le navire en question
appartient, au moyen des titres et patentes se trouvant A bord d~livr~s par les autorit~s compdtentes
de chaque pays. Jusqu'h la conclusion d'un accord sp6cial pour la reconnaissance respective des
certificats de jauge, les navires de chacune des Hautes Parties contractantes ne seront assujettis,
dans les ports de l'autre, I aucune nouvelle operation de jauge, et le montant des droits et taxes
de navigation ). payer sera 6tabli d'apr6s les certificats de jauge d~livr6s par les autorit6s comp~tentes
du pays dont les navires battent le pavillon.

Article XXV.

Les dispositions de ce trait6 relatives L la concession rdciproque du traitement national en
mati~re de navigation ne s'6tendent pas aux services et activit~s ci-dessous mentionn~s, lesquels
seront r~gis par les lois et r~glements qui sont ou seront en vigueur dans le territoire de chacune
des Hautes Parties contractantes

I o Au cabotage ;
20 A l'exercice de la p~che dans les eaux territoriales des Hautes Parties'contractantes;
30 Aux encouragements et avantages accord~s ou qui pourraient tre accord6s A

la marine marchande nationale et aux navires de l'Etat exploit~s en r6gie ou en
participation ;

40 Aux privil~ges concedes aux soci6t6s pour les sports nautiques
50 A l'exercice du service des ports, des rades et des plages, ainsi qu'au pilotage,

remorquage, sauvetage et assistance maritime, en tant que ces op6rations s'effectuent
dans les limites des eaux territoriales des Hautes Parties contractantes, et dans la mer
de Marmara pour la Turquie.

Article XXVI.

Le traitement sur le pied d'6galit6 avec un tiers Etat ne sera pas applicable
io Aux faveurs accorddes ou qui pourraient tre accord~es ult~rieurement par l'une

des Hautes Parties contractantes dans le trafic frontalier avec les pays limitrophes dans
une zone s'6tendant h quinze kilom~tres de chaque c6t6 de la frontire ;

20 Aux faveurs sp~ciales r6sultant d'une union douani6re conclue ou A conclure
avec un ou plusieurs pays ;

30 Aux avantages et faveurs sp~ciaux existant ou A 6tablir dans l'avenir en mati~re
de tarif douanier entre la Turquie et les pays qui se sont d~tach~s de l'Empire Ottoman
en 1923, tant que lesdits avantages et faveurs ne sont accord~s a. aucun autre Etat ;

40 Aux avantages que la Norv~ge a accord~s ou pourrait a l'avenir accorder au
Danemark et A la Suede ou A ces deux pays tant que lesdits avantages ne sont pas
accord~s A d'autres Etats que ceux d6jA nomm6s.
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the same extent as to nationals of the country. Salvage operations shall be governed by the laws
of the country. Everything salved from the vessel or its cargo, or the proceeds thereof, if sold, shall
be restored to the owners or to the persons entitled, and no salvage costs shall be paid higher than
those imposed on nationals of the country in a similar case.

The High Contracting Parties also agree that the goods salved shall not be subject to the
payment of any Customs duty unless they are intended for consumption within the country.

Article XXIV.

The nationality of vessels shall be established, according to the laws of the State to which
the vessel in question belongs, by means of the documents and certificates on board issued by the
competent authorities of each country. Pending the conclusion of a special agreement for the
mutual recognition of tonnage measurement certificates, the vessels of each of the High Contracting
Parties shall not be subject, in the ports of the other, to any fresh tonnage measurement formality,
and the amount of the shipping dues and taxes to be paid shall be established in accordance with
the tonnage measurement certificates issued by the competent authorities of the country whose
flag the vessels are flying.

Article XXV.

The provisions of this Treaty relating to the reciprocal granting of national treatment in the
matter of navigation shall not apply to the services and activities specified hereunder, which
shall be governed by the laws and regulations that are or may hereafter be in force in the territory
of each of the High Contracting Parties

(i) The coasting trade;

(2) Fishing in the territorial waters of the High Contracting Parties
(3) Facilities and advantages which are or may hereafter be accorded to the

merchant fleet of the country and to State vessels operated as a monopoly or with
Government participation ;

(4) Privileges granted to nautical sports clubs
(5) The service of harbours, roadsteads and beaches, and pilotage, towage, salvage

and maritime assistance, in so far as these operations are effected within the limits of
the territorial waters of the High Contracting Parties and, as regards Turkey, in the Sea
of Marmora.

Article XXVI.

Treatment on a footing of equality with a third State shall not apply
(i) To any special privileges which are or may subsequently be accorded by one

of the High Contracting Parties in the matter of frontier traffic with neighbouring
countries within a zone extending to fifteen kilometres on either side of the frontier

(2) To special benefits resulting from a Customs Union already concluded, or to
be concluded, with one or more countries ;

(3) To the special advantages or benefits which at present exist or may subsequently
be established in the matter of Customs tariffs between Turkey and the countries which
were detached from the Ottoman Empire in 1923, in so far as the said advantages or
benefits are not accorded to any other State ;

(4) To any advantages which Norway has accorded or may in future accord to
Denmark and to Sweden, or to both these countries, in so far as the said advantages are
not accorded to States other than those already named.
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Article XXVII.

Les diff~rends qui viendraient A s'6lever entre les deux Hautes Parties contractantes sur
l'interpr~tation du present trait6 et qui n'auraient pu 8tre rdsolus par la voie diplomatique seront
soumis d'un commun accord, par voie de compromis, A un arbitrage.

Article XXVIII.

Le pr6sent trait6 avec le protocole de signature sera ratifi6 et les lettres de ratification en
seront 6changes h Ankara aussit6t que faire se pourra.

I1 entrera en vigueur trente jours apr~s l'dchange des ratifications et 'arrangement provisoire
perdra immfdiatement sa force et vigueur.

"Le pr6sent trait6 aura une durfe de deux ans h partir du jour de son entrfe en vigueur.
Si sa dfnonciation par l'une des Hautes Parties contractantes n'a pas eu lieu au moins six

mois avant l'expiration dudit d6lai, le present trait6 sera prorog6 par tacite reconduction et restera
encore en vigueur six mois a partir du jour de sa d~nonciation.

En foi de quoi les plnipotentiaires respectifs ont sign6 le present trait6 et y ont appos6 leurs
sceaux.

Fait en double exemplaire h Ankara, le [6 mars 1931.

(s.) Sigurd BENTZON. (S.) ZEKAI.

(s.) Mustafa $EREF.

(s.) M. NUMAN.

PROTOCOLE DE SIGNATURE

Au moment de proc~der A la signature du pr6sent trait6 conclu a la date de ce jour, les soussignds
pl~nipotentiaires sont convenus de ce qui suit :

Ad Article II, deuxi~me alinda. - Cette r6serve ne se rapporte pas aux imp6ts ou taxes
relatives h l'acquisition ou a l'exploitation des chutes d'eau, d'6nergie produite par des chutes
d'eau, de mines ou de for~ts.

Ad Article III et II. - I1 est bien entendu que le traitement de la nation la plus favoris6e
ne peut pas tre invoqu6 pour demander des faveurs accord6es individuellement aux particuliers
conform6ment aux lois en vigueur.

Ad Article III. - I1 est bien entendu que le traitement de la nation la plus favoris~e ne peut
pas 6tre invoqu6 pour r6clamer le b~n~fice r~sultant des droits acquis reconnus par l'article provisoire
de la loi sur les droits et obligations des 6trangers en Turquie du 23 f6vrier 1330 (1914).

Ad Article VIII. - Par les dispositions de cet article les Hautes Parties contractantes
n'entendent pas soustraire les soci~t6s 6trang~res exer~ant leurs operations principales en Turquie
A l'applicationde l'article 15 de la loi turque du 30 novembre 1330 (1914).

Ad Article IX. - Les raisins secs de Turquie (Sultanines) ne seront pas soumis en Norv~ge
au droit de douane et autre droit, surtaxe et coefficient de majoration, ni au traitement moins
favorable que celui qui est accord6 ou qui pourrait 6tre accord6 , l'avenir aux raisins de
Corinthe (Grace).
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Article XXVII.

Any disputes arising between the two High Contracting Parties with regard to the interpretation
of the present Treaty which it has not been possible to settle through the diplomatic channel shall
be submitted by common consent to arbitration by means of a special agreement.

Article XXVIII.

The present Treaty, together with the Protocol of Signature, shall be ratified and the letters
of ratification shall be exchanged at Ankara as soon as possible.

It shall come into force thirty days after the exchange of ratifications and the Provisional
Arrangement shall immediately cease to be operative.

The present Treaty shall be valid for two years as from the date of its coming into force.
If it is not denounced by one of the High Contracting Parties at least six months before the

expiration of the said period, the present Treaty shall be prolonged by tacit agreement and shall
remain in force for a period of six months as from the date of its denunciation.

In faith whereof the respective Plenipotentiaries have signed the present Treaty and have
thereto affixed their seals.

Done, in duplicate, at Ankara, March 16, 1931.

(S.) Sigurd BENTZON. (S.) ZEKAI.

(S.) Mustafa $EREF.

(S.) M. NUMAN.

PROTOCOL OF SIGNATURE.

On proceeding to sign the present Treaty concluded on this day's date, the undersigned
Plenipotentiaries agreed as follows :

Ad Article II, paragraph 2. - This reservation shall not apply to taxes or charges relating
to the acquisition or exploitation of waterfalls, power produced by waterfalls, mines or forests.

Ad Articles II and III. - It is understood that most-favoured-nation treatment may not be
put forward to support a claim for benefits accorded in individual cases to private persons under
the laws in force.

Ad Article III. - It is understood that most-favoured-nation treatment may not be put forward
to support a claim to the benefit resulting from the acquired rights recognised by the provisional
Article of the Law on the Rights and Obligations of Foreigners in Turkey, of February 23, 1330
(1914).

Ad Article VIII. - The provisions of this Article do not imply that the High Contracting
Parties intend to withdraw foreign companies carrying out their main transactions in Turkey
from the effects of Article 15 of the Turkish Law of November 30, 1330 (1914).

Ad Article IX. - Dried grapes from Turkey (sultanas) shall not be subject in Norway to
Customs duty or any other duty, surtax or coefficient of increase, or to less favourable treatment
than that which is accorded or may in future be accorded to currants (Greece).

No. 318o



58 Socite' des Nations - Recuedi des Traite's. 1933

Ad Article XIV. - Les Hautes Parties contractantes auront toujours le droit de prendre
les mesures n~cessaires contre le dumping.

Ad Article XXI. - II est entendu que les dispositions de l'article XXI ne doivent pas tre
consid~res comme atteintes du fait que la Turquie accorde une r~duction sur les taxes de phare
aux navires battant le pavilion national et faisant r6guli6rement le service de transport des
valises postales turques entre les ports turcs.

Ad article XXVII. - I1 est entendu que tous les cas qui ressortent du domaine de la
souverainet6 ou de la competence exclusive de 'Etat, conform~ment aux usages du droit
international, ne sauraient faire l'objet d'un arbitrage.

D'autre part, il est entendu que les termes (tout autre droit ou charge quelconque ) employ~s
dans le present trait6 impliquent aussi les droits per~us par les consuls pour le visa des certificats
d'origine des marchandises import~es du territoire de l'une des Hautes Parties contractantes dans
le territoire de 'autre.

I1 est convenu, en outre, que le Gouvernement turc appliquera aux poissons nomms (( brislings"
ou (( sild ) de l'espce (( clupea sprattus s et ( clupea harengus s, en huile ou en tomate, sans
totes, en emballage hermtiques, le traitement douanier et les autres facilit~s qui sont accord~es,
A l'importation en Turquie, aux sardines en emballage herm6tique de n'importe quel tiers pays.

En foi de quoi les pl~nipotentiaires respectifs ont sign6 le pr6sent protocole de signature.

Fait en double exemplaire, ; Ankara, le 16 mars 1931.

(s.) Sigurd BENTZON. (S.) ZEKAI.

(s.) Mustafa EREF.
(s.) M. NUMAN.

Copie certifie conforme :

Ministre des Affaires 6trangres,
Oslo, le 22 avril 1933.

Rolf Andvord,
Chef de Division.
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Ad Article XIV.- The High Contracting Parties shall always have the right to take the
necessary measures against dumping.

Ad Article .XXI. - It is understood that the provisions of Article XXI shall not be deemed
to have been infringed by the fact of Turkey according a reduction of lighthouse charges to
vessels flying the national flag and regularly ensuring the transport of Turkish mails between
Turkish ports.

Ad Article XXVII. - It is understood that no cases coming under the sovereignty or
within the exclusive competence of the State, in accordance with the usages of international
law, may be the subject of arbitration.

Moreover, it is understood that the expression " any other duty or charge whatsoever"
employed in the present Treaty also comprises the fees collected by consuls for visas on certificates
of origin for goods imported from the territory of either High Contracting Party into the territory
of the other Party.

It is also agreed that the Turkish Government shall apply to the fish called " brislings " or
sild ", of the species " clupea sprattus " and " clupea harengus ", in oil or tomato, without

heads, in airtight packing, the Customs treatment and other facilities which are accorded to sardines
in airtight packing from any third country, on importation into Turkey.

In faith whereof the respective Plenipotentiaries have signed the present Protocol of Signature.

Done, in duplicate, at Ankara, March 16, 1931.

(s.) Sigurd BENTZON. (S.) ZEKAI.

(s.) Mustafa 5EREF.

(s.) M. NUMAN.
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GRANDE-BRETAGNE
ET IRLANDE DU NORD,

INDE ET PERSE

Accord relatif au retrait hors de
Perse de ((l'Indo European Tele-
graph Department )). Signe '

Teheran, le 17 fivrier j932.

GREAT BRITAIN
AND NORTHERN IRELAND,

INDIA AND PERSIA

Agreement relating to the Withdra-
wal of the Indo-European Tele-
graph Department from Persia.
Signed at Teheran, February 17,
1932.
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No 3181. - ACCORD, ENTRE SA MAJESTR, POUR LE ROYAUME-
UNI ET L'INDE, ET SA MAJESTIE IMPIRIALE LE CHAH DE PERSE,
RELATIF AU RETRAIT HORS DE PERSE DE ",L'INDO-EUROPEAN
TELEGRAPH DEPARTMENT ). SIGNt A TP-HtRAN, LE 17 FEVRIER
1932.

Texte officiel /rangais communiqui par le Secrjtaire d'Etat aux Affaires itrang~res dc Sa Majest
en Grande-Bretagne. L'enregistrement de cet accord a eu lieu le 3 mai 1933.

SA MAJESTP LE ROI DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES
AU DELX DES MERS, EMPEREUR DES INDES, et SA MAJESTt IMPPIRIALE LE CHAH DE PERSE, ayant
en vue de r~gler les questions surgies en raison de ce que l'Indo-E;ropean Telegraph Department
se retire de la Perse, ont rdsolu de conclure un accord a cet effet et ont nomm6 pour leurs
pldnipotentiaire!, i savoir :

SA MAJESTf LE Roi DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES AU
DELX DES MERS, EMPEREUR DES INDES:

POUR LA GRANDE-BRETAGNE ET L'IRLANDE DU NORD

Reginald Hervey HOARE, Esquire, Compagnon du tr6s distingu6 Ordre de Saint-Michel
et de Saint-Georges, son envoy6 extraordinaire et ministre plnipotentiaire en Perse:

POUR L'INDE:
Reginald Hervey IHOARE, Esquire, Compagnon du tr~s distingu6 Ordre de Saint-Michel

et de Saint-Georges, son envoy6 extraordinaire et ministre pl6nipotentiaire en Perse

SA MAJESTf IMP1tRIALE LE CHAH DE PERSE:

Son Altesse Moham ad Ali Khan FOROUGHI, son ministre des Affaires 6trang6res

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, trouvs en bonne et due forme, ont
convenu de' ce qui suit :

Article premier.

i. Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et le
Gouvernement de l'Inde remettent au Gouvernement persan, h dater du Ier mars 1931, les lignes
t~l~graphiques 6num6r6es ci-apr~s

T~h6ran-Bouchir.
T6hran-Zahbdan (Douzdab).
Robat-Zaboul (Sistan).
Kerman -Bander-Abbas.
Bander-Abbas-Hengam.

'L'6change des ratifications a eu lieu L T6hdran, le 23 janvier 1933.
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1 TRADUCTION. - TEANSLATION.

"N$. 3181. - AGREEMENT 2 BETWEEN HIS MAJESTY, IN RESPECT OF
THE UNITED KINGDOM AND OF INDIA, AND HIS IMPERIAL
MAJESTY THE SHAH OF PERSIA, RELATING TO THE WITH-
DRAWAL OF THE INDO-EUROPEAN TELEGRAPH DEPARTMENT
FROM PERSIA. SIGNED AT TEHERAN, FEBRUARY 17, 1932.

Fu'ench official text communicated by His Majesty's Secretary of State for Foreign Afairs in Great
Britain. The registration of this Agreement took place May 3, 1933.

His MAJESTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND
THE SEAS, EMPEROR OF INDIA, and HIS IMPERIAL MAJESTY THE SHAH OF PERSIA, with a view
to settling questions connected with the withdrawal of the Indo-European Telegraph Department
from Persia, have resolved to conclude an agreement for this purpose, and have appointed as their
Plenipotentiaries

HIS MAJESTY THI KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND THE
SEAS, EMPEROR OF INDIA:

FOR GREAT BRITAIN AND NORTHERN IRELAND:
Reginald Hervey HOARE, Esquire, Companion of the Most Distinguished Order of St.

Michael and St. George, His Envoy Extraordinary and Minister Plenipotentiary in
Persia

FOR INDIA :
Reginald Hervey HOARE, Esquire, Companion of the Most Distinguished Order of St.

Michael and St. George, His Envoy Extraordinary and Minister Plenipotentiary in
Persia

HIS IMPERIAL MAJESTY THE SHAH OF PERSIA:

His Highness Mohamad Ali Khan FOROUGHI, His Minister for Foreign Affairs;

Who, having communicated their full powers, found in good and due form, have agreed as
follows

Article I.

I. The Government of the United Kingdom of Great Britain and Northern Ireland and the
Government of India hand over the to the Persian Government, as from the ist March 1931, the
following telegraph lines :

Tehran to Bushire.
Tehran to Zahidan (Duzdab).
Robat to Zabul (Seistan).
Kerman to Bandar-Abbas.
Bandar-Abbas to Henjam,

Traduction du Foreign Office de Sa Majest6 1 Translation of His Britannic Majesty's Foreign
britannique. Office.

2 The exchange of ratifications took place at Teheran, January 23, 1933.
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avec toutes les baraques des (gholams , les stations t~lphoniques et l'ensemble du materiel r~parti
h cette date le long des lignes et destin6 k leur entretien.

2. Le Gouvernement du Royaume-Unis et le Gouvernement de l'Inde remettent 6galement
au Gouvernement persan tous les appareils t lMgraphiques, les meubles et le materiel de bureau
servant h l'exploitation des lignes.

3. Il est entendu que l'Indo-European Telegraph Department cesse d'6tre responsable de
l'entretien de la ligne du Khuzistan.

Article 2.

i. Les constructions t~l~graphiques appartenant hL l'Indo-European Telegraph Department
et situ6es dans les localit6s mentionn6es ci-apr~s sont remises au Gouvernement persan h dater
du Ier mars 1931 :

Subdivision de T h6ran Subdivision de Kerman
Aliabad. Kamalabad.
Dehabad. Tahroud.

Dolatabad.
Por.

Subdivision de Chiraz Subdivision de la fronti~re
Sivand. Fahreh.
Dachtardjin. Chourgez.
Konartakhteh. Kahourak.

Sipeh.
Subdivision de Yezd Dahaneb.

Ard6kan. Hourmak.
Mehdiabad. Girdi.

2. L'Indo-European Telegraph Department a la facult6, h dater du Ier mars 1931, de vendre
tous les autres bAtiments dnt il dispose, hi savoir les maisons particuli~res du directeur, du
directeur-adjoint et du surintendant h Th6ran, la propridt6 du directeur h Gholhak, les habitations
du personnel et le club dans le quartier du Tchahar-rah-Seyed Ali h T~h6ran, ainsi que les immeubles
du Department ,i Chiraz, Kerman et Ispahan.

Article 3.

Les Hautes Parties contractantes sont convenues d'annuler toutes les dettes et r~clamations
ayant trait aux questions tgl6graphiques et non encore rdsolues entre elles.

Article 4.

i. Le Gouvernement persan permettra h un agent nomm6 par le Gouvernement du Royaume-
Uni et le Gouvernement de l'Inde, et cela jusqu'au Ier mars 1945, de procdder h l'entretien et
aux opdrations des stations assurant le fonctionnement du cable sous-marin h Bouchir, Hengam,
Djask et Tcharbar, ainsi que de la section de la ligne Djask-Gwadur qui se trouve en territoire
persan.

2. Le Gouvernement persan exemptera des droits de douane et de toutes autres taxes quel-
conques le matgriel et les appareils ndcessaires au bon fonctionnement tant de la ligne terrestre
que des cables et stations de cable.

3. L'agent ci-dessus mentionn6 supportera cependant la totalit6 des frais encourus du chef
de l'entretien et du fonctionnement de la ligne terrestre et des cables et stations de cable sous son
contr6le. Le vaisseau-r~parateur de l'agent visitera le golfe Persique de temps h autre selon les
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together with all gholams' huts and telephone stations and such line stores as may at present be
lying along the lines for the purpose of their maintenance.

2. The Government of the United Kingdom and the Government of India also hand over
to the Persian Government all telegraph instruments, office furniture and office stores used for
the purpose of working the lines.

3. It is understood that the Indo-European Telegraph Department ceases to be responsible
for the maintenance of the Khuzistan line.

Article 2.

i. The telegraph buildings situated at the following places and belonging to the Indo-European
Telegraph Department are handed over to the Persian Government as from the Ist March, 1931 :

Tehran sub-division:
Aliabad.
Dehabad.

Shiraz sub-division
Sivand.
Dasht-i-Arj an.
Konartakhteh.

Yezd sub-division:
Ardakan.
Mehdiabad.

Kerman sub-division:
Kamalabad.
Tahrud.
Daulatabad.
Pur.

Fronticr sub-division
Fahrej.
Shurgaz.
Kahurak.
Sipeh.
Dahaneh.
Hurmuk.
Girdi.

2. The Indo-European Telegraph Department will be free, as from the ist March 1931,
to dispose of all other buildings in its possession, namely, the residences of the director, assistant-
director, and superintendent at Tehran, the director's house at Gulhek, and the staff quarters
and club in the Chahar-rah-i-Seyyid 'Ali quarter of Tehran, as well as the departmental buildings
at Shiraz, Kerman and Isfahan.

Article 3.

The High Contracting Parties mutually agree to cancel all debts and claims existing between
them in relation to telegraph matters.

Article 4.

i. The Persian Government will permit an agent appointed by the Government of the
United Kingdom and the Government of India to maintain and work until the 1st March 1945,
the submarine cable offices at Bushire, Henjam, Jask and Chahbar, as well as the part of the Jask-
Gwadur line which is in Persian territory.

2. The Persian Government will allow instruments and stores required for the land-line,
cable offices and cables to be admitted free of Customs and all other duties.

3. The above-mentioned agent will, however, be responsible for all expenses of administration
and upkeep in connexion with the land-line, cable offices and cables under his control. The agent
repair-ship will visit the Persian Gulf from time to time according to the needs of the cables worked
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besoins des cables op6r~s par celui-ci. Pendant ces visites l'agent fera son possible, avec le personnel
et le mat6riel disponibles, pour venir en aide au Gouvernement persan en effectuant aux frais
de ce gouvemement les r6parations n6cessaires h la section sons-marine de la ligne qui relie Hengam
h Bander-Abbas.

4. II reste entendu que l'administration des cables s'abstiendra, sur le territoire persan, de
recevoir directement des t6l~grammes h quelque destination que ce soit, ainsi que de remettre
des t6l6grammes directement Aux destinataires. De telles op6rations seront remplies exclusivement
par l'Administration persane des Postes et T6lgraphes, laquelle 6tablira h cet effet des stations
t~lhgraphiques h Hengam, Djask, Tcharbar et Gwetter. L'Administration persane sera tenue
d'assurer la communication entre ses bureaux et le r6seau op~r6 par l'agent.

5. L'agent se chargera de la transmission h titre gratuit des t6lgrammes 6chang~s entre
les autorit~s locales persanes, et pr6l~vera sur d'autres communications locales un taux unique.
pour toute l'6tendue du cable Bouchir-Tcharbar de 2o centimes-or par mot. I1 paitagera ces 20

centimes avec le Gouvemement persan h. parts 6gales.
6. Le trafic international passant dans les deux directions entre le syst~me opr6 par l'agent

et l'Administration peisane des T6l6graphes sera soumis aux tarifs internationaux. Toutefois,
la Perse n'op6rera aucun pr6l~vement, pour ce qui est, de la ligne terrestre et des cables op6rs
par l'agent, sur les t&6grammes 6chang~s entre l'Irak et l'Inde, que ces t4lMgrammes soient en
provenance ou h destination de, ou transitant par, ces deux pays.

Article 5.

Les Hautes Parties contractantes sont convenues d'engager des pourparlers, entre le Ier mars
1943 et le ier mars 1945, relativement au r~gime qui entrera en vigueur h partir de cette demi~re
date.

Article 6.

i. Le pr6sent accord remplacera tous les accords existants relatifs aux affaires tdl6graphiques
entre les Hautes Parties contractantes, sauf les conventions internationales g~n~rales auxquelles
les Hautes Parties contractantes sont parties.

2. Le present accord sera ratifi6 et les ratifications en seront d~pos~es h T~h~ran aussit6t
que faire se pourra. II sera consid6r6 par les Hautes Parties contractantes comme 6tant entr6 en
vigueur le Ier mars 1931.

En foi de quoi les pl~nipotentiaires susmentionn6s ont sign6 le pr6sent accord et l'ont rev~tu
de leurs sceaux.

Fait h Thran, en double exemplaire, le 17 fdvrier 1932.

Pour la Grande-Bretag-ne et l'Irlande du Nord:

R. H. HOARE.
Pour l'Iznde :

R. H. HOARE.

M. A. FOROUGH.
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by him. During these visits the agent will do everything possible with the staff and material
available to assist the Persian Government by effecting at their expense any repairs necessary
to the cable portion of the Bandar-Abbas-Henjem line.

4. It is understood that the cable administration will not directly accept in Persia any
telegram for any destination and will not deliver telegrams direct to the recipients. Such functions
will be performed exclusively by the Persian Telegraph Administration, which will for this purpose
establish telegraph stations at Henjam, Jask, Chahbar and Gwatar. The Persian administration
shall be responsible for maintaining communication between their offices and the system operated
by the agent.

5. The agent will transmit free of charge telegrams between the local Persian authorities,
and will charge on other local communications a fixed rate of 20 gold centimes a word over the
whole extent of the Bushire-Chahbar cable. He will share the proceeds of such charges equally
with the Persian Government,

6. International traffic passing in either direction between the agent's system and that of
the Persian Telegraph Administration shall be subject to international rates. Persia will, however,
levy no charge on traffic passing between Iraq and India over the land-line and cables operated
by the agent, whether such traffic originates in, is destined for, or is in transit through these
countries.

Article 5.

The High Contracting Parties agree to engage in discussions between the Ist March 1943,
and the Ist March 1945, respecting the r6gime to come into force on the latter date.

Article 6.

i. The present Agreement shall replace all existing agreements between the High Contracting
Parties relating to telegraph questions, except the general International Telegraph Conventions
to which the High Contracting Parties are parties.

2. The present Agreement shall be ratified and the ratifications shall be deposited at Teheran
as soon as possible. It shall be considered by the High Contracting Parties as having come into
force on the ist March 1931.

In faith whereof the above-mentioned Plenipotentiaries have signed the present Agreement

and have affixed thereto their seals.

Done at Tehran, in duplicate, February 17, 1932.

For Great Britain and Northern Ireland:
R. H. HOARE.

For India :
R. H. HOARE.

M. A. FoRouGH.
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No 3182.

ALLEMAGNE
ET GRANDE-BRETAGNE
ET IRLANDE DU NORD

Arrangement entre ]'Administration des Postes
de la colonie et du protectorat de Kenia et
du protectorat de l'Ouganda et ]'Adminis-
tration des Postes de I'Allemagne concer-
nant l'echange des colis postaux, et rigle-
ment d'execution y annexe. Signes '
Nairobi, le 7 septembre 1932, et h Berlin,
le 29 octobre 1932.

GERMANY
AND GREAT BRITAIN AND

NORTHERN IRELAND

Agreement between the Post Office of Kenya
Colony and Protectorate and Uganda Pro-
tectorate and the Post Office of Germary
for the Exchange of Parcels by Parcel Post,
and Detailed Regulations annexed thereto.
Signed at Nairobi, September 7, 1932, and
at Berlin, October 29, 1932.
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TEXTE ALLEMAND. - GERMAN TEXT.

No 3182. - POSTPAKETABKOMMEN 1 ZWISCHEN DER DEUTSCHEN
REICHSPOST UND DER POSTVERWALTUNG VON KENYA UND
UGANDA. GEZEICHNET IN NAIROBI, AM 7. SEPTEMBER 1932
UND IN BERLIN, AM 29. OCTOBER 1932.

Textes officiels allemand et anglais communiquds par le secrdtaire d'Etat aux Afaires dtrangires de
Sa Maiestd en Grande-Bretagne. L'enregistrement de cet accord a eu lieu le 3 mai 1933.

Die Postverwaltungen von Deutschland und Kenya und Uganda sind iibereingekommen,
einen geregelten unmittelbaren Austausch von Postpaketen zwischen den Auswechslungs-Post-
anstalten in Hamburg 7 und Mombasa auszuffihren.

ABKOMMEN.

Artikel xI.

GEWICHTS- UND AUSDEHNUNGSGRENZEN.

i. Das Meistgewicht der in Kenya und Uganda aufgelieferten Pakete nach Deutschland und
der in Deutschland aufgelieferten Pakete nach Kenya und Uganda betrdgt Io Kilogramm oder
22 Pfund. Die H6chstmasse der Pakete aus Kenya und Uganda nach Deutschland drfen 3 Fuss
6 Zoll in der Linge oder 6 Fuss in Linge und Umfang zusammen, die H6chstmasse der Pakete
aus Deutschland nach Kenya und Uganda 1,05 Meter in der Lainge und 54 Kubikdezimeter im
Rauminhalt nicht fiberschreiten.

2. Fftr die richtige Berechnung des Gewichts und des Rauminhalts oder der Abmessungen
des Pakets ist die Ansicht der Aufgabeverwaltung massgebend, es sei denn, dass offenbar ein
Irrtun vorliegt.

Artikel 2.

DURCHGANG DER PAKETE.

Die beiden Verwaltungen gewdhrleisten das Recht des Durchgangs ffir Pakete durch ihr Gebiet
nach oder von einem Land, mit dem sie Paketpostverbindungen unterhalten.

Die Durchgangspakete unterliegen den Bestimmungen dieses Abkommens und der Vollzugs-
ordnung, soweit sie anwendbar sind.

I Entr6 en vigueur le 2 janvier 1933.
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No. 3182. - AGREEMENT I BETWEEN THE POST OFFICE OF KENYA
COLONY AND PROTECTORATE AND UGANDA PROTECTORATE
AND THE POST OFFICE OF GERMANY FOR THE EXCHANGE OF
PARCELS BY PARCEL POST. SIGNED AT NAIROBI, SEPTEMBER 7,
1932, AND AT BERLIN, OCTOBER 29, 1932.

German and English official texts communicated by His Majesty's Secretary of State for Foreign
Aflairs in Great Britain. The registration of this Agreement took place May 3, 1933.

The Post Offices of Kenya Colony and Protectorate and Uganda Protectorate and Germany
agree to effect a regular direct exchange of parcels between Mombasa and Hamburg 7.

AGREEMENT.

Article i.

LIMITS OF WEIGHT AND SIZE.

i. A percel for Germany posted in Kenya and Uganda shall not exceed 22 pounds in weight.
3 feet 6 inches in length and 6 feet in length and girth combined; and a parcel for Kenya and
Uganda posted in Germany shall not exceed io kilogrammes in weight, 1.05 metres in length and
54 cubic decimetres in volume.

2. As regards the exact calculation of the weight and dimensions of a parcel, the view of
the despatching office shall be accepted except in a case of obvious error.

Article 2.

,TRANSIT OF PARCELS.

The two Postal Administrations guarantee the right of transit for parcels over their territory
to or from any country with which they respectively have Parcel Post communication. Transit
parcels shall be subject to the provisions of this Agreement and to the Detailed Regulations so far
as these are applicable.

Came into force January 2, 1933.
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Arlikel 3.

FREIMACHUNG, GEBOHREN.

i. Die Freigebihren ffir die Pakete mfissen ausser bei nachgesandten oder zurickgesandten
Paketen vorausbezahlt werden.

2. Die Gebiihr setzt sich aus den Anteilen zusammen, die den an der Land- oder Seebef6rderung
teilnehmenden Verwaltungen zukommen.

Artikel 4.

LANDGEBUHR.

Fdr Pakete aus einem der beiden Linder nach dem andern betrdigt die deutsche Landgebihr
6o Centimes ffir ein Paket bis i Kilogramm, i Franken ffir ein Paket fiber i bis 5 Kilogramm,
2 Franken ffir ein Paket fiber 5 bis io Kilogramm ; die Landgebihr von Kenya und Uganda betrdgt
I Franken 20 Centimes ffir ein Paket bis 3 lbs., 2 Franken IO Centimes ffr ein Paket fiber 3 bis
7 lbs., 2 Franken 70 Centimes ffir ein Paket fiber 7 bis ii lbs. und 4 Franken ffir ein Paket fiber
ii bis 22 lbs.

Die Deutsche Reichspost hat das Recht, ihre Gebifhren anderweitig festzusetzen, sofern
Gebihrenhinderungen durch zwischenstaatliche Abkommen, die dem Londoner Abkommen von
1929 folgen, eingefifihrt werden.

Wenn die Postverwaltung von Kenya und Uganda ihre Landanteile im Paketverkehr mit
andern La.ndern dndert, ist sie berechtigt, die gleiche Anderung auch im Verkehr mit Deutschland
eintreten zu lassen.

Artikel 5.

SEEGEBUJHR.

Jede der beiden Verwaltungen ist berechtigt, die Gebihr ffir die von ihr besorgte Seebef6r-
derung festzusetzen.

Arlikel 6.

ZUSTELL- UND VERZOLLUNGSPOSTGEBUHR.

Die deutsche Postverwaltung kann ffir die Verzollung und Zustellung eine Gebfihr von
h6chstens i Franken ffir jedes Paket erheben. Diese Gebiihr kann in Ubereinstimmung mit dem
kfinftigen Weltpostvereinsabkommen anderweitig festgesetzt werden.

Die Postverwaltung von Kenya und Uganda kann eine solche Gebfihr erheben, sofern diese
fur ahnliche Dienstverrichtungen im Verkehr mit allen andern Ldindern eingefifhrt wird.

Artikel 7.

ENTRICHTUNG VON ZOLL- UND SONSTIGEN GEBUHREN.

Zoll- und sonstige nicht postmassige Gebfihren sind von den Empfangern der Pakete zu zahlen,
wenn in diesem Abkommen nichts anderes vorgesehen ist.
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Article 3.'

PREPAYMENT OF POSTAGE. RATES.

i. The prepayment of the postage on parcels shall be compulsory, except in the case of
redirected or returned parcels.

2. The postage shall be made up of the sums accruing to each Postal Administration taking
part in the conveyance by land or sea.

Article 4.

TERRITORIAL RATE.

For parcels despatched from one of the two countries for delivery in the other, the territorial
rates of Kenya and Uganda shall be Fr. 1.2o, Fr. 2.1o, Fr. 2.70 and Fr. 4.- for parcels not exceeding
3, 7, II and 22 lbs. respectively ; and the territorial rates of Germany shall be Fr. o.6o, Fr. I.-
Fr. 2.- for parcels not exceeding I, 5 and io kg. respectively.

The Postal Administration of Germany reserves the right to vary its charges in accordance
with any modifications which may be introduced in the matter of charges by international conven-
tions subsequent to the London Agreement of 1929.

The Postal Administration of Kenya and Uganda reserves the right to vary its territorial
rates in accordance with any alternations of these charges which may be decided upon in connexion
with its parcel post relations with other countlies generally.

Article 5.

SEA RATE.

Each of the two Postal Administrations shall be entitled to fix the rate for any sea service,
which it provides.

Article 6.

FEE FOR DELIVERY AND FOR CLEARANCE THROUGH THE CUSTOMS.

The Postal Administration of Germany may collect, in respect of delivery and clearance through
the Customs, a fee not exceeding Fr. i.-per parcel or such other charge as international conventions
subsequent to the London Agreement of 1929 shall fix. The Postal Administration of Kenya and
Uganda may collect such fee as it may from time to time fix for similar services in its parcel post
relations with other countries generally.

Article 7.

CUSTOMS AND OTHER NON-POSTAL CHARGES.

Customs charges and all other non-postal charges shall be paid by the addresses of parcels,
except as provided otherwise in this Agreen'ent.
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Artikel 8.

LAGERGEBUHR.

Fdr ein Paket, das in der vorgeschriebenen Frist nicht abgeholt wird, kann jede der beiden
Postverwaltungen eine durch innere Vorschriften festgesetzte Lagergebihr erheben.

Artikel 9.

VERBOTE.

i. Postpakete dilrfen keine Briefe, Mitteilungen oder Zettel enthalten, die die Eigenschaft
einer wirklichen und pers~inlichen Mitteilung haben ; desgleichen ist die Beiffigung von Brief-
sendungen jeder Art verboten, die eine andere Anschrift als die des Paketempfdngers tragen oder
an Personen gerichtet sind, die mit dem Paketempfdnger zusammen wohnen.

Es ist jedoch gestattet, der Sendung eine offene Rechnung beizuftigen, wenn sie nur solche
Angaben enthMt, die das Wesen einer Rechnung ausmachen.

2. Es ist verboten, in ein Paket einzulegen :
a) Gegenstande, die ihrer Natur oder ihrer Verpackung nach ftir die Postbeamten

Gefahren mit sich bringen oder die andere Sendungen beschmutzen oder verderben
k6nnen;

b) Explodierbare, entzfindliche, oder gefdhrliche Stoffe (einschliesslich Zfindhiitchen,
Patronen und Streichhblzer) ;

c) Lebende Tiere (ausgenommen Bienen, die so in Kisten verpackt sein mfissen,
dass jede Gefahr fdr die Postbeamten vermieden wird und der Inhalt geprtift werden
kann);

d) Gegenstande, deren Zulassung durch die Zoll- oder sonstigen Gesetze und Ver-
ordnung nicht gestattet ist

e) Gegenstande unziichtiger oder unsittlicher Natur.
Es ist ausserdem verboten, Geldstiicke, Platin, Gold oder Silber in verarbeitetern oder nicht

verarbeitetem Zustande, Edelsteine, Schmucksachen oder andere kostbare Gegenstdnde in Paketen
ohne Wertangabe nach solchen Landern zu versenden, die eine Wertangabe zulassen.

3. Pakete, die zu Unrecht zur Bef6rderung zugelassen worden sind, miissen an die Aufgabe-
verwaltung zuriickgesandt werden, es sei denn, dass die Verwaltung des Bestimmungslandes durch
ihre Gesetze ermachtigt ist, anderweit darfiber zu verffigen.

D~r Urmrstand, dass ein Paket einen Brief oder Schriftstiicke enthalt, die die Eigenschaft einer
wirklichen oder pers6nlichen Mitteilung haben, darf indes keinesfalls dazu Anlass geben, dass das
Paket nach dem Aufgabeort zuriickgesandt wird.

4. Explodierbare, entztindliche oder gefahrliche Stoffe und Gegenstande unzilchtiger oder
unsittlicher Natur werden nicht nach derm Aufgabeort zurfickgesandt, sondern von der Verwaltung,
die sie in den Paketposten vorfindet, nach den Vorschriften ihres Landes behandelt.

5. Falls ein Paket, das zu Unrecht zur Bef6rderung zugelassen worden ist, weder zurfickgesandt
noch dem Empfflnger zugestellt wird, muss die Aufgabeverwaltung von der weiteren Behandlung
des Pakets ausffihrlich benachrichtigt werden, damit sie die etwa erforderlichen Massnahmen
treffen kann.

Artikel io.

ROCKSCHEIN.

Der Absender kann fur ein Paket mit Wertangabe unter den ffr Postpakete durch das Post-
paketabkornmen des Weltpostvereins vorgeschriebenen Bedingungen einen Rickschein erhalten.
Fdr Pakete ohne Wertangabe kann ein Rickschein nicht verlangt werden.
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Article 8.

WAREHOUSING CHARGE.

Each of the two Postal Administrations may collect any warehousing charge fixed'by its
legislation for every parcel which is not claimed within the prescribed period.

Article 9.

PROHIBITIONS.

i. Postal parcels must not contain any letter, note or document having the character of
an actual and personal correspondence nor packets of any kind bearing an address other than that
of the addressee of the parcel or of persons dwelling with him.

It is, however, permissible to enclose in a parcel an open invoice confined to the particulars
which constitute an invoice.

2. It is also forbidden to enclose in a parcel
(a) Articles which from their nature or packing may be a source of danger to the

officers of the Post Office or soil or damage other parcels ;

(b) Explosive, inflammable, or dangerous substances (including loaded metal caps.
live cartridges and matches) ;

(c) Live animals (except bees, which must be enclosed in boxes so constructed as
to avoid all danger to postal officers and to allow the contents to be ascertained) ;

(d) Articles the admission of which is forbidden by law or by the Customs or other
regulations ;

(e) Articles of an obscene or immoral nature.
It is moreover forbidden to send coin, platinum, gold or silver, whether manufactured or

unmanufactured, precious stones, jewels, or other precious articles in uninsured parcels addressed
to countries which admit insurance.

3. A parcel which has been wrongly admitted to the post shall be returned to the country
of origin, unless the Postal Administration of the country of destination is authorised by its
legislation to dispose of it otherwise.

Nevertheless, the fact that a parcel -contains a letter or communications which constitute an
actual or personal correspondence shall not, in any case, entail its return to the country of origin.

4. Explosive, inflammable or dangerous substances and articles of an obscene or immoral
nature shall not be returned to the country of origin: they shall be disposed of by the
Administration which has found them in the mails in accordance with its own internal regulations.

5. If a parcel wrongly admitted to the post is neither returned to origin nor delivered to the
addressee the Administration of the country of origin shall be informed in a precise manner of
the treatment accorded to the parcel in order that it may take such steps as are necessary.

Article io.

ADVICE OF DELIVERY.

The sender may obtain an advice of delivery for an insured parcel under the conditions
prescribed for Postal Packets by the Convention of the Postal Union. An advice of delivery cannot
be obtained for an uninsured parcel.
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Artikel ii.

NACHSENDUNG.

i. Hat der EmpfAnger seinen Wohnort im Gebiete des Bestimmungslandes verlindert, so
kann das Paket nachgesandt werden. Die Verwaltung des Bestimmungslandes kann eine Nach-
sendungsgebiihr gemass ihren inneren Vorschriften erheben. Ebenso kann ein Paket von einem der
beiden LAnder, die an diesem Abkommen teilnehmen, nach einem andern Land nachgesandt
werden, sofern das Paket den Bedingungen ffir die neue Bef6rderung geniigt und die Nachsendungs-
kosten entweder, was als Regel zu gelten hat, vorausbezahlt werden oder wenn die Bezahlung
dieser Kosten durch den Empfanger einwandfrei sichergestellt ist.

2. Sondergebfihren, die bei der Nachsendung entstanden und vom Empfander oder seinem
Vertreter nicht gezahlt worden sind, bleiben im Falle einer weiteren Nachsendung oder der Rick-
sendung nach dem Aufgabeort auf der Sendung haften und werden von dem Empfdnger oder
gegebenenfalls vom Absender eingezogen, der auch andere vorn Bestimmungslande nicht nieder-
geschlagene besondere Kosten zu zahlen hat.

Artikel 12.

FEHLGELEITETE UND VORSCHRIFTSWIDRIGE PAKETE.

Fehlgeleitete oder zu Unrecht zur Bef6rderung zugelassene Pakete unterliegen den Vorschriften
des Artikels 16 § I und 2 der Vollzugsordnung.

Artikel 13.-

UNZUSTELLBARKEIT.

i. Sofern der Absender keine gegenteilige Bestimmung getroffen hat, wird ein Paket, das nicht
zugestellt werden kann, ohne vorherige Benachrichtigung nach Ablauf der durch die Vorschriften
des Bestimmungslandes festgesetzten Frist auf seine Kosten an ihn zuriickgesandt.

Dessenungeachtet wird ein Paket, das vom Empfidnger endgiiltig verweigert worden ist,
sogleich zuriickgesandt.

2. Der Absender kann bei der Einlieferung verlangen, dass das Paket im Fall der Unzustell-
barkeit entweder:

a) als preisgegeben behandelt oder
b) an einen andern Empftnger im Bestimmungsland ausgehandigt werde.

Andere Verfiigungen sind nicht zulhssig. Die auf der Paketkarte und auf dem Paket selbst
anzubringenden Vorausverfiigungen des Absenders mfissen nach Form und Inhalt folgendem Wort-
laut gleich oder dhnlich sein :

,,Wenn unzustellbar, preisgegeben."
,,Wenn unzustellbar, aushandigen an ..................... "

3. Die auf zurfickgesandten unzustellbaren Paketen lastenden Gebiihren sind gemass den
Bestimmungen im Artikel 28 einzuziehen.

Artikel 14.

NIEDERSCHLAGUNG VON ZOLLGEBUHREN.

Die vertragschliessenden Verwaltungen verpflichten sich, bei ihren Zollverwaltungen auf die
Niederschlagung von Zollgebiihren fMr Pakete hinzuwirken, die nach dem Aufgabeland zuriickgehen,
vom Absender preisgegeben, vernichtet oder nach einem dritten Lande nachgesandt- werden.
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Article ii.

REDIRECTION.

i. A parcel may be redirected in consequence of the addressee's change of address in the
country of destination. The Postal Administration of the country of destination may collect the
redirection charge prescribed by its internal regulations. Similarly, a parcel may be redirected
from one of the two countries which are parties to this Agreement to another country provided
that the parcel complies with the conditions required for its further conveyance and provided as
a rule that the extra postage is prepaid at the time of redirection or documentary evidence is produced
that the addressee will pay it.

2. Additional charges levied in respect of redirection and not paid by the addressee or his
representative shall not be cancelled in case of further redirection or of return to origin, but shall
be collected from the addressee or from the sender as the case may be, without'prejudice to the
payment of any special charges incurred which the Administration of the country of destination
does not agree to cancel.

Article 12.

MISSENT PARCELS.

Parcels received out of course, or wrongly allowed to be despatched, shall be transmitted or
returned in accordance with the provisions of Article 16, sections i and 2, of the Detailed Regulations.

Article 13.

NON-DELIVERY.

I. In the absence of a request by the sender to the contrary, a parcel which cannot be delivered
shall be returned to the sender without previous notification and at his expense after retention
for the period prescribed by the regulations of the Postal Administration of the country of destination.

Nevertheless, a parcel which is definitely refused by the addressee shall be returned immediately.

2. The sender may request at the time of posting that, if the parcel cannot be delivered
as addressed, it may either be (a) treated as abandoned, or (b) tendered for delivery at a
second address in the country of destination. No other alternative is admissible. If the
sender avails himself of this facility his request must appear on the Despatch Note and must
be in conformity with, or analogous to, one of the following forms

" If not deliverable as addressed, abandon ".
" If not deliverable as addressed, deliver to .......................................... . The

same request must also be written on the cover of the parcel.
3. The charges due on returned undeliverable parcels shall be recovered in accordance with

the provisions of Article 28.

Article 14.

CANCELLATION OF CUSTOMS CHARGES.

Both parties to this Agreement undertake to urge their respective Customs Administrations
to cancel Customs charges on parcels which are returned to the country of origin, abandoned by
the senders, destroyed or redirected to a third country.
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Artikel 15.

VERKAUF, VERNICHTUNG.

Gegenstdnde, die dem Verderben oder der Faiulnis zu verfallen drohen, aber nur solche, konnen
sofort verkauft werden, auch unterwegs auf dem Hin- oder Riickweg und ohne dass es einer vor-
gangigen Benachrichtigung und gerichtlicher F6rmlichkeiten bedarf. Ist der Verkauf aus irgend
einem Grunde nicht m6glich, so werden die verdorbenen oder faulenden Sachen vernichtet.

Arlikel I6.

PREISGEGEBENE PAKETE.

Pakete, die dem Empfdnger nicht haben ausgehdndigt werden k6nnen und von den Absendern
preisgegeben worden sind, werden von der Bestimmungsverwaltung nicht zuriickgesandt, sondern
nach ihrer Gesetzgebung behandelt. Die Bestimmungsverwaltung kann wegen soicher Pakete keine
Forderungen an die Aufgabeverwaltung stellen.

Artikel 17.

NACHFRAGEN.

i. Ffir jede Nachfrage nach einem Paket kann eine feste Gebiihr von h6chstens I Frank
erhoben werden. Eine Gebiihr wird nicht erhoben, wenn der Absender schon die besondere Gebiihr
fr einen Rfickschein entrichtet hat.

2. Nachfragen sind nur binnen Jahresfrist, vom Tage nach der Auflieferung an gerechnet,
zugelassen.

3. Ist eine Nachfrage durch ein dienstliches Verschulden veran]asst worden, so wird die Nach-
fragegebiihr erstattet.

Artikel 18.

WERTPAKETE, GEBUHREN UND VERSENDUNGSBEDINGUNGEN.

i. Pakete kdnnen unter Wertangabe bis zu 3000 Franken versandt 'werden.

2. Fr je 300 Franken der Wertangabe oder eines Teils hiervon wird eine von'Lder Aufgabe-
verwaltung .festgesetzte Versicherungsgebtihr erhoben.

3. Die Aufgabeverwaltung kann auch vom Absender eines Wertpakets eine Behandlungsgebiihr
erheben, die 50 Centimes nicht iiberschreiten darf.

4. Der Absender eines Wertpakets erhilt bei der Einlieferung unentgeltlich einen Einlieferungs-
schein fiber seine Sendung.

Artikel 19.

BETRUGERISCHE WERTANGABE.

Die Wertangabe soll den wirklichen Wert des Inhalts der Sendung und der Verpackung nicht
ilbersteigen ; es ist jedoch gestattet, nur einen Teil dieses Wertes anzugeben.

Jede betriigerische Angabe eines h6heren als des wirklichen Wertes des Inhalts einer Sendung
zieht gegebenenfalls gerichtliche Verfolgung nach der Gesetzgebung des Aufgabelandes nach sich.

Ein Paket, dessen Inhalt keinen eigentlichen Geldwert hat, kann trotzdem unter Wertangabe
verschickt werden, urn ihm die gesicherte Bef6rderung der Wertpakete zu verschaffen.
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Article 15.

SALE. DESTRUCTION.

Articles in danger of deterioration or corruption, and these only, may be sold immediately,
even when in transit on the outward or return journey, without previous notice or judicial formality.
If for any reason a sale is impossible, the spoilt or putrid articles shall be destroyed.

Article 16.

ABANDONED PARCELS.

Parcels which cannot be delivered to the addressees and which the senders have abandoned
shall not be returned by the Postal Administration of the country of destination but shall be treated
in accordance with its legislation. No claim shall be made by the Administration of the country
of destination against the Administration of the country of origin in respect of such parcels.

'Article 17.

ENQUIRIES.

I. A fee not exceeding I franc may be charged for every enquiry concerning a parcel.
No fee shall be charged if the sender has already paid the special fee for an advice of delivery.

2. Enquiries shall be admitted only within the period of one year from the day following
the date of posting of the parcel.

3. When an enquiry is the outcome of an irregularity in the postal service, the enquiry fee
shall be refunded.

Article I8.

INSURED PARCELS, RATES ANDICONDITIONS.

I. Parcels may be insured up-to a limitlof 3ooofrancs.
2. An insurance fee, to be fixed by the Postal Administration of the country of origin, shall

be charged for each 300 francs or part thereof of the insured value.
3. The Administration of the country of origin shall be entitled also to collect from the sender

of an insured parcel a despatch fee not exceeding 50 centimes.
4. The sender of an insured parcel shall receive without charge, at the time of posting, a

receipt for his parcel.

Article 19.

FRAUDULENT INSURANCE.

The insured value may not exceed the actual value of the contents of the parcel and the packing
but it is permitted to insure only part of this value.

The fraudulent insurance of a parcel for a sum exceeding the actual value shall be subject
to any legal proceedings which may be admitted by the laws of the country of origin.

A parcel of which the contents have no pe cuniary value may, however, be insured for a nominal
sum in order to obtain the safeguards of the insurance system.
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Artikel 20.

VERANTWORTLICHKEIT FUR VERLUST, BESCHADIGUNG ODER BERAUBUNG.

i. Die beiden Verwaltungen sind vorbehaltlich der FAlle des folgenden Artikels ffir den Verlust,
die Beraubung oder die Beschiadigung der Pakete oder ihres Inhalts oder eines Teiles davon verant-
wortlich.

Der Absender hat Anspruch auf eine dem wirklichen Betrag des Verlustes, der Beraubung oder
Beschadigung entsprechende Entschddigung. Die Entschaidigung darf bei Paketen ohne Wertangabe
nicht iibersteigen : IO Franken ffir ein Paket bis zum Gewicht von I Kilogramm (oder 3 Pfund),
25 Franken ffir ein Paket von mehr als i bis 5 Kilogramm (II Pfund) und 40 Franken fur ein Paket
von mehr als 5 bis io Kilogramm (22 Pfund). Bei Wertpaketen darf die Entschidigung nicht fiber
den Betrag der Wertangabe hinausgehen.

Wenn der Verlust, die Beraubung oder Beschddigung sich im Dienst des Bestimmungslandes
ereignet hat, kann die Bestimrnungsverwaltung auf eigene Kosten und ohne Befragung der Auf-
gabeverwaltung dem Empfdnger Ersatz leisten, wenn dieser nachgewiesen hat, dass zu seinen
Gunsten der Absender auf die eigenen Rechte verzichtet hat.

2. Bei der Festsetzung der Entschadigung bleiben mittelbarer Schaden oder entgangener
Gewinn ausser Betracht.

3. Die Entschddigung wird nach dem gemeinen Handelswert berechnet, den Waren derselben
Art am Tage der Einlieferung am Versandort hatten.

4. Wenn fdr den Verlust, den volligen Verderb oder die vollstandige Beraubung eines Pakets
Ersatz zu leisten ist, hat der Absender ausserdem Anspruch auf Erstattung der Bef6rderungs-
gebfihren.

5. Die Versicherungsgebiihren und gegebenenfalls die Behandlungsgebiihr verbleiben in allen
FAllen den Postverwaltungen.

Artikel 21.

AUSNAHMEN VoM GRUNDSATZ DER VERANTWORTLICHKEIT.

Die beiden Verwaltungen sind von jeder Verantwortlichkeit befreit
a) Wenn ein Fall h6herer Gewalt vorliegt ;
b) Wenn sie fiber den Verbleib von Paketen deshalb keinen Nachweis fflhren k6nnen,

weil die Dienstpapiere durch h6here Gewalt vernichtet worden sind ;
c) Wenn der Szhaden durch S~huld oder Fahrldssigkeit des Absenders oder durch

die natfirliche Beschaffenheit des Gutes herbeigeftihrt worden ist ;
d) Wenn der Inhalt der Pakete unter eins der Verbote des Artikels 9 fdlt

e) Wenn Pakete betrlgerischerweise mit Angabe eines h6heren als des wirklichen
Wertes des Inhalts und der Verpackung versehen worden sind ;

/) Wenn nach den Paketen nicht innerhalb der durch Artikel 17 vorgeschriebenen
Frist eine Nachfrage gehalten worden ist

g) Wann Pakete mit Edelsteinen, Schmucksachen oder Gegenstanden von Gold,
Silber oder Platin, deren Wart 25oo Franken ilbersteigt, nicht in eine Kiste von der im
Artikel 6 § 3 der Vollzugsordnung vorgeschriebenen Ausdehnung verpackt worden sind.

Artikel 22.

ERLOSCHEN DER VERANTWORTLICHKEIT.

Die beiden Verwaltungen sind nicht mehr fMir Pakete verantwortlich, die ihren inneren Vor-
schriften gerniss ausgehandigt worden sind und die die Berechtigten oder ihre Vertreter ohne
Vorbehalt angenommen haben.
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Article 20.

RESPONSIBILITY FOR Loss, DAMAGE, OR ABSTRACTION.

I. Except in the cases mentioned in the following Article, the two Postal Administrations
shall be responsible for the loss of parcels and for the loss, abstraction or damage of their contents
or of a part thereof.

The sender is entitled under this head to compensation corresponding to the actual amount
of the loss, abstraction or damage. For uninsured parcels the amount of compensation shall not
exceed io Francs for a parcel not exceeding i kilogramme (or 3 lbs.), 25 Francs for a parcel exceeding
i kilogramme but not exceeding 5 kilogrammes (II lbs.) and 40 Francs for a parcel exceeding,
5 kilogrammes but not exceeding 1o kilogrammes (22 lbs.) in weight. For an insured parcel the
amount of compensation shall not exceed the amount for which it was insured.

In cases where the loss, abstraction or damage occurs in the service of the country of destination,
the Administration of the country of destination may pay compensation to the addressee at its
own expense and without consulting the Administration of the country of origin, provided that
the addressee can prove that the sender has waived his rights in the addressee's favour.

2. In calculating the amount of compensation indirect loss or loss of profits shall not be
taken into consideration.

3. Compensation shall be calculated on the current price of goods of the same nature at the
place and time at which the goods were accepted for transmission.

4. Where compensation is due for the loss, destruction or complete damagc of a parcel or
for the abstraction of the whole of the contents, the sender is entitled to the return of the postage
also.

5. In all cases insurance fees and if the case arises the despatch fee shall be retained by the
Postal Administrations concerned.

Article 21.

EXCEPTIONS TO THE PRINCIPLE OF RESPONSIBILITY.

The two Postal Administrations shall be relieved of all responsibility
(a) In cases beyond control (force majeure) ;
(b) When they are unable to account for parcels in consequence of the destruction

of official documents through a cause beyond control (force majeure) ;
(c) When the damage has been caused by the fault or negligence of the sender,

or when it arises from the nature of the article ;
(d) For parcels of which the contents fall under the ban of one of the prohibitions

mentioned in Article 9 ;
(e) For parcels which have been fraudulently insured for a sum exceeding the actual

value of the contents and packing ;
(f) In respect of parcels regarding which the sender has not made enquiry within

the period prescribed by Article 17 ;
(g) In respect of any parcels containing precious stones, jewellery or any article

of gold, silver or platinum exceeding 2500 francs in value not packed in a box of the size
prescribed by Article 6, section 3, of the Detailed Regulations.

Article 22.

TERMINATION OF RESPONSIBILITY.

The two Postal Administrations shall cease to be responsible for parcels which have been
delivered in accordance with their internal regulations and of which the owners or their agents
have accepted delivery without reservation.
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Artikel 23.

ZAHLUNG DES ERSATZBETRAGS.

Die Verpflichtung zur Zahlung des Ersatzbetrags liegt der Aufgabeverwaltung ob, abgesehen
von den Fdillen des Artikels 2o § I, in denen die Bestimmungsverwaltung den Betrag zahlt. Die
Aufgabeverwaltung kann indessen nach Einwilligung des Absenders die Bestimmungsverwaltung
ermachtigen, die Angelegenheit mit dem Empfiinger zu regeln. Die zahlende Verwaltung beh§.lt
das Recht des Rfickgriffs auf die verantwortliche Verwaltung.

Arlikel 24.

FRIST FUR DIE ZAHLUNG DER ENTSCHADIGUNG.

i. Der Ersatzbetrag soll sobald als m5glich und spdtestens innerhalb eines Jahres vom Tage
nach der Nachfrage an gezahlt werden.

2. Die Aufgabeverwaltung kann den Absender ffir Rechnung der anderen Verwaltung entschii-
digen, wenn diese neun Monate hat verstreichen lassen, ohne die ordnungsmssig bei ihr anhiingig
gemachte Sache zu erledigen.

3. Die Aufgabeverwaltung kann die Ersatzleistung ausnahmsweise fiber ein Jahr hinaus-
schieben, wenn die Frage der Verantwortlichkeit aus Grfinden, die nicht in der Macht der
betreffenden Verwaltungen liegen, noch nicht hat geklidrt werden k6nnen.

Artikel 25.

VERANTWORTLICHE VERWALTUNG.

i. Bis zum Nachweis des Gegenteils ist die Verwaltung verantwortlich, die das Paket unbean-
standet fibernommen hat, und, nachdern sie alle vorschriftsmassigen Unterlagen ffir die Nach-
forschung erhalten hat, weder die Aushandigung an den Empfdnger oder seinen Vertreter noch
gegebenenfalls die ordnungsmassige Weitergabe an die folgende Verwaltung nachweisen kann.

2. Die beiden Verwaltungen tragen den Schaden zu gleichen Teilen, wenn sich der Verlust,
die Beraubung oder die Beschddigung eines Pakets, das von einem der beiden Lander zur Aus-
lieferung nach dem andern geschickt worden ist, wahrend der Beforderung ereignet hat und nicht
festgestellt werden kann, auf welchem Gebiet dies geschehen ist.

3. Derselbe Grundsatz soil soweit als m6glich angewendet werden, wenn andere Verwaltungen
bei der Bef6rderung eines Pakets beteiligt sind. Jedoch ist far Pakete, die von einem der beiden
Lander durch das andre gesandt werden, keine der beiden Verwaltungen verantwortlich, wenn
der Verlust, die Beraubung oder die Beschadigung sich in einem Land ereignet hat, das keinen
Ersatz leistet.

4. Zoll- und andere Gebfdhren, deren Niederschlagung nicht zu erreichen war, hat die Verwaltung
zu tragen, die ffir den Verlust, die Beraubung oder die Beschadigung haftbar ist.

5. Darch Zahlung des Ersatzbetrags tritt die verantwortliche Verwaltung bis zur H6he dieses
Betrags in die Rechte des Entschadigten ein, bezuiglich aller Anspriiche gegen den Empfdnger, den
Absender oder gegen Dritte.

Wird ein als verloren angesehenes Paket spdter ganz oder teilweise wiederaufgefunden, so ist
der Entschddigte hiervon mit dem Hinweis zu benachrichtigen, dass es ihm freistehe, die Sendung
gegen Rfickzahlung des Ersatzbetrags in Besitz zu nehmen.
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Article 23.

PAYMENT OF COMPENSATION.

The payment of compensation shall be undertaken by the Postal Administration of the country
of origin except in the cases indicated in Article 20, section i, where payment is made by the
Postal Administration of the country of destination. The Administration of the country of origin
may, however, after obtaining the sender's consent, authorise the Administration of the country
of destination to settle with the addressee. The paying Administration retains the right to make
a claim against the Administration responsible.

Article 24.

PERIOD FOR PAYMENT OF COMPENSATION.

I. Compensation shall be paid as soon as possible and, at the latest, within one year from
the date following the date of the enquiry.

2. The Postal Administration of the country of origin is authorized to settle with the sender
on behalf of the other Administration if the latter, after being duly informed of the application,
has let nine months pass without giving a decision in the matter.

3. The Administration of the country of origin may, exceptionally, postpone the settlement
of compensation beyond the period of one year when the question of responsibility cannot be settled
owing to circumstances over which the Administrations concerned have no control.

Article 25.

INCIDENCE OF COST OF COMPENSATION.

I. Until the contrary is proved responsibility shall rest with the Postal Administration
which, having received the parcel from the other Administration without making any reservation
and having been furnished with all the particulars for investigation prescribed by the regulations,
cannot establish either proper delivery to the addressee or his agent, or regular transfer to the
following Postal Administration as the case may be.

2. If in the case of a parcel despatched from one of the two countries for delivery in the other,
the loss, abstraction or damage has occurred in course of conveyance without it being possible
to prove in the service of which country the irregularity took place the two Administrations shall
bear in equal shares the amount of compensation.

3. The same principle shall, as far as possible, be applied when other Administrations are
concerned in the conveyance of a parcel. Nevertheless, in the case of parcels sent in transit from
one of the two countries through the other neither of the two Administrations shall be held'responsible
when the loss, abstraction or damage has taken place in a service in which responsibility is not
accepted.

4. Customs and other charges which it has not been possible to cancel shall be borne by the
Administration responsible for the loss, damage or abstraction.

5. By paying compensation the Administration concerned takes over, to the extent of the
amount paid, the rights of the person who has received compensation in any action which may
be taken against the addressee, the sender or a third party.

If a parcel which has been regarded as lost is subsequently found, in whole or in part, the person
to whom compensation has been paid shall be informed that he is at liberty to take possession
of the parcel against repayment of the amount paid as compensation.
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Artikel 26.

ERSTATTUNG DES ERSATZBETRAGS AN DIE AUFGABEVERWALTUNG.

Die verantwortliche oder diejenige Verwaltung, fur deren Rechnung gemass Artikel 23 gezahlt
wird, ist verpflichtet, den Ersatzbetrag binnen drei Monaten nach Bekanntgabe der Zahlung zu
erstatten. Der Betrag wird von der verantwortlichen Verwaltung durch die in Artikel 22 § 2 der
Vollzugsordnung vorgeschriebene Abrechnung eingezogen.

Wenn eine Verwaltung, deren Verantwortlichkeit geh6rig festgestellt ist, anfangs die Zahlung
des Ersatzbetrags abgelehnt hat, so muss sie ausserdem alle Nebenkosten tragen, die aus der nicht
gerechtfertigten Verzbgerung der Zahlung entstehen.

Artikel 27.

VERGfTUNGEN.

Fir jedes Paket, das von einem der beiden Lnder nach dem andern abgesandt wird, vergiitet
die Aufgabeverwaltung der Bestimmungsverwaltung die Gebfihren, die dieser auf Grund der
Bestimmungen der Artikel 4 und 5 zukommen.

Fir jedes Paket, das von einem der beiden Linder im Durchgang durch das andere abgesandt
wird, vergfitet die Aufgabeverwaltung der Zwischenverwaltung die festgesetzten Bef6rderungs- und
Versicherungsgebfihren.

Artikel 28.

ANRECHNUNGEN BEI NACH- UND RiCKSENDUNGEN.

Bei Nach- oder Riicksendung eines Pakets von einem Lande nach dem andern zieht die nach-
oder riicksendende Verwaltung von der anderen die ihr und etwa anderen bei der Nach- oder
Rticksendung beteiligten Verwaltungen zustehenden Gebiihren ein. Die Forderung ist in der Fracht-
karte anzusetzen, mit der das Paket weitergeleitet ist.

Artikel 29.

NAGHSENDUNGSGEBtTHR IM BESTIMMUNGSLAND.

Im Falle weiterer Nachsendung oder der Ricksendung verbleibt die im Artikel ii § 2 vorge-
s ehene Nachsendungsgebfhr dem Lande, das das Paket innerhalb seines Gebiets nachgesandt hat.

Artikel 30.

VERSCHIEDENE GEBUHREN.

i. Folgende Gebiihren verbleiben ungeteilt der Verwaltung, die sie erhoben hat

a) Die Gebtihr flir den Rilckschein (Artikel io)
b) Die Gebfihr ffir Nachfragen (Artikel 17 § I)
c) Die Behandlungsgebiihr filr Wertpakete (Artikel 18 § 3).

2. Die Gebfihr ffir Zustellung und Verzollung (Artikel 6) verbleibt der Bestimmungsverwaltung.
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Article 26.

REPAYMENT OF THE COMPENSATION TO THE POSTAL ADMINISTRATION OF THE COUNTRY OF ORIGIN.

The Administration responsible or on whose account the payment is made in accordance
with Article 23 is bound to repay the amount of the compensation within a period of 3 months
after notification of payment. The amount shall be recovered from the Administration responsible
through the Accounts provided for in Article 22, section 2, of the Detailed Regulations.

The Administration of which the responsibility is duly proved and which has originally
declined to pay compensation is bound to bear all the additional charges resulting from the
unwarranted delay in payment.

Article 27.

CREDITS FOR CONVEYANCE.

For each parcel despatched from one of the two countries for delivery in the other the despatch-
ing office shall allow to the office of destination the rates which accrue to it by virtue of the
provisions of Articles 4 and 5.

For each parcel despatched from one of the two countries in transit through the other the
despatching office shall allow to the other office the rates due for the conveyance and insurance
of the parcel.

Article 28.

CLAIMS IN CASE OF REDIRECTION OR RETURN.

In case of the redirection or of the return of a parcel from one country to the other, the
retransmitting Administration shall claim from the other Administration the charges due to it
and to any other Administration taking part in the redirection or return. The claim shall be made
on the Parcel Bill relating to the Mail in which the parcel is forwarded.

Article 29.

CHARGE FOR REDIRECTION IN THE COUNTRY OF DESTINATION.

In case of further redirection or of return to the country of origin, the redirection charge pres-
cribed by Article ii, section 2 shall accrue to the country which redirected the parcel within its
own territory.

Article 30.

MISCELLANEOUS FEES.

I. The following fees shall be retained in full by the Postal Administration which has collected
them :

(a) The fee for Advice of Delivery referred to in Article io
(b) The enquiry fee referred to in Article 17, section I ;
(c) The despatch fee for an insured parcel referred to in Article 18, section 3.

2. The fee for delivery and for Customs clearance referred to in Article 6 shall be retained
by the Administration of the country of destination.
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Arlikel 31.

VERSICHERUNGSGEBUHR.

Fur Wertpakete hat die Aufgabeverwaltung an die Bestimmungsverwaltung fur die Land-
bef6rderdng eine Gebilhr von 5 Centimes und, wenn die Bestimmungsverwaltung auch die See-
befirderung besorgt, eine weitere Gebifhr von Io Centimes ftr je 300 Franken der Wertangabe oder
einen Teil davon zu vergilten.

Artikel 32.

VERSCHIEDENE BESTIMMUNGEN.

i. Die in diesem Abkommen erwahnten Franken und Centimes sind Goldfranken und -centimes,
wie sie im Weltpostvertrag begrifflich bestimmt worden sind.

2. FOr Pakete dfrfen ohne gegenseitige Vereinbarung der beiden Verwaltungen andere Post-
gebiihren als die in diesem Abkommen vorgesehenen nicht erhoben werden.

3. Jede Verwaltung kann, wenn sie durch aussergew6hnliche Umstdnde hierzu gezwungen ist,
den Postpaketdienst ganz oder teilweise unter der Bedingung einstellen, dass die andere Verwaltung
unverzilglich, ndtigenfalls telegraphisch, hiervon benachrichtigt wird.

4. Die beiden Verwaltungen haben die nachstehende Vollzugsordnung festgesetzt, um die
Ausfiihrung des vorliegenden Abkommens sicherzustellen. Weitere, den allgemeinen Vorschriften
dieses Abkommens nicht entgegenstehende Einzelheiten, die in der Vollzugsordnung nicht vorge-
sehen sind, ktnnen von Zeit zu Zeit gegenseitig vereinbart werden.

5. Die inneren Gesetze Deutschlands und von Kenya und Uganda bleiben in allem anwendbar,
was durch die in dem vorliegenden Abkommen und in der Volizugsordnung enthaltenen Bestim-
mungen nicht ausdriicklich geregelt ist.

Artiekl 33.

INKRAFTTRETEN UND DAUER DES ABKOMMENS.

Dieses Abkornmen soll an einem zwischen den beiden Verwaltungen noch zu vereinbarenden
Tage in Kraft treten und bis zum Ablauf eines Jahres von dem Tage an gerechnet gelten, an dem es
durch eine der beiden Verwaltungen gektindigt wird.

Zu Urkund dessen haben die zu diesem Zweck gehCrig Bevollmdchtigten dieses Abkommen
unterzeichnet und ihr Siegel beigedrilckt.

Geschehen in doppelter Ausfertigung in Berlin, am 29. Oktober 1932, und in Nairobi, am
7. September 1932.

(Gez.) S. SCHULTZE.

Deutscher Reichspostminister.
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Article 31.

INSURANCE FEE.

In respect of insured parcels the Postal Administration of the country of origin shall allow
to the Postal Administration of the country of destination for territorial service a rate of 5 centimes
for each 300 francs of insured value or fraction thereof. If the Administration of the country of
destination provides the sea service, the Administration of the country of origin shall allow an
additional rate of IO centimes for each 300 francs of insured value or fraction thereof.

Article 32.

MISCELLANEOUS PROVISIONS.

I. The francs and centimes mentioned in this Agreement are gold francs and centimes as
defined in the Postal Union Convention.

2. Parcels shall not be subjected to any postal charges other than those contemplated in
this Agreement except by mutual consent of the two Postal Administrations.

3. In extraordinary circumstances either Administration may temporarily suspend the Parcel
Post, either entirely or partially, on condition of giving immediate notice, if necessary by telegraph,
to the other Administration.

4. The two Administrations have drawn up the following Detailed Regulations for ensuring
the execution of the present Agreement. Further matters of detail, not inconsistent with the
general provisions of this Agreement and not provided for in the Detailed Regulations may be
arranged from time to time by mutual consent.

5. The internal legislation of Kenya and Uganda and Germany shall remain applicable as
regards everything not provided for by the stipulations contained in the present Agreement and
in the Detailed Regulations for its execution.

Article 33.

ENTRY INTO FORCE AND DURATION OF THE AGREEMENT.

This Agreement shall come into force on a date to be fixed by mutual Agreement between
the two Postal Administrations and shall remain in force until the expiration of one year from the
date on which it may be denounced by either of the two Administrations.

In witness whereof the undersigned, duly authorized for that purpose, have signed the present
Agreement, and have affixed their seals thereto.

Done in duplicate at Nairobi on the seventh day of Setember, 1932 and at Berlin on the

twenty-ninth day of October, 1932.

(Signed) T. FITZGERALD,

Postmaster General
Colony and Protectorate of Kenya and

Uganda Protectorate.
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VOLLZUGSORDNUNG

ZUM POSTPAKETABKOMMEN ZWISCHEN DER DEUTSCHEN REICHSPOST UND DER POSTVERWALTUNG
VON KENYA UND UGANDA VOM 7. SEPTEMBER UND 29, OKTOBER 1932.

Artikel I.

LEITUNG.

i. Jede Verwaltung ist verpflichtet, die Postpakete, die ihr die andere Verwaltung zur
Bef6rderung durch ihr Gebiet fibergibt, auf denselben Wegen und mit denselben Mitteln zu bef6rdern,
wie ihre eigenen Pakete.

2. Fehlgeleitete Pakete werden dem richtigen Bestimmungsort auf dem kfirzesten Wege
zugefiihrt, der der nachsendenden Verwaltung zur Verffigung steht.

Artikel 2.

VERSENDUNGSWEISE, VERWENDUNG VON SACKEN.

i. Der Paketaustausch hat zwischen den beiden Landern durch die Anstalten stattzufinden,
die von den beteiligten Verwaltungen hierffir bestimmt werden.

2. Die Pakete sind zwischen den beiden Liindern in geh6rig verschlossenen und versiegelten
Sdcken auszutauschen.

Solange ein Abkommen im gegenteiligen Sinne nicht getroffen worden ist, werden Pakete aus
einem der vertragschliessenden LAnder im Durchgang durch das andere ,, often " versandt.

3. Eine Fahne mit Angabe der absendenden und der empfangenden Auswechslungspostanstalt
ist am Kropf jedes Sackes zu befestigen ; auf der Rfickseite der Fahne ist die Zahl der in dem Sack
enthaltenen Pakete anzugeben.

4. Der die Frachtkarten und anderen Begleitpapiere enthaltene Sack ist besonders zu kenn-
zeichnen.

5. Wertpakete sind in besonderen Sdcken zu bef6rdern. Die Fahnen dieser Sacke sind mit
einem besonderen Unterscheidungsmerkmal, das zwischen den beiden Verwaltungen von Zeit zu
Zeit vereinbart wird, zu kennzeichnen.

6. Das Gewicht eines Paketsackes soll 36 Kilogramm (8o Pfund) nicht iiberschreiten.

7. Jede Verwaltung ist verpflichtet, fuir die erforderlichen Sa.cke zur Versendung ihrer Pakete
zu sorgen. Die Sacke sind der absendenden Verwaltung mit nAchster Post leer, zu IO Stfick gebiindelt
(9 Stfick in einem versackt), zuriickzusenden. Die Gesamtzahl der zuriickgesandten Sacke ist in der
Frachtkarte zu vermerken.Die Verantwortlichkeit fdr den Verlust leerer Sacke soll nach den Vorschriften fiir den Verlust
von Paketen im Artikel 25 des Abkommens festgestellt werden.

Artikel 3.

MITTEILUNGEN.

i. Jede Verwaltung hat der anderen durch eine 0bersicht mitzuteilen
a) Das Verzeichnis der Lander, nach denen sie die ihr fibergebenen Pakete weiter-

leiten kann;
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DETAILED REGULATIONS

FOR CARRYING OUT THE PARCEL POST AGREEMENT BETWEEN THE POST OFFICE OF THE KENYA
COLONY AND PROTECTORATE AND UGANDA PROTECTORATE AND THE POST OFFICE OF GERMANY.
DATED SEPTEMBER 7/OCTOBER 29, 1932.

Article I.

CIRCULATION.

i. Each Postal Administration shall forward by the routes and means which it uses for its
own parcels, parcels delivered to it by the Administration for conveyance in transit through its
territory.

2. Missent parcels shall be retransmitted to their proper destination by the most direct
route at the disposal of the office re-transmitting them.

Article 2.

METHOD OF TRANSMISSION. PROVISION OF BAGS.

I. The exchange of parcels between the two countries shall be effected by the offices appointed
by agreement between the two Postal Administrations.

2. Parcels shall be exchanged between the two countries in bags duly fastened and sealed.

In the absence of any arrangement to the contrary, the transmission of parcels despatched
by one of the two contracting countries in transit through the other shall be effected "h d&ouvert".

3. A label showing the office of exchange of origin and the office of exchange of destination
shall be attached to the neck of each bag, the number of parcels contained in the bag being indicated
on the back of the label.

4. The bag containing the parcel bill and other documents shall be distincti vely la - ed.

5. Insured parcels shall be forwarded in separate bags; and the labels of these bags shall
be marked with any distinctive symbol that may from time to time be agreed upon by the two
Administrations.

6. The weight of any bag of parcels shall not exceed 36 kilogrammes (80 Pounds avoirdu-
pois).

7. Each Administration shall provide the bags necessary for the despatch of its parcels.
The bags shall be returned empty to the country of origin by the next mail. Empty bags shall be
made up in bundles of ten (nine bags enclosed in one) and the total number of such bags shall be
advised on the parcel bill.

Responsibility for the loss of empty bags shall be determined on the principles prescribed for
the loss of parcels in Article 25 of the Agreement.

Article 3.

INFORMATION TO BE FURNISHED.

I. Each Postal Administration shall communicate to the other by means of a Table
(a) The names of the countries to which it can forward parcels handed over to it

No. 3182



90 Socite des Nations - Recueil des Traite's. 1933

b) Die Leitwege, die fir die Bef6rderung solcher Pakete vom Eintritt in ihr Gebiet
oder ihren Dienstbereich an zur Verfligung stehen ;

. c) Den Gesamtbetrag der Gebfihren, die ihr von der anderen Verwaltung ffir jedes
Bestimmungsland zu vergiiten sind ;

d) Die Zahl der jedem Paket beizufugenden Zollinhaltserklirungen;
e) Andere etwa notwendige Angaben.

2. Jede Verwaltung sol der anderen die Namen der Lnder bekanntgeben, nach welchen sie
ihr Pakete im Durchgang zuzufflhren beabsichtigt, es sei denn, dass die Zahli der in Frage kommenden
Pakete nur gering ist.

Artikel 4.

FESTSETZUNG DER GEGENWERTE.

Jede Verwaltung ist berechtigt, bei Festsetzung der GebiIhren fur Pakete einen Gegenwert
anzunehm.en, der ihr in ihrer eigenen Wahrung angemessen erscheint.

Artikel 5.

BESCHAFFENHEIT DER PAKETE.

Jedes Paket muss :
a) Die genaue Anschrift des Empfangers in lateinischen Buchstaben tragen. Auf-

schriften mit Stift sind unzuldssig ; Pakete, deren Aufschrift mit Tintenstift auf vorher
angefeuchteter Schreibfldche hergestellt ist, werden jedoch angenommen. Die Anschriit
muss auf das Paket selbst oder auf eine Fahne geschrieben werden, die so haltbar an der
Sendung befestigt ist, dass sie sich nicht loszul6sen vermag. Dem Absender eines Pakets
ist zu empfehlen, in die Sendung ein Doppel der Anschrift mit Angabe seiner eigenen
Anschrift einzulegen ;

b) In einer Weise verpackt sein, die der Dauer der Befdrderung entspricht und den
Inhalt wirksam schiitzt.

Gegenstande, die die Postbeamten verletzen oder die andere Sendungen beschadigen k6nnen,
miissen so verpackt sein, dass jede Gefahr ausgeschlossen ist.

Artikel 6.

BESONDERE VERPACKUNG.

i. Fliissigkeiten und leicht schmelzbare Stoffe sind in doppelte Behaitnisse zu verpacken.
Zwischen dem inneren (Flasche, Flhschchen, Topf, Kastchen usw.) und dem ausseren Behdltnis
(aus Metall oder widerstandsfahigem Holz) ist ein Raum zu lassen, der mit Sagemehl, Kileie oder
einem anderen aufsaugenden Stoff auszuffillen ist ; der Stoff muss ausreichen, um im Falle eines
Bruchs die ganze Flilssigkeit aufzusaugen.

2. Trockene, abfdrbende Stoffe, z. B. Anilin usw., sind nur in widerstandsfahigen Metallkasten
zugelassen, die ihrerseits wieder in Holzkasten verpackt sind. Der Zwischenraum ist mit Sagemehl
auszufiillen.

3. Edelsteine, Schmucksachen oder andere Gegenstdnde von. Gold, Silber oder Platin, deren
Wert 2500 Franken iibersteigt, sind in eine Kiste zu verpacken, deren Masse nicht weniger als
1,5 Meter oder drei Fuss sechs Zoll, Lange und Umfang zusammen genommen, betragen.
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(b) The routes available for the transmission of the said parcels from the point
of entry into its territory or into its service ;

(c) The total amount to be credited to it by the other Administration for each
destination ;

(d) The number of Customs declarations which must accompany each parcel;
(e) Any other necessary information.

2. Each Administration shall make known to the other the names of the countries to which
it intends to send parcels in transit through the other, unless in any particular case the number
of parcels concerned is insignificant.

Article 4.

FIXING OF EQUIVALENTS.

In fixing the charges for parcels, either Postal Administration shall be at liberty to adopt
such approximate equivalents as may be convenient in its own currency.

Article 5.

MAKE-UP PARCELS.

Every parcel shall
(a) Bear the exact address of the addressee in Roman characters. Addresses in

pencil shall not be allowed provided that parcels bearing addresses written with copying
pencil on a surface previously damped shall be accepted. The address shall be written
on the parcel itself or on a label so firmly attached to it that it cannot become detached.
The sender of a parcel shall be advised to enclose in the parcel a copy of the address
together with a note of his own address ;

(b) Be packed in a manner adequate for the length of the journey and for the
protection of the contents.

Articles liable to injure officers of the Post Office or to damage other parcels shall be so packed
as to prevent any risk.

Article 6.

SPECIAL PACKING.

I. Liquids and substances which easily liquefy shall be packed in two receptacles. Between
the first receptacle (bottle, flask, pot, box, etc.,) and the second (box of metal or stout wood) shall
be left a space which shall be filled with sawdust, bran or some other absorbent material in sufficient
quantity to absorb all the liquid contents in the case of breakage.

2. Dry colouring powders such as aniline, etc., shall be admitted only if enclosed in stout
metal boxes placed inside wooden boxes with sawdust between the two receptacles.

3. Every parcel containing precious stones, jewellery or any article of gold, silver or platinum
exceeding 2500 francs in value shall be packed in a box measuring not less than 3 feet 6 inches
(1.05 metres) in length and girth combined.
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Artikel 7.

PAKETKARTEN UND ZOLLINHALTSERKLARUNGEN.

i. Jedes Paket muss von einer Paketkarte und von Zollinhaltserkldrungen begleitet sein, die
den Vorschriften des Bestimmungslandes entsprechen ; die Zollinhaltserklarungen sind an der
Paketkarte haltbar zu befestigen.

2. Jedoch kann eine einzige Paketkarte und ein einziger Satz Zollinhaltserkldrungen fur
mehrere - bis zu drei - gew6hnliche Pakete, dienen, die zu gleicher Zeit von demselben Absender
an denselben Empfanger eingeliefert werden. Diese Bestimmung gilt nicht ffr Wertpakete.

3. Die beiden Verwaltungen iibernehmen fur die Richtigkeit der Zollinhaltserkldrungen
keinerlei Verantwortlichkeit.

Artikel 8.

RUCKSCHEIN.

i. Wertpakete, zu denen der Absender einen Riickschein verlangt, muissen den deutlich
hervortretenden Vermerk ,,Rfickschein (Advice of delivery)" oder ,,Avis de reception (A. R.)"
tragen. Der gleiche Vermerk ist auf die Paketkarten zu setzen.

2. Diesen Sendungen wird ein Vordruck beigegeben, der dem Muster in der Vollzugsordnung
des Weltpostvertrags gleich oder ahnlich ist. Dieser Rfickschein wird von der Aufgabe-Postanstalt
oder von einer anderen durch die Absendungsverwaltung bestimmten Postanstalt ausgefertigt ;
er ist an der zugeh6rigen Paketkarte zu befestigen. Wenn er nicht an die Bestimmungs-Postanstalt
gelangt, so fertigt diese von Amts wegen einen neuen Rfickschein aus.

3. Die Bestimmungs-Postanstalt fillit den Vordruck ordnungsmdssig aus und sendet ihn dann
offen und gebfihrenfrei an den Absender zuriick.

4. Halt der Absender Nachfrage wegen eines nicht in angemessener Frist an ihn zuriickgelangten
Rfickscheins, so wird nach den Vorschriften des folgenden Artikels 9 verfahren. Die Gebfbhr wird in
diesem Falle nicht noch einmal erhoben; die Aufgabe-Postanstalt'versieht vielmehr den Vordruck
am Kopfe mit dem Vermerk ,,Duplicata de l'avis de reception etc."

Artikel 9.

NACHTRAGLICHES VERLANGEN EINES RUCKSCHEINS.

Verlangt der Absender nachtrdglich einen Rtickschein, so ffillt die Aufgabe-Postanstalt oder
eine andere, von der Aufgabe-Verwaltung bestimmte Postanstalt einen Vordruck aus und ffigt ihn
einem Laufschreiben bei, auf dem zuvor die im Weltpostvertrag vorgesehene Gebiihr in Freimarken
zu verrechnen ist.

Das Laufschreiben mit dem Ruickscheinvordruck ist nach den Vorschriften des nachstehenden
Artikels 19 zu behandeln ; ein Unterschied besteht nur insofern, als die Bestimmungs-Postanstalt
im Falle der ordnungsmassigen Zustellung des Pakets das Laufschreiben abnimmt und den Rfick-
scheinvordruck nach der Vorschrift im Paragraph 3 des vorangehenden Artikels nach dem
Aufgabeort zuriickschickt.

Artikel io.

WERTANGABE.

Die Wertangabe muss auf den Wertpaketen und den zugeh6rigen Paketkarten in der Wdhrung
des Aufgabelandes angegeben werden. Streichungen oder Anderungen, selbst anerkannte, sind
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Article 7.

DESPATCH NOTES AND CUSTOMS DECLARATIONS.

i. Each parcel shall be accompanied by a Despatch Note and by a set of Customs
Declarations according to the regulations of the country of destination, and the Customs
Declarations shall be firmly attached to the Despatch Note.

2. Nevertheless a single Despatch Note and a single set of Customs Declarations may suffice
for two or three (but not more) ordinary parcels posted at the same time by one sender to one
addressee. This provision shall not apply to insured parcels.

3. The two Postal Administrations accept no responsibility in respect of the accuracy of
Customs Declarations.

Article 8.

ADVICE OF DELIVERY.

I. Insured parcels of which the senders ask for an advice of delivery shall be very prominently
marked " Rfickschein ", " Advice of delivery " or" A. R. ". The Despatch Notes shall be marked
in the same way.

2. Such parcels shall be accompanied by a form similar to that annexed to the Detailed
Regulations of the Convention of the Postal Union. This advice of delivery form shall be prepared
by the office of origin or by any other office appointed by the Administration of the country of
origin and shall be attached to the Despatch Note of the parcel to which it relates. If it does not
reach the office of destination, that office shall make out officially a new advice of delivery form.

3. The Office of destination, after having duly filled up the form, shall return it unenclosed
and free of postage to the address of the sender of the parcel.

4. When the sender makes enquiry concerning an advice of delivery which has not been
returned to him after a reasonable interval, action shall be taken in accordance with the rules laid
down in Article 9 following. In that case a second fee shall not be charged, and the office of origin
shall enter at the top of the form the words " Duplicata de l'avis de r6ception

Article 9.

ADVICE OF DELIVERY APPLIED FOR AFTER POSTING.

When the sender applies for an advice of delivery after a parcel has been posted, the office of
origin or any other office appointed by the Administration of the country of origin shall fill up an
advice of delivery form and shall attach it to a form of enquiry to which postage stamps representing
the fee prescribed by the Convention of the Postal Union have been affixed.

The form of enquiry accompanied by the advice of delivery form shall be treated according
to the provisions of Article 19 below, with the single exception that, in the case of the due delivery
of the parcel, the office of destination shall withdraw the form of enquiry and shall return the advice
of delivery form in the manner prescribed in paragraph 3 of the preceding Article.

Article io.

INDICATION OF INSURED VALUE.

Every insured parcel and the relative Despatch Note shall bear an indication of the insured
value in the currency of the country of origin. This indication shall be made without erasure or
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nicht zuldssig. Der Betrag der Wertangabe ist von der Aufgabeverwaltung in Goldfranken umzu-
rechnen. Das Ergebnis der Umrechnung ist in neuen Ziffern neben oder unter der in der Wahrung
des Aufgabelandes angegebenen Wertangabe deutlich zu vermerken.

Artikel ii.

WERTZETTEL USW.

Jedes in Kenya und Uganda aufgelieferte Wertpaket und die zugehorige Paketkarte miissen
einen kleinen roten Zettel mit der Angabe ,,Wertpaket - (Insured)" oder ,,Valeur d~clar~e" in
lateinischen Buchstaben tragen. In Deutschland aufgelieferte Wertpakete (und die zugehbrigen
Paketkarten) tragen einen gelblichen Zettel, auf dem in Rotdruck der Buchstabe ,,V", die Aufgabe-
nummer und der Name der Aufgabepostanstalt angegeben sind.

Auf Paketen, die gemirnztes Geld, Gold- oder Silbersachen oder sonstige kostbare Gegenstande
enthalten, miissen sich die Siegel- oder sonstigen Abdriicke, die Zettel jeder Art und die etwaigen
Freimarken in einem gewissen Abstand voneinander befinden, damit sie nicht zur Verdeckung von
Beschddigungen der Umhiillung dienen k6nnen. Auch dtrfen die Zettel und die Freimarken nicht-
von der einen auf die andere Seite der Umhdillung ilbergreifen und auf diese Weise den Rand ver-
decken.

Artikel 12.

VERSIEGELUNG DER WERTPAKETE.

Jedes Wertpaket muss durch Siegellack oder Blei oder durch ein anderes Mittel mit besonderem
und gleichartigem Gepr~ige oder Zeichen des Absenders verschlossen sein ; die Siegelabdrficke usw.
miissen in ausreichender Zahl angebracht sein, so dass dem Inhalt nicht beizukommen ist, ohne eine
sichtbare Spur des Eingriffs zu hinterlassen.

Den Absendern solcher Pakete ist eindringlich zu empfehlen, wenn m6glich auch die zugeh6rige
Paketkarte mit ciner genauen Wiedergabe des Siege]abdrucks oder des oben erwthnten besonderen
Zeichens zu versehen.

Artikel 13.

GEWICHTSANGABE BEI WERTPAKETEN.

Die Aufgabeverwaltung hat das genaue Gewicht jedes Wertpakets in Gramm anzugeben

a) In der Aufschrift des Pakets ;
b) Auf der Paketkarte an der dafuir vorgesehenen Stelle.

Artikel 14.

AUFGABENUMMER UND AUFGABE-POSTANSTALT.

Jedes Paket und die zugehbrige Paketkarte mfissen mit einem Zettel, auf dem die Aufgabe-
nummer und der Name der Aufgabe-Postanstalt angegeben sind, beklebt werden. Eine Aufgabe-
Postanstalt soll nicht gleichzeitig zwei oder mehrere Reihen von Zetteln ohne Unterscheidungs-
zeichenverwenden.
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carrection even if certified. The amount of the insured value shall be converted into gold francs
by the Postal Administration of the country of origin. The result of the conversion shall be indicated
distinctly by new figures, placed beside or below those representing the amount of the insured
value in the currency of the country of origin.

Article ii.

INSURANCE LABELS, ETC.

Every insured parcel and its Despatch Note as well posted in Kenya and Uganda shall bear
a small red label with the indication " Insured " or " valeur d~clar~e " in Roman characters.
Insured parcels (and relative Despatch Notes) posted in Germany shall bear yellowish labels with
the letter " V ", the number and the name of the Office of origin (in red colour).

When a parcel contains coin, bullion or other precious objects, the wax or other seals, the
labels of whatever kind and any postage stamps affixed to it shall be so spaced that they cannot
conceal injuries to the cover. Moreover, the labels and postage stamps, if any, shall not be folded
over two sides of the cover so as to hide the edge.

Article 12.

SEALING OF INSURED PARCELS.

Every insured parcel shall be sealed by means of wax or by lead or other seals, with some
special uniform design or mark of the sender, the seals being sufficient in number to render it
impossible to tamper with the contents without leaving an obvious trace of violation.

The senders of such parcels shall be strongly recommended to furnish the relative Despatch
Note, whenever possible, with an exact reproduction of the seal or special mark referred to above.

Article 13.

INDICATION OF WEIGHT OF INSURED PARCELS.

The exact weight in grammes of each Insured parcel shall be entered by the Postal Administra-
tion of the country of origin :

(a) On the address side of the parcel
(b) On the Despatch Note, in the place reserved for this purpose.

Article 14.

SERIAL NUMBER AND PLACE OF POSTING.

Each parcel and the relative Despatch Note as well shall bear the name of the Office of posting
and a label indicating the serial number. An office of posting shall not use two or more series of
labels at the same time, unless each series is provided with a distinctive mark.
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Artikel 15.

STEMPELABDRUCK.

Die Aufgabe-Postanstalt bedruckt die Paketkarte auf der Aufschriftseite mit einem Stempel,
der Ort und Tag der Auflieferung angibt.

Artikel 16.

i. Fehigeleitete Pakete diirfen von der nachsendenden Verwaltung nicht mit ausserpostmAssigen
Gebfihren belegt werden.

Gibt diese Verwaltung ein solches Paket an die Verwaltung zurtick, die es ihr zugefilhrt hat,
so erstattet sie ihr die empfangenen Vergiitungen und teilt ihr den Irrtum durch eine Meldung mit.

Reichen in anderen Fallen die ihr vergiiteten Gebiihren zur Deckung der Kosten fur die
Weitersendung nicht aus, so vergiitet sie der Verwaltung, der sie das Paket zuffihrt, die ordnungs-
mdssigen Bef6rderungsgebiihren und stellt der Auswechslungs-Postanstalt, die ihr das fehlgeleitete
Paket fiberwiesen hat, den erwachsenden Fehlbetrag in Schuld. Der Grund der Anrechnung wird
dieser Postanstalt durch eine Meldung mitgeteilt.

2. Muss ein Paket, das infolge eines Irrtums zu Unrecht angenommen worden ist, aus diesem
Grunde nach dem Aufgabeland zuriickgesandt werden, so vergiitet die Verwaltung, die das Paket
zuriickgibt, der Verwaltung, die es ihr iberwiesen hat, die empfangenen Vergiitungen.

3. Die Gebiihren, die auf einem Pakef lasten, das infolge Verdnderung des Wohnorts des
Empfangers oder eines Irrtums des Absenders nach einem mit Deutschland oder Kenya und
Uganda irn Paketaustausch stehendem Lande nachgesandt worden ist, werden von der Verwaltung
eingezogen, an die das Paket weitergegeben wird. Wird die Gebiihr fiir die Weiterbef6rderung vor
der Nachsendung entrichtet, so ist das Paket so zu behandeln, als wenn es unmittelbar aus dem
Nachsendungs- nach dem Bestimmungsland gerichtet ware.

4. Die Pakete werden in ihrer urspriinglichen Verpackung und mit der von der Aufgabe-
Postanstalt ausgefertigten Paketkarte nachgesandt. Muss das Paket aus irgendeinem Grunde
neuverpackt oder die urspriingliche Paketkarte durch eine neue ersetzt werden, so ist es unbedingt
notwendig, dass der Name der Aufgabe-Postanstalt des Pakets, die urspriingliche Aufgabenummer
und, wenn m6glich, der Aufgabetag auf dem Paket und auf der Paketkarte angegeben werden.

Artikel 17.

RUCKSENDUNG DER UNZUSTELLBAREN PAKETE.

i. Die Bestimmungsanstalt ist nicht verpflichtet, einer im Artikel 13 § 2 des Abkommens
nicht vorgesehenen Vorausverfiigung, die der Absender eines unzustellbaren Pakets getroffen
hat, zu entsprechen ; sie kann vielmehr das Paket nach Ablauf der in dem Bestimmungsland
vorgeschriebenen Lagerfrist an den Absender zuriicksenden.

2. Die Postanstalt, die ein Paket an den Absender zuriickschickt, hat den Grund der Unzustell-
barkeit auf dem Paket und der zugehorigen Paketkarte kiar und bestimmt anzugeben. Diese Angabe
kann handschriftlich oder auch durch Stempel oder Klebezettel erfolgen. Die zu einem zurilck-
gehenden Paket geh6rige Ursprungs-Paketkarte ist mit dem Paket nach dem Aufgabeland zuriick-
zusenden.

3. Ein an den Absender zuriickgehendes Paket ist in die Frachtkarte mit dem Wort ,,Rebut"
in der Spalte ,,Bemerkungen" einzutragen. Es wird wie ein Paket, das infolge Veranderung des
Wohnorts des Empfdngers nachzusenden ist, behandelt und mit Nachgebflhren belegt.
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Article 15.

DATE-STAMP IMPRESSION.

The Despatch Note shall be impressed by the office of posting on the address side, with a
stamp showing the place and date of posting.

Article 16.

I. The Postal Administration retransmitting a missent parcel shall not levy Customs or
other non-postal charges upon it.

When an Administration returns such a parcel to the country from which it has been directly
received, it shall refund the credits received and report the error by means of a verification note.

In other cases, and if the amount credited to it is insufficient to cover the expenses of
retransmission which it has to defray, the re-transmitting Administration shall allow to the
Administration to which it forwards the parcel the credits due for onward conveyance ; it shall
then recover the amount of the deficiency by claiming it from the office of exchange from which
the missent parcel was directly received. The reason for this claim shall be notified to the latter
by means of a Verification Note.

2. When a parcel has been wrongly allowed to be despatched in consequence of an error
attributable to the Postal Service and has, for this reason, to be returned to the country of origin,
the Administration which sends the parcel back shall allow to the Administration from which
it was received the sums credited in respect of it.

3. The charges on a parcel re-directed, in consequence of the removal of the addressee or
of an error on the part of the sender, to a country with which Kenya and Uganda or Germany
has parcel post communication shall be claimed from the Administration to which the parcel is
forwarded, unless the charge for conveyance is paid at the time of re-direction, in which case the
parcel shall be dealt with as if it had been addressed directly from the re-transmitting country
to the new country of destination.

4. A parcel which is re-directed unpaid shall be re-transmitted in its original packing and
shall be accompanied by the original Despatch Note. If the parcel, for any reason whatsoever,
has to be re-packed, or if the original Despatch Note has to be replaced by a substitute Note, it
is essential that the name of the office of origin of the parcel and the original serial number and,
if possible, the date of posting at that office appear both on the parcel and on the Despatch Note.

Article 17.

RETURN OF UNDELIVERABLE PARCELS.

I. If the sender of an undeliverable parcel has made a request not provided for by Article
13, section 2, of the Agreement, the Postal Administration of the country of destination need
not comply with it but may return the parcel to the country of origin, after retention for the period
prescribed by the regulations of the country of destination.

2. The Administration which returns a parcel to the sender shall indicate clearly and concisely
on the parcel and on the relative Despatch Note the cause of non-delivery. This information may
be furnished in manuscript or by means of a stamped impression or a label. The original Despatch
Note belonging to the returned parcel must be sent back to the country of origin with the parcel.

3. A parcel to be returned to the sender shall be entered on the Parcel Bill with the word
Rebut "in the" Observations " column. It shall be dealt with and charged like a parcel redirected

in consequence of the removal of the addressee.
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Artikel 18.

VERKAUF. VERNICHTUNG.

i. Ist ein Paket nach Artikel 15 des Abkommens verkauft oder vernichtet worden, so wird
fiber den Verkauf oder die Vernichtung eine Verhandlung aufgenommen.

2. Der Verkaufserl6s dient in erster Linie zur Deckung der auf der Senclung haftenden
Kosten. Ein (berschuss wird der Aufgabe-Postanstalt zur Aushandigung an den Absender
gebiihrenpflichtig fibersandt.

Artikel 19.

NACHFRAGEN NACH PAKETEN.

Zu den Nachfragen nach nicht zuriickgesandten Paketen dient ein Vordruck ahnlich dem
Muster in der Vollzugsordnung des Postpaketabkommens des Weltpostvereins.

Diese Vordrucke werden an die durch die beiden Verwaltungen hierffir bestimmten Postan-
stalten fibersandt, die sie in der zwischen den beiden Verwaltungen vereinbarten Weise behandeln.

Arlikel 20.

FRACHTKARTE. (

i. Wertpakete, zuriickgesandte und nicht bezahlte nachgesandte Pakete werden durch die
absendende Auswechslungsanstalt auf ein besonderes Blatt der Frachtkarte eingetragen, die dem
Muster in der Vollzugsordnung des Postpaketabkommens des Weltpostvereins zu entsprechen hat.
Andere Pakete, ausgenommen Durchgangspakete, werden der Stfickzahl nach in die Frachtkarte
eingetragen, wobei die Vergiitungsbetrage in einer Summe anzugeben sind. Durchgangspakete
werden einzeln eingetragen ; indes kbnnen beim Vorliegen von zwei oder mehr Durchgangspaketen
nach demselben Bestimmungsland, fiir die der gleiche Gebifihrenbetrag zu vergfiten ist, diese Pakete
der Stfickzahl nach eingetragen werden. Die Paketkarten, Zollinhaltserkliirungen, Rfickscheine usw.
sind der Frachtkarte beizuffigen.

2. Jede absendende Auswechslungs-Postanstalt versieht die Frachtkarten in der linken oberen
Ecke mit einer jdhrlich fortlaufenden Nummer ftir jede Bestimmungsauswechslungsanstalt und
gibt, wenn mglich, unter der Nummer den Namen des die Post befdrdernden Schiffes an. Die letzte
Nummer des alten Jahres muss in der ersten Frachtkarte des neuen Jahres vermerkt werden.

Artikel 21.

ABNAHME DURCH DIE AuSWEGHSLUNGSANSTALTEN. FESTSTELLUNG VON UNREGELMASSIGKEITEN.

i. Beim Eingang einer Post, sowohl mit Paketen als auch mit leeren Sacken, priift die empfan-
gende Auswechslungsanstalt die Pakete und die verschiedenen Begleitpapiere oder die etwaigen
leeren Sacke auf Grund der Eintragungen in der Frachtkarte und teilt erforderlichenfalls'das Fehlen
von Gegenstdnden oder andere Unregelmdssigkeiten durch eine Riickmeldung mit.

2. Etwaige Unterschiede in den Vergfitungen sind der absendenden Auswechslungsanstalt
durch eine Rfickmeldung mitzuteilen. Die anerkannten Meldungen werden der Frachtkarte, auf
die sie sich beziehen, beigeffigt. Berichtigungen in einer Frachtkarte, zu denen keine Belege vorliegen,
werden nicht als gfiltig angesehen.
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Article I8.

SALE. DESTRUCTION.

I. When a parcel has been sold or destroyed in accordance with the provisions of Article
15 of the Agreement, a report of the sale or destruction shall be prepared.

2. The proceeds of the sale shall be used in the first place to defray the charges upon the
parcel. Any balance which there may be shall be forwarded to the Postal Administration of the
country of origin for payment to the sender, on whom the cost of forwarding it shall fall.

Article 19.

ENQUIRIES CONCERNING PARCELS.

For enquiries concerning Parcels, which have not been returned, a form shall be used similar
to the specimen annexed to the Detailed Regulations of the Parcel Post Agreement of the Universal
Postal Union.

These forms shall be forwarded to the offices appointed by the two Postal Administrations
to deal with them and they shall be dealt with in the manner mutually arranged between the two
Administrations.

Article 20.

PARCEL BILL.

I. Insured, returned and unpaid redirected parcels shall be entered individually by the
despatching office of exchange on a parcel bill similar to the specimen annexed to the Detailed
Regulations of the Parcel Post Agreement of the Universal Postal Union. Other parcels, except
transit parcels, shall be entered on the Parcel Bills in bulk with a summary statement of the amounts
to be credited. Transit parcels shall be entered individually provided that two or more transit
parcels, addressed to the same country for which the same amount of credit has to be allowed,
may be entered in bulk. The Despatch Notes, Customs Declarations, Advices of Delivery, etc.,
shall be forwarded with the Parcel Bill.

2. Each Despatching office of exchange shall number the Parcel Bills in the top left-hand
corner in an annual series for each office of exchange of destination, and as far as possible shall
enter below the number the name of the ship conveying the Mail. A note of the last number of
the year shall be made on the first Parcel Bill on the following year.

Article 21.

CHECK BY OFFICES OF EXCHANGE. NOTIFICATION OF IRREGULARITIES.

I. On the receipt of a Mail, whether of Parcels or of empty bags, the Office of Echange shall
check the parcels and the various documents which accompany them, or the empty bags as the
case may be, against the particulars entered on the relative Bill, and, if necessary, shall report
missing articles or other irregularities by means of a Verification Note.

2. Any discrepancies in the credits and accounting shall be notified to the Despatching
Office of Exchange by Verification Note. The accepted Verification Notes shall be attached to
the Parcel Bills to which they relate. Corrections made on Parcel Bills not supported by vouchers
shall not be considered valid.
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Artikel 22.

ABRECHNUNG OBER DIE VERGOTUNGEN.

i. Jede Verwaltung lasst vierteljdhrlich durch jede ihrer Auswechslungsanstalten fuir alle von
den Auswechslungsanstalten der anderen Verwaltung empfangenen Pakete ein Verzeichnis der
Gesamtbetrdge aufstellen, die ihr in den Frachtkarten gut- oder zur Last geschrieben sind.

2. Diese Verzeichnisse werden spater durch dieselbe Verwaltung in einer Zusammenstellung
zusammengefasst, welche mit den vierteljdhrlichen Verzeichnissen, den Frachtkarten und etwaigen
Riickmeldungen an die andere Verwaltung im Laufe des Vierteljahres iibersandt wird, das den
Vierteljahr folgt, auf das sich die Zusammenstellung bezieht.

3. Die Vierteljahrszusammenstellungen werden nach Prfifung und beiderseitiger Anerkennung
von der mit cinem Guthaben abschliessenden Verwaltung in eine jahrliche Hauptrechnung fiber-
tragen.

Arlikel 23.

BEGLEICHUNG DER RECHNUNGEN.

i. Die Restschuld aus der Hauptrechnung zahlt die Schuldnerverwaltung der Glkubiger-
verwaltung nach den Vorschriften ffir die Begleichung der Rechnungen fiber Durchgangskosten
im Weltpostvertrag.

2. Die Aufstellung und Dbersendung der Hauptrechnung sowie die Begleichung der Restschuld
sind m6glichst schnell zu bewirken, spdtestens aber binnen 6 Monaten nach Ablauf des Zeitraums,
auf den sich die Rechnung bezieht.

Artikel 24.

MITTEILUNGEN UND BEKANNTMACHUNGEN.

Jede Verwaltung gibt der anderen jede notwendige Auskunft fiber Einzelheiten, die sich auf
die Abwicklung des Paketdienstes beziehen.

Artikel 25.

INKRAFTTRETEN UND DAUER DER VOLLZUGSORDNUNG.

Diese Vollzugsordnung gelangt mit dem Tage des Inkrafttretens des Paketabkommens zur
Ausfiihrung und hat dieselbe Dauer wie dieses Abkommen. Die vertragschliessenden Verwaltungen
haben jedoch das Recht, die Einzelheiten von Zeit zu Zeit in gegenseitigem Einvernehmen zu
dndern.

Geschehen in doppelter Ausfertigung in Berlin, am 29. Oktober 1932, und in Nairobi, am
7. September 1932.

(Gez.) S. SCHULTZE.

Deutscher ReichsPostminister.
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Article 22.

ACCOUNTING FOR CREDITS.

I. Each Postal Administration shall cause each of its offices of Exchange to prepare quarterly
for all the parcel mails despatched to it during the quarter by each of the offices of Exchange of
the other Administration a statement of the total amounts entered on the Parcel Bills, whether
to its credit or to its debit.

2. These statements shall be afterwards summarized by the same Administration in an
account, which accompanied by the quarterly statements, the Parcel Bills and the Verification
Notes, if any, relating thereto, shall be forwarded to the corresponding Administration in the
course of the quarter following that to which it relates.

3. The quarterly accounts, after having been checked and accepted on both sides, shall be
summarized in a general yearly account prepared by the Administration to which the balance
is due.

Article 23.

SETTLEMENT OF ACCOUNTS.

i. Payment of the balance of the account shall be made by the debtor to the creditor Postal
Administration in the manner prescribed by the Convention of the Postal Union for the liquidation
of the balances of transit accounts.

2. The preparation and transmission of a general account and the payment of the balance
of that account shall be effected as early as possible and, at the latest, within a period of six months
or as soon as reasonably possible thereafter from the end of the period to which the account relates.

Article 24.

COMMUNICATIONS AND NOTIFICATIONS.

Each Postal Administration shall furnish to the other Administration all necessary information
on points of detail in connexion with the working of the Service.

Article 25.

ENTRY INTO FORCE AND DURATION OF THE DETAILED REGULATIONS.

The present Detailed Regulations shall come into operation on the day on which the Parcel
Post Agreement comes into force and shall have the same duration as the Agreement. The
Administrations concerned shall, however, have the power by mutual consent to modify the details
from time to time.

Done in duplicate at Nairobi on the seventh day of September, 1932, and at Berlin on the
twenty-ninth day of October, 1932.

(Signed) T. FITZGERALD,

Postmaster General,
Colony and Protectorate ol Kenya

and Uganda Protectorate.
No. 3182
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I TRADUCTION. - TRANSLATION.

No 3182. - ARRANGEMENT ENTRE L'ADMINISTRATION DES POSTES
DE LA COLONIE ET DU PROTECTORAT DE KENIA ET DU
PROTECTORAT DE L'OUGANDA ET L'ADMINISTRATION DES
POSTES DE L'ALLEMAGNE CONCERNANT L'ICHANGE DES
COLIS POSTAUX. SIGNt A NAIROBI, LE 7 SEPTEMBRE 1932, ET
A BERLIN, LE 29 OCTOBRE 1932.

L'Administration des Postes de la colonie et protectorat du Kenia et du protectorat de l'Ouganda
et l'Administration des Postes allemande conviennent d'instituer un service r~gulier d'6change
direct de colis entre Mombasa et Hambourg 7.

ARRANGEMENT.

Article premier.

LIMITES DE POIDS ET DE DIMENSIONS.

i. Les colispostaux exp~di6s du Kenia et de l'Ouganda A destination de l'Allemagne ne devront
pas peser plus de 22 livres anglaises, ni mesurer plus de 3 pieds 6 pouces de longueur et plus de
6 pieds, longueur et pourtour r~unis ; les colis postaux expddi~s d'Allemagne 5, destination du Kenia
et de l'Ouganda ne devront pas peser plus de IO kg. ni mesurer plus de i m. 05 de longueur et 54
d~cim~tres cubes de volume.

2. En ce qui concerne le calcul exact du poids et des dimensions d'un colis, la mani~re de voir
de l'administration exp~ditrice pr6vaudra, sauf erreur 6vidente.

Article 2.

TRANSIT DES COLIS.

Les deux administrations postales garantissent sur leur territoire, le droit de transit pour
les colis en provenance ou l destination de tous les pays avec lesquels elles 6changent respectivement
des colis postaux. Les colis en transit seront assujettis aux dispositions du present arrangement
et du r~glement d'ex~cution y afferent, dans la mesure oii celles-ci seront applicables.

Article 3.

AFFRANCHISSEMENT. - TAXES.

i. L'affranchissement pr~alable des colis sera obligatoire, sauf pour les colis r6exp6di6s ou
retourn6s A 1'exp6diteur.

I Traduit par le Secretariat de la Soci~td des
Nations, 4 titre d'information.

1 Translated by the Secretariat of the League
of Nations, for information.
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2. La taxe postale se composera des sommes qui reviennent chaque administration postale
participant au transport par terre ou par mer.

Article 4.

TAXE TERRITORIALE.

Pour les colis exp~di~s de l'un des deux pays A destination de l'autre, les taxes territoriales seront,
dans le Kenya et l'Ouganda, de I fr. 20, 2 fr. 10, 2 fr. 70 et 4 fr., pour les colis ne d6passant pas 3, 7,
ii et 22 livres anglaises, respectivement ; en Allemagne, elles seront de o fr. 6o, i fr. et 2 fr., pour
les colis ne d~passant pas I, 5 et IO kg., respectivement.

L'Administration des Postes allemande se reserve la facult6 d'adapter ses taxes toutes modifi-
cations qui pourront 8tre introduites, en mati~re de taxes, par des conventions internationales
post6rieures A l'Arrangement de Londres de 1929.

L'Administration des Postes du Kenya et de l'Ouganda se rserve le droit d'adapter ses taxes
territoriales i toutes les modifications ult6rieures de ces taxes qui pourront 6tre d~cides en matire
d'6change de colis postaux avec d'autres pays en g6n~ral.

Article 5.

TAXE MARITIME.

Chacune des deux administrations postales aura le droit de fixer le tarif de tout service maritime
assur6 par elle.

Article 6.

DROITS DE REMISE ET DE D19DOUANEMENT.

L'administration des postes allemande pourra percevoir, pour la remise des colis et le d~doua-
nement, un droit ne d~passant pas i fr. par colis, ou tout autre droit qui pourra tre fix6 par des
conventions internationales post6rieures 4 'Arrangement de Londres de 1929. L'Administration
des Postes du Kenya et de l'Ouganda pourra percevoir le droit qu'elle fixera de temps A autre
pour des services similaires, dans ses 6changes de colis postaux avec d'autres pays en g~n6ral.

Article 7.

DROITS DE DOUANE ET AUTRES DROITS NON 'POSTAUX.

Les droits de douane et autres droits non postaux seront acquitt6s par les destinataires des
colis, sauf disposition contraire du pr6sent arrangement.

Article 8.

DROIT DE MAGASINAGE.

Chacune des deux administrations postales pourra percevoir le droit de magasinage fix6 par
sa 16gislation pour les colis non retir6s dans le d~lai prescrit.
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Article 9.

INTERDICTIONS.

i. Les colis postaux ne devront contenir ni lettre, ni note ou document ayant le caract~re
d'une corresponsance actuelle et personnelle, ni paquets quels qu'il soient, portant une autre adresse
que celle du destinataire du colis on de personnes habitant chez lui.

I1 est permis, cependant d'ins6rer dans le colis une facture onverte r6duite At ses 6nonciations
constitutives.

2. I1 est 6galement interdit d'ins~rer dans un colis
a) Des objets qui, par leur nature ou leur emballage, peuvent constituer une source de

danger pour les agents des postes, salir ou d6t6riorer les autres envois ;
b) Des mati~res explosives, inflammables ou dangereuses (y compris les capsules

mtalliques charg~es, les cartouches amorc~es et les allumettes) ;
c) Des animaux vivants (exception faite des abeilles qui devront 6tre enferm~es

dans des boites de fa on A 6viter tout risque pour les agents des postes et a permettre la
vrification du contenu) ;

d) Des objets dont l'admission est interdite par les lois ou r~glements de douane ou
autres ;

e) Des objets de caract~re obscene ou immoral.
En outre, il est interdit d'expidier des pices de monnaie, du platine, de 'or ou de l'argent,

travailI6 ou non, des pierres pr~cieuses, des bijoux ou d'autres articles pr6cieux dans des colis sans
valeur d6clar6e a destination de pays qui admettent la d~claration de valeur.

3. Tout colis accept6 a tort a 1'exp~dition sera retourn6 au pays d'origine, h moins que l'admi-
nistration postale du pays de destination ne soit autoris6e par sa l6gislation a en disposer autrement.

Nanmoins, le fait qu'un colis contient une lettre ou des communications ayant le caract~re
d'une correspondance actuelle ou personnelle n'entrainera en aucun cas le renvoi du colis au pays
d'origine.

4. Les explosifs, mati~res inflammables ou substances dangereuses et les objets de caract~res
obscene ou immoral ne seront pas retourn~s an pays d'origine ; l'administration qui les aura trouvs
dans les courriers en disposera conform~ment a son r~glement int6rieur.

5. Si un colis admis a tort a l'exp~dition n'est ni renvoy6 a l'origine, ni remis an destinataire,
l'administration du pays d'origine sera informe d'une mani~re precise du traitement appliqu6
au colis, afin qu'elle puisse prendre 6ventuellement les mesures n6cessaires.

Article io.

Avis DE RECEPTION.

L'exp6diteur pourra obtenir un avis de reception des colis avec valeur d6clar6e dans les conditions
fix6es pour les colis postaux par la Convention de l'Union postale. I1 ne pourra 6tre obtenu d'avis
de r6ception pour un colis sans valeur ddclar~e.

Article ii.

RtEXPtDITION.

i. Les colis pourront tre r6exp6di6s en cas de changement d'adresse du destinataire dans
le pays de destination. L'administration postale du pays de destination est autoris~e h percevoir
les frais de r~exp6dition pr6vus par son r6glement int~rieur. De m~me, un colis pourra 6tre riexp~di6
de l'un des deux pays Parties au pr6sent arrangement, h destination d'un autre pays, A condition
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qu'il remplisse les conditions pr6vues pour sa r6exp~dition et, en r~gle g6n~rale, que l'affranchissement
supplmentaire ait t acquitt6 . 'avance, au moment de la r~exp~dition, ou que soit produite
une piece 6tablissant que le destinataire acquittera cette taxe.

2. Les taxes suppl6mentaires de r6exp~dition non acquittles par le destinataire ou par son
representant ne seront pas annul6es en cas de nouvelle r6exp~dition ou de renvoi h l'origine, et
seront r6clam6es au destinataire ou 4 1'exp6diteur, suivant le cas, sans prejudice du paiement de
tous frais sp~ciaux que l'administration du pays de destination ne consentirait pas a annuler.

Article 12.

COLIS PARVENUS EN FAUSSE DIRECTION OU ADMIS A TORT A L'EXPtDITION.

Les colis re~us a la suite d'une erreur ou admis a tort a l'exp~dition seront r~exp6di6s ou retourn6s
conform~ment aux dispositions de l'article 16, alin~as i et 2, du r~glement d'ex~cution.

Article 13.

REBUTS.

i. Sauf demande contraire de la part de l'exp6diteur, tout colis qui n'aura pu tre remis, sera
retourn6 a l'exp6diteur, sans pr6avis et a ses frais, a l'expiration du d6lai prescrit par le r6glement
int~rieur du pays de destination.

Toutefois, tout colis d~finitivement refus6 par le destinataire sera imm6diatement retourn6.
2. L'exp~diteur pourra demander, au moment du dp6t, que le colis, s'il n'a pu 6tre remis h

l'adresse indiqu~e, soit :
a) Trait6 comme abandonn6;
b) D6livr6 A une autre adresse dans le pays de destination.

Aucune autre disposition ne sera admise. Si 1'exp6diteur fait usage de cette facilit6, sa demande
devra figurer sur le bulletin d'exp6dition, libellde de la faqon suivante ou en termes analogue

Si le colis ne peut tre remis a l'adresse indique, traiter comme abandonn6.
Si le colis ne peut tre remis a l'adresse indiqu6e, livrer h .....

Cette demande devra 6galement tre inscrite sur F'emballage du colis.
3. Les droits a acquitter pour les colis tomb6s en rebut qui sont retourn6s A l'exp~diteur seront

recouvr6s conform6ment aux dispositions de l'article 28.

Article 14.

ANNULATION DES DROITS DE DOUANE.

Les deux Parties au present arrangement s'engagent h intervenir aupr~s de 'administration
des douanes de leurs pays respectifs pour que soient annuls les droits de douane sur les colis retourn6s
au pays d'origine, abandonnds par l'exp~diteur, dtruits, ou r~exp~di~s a destination d'un tiers pays.

Aritcle 15.

VENTE. - DESTRUCTION.

Les articles susceptibles de se det~riorer ou de se corrompre pourront seuls 6tre vendus imm6.
diatement, m~me en route, h 'aller ou au retour, sans avis prealable et sans formalit6 judiciaire.
Si, pour une raison quelconque, ]a vente est impossible, les articles d~tdrior~s ou corrompus seront
detruits.
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Article 16.

COLIS ABANDONNLS.

Les colis qui n'auront pu 6tre remis aux destinataires et dont les exp~diteurs auront fait
abandons ne seront pas retoums par 'administration du pays de destination, mais seront trait~s
conform~ment h la l6gislation de ce demier. Aucune demande d'indemnit6 ne sera adress6e par
l'administration du pays de destination h celle du pays d'origine au sujet de ces colis.

Article 17.

RtCLAMATIONS.

i. 11 pourra 6tre perqu un droit de i franc au maximum pour toute r6clamation concernant un
colis.

Aucun droit ne sera riclam6 si l'expdditeur a d~j h acquitt6 l e droit special pour avis de reception.
2. Les r~clamations ne seront admises que pendant le ddlai d'une annie h partir du lendemain

du d~p6t du colis.
3. Si la reclamation est motiv~e par une faute de service, le droit de rclamation sera rernbours6.

Article I8.

COLIS AVEC VALEUP DP-CLAR#.E. - TAXES ET CONDITIONS.

i. Les colis pourront comporter une ddclaration de valeur jusqu'h concurrence de trois mille
francs.

2. Un droit d'assurance, a fixer par 1'administration postale du pays d'origine, sera perqu
par fraction indivisible de 300 francs de la dclaration de valeur.

3. L'administration du pays d'origine aura la facult6 de percevoir 6galement de l'exp6diteur
d'un colls avec valeur d~clare un droit d'exp~dition ne d~passant pas 50 centimes.

4. L'exp~diteur d'un colis avec valeur d~clar~e recevra sans frais, au moment du d@6pt, un
r&6piss6 de son envoi.

Article 19.

DtCLARATION FRAUDULE USE.

La d~claration de valeur ne pourra pas d~passer la valeur r~elle du contenu de l'envoi et de
l'emballage, mais il sera permis de ne d~clarer qu'une partie de cette valeur.

Toute d6claration frauduleuse de valeur supgrieure h la valeur r6elle de l'envoi sera passible
des poursuites judiciaires que pourra comporter la lgislation du pays d'origine.

Toutefois, un colis dont le contenu n'a aucune valeur commerciale peut 6tre assur6 pour une
somme nominale afin d'obtenir les garanties offertes par le syst~me d'assurance.

Article 20.

RESPONSABILITt POUR PERTE, AVARIE OU VOL.

i. Sauf dans les cas mentionn6s h l'article suivant, les deux administrations postales seront
responsables de la perte de colis ou de la perte, du vol ou de 'avarie de la totalit6 ou d'une partie de
leur contenu.
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L'exp~diteur aura droit, de ce fait, h une indemnit6 correspondant au montant rel de la perte,
du vol ou de l'avarie. Pour les colis sans dclaration de valeur, cette indemnit6 ne pourra d~passer,
IO francs, pour un colis ne pesant pas plus de I kg. (ou 3 lbs), 25 francs pour un colis dont le poids est
sup~rieur h i kg., mais ne ddpasse pas 5 kg. (II lbs) et 40 francs pour un colis dont le poids est sup-
rieur h 5 kg. mais ne d~passe pa IO kg. (22 lbs). Pour les colis avec valeur d~clar~e, cette indemnit6
ne pourra d~passer le montant de la valeur dclar~e.

Dans les cas oii la perte, le vol ou l'avarie se sera produit dans le service du pays de destination,
l'administration de ce pays pourra verser l'indemnit6 au destinataire h ses propres frais, et sans
consulter l'administration du pays d'origine, h la condition que le destinataire puisse prouver que
l'exp~diteur a renonc6 h ses droits en sa faveur.

2. Dans le calcul de l'indemnit6, les dommages indirects ou le manque h gagner ne seront pas
pris en consideration.

3. L'indemnit6 sera calculde d'apr~s le prix-courant des marchandises de mme nature, au
lieu et h l'6poque oil le marchandises ont 6t6 accept~es au transport.

4. Dans les cas oii une indemnit6 est due pour perte, destruction ou avarie complete d'un colis,
ou pour vol de la totalit6 de son contenu, l'exp~diteur aura droit 6galement au remboursement de
la taxe d'affranchissement.

5. Les droits d'assurance et, le cas 6chant, la taxe d'exp~dition, resteront toujours acquis aux
administrations postales int6ress6es.

Article 21.

EXCEPTIONS AU PRINCIPE DE LA RESPONSABILITt.

Les deux administrations postales seront d6gag~es de toute responsabilit6
a) En cas do force maj eure ;
b) Lorsqu'elles ne pourront rendre compte des colis par suite de la destruction des

documents de service, r6sultant d'un cas de force majeure ;
c) Lorsque le dommage a 6t6 caus6 par la faute ou la n~gligence de l'exp~diteur, ou

lorsqu'il provient de la nature de l'article ;
d) Lorsque le contenu des colis tombe sous le coup d'une des interdictions mentionnes

Sl'article 9 ;
e) Lorsque les colis ont fait l'objet d'une ddclaration de valeur frauduleuse sup6rieure

h la valeur effective du contenu et de l'emballage ;
/) Lorsqu'il s'agit de colis pour lesquels 'exp6diteur n'a formul6 aucune r~clamation

dans le d6lai pr6vu h l'article 17 ;
g) Lorsque les colis contenant des pierres prdcieuses, de la joaillerie ou des objets

d'or, d'argent ou de platine d'une valeur sup~rieure h 2500 francs n'ont pas 6t6 emballs
dans une boite de dimensions prescrites h l'article 6, alin~a 3, du r~glement d'ex6cution.

Article 22.

CESSATION DE LA RESPONSABILITt.

Les deux administrations postales cesseront d'6tre responsables des colis qui auront 6t6 d6livr~s
conform~ment h leurs r~glements int6rieurs et dont les propri&taires ou leurs repr~sentants auront
pris livraison sans formuler de reserve.

Article 23.

PAIEMENT DE L'INDEMNITt.

L'iridemnit6 sera versde par l'administration Ipostale du pays d'origine, sauf dans les cas
pr~vus h l'alin~a I de l'article 20, oii le paiement incombe h l'administration postale du pays de
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destination. L'administration du pays d'origine pourra, toutefois, avec le consentement de l'exp6-
diteur, autoriser l'administration du pays de destination h indemniser le destinataire. L'adminis-
tration qui aura effectu6 le paiement conservera un droit de recours contre ladministration
responsable.

Article 24.

DIAI DE PAIEMENT DE L'INDEMNITt.

i. L'indemniti sera vers~e le plus t6t possible et, au plus tard, dans le d6lai d'un an h compter
du lendemain du jour de la r6clamation.

2. L'administration postale du pays d'origine pourra indernniser l'exp~diteur pour le compte
de 'autre administration, si celle-ci, dfiment informde de la r6clamation, a laiss6 s'6couler neuf mois
sans prendre de decision en la mati~re.

3. L'administration du pays d'origine pourra, exceptionnellement, diff6rer le r~glement de
1'indemnit6 au delh du d~lai d'un an lorsque la question de la responsabilit6 n'aura pu 6tre tranch6e
par suite de circonstances inddpendantes de la volont6 des administrations intress6es.

Article 25.

ADMINISTRATION RESPONSABLE.

i. Jusqu'h preuve du contraire, la responsabilit6 incombera h l'administration postale qui,
ayant requ le colis de l'autre administration sans formuler de r~serve et mise en possession de tous
les moyens r~glementaires d'investigation, ne pourra 6tablir ni que le colis a 6t6 dfiment delivr6
au destinataire ou h son reprsentant, ni, s'il y a lieu, la transmission r~guli~re h 'administration
postale suivante.

2. Si, lorsqu'il s'agit d'un colis exp&di6 de l'un des deux pays h destination de 1'autre, la perte,
la spoliation ou l'avarie est survenue en cours de transport sans qu'il soit possible de d~terminer
dans le service de quel pays le fait s'est produit, les deux administrations supporteront le dommage
par parts dgales.

3. Le m~me principe sera appliqu6, dans la mesure du possible, lorsque d'autres administrations
auront particip6 au transport des colis. Toutefois, s'il s'agit de colis exp&ids en transit de lun des
deux pays h travers le territoire de l'autre, ni l'une ni l'autre des deux administrations ne sera
responsable lorsque la perte, la spoliation ou l'avarie sera survenue dans un pays qui n'accepte
aucune responsabilit6.

4. Les droits de douane et autres dont l'annulation n'aura pu 6tre obtenue seront h. la charge de
l'administration responsable de ]a perte, de 1'avarie cu du vol.

5. Par le fait du paiement de l'indemnit6, l'administration int~ressie sera subrog6e, jusqu'h
concurrence de la somme vers~e dans les droits de la personne qui 'a reque, pour tout recours 6ventuel
soit contre le destinataire, soit contre l'expdditeur ou des tiers.

Si un colis considdr6 comme perdu est ult6rieurement retrouv6, en totalit6 ou en partie, la
personne qui aura touch6 l'indemnit6 sera avisde qu'il lui est loisible de prendre possession du colis
contre restitution du montant de l'indemnit6 payde.

Article 26.

REMBOURSEMENT DE L'INDEMNITt A L'ADMINISTRATION POSTALE DU PAYS D'ORIGINE.

L'administration responsable ou pour le compte de laquelle le paiement est effectu6 confor-
miment h 'article 23 est tenue de rembourser le montant de l'indemnit6 dans un delai de trois mois
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apr~s notification du paiement. Le montant de l'indemnit6 sera repris par voie de d6compte sur
1'adsministration responsable ainsi qu'il est pr~vu h l'alina 2 de l'article 22 du r~glement d'ex~cution.

L'administration dont la responsabilit6 a 6t6 dfiment 6tablie et qui a primitivement d6clin6
le paiement de l'indemnit6 sera tenue de supporter tous les frais additionnels r6sultant du retard
injustifi6 apport6 au paiement.

Article 27.

BONIFICATIONS DES TRANSPORTS.

Pour chaque colis expidi6 de l'un des deux pays h destination de l'autre, le bureau exp~diteur
bonifiera au bureau destinataire les droits qui reviennent h ce dernier en vertu des dispositions des
articles 4 et 5.

Pour chaque colis exp6di6 de 'un des deux pays en transit h par le territoire de l'autre le bureau
exp6diteur bonifiera h l'autre bureau les droits fixes pour le transport et l'assurance du colis.

Article 28.

REPRISE EN GAS DE R]tEXPtDITION OU DE RENVOI.

En cas de rgexpdition ou de renvoi d'un colis d'un pays h l'autre, l'administration rgexp6ditrice
reprendra sur l'autre administration le montant des droits revenant h elle-mfme et h toute autre
administration qui a particip6 h la r~exp~dition ou au renvoi du colis. La reprise s'effectuera sur
la feuille de route relative au courrier dont le colis fait partie.

Article 29.

TAXE POUR LA RtEXPtDITION DANS LE PAYS DE DESTINATION.

La taxe de r6exp6dition pr~vue h l'article ii, alin a 2, sera acquise, en cas de r~exp6dition
ultdrieure ou de renvoi ht l'origine, au pays qui a effectu6 la rdexpdition dans les limites de son
territoire.

Article 30.

DROITS DIVERS.

i. Seront acquis en entier h l'administration postale qui les a perqus

a) Le droit appliqu6 aux avis de r6ception (article io) ;
b) Le droit appliqu6 aux r~clamations (article 17, alin~a I);
c) Le droit d'expddition pour les colis avec valeur d~clare (article 18, alin6a 3).

2. Le droit de remise et de dfdouanement pr~vu h l'article 6 sera acquis h l'administration
destinataire.

Article 31.

DROIT D'ASSURANCE.

Pour les colis avec valeur d6clar6e, 'administration postale du pays d'origine est redevable
envers l'administration'destinataire, pour le transport territorial, d'un droit de 5 centimes par 300 fr.
ou fraction de 300 francs de la valeur dclare. Si l'administration du pays de destination assure le
transport maritime, l'administration du pays d'origine lui versera un droit suppl6mentaire de
io centimes par 300 francs ou fraction de 300 francs de la valeur diclar~e.
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Article 32.

DISPOSITIONS DIVERSES.

I. Les francs et centimes mentionn~s dans le prdsent arrangement sont des francs et des centimes-
or tels qu'ils sont d~finis dans la Convention de l'Union postale.

2. Les colis ne pourront tre grevs de taxes postales autres que celles qui sont pr~vues dans le
pr6sent arrangement, sauf en cas d'entente r~ciproque entre les deux administrations postales.

3. En cas de circonstances exceptionnelles, chacune des deux administrations pourra suspendre
temporairement, en totalit6 ou en partie, le service d'6change des colis postaux, h la condition d'en
aviser imm6diatement 'autre administration, au besoin par t41gramme.

4. Les deux administrations ont 6labor6 le r~glement d'excution ci-apres, en vue de l'excution
du prsent arrangement. Toutes autres questions de d~tail qui ne sont pas incompatibles avec les
dispositions g6n~rales du present arrangement et ne sont pas pr~vues dans le r~glement d'ex~cution
pourront de temps h autre tre r6gl~es d'un commun accord.

5. La l6gislation int~rieure du Kenia et de l'Ouganda et celle de l'Allemagne resteront applicables
h tous les points qui n'auraient pas 6t6 pr~vus par les dispositions du present arrangement et de son
r~glement d'excution.

Article 33.

ENTRtE EN VIGUEUR ET DURt-E DE L'ARRANGEMENT.

Le present arrangement entrera en vigueur h une date qui sera fix~e d'un commun accord
par les deux administrations postales et restera en vigueur jusqu'h 1'expiration d'un d4lai d'un
an h dater du jour oii il aura 6t6 d~nonc4 par l'une ou l'autre des deux administrations.

En foi de quoi les soussign~s, dfiment autoris6s h cet effet, ont sign6 le pr6sent arrangement
et y ont appos6 leurs cachets.

Fait en double exemplaire h Nairobi, le 7 septembre 1932, et h Berlin, le 29 octobre 1932.

(Signd) S. SCHULTZE, (Signd) T. FITZGERALD,

Ministre des Postes du Reich Directeur gingral des Postes de la Colonie et
allemand. Protectorat du Kenia et du Protectorat de

l'Ouganda.

RtGLEMENT D'EXP-CUTION

DE L'ARRANGEMENT RELATIF A L'tCHANGE DE COLIS POSTAUX ENTRE L'ADMINISTRATION POSTALE

DE LA COLONIE ET PROTECTORAT DU KENIA ET DU PROTECTORAT DE L'OUGANDA ET

L'ADMINISTRATION POSTALE ALLEMANDE, EN DATE DES 7 SEPTEMBRE/29 OCTOBRE 1932.

Article premier.

ACHEMINEMENT.

I. Chacune des deux administrations postales acheminera par les voies et moyens qu'elle
utilise pour ses propres colis les colis postaux qui lui seront remis par l'autre administration pour
tre transport~s en transit h travers son territoire.
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2. Les colis parvenus en fausse direction seront r6exp6di~s sur leur v~ritable destination par
la voie la plus directe dont peut disposer l'office r~exp6diteur.

Article 2.

MODE DE TRANSMISSION. - FOURNITURE DES SACS.

i. L'6change des colis entre les deux pays sera effectu6 par les bureaux d6sign6s d'un commun
accord par les deux administrations postales.

2. Les colis seront 6changs entre les deux pays en sacs dfiment clos et scellds.
En l'absence de toute disposition contraire, la transmission des colis exp&di6s par l'un des deux

pays contractants en transit h travers le territoire de l'autre s'effectuera h ddcouvert.
3. On attachera au col de chaque sac une 6tiquette indiquant le bureau d'6change d'origine et

le bureau d'6change destinataire, le nombre des colis contenus dans le sac sera inscrit au dos de
1'6tiquette.

4. Le sac contenant la feuille de route et les autres documents portera une marque distinctive.
5. Les colis avec valeur d6clarde seront exp~dids dans des sacs distincts ; les 6tiquettes de ces

sacs porteront une marque distinctive dont conviendront, de temps h autre, les deux administrations.
6. Aucun sac de colis postaux ne devra peser plus de 36 kilogrammes (80 livres avoirdupois).
7. Chacune des administrations fournira les sacs dont elle aura besoin pour ses propres courriers.

Les sacs vides seront retournds au bureau exp~diteur par le courrier suivant, group~s par diy sacs
(neuf sacs dans un) et le nombre total de sacs ainsi renvoyes sera indiqu6 sur la feuille de route.

La responsabilit6 de la perte des sacs vides sera 6tablie conform6ment aux r6gles de l'article 25
de l'arrangement, concemant la perte des colis.

Article 3.

RENSEIGNEMENTS A FOURNIR.

i. Chacune des deux administrations postales notifiera h l'autre, au moyen d'un tableau

a) La nomenclature des pays h destination desquels elle peut acheminer les colis
qui lui sont remis ;

b) Les voies ouvertes h 'acheminement desdits colis, h partir de 'entr~e sur son
territoire ou dans son service ;

c) Le montant total des taxes qui devront 6tre inscrites h son credit par 'autre admi-
nistration pour chaque destination ;

d) Le nombre de ddclarations en douane qui doivent accompagner chaque colis;
e) Tous autres renseignements ndcessaires.

2. Chacune des deux administrations fera connaitre h 'autre les noms des pays h destination
desquels elle a l'intention d'exp6dier des colis en transit h travers le territoire de b'autre, h moins que,
dans un cas particulier, le nombre des colis en question ne soit insignifiant.

Article 4.

FIXATION DES tQUIVALENTS.

Dans la fixation des taxes aff~rentes aux colis, chacune des deux administrations postale aura
la facult6 d'adopter tels 6quivalents approximatifs, en sa propre monnaie, qu'elle jugera appropries.
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Article 5.

CONDITIONNEMENT DES COLIS.

Tout colis devra :
a) Porter 'adresse exacte du destinataire, en caract&re latins. Les adresses au crayon

ne seront pas admises ; toutefois, les colis portant des adresses 6crites au crayon-encre,
sur une surface prdalablement humectde, seront acceptds. L'adresse sera inscrite sur le
colis m~me ou sur une 6tiquette attachle assez solidement h ce demier pour qu'elle ne
puisse s'en d6tacher. On conseillera h 1'expdditeur de tout colis d'insdrer dans l'envoi
une copie de 'adresse du destinataire, ainsi que l'indication de sa propre adresse ;

b) Etre emball6 d'une mani~re qui rdponde h la durde du transport et qui prdserve
suffisamment le contenu.

Les articles qui pourraient blesser les agents des postes ou endommager d'autres colis devront
6tre emballds de mani~re t 6viter tout danger.

Article 6.

EMBALLAGES SPItCIAUX.

Les liquides et les corps facilement liqu6fiables devront 6tre emballds dans un double recipient.
Entre le premier (bouteille, flacon, pot, boite, etc.) et le second (boite mdtallique ou en bois rdsistant),
sera mnage un espace qui devra re rempli de sciure, de son ou d'une autre mati~re absorbante, en
quantit6 suffisante pour pouvoir absorber, en cas de bris, la totalit6 du contenu liquide.

2. Les poudres colorantes s~ches en poudre, telles que l'aniline, etc., ne seront admises que
dans des boites en mdtal rdsistant, placdes h leur tour dans des boftes en bois, avec de la sciure entre
les deux rdcipients.

3. Tout colis renfermant des pierres prdcieuses, des bijoux on des articles d'or, d'argent ou
de platine d'une valeur sup6rieure h 2500 francs devra 6tre emball6 dans une boite mesurant au
moins 3 pieds 6 pouces (1,05 m.), longueur et pourtour r6unis.

Article 7.

BULLETINS D'EXPItDITION ET DtCLARATIONS EN DOUANE.

i. Chaque colis devra tre accompagn6 d'un bulletin d'exp&dition et d'une sdrie de dclarations
en douane conformes aux r~glements du pays de destination. Les ddclarations en douane seront
solidement attaches au bulletin d'expddition.

2. Ndanmoins, un seul bulletin d'exp~dition et une seule sdrie de d~clarations pourront suffire
pour deux ou trois colis ordinaires, au plus, expidids en m~me temps par un meme expdditeur
au mme destinataire. Cette disposition ne s'appliquera pas aux colis avec valeur d~clarie.

3. Les deux administrations postales n'assument aucune responsabilit6 quant h l'exactitude
des d6clarations en douane.

Article 8.

Avis DE RtlCEPTION.

i. Les colis avec valeur ddclarde pour lesquels les exp6diteurs demandent un avis de rdception
doivent porter l'annotation tr&s apparente (( Rickschein )), (( Advice of delivery )) ou les lettres (( A. R.,
La m~ine mention sera reproduite sur les bulletins d'exp~dition.
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2. Ces colis devront 6tre accompagnds d'une formule conforme h celle qui est annexe au r~gle-
ment d'ex~cution de la Convention de l'Union postale universelle. Cette formule sera 6tablie par le
bureau d'origine ou par tout autre bureau ddsign6 par 'administration du pays d'origine et devra
6tre jointe au bulletin d'exp~dition du colis auquel elle se rapporte. Si elle ne parvient pas au bureau
de destination, celui-ci 6tablira d'office un nouvel avis de r&eption.

3. Le bureau de destination, apr~s avoir dfiment rempli la formule, la renverra h d&ouvert
et en franchise de port h l'adresse de l'exp~diteur du colis.

4. Lorsque l'expdciteur rdclamera un avis de r6ception qui ne lui sera pas parvenu dans un
d6lai raisonnable, il sera procdd6 conformdment aux dispositions pr~vues h l'article 9 ci-apr~s.
Dans ce cas, il ne sera pas per~u de deuxi~me taxe et le bureau d'origine inscrira en tate de la formule
la mention ((Duplicata de l'avis de r6ception ,.

Article 9.

Avis DE R1tCEPTION DEMANDt POST1tRIEUREMENT AU DtP6T.

Lorsque l'exp6diteur demandera un avis de rception postrieurement an d6p6t d'un colis, le
bureau d'origine ou tout autre bureau d6sign6 h cet effet par l'administration du pays d'origine,
remplira une formule d'avis de reception qu'il joindra h une formule de rclamation pr~alablement
revtue de timbres-poste reprdsentant la taxe pr6vue par la Convention de l'Union postale.

La reclamation accompagn6e de l'avis de r~ception sera trait~e selon les prescriptions de l'article
19, ci-apr~s, h la seule exception pros que, en cas de livraison rdguli~re du colis, le bureau de destination
retirera la formule de r6clamation et renverra l'avis de reception de la manire prescrite - l'alin6a 3
de l'article precedent.

Article io.

INDICATION DU MONTANT DE LA DtCLARATION.

Les colis avec valeur ddclar~e et les bulletins d'expdition y aff rents, devront porter l'indication
Au montant de la d~claration de valeur dans la monnaie du pays d'origine. Cette indication devra
itre faite sans ratures ni surcharges, m~me approuv~es. Le montant de la valeur d~clar~e sera
converti en franc-or par l'administration postale du pays d'origine. Le r~sultat de la conversion
era indiqu6 par de nouveaux chiffres places h c6t6 on au-dessous de ceux qui repr~sentent le montant
o1l 1p valeur d6clarde dans la monnaie du pays d'origine.

Article ii.

ETIQUETTES DE D]tCLARATION DE VALEUR, ETC.

Tout colis avec valeur ddclar~e, exp&di du Kenia et de l'Ouganda, ainsi que son bulletin
d'exp~dition, devront porter une petite 6tiquette rouge, avec l'indication ( Insured ), ( Wertpaket )),
on ((valeur ddclarde ) en caract~res latins. Les colis avec valeur d6clar~e exp~di~s d'Allemagne,
ainsi que leur bulletin d'exp~dition, devront porter des 6tiquettes de coloration jaunAtre avec la lettre
((V ), ainsi que le numdro et le nom du bureau d'expddition (en rouge).

Si le colis contient des esp~ces monnaydes, des mati~res d'or on d'argent on d'autres objets
pr~cieux, les cachets on autres scellds, de m~me que les 6tiquettes de toute nature et, le cas ch~ant,
les timbres-poste appos~s sur les colis, devront tre espacds de fa~on h ne pouvoir cacher les lesions
de l'emballage. De plus, les 6tiquettes et, le cas 6chant, les timbres-poste, ne devront pas 6tre repli6s
sur les deux faces de l'emballage, de mani~re couvrir la bordure.
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Article 12.

APPOSITION DE CACHETS SUR LES COLIS AVEC VALEUR D#.CLAR]tE.

Les colis avec valeur d6clar~e seront ferm~s au moyen de cachets de cire, de plomb ou d'autre
substance, portant une empreinte ou marque spdciale uniforme de l'expdditeur, et appliqu6s en
nombre suffisant pour qu'on ne puisse porter atteinte au contenu du colis sans laisser de trace
apparente de violation.

I1 sera instamment recommand6 aux exp~diteurs de ces colis de porter sur le bulletin d'exp~dition
toutes les fois qu'il est possible, une reproduction exacte de l'empreinte ou de la marque sp6ciale
susmentionne.

Article 13.

INDICATION DU POIDS DES COLIS AVEC VALEUR DtCLARtE.

Le poids exact en grammes de chaque colis avec valeur d~clar6e devra 6tre inscrit par l'adminis-
tration postale du pays d'origine :

a) Sur le colis, du c6t6 de l'adresse
b) Sur le bulletin d'exp~dition, h la place r6serv~e h cet effet.

Article 14.

NUMtRO D'ORDRE ET LIEU DE D]P6T.

Chaque colis, ainsi que le bulletin d'exp~dition qui s'y rapporte, devra porter le nor du bureau
de ddp6t ainsi qu'une 6tiquette indiquant le numiro d'ordre. Le m~me bureau d'origine ne pourra
employer, simultandment deux ou ou plusieurs s~ries d'6tiquettes, h moins que chaque s6rie ne soit
pourvue d'une marque distinctive.

Article 15.

EMPREINTE DU TIMBRE A DATE.

Le bulletin d'exp~dition sera frapp6 par l'office d'origine, du c6t6 de la suscription, du timbre
indiquant le lieu et la date du d@p6t.

Article 16.

i. L'administration qui rexp6diera un colis parvenu en fausse direction ne percevra, pour
ce colis, ni droits de douane ni autres taxes non postales.

Lorsqu'une- administration postale renverra un colis de ce genre au pays dont elle l'a re~u
directement, elle restituera les bonifications reques et signalera l'erreur au moyen d'un bulletin de
vrification.

Dans les autres cas, et si le montant bonifi6 h l'administration r6exp6ditrice est insuffisant
pour couvrir les frais de r6expddition qui lui incombent, cette administration portera au credit de
l'administration h laquelle elle retoumera le colis les droits de transport que comporte son achemine-
ment ; elle se cr6ditera ensuite de la somme dont elle est h d~couvert par une reprise sur le bureau
d'6change dont elle aura directement requ le colis mal dirig6. Ce bureau sera avis6 du motif de cette
reprise au moyen d'un bulletin de v6rification.
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2. Lorsqu'un colis admis hi tort h l'exp~dition par suite d'une erreur imputable au service postal
devra, pour ce motif, 6tre renvoy6 au pays d'origine, l'administration qui le renvoie allouera
l'administration qui le lui a livr6 les sommes dont elle a 6t6 cr~dit~e du chef de ce colis.

3. Les taxes aff~rentes h un colis r~exp~di6 par suite de changement de rsidence du destinataire
ou d'une erreur de la part de l'expditeur h destination d'un pays avec lequel le Kenia et l'Ouganda,
ou l'Allemagne, 6changent des colis postaux, seront r~clam~s h l'administration h laquelle le colis
est transmis, h moins que les frais de transport ne soient pay~s au moment de la r~exp~dition,
auquel cas le colis sera trait6 comme s'il avait 6t6 adress6 directement du pays r6exp6diteur au pays
de la nouvelle destination.

4. Tout colis r6exp~di6 sans nouvel affranchissement sera transmis dans son emballage primitif
et accompagn6 du bulletin d'exp~dition primitif. Si le colis, pour une raison quelconque, doit tre
remballI ou si le bulletin d'exp6dition doit 6tre remplac6 par un autre bulletin, le nom du bureau
d'origine du colis ainsi que le num~ro d'enregistrement primitif devront figurer tant sur le colis
que sur le bulletin d'exp~dition.

Article 17.

RENVOI DES COLIS NON REMIS.

i. Si l'exp~diteur d'un colis qui n'a pu re remis a formul6 une demande non prvue h l'alin6a 2
de l'article 13 de l'arrangenient, 'administration postale du pays de destination ne sera pas tenue
de donner suite h cctte demande et pourra renvoyer le colis au pays d'origine h l'expiration du d~lai
prvu par les rglements du pays de destination.

2. L'administration qui retournera un colis h l'exp~diteur indiquera, en termes clairs et concis,
sur le colis m~me et sur le bulletin d'exp~dition y aff6rent, la cause de lanon-remise. Ce renseignement
pourra Atre inscrit h la main, imprim6 k l'aide d'un timbre, on port6 sur une 6tiquette. Le bulletin
d'exp~dition original afferent au colis retourn6 devra 6tre renvoy6 au pays d'origine, avec le colis.

3. Tout colis destin6 h 6tre renvoy6 h l'exp6diteur sera port6 surlafeuille de route avecla mention
(t Rebut ,) dans la colonne ( Observations ). II sera trait6 et tax6 comme un colis rdexp~di6 par
suite de changement de domicile du destinataire.

Article 18.

VENTE, DESTRUCTION.

i. Lorsqu'un colis aura 6t6 vendu ou d~truit conform~ment aux dispositions de l'article 15
de l'arrangement, il sera dress6 proc~s-verbal de la vente ou de la destruction.

2. Le produit de la vente servira en premier lieu h couvrir les frais qui gr~vent le colis. L'excddent
6ventuel sera transmis h l'administration postale du pays d'origine pour 8tre vers6 h l'exp~diteur, qui
supportera les frais de cette transmission.

Article 19.

RtCLAMATIONS CONCERNANT LES COLIS.

Pour les r~clamations concernant des colis qui n'ont pas 6t6 retourns, on se servira d'un formu-
laire conforme au module annex6 au rglement d'exdcution de l'arrangement relatif aux colis postaux
de l'Union postale universelle.

Ces formulaires seront transmis aux bureaux d~sign6s h cet effet par les deux administrations
et seront traits de la mani~re convenue entre les deux administrations.
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Article 20.

FEUILLE DE ROUTE.

i. Les colis avec valeur d6clar~e, les colis retournds et les colis r~expddi~s pour lesquels les frais
de r~exp6dition n'auront pas 6t6 acquitt~s seront inscrits individuellement par le bureau d'6change
exp~diteur sur une feuille de route conforme au module annex6 au r~glement d'exdcution de l'Arran-
gemen t de l'Union postale universelle relatif aux colis postaux. Les autres colis sauf les colis en transit,
seront inscrits en bloc sur la feuille de route, avec l'indication sommaire des sommes h cr~diter.
Les colis en transit seront inscrits individuellement, 6tant entendu, toutefois, que deux ou plusieurs
colis en transit adress6s au m6me pays et donnant lieu au remboursement du m6me montant pourront
6tre inscrits en bloc. Les bulletins d'expddition, d~clarations en douane, bulletins d'affranchissement,
avis de livraison, formules de mandats de remboursement, etc., seront joints h la feuille de route.

2. Chaque bureau d'6change expdditeur num~rotera les feuilles de route, h 1'angle gauche
suprieur, d'apr~s une srie annuelle pour chacun des bureaux d'6change de destination et en
indiquant, autant que possible, sous le num~ro, le nom du navire qui transporte le courrier. Le
dernier num~ro de l'annie devra 6tre mentionn6 sur la premiere feuille de route de l'ann~e suivante.

Article 21.

V1WRIFICATION PAR LES BUREAUX D'tCHANGE. NOTIFICATION DES IRRtGULARITPS.

i. Au moment de la rdception d'un courrier, qu'il s'agisse de colis ou de sacs vides, le bureau
d'6change vrifiera les colis et les divers documents qui les accompagnent ou les sacs vides, suivant le
cas, d'apr~s les indications inscrites sur la feuille de route y relative et, le cas 6chdant, il signalera
au moyen d'un bulletin de vrification, les articles manquants ou toutes autres irrdgularits.

2. Toute difference relevde quant aux bonifications et aux comptes sera signale au bureau
d'6change expdditeur au moyen d'un bulletin de vrification. Les bulletins de vrification approuvds
seront joints aux feuilles de route auxquelles ils se rapportent. Les corrections faites sur une feuille
de route et non appuy6es de pikes justificatives seront consid6r6es comme nulles.

Article 22.

DACOMPTE DES BONIFICATIONS.

i. Chaque administration postale fera 6tablir trimestriellement, par chacun de ses bureaux
d'6change, pour tous les envois de colis regus pendant le trimestre de chacun des bureaux d'6change
de l'autre administration, un 6tat des sommes totales inscrites sur les feuilles de route h son credit
ou h. son d6bit.

2. Ces 6tats seront ensuite rdcapitulds par la m~me administration dans un compte qui, accom-
pagn6 des 6tats trimestriels, des feuilles de route et, s'il y a lieu, des bulletins de verification y relatifs,
sera transmis h l'administration correspondante dans le cours du trimestre qui suivra celui auquel
il se rapporte.

3. Les 6tats trimestriels, apr6s avoir 6t6 vdrifis et approuv~s par les deux Parties, seront rdsum~s
dans un compte gdndral annuel par l'administration dont le compte est cr~diteur.

Article 23.

REGLEMENT DES COMPTES.

i. Le solde rdsultant du compte g~ndral sera pay6 par l'administration postale d~bitrice h
l'administration postale crgditrice, selon les modalitds prgvues par la Convention de l'Union postale
universelle pour la liquidation des soldes des comptes de transit.
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2. L'6tablissement et la transmission d'un compte g~ndral et le paiementdu solde de ce compte
seront effectu~s aussit6t que possible et, au plus tard, dans un d6lai de six mois apr6sl'expiration de
la p~riode h laquelle le compte se rapporte.

Article 24.

COMMUNICATIONS ET NOTIFICATIONS.

Chaque administration postale fournira h l'autre administration tous les renseignementsn6ces-
saires sur les points de detail relatifs au fonctionnement du service.

Article 25.

ENTRtE EN VIGUEUR ET DURItE DU RAGLEMENT D'EXtCUTION.

Le prdsent r~glement d'exdcution entrera en vigueur le jour de l'entr6e en vigueur de 1'arrange-
ment relatif h l'6change des colis postaux et aura la m~me dur6e que l'arrangement lui-m~me.
Les administrations intdressdes auront toutefois la facult6 d'en modifier les d6tails de temps h autre
d'un commun accord.

Fait en double exemplaire, h Nairobi, le septembre 1932, et h Berlin, le 29 octobre 1932.

(Signd) S. SCHULTZE.

Ministre des Postes du Reich.
(Signd) T. FITZGERALD,

Directeur giniral des Postes de la Colonie et
Protectorat du Kenya et Protectorat de

l'Ouganda.
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ETATS-UNIS D'AMERIQUE
ET PANAMA

Convention pour le reglement des
reclamations, signee i Washington,
le 28 juillet 1926; et

Convention modifiant ]a convention
ci-dessus, signee ' Panama, le 17
dicembre 1 932.

UNITED STATES OF AMERICA
AND PANAMA

Convention for the Settlement of
Claims, signed at Washington,
July 28, 1926, and

Convention modifying the above
Convention, signed at Panama,
December 17, 1932.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3183. - CONVEN10I ENTRE
LOS ESTADOS UNIDOS DE AMR-
RICA Y LA REPUBLICA DE PA-
NAMA PARA EL ARREGLO DE
RECLAMACIONES. FIRMADO EN
WASHINGTON, EL 28 DE JULIO
DE 1926.

Textes ofciels anglais et espagnol communiquis
par le Secrdtaire d'Etat aux Affaires jtrangres
de la Ripublique de Panama. L'enregistrement
de cette convention a eu lieu le 3 mai 1933.

Cette convention a dtj transmise au Secrdtariat
par le ((Ddpartment of State )) du Gouverne-
ment des Etats-Unis d'Amdrique le 26 novembre
1931.

LA REPTBLICA DE PANAMA y LOS ESTADOS
UNIDOS DE AMtRICA, deseosos de arreglar y
ajustar amigablemente las reclamaciones de
los ciudadanos de cada pais contra el otro, han
convenido en celebrar una Convenci6n con ese
objeto, y con tal fin han nombrado como sus
plenipotenciarios :

EL PRESIDENTE DE LA REP6BLICA DE PANAMA:

A los Excelentisimos Sres. Doctor Ricardo
J. ALFARO, Enviado Extraordinario y
Ministro Plenipotenciario de Panamd. en
los Estados Unidos ; y

Doctor Eusebio A. MORALES, Enviado
Extraordinario y Ministro Plenipoten-
ciario de Panama en misi6n especial ; y

EL PRESIDENTE DE LOS ESTADOS UNIDOS DE
AMtRICA :

A Su Excelencia Frank B. KELLOGG,
Secretario de Estado de los Estados
Unidos de Am6rica;

1 L'6change des ratifications a eu lieu h
Washington, le 3 octobre 1931.

No. 3183. - CONVENTION' BET-
WEEN THE UNITED STATES
OF AMERICA AND THE REPU-
BLIC OF PANAMA FOR THE
SETTLEMENT OF CLAIMS. SI-
GNED AT WASHINGTON, JULY
28, 1926.

English and Spanish official texts communicated
by the Secretary of State for Foreign Affairs
of the Republic of Panama. The registration
of this Convention took place May 3, 1933-

This Convention was transmitted to the Secretariat
by the Department )f State of the Government
of the United Swates of America, November 26,
1931.

THE REPUBLIC OF PANAMA and THE UNITED
STATES OF AMERICA, desiring to settle and
adjust amicably claims by the citizens of each
country against the other, have decided to
enter into a Convention with this object, and
to this end have nominated as their plenipoten-
tiaries :

THE PRESIDENT OF THE REPUBLIC OF PANAMA:

The Honorable Doctor Ricardo J. ALFARO,

Envoy Extraordinary and Minister Ple-
nipotentiary of Panama to the United
States ; and

The Honorable Doctor Eusebio A. MORALES,

Envoy Extraordinary and Minister Pleni-
potentiary of Panama on special mission
and

THE PRESIDENT OF THE UNITED STATES OF

AMERICA :

The Honorable Frank B. KELLOGG, Se-
cretary of States of the United States
of America ;

1 The exchange of ratifications took place at
Washington, October 3, 1931.
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Quienes despu6s de haberse 'comunicado
mutuamente sus respectivos Plenos Poderes y
encontrindolos en buena y debida forma, han
convenido en los siguientes articulos

Articulo I.

Todas las reclamaciones contra la Repfiblica
de Panamd surgidas a partir del 3 de Noviembre
de 1903, con excepci6n de las llamadas Recla-
maciones por el Incendio de Col6n, que se
mencionan mds adelante, y que al tiempo de
cumplirse los hechos en que se fundan corres-
pondian a ciudadanos de los Estados Unidos,
ya sean sociedades an6nimas, compafiias, asocia-
ciones, sociedades colectivas o bien individuos
particulares, por p~rdidas o dafios causados a
sus personas o a sus bienes y todas las reclama-
ciones contra los Estados Unidos de America,
surgidas a partir del 3 de Noviembre de 1903,
y que al tiempo de surgir correspondian a
ciudadanos de la Repfiblica de Panamd, ya sean
sociedades an6nimas, compafias, asociaciones,
sociedades colectivas o individuos particulares,
por p~rdidas o dafios causados a sus personas o a
sus bienes; todas las reclamaciones por p~rdidas
o dafios sufridos por los ciudadanos de uno y
otro pals con motivo de p~rdidas o dafios
sufridos por alguna sociedad an6nima, com-
pafifa, asociaci6n o sociedad colectiva, en las
cuales esos ciudadanos tengan o hayan tenido
participaci6n sustancial y bona fide; siempre
que el reclamante presente a la Comisi6n
constancia de una asignaci6n hecha a su favor
por la sociedad an6nima, compafifla, asociaci6n
o sociedad colectiva, de la parte proporcional
que le corresponde en la p~rdida o dafio sufrido ;
y todas las reclamaciones por p6rdidas o dafios
provenientes de actos ejecutados por funciona-
rios o representantes de cualquiera de los dos
Gobiernos, de los cuales haya resultado injus-
ticia, y las cuales hayan sido presentadas a
uno de los dos Gobiernos, para su consideraci6n
por el otro, y que hayan quedado pendientes
de arreglo, asi como cualesquiera otras recla-
maciones que presente cualquiera de los dos
Gobiernos dentro del plazo que se establece
mds adelante, serdn sometidas a una Comisi6n
que se compondri de tres miembros, para ser
falladas de conformidad con los principios del
Derecho Internacional, de la justicia y de la

1 DE MARTENS, Nouveau Recueil gdndral de

Traitds, deuxi~me s~rie, tome XXXI, page 599.

No. 3183

Who, after having communicated to each
other their respective full powers found to be
in due and proper form, have agreed upon the
following articles :

Article I.

All claims against the Republic of Panama
arising since November 3, 1903, except the
so-called Colon Fire Claims hereafter referred
to, and which at the time they arose were those
of citizens of the United States of America,
whether corporations, companies, associations,
partnerships or individuals, for losses or dama-
ges suffered by persons or by their properties,
and all claims against the United States of
America arising since November 3, 1903, and
which at the time they arose were those of
citizens of the Republic of Panama, whether
corporations, companies, associations, part-
nerships or individuals, for losses or damages
suffered by persons or by their properties ; all
claims for losses or damages suffered by citizens
of either country, by reason of losses or damages
suffered by any corporation, company, asso-
ciation or partnership, in which such citizens
have or have had, a substantial and bona fide
interest, provided an alloment to the claimant
by the corporation, company, association or
partnership, or his proportion of the loss or
damage suffered is presented by the claimant
to the Commission ; and all claims for losses
or damages originating from acts of officials or
others acting for either Government, and
resulting in injustice, and which claims may have
been presented to either Government for its
interposition with the other, and which have
remained unsettled, as well as any other such
claims which may be filed by either Government
within the time hereinafter specified, shall be
submitted to a Commission consisting of three
members for decision in accordance with the
principles of international law, justice and
equity. As an exception to the claims to be
submitted to such Commission, unless by later
specific agreement of the two Contracting
Parties, are claims for compensation on account
of damages caused in the manner set forth in
Article VI of the Treaty1 of November 18,
1903, for the construction of the Panama Canal,
which shall continue to be heard and decided

'British and Foreign State Papers, Vol. 96,
page 553.
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equidad. Quedan exceptuadas de las recla-
maciones que deben someterse a la dicha
Comisi6n, salvo convenio especifico que poste-
riormente celebren las dos Partes Contratantes,
las reclamaciones por indemnizaci6n de perjui-
cios causados de la manera que establece el
Articulo VI del Tratado' de 18 de Noviembre
de 1903, sobre construcci6n del Canal de
PanamA, las cuales seguirdn siendo oidas y
falladas por la Comisi6n Mixta que estipula
dicho Articulo del Tratado. Con relaci6n a la
excepci6n que se hace arriba de las reclama-
ciones por las p6rdidas sufridas por ciudadanos
americanos a consecuenicia del incendio acaecido
en la ciudad de Col6n el 31 de Marzo de 1885,
el Gobierno de Panamd conviene en principio
en el arbitramento de tales reclamaciones de
conformidad con una Convenci6n a la cual se
invitarA a la Repfiblica de Colombia a hacerse
parte y en la cual se estipularA ]a creaci6n o
selecci6n de un Tribunal arbitral que determine
las cuestiones siguientes: Primera: Si la
Repdblica de Colombia incurri6 en responsabi-
lidad por las p~rdidas sufridas por ciudadanos
americanos por raz6n del incendio que tuvo
lugar en la ciudad de Col6n el 31 de Marzo de
1885 ; y Segunda : caso de determinarse en el
arbitramento que existe una responsabilidad
original de parte de Colombia, en qu6 proporci6n
si alguna cabe, la Repfiblica de PanamA ha
sucedido a Colombia en tal responsabilidad por
raz6n de su separaci6n de Colombia el 3 de
Noviembre de 1903, y el Gobierno de Panamd
conviene en cooperar con el Gobierno de los
Estados Unidos por medio de representaciones
amigables a la negociaci6n de tal arbitramento
entre los tres paises. El juzgamiento y fallo de
las reclamaciones particulares de acuerdo con
sus m6ritos, a efecto de determinar la cuantia
de los dafios, si los hubiere, en caso de decidirse
que ha habido responsabilidad, tendr lugar
ante un tribunal especial que se constituirA en
la forma que exijan las circunstancias creadas
por el arbitramento tripartito. Como excepci6n
especifica de la limitaci6n de las reclamaciones
contra los Estados Unidos de America que
deben ser sometidas a la Comisi6n, se conviene
que se sometern a 6sta las reclamaciones
Abbondio Caselli, ciudadano suizo, o del
Gobierno de Panama, y de Jos6 C. Monteverde,
sfibdito italiano, o del Gobierno de PanamA,
segdin sea el interds de dichas partes en esos
casos, reclamaciones que han surgido de la

by the Joint Commission provided for in that
Article of the Treaty.

With regard to the exception above made
respecting the claims for losses suffered by
American citizens as a result of the fire that
ocurred in the City of Colon on March 31,
1885, the Government of Panama agrees in
principle to the arbitration of such claims
under a Convention to which the Republic of
Colombia shall be invited to become a party
and which shall provide for the creation or
selection of an arbitral tribunal to determine
the following questions: First, whether the
Republic of Colombia incurred any liability
for losses sustained by American citizens on
account of the fire that took place in the City
of Colon on the 31st, of March 1885 ; and, second,
in case it should be determined in the arbitration
that there is an original liability on the part of
Colombia, to what extent, if any , the Republic
of Panama has succeeded Colombia in such
liability on account of her separation from
Colombia on November 3, 1903, and the Govern-
ment of Panama agrees to cooperate with the
Government of the United States by means of
amicable representations in the negotiation of
such arbitral agreement between the three
Countries.

The hearing and adjudication of particular
claims in accordance with their merits in order
to determine the amount of damages to be paid,
if any, in case a liability is found, shall take
place before a special tribunal to be constituted
in such form as the circumstances created by
the tri-partite arbitration shall demand.

As a specific exception to the limitation of
the claims to be submitted to the Commission
against the United States of America it is
agreed that there shall be submitted to the
Commissions the claims of Abbondio Caselli, a
Swiss citizen, or the Government of Panama,
and Jose C. Monteverde, an Italian subject,
or the Government of Panama, as their respective
interests in such claims may appear, these
claims having arisen from land purchased by
the Government of Panama from the said
Caselli and Monteverde and afterwards expro-
priated by the Government of the United
States, and having formed in each case the
subject matter of a decision by the Supreme
Court of Panama.

The Commission shall be constituted as
follows : One member shall be appointed by the

1 Voir note h. la page pr~c6dente. I See note on precedent page.

No 3183



1933 League of Nations - Treaty Series. 123

comnra de unos terrenos hecha por el Gobierno
de PanamA a dichos sefiores Caselli y Monte-
verde, que luego fueron expropiados por el
Gobierno de los Estados Unidos, y que en cada
caso han sido materia de sentencia proferida
por la Corte Suprema de Justicia de Panama.
La comisi6n serA constituida asi : un miembro
serA nombrado por el Presidente de la Repi-
blica de PanamA, otro por el Presidente de los
Estados Unidos, y el tercero, quien presidiri
la Comisi6n, serd escogido por acuerdo mutuo
de los dos Gobiernos. Si los dos Gobiernos no
se pusieren de acuerdo en la designaci6n de
dicho tercer miembro dentro de los dos meses
siguientes al canje de ratificaciones de esta
Convenci6n, el nombramiento serA hecho por
el Presidente del Consejo Administrativo Per-"
manente de la Corte Permanente de Arbitraje
de La Haya, a que se refiere el Articulo 49 de
]a Convenci6n' para el arreglo pacifico de las
disputas internacionales concluida en La Haya
el 18 de Octubre de 1907. En caso de muerte,
ausencia o incapacidad de cualquier miembro
de la Comisi6n, o en caso de que alguno de
ellos deje de actuar en ese carActer o cese en
el ejercicio de sus funciones, para llenar la
vacante se seguirA el mismo procedimiento
establecido para el nombramiento.

Articulo II.

La Comisi6n asi nombrada se reunird en
Washington con el fin de organizarse, dentro de
los seis meses siguientes al canje de ratifica-
ciones de esta Convenci6n, y cada miembro de
la Comisi6n, antes de comenzar sus labores,
harA y suscribirA una declaraci6n solemne en
que conste que considerard y fallard cuidadosa
e imparcialmente, de acuerdo con su mejor
criterio y segfin los principios del Derecho
Internacional, de la justicia y de la equidad,
todas las reclamaciones sometidas a su fallo, y
de dicha declaraci6n se dejarA constancia en
]as actas de la Comisi6n. La Comisi6n podrd
fijar el tiempo y lugar de sus reuniones subsi-
guientes, bien en Panama o en los Estados
Unidos, segin convenga, sujeta siempre a las
instrucciones especiales de los dos Gobiernos.

1 DR MARTENS, Nouveau Recueil gdnkeral de
Traitds, troisi~me s~rie, tome III, page 36o.
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President of the Republic of Panama ; one by
the President of the United States ; and the
third, who shall preside over the Commission,
shall be selected by mutual agreement between
the two Governments. If the two Governments
shall not agree within two months from the
exchange of ratifications of this Convention
in naming such a third member, then he shall
be designated by the President of the Permanent
Administrative Council of the Permanent Court
of Arbitration at The Hague described in Article
49 of the Convention 1 for the Pacific Settlement
of International Disputes concluded at The
Hague October 18, 1907. In case of the death,
absence or incapacity of any member of the
Commission, or in the event of the member
omitting or ceasing to act as such, the same
procedure shall be followed for filling the
vacancy as was followed in appointing him.

Article II.

The Commissioners so named shall meet at
Washington for organization within six months
after the exchange of ratifications of this
Convention, and each member of the Commission
before entering upon his duties, shall make and
subscribe a solemn declaration stating that he
will carefully and impartially examine and
decide according to the best of his judgment
and in accordance with the principles of inter-
national law, justice and equity, all claims
presented for his decision, and such declaration
shall be entered upon the Commission.

The Commission may fix the time and place
of its subsequent meetings, either in Panama
or in the United States as may be convenient,
subject always to the special instructions of
the two Governments.

1 British and Foreign State Papers, Vol. IOO,
page 298.
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Articulo III.

Por resoluci6n de la mayoria de sus miembros
la Comisi6n podr establecer las reglas de
procedimiento que estime convenientes y nece-
sarias, siempre que no est~n en pugna con las
estipulaciones de esta Convenci6n. Cada Go-
bierno podrdi nombrar representantes o abogados
que estardn autorizados para presentar a la
Comisi6n, oralmente o por escrito, los alegatos
que estimen oportunos, en pro o en contra de
cualquiera reclamaci6n. Los representantes o
abogados de cualquiera de los dos Gobiernos
podran presentar a la Comisi6n los documentos,
declaraciones juradas, interrogatorios y demds
pruebas que deseen en favor o en contra de
cualquiera reclamaci6n y tendrin el derecho
de examinar testigos ante la Comisi6n bajo
juramento o promesa de decir verdad, de acuerdo
con las reglas de procedimiento que la Comisi6n
adoptare. El fallo de la mayoria de los miembros
de la Comisi6n serd el fallo de la Comisi6n. El
idioma de las actuaciones y de los expedientes
serd el espahiol o el ingl6s.

Articulo IV.

La Comisi6n llevarA un registro exacto de
las reclamaciones y casos presentados, y levan-
tard actas de sus actuaciones en las fechas
respectivas. Con tal fin, cada Gobierno podrA
nombrar un Secretario ; estos Secretarios actua-
rAn conjuntamente como Secretarios de la
Comisi6n y estarn sujetos a sus instrucciones.
Cada Gobierno podrA tambi6n nombrar y
emplear los subsecretarios y demds empleados
que se consideren necesarios. La Comisi6n
podrA, igualmente, nombrar y emplear a
cualesquiera otras personas que sean necesarias
para que ]a ayuden en el ejercicio de sus fun-
ciones.

Articulo V.

Las Altas Partes Contratantes deseosas de
ajustar equitativamente las reclamaciones de
sus respectivos ciudadanos, acorddndoles asi
compensaci6n justa y adecuada por sus p~rdidas
y dafios, convienen en que ninguna reclamaci6n
serd negada ni rechazada por la Comisi6n
mediante aplicaci6n del principio general de
Derecho Internacional de que han de agotarse
los recursos legales como condici6n previa para
la validez y admisi6n de cualquiera reclamaci6n.

Article III.

The Commission shall have authority by
the decision of the majority of its members to
adopt such rules for its proceedings as may be
deemed expedient and necessary, not in conflict
with any of the provisions of this Convention.

Each Government may nominate agents or
counsel who will be authorized to present to
the Commission orally or in writing, all the
arguments deemed expedient in favor of or
against any claim. The agents or counsel of
either Government may offer to the Commission
any documents, affidavits, interrogatories or
other evidence desired in favor of or against
any claim and shall have the right to examine
witnesses under oath or affirmation before the
Commission, in accordance with such rules
of procedure as the Commission shall adopt.

The decision of the majority of the members of
the Commission shall be the decision of the
Commission.

The language in which the proceedings shall
be conducted and recorded shall be Spanish
or English.

Article IV.

The Commission shall keep an accurate
record of the claims and cases submitted,
and minutes of its proceedings with the dates
thereof. To this end, each Government may
appoint a Secretary ; those Secretaries shall act
as joint Secretaries of the Commission and
shall be subject to its instructions. Each
Government may also appoint and employ, any
necessary assistant secretaries and such other
assistants as may be deemed necessary. The
Commission may also appoint and employ any
other persons necessary to assist in the perfor-
mance of its duties.

Article V.

The High Contracting Parties being desirous
of effecting an equitable settlement of the
claims of their respective citizens, thereby
affording them just and adequate compensation
for their losses or damages, agree that no claim
shall be disallowed or rejected by the Commission
through the application of the general principle
of international law that the legal remedies
must be exhausted as a condition precedent
to the validity or allowance of any claim.
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Articulo VI. Article VI.

Todas y cada una de las reclamaciones por
p~rdidas o dafios surgidas antes de la firma
de esta Convenci6n deberdn ser presentadas a
la Comisi6n dentro de los cuatro meses siguientes
a la fecha de su primera reuni6n, salvo los casos
en que se aduzcan razones para la demora, que
satisfagan a la mayoria de los miembros de la
Comisi6n, y en tales casos el t6rmino para
presentar la reclamaci6n ,podrd prorrogarse por
un periodo que no exceda de dos meses. La
Comisi6n estarA obligada a oir, sustanciar, y
fallar dentro de un aflo, a partir de la fecha de
la primera reuni6n, todas las reclamaciones que
hayan sido presentadas. Tres meses despu6s de
la fecha de la primera reuni6n de los Comisiona-
dos y en cada trimestre subsiguiente, la Comi-
si6n rendir a cada Gobierno un informe en que
dard cuenta detallada de las labores Ilevadas
a cabo hasta la fecha correspondiente, e incluird
una relaci6n de las reclamaciones presentadas,
de las oidas y de las falladas. La Comisi6n
estard obligada a fallar toda reclamaci6n ya
oida y sustanciada, dentro de los seis meses
siguientes a la terminaci6n de la vista de dicha
reclamaci6n, y a dejar constancia de su fallo.

Articulo VII.

Las Altas Partes Contratantes convienen en
considerar como definitivos y concluyentes los
fallos de la Comisi6n en cada una de las recla-
maciones juzgadas y en dar pleno cumpli-
miento a esos fallos. Convienen, ademds, en
considerar el resultado de las actuaciones de la
Comisi6n como ajuste pleno, perfecto y final
de cada reclamaci6n contra el Gobierno res-
pectivo por p6rdidas o dafios sufridos antes
del canje de ratificaciones de esta Convenci6n.
Y convienen, adem~s, que toda reclamaci6n,
haya sido o no presentada a la Comisi6n,
llevada a su conocimiento, formulada, pro-
puesta o sometida a su estudio, serd conside-
rada y tenida a partir de la fecha en que ter-
minen las actuaciones de la Comisi6n como
plenamente resuelta, excluida e inadmisible en
lo futuro, siempre que las reclamaciones pre-
sentadas a la Comisi6n hayan sido oidas y
falladas. Esta estipulaci6n no serA aplicable a
las Ilamadas Reclamaciones por el Incendio de
Col6n, cgn las cuales se procederA de la manera
estipulada en el Articulo I de esta Convenci6n.
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Every such claim for loss or damage accruing
prior to the signing of this Convention, shall
be filed with the Commission within four
months from the date of its first meeting, unless
in any case reasons for the delay, satisfactory
to the majority of the Commissioners, shall be
established, and in any such case the period
for filing the claim may be extended not to
exceed two additional months.

The Commission shall be bound to hear,
examine and decide, within one year from the
date of its first meeting, all the claims filed.

Three months after the date of the first
meeting of the Commissioners and every three
months thereafter, the Commission shall submit
to each Government a report setting forth in
detail its work to date, including a statement
of the claims decided. The Commission shall
be bound to decide any claim heard and exa-
mined, within six months after the conclusion
of the hearing of such claim and to record its
decision.

Article VII.

The High Contracting Parties agree to consi-
der the decision of the Commission as final
and conclusive upon each claim decided, and
to give full effect to such decisions. They further
agree to consider the result of the proceedings
of the Commission as a full, perfect and final
"settlement of every such claim upon either
Government, for loss or damage sustained
prior to the exchange of the ratifications of
the present Convention. And they further
agree that every such claim, whether or
not filed and presented to the notice of,
made, preferred or submitted to such Com-
mission, shall from and after the conclusion
of the proceedings of the Commission, be
considered and treated as fully settled, barred,
and thenceforth inadmissible, provided in the
case of claims filed with the Commission that
such claims have been heard and decided.

This provision shall not apply to the so-called
Colon Fire Claims, which will be disposed of
in the manner provided for in Article I of this
Convention.
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Articulo VIII.

La cantidad total adjudicada en todos los
casos decididos a favor de los ciudadanos de
un pals serd deducida de la cantidad total
adjudicada a los ciudadanos del otro pais, y el
saldo serA pagado en la ciudad de Panamd o en
Washington, en moneda de oro o su equivalente,
dentro del afio siguiente a la fecha de la sesi6n
final de la Comisi6n, al Gobierno del pals en
favor de cuyos ciudadanos se hayan adjudicado
Ia cantidad mayor.

Articulo IX.

Cada Gobierno 'pagari su propio Comisionado
y sufragarA sus propios gastos. Los gastos de la
Comisi6n, inclusive el sueldo del tercer Comi-
sionado, sern cubiertos, por partes iguales, por
los dos Gobiernos.

Articulo X.

Esta Convenci6n ser4 ratificada por las Altas
Partes Contratantes, de acuerdo con sus respec-
tivas Constituciones. Las ratificaciones sern
canjeadas en Washington tan pronto como sea
dable y la Convenci6n comenzarA a surtir sus
efectos desde ]a fecha en que se verifique el
canje. En testimonio de lo cual, los Plenipo-
tenciarios respectivos han firmado y sellado
esta Convenci6n.

Hecha por duplicado en Washington el dia
veintiocho de Julio de mil novecientos veinti-
s~is.

R. J. ALFARO.

Eusebio A. MORALES.
Frank B. KELLOGG.

Article VIII.

The total amount awarded in all the cases
decided in favor of the citizens of one country
shall be deducted from the total amount
awarded to the citizens of the other country,
and the balance shall be paid at the City of
Panama or at Washington, in gold coin or its
equivalent within one year from the date of
the final meeting of the Commission, to the
Government of the country in favor of whose
citizens the greater amount may have been
awarded.

Article IX.

Each Government shall pay its own Com-
missioner and bear its own expenses. The
expenses of the Commission including the
salary of the third Commissioner shall be
defrayed in equal proportions by the two
Governments.

Article X.

The present Convention shall be ratified by
the High Contracting Parties in accordance
with their respective Constitutions. Ratifica-
tions of this Convention shall be exchanged in
Washington as soon as practicable and the
Convention shall take effect on the date of the
exchange of ratifications.

In witness whereof the respective plenipo-
tentiaries have signed and affixed their seals
to this Convention.

Done in duplicate in Washington this
twenty-eighth day of July 1926.

R. J. ALFARO.

Eusebio A. MORALES.

Frank B. KELLOGG.

Es copia autintica

El Secretario
de Relaciones Exteriores,

J. D. Arosemena.

Panamd., Abril ii, de 1933.
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1 TRADUCTION. - TRANSLATION.

No 3183. - CONVENTION ENTRE LES RTATS-UNIS D'AMRRIQUE
ET LA RtPUBLIQUE DE PANAMA POUR LE REGLEMENT DES
RECLAMATIONS. SIGNEE A WASHINGTON, LE 28 JUILLET 1926.

LA RP-PUBLIQUE DE PANAMA et LES ETATS-UNIS D'AMP-RIQUE, d~sireux de r~gler et d'ajuster
t 'amiable les cr6ances de ressortissants de l'un des deux pays sur des ressortissants de l'autre,

sont convenus de conclure une convention A cet effet et, it cette fin, ils ont d~sign6 pour leurs
pl~nipotentiaires :

LE PRtSIDENT DE LA RPPUBLIQUE DE PANAMA:
M. le Dr Ricardo J. ALFARO, envoy6 extraordinaire et ministre pl~nipotentiaire de Panama

aux Etats-Unis ; et
M. le Dr Eusebio A. MORALES, envoy6 extraordinaire et ministre pl~nipotentiaire de

Panama en mission sp~ciale ; et

LE PR1tSIDENT DES ETATS-UNIS D'AMERIQUE"

M. Frank B. KELLOGG, secr~taire d'Etat des Etats-Unis d'Amrique;

Lesquels, apr~s s' tre communiqu6 r~ciproquement leurs pleins pouvoirs et les avoir trouv6s
en bonne et due forme, sont convenus des dispositions suivantes

Article I.

Toutes les cr~ances sur la R~publique de Panama, nies it partir du 3 novembre 1903, A
l'exception des cr~ances dites de l'incendie de Colon vis~es plus loin, et qui, a. la date oii elles
sont noes, appartenaient h des ressortissants des Etats-Unis d'Am~rique, qu'il s'agit de soci6t6s
anonymes, compagnies, associations, soci~t~s en nom collectif ou de particuliers, en raison de
pertes ou de dommages causes h leurs personnes ou h leurs biens, ainsi que toutes les cr6ances sur
les Etats-Unis d'Am~rique, n~es A partir du 3 novembre 1903 et qui, h l'6poque oil elles sont nes,
appartenaient h des ressortissants de la R~publique de Panama, qu'il s'agit de soci~ts anonymes,
compagnies, associations, soci~t6s en nom collectif ou de particuliers, en raison de pertes ou de
dommages causes A leurs personnes ou it leurs biens ; toutes les cr~ances relatives h des pertes ou
des dommages subis par des ressortissants de l'un ou l'autre pays, en raison de pertes ou de dommages
subis par une soci6t6 anonyme, une compagnie, une association ou une soci~t6 en nom collectif
dans lesquelles ces ressortissants ont ou avaient une participation effective et bona fide, it la
condition que le cr~ancier fournisse la preuve d'une assignation faite en sa faveur par la soci~t6
anonyme, la compagnie, lassociation ou la soci6t6 en nor collectif, sur la part qui lui revient dans
la perte ou le dommage subi; et toutes les cr6ances relatives t des pertes ou it des dommages
provenant d'actes accomplis par des fonctionnaires ou d'autres agents de l'un ou l'autre
gouvernement, qui ont 6t6 pr~sent~es a l'un des deux gouvernements pour 6tre soumises it Yautre
et qui n'ont pas encore 6t6 r~gl~es, ainsi que toute autre cr~ance qui pourrait 6tre pr~sent~e par

ITranslated by the Secretariat of the League
of Nations, for information.

Traduit par le Secretariat de la Soci~t6 des
Nations, a titre d'information.
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l'un des deux gouvernements dans le d~lai fix6 ci-apr~s, seront soumises A une commission compos~e
de trois membres pour faire l'objet d'une d~cision conform~ment aux principes du droit international,
de la justice et de l'6quit6. Sont except6es des cr~arces a soumettre a cette commission, sauf accord
special ult6rieur entre les deux Parties contractantes, les demandes d'indemnit6 pour dommages
caus6s de la mani&re expos~e a l'article VI de la Convention du 18 novembre 1903, concemant
la construction du canal de Panama, lesquelles continueront a 6tre examinees et apprci~es
par la Commission mixte pr~vue par cet article du trait6.

. En ce qui concerne l'exception pr~vue ci-dessus concernant les cr~ances relatives a des pertes
subies par des ressortissants am6ricains k la suite de l'incendie survenu dans la ville de Colon le
31 mars 1885, le Gouvernement de Panama accepte en principe que ces cr6ances soient soumises
A l'arbitrage, conform6ment a un compromis auquel la R6publique de Colombie sera invit6e
adherer et qui pr~voira la creation ou le choix d'un tribunal arbitral charg6 de trancher les questions
suivantes : premi~rement, si la R~publique de Colombie a encouru unie responsabilit6 quelconque
al' gard des pertes subies par des ressortissants am~ricains en raison de l'incendie qui a 6clat6
dans la ville de Colon le 31 mars 1885 ; et deuxi6mement, au cas oii il serait d~clar6 par l'arbitrage
qu'il existe une responsabilit6 originaire de la part de la Colombie, dans quelle mesure, le cas
dch~ant, la R~publique de Panama a succ~d6 a la Colombie dans cette responsabilit6 en raison
de sa s6paration de la Colombie le 3 novembre 1903, et le Gouvernement de Panama convient de
collaborer avec le Gouvernement des Etats-Unis d'Am~rique, par voie de repr6sentations amiables,
a la n~gociation d'un compromis d'arbitrage dans ce sens entre les trois parties.

Les cr~ances individuelles seront examinees et feront l'objet d'une d~cision quant au fond, en
vue de determiner, 6ventuellement, le montant des dommages A indemniser, au cas oil il serait
d~cid6 qu'il y a eu'responsabilit6, devant un tribunal special qui sera constitu6 dans la forme
qu'exigeront les circonstances cr6es par l'arbitrage tripartite.

A titre d'exception sp6ciale h la limitation des cr~ances sur les Etats-Unis d'Am6rique qui
doivent 6tre soumises a la commission, il est convenu que l'on soumettra A cette derni~re les
cr~ances d'Abbondio Caselli, ressortissant suisse, ou du Gouvernement de Panama, et de Jos6
C. Monteverde ressortissant italien, ou du Gouvernement de Panama, comme il appartiendra,
cr~aRces r~sultant du fait que des terrains achet6s par le Gouvernement de Panama auxdits Caselli'
et Monteverde ont 6t6 par la suite expropri6s par le Gouvernement des Etats-Unis, et ayant fait,
dans chaque cas, l'objet d'une d6cision de la Cour supreme de Panama.

La commission sera coristitu~e de la fa~on suivante : un membre sera nomm6 par le pr6sidera
des Etats-Unis, un autre par le president de la R~publique de Panama et le troisi~me, qui, president
la commission, sera choisi d'un commun accord par les deux gouvernements. Si les deux
gouvernements ne se mettent pas d'accord sur la d6signation du troisi~me membre dans les deux
mois qui suivront l'6ch6ance des ratifications de la prsente convention, ledit membre sera d6sign6
par le president du Conseil administratif permanent de la Cour permanente d'arbitrage de La Haye
vis~e a l'article 49 de la Convention pour le r~glement pacifique des diff~rends internationaux
conclue a LaHaye le 18 octobre 1907. En cas de d6c~s, d'absence ou d'incapacit6 de l'un quelconque
des membres de la commission, ou au cas oii l'un de ces membres n6gligerait ou cesserait d'exercer
ses fonctions, on suivra, pour remplir la vacance, la mme procedure que celle qui a 6t6 suivie
pour d~signer le membre en question.

Article II.

La commission ainsi nomm~e se r~unira A Washington pour s'organiser, dans un d6lai de six
mois apr~s l'6ch~ance des instruments de ratification de la pr~sente convention, et chaque membre
de la commission, avant d'entrer en fonctions, devra faire et signer une dclaration solennelle par
laquelle il s'engagera A examiner et h juger soigneusement et impartialement, en son Ame et
conscience, et conformment aux principes du droit international, de la justice et de 1'6quit6, toutes
les cr~ances soumises A sa decision, et il sera dress6 proc~s-verbal de cette d6claration afin qu'elle
figure dans les actes de la commission.

La commission pourra fixer la date et le lieu de ses r6unions ult~rieures, soit aux Etats-Unis,
soit a Panama, a sa convenance, sauf instructions sp~ciales des deux gouvernements.
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Article III.

La commission pourra, A la majorit6 de ses membres, adopter les r~gles de procedure qui lui
paraitront utiles et n6cessaires sous r~serve que ces r~gles ne seront pas en opposition avec l'une
quelconque des dispositions de la pr6sente convention.

Chaque gouvernement pourra d~signer des agents ou des avocats qui seront autoris~s A presenter
h la commission, de vive voix ou par 6crit, tous les arguments qu'ils jugeront n6cessaires en faveur
d'une cr~ance ou contre cette cr~ance. Les agents ou avocats de chacun des deux gouvernements
pourront presenter A la commission toute piece, attestation, d~position ou autre moyen de preuve
qu'ils d~sireront en faveur d'une cr~ance ou contre cette cr~ance et auront le droit d'interroger
des t~moins sous serment ou promesse de dire la v~rit6, conform~ment aux r~gles de procedure
que la commission adoptera.

La d~cision de la majorit6 des membres de la commission sera la d6cision de la commission.
La langue employee dans les d~bats et les actes de procedure sera l'espagnol ou l'anglais.

Article IV.

La commission prendra soigneusement note de toutes les cr~ances et cas present~s, et
proc~s-verbal de ses seances sera dress6 avec l'indication de la date. A cette fin, chaque gouvernement
pourra nommer un secr~taire ; ces secr~taires exerceront leurs fonctions en commun A titre de
secr~taires de la commission et devront se conformer A ses instructions. Chaque gouvernement pourra
6galement nommer et employer les secr~taires-adjoints et autres auxiliaires qu'il jugera ncessaires.
La commission pourra 6galement nommer et employer toutes autres personnes ncessaires pour
l'assister dans 1'exercice de ses fonctions.

Article V.

Les Hautes Parties contractantes, d~sireuses de r6gler de faqon 6quitable les cr~ances de leurs
ressortissants respectifs en leur faisant ainsi obtenir une indemnit6 juste et appropri~e pour leurs
pertes et dommages, conviennent qu'aucune cr~ance ne sera 6cart~e ou rejet~e par la commission
en vertu du principe g~n6ral du droit international suivant lequel les moyens de recours l6gaux
doivent 6tre 6puis~s avant qu'une cr~ance puisse 6tre reconnue valable ou allou6e.

Article VI.

Toute cr~ance au titre de pertes ou de dommages, n~e avant la signature de la pr~sente
convention, devra 6tre prsent~e A la Commission dans les quatre mois qui suivront la date de sa
premiere r6union, A moins que le retard ne puisse 6tre justifi6 par des raisons admises par la majorit6
des membres de la commission ; dans ce dernier cas, le d6lai de presentation des cr~ances pourra
6tre prolong6 d'une p~riode qui ne d~passera pas deux mois.

La commission sera tenue d'entendre, d'examiner et de juger dans le d6lai d'un an A partir
de la date de sa premiere reunion, toutes les cr~ances qui lui auront 6t6 pr6sent6es.

Trois mois apr~s la date de la premiere r~union de la commission, et tous les trois mois par
la suite, la commission pr~sentera A chaque gouvemement un rapport exposant en d6tail les travaux
accomplis par elle jusqu'A la date en question et contenant une liste des cr~ances pr~sent~es, des
creances examinees et des cr~ances ayant fait l'objet d'une d~cision. La commission sera tenue
de prendre une d~cision sur toutes les crtances produites et examinees, dans un d~lai de six mois
apr~s la fin de l'examen de ces cr~ances, et de dresser proc~s-verbal de sa dcision.

Article VII.
Les Hautes Parties contractantes conviennent de consid~rer comme d~finitives et sans appel

les decisions de la commission sur les cr~ances examindes, et de donner plein effet A ces d6cisions.
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Elles conviennent en outre de consid~rer le r6sultat des d6lib6rations de la commission comme
ur r~glement complet, parfait et d6finitif de chaque cr~ance sur le gouvernement int~ress6, en
raison de pertes ou de dommages subis avant l'6change des instruments de ratification de la
prsente convention. Elles conviennent, en outre, que toute cr~ance, qu'elle ait Rd ou non pr~sent~e
a la commission, porte a sa connaissance, formule, produite ou soumise A son examen, sera
consid6r~e et trait~e, h partir de la date de la conclusion de la procedure de la commission, comme
enti~rement r~gl6e, 6teinte et dsormais irrecevable, aI condition que les cr~ances pr~sent~es k la
commission aient 6t6 examinees et aient fait l'objet d'une d~cision.

Cette dcision ne sera pas applicable aux cr~ances dites ade l'incendie de Col6n ,), h l'6gard
desquelles on proc~dera de la manire pr~vue a l'article I de la prsente convention.

Article VIII.

Le montant total adjug6 dans tous les cas d~cid6s en faveur des ressortissants d'un pays sera
d6duit du montant total adjug6 aux ressortissants de l'autre pays, et la difference sera vers~e
dans la ville de Panama ou a Washington, en monnaie or ou dans l'6quivalent de cette monnaie,
dans le dllai d'un an h partir de la date de la derni~re ruiuion de la commission, au gouvernement
du pays en faveur des citoyens duquel le montant le plus 6lev6 a 6t6 adjug6.

Article IX.

Chaque gouvernement paiera son propre commissaire et supportera ses propres d~penses.
Les d6penses de la commission, y compris le traitement du troisi6me commissaire, seront supportes
a parts 6gales par les deux gouvemements.

Article X.

La pr~sente convention sera ratifi~e par les Hautes Parties contractantes conform~ment a
leur constitution respective. Les instruments de ratification seront 6chang~s a Washington aussit6t
que possible, et la convention prendra effet a la date de l'6change des instruments de ratification.

En foi de quoi les pl~nipotentiaires ont sign6 la pr~sente convention et y ont appos6 leur cachet.

Fait en double exp6dition, a Washington, le 28 juillet 1926.

R. J. ALFARO.

Eusebio A. MORALES.

Frank B. KELLOGG.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3183. - CONVENIO1 ENTRE
LOS ESTADOS UNIDOS DE AMIt-
RICA Y LA REPUBLICA DE PA-
NAMA, MODIFICANDO EL CON-
VENIO DE 28 DE JULIO DE 1926
PARA EL ARREGLO DE RECLA-
MACIONES. FIRMADO EN PA-
NAMA, EL 17 DE DICIEMBRE
DE 1932.

Textes officiels anglais et espagnol communiquds
par le secrdtaire d'Etat aux A,#aires itrang~res
de la Ripublique de Panama. L'enregistre-
ment de cette convention a eu lieu le 12 mai

1933.
Cette convention a dtj transmise au secrdtariat par

le ((Department of State ) du Gouvernement
des Etats-Unis d'Amdrique le i mai 1933.

LA REPOBLICA DE PANAMA y LOS ESTADOS
UNIDOS DE AMtRICA, deseosos de modificar
ciertas estipulaciones de una Convenci6n para
el arreglo y ajuste amigable de reclamaciones
presentadas por ciudadanos de cada uno de
los dos paises contra el otro, firmada en Washing-
ton el 28 de Julio de 1926, han decidido concluir
una Convenci6n a tal prop6sito y han nombrado
como sus plenipotenciarios :

EL PRESIDENTE DE LA REPdBLICA DE PANAMA:

A Su Excelencia el Doctor Don Juan
Dem6stenes AROSEMENA, Secretario de
Relaciones Exteriores de la Repfiblica
de Panamd ; y

L'6change des ratifications a eu lieu h
Panama, le 25 mars 1933.

No. 3183. - CONVENTION 1 BET-
WEEN THE UNITED STATES
OF AMERICA AND THE REPU-
BLIC OF PANAMA MODIFYING
THE CONVENTION OF JULY 28,
1926, FOR THE SETTLEMENT OF
CLAIMS. SIGNED AT PANAMA,
DECEMBER 17, 1932.

English and Spanish official texts communicated
by the Secretary of State for Foreign Aflairs
o/ the Republic of Panama. The registration
of this Convention took place May 12, 1933.

This Convention was transmitted to the Secre-
tariat by the Department of State of the Govern-
ment of the United States of America, May 19,
1933.

THE ItNITED STATES OF AMERICA and THE

REPUBLIC OF PANAMA, desiring to modify certain
provisions of a Convention for the settlement
and amicable adjustment of claims presented
by the citizens of each country against the
other, signed at Washington July 28, 1926,
have decided to conclude a Convention for
that purpose and have nominated as their
plenipotentiaries :

THE PRESIDENT OF THE UNITED STATES OF
AMERICA :

Mr. Roy Tasco DAVIS, Envoy Extraordi-
nary and Minister Plenipotentiary of the
United States to Panama ; and

The exchange of ratifications took place at
Panama, March 25, 1933.
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EL PRESIDENTE DE LOS ESTADOS UNIDOS DE
AMItRICA:

Al sefor Roy Tasco DAvIs, Enviado
Extraordinario y Ministro Plenipoten-
ciario de los Estados Unidos en PanamA ;

Quienes, despu6s de haberse comunicado el
uno al otro sus respectivos plenos poderes y
encontrado que estdn en forma debida, han
convenido en los siguientes articulos

Articulo I.

El segundo pardgrafo del articulo VI de la
Convenci6n entre la Repfiblica de PanamA y
los Estados Unidos de Am6rica para el arreglo
y ajuste amigable de las reclamaciones pre-
sentadas por ciudadanos de cada uno de los
dos paises contra el otro, firmada en Washing-
ton el 28 de Julio de 1926, queda enmendado
como sigue :

La Comisi6n estarA obligada a oir,
sustanciar y fallar antes del io de Julio de
1933, todas las reclamaciones presentadas
el io de Octubre de 1932, o antes.

Articulo II.

El Articulo VIII de la Convenci6n de Recla-
maciones firmada en Washington el 28 de Julio
de 1926 por los Plenipotenciarios de la Repdblica
de Panama y de los Estados Unidos de America,
queda enmendado como sigue :

La canditad total adjudicada en todos
los casos decididos a favor de ciudadanos
de un pals seri deducida de la cantidad
total adjudicada a los ciudadanos del
otro pals, y el saldo serA pagado en la
ciudad de Panama o en Washington, en
moneda de oro o su equivalente, el 10 de
Julio de 1936 o antes, al Gobierno del pais
en favor de cuyos ciudadanos se haya
adjudicado la cantidad mayor.

Articulo III.

Esta Convenci6n seri ratificada por las
Altas Partes Contratantes de acuerdo con sus
respectivas Constituciones. Las ratificaciones
serAn canjeadas en la ciudad de Panamd tan

THE PRESIDENT OF THE REPUBLIC OF PANAMA:

His Excellency Dr. J. DEMOSTENES AROSE-
MENA, Secretary for Foreign Affairs of
the Republic of Panama;

Who after having communicated to each
other their respective full powers found to be
in due and proper form, have agreed upon the
following articles :

Article I.

The second paragraph of Article VI of the
Convention between the United States of
America and the Republic of Panama for the
settlement and amicable adjustment of claims
by citizens of each country against the other,
signed at Washington July 28, 1926, is amended
to read as follows :

The Commission shall be bound to hear,
examine and decide, before July I, 1933,
all the claims filed on or before October I,
1932.

Article II.

Article VIII of the Claims Convention signed
at Washington on July 28, 1926, by pleni-
potentiaries of the United States of America
and the Republic of Panama is amended to
read as follows :

The total amount awarded in all the
cases decided in favor of the citizens of
one country shall be deducted from the
total amount 'awarded to the citizens of
the other country, and the balance shall
be paid at the city of Panama or at
Washington, in gold coin or its equivalent,
the first of July, 1936, or before, to the
Government of the country in favor of
whose citizens the greater amount may
have been awarded.

Article III.

The present Convention shall be ratified by
the High Contracting Parties in accordance
with their respective Constitutions. Ratifications
of this Convention shall be exchanged in Panama
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pronto como sea dable y la Convenci6n comen-
zard a surtir sus efectos desde la fecha en que
se verifique el canje.

En testimonio de lo cual, los plenipotenciarios
respectivos han firmado y sellado esta Con-
venci6n.

Hecho en duplicado en Panama, el dia diez
y siete de Diciembre de 1932.

(Sello) J. D. AROSEMENA.

as soon as practicable and the Convention shall
take effect on the date of the exchange of
ratifications.

In witness whereof the respective Plenipo-
tentiaries have signed and affixed their seals on
this Convention.

Done in duplicate in Panama this seventeenth
day of December, 1932.

(Seal) Roy T. DAvis.

Es fiel copia :
Panama, Abril 21, de 1933.

El Secretario de Relaciones Exteriores
J. D. Arosemena.

'TRADUCTION. - TRANSLATION.

No 3183. - CONVENTION ENTRE LES E-TATS-UNIS D'AMP-RIQUE ET
LA RRPUBLIQUE DE PANAMA, MODIFIANT LA CONVENTION
DU 28 JUILLET 1926 POUR LE REGLEMENT DES RtCLAMATIONS.
SIGN]tE A PANAMA, LE 17 D1CEMBRE 1932.

LA Ri PUBLIQUE DE PANAMA et LES ETATS-UNIS D'AMARIQUE, dsireux de modifier certaines
dispositions d'une Convention pour le r~glement et l'arrangement amiable de rclamations
pr~sent~es par des ressortissants de l'une des Parties contre des ressortissants de l'autre Partie,
sign~e h Washington le 28 juillet 1926, ont d6cid6 de conclure une convention h cet effet et ont
d6sign6 pour leurs pl6nipotentiaires :

LE PRtSIDENT DE LA R]PPUBLIQUE DE PANAMA:

Son Excellence le D r Don Juan Dem6stenes AROSEMENA, ministre des Affaires 6trang~res
de la R~publique de Panama; et

LE PRtSIDENT DES ETATS-UNIS D'AMtRIQUE :

M. Roy Tasco DAVIS, envoy6 extraordinaire et ministre pl6nipotentiaire des Etats-Unis
A Panama :

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, trouv~s en bonne et due forme, sont
convenus de ce qui suit :

Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.

ITranslated by the Secretariat of the League
of Nations, for information.
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Article premier.

Le deuxi~me paragraphe de 'article VI de la Convention, sign6e h Washington, le 28 juillet
1926, entre la R6publique de Panama et les Etats-Unis d'Am6rique pour le r glement et
l'arrangement amiable des r~clamations prdsent~es par des ressortissahts de 1'une des Parties
contre des ressortissants de l'autre Partie, est amend6 comme suit :

La Commission sera tenue d'entendre, d'examiner et de trancher avant le
Ier juillet 1933 toutes les r~clamations pr~sent6es le Ier octobre 1933 ou avant cette date.

Article II.

L'article VIII de la Convention des reclamations sign~e A Washington le 28 juillet 1926 par les
pl6nipotentiaires de la R~publique de Panama et les pl6nipotentiaires des Etats-Unis d'Am6rique,
est amend6 comme suit :

La somme totale adjug~e dans tous les cas tranch6s en faveur des ressortissants de
l'une des Parties sera d~duite de la somme totale adjug6e aux ressortissants de l'autre
Partie et le solde sera pay6, dans la Ville de Panama ou ?L Washington, en monnaie d'or
ou son 6quivalent, le Ier juillet 1936, ou avant cette date, au gouvernement du pays en
faveur des ressortissants duquel la somme la plus 6lev~e a 6t6 adjugie.

Article III.

La prsente convention sera ratifi6e par les Hautes Parties contractantes conform6ment
leurs constitutions respectives. Les instruments de ratification seront 6chang~s dans la Ville de
Panama aussit6t que possible et la convention entrera en vigueur la date de 1'6change des
instruments de ratification.

En foi de quoi les pl~nipotentiaires respectifs ont sign6 la pr6sente convention et y ont appos6
leurs cachets.

Fait en double exp6dition hi Panama, le 17 d6cembre 1932.

(Sceau) J. D. AROSEMENA.

(Sceau) Roy T. DAVIS.
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ESPAGNE ET SUEDE

Convention relative l la navigation
aerienne. Signie a Madrid, le 8
avril j 932.

SPAIN AND SWEDEN

Convention regarding Air Naviga-
tion. Signed at Madrid, April 8,
1932.
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No 3184. - CONVENTION' ENTRE L'ESPAGNE ET LA SUEDE
RELATIVE A LA NAVIGATION AtRIENNE. SIGNEE A MADRID,
LE 8 AVRIL 1932.

Texte ofciel /ranfais communiqud par le chargd d'AhFaires d'Espagne ei Berne. L'enregistrement de
cette convention a eu lieu le 5 mai 1933.

LE PRP-SIDENT DE LA RtPUBLIQUE ESPAGNOLE et SA MAJESTt LE RoI DESU-DE, anim6s du
ddsir de faciliter le d6veloppement des communications adriennes entre l'Espagne et la Su~de, ont
rdsolu de conclure une convention h cet effet et ont nomm6 pour leurs pl6nipotentiaires, savoir

LE PRtSIDENT DE LA RtPUBLIQUE ESPAGNOLE .

Son Excellence M. Luis DE ZULUETA y ESCOLANO;

SA MAJESTle LE RO DE SUtDE :

Son Excellence M. Ivan DANIELSSON

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, trouv6s en bonne et due forme, sont
convenus des articles suivants :

Article premier.

Chacune des Hautes Parties contractantes accorde, en temps de paix, aux adronefs de l'autre
Partie contractante qui y sont rdguli~rement immatricul6s, la liberte de passage inoffensif au-dessus
de son territoire, pourvu que soient observ6es les conditions de la pr6sente convention.

11 est entendu, toutefois, que 1'tablissement ou 1'exploitation par une entreprise ressortissant
a l' une des Hautes Parties contractantes de lignes adriennes rdguli~res passant au-dessus du territoire
de 1'autre Haute Partie contractante (avec ou sans escale) sera subordonn a des conventions
spdciales A conclure entre les deux gouvernements.

Au sens de la pr6sente convention, le (c territoire ) signifie le territoire national, mdtropolitain
et colonial, y compris les eaux territoriales.

Au sens de cette convention, on comprend par a6ronefs les adronefs priv6s et les a6ronefs
d'Etat affect6s exclusivement a un service commercial ou postal.

Tous les a6ronefs autres que ceux mentionn6s ci-dessus ressortissant a l'une des Hautes Parties
contractantes, devront 6tre munis d'une aitorisation sp6ciale, transmise par la voie diplomatique,
chaque fois qu'ils survoleront le territoire de l'autre Partie contractante.

I L'6change des ratifications a eu lieu le ii mars 1933.
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1 TRADUCTION. - TRANSLATION.

No. 3184. - CONVENTION 2 BETWEEN SPAIN AND SWEDEN REGARD-
ING AIR NAVIGATION. SIGNED AT MADRID, APRIL 8, 1932.

French official text communicated by the Spanish Chargd d'Affaires at Berne. The registration of this
Convention took place May 5, 1933.

THE PRESIDENT OF THE SPANISH REPUBLIC and His MAJESTY THE KING OF SWEDEN, being
desirous of promoting the development of air communications between Spain and Sweden, have
decided to conclude a Convention for that purpose and have appointed as their Plenipotentiaries

THE PRESIDENT OF THE SPANISH REPUBLIC

His Excellency M. Luis DE ZULUETA Y ESCOLANO;

HIS MAJESTY THE KING OF SWEDEN

His Excellency M. Ivan DANIELSSON,

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions :

Article I.

Each of the High Contracting Parties shall, in time of peace, accord freedom of innocent passage
over its territory to aircraft of the other Contracting Party duly registered therein, provided that
the stipulations of the present Convention are observed.

It is understood, however, that the establishment or operation, by an enterprise having the
nationality of one of the High Contracting Parties, of regular air lines passing over the territory
of the other High Contracting Party (with or without intermediate landing), shall be subject to
special agreements to be concluded btween the two Governments.

For the purpose of the present Convention, the term " territory " shall be deemed to mean
the territory of the mother-country and the colonies, including territorial waters.

For the purpose of the present Convention the term " aircraft " shall be taken to mean
private aircraft and State aircraft which are used exclusively for commercial or postal services.

All aircraft other than those mentioned above which have the nationality of one of the High
Contracting Parties must be provided with a special permit forwarded through diplomatic channels
whenever they fly over the territory of the other Contracting Party.

Traduit par le Secr6tariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place March II, 1933.
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Article 2.

Les a6ronefs ressortissant A l'une des Hautes Parties contractantes, leur 6quipage, leurs
passagers et leur cargaison, lorsqu'ils se trouveront sur le territoire de l'autre Haute Partie
contractante, seront soumis aux obligations resultant des dispositions qui seront en vigueur dans
l'Etat survol6, notamment aux prescriptions relatives a la navigation adrienne en g~n6ral, en tant
qu'elles s'appliquent h tous les a6ronefs 6trangers sans distinction de nationalit6, aux droits de
douane et autres droits r~glementaires, aux interdictions d'exportation et d'importation, au
transport de personnes et de marchandises, h la s~curit6 et a l'ordre public et aux prescriptions
sanitaires. Ils seront aussi soumis aux autres obligations r6sultant de la lgislation gen~rale en
vigueur, h moins qu'il n'en ait 6t6 pr6vu autrement dans la pr6sente convention.

Quant aux a~ronefs affects au service des lignes aeriennes r6guli6res, des accords sp6ciaux
r~glant les mati~res vis~es a l'alin~a premier pourront 6tre conclus entre les deux gouvernements.

Le transport commercial de personnes et d'objets entre deux points quelconques du territoire
national pourra 8tre r~serv6 aux a~ronefs nationaux.

Le combustible a bord ne sera pas passible de droits de douane, pourvu que la quantit6 ne
d~passe pas celle n~cessaire A 1'accomplissement du voyage tel qu'il est d6fini sur le carnet de route.

Article 3.

Chacune des Hautes Parties contractantes aura le dr6it d'interdire la navigation a~rienne
au-dessus de certaines zones territoriales, sous rserve qu'il ne soit fait aucune distinction a cet
6gard entre les a~ronefs nationaux et ceux ressortissant A l'autre Etat, sauf naturellement la r6serve
de l'usage des droits de souverainet6 de chacun des deux Etats sur son territoire quant a l'emploi
des a~ronefs affect~s exclusivemeint a un service de 1'Etat. Chacun des Etats contractants devra
faire connaitre a l'autre Etat les zones territoriales au-dessus descuelles la navigation adrienne
sera interdite.

De plus, chacune des Hautes Parties contractantes se r~serve le droit de restreindre ou
d'interdire provisoirement, en temps de paix, en partie ou compl~tement, dans des circonstances
exceptionnelles et avec effet imm6diat, la navigation a6rienne au-dessus de son territoire, sous
r~serve qu'il ne sera fait aucune distiniction a cet 6gard entre les a~ronefs ressortissant A l'autre
Partie contractante et ceux ressortissant a n'importe qu ,l pays 6trapger.

Article A.

Tout a6ronef qui s'engagerait au-dessus d'une zone interdite serait tenu, d6s qu'il s'en
apercevrait, de donner le signal de detresse prescrit par le r~glement de la navigation adrienne de
l'Etat survol6 ; il devrait, en outre, atterrir ou amerrir en dehors de la zone interdite, le plus t6t et le
plus pros possible sur l'un des a~rodromes de cet Etat. La mnme obligation s'appliquera a tout
a~ronef auquel il serait fait un signal r6glementaire special l'avrtissant qu'il survole une zone
interdite.

Article 5.

Les a~ronefs devront 6tre munis de signes distinctifs nettement visibles et permettant de
constater leur identit6 pendant le vol (marques de nationalit6 et d'immatriculation). Ils porteront,
en outre, le nom et le domicile du propri6taire.

Les aronefs devront tre munis de certificats d'immatriculation et de navigabilit6 et de tous
autres documents prescrits pour la navigation adrienne dans leur pays d'origine.

Tous les membres de l'6quipage qui exerceront dans l'a~ronef une activit6 soumise dans leur
pays d'origine a une autorisation sp~ciale, devront &tre munis des papiers prescrits dans leur pays
d'origine pour la navigation adrienne et, notamment, des brevets et licences r6glementaires.
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Article 2.

Aircraft of either High Contracting Party, and their crews, passengers and cargo, shall, while
in the territory of the other High Contracting Party, be subject to the obligations arising from the
regulations in force in the State flown over and especially to the regulations governing air navigation
in general in so far as such regulations apply to all foreign aircraft without distinction of nationality,
to the regulations concerning Customs duties and other regular duties, import and export
prohibitions, the transport of passengers and goods, public security, order and health. They shall
further be subject to any other obligations arising from the general legislation currently in force,
except as otherwise provided in the present Convention.

In the case of aircraft used for the service of regular air lines, special agreements in respect
of the question mentioned in the first paragraph of this Article may be concluded between the two
Governments.

The commercial transport of passengers and goods between any two points within the territory
of either State may be reserved for the aircraft of that State.

Fuel on board shall not be liable for Customs duty pvovided that the quantity of such fuel is
not in excess of that necessary for the completion of the journey as stated on the way-bill.

Article 3.

Either High Contracting Party shall have the right to prohibit air navigation over certain
territorial zones, provided that no distinction is made in this respect between its own aircraft and
those of the other State, and subject naturally to the sovereign rights of each of the two States over
its own territory in respect of aircraft exclusively used for a State service. Each Contracting State
shall notify the other of the territorial zones over which air navigation is prohibited.

Each of the High Contracting Parties further reserves the right, in time of peace, temporarily
to restrict or prohibit air navigation over its territory, either in part or wholly, in exceptional
circumstances and with immediate effect, provided that no distinction is made in this respect
between aircraft having the nationality of the other High Contracting Party and those of any
other foreign country.

Article 4.

Any aircraft flying over a prohibited area shall, as soon as it notices the fact, give the signal of
distress prescribed by the air regulations of the State flown over, and shah descend to land or on
the sea outside the prohibited zone, as soon as possible and as near as possible to one of the
aerodromes of the State in question. The same obligation shall apply to any aircraft which has
been given a special signal prescribed by regulation to the effect that it is flying over a prohibited
zone.

Article 5.

Aircraft must bear distinctive and clearly visible marks enabling them to be identified in
flight (nationality and registration marks). They must also bear the name and address of their
owner.

Aircraft must carry certificates of registration and airworthiness, and, in addition, any other
documents pres-ribed for air navigation in their country of origin. All members of the crew
performing duties on board for the exercise of which a special licence is required in their country
of origin must carry the papers prescribed in their country of origin for air navigation, and in
particular the prescribed certificates of proficiency and licences.
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Les autres membres de 1'6quipage devront 6tre munis de pices indiquant leur occupation
bord, leur profession, leur nationalit6, leur identit6.

Les certificats de navigabilit6, brevets d'aptitude et licences d~livr6s ou rendus ex~cutoires
par lune des Hautes Parties contractantes pour l'a~ronef ou 1'quipage, seront reconnus valables
dans l'autre Etat au m~me titre que les documents correspondants d6livr~s ou rendus ex~cutoires
par celui-ci. Toutefois, les brevets d'aptitude et les licences des membres du personnel de conduite
d'un a~ronef seront reconnus valabl-s uniquement pour le service des a6ronefs immatricul~s dans
leur propre pays. Pour faire exception h cette r~gle g~nrale, une autorisation de l'autorit6 sup~rieure
de 'a~ronautique de 1'autre pays sera necessaire.

Chacune des Hautes Parties contractantes se reserve le droit de refuser de reconnaitre, pour
la navigation a6rienne int6rieure sur son territoire, les brevets d'aptitude et licences d6livr~s
ses ressortissants par l'autre Partie contractante.

L'6quipage et les voyageurs, pour autant qu'il n'en aura pas 6t6 convenu autrement, devront
6tre munis des papiers exigibles d'apr~s les prescriptions en vigueur pour le trafic international.

Article 6.

Ii sera interdit h 1'a~ronef de porter un appareil de radiocommunication, quel qu'il soit, sans
une licence sp~ciale d~livr~e par l'Etat dont l'a ronef poss~de la nationalit6. L'usage de ces appartils
est soumis au-dessus du territoire de chacun des Etats contractants aux prescriptions 6dict6es l
cet effet par l'autorit6 comptente de cet Etat. En outre, ces appareils ne pourront Atre employ~s
que par les membres de 1'quipape munis d'une licence sp6ciale d~livr6e h cet effet par le
gouvernement de leur pays.

Les deux Etats contractants se r~servent d'6dicter, pour des raisons de s6curit6, des mesures
relatives ? l'installation ooligatoire d'appareils de radiocommunication dans les a~ronefs.

Article 7.

11 est interdit aux a~ronefs, Ii leurs 6quipages et aux passagers de transporter comme cargaison
on d'autre manire des armes, des munitions, des gaz nocifs ou des explosifs. Le transport de pigeons
voyageurs et d'appareils photographiques et cin~matographiques dans les limites du teiritoire
de I'Etat confractant dont l'adronef ne poss~de pas la nationalit6, ne s'effectuera pas sans une
permission de 1 autorit6 comptente de cet Etat.

Pour des raisons d'ordre public, chacun des Etats contractants pourra soumettre A des
restrictions, dans le territoire de sa sorverainet6, le transport des objets autres que ceux mentionn~s
Sl'alin6a premier, sous r6serve qu'il ne sera fait aucune distinction "I cet 6gard entre les a6ronefs

nationaux et ceux ressortissant . L'autre Etat.

Article 8.

Les a~ronefs de chacune des Hautes Parties contractantes transportant des voyageurs et des
marchandises devront 8tre munis d'une liste nominative des voyageurs et, pour les marchandises,
d'un manifeste descriptif de la cargaison en nature et quantit6, ainsi que des d~clarations en douane
n~cessaires.

Si, i l'arriv~e d'un a~ronef, une divergence est constat~e entre les marchandises transport~es
et les documents ci-dessus mentionn6s, les autorit6s douanilres du port d'arriv~e devront se mettre
directement en rapport avec les autorit~s douani~res comp~tentes de 1 autre Etat contractant.

Le transport d'envois postaux sera r~gl directement entre les administrations postales des
deux Etats contractants par voie d'ariangements sp6ciaux.
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The other members of the crew must carry documents indicating their duties on board, their
occupation, nationality and identity.

Certificates of airworthiness, certificates of proficiency, and licences issued or rendered
executory by either of the High Contracting Parties for the crew shall have the same validity in
the other State as the corresponding documents issued or rendered' executory by the latter State.
Nevertheless, certificates of-proficiency and licences of members of the navigating crew of an
aircraft shall be regarded as valid only for service in aircraft registered in their own country.
Exceptions to this general rule may be allowed only by permission bf the highest air authority
of the other country.

Each of the High Contracting Parties reserves the right to refuse to recognise, for purposes
of air navigation over its own territory, certificates of proficiency or licences issued to its nationals
by the other Contracting Party.

Except as may be otherwise agreed, the crew and passengers must carry the papers prescribed
by the regulations currently in force for international traffic.

Article 6.

Aircraft may not carry apparatus of any kind for wireless communication without a special
licence issued by the State whose nationality the aircraft possesses. The use of such apparatus
shall be subject over the territory of each Contracting State to the regulations prescribed in that
matter by the competent authority of that State. Furthermore, such apparatus may be used only
by the members of the crew holding a special licence issued for that purpose by the Government
of their respective countries.

Both Contracting States reserve the right, on grounds of safety, to enact measures for the
compulsory equipment of aircraft with apparatus for wireless communication.

Article 7.

Aircraft and their crews and passengers may not carry as cargo or in any other manner arms,
ammunition, poisonous gases or explosives. The transport of carrier pigeons and of photographic
or cinematographic apparatus over the territory of the Contracting State whose nationality the
aircraft does not possess shall be forbidden unless a permit has been obtained from the competent
authority of the said State.

Either Contracting Party shall be entitled on grounds of public safety to issue rules within
the territory under its sovereignty concerning the transport of articles other than those mentioned
in th, first paragraph of the present Article, provided that no distinction is made in this respect
between its own aircraft and those having the nationality of the other State.

Article 8.

Aircraft of either High Contracting Party carrying passengers and goods must be provided
with a list of the passengers' names, and a manifest specifying the nature and quantity of the goods
carried, and also the necessary Customs declarations.

If on the arrival of an aircraft there is found a discrepancy between the goods carried and the
above-mentioned documents, the Customs authorities of the port of arrival shall communicate
directly with the competent Customs authorities of the other Contracting State.

The carriage of postal mails shall be arranged by special direct agreements between the postal
administrations of the two Contracting States.
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Article 9.

Dans tous les cas de d6part ou d'atterrissage, chaque Etat contractant pourra faire visiter sur
son territoire par les autorit~s comptentes les a~ronefs de 'autre Etat et faire examiner les certificats
et autres documents prescrits.

Article I o.

Les a6rodromes A la disposition de la navigation adrienne puolique seront accessibles aux
a~ronefs des deux Etats. Ceux-ci pourrolt utiliser 6palement les services de renseignements
m~t~orologiques, de liaison radio~lectrique et de signalisation de jour et de nuit. Les taxes 6ventuelles
(taxes d'atterrissage, de s6jour, etc.) seront les m6mes pour les aronefs nationaux et ceux
ressortissant A F'autre Etat.

Pour les a6ronefs affect6s au service r6gulier des lignes a6riennes, des facilitks sp6ciales pourront
6tre convenues entre les gouvemements des deux Etats.

Article ii.

A l'entr~e et A la sortie, les a~ronefs h destination ou en provenance d'un des Etats contractants
ne pourront se diriger que sur un a6rodrome ouvert A la navigation adrienne publique et class6
comme a~rodrome douanier (avec service de contr6le des passeports) et ce, sans atterrissage
interm~diaire entre la frontire et l'a~rodrome. Dans les as sp~ciaux, les autorit~s comptentes
pourront autoriser le d6part ou l'arrive sur d'autres a~rodromes, oil seront effectudes les op~rations
de dldouanement et le con tr6le des passeports. L'interdiction d'atterrissage interm6diaire s'applique
6galement h ces cas sp~ciaux.

En cas d'atterrissage forc6 en dehors des a6rodromes visas l'alin~a premier, le commandant
de bord, l'6quipage et les passagers devront se conformer h la r~glementation nationale en vigueur
A cet effet, et le commandant sera tenu de donner avis h l'a~rodrome douanier de la zone fiscale.

Les deux Hautes Parties contractantes se communiqueront ]a liste des a~rodromes ouverts h
la navigation adrienne publique. Cette liste d~finira ceux d'entre eux qui sont classes comme
a~rodromes douaniers. Toute modification apport~e 6 cette liste, ainsi que toute restriction m~me
temporaire du droit d'utiliser Fun de ces a~rodrornes, devront 6tre imm6diatement communiqu~es
Sl'autre Partie contractante.

Article 12.

Les fronti~res des Hautes Parties contractantes pourront seulement 6tre travers~es par les
endroits qu'aura d~termin~s 'Etat int~ress6.

I1 est d'ores et d~jh pr~vu que toute zone des fronti~res dans laquelle l'une des Parties
contractantes autorise le franchissement par ses a~ronefs commerciaux nationaux ou des a6ronefs
d'une autre nationalit6, pourra 6tre utilis~e ipso facto pour le passage des a~ronefs ressortissant A
l'autre Partie contractante.

Article 13.

En fait de lest, il ne pourra 6tre jet6 que du sable fin ou de l'eau.

Article 14.

En cours de route, ne pourront 6tre jet~s ou abandonns d'une autre mani~re, en dehors du
lest, que des objets ou des matires pour lesquels l'Etat au-dessus du territoire duquel il sera proc~d6
h cette operation, aura accord6 une autorisation sp6ciale.
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Article 9.

Either of the Contracting States may, on the departure or arrival of aircraft of the other State,
have such aircraft inspected in its own territory by the competent authorities, and the prescribed
certificates and other documents verified.

Article io.

Aerodromes which may be used for public air traffic shall be available to the aircraft of either
State. Such aircraft may also use the meteorological information, radiotelegraphic and day and
night signalling services. Any charges (for landing, length of stay, etc.) shall be the same for
national aircraft and for those having the nationality of the other State.

In the case of aircraft using the regular air line services, special facilities may be arranged
between the Governments of the two States.

Article ii.

Aircraft proceeding to or coming from the territory of either of the Contracting States may
on entering or leaving, land at or depart from only such aerodromes as are open to public air traffic
and are classed as Customs aerodromes (with passport inspection service), and shall make no
intermediate landing between the frontier and the aerodrome. In special cases the competent
authorities may allow aircraft to depart from or land at other aerodromes, at which the Customs
clearance operations and passport inspection will be carried out. The prohibition of intermediate
landing shall also apply in these special cases.

In the event of forced landing outside the aerodromes referred to in the first paragraph of this
Article, the officer in charge of the aircraft, the crew and the passengers must observe the relevant
regulations in force in the country in question, and the officer in charge shall be required to notify
the nearest Customs aerodrome in the fiscal area in question.

The High Contracting Parties shall communicate to each other a list of aerodromes open to
public air traffic. This list shall specially indicate those classed as Customs aerodromes. Any
change in the list, and any restriction, even temporary, of the right to use any such aerodrome,
must be notified immediately to the other Contracting Party.

Article 12.

The frontiers of the respective High Contracting Parties may be crossed only at the points
prescribed by the State concerned.

It is hereby understood that any frontier zone in which either Contracting State allows the
passage of its own commercial aircraft or of aircraft of another nationality may ipso facto be used
for the passage of aircraft of the other Contracting Party.

Article 13.

No ballast may be dropped other than fine sand or water.

Article 14.

No articles or substances other than ballast may be thrown or dropped from an aircraft in
flight unless special permission to throw or drop such articles or substances has been obtained from
the State whose territory is flown over.
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Article 15.

Pour toutes les questions de nationalit6 a envisager dans l'application de la pr~sente convention,
il est entendu que les a~ronefs ont la nationalit6 de l'Etat sur le registre duquel ils sont r~gulirement
immatricul~s.

Un a~ronef ne pourra 6tre immatricul6 dans un des deux Etats contractants que s'il appartient
en entier h des ressortissants de cet Etat. Si l'a6ronef appartient h une soci6t6, quelle qu 'elle soit,
la forme de celle-ci devra satisfaire a toutes les conditions prescrites par la l6gislation, espagnole
ou su6doise pour que la socidt6 soit consid~r6e comme soci6t6 espagnole, respectivement su6doise.

Article 16.

Les deux Hautes Parties contractantes 6changeront entre elles chaque mois les listes d'inscription
sur le registre matricule et de radiation d'inscriptions effectuees au cours du mois precedent.

Article 17.

Tout a~ronef passant ou transitant a travers l'atmosph~re d'un des deux Etats contractants et
n'effectuant que les atte.rissages et arrets raisonnablement n6cessaires, pourra etre soustrait h la
saisie pour contrefagon d'un brevet, dessin ou module, moyennant le d~p6t d'un cautionnement
dont le montant, a d~faut d'accord amiable, sera fix6 dans le plus bref d6lai possible par l'autorit:
comp~tente du lieu de la saisie.

Article 18.

Les a6ronefs ressortissant a l'un des deux Etats contractants auront droit pour l'atterrissage
sur le territoire de l'autre Etat, notamment en cas de d~tresse, aux m~mes mesures d'assistance
que les a6ronefs nationaux.

Le sauvetage des appareils perdus en haute mer sera r~gl6, sauf convention contraire, par
les principes du droit maritime r~sultant des Conventions internationales qui seront en vigueur
ou, a leur d~faut, des lois nationales des sauveteurs.

Article 19.

Les deux Hautes Parties contractantes se communiqueront mutuellement toutes les prescriptions
en vigueur dans leur territoire sur la navigation adrienne.

Article 20.

Les d6tails d'application de la pr6sente convention seront r~gl6s toutes les fois que ce sera
possible, par entente directe entre les diverses administrations comptentes des deux Partit.s
contractantes (notamment pour les formalit6s douani&res).

Les a6ronefs de chacune des Hautes Parties contractantes seront soumis au r6girne des
sanctions en vigueur au pays oii ils se trouveront.

Toute contestation au sujet de l'application de la pr~sente convention, qui n'aurait pu 6tre
r~solue amiablemept par la voie diplomatique ordinaire, sera d'abord soumise a l'examen d'une
Commission de conciliation constitute par un membre du c6t6 de l'Espagne, un autre membre du
c6t6 de la Suede et un president nomm6 de commun accord. Les membres, ainsi que le president,
seront nomm~s chaque fois qu'un nouveau cas le rendra necessaire. Si les Hautes Parties
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Article 15.

In any questions of nationality which may arise in the execution of the present Convention,
it is understood that aircraft shall possess the nationality of the State in which they are duly
registered.

No aircraft may be registered in one of the Contracting States unless it belongs wholly to
nationals of that State. Should the owner be a corporation of any kind, such corporation must fulfil
all the conditions prescribed by Spanish or Swedish law enabling it to be considered a Spanish
or a Swedish corporation as the case may be.

Article i6.

The two High Contracting Parties shall communicate to each other monthly lists of registrations
entered or cancelled in their aircraft registers during the preceding month.

Article 17.

Aircraft passing over or crossing in transit the territories of either Contracting State, and
making only such landings and stops as are reasonably necessary, shall be exempt from seizure
on account of infringement of a patent or protected design or model, on depositing security, the
amount of which, in default of amicable arrangement, shall be fixed in the shortest possible time
by the competent authority of the place of seizure.

Article 18.

Aircraft belonging to either Contracting State shall be entitled, for purposes of landing in the
territory of the other State, particularly in the case of forced landing, to the same measures of
assistance as the aircraft of such State.

The salvage of aircraft lost on the high sea shall be subject, in the absence of an agreement
to the contrary, to the rules of maritime law embodied in the international agreements in force, or,
in the absence of such agreements, to the maritime law of the State to which the salvors belong.

Article 19.

The two High Contracting Parties shall notify each other of all regulations for air traffic in
force in their respective territories.

Article 20.

The details of the application of the present Convention shall be settled as far as possible
by direct agreement between the various competent Administrations of the two Contracting States
(particularly as regards Customs formalities).

The aircraft of both Contracting Parties shall be subject to the regime in respect of sanctions
in force in the country in which they may happen to be.

Any dispute regarding the application of the present Convention which cannot be settled
amicably through the usual diplomatic channel shall in the first place be submitted for consideration
to a Conciliation Commission consisting of one member for Spain, one member for Sweden, and
a President appointed jointly. The members and the President shall be appointed whenever a fresh
case renders it necessary. Should the High Contracting Parties fail to agree upon the choice of
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contractantes ne se mettaient pas d'accord au sujet de la nomination du president ou de la sentence
prononc~e par la commission dont il s'agit, le litige serait soumis h la Cour permanente de Justice
internationale de La Haye.

Article 21.

Chacune des Hautes Parties contractantes pourra, L tout moment, d~noncer la pr~sente
convention avec un pr~avis de douze mois. Elle la consid~rera comme dnonc~e, avec effet imm~diat,
en ce qui la concerne, si les deux Etats viennent ?i conclure avec d'autres nations une convention
adrienne de caractre g~n~ral.

4rlicle 22.

La pr~scnte convention devra tre ratifi~e et les ratifications seront dchang6es le plus t6t
qu'il sera possible. Elle entrera en vigueur h la date de l'6change des ratifications.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 la pr~sente convention et y ont appos6
leurs sceaux.

Fait h Madrid, en double expedition, le huit avril mil neuf cent trente-deux.

(L. S.) (Firmado) Luis de ZULUETA.
(L. S.) (Firmado) DANIELSSON.

Don Justo G6mez Ocerin,
Subsecretario de Estado.

CERTIFICO : Quel el presente ejemplar es copia
exacta del Convenio original de Navegaci6n a~rea
entre Espafia y Suecia, firmado en Madrid el 8 de
abril de 1932.

Madrid, 21 de abril de 1933.
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the President, or to accept the solution proposed by the said Commission, the dispute shall be
referred to the Permanent Court of International Justice at The Hague.

Article 21.

Either of the High Contracting Parties may at any time denounce the present Convention
on giving twelve months' notice, and shall regard it as denounced, such denunciation to take imme-
diate effect in respect of the Party in question, should both States conclude a general Air Convention
with other nations.

Article 22.

The present Convention shall be ratified, and the instruments of ratification shall be exchanged
as soon as possible. It shall some into force on the date on which the instruments of ratification are
exchanged.

In faith whereof the respective Plenipotentiaries have signed the present Convention and have
thereto affixed their seals.

Done at Madrid, in duplicate, April the eighth, one thousand nine hundred and thirty-two.

(L. S.) Luis DE ZULUETA.
(L. S.) DANIELSSON.
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No 3185. - CONVENTION SUR LE REGIME FISCAL DES VEHICULES
AUTOMOBILES tRTRANGERS. SIGN1EE A GENtVE, LE 30 MARS
1931.

Textes oticiels Irangais et anglais. Cette convention a jti enregistrie par le Secrdtariat le 9 mai 1933
par suite de son entrie en vigueur.

Les Hautes Parties contractantes,
D~sireuses de faciliter la circulation internationale des automobiles
Consid~rant qu'une exoneration fiscale aussi 6tendue que possible des v~hicules automobiles

6trangers prdsenterait L cette fin un int~r~t essentiel,
Ont d~sign6 pour leurs pl~nipotentiaires

SA MAJESTI1 LE ROI DES BELGES :

M. J. DE RUELLE, jurisconsulte du Minist~re des Affaires 6trang~res.

SA MAJEST9 LE Rol DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES
AU DELA DES MERS, EMPEREUR DES INDES :

POUR LA GRANDE-BRETAGNE ET L'IRLANDE DU NORD AINSI QUE TOUTES PARTIES DE L'EMPIRE
BRITANNIQUE NON MEMBRES StPARtS DE LA SOCItTE DES NATIONS:

M. Percival Charles FRANKLIN, du Minist~re des Transports.

SA MAJEST1 LE Rol DU DANEMARK ET D'ISLANDE :

M. E. SIMONI, sous-chef de Section au Minist~re des Travaux publics.

LE PR1_SIDENT DE LA RIPUBLIQUE DE POLOGNE POUR LA VILLE LIBRE DE DANTZIG

Le Docteur Wiadyslaw RASINSKI, ancien directeur du Ddpartement des Douanes au
Minist~re des Finances.

'SA MAJESTIt LE Rol D'ESPAGNE :

M. Carlos RESINES, secr~taire gdndral de l'Automobile-Club royal d'Espagne.

'Ddp6t des ratifications :
DANEMARK .................................

PORTUGAL . . . . . . . . . . . . . . . . . . . .
GRANDE-BRETAGNE ET IRLANDE DU NORD .......
BELGIQUE ... ............ ........... .....
LUXEMBOURG . . . . . . . . . . . . . . . . . . . .

ESPAGNE .......... ........................

ITALIE ....................................

SU D.r .. ...... ..... ..................

Adhdsions :
BULGARIE .... . ..... ..................
RHODtSIE DU SUD ....... ...................
TERRE-NEUVE ..............................
YOUGOSLAVIE . . . . . . . . . . . . . . . . . . . .
ETAT LIBRE D'IRLANDE .................... . .•.

4 d~cembre 193I.
23 janvier 1932.

20 avril 1932.
9 novembre 1932.

31 mars 1933.
3 juin 1933..'

25 septembre 1933.
9 novembre 1933.

5 mars 1932.

6 aofit 1932.
9 janvier 1933.
9 mai 1933.

27 novembre 1933.
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No. 3185. - CONVENTION 1 ON THE TAXATION OF FOREIGN MOTOR
VEHICLES. SIGNED AT GENEVA, MARCH 30, 1931.

Official texts in French and English. This Convention was registered with the Secretariat on May 9,
1933, following its coming into force.

The High Contracting Parties,
Being desirous of facilitating international motor traffic,
Considering that as wide an exemption as possible of foreign motor vehicles from taxation

is of essential importance for this purpose,
Have appointed as their Plenipotentiaries

His MAJESTY THE KING OF THE BELGIANS:

M. J. DE RUELLE, Legal Adviser to the Ministry of Foreign Affairs.

His MAJESTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND
THE SEAS, EMPEROR OF INDIA :

FOR GREAT BRITAIN AND NORTHERN IRELAND AND ALL PARTS OF THE BRITISH EMPIRE WHICH
ARE NOT SEPARATE MEMBERS OF THE LEAGUE OF NATIONS:

Mr. Percival Charles FRANKLIN, of the Ministry of Transport.

His MAJESTY THE KING OF DENMARK AND ICELAND:

M. E. SIMONI, Assistant Chief Inspector at the Ministry of Public Works.

THE PRESIDENT OF THE POLISH REPUBLIC, FOR THE FREE CITY OF DANZIG:

Dr. Wladyslaw RASINSKI, former Director of the Customs Department in the Ministry
of Finance ;

His MAJESTY THE KING OF SPAIN:

M. Carlos RESINES, Secretary-General of the Royal Automobile Club of Spain;

1 Deposit of ratifications .-
DENMARK ......... ......................
PORTUGAL ......... ......................
GREAT BRITAIN AND NORTHERN IRELAND ............
BELGIUM ......... .......................
LUXEMBURG ........ .....................
SPAIN .... ................ ..............
ITALY .......... ........................

SWEDEN ......... .......................

Accessions :
BULGARIA ......... ......................
SOUTHERN RHODESIA ...... .................

NEWFOUNDLAND ....... ...................
YUGOSLAVIA ........ .....................

IRISH FREE STATE...................

December 4, 1931.
January 23, 1932.
April 20, 1932.
November 9, 1932.
March 31, 1933.
June 3, 1933.
September 25, 1933.
November 9, 1933.

March 5, 1932.
August 6, 1932.
January 9, 1933.
May 9, 1933.
November 27, 1933.
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SA MAJESTt LE RoI D'ITALIE "

M. C. DE CONSTANTIN DE CHATEAUNEUF, consul gdndral A Gen~ve.

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG

M. Charles VERMAIRE, consul Gen~ve.

SA MAJESTt LA REINE DES PAYS-BAS:

M. J. F. SCHONFELD, administrateur au Minist~re du Waterstaat;
M. I. MEIJERS, administrateur, chef de la Division des Douanes et Accises au Ministre

des Finances.

LE PRtSIDENT DE LA RtPUBLIQUE DE POLOGNE

Le Docteur Wladyslaw RASINSKI, ancien directeur du D~partement des Douanes au
Ministare des Finances.

LE PR1PSIDENT DE LA RP-PUBLIQUE PORTUGAISE

M. A. M. FERRAZ DE ANDRADE, chef de la Chancellerie portugaise aupr~s de la Soci6t6
des Nations.

SA MAJESTt LE Roi DE SUtDE:

M. K. I. WESTMAN, envoy6 extraordinaire et ministre plnipotentiaire pr~s le Conseil
f~d~ral suisse.

LE CONSEIL FPDfRAL SUISSE

M. Henri ROTHMUND, chef de la division de la Police du D6partement f6d~ral de Justice
et Police ;

M. Samuel H.USERMANN, inspecteur g6niral des Douanes et suppliant du directeur
g6nral des Douanes ;

M. Max RATZENBERGER, chef adjoint de la Division des Affaires 6trangres du
D~partement politique f~d~ral.

LE PRJASIDENT DE LA Rf-PUBLIQUE TCHECOSLOVAQUE:

M. V~clav ROUBiK, ing~nieur, directeur au Minist~re des Travaux p iblics, ancien ministre.

LE PRftSIDENT DE LA RtPUBLIQUE DR TURQUIE

Cemal Hi SNU bey, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Conseil
f~d~ral suisse.

Lesquels, apr~s avoir produit leurs pleins pouvoirs reconnus en bonne et due forme, ont arr~td
les dispositions suivantes :

Article premier.

Les v~hicules automobiles immatricul~s dans le territoire de l'une des Hautes Parties contrac-
tantes, qui circulent temporairement sur le territoire d'une autre, sont exempt6s, dans les condi-
tions pr~cis~es par les articles ci-apr~s, des imp6ts ou taxes qui frappent la circulation ou la detention
des automobiles dans tout ou partie du territoire de cette derni~re Haute Partie contractante.
Cette exemption ne s'6tend pas aux imp6ts ou taxes de consommation.

Sont toutefois exclus de la pr~sente convention les v~hicules servant, moyennant r6mun~ration,
au transport des personnes, ainsi que les vWhicules affects au transport des marchandises.
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His MAJESTY THE KING OF ITALY :

Al. C. DE CONSTANTIN DE CHATEAUNEUF, Consul General at Geneva;

HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG:

M. Charles VERMAIRE, Consul at Geneva;

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

M. J. F. SCH6NFELD, Administrator at the Waterstaat;
M. L. MEIJERS, Administrator, Chief of the Customs and Excise Division at the Ministry

of Finance ;

THE PRESIDENT OF THE POLISH REPUBLIC:

Dr. Wladyslaw RASINSKI, former Director of the Customs Department in the Ministry
of Finance ;

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:

M. A. M. FERRAZ DE ANDRADE, Chief of the Portuguese Office accredited to the League
of Nations ;

His MAJESTY THE KING OF SWEDEN:

M. K. I. WESTMAN, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council ;

THE Swiss FEDERAL COUNCIL

M. Henri ROTHMUND, Chief of the Police Division of the Federal Department of Justice
and Police ;

M. Samuel HAUSERMANN, Inspector-General of Customs and Deputy of the Director
General of Customs ;

M. Max RATZENBERGER, Assistant Chief of the Foreign Affairs Division of the Federal
Political Department ;

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

M. Viclav ROUBf K, Engineer, Director at the Ministry of Public Works, former Minister;

THE PRESIDENT OF THE TURKISH REPUBLIC :

Cemal HtxSNt Bey, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council ;

Who, having produced their full powers, found in good and due form, have agreed upon the
following provisions

Article I.

When a motor vehicle registered in the territories of one of the High Contracting Parties
circulates temporarily in the territories of another, it shall, under the conditions laid down in the
following articles, be exempted from the taxes or charges levied on the circulation or possession
of motor vehicles in the territories of that High Contracting Party or in any part of those territories.
This exemption shall not include taxes or charges on consumption.

The present Convention shall not, however, apply to vehicles used for the public carriage
of passengers for hire or reward, or for the conveyance of goods.
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Article 2.

L'exon~ration 6tablie par l'article premier est accord~e, dans le territoire de chaque Haute
Partie contractante, pour un ou plusieurs s6jours reprsentants une dur6e totale de quatre-vingt-
dix jours passes dans ce territoire dans le d~lai d'un an ; ce d~lai est compt6, jour pour jour, a
partir de la date de la d6livrance du carnet fiscal vis6 . l'article 3.

Pour le calcul de la dur~e de l'exon~ration, le jour est compt6 de minuit a minuit, toute frac-
tion de jour comptant pour un jour entier. Toutefois, le jour de sortie n'est pas compt6 lorsque
le jour d'entr& et le jour de sortie sont s6pars par plus d'un jour interm6diaire.

Pour le calcul des imp6ts et taxes aff6rents ?i la partie du s~jour d6passant la dur6e de l'exo-
ntration, le traitement accord6 ne sera pas moins favorable que celui appliqu6 aux v6hicules
immatricul6s dans le territoire oui les imp6ts et taxes sont prlev6s.

Article 3.

Pour b6n6ficier de l'exon~ration vis~e aux articles precedents, le v~hicule doit 6tre muni d'un
carnet fiscal international 6tabli d'apr~s le module figurant en annexe A. la pr~sente convention
et d~livr6 par 'autorit6 comptente du territoire d'immatriculation ou par un organisme habilit6
h cet effet par ladite autorit6.

Le carnet est pr6sent6 pour visa aux bureaux de douane frontires A l'entr~e et a la sortie du
territoire de la Haute Partie contractante int~ress6e.

Article 4.

Lorsqu'un v~hicule entr6 dans le territoire d'une des Hautes Parties contractantes sous le
couvert d'un carnet fiscal en sort sans que le visa de sortie ait 6t6 appos6 et sans qu'on puisse
6tablir la date de sortie, ce carnet peut 6tre consid~r6 comme sans valeur dans ledit territoire.

Article 5.

Le carnet fiscal est valable durant un an A partir de la date de sa d~livrance. Si le v6hicule
change de propri~taire ou de d~tenteur, ou si le num6ro d'immatriculation en est chang6, les
modifications n~cessaires sont apport~es au camet par l'autorit6 comp6tente ou par l'organisme
habilit6 par celle-ci.

Avant l'expiration de la dur~e de validit6 susindiqu~e, il ne peut pas 6tre d6livr6, pour le
m~me vhicule, un nouveau carnet, hormis le cas d'immatriculation dans le territoire d'une autre
Haute Partie contractante. 11 n'est jamais fourni de duplicata d'un camet fiscal.

Article 6.

En mati~re de p~ages ou autres r~tributions analogues payables sur place, les v~hicules vis~s
au premier alin~a de l'article premier ne seront pas trait~s moins favorablement que les v6hicules
immatricul~s dans le territoire oil ces p~ages ou r~tributions sont per~us.

Article 7.

Si tn diff~rend surgit entre deux ou plusieurs Hautes Parties contractantes au sujet de l'inter-
pr~tation ou de l'application des dispositions de la pr6sente convention et si ce diff~rend ne peut
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Article 2.

The exemption provided by Article I shall be granted in the territories of each High Contracting
Party for one or more periods of stay totalling in all ninety days passed in those territories within
a period of one year. This latter period shall be reckoned from the day of the issue of the fiscal
permit provided for in Article 3 to the corresponding day in the following year.

In calculating the period of exemption, each day shall be reckoned from midnight to midnight,
every fraction of a day counting as a whole day. The day of exit shall, however, not be counted
when the day of entry and the day of exit are separated by a period of more than one day.

In calculating the taxes and charges payable for the part of the stay which is in excess of the
period of exemption, treatment shall be accorded not less favourable than that granted to vehicles
registered in the territories in which the charges and taxes are levied.

Article 3.

In order to claim the benefit of the exemptions provided in the preceding articles, the vehicle
must be furnished with a fiscal permit drawn up in the form set out in the Annex to the present
Convention and issued by the competent authority of the territory of registration or by some
organisation designated for the purpose by that authority.

The permit shall be presented for endorsement at the frontier Customs offices on arrival in
and departure from the territories of the High Contracting Party concerned.

Article 4.

When a vehicle which has entered the territories of one of the High Contracting Parties under
cover of a fiscal permit leaves those territories without an exit visa having been stamped on the
permit and without its being possible to establish the date of exit, that permit may be treated in
those territories as having no further validity.

Article 5.

The fiscal permit shall be valid for one year from the date of its issue. Should the vehicle
to which the permit relates pass into the hands of a new proprietor or possessor, or should the
registration number be changed, the necessary modifications shall be made in the permit by the
competent authority or by some organisation designated for the purpose by that authority.

No new permit may be issued for the same vehicle before the expiration of the period of validity
indicated above, except in the event of the vehicle's becoming registered in the territories of
another High Contracting Party. No duplicate copy of the permit may in any event be issued.

Article 6.

As regards tolls or other similar charges payable on the spot, the vehicles referred to in the
first paragraph of Article i shall be treated not less favourably than vehicles registered in the
territories in which the tolls or charges are levied.

Article 7.

Should a dispute arise between any two or more High Contracting Parties concerning the
nterpretation or application of the provisions of the present Convention, and should such dispute
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6tre r~gl6 directement entre les Parties, le diff~rend pout 6tre soumis pour avis consultatif a la
Commission consultative et technique des communications et du transit de la Soci~t6 des Nations.

Article 8.

Chacune des Hautes Parties contractantes peut declarer, au moment de la signature, de la
ratification ou de l'adh6sion que pour son acceptation de la pr6sente convention, elle n'assume
aucune obligation en ce qui concerne l'ensemble ou toute partie de ses colonies, protectorats
et territoires d'outre-mer ou des territoires places sous sa suzerainet6 ou sous mandat ; dans ce
cas, la pr~sente convention ne sera pas applicable aux territoires mentionn~s dans ladite dlclaration.

Chacune des Hautes Parties contractantes pourra ult~rieurement notifier au Secrtaire g6n6ral
de la Soci6t6 des Nations qu'elle entend rendre la pr~sente convention applicable h l'ensemble
ou h toute partie des territoires ayant fait l'objet de la d~claration pr~vue A l'alin~a prec6dent.
Dans ce cas, la convention s'appliquera A tous les territoires vis6s dans la notification, six mois
apr~s r6ception de cette notification par le secr6taire g6niral.

De m~me, chacune des Hautes Parties contractantes pourra, A tout moment, apr~s l'expiration
du d~lai de deux ans mentionn6 dans l'article 17, d6clarer qu'elle entend voir cesser l'application
de la pr6sente convention l'ensemble ou A toute partie de ses colonies, protectorats et territoires
d'outre-mer, ou des territoires placs sous sa suzerainet6 ou sous mandat ; dans ce cas, la convention
cessera d'ftre applicable aux territoires faisant l'objet d'une telle dclaration un an apr~s rdception
de cette d~claration par le secr6taire g6n~ral.

Le secr6taire g6n~ral communiquera A tous les membres de la Soci6t6 des Nations et aux Etats
non membres visas A I'article IO les d~clarations et notifications recues en vertu du present article.

Article 9.

Les interpretations et r6serves figurant au protocole annexe ci-joint sont adopt6es et auront
m~me force, valeur et dur~e que la pr~sente convention.

Article io.

La pr~sente convention, dont les textes frangais et anglais font 6galement foi, portera la date
de ce jour.

Elle pourra, jusqu'au 30 septembre 1931, 6tre sign~e au nom de tout membre de la Soci~t6
des Nations et de tout Etat non membre repr6sent6 a la Conference qui a 6tabli cette convention
ou A qui le Conseil de la Soci6t6 des Nations aura, A cet effet, communiqu6 un exemplaire de la
pr~sente convention.

Article ii.

La pr~sente convention sera ratifi~e.
Les instruments de ratification seront d~pos~s aupr~s du secr6taire g6n6ral de la Soci6t6 des

Nations, qui en notifiera la r6ception A tous les membres de la Socit6 des Nations, ainsi qu'aux
Etats non membres viss a l'article IO.

Article 12.

A partir du jer octobre 1931, il pourra tre adh6r6 A la pr6sente convention au nom de tout
membre de la Soci6t6 des Nations ou de tout Etat non membre vis6 A l'article IO.
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not be settled directly between the Parties, it may be submitted to the Advisory and Technical
Committee for Communications and Transit of the League of Nations for an advisory opinion.

Article 8.

Any High Contracting Party may, at the time of signature, ratification or accession, declare
that, in accepting the present Convention, he does not assume any obligations in respect of all
or any of his colonies, protectorates and overseas territories, or territories under suzerainty or
mandate ; and the present Convention shall not apply to any territories named in such declaration.

Any High Contracting Party may give notice to the Secretary-General of the League of
Nations at any time subsequently that he desires that the Convention shall apply to all or any
of the territories which have been made the subject of a declaration under the preceding paragraph,
and the Convention shall apply to all the territories named in such notice six months after its
receipt by the Secretary-General.

Any High Contracting Party may, at any time after the expiration of the period of two years
mentioned in Article 17, declare that he desires that the present Convention shall cease to apply
to all or any of his colonies, protectorates and overseas territories or territories under suzerainty
or mandate and the Convention shall cease to apply to the territories named in such declaration
one year after its receipt by the Secretary-General.

The Secretary-General shall communicate to all the Members of the League of Nations and
non-member States mentioned in Article IO all declarations and notices received in virtue of
this article.

Article 9.

The interpretations and reservations set out in the Protocol-Annex attached hereto shall be
adopted and shall have the same force, effect and duration as the present Convention.

Article io.

The present Convention, of which the French and English texts are both authentic, shall bear
this day's date.

Until September 3oth, 1931, it may be signed on behalf of any Member of the League of
Nations or non-member State represented at the Conference which drew up this Convention or to
which the Council of the League of Nations shall have communicated a copy of the Convention
for this purpose.

Article ii.

The present Convention shall be ratified.
The instruments of ratification shall be deposited with the Secretary-General of the League of

Nations, who shall notify their receipt to all the Members of the League of Nations and non-member
States referred to in Article io.

Article 12.

As from October Ist, 1931, the prsent Convention may be accreded to on behalf of any Member

of the League of Nations or non-member State referred to in Article IO.
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Les instruments d'adh6sion seront transmnis au secr~taire g~ndral de la Socit6 des Nations,
qui en notifiera ]a r~ception h tous les membres de la Soci~t6 et aux Etats non membres vis6s audit
article.

Article 13.

Chaque Haute Partie contractante peut subordonner l'effet de, ses ratifications ou de son
adhesion aux ratifications ou adhesions d'un ou plusieurs membres le la Soci6t6 des Nations ou
Etats non membres d~sign~s par elle dans 1'instrument de ratificaton ou adhesion.

Article 14.

La pr~sente convention entrera en vigueur six mois apr~s la r~ception par le secr~taire g~n6ral
de la Soci6t6 des Nations de ratifications ou adhesions donn~es an nom de cinq membres de la
Socit6 des Nations ou Etats non membres. Les ratifications ou adh6sions dont 1'effet est soumis
aux conditions pr~vues a l'article prec6dent ne seront pas compt~es dans ce nombre jusqu'A ce que
ces conditions soient remplies.

Article 15.

Les ratifications on adhesions qui interviendront apr~s 1entre en vigueur de la convention
produiront leurs effets six mois, soit apr~s la date de leur rception par le secr~taire g~n~ral
de la Soci~t6 des Nations, soit apr~s la date A laquelle les conditions vis6es , l'article 13 se trouvent
remplies.

Article 16.

Apr~s que la pr~sente convention aura 6t6 en vigueur pendant deux ans, la revision pourra
en 6tre demand~e a toute 6poque par trois au moins des Hautes Parties contractantes.

La demande vis~e A 1'alin~a precedent serait adress~e au Secr~taire g~n~ral de la Soci~t6 des
Nations, qui la notifierait aux autres Hautes Parties contractantes et en informerait le Conseil
de la Soci~t6 des Nations.

Article 17.

Apr~s l'expiration d'un d~lai de deux ans A partir de la date d'entr~e en vigueur de la
pr~sente convention, celle-ci pourra tre d~nonc6e par l'une quelconque des Hautes Parties
contractantes.

La d6nonciation sera faite sous forme de notification 6crite adress6e au secr6taire g~n6ral
de la Socit6 des Nations qui en informera tous les membres de la Soci~t6 des Nations et les Etats
non membres vis~s A 1'article io.

La d~nonciation produira ses effets un an apr~s la date A laquelle elle aura 6t6 revue par le
secr~taire g~n~ral et ne sera op~rante qu'au regard du membre de la Soci~t6 ou de l'Etat non
membre an nom duquel elle aura 6t6 effectu~e.

Si, A la suite de d~nonciations simultan6es on successives, le nombre des membres de la
Socift6 et Etats non membres lids par les dispositions de la pr6sente convention est r~duit ?t
un nombre inf~rieur A cinq, la convention cessera d'tre en vigueur.
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The instruments of accession shall be transmitted to the Secretary-Gceral of the League
of Nations, who shall notify their receipt to all the Members of the League and non-member States
referred to in that article.

Article 13.

Each High Contracting Party may render his ratification or accession conditional on the
ratification or accession of any one or more Members of the League of Nations or non-member
States named in the instrument of ratification or accession.

Article 14.

The present Convention shall come into force six months after the receipt by the Secretary-
General of the League of Nations of ratifications or accessions on behalf of five Members of the
League of Nations or non-member States. No ratification or accession to which any conditions
are attached in accordance with the preceding article shall count for this purpose until those
conditions are fulfilled.

Article 15.

Each ratification or accession received after the entry into force of the Convention shall take
effect six months after its receipt by the Secretary-General of the League of Nations or six months
after the fulfilment of the conditions attached to it in accordance with Article 13, as the case may be.

Article 16.

Revision of the present Convention may be requested by not less than three High Contracting
Parties at any moment after it has been in force for a period of two years.

The request mentioned in the preceding paragraph shall be addressed to the Secretary-General
of the League of Nations, who will notify the other High Contracting Parties and inform the Council
of the League of Nations of the request made.

Article 17.

After the expiration of two years from the date of its entry into force, the present Convention
may be denounced by any High Contracting Party.

Denunciation shall be effected by a notification in writing addressed to the Secretary-General
of the League of Nations, who shall inform all the Members of the League of Nations and non-
member States referred to in Article IO of the denunciation made.

The denunciation shall take effect one year after the date of its receipt by the Secretary-
General and shall operate only in respect of the Member of the League or non-member State on
whose behalf it has been made.

If, as the result of simultaneous or successive denunciations, the number of the Members of
the League or non-member States which are bound by the provisions of the present Convention is
reduced to less than five, the Convention shall cease to be in force.
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En foi de quoi les pl6nipotentiaires sus-
nomm6s ont sign6 ]a pr6sente convention.

Fait h Gen~ve, le trente mars mil neuf cent
trente et un, en un seul exemplaire, qui restera
d~pos6 dans les archives du Secretariat de la
Soci6t6 des Nations, et dont des copies certifies
conformes seront d6livr6es A tons les membres
de la Soci6t6 et aux Etats non membres men-
tionn6s h\ 'article IO.

In faith whereof the above-mentioned Pleni-
potentiaries have signed the present Convention.

Done at Geneva, the thirtieth day of March,
nineteen hundred and thirty-one, in a single
copy, which shall remain deposited in the
archives of the Secretariat of the League of
Nations, and certified true copies of which
shall be delivered to all the Members of the
League and non-member States referred to in
Article io.

BelgiumBelgique
J. DE RUELLE

Sous r6serve d'adh6sion ult~rieure pour les
colonies et territoires sous mandat. 1

Grande-Bretagne et Irlande du Nord,

ainsi que toutes parties de l'Empire
britannique non membres spar~s de

la Socit6 des Nations.

Great Britain and Northern Ireland,

and all parts of the British
Empire which are not separate

Members of the League of Nations.

I declare that my signature does not
include any colonies, protectorates or
overseas territories or territories under

suzerainty or mandate. 2

P. C. FRANKLIN.

E. SIMONI.

Ville libre de Dantzig. Free City ol Danzig.

ad referendum
Dr RASINSKI.

Spain.Espagne.
C. RESINES.

I Translation: Subject to subsequent accession on behalf of the colonies and mandated territories.
2 Traduction : Je d6clare que ma signature ne s'applique pas aux colonies, protectorats, territoires

d'outre-mer ou territoires sous suzerainet6 ou mandat.
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C. DE CONSTANTIN.

Ch. G. VERMAIRE.

J. F. SCH6NFELD.

M. L. MEIJERS.

D r RASINSKI.

Je d~clare que, par ma signature, le Portugal n'assume aucune obligation
en ce qui concerne ses colonies.

A. M. FERRAZ DE ANDRADE.

Sudde.

K. I. WESTMAN.

Switzerland.

ROTHMUND.

H USERMANN.

RATZENBERGER.

Tchdcoslovaquie. Czechoslovakia.
Ing. VAclav ROUBfK.

Turquie.

Cemal HUSNU.

Italie.

Luxembourg.

Pays-Bas.

Italy.

Luxemburg.

Pologne.

Portugal.

The Netherlands.

Poland.

Portugal"

Sweden.

ITranslation .- I declare that, by my signature, Portugal does not assume any obligations as

regards its Colonies.

ifI No. 3185
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ANNEXE A LA CONVENTION

SUR LE REGIME FISCAL DES VEHICULES AUTOMOBILES ETRANGERS.

MODP-LE DE CARNET' FISCAL INTERNATIONAL

Ce carnet est libe1 dans ]a langue ou les langues officielles du pays qui le d~livre. La couverture,
de couleur bleu clair, portera traduction, dans chacune des langues des Hautes Parties contractantes,
de ces mots : , Carnet fiscal international. ))

Les indications manuscrites port~es sur ce Cdarnet doivent au moins 6tre kcrites en caract~res
latins ou en cursive, dite anglaise.

Ce carnet contient 48 pages num~rot~es.

Le format est celui du module ci-joint (environ 135 mm. X 218 mm.)

PROTOCOLE ANNEXE

I. Ad Article 2.

I1 est entendu que la Suisse, tout en laissant aux autres Hautes Parties contractantes la facult6
d'appliquer vis-A-vis d'elle le syst~me de la pr6sente convention, pourra continuer A appliquer
le syst~me actuellement en vigueur sur son territoire d'une exemption pour quatre-vingt-dix jours
cohs~cutifs, renouvelable A chaque entr&e. Au cas ohi cette p~riode d'exoneration serait d~passe,
l'imp6t y afferent pourra 6tre pr~lev6 conform~ment A la lgislation suisse.

Si la Suisse 6tait amen&e A introduire le syst~me de la pr6sente convention, il serait bien entendu
qu'elle serait tenue de pr~lever l'imp6t suivant les dispositions de cette convention.

II. Ad Article 3.

Les Hautes Parties contractantes se r6servent le droit de prescrire l'accomplissement des
formalits pr~vues au dernier de l'article 3 dans un bureau fronti~re autre que le bureau de douane.
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ANNEX TO THE CONVENTION

ON THE TAXATION OF FOREIGN MOTOR VEHICLES.

MODEL OF INTERNATIONAL FISCAL PERMIT.

This permit is drawn.up in the official language or languages of. the country of issue. The cover,
pale blue in coulour, shall bear a translation into each -of the languages of the High Contracting
Parties, of the words : " International Fiscal Permit "

Entries in writing on the permit shall be written in Latin characters or in English cursive
hand, but may, in addition, be written in other characters.

This permit contains 48 numbered pages.

The format is that of the model attached hereto (approximately 5 5/,, x 9 916 inches).

PROTOCOL-ANNEX.

I. Ad Article 2.

It is understood that Switzerland may, while recognising the right of the other High Contracting
Parties to apply the r~gime'of the present Convention as between themselves and Switzerland,
continue the system at present in force on Swiss territory of periods of 90 days' exemption renewable
at each separate entry. In the event of this period of exemption being exceeded, the tax in respect
of it may be levied in conformity with Swiss law.

Should Switzerland decide to apply the system of the present Convention, it is understood that
she will be under an obligation to levy the tax in accordance with its provisions.

II. Ad Article 3.

The High Contracting Parties reserve the right to require that the formalities provided for
in the last paragraph of Article 3 shall be carried out at some frontier office other than a Customs
office.

No:: 3185
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(Couverture.)

[Nom du pays.]

CARNET FISCAL INTERNATIONAL

N o ..................

CONVENTION INTERNATIONALE DE GENiVE

DU 30 MARS 1931.

No 3185
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(Cover.)

[Name of Country.]

INTERNATIONAL FISCAL PERMIT

N o . ..................

INTERNATIONAL CONVENTION SIGNED 'AT GENEVA-

ON MARCH 3oth, 1931.

No. 3185
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(Page I.)

[Nom du pays.]

CARNET FISCAL INTERNATIONAL

N o ............

CONVENTION INTERNATIONALE DE GENLVE DU 30 MARS 1931.

Le pr6sent carnet est d6livr6 enl vue de l'exemption des imp6ts ou

taxes de circulation ou de d6tention accord6e aux v6hicules automo-

biles pour un on plusieurs s6jours repr6sentant une dur6e totale de
quatre-vingt-dix jours pass6s dans chacun des pays auxquels s'ap-

plique ladite Convention. Ce carnet n'est valable que pendant un an

A compter de la date de sa d~livrance.

Le pr6sent carnet fiscal a 6t6 d~livr6 h ..............................

d em eu ran t h ........................................................................

pour le v6hicule automobile dont le signalement est le suivant :

G enre du v~hicule ......................................................... (I)

M arque du chassis ......................................................... (2)

N um 6ro du chAssis ..................................................... (3)

Num6ro du moteur ........................... ................... (4)

Num~ro d'immatriculation figurant sur les plaques du pays

qui d6livre le carnet ................................................ (5)

Lieu et date de d~livrance : ........................ le .............. (6)

L L ...................................................
de 'autoit **

• Nor et pr~noms du propri~taire ou d~tenteur.
•* Ville, rue, num~ro.

• Signature de PautoritO ou do lorganisme habilit6 par celle-ci.
• Visa de I'autorit.
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(Page I.)

[Name of Country.]

INTERNATIONAL FISCAL PERMIT

N o . ............

INTERNATIONAL CONVENTION SIGNED AT GENEVA

ON MARCH 3oth, 1931.

The present permit is issued with a view to the exemption from
taxes or charges on the circulation or possession of motor vehicles
granted for one or more periods of stay representing a total period of
not more than ninety days spent in each of the countries to which
the said Convention applies. The permit is only valid for one year
from the date of issue.

The present fiscal permit is issued to ............................. *

liv in g at ............................................................................. **

for the motor vehicle with the following description :

Type of vehicle ........................................................... (i)

M ake of chassis ............................................................ (2)

N um ber of chassis ......................................................... (3)

Number of engine ....................................................... (4)

Registration number on the plates of the country issuing the

perm it ............................................................... (5)

Place and date of issue ......................................................... (6)

Stam p..................................................

of authority .

• Christian names and surname of the owner or possessor.
* Town, street, number.

• Signature of authority or of the organisation designated for the purpose.
• Visa of authority.

No. 3185
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(Page 2.)

Le present carnet est valable dans tous les pays mentionn6s ci-
dessous pendant un an h partir du jour de sa d6livrance. Avant
l'expiration de ce ddlai, il ne pett 9tre ddlivrd, pour le mgme vdhicule, ni
nouveau certificat ni duplicata.

LISTE DES PAYS.
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(Page 2.)

The present permit is valid in all the countries mentioned
below for one year from the date of its issue. Before the expiration
of this period, no new certificate or duplicate copy can be issued for
the same vehicle.

LIST OF COUNTRIES.

NO; 385
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CHANGEMIENT DE PROPR}9TAIRE OU DE DETENTEUR.

M . ................................................................................. (I )

dem eurant h ................................................................... (2)

est inscrit comme propridtaire ou d6tenteur du v6hicule pour lequel
le pr6sent carnet a t6 d6livr.

Cachet de (A) .............. le .............................. (3)
l'autorit•............................................. (4)

M . ................................................................................. ( i )

dem eurant h .................................................................... (2)

est inscrit comme propridtaire ou d6tenteur du v6hicule pour lequel

le present carnet a W d6livr.

Cachet de (A) .............. le .............................. (3)
l'autorit. ............................................. ()

M ........................................................... (i)

dem eurant L .................................................................... (2)

est inscrit comme propri6taire ou d~tenteur du v6hicule pour lequel
le pr6sent carnet a 6t6 d6livr6.

Cachet de (A) .............. le .............................. (3)
l'autorit.. . . ....... I . ...... ........................ (4)

M . ................................................................................. (i )

dem eurant h ................................................................... (2)

est inscrit comme propri6taire ou d6tenteur du vdhicule pour lequel
le pr6sent carnet a t6 d~livr.

Cachet de (A) .............. le .............................. (3)
1'autorit6. ............................................. (4)

(i) Nom et prdnoms du nouveau proprdtaire ou ddtenteur.
(2) Ville, rue, numro.
(3) Lieu et date.
(4) Signature de I'autoritd on de lorganisme habilit6 par celle-ci.
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CHANGE OF OWNER OR POSSESSOR.

M . ........................................................................... ..... (I )

liv in g at ................................................... ................... (2)

is entered as the owner or possessor of the vehicle for which the
present permit has been issued.

Stamp of (At) .................. (date) ........................... (3)
authority. .. .............................................. (4)

M . ................................................................................. (I )

liv in g at ............................................................ ............ (2)

is entered as the owner or possessor of the vehicle for which the
present permit has been issued.

Stamp of (At) .................. (date) ........................... (3)
authority. .. .............................................. (4)

M . ................................................................................. (I)

living at ......................................... .......... (2)

is entered as the owner or possessor of the vehicle for which the
present permit has been issued.

Stamp of (At) .................. (date) ........................... (3)
authority. I . .............................................. (4)

M . ........................................................................... ..... (I )

living at ......... ......................................... (2)

is entered as the owner or possessor of the vehicle for which the
present permit has been issued.

Stamp of (At) .................. (date) ........................... (3)
authority.. I ................................................ (4)

(i) Christian names and surname of the owner or possessor.
(2) Town, street, number.
(31 Place and date.
(4) Signature of authority or of the organisation designated for the purpose.
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CHANGEMENT D.F NUM]PRO IMMATRWCULATION.

Le v6hicule pour lequel le present carnet a &6 d6livr6 a requ

le nouveau numiro d'immatriculation : .........................

Cachet de
'autoritO. 

I

(A ) ...................... le .............................. (1)

............... .................................. (2)

Le vdhicule pour lequel le pr6sent carnet a W dlivr6 a requ

le nouveau numdro d'immatriculation : .......................................

Cachet de (A) .............. le .............................. (i)
I'autorit ............................................. (2)

Le vdhicule pour lequel le present carnet a td ddlivr6 a requ

le nouveau num6ro d'immatriculation: ........................................

Cachet de (A) .............. le .......................... (1)

'autorit. .............................................. (2)

Le vdhicule pour lequel le prdsent carnet a t6 d6livr6 a requ

le nouveau numdro d'immatriculation : ...................................

Cachet de (A) ...................... le .................. (I)

I'autorit& . ................................................ (2)

No 3185

(i) Lieu et date.
(2) Signature de 'autorit6 ou de lorganisme habilitd par celle-ci.
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CHANGE OF REGISTRATION NUMBER.

The vehicle in respect of which this permit is issued has received

the following new registration number : ....................................

Stam p of (At) ................. (date) ........................... (I)

authority................ ............................... (2)

The vehicle in respect of which this permit is issued has received

the following new registration number : ...................................

Stam p of (A t) .................. (date) .......................... (I)
authority............. ................................ (2)

The vehicle in respect of which this permit is issued has received

the following new registration number : ....................................

Stamp of ..........A............(date) .................. (i)

authority. ................................................ (2)

The vehicle in respect of which this permit is issued has received

the following new registration number : ....................................

Stam p of (A t) .................. (date) ........................... (I)
authority, ................ ............................... (2)

No. 3r85
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VISAS D'ENTRItE ET DE SORTIE.

..................................................................... (N om du pays visit6.)

'Total desTjours e Signature de l'agent qualifi6

Entree Nombrec ou cachet du bureau
oi Date de jours A dcompter

sortie decompter depuis la[
entree Entree Sortie

Entr~e

Sortie

Entr6e

Sortie

Entr6e

Sortie

Entr6e

Sortie

Entr~e

Sortie

Voir suite, page No ...............

Note Pour le calcul de la duroe de 1'exondration, le jour est compt6 de
minuit 4 minuit, toute fraction de jour comptant pour un jour entier.

Toutefois, le jour de sortie n'est pas compt4 lorsque le jour d'entr~e et le
jour de sortie sont s6par6s par plus d'un jour d'interm~diaire.
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ENTRANCE AND EXIT VISAS.

............................................................... (N am e of country visited)

Total
Entrance Number of number Signature of competent official

or Date days to be of days to or stamp of office

exit counted be counted
since first
entrance Entrance Exit

Entrance

Exit

Entrance

Exit

Entrance

Exit

Entrance

Exit

Entrance

Exit

For continuation, vide page No ................

Note : In calculating the period of exemption, each day shall be reckoned

from midnight to midnight, every fraction of a day counting as a whole day.

The day of exit shall, however, not be counted when the day of entry and
the day of exit are separated by a period of more than one day.
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(Pages 6 et suivarites.)

VISAS D'ENTRAE ET DE SORTIE.

(Nor du pays visit6.)

Total des
Entrae Nombre jourds Signature dc l'agent qualifi6
ua de jours A dcompter ou cachet du bureau

sortie dcomnpter depuis la
premiere -- t

erttr~e Entree Sortie

Entr6e

Sortie

Entr~e

Sortie

Entr6e

Sortie

Entr&e

Sortie

Entr6e

Sortie

Entre

Sortie

Voir suite, page NO ...........
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ENTRANCE AND EXIT VISAS.

............................................................... (N am e of country visited)

Total
Entrance Number of number Signature of competent official

or Date days to be of days to or stamp of office

exit counted be counted
since first
entrance Entrance Exit

Entrance

Exit

Entrance

Exit

Entrance

Exit

Entrance

Exit

Entrance

Exit

Entrance

Exit

For continuation, vide page No ................

12 No. 3185





No 3j86.

ALLEMAGNE ET NORVEGE

Echange de notes comportant un
accord instituant des facilites en
matiire de passeports pour les
marins allemands et norvegiens.
Oslo, les 9 fevrier et 3 mars j933.

GERMANY AND NORWAY

Exchange of Notes constituting an
Agreement instituting Passport
Facilities for German and Norwe-
gian Seamen. Oslo, February 9,
and March 3, 1933.
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No 3186. - NOTENWECHSEL1
ZWISCHEN DER DEUTSCHEN
UND NORWEGISCHEN REGIE-
RUNG 1GBER PASSERLEICHTE-
RUNGEN FIGR DEUTSCHE UND
NORWEGISCHE SEELEUTE.
OSLO, DEN 9. FEBRUAR UND
3. MARZ 1933.

Textes officiels allemand et norvdgien communiquds
par le deldgud permanent de la Norvge auprds
de la Socidtj des Nations. L'enregistrement de
cet dchange de notes a eu lieu le IO mai 1933.

No 3186. - UTVEKSLING 1 AV
NOTER MEI LEM DEN NORSKE
OG TYSKE REGJERING ANGA-
AENDE PASSLETTELSER FOR
NORSKE OG TYSKE SJOMEN.
OSLO. DEN 9. FEBRUAR OG 3.
MARS 1933.

German and Norwegian official texts communicated
by the Permanent Delegate of Norway accredited
to the League of Nations. The registration of
this Exchange of Notes took place May io, 1933.

TEXTE NORVtGIEN. - NORWEGIAN TEXT.

DET. KGL.
UTENRIKSDEPARTEMENT.

Under henvisning til senest Tysklands Legasjons verbalnote av 25. juli 1932 om passlettelser
for norske og tyske sj6menn har Utenriksdepartmentat den aere A bringe til Legasjonens kunnskap
at den norske Regjering er beredt til med det Tyske Rikes Regjering A avslutte en overenskomst
gAende ut pA f61gende :

Under de forutsetninger sor nedenfor er nevnt anerkjennes til bruk som pass for

sj6menn nAr skib som de er pAm6nstret kommer til tysk, henho]dsvis norsk havn:

i. Fra tysk side

a) Norsk sj6fartsbok overensstemmende med et oversendt avtrykk.
b) Norsk Sj6manns Identitetsbevis overensstemmende med et oversendt

avtrykk.

2) Fra norsk side

Tysk Sj6fartsbok (Das Deutsche Seefahrtsbuch) overensstemmende med
et mottatt avtrykk.

I Entr46 en vigueur le 12 avril 1933. I Came into force April 12, 1933.
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Forutsetningene for anerkjennelse av ovennevnte dokumenter til bruk som pass er
f6lgende :

i. Innehaveren mA vaere norsk eller tysk statsborger
2. Innehaverens fotografi mA vare pAklebet vedkommende dokument;
3. Innehaveren bar adgang til A gA iland og opholde sig i vedkommende havn

under skibets henliggen i tysk, henholdsvis norsk havn ; derimot har han ikke adgang
til efter avm6nstring fra skibet A gA iland uten & vare i besiddelse av gyldig, vanlig
pass.

Den norske Regjering vil ved Utenriksdepartmentets mottagelse av en verbalnote fra Tysklands
Legasjon av tilsvarende innhold som nxrvarende verbalnote betrakte ovennevnte overenskomst
som avsluttet i og med denne noteveksling, idet overenskomsten forutsettes A tre i kraft fra og
med 40. dag efter siste verbalnotes dateringsdag.

OSLO, 9. jebruar 1933.

II.

TEXTE ALLEMAND. - GERMAN TEXT.

DEUTSCHE
GESANDTSCHAFT.

Dem K6niglich Norwegischen Ministerium der Auswdirtigen Angelegenheiten beehrt sich die
Deutsche Gesandtschaft unter Bezugnahme auf die geftallige Verbalnote vom 9. v. M., betreffend
Passerleichterungen ffir deutsche und norwegische Seeleute, zur Kenntnis zu bringen, dass die
Deutsche Reichsregierung bereit ist, mit der Kbniglich Norwegischen Regierung folgendes
tVbereinkommen zu treffen :

Unter den nachstehend genannten Voraussetzungen werden als Passersatz ffir deutsche
Seeleute auf Schiffen, die norwegische Hiifen anlaufen, und ffir norwegische Seeleute auf
Schiffen, die deutsche Hdfen anlaufen, anerkannt

i. Deutscherseits :
a) Das norwegische Seefahrtsbuch (Norsk Sj6fartsbok) entsprechend dem

fibersandten Exemplar,
b) Der ffr norwegische Seeleute gebrduchliche Identitiitsbeweis (Norsk

Sj6manns Identitetsbevis) entsprechend dem filbersandten Exemplar.
2. Norwegischerseits :

Das deutsche Seefahrtsbuch entsprechend dem iibersandten Exemplar.
Als Voraussetzung ffir die Anerkennung der obengenannten Legitimationspapiere

als Passersatz gilt folgendes :
i. Der Inhaber muss die deutsche bezw. norwegische Staatsangehbrigkeit

besitzen.
2. Die Photographie des Inhabers muss auf dem betreffenden Legitimationspapier

aufgeklebt sein.
3. Der Inhaber hat das Recht, an Land zu gehen und sich in dem betreffenden

deutschen bezw. norwegischen Hafen wiihrend der Liegezeit seines Schiffes
aufzuhalten. Dagegen hat er nicht das Recht, nach der Abmusterung von seinem
Schiff an Land zu gehen, ohne im Besitze eines giltigen gew6hnlichen Passes zu sein.

No. 3086
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Mit dem Empfang der vorliegenden Verbalnote durch das K6niglich Norwegische Ministerium
der Auswdrtigen Angelegenheiten wird die deutsche Reichsregierung das in Frage stehende
Abkommen als abgeschlossen ansehen. Das Abkommen wfirde danach mit Beginn des 40. Tages
nach dem als Datum der vorliegenden Verbalnote angegebenen Tage in Kraft treten.

OSLO, den 3. Mdirz 1933.

Copie certifi~e conforme
Ministre des Affaires trangres,

Oslo, le 6 mai 1933.

Le Chel de Division
Rolf Andvord.

1 TRADUCTION.

No 3186. - ItCHANGE DE NOTES
ENTRE LES GOUVERNE-
MENTS ALLEMAND ET NOR-
VPLGIEN COMPORTANT UN
ACCORD INSTITUANT DES
FACILITES EN MATIRE DE
PASSEPORTS POUR LES MA-
RINS ALLEMANDS ET NORV-
GIENS. OSLO, LES 9 FIZVRIER
ET 3 MARS 1933.

DPPARTEMENT
DES AFFAIRES tTRANGtRES.

Le Ddpartement des Affaires 6trangres, se
r~f~rant A la d',mi~re note verbale de la Lgation
d'Allemagne, kn date du 25 juillet 1932, con-
cernant les facilit~s en mati~re de passeports
p our les marins norv~giens et allemands, a
l'honneur de porter h la connaissance de la
ldgation que le Gouvernement norv~gien est

1 Traduit par le Secr6tariat de la Socitd des
Nations, h titre d'information.

1 TRANSLATION.

No. 3186.- EXCHANGE OF NOTES
BETWEEN THE GERMAN AND
NORWEGIAN GOVERNMENTS
CONSTITUTING AN AGREE-
MENT INSTITUTING PASSPORT
FACILITIES FOR GERMAN AND
NORWEGIAN SEAMEN. OSLO,
FEBRUARY 9, AND MARCH 3,
1933.

I.

DEPARTMENT
FOR FOREIGN AFFAIRS.

With reference to the German Legation's
last Note Verbale of July 25, 1932, regarding
passport facilities for Norwegian and German
seamen, the Department for Foreign Affairs
has the honour to inform the Legation that the
Norwegian Government is prepared to conclude
an agreement with the Government of the

1 Translated by the Secretariat of the League
of Nations, for information.
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dispos6 A conclure avec le Gouvernement du
Reich allemand un accord comportant les dispo-
sitions suivantes :

Sous r~serve des conditions sp~cifi~es
ci-apr~s, seront reconnus comme tenant
lieu de passeport pour les marins, lorsque
le navire sur lequel ils sont embarqu~s
arrive dans un port allemand, ou dans un
port norv~gien, selon le cas

I. Par l'Allemagne :
a) Le livret de main norv~gien

(Norsk sji6artsbok), conforme . l'exem-
plaire communiqu6 ;

b) Le certificat d'identit6 des ma-
rins norv~giens (Norsk Sj6manns Iden-
titetsbevis), conforme A l'exemplaire
communiqu6 ;
2. Par la Norvge

Le livret de main allemand (das
Deutsche See/ahrtsbuch) conforme h
l'exemplaire requ.

Les conditions auxquelles les susdites
pi~ces pourront 6tre reconnues comme
tenant lieu de passeport sont les suivantes :

i. Le titulaire devra 6tre ressortissant
norv~gien ou allemand, selon le cas ;

2. La photographie du titulaire devra
6tre collie sur la piece en question ;

3. Le titulaire pourra descendre A
terre et s6journer dans le port allemand
ou norv~gien en question pendant que le
navire s'v trouvera ; par contre, s'il a
6t6 congddi6 de son navire, il ne pourra
d~barquer sans &re en possession d'un
passeport ordinaire valable.

Le Gouvernement norv~gien, lorsque le D&
partement des Affaires 6trangres aura requ de
la LUgation d'Allemagne une note verbale d'une
teneur analogue h celle de la pr6sente note
verbale, consid~rera que l'accord prcit6 se
trouve conclu par cet 6change de notes, cet
accord devant entrer en vigueur le quaranti~me
jour apr~s la date de la derni~re note verbale.

OsLo, le 9 fdvrier 1933.

II.

LPGATION D'ALLEMAGNE.

La Ldgation d'Allemagne, se r6fdrant . la
note verbale en date du 9 f6vrier, concemant

No. 3186

German Reich containing the following pro-
visions :

Subject to the conditions mentioned be-
low, the following documents shall be
recognised in lieu of passports for seamen
when vessels on which they have embarked
arrive at a German port or a Norwegian
port respectively :

I. By Germany
(a) The Norwegian Seaman's Dis-

charge Book (Norsk sidlartsbok) in
accordance with the specimen enclo-
sed ;

(6) The Norwegian Seaman's Iden-
tity Certificate (Norsk Sjomanns Iden-
titetbevis) in accordance with the spe-
cimen enclosed.
2. By Norway:

The Seaman's Discharge Book (Das
Deutsche Seefahrtsbuch) in accordance
with the specimen received.

The conditions under which the above-
mentioned documents are recognised in
lieu of passports are as follows :

i. The holder must be a Norwegian
or German national ;

2. The holder's photograph must be
pasted on the document in question ;

3. The holder may go on land and
stay in the German or Norwegian port
in question so long as the vessel remains
there ; on the other hand, after being
paid off he may not disembark unless he
is in possession of an ordinary valid
passport.

The Norwegian Government, on the receipt
by the Department for Foreign Affairs of a
Note Verbale from the German Legation of
similar tenor to the present Note Verbale, will
regard the above-mentioned agreement as
having been concluded by this exchange of
notes, the agreement to come into force on the
fortieth day after the date of the last Note
Verbale.

OsLo, February 9, 1933.

II.

GERMAN LEGATION.

With reference to the Note Verbale of Fe-
bruary 9 from the Royal Norwegian Ministry
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les facilitds en mati~re de passeports pour les
marins allemands et norv6giens, a l'honneur
de porter I la connaissance du Minist~re norv6-
gien des Affaires 6trang&res que le Gouverne-
ment du Reich allemand est dispos6 & conclure
avec le Gouvernement norv~gien 1'accord sui-
vant :

Sous rserve des conditions sp6cifi6es ci-
apr~s, seront reconnus comme tenant lieu
de passeport, pour les marins allemands,
sur les navires relachant dans les ports
norv~giens, et pour les mains nov~giens,
sur les navires relAchant dans les ports
allemands :

i. Par l'Allemagne
a) Le livret de matin norv~gien

(Norsk Sid/artsbok) conforme A 1'exem-
plaire communiqu6 ;

b) Le certificat d'identit6 des marins
norv~giens (Norsk Sijmanns Identi-
tetsbevis), conforme I l'exemplaire
communiqu6 ;
2. Par la Norv~ge:

Le livret de main allemand (Das
Deutsche See/ahrtsbuch) conforme a
l'exemplaire communiqu6.

Les conditions auxquelles les susdites
pices pourront 6tre reconnues comme
tenant lieu de passeport sont les suivantes :

i. Le titulaire devra 6tre ressortissant
norv~gien ou allemand selon le cas ;

2. La photographie du titulaire devra
6tre collie sur la piece en question ;

3. Le titulaire pourra descendre A terre
et sjourner dans le port allemand ou
norv gien en question pendant que le
navire s'y trouvera ; par contre, s'il a
6t6 cong~di6 de son navire, ii ne pourra
d~barquer sans tre en possession d'un
passeport ordinaire valable.

Le Gouvernement du Reich allemand consi-
d~rera que l'accord en question se trouve
conclu lorsque le Minist~re norv~gien des
Affaires 6trang&res aura re~u la pr~sente note
verbale. L'accord entrera alors en vigueur, le
quaranti~me jour apr~s la date de la pr~sente
note verbale.

OSLO, le 3 mars 1933.

for Foreign Affairs regarding passport facilities
for German and Norwegian seamen, the German
Legation has the honour to State that the
Government of the German Reich is prepared to
enter into the following agreement with the
Royal Norwegian Government :

Subject to the conditions mentioned be-
low, the following documents shall be
recognised in lieu of passports for German
seamen on vessels putting into Norwegian
ports and for Norwegian seamen on vessels
putting into German ports:

i. By Germany :
(a) The Norwegian Seaman's Dis-

charge Book (Norsk Sji5artsbok) in
accordance with the specimen com-
municated ;

(b) The Norwegian Seaman's Iden-
tity Certificate (Norsk Sj6manns Iden-
titetsbevis) in accordance with the spe-
cimen communicated.
2. By Norway:

The German Seaman's Discharge
Book (Das Deutsche See/ahrtsbuch) in
accordance with the specimen commu-
nicated.

The conditions under which the above-
mentioned documents are recognised in
lieu of passports are as follows :

i. The holder must be a German or
Norwegian national ;

2. The holder's photograph must be
pasted on the document in question ;

3. The holder may go on land and
stay in the German or Norwegian port
in question so long as his vessel remains
there. On the other hand, after being
paid off he may not go on land unless he
is in possession of an ordinary valid
passport.

On the receipt of the present Note Verbale
by the Royal Norwegian Ministry for Foreign
Affairs the Government of the German Reich
will regard the agreement in question as having
been conclded. The agreement will conse-
quently come into force as from the fortieth day
after the date of the present Note Verbale.

OsLo, March 3, 1933.
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JAPON ET PAYS-BAS

Echange de notes comportant un
accord relatif ' l'exemption reci-
proque des impbts sur les revenus
et benefices dicoulant du trafic de
navigation maritime. Tokio, le
26 janvier 1933.

JAPAN
AND THE NETHERLANDS

Exchange of Notes constituting an
Agreement regarding the reci-
procal Exemption from Taxation
of Incomes and Net Profits accru-
ing from the Business of Shipping.
Tokio, January 26, j933.
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No 3187 - EXCHANGE OF NOTES 1
BETWEEN THE JAPANESE AND
NETHERLANDS GOVERN-
MENTS CONSTITUTING AN
AGREEMENT R EGARDIN G THE
RECIPROCAL EXEMPTION
FROM TAXATION OF INCOMES
AND NET PROFITS ACCRUING
FROM THE BUSINESS OF
SHIPPING. TOKIO, JANUARY
26, 1933.

Textes officiels anglais et japonais communiquds
par l'envoyd extraordinaire et ministre pldnipo-
tentiaire des Pays-Bas a Berne. L'enregistre-
ment de cet dchange de notes a eu lieu le 12 mai
1933.

No 82.
TOKYO, January 26, 1933.

MONSIEUR LE COMTE,

Regarding the reciprocal exemption, as bet-
ween the Netherlands and Japan, from taxation
of incomes and net profits accruing from the
business of shipping, I have the honour, under
instructions from my Government, to inform you
as follows :

(i) The Netherlands Government declare
that they will take the necessary steps
in conformity with the Netherlands laws
and ordinances concerned to exempt, upon
condition of reciprocity, from taxes char-

1 Entrde en vigueur le 26 f6vrier 1933.
2Traduit par le Secr6tariat de la Soci6t6 des

Nations, h titre d'information.

No 3187. - P-CHANGE DE NOTES,
ENTRE LES GOUVERNEMENTS
JAPONAIS ET NEERLANDAIS
COMPORTANT UN ACCORD RE-
LATIF A L'EXEMPTION RCI-
PROQUE DES IMPOTS SUR LES
REVENUS ET BE-NEFICES DE-
COULANT DU TRAFIC DE NAVI-
GATION MARITIME. TOKIO,
JANUARY 26, 1933.

English and Japanese official texts communicated
by tkv Netherlands Envoy Extraordinary and
Minister Plenipotentiary at Berne. The regis-
tration of this Exchange of Notes took place
May 12, 1933.

2 TRADUCTION. - TRANSLATION.

I.

No 82.
TOKIO, le 26 janvier 1933.

MONSIEUR LE MINISTRE,

En mati~re d'exemption r6ciproque, entre les
Pays-Bas et le Japon, de 'imp6t sur les revenus
et sur les b~n6fices nets tir6s d'entreprises de
navigation maritime, j'ai l'honneur, d'ordre de
mon gouvernement, de porter a votre connais-
sance ce qui suit:

io Le Gouvernement n6erlandais d~clare
qu'il prendra les mesures n6cessaires, con-
form6ment aux lois et ordonnances nMer-
landaises pertinentes, pour exempter, sous
r6serve de r~ciprocit6, des impbts a perce-

1 Come into force January 26, 1933.
2 Translated by the Secretariat of the League

of Nations, for information.
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geable in the Netherlands, all incomes and
net profits which accrue from the business
of shipping carried on by Japanese subjects
resident in Japan or by companies whose
principal offices are in Japan, by means
of ships whose port of registry is in Japan.
It is understood that this exemption shall
be applied to such of the incomes and
net profits of individuals as will be taxable
on and after the Ist day of January 1933
and to such of the incomes and net profits
of companies as are or will be made during
bookyears ending on the Ist day of July
1932 or thereafter.

(2) It is understood that the terms
the Netherlands " and " Japan " in

the present Note include all regions under
the rule of the respective countries.

(3) It is understood that the term
business of shipping ", as used in the

foregoing, means the business carried on
by an owner of a ship or ships between
Japanese and/or foreign ports and ports
in the Netherlands, and that for the
purpose of this definition the term" owner"
includes any charterer.

(4) It is understood that if and so soon
as such exemption as is prescribed under
head i ceases to be practicable in the
Netherlands because of any amendment
or repeal of the laws and ordinances
concerned, the said exemption shall im-
mediately cease to have effect.

I avail myself of this occasion to renew to
Your Excellency, Monsieur le Comte, the
assurance of my highest consideration.

J. C. PABST.

His Excellency
Count Yasuya Uchida,

Minister for Foreign Affairs,
Tokyo.

voir aux Pays-Bas, tous les revenus et
b~n~fices nets tir6s d'entreprises de navi-
gation maritime, exploit~es par des sujets
japonais r6sidant au Japon, ou par des
soci~t6s dont le si6ge central est au Japon,
au moyen de navires dont le port d'imma-
triculation est situd au Japon. I1 est
entendu que cette exemption s'appliquera
aux revenus et b6ndfices nets des parti-
culiers qui seront imposables A partir du
ier janvier 1933, ainsi qu'aux revenus et
b6n~fices nets de soci6t~s r6alis6s au cours
de l'exercice comptable se terminant le
Ier juillet 1932, ou A r~aliser au cours
d'exercices ult~rieurs.

20 I1 est entendu que les expressions
dles Pays-Bas ), et (( le Japon ) comprennent,

aux fins de la pr6sente note, toutes les
regions soumises k 1'autorit6 de ces pays.

30 Il est entendu que l'expression (( entre-
prises de navigation maritime ), telle qu'elle
est employde ci-dessus, signifie l'exploita-
tion par un armateur d'un ou de plusieurs
navires entre des ports japonais.ou 6tran-
gers, et des ports n~erlandais, et qu'aux
fins de cette definition, le mot ((armateur
comprend tout affrgteur.

40 I1 est entendu que si l'exemption
pr~vue A 1'article I ci-dessus cesse d'8tre
possible aux Pays-Bas par suite d'amen-
dements aux lois et ordonnances perti-
nentes, ou d'abrogation de ces lois et
ordonnances, cette exemption cessera im-
m~diatement d'avoir effet.

Je saisis cette occasion, etc.

J. C. PABST.

A Son Excellence
le Comte Yasuya Uchida,

Ministre des Affaires 6trangres,
Tokio.

Certifi6 pour copie conforme:

Le Secritaire gdniral du
Ministdre des Aflaires jtrangres des Pays-Bas.

A. M. Snouck Hurgronje.

No. 387
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TEXTE JAPONAIS. - JAPANESE TEXT.
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'TRADUCTION. - TRANSLATION.

II.

No. 4/CI.
TOKIO, le 26 janvier 1933.

MONSIEUR LE MINISTRE,

J'ai l'honneur de vous accuser r~ception de
votre note en date du 26 janvier 1933 concer-
nant l'exemption rciproque entre le Japon
et les Pays-Bas de l'imp6t sur les revenus et
sur les b6n~fices nets tirds d'entreprises de
navigation maritime, et de porter A votre
connaissance ce qui suit :

10 Le Gouvernement japonais d~clare
qu'il prendra les mesures n~cessaires, con-
form~ment I la loi No 6 de 1924, amendde
par la loi No 6 de 1928, et aux ordonnances
pertinentes, pour exempter, sous r~serve
de r~ciprocit6, de l'imp6t sur le revenu
et de 1'imp6t sur les b~n~fices commerciaux
a percevoir au Japon, tous les revenus et
b~n6fices nets resultant d'entreprises de
navigation maritime, exploit~es par des
sujets n6erlandais r6sidant aux Pays-Bas,
ou par des soci6t~s dont le siege central est
situ6 aux Pays-Bas, au moyen de navires
dont le port d'immatriculation est situ6
aux Pays-Bas. I1 est entendu que cette
exemption s'appliquera aux revenus et
b6n~fices nets des particuliers imposables
It partir du 1 er janvier 1933, et aux revenus
et b6n~fices nets des soci~t~s r~alis~s au
cours de l'exercice comptable se terminant
le Ier juillet 1932, ou a r~aliser au cours
d'exercices ultdrieurs.

20 I1 est entendu que les expressions
ale Japon ,, et d les Pays-Bas , dont il est
fait usage dans la pr~sente note, compren-
nrent toutes les regions soumises aux auto-
rit6s de ces pays.

30 I1 est entendu que l'expression (C entre-
prises de navigation maritime s), telle qu'elle
est employee ci-dessus, signifie 1'exploita-
tion. par un armateur d'un ou de plusieurs
navires entre des ports n6erlandais ou

'Traduit par le Secr6tariat de la Soci&t6 des
Nations, h titre d'information.

2 Traduction du Gouvernement des Pays-Bas.

TRADUCTION. - TRANSLATION.

II.

No 4/C.
TOKYO, January 26th 1933.

MONSIEUR LE MINISTRE,

In acknowledgment of the receipt of Your
Excellency's Note dated the 26th January,
1933, regarding the reciprocal exemption, as
between Japan and the Netherlands, from
taxation of incomes and net profits accruing
from the business of shipping, I have the
honour to inform you as follows :

(i) The Japanese Government declare
that they will take the necessary steps in
conformity with Law no. 6, 1924, as
revised by Law no. 6, 1928, and the ordin-
ances concerned to exempt, upon condition
of reciprocity, from income tax and
business profits tax chargeable in Japan,
all incomes and net profits which accrue
from the business of shipping carried on
by Netherlands subjects resident in the
Netherlands or by companies whose princi-
pal offices are in the Netherlands, by means
of ships whose port of registry is in the
Netherlands. It is understood that this
exemption shall be applied to such of
the incomes and net profits of individuals
as will be taxable on and after the Ist day
of January 1933 and to such of the incomes
and net profits of companies as are or will
be made during bookyears ending on the
Ist day of July 1932 or thereafter.

(2) It is understood that the terms
Japan " and " the Netherlands " in the

present Note include all regions under the
rule of the respective countries.

(3) It is understood that the term
business of shipping ", as used in the

foregoing, means the business carried on
by an owner of a ship or ships between
Netherlands and/or foreign ports and ports

1 Translated by the Secretariat, of the League
of Nations, for information.

2 Translation of the Netherlands Government.

No 387
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6trangers, et des ports japonais, et qu'aux
fins de d6finition, le mot C armateur))
comprend tout affr6teur.

40 I1 est entendu que si l'exemption
pr6vue A l'article i ci-dessus cesse d'6tre
possible au Japon par suite d'amendements
aux lois et ordonnances pertinentes, ou
d'abrogation de ces lois et ordonnances,
cette exemption cessera imm6diatement
d'avoir effet.

Je saisis cette occasion, etc.

Comte Yasuya UCHIDA,
Ministre des Aflaires dtrangires.

Son Excellence le G6n~ral J. C. Pabst,
Envoy6 extraordinaire et Ministre

pl6nipotentiaire des Pays-Bas.

in Japan, and that for the purpose of this
definition the term " owner " includes any
charterer.

(4) It is understood that if and so soon
as such exemption as is prescribed under
head i ceases to be practicable in Japan
because of any amendment or repeal of the
laws and ordinances concerned, the said
exemption shall immediately cease to have
effect.

I avail myself of this occasion to renew to
Your Excellency, Monsieur le Ministre, the
assurance of my high consideration.

Count Yasuya UCHIDA,
Minister for Foreign Aaflirs.

His Excellency General J. C. Pabst,
Envoy Extraordinary and Minister

Plenipotentiary of the Netherlands.

No. 3x87
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AUTRICHE ET POLOGNE

Accord concernant les questions
d'archives. Signi Vienne, le 26
octobre 1932.

AUSTRIA AND POLAND

Agreement regarding Questions of
Archives. Signed at Vienna, Octo-
ber 26, 1932.
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TEXTE POLONAIS. - POLISH TEXT.

No 3188. - UKLAD 1 ARCHIWALNY MIIDZY RZECZ4POSPOLIT POLSK4
A REPUBLIK4 AUSTRJACK4. PODPISANY W WIEDNIU, DNIA
26 PA2DZIERNIKA 1932 r

Textes officiels allemand et polonais communiquds par le ddldgud de la Pologne aupr~s de la Socidtd
des Nations et le chancelier [ddral de la Republique d'Autriche. L'enregistrement de cet accord
a eu lieu le 24 mai 1933.

PREZYDENT RZECZYPOSPOLITEJ POLSKIEJ i PREZYDENT ZWIAZKOWY REPUBLIKI AUSTRJACKIEJ

pragnqc uregulowa6 sprawy archiwalne zamianowali swoirni pelnomocnikami:

PREZYDENT RZECZYPOSPOLITEJ POLSKIEJ :
Pana Juljusza LUKASIEWICZA, Posla Nadzwyczajnego i Ministra Pelnomocnego Rzeczy-

pospolitej Polskiej w Wiedniu ;
Pana d-ra Bronislawa DEMBII4SKIEGO, Profesora Uniwersytetu;

PREZYDENT ZWIAZKOWY RZECZYPOSPOLITEJ AUSTRJACKIEJ :

Pana d-ra Engelberta DOLLFUSSA, Kalnclerza Zwiqzkowego;
Pana d-ra Ludwika BITTNERA, Profesora Uniwersytetu, Generalnego Archiwarjusza

Paiistwowego ;

penomocnicy ci po wzajemnem okazaniu swoich pelnomocnictw, uznanych za sporzedzone
w dobrej i w nalezytej formie zgodzili siq na nastqpujqce postanowienia:

Artykul I.

Austrjacki Rzqd Zwiqzkowy ogwiadcza gotowogk wydania Rz2dowi Polskiemu na zasadzie
archiwalnej proweniercji wszystkich w jego przechowaniu znajdujAcych siq czqgci skladowych
starych archiw6w historycznych, wszelkich innych archiwa]j6w i czqgci skiadowych nowych
registratur administracyjnych, kt6re powstaly na obszarze dzisiejszego Pafistwa Polskiego. W
to wchodza, takte archiwalja, kt6re w swoim czasie byly wyslane do Wiednia do wglqdu, a kt6re
wedlug swego przeznaczenia naletq do archiw6w i registratur na obszarze Pafistwa Polskiego,
a mianowicie : takie akta wzglqdnie dokumenty, kt6re wladze pafistwowe, komunalne, kocielne,
fundacje kogcielne, zwiEzki religijne, szpitale i t. p. jak r6wniet osoby prywatne dolqczyly jako
dowody do swych pism w toku korespondencji swej z austrjackiemi wladzami centralnemi.

Austrjacki Rzad Zwi2zkowy ogwiadcza gotowok6 wydania Rzedowi Polskiemu bez uprzedniego
zzdania z jego strony nowo. odnalezionych tego rodzaju archiwalj6w i akt.

1 L'6change des ratifications a eu lieu h Vienne, le 23 mars 1933.
L'accord a 6t6 publi6 simultan6ment par les deux gouvernements, le io mai 1933.
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TEXTE ALLEMAND. - GERMAN TEXT.

No 3188. - ARCH IVBEREINKOMMEN 1 ZWISCHEN DER REPUBLIK
OSTERREICH UND DER REPUBLIK POLEN. GEZEICHNET IN
WIEN, AM 26. OKTOBER I932.

German and Polish official texts communicated by the Polish Delegate accredited to the League of
Nations and by the Federal Chancellor o[ the Austrian Republic. The registration of this
Agreement took place May 24, 1933.

DER BUNDESPRASIDENT DER REPUBLIK OSTERREICH und DER PRASIDENT DER REPUBLIK
POLEN haben in der Absicht, die archivalischen Fragen zu regeln, zu Bevollmdchtigten emannt:

DER HERR BUNDESPRASIDENT DER REPUBLIK OSTERREICH:

Herrn Dr. Engelbert DOLLFUSS, Bundeskanzler ;
Herm Universitaitsprofessor Dr. Ludwig BITTNER, Generalstaatsarchivar;

DER HERR PRASIDENT DER REPUBLIK POLEN :
Herrn Juljusz LUKASIEWICZ, ausserordentlichen Gesandten und bevollmdchtigten Minister

der Republik Polen in Wien ;
Herrn Universitdtsprofessor Dr. Bronislaw DEMBIISKI;

Diese haben nach gegenseitiger Mitteilfung ihrer in guter und gehoriger Form befundener
Vollmachten folgendes vereinbart

Artikel I.

Die osterreichische Bundesregierung erklrt sich bereit, nach dem archivalischen Provenienz-
prinzip alle in ihrer Aufbewahrung befindlicben Bestandteile alter historischer Archive, sonstige
Archivalien und Bestandteile moderner Verwaltungsregistraturen, die im heite polnischen Staats-
1ebiete entstanden sind, an die polnischt. Regierung abzugeben. Dazu geh6ren auch Archivalien,
welche seinerzeit zur Einsicht nach Wien gesendet wurden, bestimmungsgemdss aber Archiven
und Registraturen des polnischen Staatsgebietes angeh6ren, und zwar: diejenigen Aktenstiicke
bezw. Urkunden, die bei dem Schriftwechsel mit 6sterreichischen Zentralstellen von Staats-,
Konmunal- und Kirchenbeh6rder, kirchlichen Stiften, religibsen Korporationen, Spitilern u. a.
sowie von Privatpersonen als Beweissticke angeschlossen wurden.

Die osterreichische Bundesregierung erkldrt sich bereit, neuaufgefundene derartige Archivalien
und Schriftstiicke der polnischen Regierung ohne weitere Anforderung abzugeben.

The exchange of ratifications took place at Vienna, March 23, 1933.
The Agreement was published by the two Governments simultaneously, May io, 1933.
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Artykul II.

Austrjacki Rzqd Zwiqzkowy ogwiadcza dalej gotowok wydania Polsce akt bylych c. k.
austrjackich wladz centralnych i zaklad6w z czasu od r. 1888 do 3 listopada 1918, potrzebnych
do utrzymania ciaglogci administracji cywilnej, wojskowej, finansowej, sodowej lub wszelkiej
innej na obszarze niegdy c. k. austrjackim a obecnie polskim i dotyczacych wylqcznie tego obszaru
oraz wszystkich akt poprzednich odnoszqcych siq do tej samej sprawy (dossier) wstecz ai do r.
1848 wlqcznie.

Starsze zasoby tego rodzaju, kt6re nie bqdq wydane, b~d4 udzielone Rzqdowi Polskiemu
do u~ytku. W wypadkach szczeg6lnych, gdy chodzi o archiwalja, na kt6rvch podstawie majq
by6 udowodnione prawa albo stosunki prawne, archiwalja takie bqdq wydane w miarq moinogci
Rz;Adowi Polskiemu na osobne ±tdanie.

Materjal dotyczetcy wsp6lnie Galicji i Bukowiny nie podlega wydaniu, lecz ma pozosta6 do
wsp6]nego uiytku w dotychczasdwem miejscu przechowania.

Artykut III.

Przez pojQcie (( akta )) nale~y rozumie6 akta archiwalne i registraturalne (exhibity, referaty,
bruljony, ogwiadczenia, opinje, protok6ly rozpraw, zalaczniki, korektury, ewentualnie jeszcze
nie zalatwione wzglqdnie niewyslane pisma, dalej drukowane lub innym sposobem powielone akta
odnoszqce siq do tej samej sprawy jak opracowania, zawiadomienia, wykazy, tablice i t, d.),
rejestry (ksiqgi publiczne i urzqdowe, jak ksigi gruntowe, kolejowe, rejestry znak6w ochronnych
i t. d., dalej indeksy, protok6ly podawcze, elenchy, -katalogi, rachunki, pomoce kasowe, tablice
statystyczne, wykazy, sprawozdania i publikacje wladz pafistwowych, jako tet wojennych central
gospodarczych, kt6re pozostawaly a do przewrotu politycznego pod pafistwowym nadzorem
1 t. d.), plany, materjaly zarzqdu katastralnego (triangulacja, pomiarowe ksiqgi polowe, mapy,
manualy map, sieci punkt6w trygonometrycznych, akta pomiarowe, jak r6wnie2 kataster wraz z
nowemi pomiarami, obliczenia, ksiqgi, akta i mapy, projekty, szkice, studja, programy, opisy,
ewentualnie istniejqce kopje i matryce do oleat6w), tytuly i dokumenty prawne (dokumenty
wszelkiego rodzaju, jak akta fundacyjne, kontrakty, koncesje, statuty, oferty i t. p.), wog6le bez
wzglqdu na materjal, z jakiego so, sporzqdzone lub na jakim sq. utrwalone (papier, pergamin, sk6ra,
metal, kamiefi, drzewo i t. p.).

Za plany, operaty katastralno-triangulacyjne i inne projekty, o ile sporzadzone zostaly przez
wladze pafistwowe, kt6re mialy swe siedzibq na obszarze Republiki Austrjackiej i o ile dotyczq
prac nierozpoczqtych jeszcze przed koficem paidziernika 1918 r., nale~y zaplaci6 Austrjackiemu
Rzdowi Zwiqzkowemu ich obecn2 wartok6. Wartogk tQ obeen, ustali siq na podstqwie obop6lnego
porozumienia. 0 ileby w r6inych archiwach znalazly sie urzqdowo sporzdzone wycigi lub odpisy
oryginal6w podlegajotcych wydaniu, to wyciqgi takie i odpisy pozostajq w swych miejscach przecho-
wania.

Nie podlegaj4 wydaniu akta spraw, kt6re w dalszym swym zwiqzku odnoszq siq do calej bylej
Monarchji Austrjacko-Wqgierskiej lub do obszar6w kilku bylych kraj6w koronnych tej Monarchji.

Artykul IV.

Akta okreglone w artykule II, kt6re wyrainie dotycza obszaru niegdy§ c. k. austrjackiego,
a obecnie polskiego i jednoczegnie takie obszaru Austrji albo trzeciego pafistwa i wskutek tego
przez Austrjacki Rzod Zwiqzkowy nie mogq by6 wydane, bQdq udzielone do u~ytku Rzadowi
Polskiemu w celu sporzdzenia kopij, odpis6w, wyciqg6w i fotografij. Akta te moget by6 tak~e
wypotyczone na okreglony czas, o ile pozwoli na to tok slutby.

No 3188
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Artikel II.

Die 6sterreichische Bundesregierung erkldrt sich ferner bereit, die zur Fortffihrung der Zivil-,
Militdr-, Finanz-, Gerichts- oder sonstigen Verwaltungen der ehemals k. k. 6sterreichischen und
jetzt polnischen Gebiete notwendigen und diese Gebiete ausschliesslich betreffenden Akten der
ehemaligen k. k. 6sterreichischen Zentralbeh6rden und Anstalten aus der Zeit von 1888 bis 3.
November 1918, sowie alle zu derselben Verhandlung (Dossier) geh6renden Vorakten bis einschliess-
lich 1848 an Polen abzugeben.

Altere derartige Bestdnde, welche nicht abgegeben werden, werden der polnischen Regierung
zw( cks Benitzung zur Verffgung g estellt. In besonderen Fdllen, wo es sich um Archivalien handelt,
durch welche Rechte oder Rechtverhdltnisse bewiesen werden sollen, werden diese Archivalien
der polnischen Regierung auf besonderes Ansuchen nach Tunlichkeit abgegeben.

Material, das Galizien und die Bukowina gemeinsam betrifft, ist nicht auszufolgen, sondern
zur gemeinsamen Benfitzung an dem bisherigen Verwahrungsorte zu belassen.

Artikel III.

Unter dem Begriff ,,Akten" sind zu verstehen
Archiv- und Registratursakten (Exhibite, Referate, Konzepte, Ausserungen, Gutachten,

Verhandlungsprotokolle, Beilagen, Korrekturen, eventuell noch unerledigte, beziehumgsweise
nicht expedierte Stiicke, femer' im Druck erscbienene oder auf andere Weise vervielfaltigte, auf
den Verhandlungsgegenstand Bezug habende Schriften, wie Abhandlungen, Mitteilungen, Nachweise,
Tabellen etc.), Register (6ffentliche und Amtsbficher, wie Grundbficher, Eisenbahnbficher,
Markenregister etc., ferner Indizes, Einlaufsprotokolle, Elenche, Kataloge, Rechnungen, Kassa-
behelfe, statistische Tabellen, Ausweise, Berichte und Publikationen der Staatsbeh6rden, sowie der
bis zum Umsturz unter Staatsaufsicht gestandenen kriegswirtschaftlichen Zentralen etc.), Plidne,
das Material der Katasterverwaltung (Triangulation, Vermessungsfeldbiicher, Karten, Manuale
der Karten, trigonometrische Netzbilder, Vermessungsakten, sowie auch den Kataster samt neuen
Vermessungen, Rechnungen, Bficher, Akten und Karten, Projekte, Skizzen, Studien, Programme,
Beschreibungen, etwa vorhandene Kopien und Oleat - Matrizen), Titel und Rechtsurkunden
(Dokumente aller Art, wie Stiftsbriefe, Kontrakte, Konzessionsurkunden, Statuten, 1bernahms-
bedingungen und dgl.), insgesamt ohle Unterschied des Materials, aus welchem sie hergestellt
und auf welchem sie festgelegt sind (Papier, Pergament, Leder, Metall, Stein, Holz etc.).

Fr Plane, Katastertriangulierungsoperate und anderes Projektmaterial, soweit solche Behelfe
von staatlichen Stellen ausgearbeitet wurden, die auf dem Gebiete der osterreichischen Republik
ihren Amtsitz hatten, und soweit solche Behelfe Arbeiten betreffen, die vor Ende Oktober 1918
noch nicht in Angriff genommen worden sind, ist der 6sterreichischen Bundesregierung der Gegen-
wartswert zu vergiiten. Dieser Gegenwartswert wird durch gemeinsames (bereinkommen fest-
gestellt. Sollten sich in verschiedenen Archiven Amtlich angefertigte Auszbige und Abschriften
der zur Abgabe gelangenden! Originale vorfinden, so verbleiben diese Auszuge und Abschriften
an ihrem Verwahrungsort.

Von der Abgabe sollen die Schriftbestande fiber Verhandlungen ausgeschlossen sein, die sich
in ihrem weiteren Zusammenhang fiber die ganze ehemalige osterreicbisch-ungarische Monarcbie
oder Gebiete einiger gewesener Kronlnder derselben erstrecken.

Artikel IV.

Akten der im Artikel II bezeichneten Art, welche ausdrflcklich die ehemals k. k. 6sterreichischen
und jetzt polnischen Gebiete, daneben aber noch Osterreich oder einen dritten Staat betreffen,
und somit von der 6sterreichischen Bundesregierung nicht abgegeben werden k6nnen, werden
der polnischen Regierung zwecks Anfertigung von Kopien, Abschriften, Auszfigen und Photo-
graphien zur Verffigung gestellt. Diese Akten k6nnen, soferne es der Dienstbetrieb gestattet, auch
befristet entlehnt werden.
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Koszty polczone z korzystaniem z tych akt ponosi Rzqd Polski. Korzystanie samo jest wolne
od oplat.

Wydanie akt wsp6lnych dotyczlcych wylcznie Polski i Czechoslowacji nastqpi na podstawie
porozumienia Rz~d6w obu tych pafistw: o porozumieniu tem naleiy zawiadomi6 Zwilzkowy
Rzqd Austrjacki.

Artykut V.

Rzqd Polski mote zakLda6 wchodzqcych w rachubq archiwalj6w przez powolanych do tego
celu delegat6w archiwalnych albo w drodze dyplomatycznej.

Delegatom polskim bqdzie dana mono6 okreglenia w spos6b bli~szy lub og6lny akt, kt6rych
ma siq za±2da& W tym celu bqdoL oni mogli przeglda6 swobodnie w odnognych lokalach urztdowych
podczas godzin slu~bowych urzqdowe ksiegi pomocnicze (wykazy akt, protok6ty podawcze, indeksy
i t. p.), dotyczqce zasob6w archiwalnych i registraturalnych, obejmuj~cych archiwalja okrelone
w art. I - IV. Liczba delegat6w polskich nie powinna z reguly przekracza6 liczby trzech dla
wszystkich wchodzacych w rachubq archiw6w i registratur austrjackich.

Delegaci ci btda przez Rzqd Polski zaopatrzeni w urzedowe ligitymacje, kt6re musz4 mie6
wizq Austrjackiego Zwilzkowego Urztdu Kanclerskiego, Sprawy Zagraniczne.

Delegaci ci mogq za uprzedniq zgoda Austrjackiego Zwialzkowego Urzqdu Kanclerskiego,
Sprawy Zagraniczne, powolywa6 dalsze poszczeg6lne polskie organa urzQdowe do zalatwiania
spraw specjalnych. Te organa urzqdowe btdq mogly na podstawie urzqdowych ksiqg pomocniczych
wsp6ldziala6 bez przeszk6d przy oznaczaniu akt, kt6rych ma siq za24da6, oraz przy sprawdzaniu
dokonanego wydzieleriia akt.

Artykul VI.

Wyniki czynnoci tych organ6w urzqdowych, kt6re obowiqzane sq do zachowania tajemnicy
urzqdowej, majq stuty6 jedynie celom urzqdowo-administracyjnym, a nie adnym innym, w
szczeg6lnogci literackim. Inne zu~ytkowanie tych wynik6w, w szczeg61nogci wyzyskanie ich w
celach literackich jakiegokolwiek rodzaju (a wiqc tak w dzielach naukowych i czasopismach, jako
tei w dziennikach i t. p.), o ile chodzi o zasoby, kt6re wedlug przepis6w obecnie w Austrji obo-
wiqzuj2cych do u~ytku naukowego nie so dostqpne, mote nastqpi6 jedynie za zgod4 Austrjackiego
Rzadu Zwi~zkowego. Co do zu~ytkowania wynik6w swych czynnogci pod wzgldem naukowym
i literackim sq te organa urzedowe obowiqzane przestrzega6 przepis6w sluibowych i postanowiefi
obowiqzujqcych kazdoczenie w sprawie korzystania z archiw6w i registratur austrjackich.

Artykul VII.

Wydobycia i wydzielenia zatqdanych zasob6w w celu wydania ich lub wypo~yczenia dokonujq
wytacznie organa Austrjackiego Rzqdu Zwiazkowego. Organa Austrjackiego Rzodu Zwizkowego
sporz~dzaja wykazy zar6wno akt wydawanych, jak i wypo~yczanych w trzecb r6wnobrzmiqcych
egzemplarzach, kt6re maj4 by6 podpisane przez przedstawicieli obu stron przy wydawaniu akt.
Jeden egzemplarz pozostaje u Austrjackiego Rz~du Zwiazkowego jako potwierdzenie odbioru,
pozostale za§ otrzymuj4 polskie organa jako potwierdzenie wydania.

0 ie prace organ6w Austrjackiego Rzidu Zwi~zkowego nad wydzielaniem i wydawaniem
akt nie dadzq siq dokona6 bez uszczerbku dla toku bie±qcych czynnogci, Rz~d Polski zwr6ci
Austrjackiemu Rzqdowi Zwiezkowemu zwitkszone wydatki powstale wskutek pozashlibowej

No xi88



1933 League of Nations - Treaty Series. 199

Die aus der Beniitzung dieser Akten erwachsenen Kosten trdgt die polnische Regierung. Die
Beniitzung selbst ist gebiihrenfrei.

Die Abgabe der Akten, welche ausschliesslich Polen und die Tschechoslovakei gemeinsam
betreffen, erfolgt auf Grund eines zwischen den Regierungen dieser beiden Staaten hergestellten
Einvemehmens, das der 6sterreichischen Bundesregierung mitzuteilen ist.

Artikel V.

Die Anforderung der in Betracht kommenden Archivalien kann seitens der polnischen
Regierung entweder durch die dazu berufenen polnischen archivalischen Delegierten oder auf
dem diplomatischen Wege erfolgen.

Den polnischen Delegierten wird die Mbglichkeit gewdlhrt werden, die anzufordernden Akten
nilher oder in allgemeiner Form zu bezeichnen. Zu diesem Zwecke wird ihDen die ungestbrte Einsicht
in die amtlichen Nachschlagebehelfe (Aktenverzeichnisse, Eingangsbficher, Indizes und dgl.)
fiber die Archiv- und Registratursbestdnde, welche die in Artikel I - IV bezeichneten Archivalien
enthalten, in den betreffenden Amtslokalen wdhrend der Amtsstunden gewdhrt werden. Die Zahl
der polnischen Delegierten soll in der Regel die Zahl drei, ffir sdmtliche in Betracht kommenden
6sterreichischen Archive und Registraturen zusammengenommen, nicht fiberschreiten.

Diese Delegierten werden von der polnischen Regierung mit amtlichen Legitimationen
versehen, welche den Sichtvermerk des 6sterreichiscben Bundeskanzleramtes, Auswdrtige Angele-
genheiten, erhalten mfissen.

Diese Delegierten kbnnen nach vorher eingeholter Zustimmung des 6sterreichischen Bundes-
kanzleramtes, Auswi.rtige Angelegenheiten, einzelne weitere polnische Amtsorgane zur Erledigung
von Spezialfragen heranziehen. Diesen Amtsorganen wird die ungest6rte Mitwirkung bei der
Bezeichnung der anzufordemden Akten und bei der berprfifung der Ausscheidungsarbeiten
auf Grund der amtlichen Nachschlagebehelfe gewdhrt werden.

Artikel VI.

Die Ergebnisse der Titigkeit dieser Amtsorgane, denen die Pflicht zur Wahrung deF Nmtsge-
heimnisses obliegt, haben bloss amtlich administrativen, nicht aber anderen, insbesondere auch
nicht schriftstellerischen Zwecken zu dienen. Die anderweitige insbesondere die schriftstellerische
Venvertung dieser Ergebnisse jeglicher Art (also sowohl in wissenschaftlichen Werken und Zeit-
schriften als auch in Tageszeitungen und dgl.) kann, soweit es sich um Bestdnde handelt, die nach
den in Osterreich heute bestehenden Vorschriften der wissenschaftlichen Benutzung nicht
freigegeben sind, nur mit Zustimmung der osterreichischen Bundesregierung erfolgen. In der
wissenschaftlichen und schriftstellerischen Verwertung der Ergebnisse ihrer Tdtigkeit sind diese
Amtsorgane an die jeweils in Geltung befindlichen Dienstvorschriften und Benutzungsordnungen
der 6sterreichischen Archive und Registraturen gebunden.

Artikel VII.

Die Aushebung und Ausscheidung der angeforderten Bestdnde zwecks Abgabe oder Entlehnung
erfolgt ausschliesslich durch Organe der 6sterreichischen Bundesregierung. Sowohl fiber die
entlebnten als auch fiber die abgegebenen Akten werden seitens der Organe der 6sterreichischen
Bundesregierung Konsignationen in dreifacher gleichlautender Ausfertigung verfasst, die bei der
Vbergabe von den beiderseitigen Vertretern zu unterfertigen sind. Eine Ausfertigung verbleibt
als Empfangsbestdtigurg bei der 6sterreichischen Bundesregierung, die anderen erhalten die
polnischen Organe zur Bestdtigung der Ubergabe.

Falls die Ausscheidungs- und Abgabearbeiten der Organe der 6sterreichischen Bundesregierung
sich ohne St6rung des laufenden Geschaftsganges nicht durchffihren lassen, ersetzt die polnische
Regierung die der 6sterreichischen Bundesregierung durch Uberstundenarbeit ihrer Beamten
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pracy jego urzqdnik6w i t. p. Rozmiar pracy pozaslu~bowej i wysokok wydatku przypadajocego
za niq do zwrotu ustali siQ w kaidym poszczeg6lnym wypadku na podstawie wzajemnego porozu-
mienia. Rzqdowi Polskiemu btdzie dana motnok6 sprawdzenia tych prac nad wydzielaniem i
wydawaniem akt.

Artykul VIII.

Rzad Polski dokonuje przewozu akt przejqtych przez siebie.
O ile potrzebne btdzie pozwolenie na wyw6z przejttych akt, to bqdzie ono wydane bezplatnie.

Od transport6w akt przechodzqcych przez granicq austrjackq, nie bqdq pobierane 2adne cla,
podatki i oplaty.

Artykul IX.

Wydanie zatadanych akt nastqpuje w ciqgu 8 tygodni liczac od dnia wrqczenia z2dania
Austrjackiemu Rzldowi Zwiqzkowemu.

Artykul X.

Akta wojskowe tregci operacyjnej, administracyjnej i sadowej at do 3 listopada 1918 wkicznie,
nie podlegajqce wydaniu, jako powstale z czynnoci wladz wojskowych austrjacko-wqgierskich,
bqd4 udzielone Rzadowi Polskiemu celem korzystania z nich.

Wyszukania i udzielenia tych akt dokonuje wykAcznie austrjacki zarzjd archiwalny.

O ile oka~e siQ moiliwa wymiana tego rodzaju, to odbtdzie siq ona na podstawie zasadniczej
wzajemnogci.

Artykul XI.

Rzqd Polski ogwiadcza ze swej strony gotowogk stosowania wobec Austrjackiego Rzqdu
Zwiqzkowego pelnej wzajemnogci w zakresie wchodz2cych w rachubq poprzednich postanowiefi
co do wszystkich akt dotycz2cych obszaru Republiki Austrjackiej, kt6re sOL lub znajdq siQ w jego
posiadaniu. Wydaniu nie podlegajq, te archiwalja, kt6re zostaly wydane Poisce albo Wolnemu
Miastu Krakowowi przez Cesarstwo Austrjackie na podstawie dawniejszych um6w mi~dzypafistwo-
wych oraz akta Wojskowego Generalnego Gubernatorstwa w Lublinie i podleglych mu wladz.

Artykul XII.

Uktad niniejszy bqdzie ratyfikowany a dokumenty ratyfikacyjne b~d;A w mo~liwie najkr6tszym
czasie w Wiedniu wymienione. Wejdzie on w ±ycie w dziesiq6 dni po jego ogloszeniu w spos6b
przepisany przez ustawodawstwo Wysokich Umawiajlcych siQ Stron.

Na dow6d czego pelnomocnicy podpisali niniejszy ukiad sporzodzony w dw6ch egzemplarzach
w jqzyku polskim i niemieckim i wycisnqli na nim pieczq6 urzQdowq.

Dzialo siQ w Wiedniu, dnia dwudziestego sz6stego paidziemika tysioc dziewiq~set trzydziestego

drugiego roku.

J. LUKASIEWiCZ, m p. DOLLFUSS, m. p.
Bronislaw DEMBIKSKI, m. p. Ludwik BITTNER, m P.
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und dgl. entstandenen Mehrkosten. Das Ausmass der Yiberstundenarbeit und die Hdhe des zu
leistenden Mehrkostenersatzes wird in jedem Spezialfall im beiderseitigen Einvernehmen festgestellt.
Der polnischen Regierung wird die M6glichkeit gewahrt werden, eine tberpriifung dieser Aus-
scheidungs- und Abgabearbeiten vorzunehmen.

Artikel VIII.

Die polnische Regierung bewirkt den Abtransport der von ihr ibemommenen Akten.
Soweit eine Ausfuhrbewilligung ffir iibernommene Akten n6tig ist, wird sie unentgeltlich

erteilt. Die Aktentransporte passieren die osterreichische Grenze zoll-, abgabe- und gebiihrenfrei.

Artikel IX.

Die Abgabe der angeforderten Akten erfolgt binnen 8 Wochen vom Tage der Vberlieferung
der Anforderung an die 6sterreichische Bundesregierung gerechret.

Artikel X.

Militarakteni operativen, administrativen und gerichtlichen Inhaltes bis einschliesslich 3.
November 1918, welche nicht abgegeben werden, weil sie aus dem Geschaftsgang der bsterreichisch-
ungarischen Militflrbeh6rden erwachsen sind, werden der polnischen Regierung zwecks Benutzung
zur Verfigung gestellt.

Die Erhebung und Vorlage dieser Akten erfolgt ausschliesslich durch die bsterreichische
Archivverwaltung.

Soweit bei derartigen Akten ein Austausch m6glich erscheint, erfolgt er unter dem Gesichts-
punkte grundsi.tzlicher Gegenseitigkeit.

Artikel XI.

Die polnische Regierung erkliirt sich ihrerseits bereit, der 6sterreichischen Bundesregierung
gegeniiber die volle Gegenseitigkeit der in Betracht kommenden vorstehenden Bestimmungen
hinsichtlich aller, das Staatsgebiet der Republik Osterreich betreffenden, Akten zu gewahrleisten,
die sich in ihrem Besitz befinden oder in ihren Besitz gelangen sollten. Von der Abgabe sind diejenigen
Archivalien ausgenommen, welche auf Grund friiherer Staatsvertrdge vom Kaisertum Osterreich
an Polen oder die Freie Stadt Krakau ausgeliefert wurden, ferner die Akten des Militdirgeneral-
gouvernements Lublin und der ihm unterstellten Dienststellen.

Artikel XII.

Dieses Qbereinkommen soll ratifiziert und die Ratifikationsurkunden sollen m6glichst bald
in Wien ausgetauscht werden. Es wird zehn Tage, nachdem es in der durch die Gesetzgebung der
Hohen Vertragschliessenden Teile vorgeschriebenen Form ver6ffentlicht worden ist, in Kraft
treten.

Zu Urkund dessen haben die Bevollmdichtigten dieses tObereinkommen in doppelter
Ausfertigung in deutscher und polnischer Sprache unterzeichnet und mit dem Amtssiegel versehen.

Geschehen zu Wien, am sechsundzwanzigsten Oktober eintausendneunhundertzweiunddreissig.

DOLLFUSS, m.p. J. LUKASIEWICZ, M.p.

Ludwig BITTNER, m.p. Bronisiaw DEMBII4SKI, m. p.
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1 TRADUCTION.

No 3188. - ACCORD ENTRE LA RRPUBLIQUE D'AUTRICHE ET LA
RFPUBLIQUE POLONAISE CONCERNANT LES QUESTIONS
D'ARCHIVES. SIGNIt A VIENNE, LE 26 OCTOBRE 1932.

LE PRJESIDENT FtDtRAL DE LA RPPUBLIQUE D'AUTRICHE et LE PRISIDENT DE LA

RPPUBLIQUE POLONAISE, d6sireux de r6gler les questions concernant les archives, ont d~sign6 pour
pl~nipotentiaires :

LE PRtSIDENT FfDIRAL DE LA RPPUBLIQUE D'AuTRICHE:

M. Engelbert DOLLFUSS, chancelier f6d~ral ;
M. Ludvig BITTNER, professeur d'universit6 et Archiviste g~niral de 'Etat;

LE PRtSIDENT DE LA R]PPUBLIQUE POLONAISE:

M. Juljusz LUKASIEWICZ, envoy6 extraordinaire et ministre pl6nipotentiaire de la
R6publique polonaise A Vienne ;

M. Bronislaw DEMBIBSKI, professeur d'universit6

Lesquels apr~s s'8tre communiqu6 leurs pleins pouvoirs trouv6s en bonne et due forme, sont
convenus de ce qui suit :

Article premier.

Le Gouvernement f~d~ral autrichien se d~clare pr~t h remettre au Gouvernement polonais,
conformment au principe de la conservation des archives d'apr~s leur provenance, tous les
documents faisant partie des anciennes archives historiques conservds actuellement par lui, ainsi
que toutes les autres pi~ces d'archives et dossiers administratifs modernes, qui ont pris naissance
dans le territoire actuel de 'Etat polonais. Cela s'entend 6galement des pikces d'archives qui furent
envoy6es autrefois a Vienne pour 6tre consult~es mais qui, d'apr~s leur destination, appartiennent
aux archives et dossiers du territoire polonais et notamment les actes ou documents qui avaient

t6 joints, comme pices justificatives, h la correspondance 6chang~e avec les administrations
centrales autrichiennes par les autoritds de l'Etat, et des communes et 6glises, les fondations
ecclsiastiques, les associations religieuses, les h6pitaux, etc., ainsi que par des particuliers.

Le Gouvernement f~d~ral autrichien se declare pr~t h remettre au Gouvernement polonais,
sans y 6tre sp~cialement invit6, les pices d'archives et documents de cette nature qui pourraient
Atre nouvellement d6couverts.

Article II.

Le Gouvernement f~dlral autrichien se dclare, en outre, prt ht remettre h la Pologne tous les
actes des anciennes autorit~s et institutions imp6riales et royales autrichiennes datant de 1888
au 3 novembre 1918, n6cessaires pour la continuation de l'administration militaire, civile, financi&re,
judiciaire ou autre des territoires autrefois autrichiens et actuellement polonais et concernant

1 Traduit par le Secr6tariat de la Soci6t6 des Nations, b titre d'information.
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' TRANSLATION.

No. 3188. - AGREEMENT BETWEEN THE AUSTRIAN REPUBLIC
AND THE POLISH REPUBLIC REGARDING QUESTIONS OF
ARCHIVES. SIGNED AT VIENNA, OCTOBER 26, 1932.

THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC and THE PRESIDENT OF THE POLISH

REPUBLIC, being desirous of settling outstanding questions relating to archives, have appointed
as their Plenipotentiaries:

THE FEDERAL PRESIDENT OF THE* AUSTRIAN REPUBLIC:

Dr. Engelbert DOLLFUSS, Federal Chancellor;
M. Ludwig BITTNER, University Professor, Keeper of the State Archives;

THE PRESIDENT OF THE POLISH REPUBLIC:

M. Julius LUKASIEWICZ, Envoy Extraordinary and Minister Plenipotentiary of the Polish
Republic in Vienna,

M. Bronislaw DENBIISKI, University Professor;

Who, having communicated to each other their full powers, found in good and due form,
have agreed upon the following provisions :

Article I.

The Austrian Federal Government declares its readiness, in conformity with the principle
of the preservation of records according to their provenance, to hand over to the Polish Government,
all documents forming part of the old historical archives in its possession and all other records and
documents in modern administrative registries which originated in the present territory of Poland.
This also applies to records which were formerly sent to Vienna for inspection, but which according
to the directions they bear belong to archives and registries in Polish territory, and in particular,
acts or deeds which were attached as evidence to the correspondence exchanged with the central
Austrian administrations by the State, communal and church authorities, ecclesiastical foundations,
religious associations, hospitals, etc., and private individuals.

The Austrian Federal Governments declares its readiness to hand over to the Polish
Government, without further request, any records and documents of this kind which may hereafter
be discovered.

Article II.

The Austrian Federal Government further declares itself ready to hand over to Poland all
records of the former Imperial and Royal Austrian authorities and institutions dating from 1888
to November 3, 1918, which may be necessary for the carrying on of the military, civil, financial,
judicial or other administration of the former Imperial and Royal Austrian territories, now Polish,

I Translated by the Secretariat of the League of Nations, for information.
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exclusivement ces territoires, ainsi que toutes les pices ant~rieures remontant jusqu'a 1848
inclusivement et faisant partie des mmes dossiers.

Les dossiers plus anciens, de m~me nature, qui ne seront pas remis, seront tenus la disposition
du Gouvernement polonais pour qu'il puisse les utiliser. Dans des cas sp~ciaux, lorsqu'il s'agira
de pikes d'archives devant servir a faire la preuve de droits ou de situations de droit, ces pices
seront remises, dans la mesure du possible, au Gouvernement polonais a la demande spiciale de
ce dernier.

Les documents qui ont trait a la fois A la Galicie et h la Bukovine ne seront pas remis, mais
seront laiss~s au lieu oii ils sont conserves actuellement pour 6tre utilis6s en commun.

Article III.

Par (( actes)) on dolt entendre :
Les documents d'archives et de greffes (dossiers, rapports, brouillons, d~clarations, avis,

proc~s-verbaux, annexes, 6preuves, pikes 6ventuellement rest~es inachev~es ou non exp6dites,
documents imprim6s ou reproduits en plusieurs exemplaires ou de toute autre mani~re et ayant
trait a l'objet en question, tels que mmoires, communications, bordereaux, tableaux, etc.), les
registres (livres publics et officiels, tels que livres fonciers, registres de chemin de fer, registres
de marques, etc., ainsi qu'index, proc~s-verbaux de r~ception, listes, catalogues, comptes, pikes
de caisse, tableaux statistiques, attestations, rapports et publications des autorit6s de l'Etat, ainsi
que des services centraux 6conomiques de temps de guerre placs jusqu'AL la revolution sous le
contr6le de l'Etat, etc.), plans, documents de l'administration du cadastre (lev6s de triangulation,
carnets d'arpentage de campagne, cartes, croquis de cartes, r6seaux de points trigonomdtriques,
actes d'arpentage, ainsi que le cadastre avec les nouveaux arpentages, calculs, livres, actes et cartes,
projets, esquisses, 6tudes, programmes, descriptions et les copies et clich6s sur papier huil6 qui
existeraient 6ventuellement), titres et pices juridiques (documents de toutes sortes tels que actes
de donation, contrats, titres de concession, statuts, offres, etc.) quelle que soit la mati~re dans
laquelle ils ont 6t6 6tablis ou fixes (papier, parchemin, cuir, metal, pierre, bois, etc.).

La valeur actuelle des plans, des levis cadastraux de triangulation et autres projets qui ont
W 6labor~s par des administrations de l'Etat ayant leur si~ge sur le territoire de la Ripublique

autrichienne et qui concernent des travaux qui n'avaient pas encore 6t6 commences avant la fin
d'octobre 1918, sera rembours~e au Gouvernement f~d~ral autrichien. Cette valeur actuelle sera
fix~e d'un commun accord. S'il existe dans les diff~rentes archives des extraits ou copies officiellement
6tablis des originaux qui sont A remettre, lesdits extraits et copies resteront aux lieux oti ils sont
conserves.

Les documents ayant trait, d'une mani~re g6n~rale, a l'ensemble de l'ancienne monarchie
austro-hongroise ou aux territoires de certains des anciens pays de la couronne austro-hongroise
ne seront pas sujets A remise.

Article IV.

Les actes sp~cifi~s h l'article II qui ont trait express~ment h des territoires autrefois austro-
hongrois et aujourd'hui polonais, mais qui concernent 6galement l'Autriche ou un Etat tiers et
ne sauraient de ce fait 6tre remis par le Gouvernement f~d~ral autrichien, seront mis h la disposition
du Gouvernement polonais afin que ce dernier puisse en faire 6tablir des copies, reproductions,
extraits et photographies. Ces actes, pour autant que le permettent les besoins du service, pourront
aussi 8tre prates pour un laps de temps d~termin6.

Les frais r6sultant de l'utilisation de ces actes seront support~s par le Gouvernement polonais.
L'utilisation elle-m~me sera gratuite.

La remise des actes concernant A la fois et exclusivement la Pologne et la Tch~coslovaquie
sera effectu~e sur la base d'un accord h intervenir entre les gouvernements de ces deux Etats et
h notifier au Gouvernement f6d~ral autrichien.
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and which concern these territories exclusively, as well as all other earlier documents going back to
1848 inclusive and forming part of the same files.

Older documents of the same category which are not handed over will be placed at the Polish
Government's disposal for utilisation. In special cases which relate to records required for proving
rights or legal relationships, such records shall, so far as possible, be handed over to the Polish
Government upon special application being made.

Documents relating to both Galicia and the Bukovina shall not be handed over, but shall be
left at the place where they are at present kept with a view to their joint utilisation.

Article III.

As " documents " shall be understood :
Documents contained in archives and registries (reference files, reports, drafts, declarations,

opinions, minutes, annexes, proofs, papers not yet completed or not despatched, documents
printed or otherwise multigraphed relating to the question at issue, such as memoranda,
communications, schedules, tables, etc.), registers (public and official books, such as land registers
railway registers, trademark registers, etc., indexes, registers of entries, lists, catalogues, accounts,
cash references, statistical tables, certificates, reports and publications of the State authorities and
of the War economic bureaux placed under State control up to the revolution, etc.), plans, material
belonging to the Land survey Administration (triangulation surveys, field survey books, maps,
sketch maps, trigonometric plottings, survey records, as well as the cadastral registers with new
surveys, calculations, books, records and maps, designs, sketches, studies, programmes, descriptions
and any existing copies and originals on tracing paper), title deeds and legal documents (documents
of every kind, such as foundation deeds, contracts, deeds of concession, statutes, deeds of transfer
and the like), irrespective of the material with and upon which they have been drawn up (paper,
parchment, leather, metal, stone, wood, etc.).

The present value of the plans, cadastral triangulation surveys and other material relating to
draft schemes, in so far as such documents were prepared by State offices which had their seat in
the territory of the Austrian Republic and in so far as these documents relate to work not begun
before the end of October 1918, shall be refunded. to the Austrian Federal Government. Such
value shall be fixed by common agreement. If there are in the different archives official extracts
or copies of originals which have to be handed over, such extracts and copies shall remain where they
are.

Documents concerning transactions relating in general to the whole of the former Austro-
Hungarian Monarchy or to territories of certain of the former provinces of the Crown, shall not be
handed over.

Article IV.

The documents specified in Article II which specifically relate to former Imperial and Royal
Austrian territories, now Polish, but which also concern Austria or a third State, and consequently
cannot be handed over by the Austrian Federal Government, shall be placed at the Polish
Government's disposal in order that the latter may make copies, transcriptions, extracts and
photographs thereof. In so far as the exigencies of the service permit, such documents may also
be lent for a specified period.

The costs arising out of the utilisation of these documents shall be defrayed by the Polish
Government. No cherge shall be made for their actual use.

Documents which concern both Poland and Czechoslovakia and them alone shall be handed
over on the basis of an agreement to be concluded between the Governments of these two States.
This agreement shall be communicated to the Austrian Federal Government.
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Article V.

Le Gouvernement polonais peut demander les pices d'archives en question soit par l'entremise
de d6l~gu~s polonais sp6cialement ddsignds L cet effet, soit par la voie diplomatique.

Les d6lgu6s polonais auront la facult6 de d6signer les actes dont ils demanderont la remise
soit d'une mani~re precise, soit en termes gdn6raux. A cette fin, il leur sera donna la possibilit6
d'examiner librement, dans les locaux administratifs concernds, pendant les heures de service,
les registres auxiliaires officiels (listes des documents, registres d'entrde, index, etc.) concernant
les dossiers contenant les pi~ces d'archives vis6es aux articles I A IV. Les ddldguds polonais ne seront
-pas en g6n~ral plus de trois pour l'ensemble des archives et greffes autrichiens entrant en ligne
de compte.

Le Gouvernement polonais d~livrera h ces ddl6gu6s des attestations officielles qui devront
tre vis6es par le Bureau des affaires 6trang~res de la Chancellerie f~drale autrichienne.

Lesdits ddlguds pourront, avec le consentement prdalable du Bureau des affaires trangres
de la Chancellerie f~d~rale autrichienne, appeler d'autres organes officiels polonais h. rdgler des
questions sp~ciales. I1 sera donn6 A ces organes officiels la possibilit6 de collaborer librement A
la designation des actes dont la remise doit tre demandde et au contr6le des op6rations de triage
sur la base des livres auxiliaires officiels.

Article VI.

Les rdsultats de l'activit6 de ces organes officiels, auxquels incombe l'obligation de garder
le secret professionnel, ne devront 6tre utilisds qu'A des fins administratives officielles, h l'exclusion
de toutes autres et notamment des fins littdraires. L'utilisation h d'autres fins, et en particulier
A des fins Iitt6raires, de ces r~sultats, quelle qu'en soit la nature (par consequent, aussi bien dans
des ouvrages scientifiques et des p6riodiques que dans des quotidiens, etc.) ne pourra avoir lieu
- pour autant qu'il s'agit de documents qui, aux termes des prescriptions actuellement en vigueur
en Autriche, ne sont pas accessibles pour tre utilis6s a des fins scientifiques - qu'avec l'assenti-
ment du Gouvernement f~dral autrichien. En ce qui concerne 'utilisation h des fins scientifiques
et littdraires des rdsultats de leur activit6, lesdits organes officiels seront lies par les prescriptions
de service et les r~glements d'utilisation en vigueur concernant les archives et greffes autrichiens.

Article VII.

Le prl vement et le triage des dossiers faisant l'objet d'une demande de remise ddfinitive
ou de pr&t seront effectu6s exclusivement par les organes du Gouvernement f~ddral autrichien.
Pour les documents pr~tds, comme aussi pour les documents remis, il sera rddig6, par les organes
du Gouvernement f~d~ral autrichien, des proc~s-verbaux de remise 6tablis en trois exemplaires
identiques qui devront 6tre sign6s, au moment de la remise, par les reprdsentants des deux Parties.
Un exemplaire sera conserv6 comme rdcdpiss6 par le Gouvernement f~dral autrichien et les deux
autres seront ddlivrds aux organes du Gouvernement polonais en confirmation de la remise.

Au cas oii les travaux de triage et de remise ne pourraient pas 6tre effectuds par les organes
du Gouvernement f~dral autrichien sans qu'il en r6sulte un derangement des affaires courantes,
le Gouvernement polonais rembourserait au Gouvernement f~dral autrichien l'excddent de ddpenses
rdsultant des heures de travail supplmentaire faites par ses fonctionnaires, etc. Le nombre des
heures suppl6mentaires et le montant de l'exc~dent de ddpenses seront fixes d'un commun accord
par les deux Parties dans cbaque cas d'esp6ce. I1 sera donn6 au Gouvernement polonais la possibilit6
de contr6ler ces travaux de triage et de remise.
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Article V.

Applications for the records in question may be made by the Polish Government either through
the delegates of the Polish Archives specially appointed for the.purpose or through the diplomatic
channel.

It shall be optional for the Polish delegates to describe the documents to be handed over either
in detail or in general terms. For this purpose, they shall be given an opportunity, to examine
without disturbance, in the administrative premises concerned and during office hours the official
reference catalogues (lists of documents, registers of entries, indexes and the like) relating to the
files containing the documents referred to in Articles I to IV. The number of Polish delegates shall
not, as a rule, exceed three for the whole of the various Austrian archives and registries in question.

The Polish Government shall supply these delegates with official credentials, which must be
endorsed by the Foreign Affairs Department of the Austrian Federal Chancellery.

These delegates may, with the previous consent of the Foreign Affairs Department of the
Austrian Federal Chancellery, request the assistance of other Polish official organs to settle particular
questions. These official organs shall be allowed to co-operate freely in the designation of the
documents to be handed over and in the supervision of the work of sorting on the basis of the official
reference catalogues.

Article VI.

The results of the activities of these official organs, which shall be under an obligation to maintain
official secrecy, may only be utilised for purely official administrative purposes and not for any
other, more especially for literary, purposes. These results, whatever their nature, may only be
utilised for other, in particular for literary, purposes (and therefore in scientific works and periodicals
as well as in daily newspapers and the like) with the consent of the Austrian Federal Government,
in so far as this involves files which, according to the provisions at present in force in Austria, are
not available for use for scientific purposes. In utilising the results of their activities for scientific and
literary purposes, the said official organs shall be bound by the service rules and the regulations of
the Austrian archives and registries governing the utilisation of official documents.

Article VII.

Files in regard to which an application for handing over or loan is made shall be taken out and
sorted solely by organs of the Austrian Federal Government. Both as regards documents lent and as
regards those handed over, the organs of the Austrian Federal Government shall draw up delivery
vouchers in three identical copies, which must be signed by the representatives of the two Parties
at the time of delivery. One copy shall be retained as a receipt by the Austrian Federal Government
and the two others shall be delivered to the Polish organs as certificates of the delivery.

Should it prove impossible for the work of sorting and handing over to be carried out by the
organs of the Austrian Federal Government without disturbing current work, the Polish
Government shall refund to the Austrian Federal Government the extra expense resulting from the
overtime worked by its officials, etc. The number of hours overtime and the amount of the extra
expenditure shall be fixed by common agreement between the two Parties in each particular case.
The Polish Government shall be given an opportunity of verifying the work of sorting and handing
over.
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Article VIII.

Le Gouvernement polonais se chargera du transport des actes qui lui seront remis.

Au cas ofi une autorisation d'exportation serait n6cessaire pour les actes remis, cette autorisation
serait d6livr6e sans frais. Les envois d'actes passeront la fronti~re autrichienne en franchise de tous
droits de douane, imp6ts et taxes.

Article IX.

La remise des actes demand6s sera effectu6e dans un d~lai de huit semaines, calcul6 a partir
de la date A laquelle la demande aura 6t6 transmise au Gouvernement f~d~ral autrichien.

Article X.

Les documents militaires de caractre tactique, administratif et judiciaire, jusqu'au 3 novembre
1918 inclus, qui ne sont pas sujets tt livraison parce qu'ils r6sultent de la gestion des autorit~s
militaires austro-hongroises, seront mis A la disposition du Gouvernement polonais aux fins
d'utilisation.

Le pr6 lvement et la production de ces documents seront effectu~s exclusivement par
l'administration autrichienne des archives.

Dans la mesure oii un 6change de ces documents s'av~rera possible, il aura lieu sur la base
du principe de la rciprocit6.

Article XI.

Le Gouvernement polonais se d~clare pr~t A accorder au Gouvernement f6d6ral autrichien
la pleine r~ciprocit6 dans l'application des dispositions ci-dessus en ce qui concerne tons les actes
ayant trait au territoire de la R~publique autrichienne, qui se trouvent en sa possession ou qui
parviendront en sa possession par la suite. Sont exclues de la remise les pices d'archives qui, en
vertu de trait6s antrieurs, ont 6t6 livr~es par l'Empire d'Autriche A la Pologne ou h la ville libre
de Cracovie, ainsi que les actes du Gouvernement g6n~ral militaire de Lublin et des services qui
en drpendent.

Article XII.

Le present accord sera ratifi6 et les instruments de ratification seront 6chang6s h Vienne dans
le plus bref d6lai possible. II entrera en vigueur dans les dix jours qui suivront sa publication dans
la forme prescrite par la l6gislation de chacune des Hautes Parties contractantes.

En foi de quoi les pl6nipotentiaires ont sign6 le present accord 6tabli en double exp6dition,
en langues allemande et polonaise, et y ont appos6 leurs sceaux officiels.

Fait h Vienne le 26 octobre 1932.

DOLLFUSS, m. p. J. LUKASIEWICZ, m. p.
Ludwig BITTNER, m.p. Bronislaw DEMBIgSKI, m. p.
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Article VIII.

The Polish Government shall be responsible for the conveyance of the documents handed over
to it.

In the case of an export licence being necessary for the documents taken over, it shall be
delivered free of charge. Consignments of documents shall cross the Austrian frontier free of all
Customs duties, taxes and charges.

Article IX.

The handing over of the documents applied for shall take place within eight weeks from the
date on which application is made to the Austrian Federal Government.

Article X

Military documents relating to operations and to administrative and judicial matters, up to
November 3, 1918, inclusive, which are not to be handed over inasmuch as they arise out of the
administration of the Austro-Hungarian military authorities, shall be placed at the Polish
Government's disposal for utilisation.

Such documents shall be taken out and exhibited solely by the Austrian archives administration.

In so far as an exchange of such documents is considered possible, it shall take place on the
basis of the principle of reciprocity.

Article XI.

The Polish Government declares its readiness to grant the Austrian Federal Government full
reciprocity in the application of the foregoing provisions as regards all documents relating to the
territory of the Austrian Republic which are in its possession or which may hereafter come into its
possession. Records which in virtue of previous treaties were delivered by the Austrian Empire to
Poland or to the Free City of Cracow, as well as the documents of the Military General Governorship
of Lublin and of the services subordinate thereto, shall be exempt from delivery.

Article XlI.

The present Agreement shall be ratified and the instruments of ratification shall be exchanged
in Vienna as soon as possible. It shall come into force within ten days after its publication in the
form prescribed by the legislation of each of the High Contracting Parties.

In faith whereof the Plenipotentiaries have signed the present Agreement in duplicate in German
and Polish and have thereto affixed their seals.

Done in Vienna, October 26, 1932.

DOLLFUSS, m. p. J. LUKASIEWIcZ, m. p.

Ludwig BITTNER, m. p. Bronislaw DEMBIIgSKI, m. P.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3189. - TRATADO I DE EXTRADICION ENTRE LA REPUBLICA DE
LOS ESTADOS UNIDOS DEL BRASIL Y LA REPUBLICA DEL
PARAGUAY. FIRMADO EN ASUNCION, EL 24 DE FEBRERO
DE 1922.

Texte officiel espagnol communiqud par le ddldgud du Paraguay aupres de la Socidtd des Nations.
Texte officiel portugais communiqud par le Gouvernement des Etats-Unis du Brdsil.

L'enregistrement de ce traitd a eu lieu le 24 mai 1933.

EL PRESIDENTEDE LA REPOBLICA DEL PARAGUAY y EL PRESIDENTE DE LA REPdBLICA DE LOS
ESTADOS UNIDOS DEL BRASIL, animados del deseo de amparar la causa de la justicia por una
asistencia legal y reciproca, han resuelto firmar el presente Tratado de Extradici6n y han nombrado
a ese fin sus Plenipotenciarios a saber:

EL PRESIDENTE DE LA REPOBLICA DEL PARAGUAY:

Al sefior Doctor Alejandro ARCE, Ministro de Relaciones Exteriores

EL PRESIDENTE DE LA REPOBLICA DE LOS ESTADOS UNIDOS DEL BRASIL :
Al sefior Doctor Jos6 de Paula RODRfGUEZ ALVES, Enviado Extraordinario y Ministro

Plenipotenciario.

Quienes, despu~s de haberse comunicado sus plenos poderes, que hallaron en buena y debida
forma, han convenido en las estipulaciones siguientes:

Articulo I.

Las Repfiblicas del Paraguay y de los Estados Unidos del Brasil, de acuerdo con las formalidades
legales adoptadas en cada pais y con las de este Tratado, y salvando la competencia constitucional
del Poder Judicial, se obligan a entregarse reciprocamente los individuos que cometieren delitos
en uno de los dos paises y se refugiaren o estuvieren de trdnsito en el otro.

Articulo II.

La extradici6n de nacionales y extranjeros serA solicitada por via diplomAtica, debiendo ir
el pedido acompafiado de copia autenticada de la sentencia de condenaci6n o de las decisiones de
pronunciamiento o de la orden de prisi6n preventiva dictadas por jueces competentes. Estos
documentos deberin contener : la indicaci6n precisa del hecho imputado, el lugar y la fecha en
que fu6 cometido, las sefias caracteristicas del individuo cuya extradici6n se pide, la transcripci6n
de la sentencia, y el texto de la ley aplicable al caso, a m~s de otros datos e indicaciones que fuese
posible dar :

I ° La tramitaci6n, por via diplomdtica, del pedido de extradici6n, constituye prueba
bastante de autenticidad de los documentos presentados, como si fuesen legalizados.

L'dchange des ratifications a eu lieu h Rio-de-Janeiro, le 22 mai 1925.
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TEXTE PORTUGAIS.- PORTUGUESE TEXT.

No 3189. - TRATADO' DE EXTRADIAO DE CRIMINOSOS ENTRE
0 BRASIL E 0 PARAGUAY. ASSIGNADO EM ASSUMP AO EM
24 DE FEVEREIRO DE 1922.

Spanish official text communicated by the Delegate oj Paraguay accredited to the League of Nations.
Portuguese official text communicated by the Government of the United States of Brazil.

The registration of this Treaty took place May 24, 1933.

0 PRESIDENTE DA REPUBLICA DOS ESTADOS UNIDOS DO BRASIL e o PRESIDENTE DA REPUBLICA
DO PARAGUAY, animados do desejo de amparar a causa da justiga por uma assistencia legal e reciproca
entre os dois paizes, resolveram assignar o presente Tratado de Extradi9o e nomearam para este
fim os seus Plenipotenciarios a saber :

0 PRESIDENTE DA REPUBLICA DOS ESTADOS UNIDOS DO BRASIL:

0 Senhor Doutor Jos6 de Paula RODRIGUES ALVES, Enviado Extraordinario e Ministro
Plenipotenciario ; e

0 PRESIDENTE DA REPUBLICA DO PARAGUAY:

0 Senhor Doutor Alejandro ARCE, Ministro de Estado das Relag6es Exteriores.

Os quaes, depois de se communicarem os seus plenos poderes, que acharem em boa a devida
forma, convieram nas estipulaqoes seguintes

Artigo io.

As Republicas dos Estados Unidos do Brasil e do Paraguay, de accordo com as formalidades
legaes adoptadas em cada paiz e as deste Tratado, e resalvada a competencia constitucional do
Poder judiciario, obrigam-se a entrega reciproca dos individuos que commetterem crimes num dos
dois paizes e se refugiarem ou estiverem em transito no outro.

Artigo 20.

A extradigdo de nacionaes e extrangeiros serA. solicitada por via diplomatica, sendo o pedido
acompanhado de copia authentica da senten~a de condemnagdo, ou das decisbes de pronuncia
ou de prisdo preventiva, proferidas por juizes competentes. Estes documentos deverao conter :
a indica ao precisa do facto incriminado, o logar, e data em que foi praticado, os signaes caracteristicos
do criminoso, a transcripgdo das decis~es e dos textos da lei applicavel ao caso, alfm de outros
esclarecimentos ou indicages possiveis :

Paragrapho primeiro. - 0 tramite pela via diplomatica do pedido de extradig.o
constitue prova bastante da authenticidade dos documentos apresentados, como se
legalisados fossem.

The exchange of ratifications took place at Rio de Janeiro, May 22, 1925.
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20 El delincuente asi entregado, s6lo podrA ser juzgado por el delito que motivase
el pedido de extradici6n; salvo si, puesto en libertad, permaneciese en el territorio del
pais requeriente ns de treinta dias, despu~s de los cuales podrA ser juzgado por otro
delito que allf hubiese cometido.

Articulo III.

Concedida la extradici6n, y comunicada al Estado requeriente o a su Agente Diplomdtico,
aqu~l providenciari para que el delincuente sea retirado del Estado requerido dentro del plazo
'de veinte dias, a contar de aquella comunicaci6n, so pena de ser puesto en libertad y de no poder
ser preso nuevamente por el acto que motiv6 la extradici6n.

Arliculo IV.

Si el individuo cuya extradici6n es pedida estuviere procesado o cumpliendo sentencia en el
Estado requerido, por otro delito, su entrega al Estado requeriente s6lo se efectuard despu6s de
solucionado el proceso a que estuviese sometido, o de extinguida la pena que estuviese cumpliendo.

Articulo V.

En los casos urgentes, las autoridades policiales o judiciales, invocando sentencia de
condenaci6n o de pronunciamiento, auto de prisi6n en flagrante o orden de prisi6n preventiva, o,
finalmente, fuga del sindicado despu6s del delito, podrdn requerirse reciproca y directamente la
detenci6n provisoria de sus nacionales, independientemente de la via diplomatica, declarando la
naturaleza de la infracci6n y los motivos que determinan el pedido de detenci6n, debiendo despu~s,
el Estado requeriente en el plazo de sesenta dias a contar de aquella requisici6n, ratificar por via
diplomdttica el pedido, que entonces deberi ser debidamente documentado :

Io Tratdndose de extranjeros o de nacionales del pais requerido, solamente por
via diplomdtica serd concedida la detenci6n provisoria en los casos de este articulo.

20 Tratdndose de pr6fugos de cdircel bastard un documento de la autoridad
administrativa o judicial reproduciendo la sentencia, con declaraci6n del tiempo de la
pena que falta ain para ser cumplida, fecha y circunstancias de la fuga, y datos relativos
a la identidad del pr6fugo.

Arliculo VI.

Si en la legislaci6n de una o de ambas Partes Contratantes hubieran actualmente o en el futuro
penas corporales o de muerte, el pais requerido se reserva el derecho de no entregar el individuo
cuya extradici6n se pide por delitos castigados con tales penas, salvo que el pais requeriente
asumiese, por via diplomdtica, el compromiso de conmutar dichas penas por la de penitenciaria.

Articulo VII.

Los gastos de prisi6n, sustento y viaje del individuo cuya extradici6n hubiese sido concedida,
inclusive los de transporte de los objetos encontrados en su poder, quedarin a cargo del Estado
requeriente, a partir de la fecha de entrega del delincuente al Agente Diplomdtico, o en su defecto
al Consular del mismo Estado.
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Paragrapho segundo. - 0 criminoso assim entregue s6 poderi ser julgado pelo crime
que motivar o pedido el extradido; salvo se, posto em liberdade, permanecer no territorio
do Estado requerente mais de treinta dias, ap6s os quaes poderA ser julgado por outro
crime que haja ali commettido. ,

Artigo 30.

Concedida a extradigao e communicada ao Estado requerente ou ao seu Agente Diplomatico,
aquelle providenciarA para que o criminoso seja retirado do Estado requerido dentro do prazo
de vinte dias, a contar daquelle communicagdo, sob pena de ser posto em liberdade e de ndo poder ser
preso novamente pelo acto que motivou a extradi do.

Artigo 40.

Se o individuo cuja extradigo 6 pedida j~i estiver sendo processado ou cumprindo sentena
do Estado requerido, por outro crime, a sua entrega ao Estado requerente s6 se effectuarA depois
de solucionado o processo a que estava respondendo ou de extincta a pena que estava cumprindo.

Artigo 50.

Nos casos urgentes as autoridades policiaes ou judiciarias invocando sentenqa de condemnagao,
pronuncia auto de pris5o em fragrante ou mandado de prisdo preventiva, ou, finalmente, fuga
do indiciado logo ap6s o crime, poderdo requisitar, reciproca e directamente, a detengo provisoria
de seus naciondes independentemente da vida diplomatica declarando a natureza da infracdo
e os motivos que determinam o pedido de detengao; devendo, por~m, o Estado requerente, no
prazo de sessenta dias, a contar daquella requisigdo, ratificar por via diplomatica o pedido, que
entdo serA completamente instruido.

Paragrapho primeiro. - Tratando-se, por6m, de extrangeiros, ou de nacionaes do
paiz requerido, s6mente por via diplomatica serA concedida a detengo provisoria nos
casos deste artigo ;

Paragrapho segundo. - Tratando-se de pr6fugos do carcere bastard um documento
da autoridade administrativa ou judiciaria reproduzindo a sentenga, com declaraqao
do tempo da pena ainda a ser cumprida, data e circumstancias da fuga e dados relativos
i identidade do detendo.

Artigo 60.

Se na legisla ao de uma ou de ambas as Partes Contractantes houver, actual ou futuremente,
penas corporaes ou de morte, o paiz requerido reserva-se o direito de nao entregar o extraditando
incurso em taes penas, salvo se o paiz requerente assumir, por via diplornatica, o compromisso
de commutal-as em prisdo.

Artigo 70 .

As despezas corn a prisao, sustento e viagem do individuo cuja extradigdo houver sido concedida,
inclusiv6 as de transporte dos objectos encontrados em seu poder, ficardo a cargo doEstado
requerente a partir da data da entrega do extraditando ao Representante Diplornatico ou, em
sua falta, ao Representante Consular do mesmo Estado.
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Articulo VIII.

Si una de las Altas Partes Contratantes recibiere de la otra Parte Contratante pedidos de
extradici6n y, al mismo tiempo, otros Estados la pidieran para el mismo individuo se procederi
de la siguiente forma:

a) Si se tratase del mismo hecho, serA preferido el pedido del pais en cuyo territorio
la infracci6n hubiere sido cometida.

b) Si se tratase de hechos diversos, tendrdi preferencia el pedido que versare sobre
la infracci6n punible con pena mis grave.

c) En caso de delitos cuyas penas fuesen iguales o equivalentes, serA preferido el
pedido que hubiese sido primeramente recibido.

Articulo IX.

Cuando conviniese, se podri enviar de un pais a otro, con previo permiso, agentes debidamente
autorizados para auxiliar al reconocimiento de la identidad del delincuente, quedando esos agentes
subordinados a las autoridades del territorio en que fuesen comisionados.

Articulo X.

La extradici6n o la detenci6n provisoria no tendrA lugar
Io Cuando la pena mn.xima aplicable ya aplicada fuese menor de un afto,

comprendidas la tentativa y la complicidad;
20 Cuando por el mismo hecho, el individuo cuya extradici6n se pide se hallase

procesado, o ya hubiese sido condenado o absuelto en el pais requerido ;
30 Cuando la infracci6n o pena estuviese prescripta segdin la ley del pais requeriente
40 Cuando el inculpado tuviese que responder en el pais requeriente, ante el tribunal

o juicio de excepci6n ;
50 Cuando la infracci6n fuese de naturaleza militar o politica o contra la religi6n

o de imprenta. Sin embargo, la alegaci6n de fin o motivo politico no impediri la
extradici6n si el hecho constituyese un delito comiin ; pero el fin o motivo politico no
concurrird a agravar la pena.

Articulo XI.

El presente Tratado permanecerA en vigor hasta seis meses despu6s de que una de las Altas
Partes Contratantes lo denuncie, y, luego que sea aprobado en la forma legal establecida en cada
uno de los paises, serA ratificado por ambos Gobiernos, debiendo procederse en Rio de Janeiro,
en el mds breve plazo posible, al canje de los respectivos Instrumentos de Ratificaci6n.

En testimonio de lo cual los respectivos-Plenipotenciarios firman el presente Tratado y ponen
en 61 sus sellos.

Hecho en duplicado en Asunci6n en las lenguas castellana y portuguesa, a veinte y cuatro de

febrero de mil novecientos veinte y dos.

(L. S.) Jos6 de Paula RODRIGUEZ ALVES.

Es copia: (L. S.) Alejandro ARCE.

E. Egusquiza.
Sub-secretario de Relaciones Exteriores.
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Artigo 80.

Se uma das Altas Partes Contractantes receber da outra Parte Contractante pedidos de
extradiqdo e, ao mesmo tempo, outros Estados lh'a pedirem para o mesmo individuo, proceder-se-
a da forma seguinte :

a) Se se tratar do mesmo facto, ser6 preferido o pedido do paiz em cujo territorio
a infraco tenha sido commettida ;

b) Se se tratar de facto diverso, teri preferencia o pedido que versar sobre a infracqao
punivel corn pena mais grave ;

c) No caso de crimes cujas penas sejam iguaes ou equivalentes, seri preferido o
pedido que em primeiro logar tiver sido recebido.

Artigo 9 o.

Quando convier poder-se-A enviar de um paiz ao outro, corn pr6via permissao, agentes
devidamente autorisados para auxiliarem o reconhecimento da identidade do criminoso, ficando
esses agentes subordinados ds autoridades do territorio em que agirem.

Artigo I0O.

A extradigao ou a detengdo provisoria nao teri lugar
10 Quando a pena maxima a comminar ou jA comminada f6r menor de um anno,

comprehendida a tentativa e a cumplicidade;
20 Quando pelo mesmo facto o extraditando estiver sendo processado, ou jA tiver

sido condemnado ou absolvido no paiz requerido ;
30 Quando a infracqo ou pena estiver prescripta segundo a lei do paiz requerente;

40 Quando o inculpado tiver do responder, no paiz requerente, perante Tribunal
ou juiz de excep o ;

50 Quando a infracao for de natureza militar ou politica, ou contra a religiao e a
imprensa. Entretanto a allega do de fim ou motivo politico ndo impediri a extradido,
se o facto constituir um crime commum; assim como o fim ou motivo politico nao concorrer6
para aggravar a penalidade.

Artigo 110.

0 presente Tratado vigorarA at6 seis mezes depois que uma das Altas Partes Contratantes
o tiver denunciado. Outrosim, depois de approvado, pela f6rma legal usada em cada um dos dois
paizes, serA ratificado por ambos os Governos, effectuando-se no Rio de Janeiro, no mais breve
prazo possivel, a troca dos respectivos Instrumentos de Ratifica iio.

Em testemunho do que os respectivos Plenipotenciarios assignaram o presente Tratado e
nelle appuzeram os seus sellos.

Feito em duplicata em Assumpdo, nas linguas portugueza e castelhana, aos vinte e quatro de
Fevereiro de mil novecentos. e vinte e dois.

(L. S.) Jos6 de Paula RODRIGUES ALVES.

E copia authentica: (L. S.) Alejandro ARCE.

Secretaria de Estado das Relagoes Exteriores.
Rio de Janeiro D. F., em 20 de Outubro 1933.

C. de Freitas Valle,
Chele do Servigo dos Limites e Actos Internacionaes.
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1 TRADUCTION.

No 3189. - TRAIT D'EXTRADITION ENTRE LES IRTATS-UNIS DU
BREZIL ET LA REPUBLIQUE DU PARAGUAY. SIGNI A
ASSOMPTION, LE 24 FP-VRIER 1922.

LE PR1tSIDENT DE LA RtPUBLIQUE DU PARAGUAY et LE PR1"SIDENT DE LA RiPUBLIQUE DES
ETATS-UNIS Du BRI SIL, d~sireux d'assurer ure meilleure administration de la justice par voie
d'assistance juridique rciproque, ont rsolu de conclure le present trait6 d'extradition et, h cet
effet, oant d~sign6 pour leurs pldnipotentiaires, A savoir

LE PR]tSIDENT DE LA Rf-.PUBLIQUE DU PARAGUAY:

Le Dr Alejandro ARcE, ministre des Affaires trangres;

LE PR1tSIDENT DE LA RIPUBLIQUE DES ETATS-UNIS Du BRI SIL:

Le D r Jos6 de Paula RODRIGUEZ ALVES, envoy6 extraordinaire et ministre
pl6nipotentiaire ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, trouv~s en bonne et due forme,
sont convenus des dispositions suivantes :

Article premier.

La R~publique du Paraguay et la R~publique des Etats-Unis du Br6sil s'engagent, en se
corformant aux r~gles de procedure en vigueur dans chacun des deux pays et aux dispositions du
present trait6, et sans prejudice de la comptence constitutionnelle du pouvoir judiciaire, a se
livrer r&iproquement les individus ayant commis un d6lit dans lFun des deux pays et qui se
r~fugieraient ou se trouveraient de passage dans 'autre pays.

Article II.

L'extradition de nationaux et d'6trangers sera demand&e par la voie diplomatique. A cet effet,
la demande devra 6tre accompagnae d'une copie authentique de la sentence condamnatoire ou
de la d~cision de mise en accusation ou de l'ordre de prison pr6ventive, 6manant des autorit~s
comptentes. Ces documents devront contenir: l'indication precise du fait imput6 ainsi que du
lieu et de la date de sa perp~tration, le signalement de l'individu dont 'extradition est demand6e,
une copie du jugement et le texte des dispositions p~nales applicables au cas vis6, ainsi que tous
autres renseignements qu'il sera possible de fournir.

I o La transmission par voie diplomatique de la demande d'extradition constitue
une preuve suffisante d'authenticit6 des documents pr&ent&s et 6quivaut a une
1galisation.

STraduit par le Secr~tariat do la Soci&6 des Nations, h titre d'information.
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I TRANSLATION.

No. 3189. - TREATY OF EXTRADITION BETWEEN THE UNITED
STATES OF BRAZIL AND THE REPUBLIC OF PARAGUAY.
SIGNED AT AUNCION, FEBRUARY 24, 1922.

THE PRESIDENT OF THE REPUBLIC OF PARAGUAY and THE PRESIDENT OF THE REPUBLIC OF
THE UNITED STATES OF BRAZIL, desirous of promoting the cause of justice by reciprocal legal
assistance, have resolved to sign the present treaty of extradition, and have appointed as their
Plenipotentiaries for that purpose

THE PRESIDENT OF THE REPUBLIC OF PARAGUAY

Dr. Alejandro ARCE, Minister for Foreign Affairs;

THE PRESIDENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL

Dr. Jos6 de Paula RODRiGUEZ ALVES, Envoy Extraordinary and Minister Plenipotentiary;

Who, having communicated their full powers, found in good and due form, have agreed
upon the following provisions :

Article I.

The Republic of Paraguay and the Republic of the United States of Brazil, subject to compliance
with the legal formalities in force in each country and with the provisions of the present Treaty,
and without prejudice to the competence of the judicial authorities under the constitution, undertake
to surrender to each other persons who have committed an offence in one of the two countries and
have taken refuge in the other country or are passing through the same.

Article II.

The extradition both of nationals and of aliens shall be applied for through the diplomatic
channel, and the application shall be accompanied by a certified copy of the sentence or of the
decision to take proceedings against the person in question or of the order for detentiorr pending
trial issued by competent magistrates. These documents shall contain an exact definition of the
charge, the place and date on which the alleged offence was committed, the distinguishing marks
by which the person whose extradition is applied for can be identified, a copy of the sentence, and
the text of the law applicable to the case, together with any other data and information that it
may be possible to supply.

(i) The transmission, through the diplomatic channel, of the application for
extradition shall be held to be adequate proof of the authenticity of the documents
presented, and to be equivalent to legalisation.

1 Translated by the Secretariat of the Leahgue of Nations, for information.
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20 Le d6linquant ainsi livr6 ne pourra 6tre jug6 que pour le d6lit motivant la demande
d'extradition a moins que, une fois mis en libert6, il ne demeure plus de trente jours sur
le territoire du pays requ~rant, auquel cas il pourra tre jug6 pour un autre d6lit commis
sur ce territoire.

Article III.

Une fois l'extradition accord~e et notifi6e a l'Etat requ6rant ou a son agent diplomatique,
celui-ci veillera a ce que le d~linquant soit retir6 de l'Etat requis dans un d~lai de vingt jours a
compter de la date de la notification, faute de quoi la personne en question sera relAche et ne pourra
6tre arr~t6e h nouveau pour le dWlit ayant motiv6 l'extradition.

Article IV.

Si l'individu r6clam, se trouve poursuivi ou en train de purger une peine pour un autre d~lit
dans l'Etat requis, il ne sera livr6 a l'Etat requ~rant que lorsqu'un jugement d~finitif aura W
rendu ou qu'il aura purg6 toute sa peine.

Article V.

Dans les cas urgents, les autorit6s polici~res ou judiciaires, invoquant une sentence
condamnatoire ou une ordonnance de renvoi, un acte d'incarc6ration en flagrant d6lit et un ordre
de prison preventive ou, enfin, la fuite de l'inculp6 apr~s le d~lit, pourront r~ciproquement et
directement demander l'arrestation provisoire de leurs ressortissants, sans passer par la voie
diplomatique. Elles devront h cet effet indiquer la nature du d~lit et les motifs justifiant la demande
d'arrestation. L'Etat requ~rant devra ensuite, dans un d~lai de soixante jours a compter de cette
demande, la ratifier par la voie diplomatique en appuyant cette ratification de la documentation
n~cessaire.

Io S'il s'agit d'6trangers ou de ressortissants du pays requis, c'est seulement par la voie
diplomatique que sera accord~e la detention provisoire dans les cas pr~vus au present
article.

20 S'il s'agit d'6vad6s, il suffira que F'autorit6 administrative ou judiciaire compktente
d6livre un document reproduisant la sentence et indiquant le temps qu'il reste encore
h courir pour purger la peine, la date et les circonstances de ' 6vasion, ainsi que les donn6es
relatives A l'identit6 du fugitif.

Article VI.

Si la lgislation de l'une des Parties contractantes ou des deux comporte actuellement ou i
l'avenir des peines corporelles ou la peine de mort, le pays requis se r6serve le droit de ne pas livrer
l'individu dont l'extradition est demand~e pour des d~lits passibles de ces peines, a moins que le
pays requ~rant ne s'engage, par la voie diplomatique, h commuer lesdites peines en travaux forc6s.

Article VII.

Les d~penses occasionn~es par la d6tention, l'entretien et le voyage de l'individu dont
l'extradition aura t6 accord~e, y compris les frais de transport des objets trouv~s en sa possession,
seront A la charge de l'Etat requdrant A partir de la date A laquelle le d~linquant aura td livr6 5
l'agent diplomatique ou, h son d~faut, A lagent consulaire dudit Etat.

No 389
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(2) The offender thus handed over may only be tried for the offence in respect of
which extradition was applied for, unless, once released, he remains in the territory of
the applicant country more than thirty days, whereafter he may be tried for another
offence committed in the said territory.

Article III.

Once extradition has been granted and notice thereof given to the applicant State or its
diplomatic representative, the said State or representative shall ensure that the offender be
removed from the territory of the State applied to within twenty days from the date of the said
notification, failing which the person in question shall be set at liberty and may not be arrested
again for the offence for which extradition was granted.

Article IV.

Should the person whose extradition is applied for have proceedings taken against him or be
serving a sentence in the State applied to, in respect of some other offence, the surrender of the
said person to the applicant State shall only take place after the proceedings have terminated or
he has completed the sentence which he was serving.

Article V.

In urgent cases, the police or judicial authorities, in virtue of a penal sentence or order of
remand, arrest and incarceration when taken in the act and order for detention pending trial or,
lastly, escape of the accused after the offence, may reciprocally and directly require the provisional
detention of their nationals otherwise than through the diplomatic channel. In that case, they
must state the nature of the offence and the reasons for the application for detention. The applicant
State must then, within a period of sixty days, dating from the said request, confirm it through
the diplomatic channel, which confirmation must be accompanied by the necessary documents.

(i) In the case of aliens or nationals of the country applied to, provisional detention,
as provided for in the present Article, shall only be granted when applied for through the
diplomatic channel.

(2) In the case of persons who have escaped from prison, it shall be sufficient for the
administrative or judicial authority to issue a document quoting the sentence in full and
stating the time still to be served to complete the sentence, the date and circumstances
of the escape, and particulars regarding the identity of the escaped prisoner.

Article VI.

Should the legislation of either or both of the Contracting Parties now or hereafter provide for
corporal punishment or the death penalty, the country applied to reserves the right not to surrender
the person whose extradition is requested for offences which would make him liable to the said
penalties, unless the applicant country undertakes, through the diplomatic channel, to commute
the said penalties to penal servitude.

Article VII.
Expenditure arising out of the detention, subsistence, and transport of the person whose

extradition has been granted, including the transport of articles found in his possession, shall be
chargeable to the applicant State from the date on which the offender is handed over to the
diplomatic representative, or, failing him, to the consular agent, of the same State.

No. 3189
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Article VIII.

Lorsqu'un m~me individu aura W r~clam6 en mme temps par l'une des Hautes Paities
contractantes et par d'autres Etats, il sera proc~d6 de la fa~on suivante :

a) S'il s'agit du mme d~lit, l'Etat requis devra donner la preference la demande
6manant du pays sur le territoire duquel le d~lit aura W commis ;

b) S'il s'agit de d~lits diff~rents, la preference sera dornne A la demande visant le
d~lit passible de la peine la plus grave ;

c) En cas de d~lits passibles de peines 6gales ou 6quivalentes, l'Etat requis donnera
la preference A. la demande qu'il aura revue en premier lieu.

Article IX.

En cas de ndcessit6, les Parties contractantes pourront envoyer d'un pays dans l'autre,
moyennant autorisation pr~alable, des agents dfiment qualifis, Four aider A d~terminer l'identit6
du d~linquant ; ces agents seront sous les ordres des autorit~s du territoire oii il auront t6 envoy~s.

Article X.

II ne sera pas procd6 A l'extradition ou h la d6tention pr6ventive
I0 Lorsque le maximum de la peine applicable ou dejA appliqu~e aux d~lits commis,

y compris le d6lit de tentative et de complicit6, est inf6rieur h un an ;

20 Lorsque, pour le mme d6lit, l'individu r~clam se trouve poursuivi ou a d6jba
t condamn6 ou acquitt6 dans le pays requis ;

30 Lorsque l'infraction ou la peine se trouve prescrite en vertu des lois du pays
requ6rant ;

40 Lorsque l'inculp6 doit 6tre traduit, dans le pays requ~rant, devant un tribunal
d'exception ;

50 Lorsqu'il s'agit d'un d~lit militaire, politique, contre la religion ou de presse.
Toutefois, l'extradition sera accordle m~me lorsque le coupable all6guera une fin ou un
motif politique, si l'acte pour lequel l'extradition a 6t6 demand~e constitue un d~lit de
droit commun ; mais la fin ou le motif politique ne devra pas justifier une aggravation
de ]a peine.

Article XI.

Le present trait6 restera en vigueur jusqu'A expiration d'un d6lai de six mois A compter de ]a
date laquelle l'une des Hautes Parties contractantes l'aura d6nonc6. Lorsqu'il aura 6t6 approuv6
selon, la l6gislation, en vigueur dans chacun des deux pays, il sera ratifi6 par hs deux gouvernements
et les instruments de ratification seront 6chang6s A Rio-de-Janeiro dans le plus bref d6lai possible.

En foi' de quoi les pl~nipotentiaires respectifs ont sign6 le present trait6 et y ont appos6 leurs
sceaux.

Fait en double exemplaire dans la ville d'Assomption, en langue espagnole et en langue
portugaise, le vingt-quatre f6vrier mil neuf cent vingt-deux.

(L. S.) Jos6 de Paula RODRiGUEZ ALVES.

Alejandro ARCE.
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Article VIII.

Should one of the High Cortracting Parties simultaneously receive applications for extradition
from the other Contracting Party and from other States in respect of the same person, the following
procedure shall be adopted :

(a) If it is for the same offence, preference shall be given to the application of the
country in whose territory the offence was committed.

(b) If application is made in respect of different offences, preference shall be given
to the application in respect of the offence that carries the most serious penalty.

(c) In the case of offences the penalties for which are the same or equivalent,
preference shall be given to the application first received.

Article IX.

Should it be necessary, the Contracting Parties may, provided that previous permission is
obtained, send duly-qualified agents from one country to the other to assist in identifying the
offender, such agents being under the orders of the authorities of the territory in which they are
appointed.

Article X.

Extradition or detention pending trial shall not take place
(i) When the maximum penalties applicable or already inflicted in respect of the

offences committed, including attempts to commit the offence and being accessory to the
same, are less than one year ;

(2) When the person whose extradition is applied for has already had proceedings
brought against him or been sentenced or acquitted in respect of the same offence in the
country applied to ;

(3) When there is prescription in respect of the offence or penalty according to the
laws of the applicant country ;

(4) When the accused has to be brought before a special court in the applicant
country.

(5) When the offence is of a military or political character, or is an offence against
religion or the press laws. Nevertheless, an allegation of political ends or motives shall
not prevent extradition should the act constitute an offence against the ordinary law
but political ends or motions shall not cause the penalty to be increased.

Article XI.

The present Treaty shall remain in force for six months after one of the High Contracting
Parties has denounced it. When it has been sanctioned in the legal form obtaining in each of
the two countries, it shall be ratified by both Governments, and the instruments of ratification
shall be exchanged at Rio de Janeiro as soon as possible.

In faith whereof the respective Plenipotentiaries have signed the present Treaty and have
thereto affixed their seals.

Done in duplicate at Asuncion, in Spanish and Portuguese, the twenty-fourth day of
February, one thousand nine hundred and twenty-two.

(L. S.) Jos6 de Paula RODRiGUEz ALVES.

Alejandro ARCE.

No. 3189





No 319o.

ESPAGNE ET PARAGUAY
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Convention concerning Literary,
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Signed at Asuncion, July 8, 1925.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3190. - CONVENIO 1 ENTRE ESPANA Y PARAGUAY
LA PROPRIEDAD LITERARIA, ARTISTICA Y
FIRMADO EN ASUNCION EL 8 DE JULIO DE 1925.

Texte officiel espagnol communiqu par le deldgue
du Paraguay aupres de la Sociitd des Nations.
L'enregistrement de cette convention a eu lieu
le 24 mai 1933.

RELATIVO A
CIENTIFICA.

Spanish official text communicated by the Delegate
o0 Paraguay accredited to the League ol
Nations. The registration ol this Convention
took place May 24, 1933.

EL PRESIDENTE DE LA REPOBLICA DEL PARAGUAY y Su MAJESTAD EL REY DE ESPANA en

el deseo de garantir la propiedad literaria, artistica y cientifica de los autores en sus respectivos
paises, ban resuelto firmar el presente Convenio y al efecto han nombrado sus Plenipotenciarios
a saber :

EL PRESIDENTE DE LA REPIBLICA DEL PARAGUAY:

Al doctor don Enrique BORDENAVE, Ministro de Relaciones Exteriores

SU MAJESTAD EL REY DE ESPAIIA:

A don Felipe GARCIA ONTIVEROS Y LAPLANA, Comendador con Placa de la Real Orden
de Isabel la Cat6lica, Caballero de la Real y Distinguida de Carlos III, Cruz de Tercera
Clase del MWrito Naval con distintivo blanco, Comendador con placa del Busto de
Bolivar de Venezuela, Comendador de la Orden Pontificia de San Gregorio el Magno,
y de la Corona de Italia, Caballero del Cristo de Portugal, Encardado de Negocios
de Espafia en el Paraguay.

Quienes, despu6s de haberse comunicado sus plenos poderes y hallados en buena y debida
forma, han convenido en las capitulaciones siguientes:

Articulo I.

A. Los autores de obras literarias, cientificas o artisticas de cualquiera de las dos naciones,
que aseguren con los requisitos legales su derecho de propiedad en uno de los dos paises contratantes,
lo tendrAn asegurado en el otro, sin nuevas formalidades, y gozarAn en cada uno de los dos paises,
reciprocamente, de las ventajas que se estipulan en el presente convenio, asi como todas las que

1 L'6change des ratifications a eu lieu h Asomp-
tion, le 15 septembre 1926.

1 The exchange of ratifications took place at
Asuncion, September 15, 1926.
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est6n concedidas o se concedieren en adelante por ley del uno o del otro Estado para la protecci6n
de las obras de literatura, ciencia o arte.

B. Para la garantia de esas ventajas, la obtenci6n de dafios y perjuicios y la persecuci6n de
los falsificadores, tendrdn la misma protecci6n y los mismos recursos legales que est~n concedidos
o se concedieren a los autores nacionales, en cada uno de los paises por las legislaciones respectivas.

C. A los efectos de este Tratado se considera que son autores espafioles los de nacionalidad
espafiola o paraguaya, que habiten en los dominios de la Monarquia espafiola o en ellos escriban,
ejecuten, o den al teatro sus obras ; y son autores paraguayos los de nacionalidad paraguaya o
espafiola que habiten en la Repiblica del Paraguay o en ella escriban, ejecuten, publiquen o den
al teatro sus obras.

Artliculo II.

Se entiende por obras literarias, cientificas y artisticas toda producci6n del dominio literario,
cientifico y artistico, cualquiera que sea la manera o forma otorgada para reproducirla como los libros,
folletos o cualesquiera otros escritos ; las composiciones dram~ticas o lirico-dramticas con letra
o sin ella ; las composiciones musicales o arreglos de mfisica con o sin palabras, canciones o tonadillas;
y ]as pantomimas cuya representaci6n en escena est6 fijada por escrito o de otra manera, las obras
cinematogrificas o de procedimientos semejantes ; las obras de dibujo, pintura, escultura, arquitec-
tura ; los grabados, fotografias, fotograbados, litografias y cromolitografias o ilustraciones y dem.s
obtenidos por medios parecidos, las cartas y esferas geogrAficas, planos, croquis, y obras plAsticas
relativas a la Geografia, Topografia, Arquitectura, Fisiologia, u otras ciencias, y en general toda
producci6n del dominio literario, cientifico y artistico que pudiera ser publicada por cualquier
medio de impresi6n, reproducci6n o ejecuci6n por cualquier medio conocido o que se invente con
posterioridad.

Artliculo III.

El derecho de propiedad de una obra literaria, artistica o cientifica, comprende para su autor
o sus derechos habientes o mandatarios, ]a facultad exclusiva de disponer de ella, de publicarla,
de enajenarla, de traducirla o de autorizar su traducci6n y reproducirla en cualquier forma.

Articulo IV.

Se considera autor de una obra protegida, salvo prueba en contra, aquel cuyo nombre o
pseud6nimo est6 indicado en ella.

Arliculo V.

Las Altas Partes Contratantes se obligan a entregarse, por conducto de sus Legaciones u otro
autorizado, el peri6dico oficial en que se publique la lista de las obras a favor de las cuales los autores
y editores hayan asegurado, en cada trimestre, mediante las formalidades prescriptas por la ley,
sus propios derechos en el pals respectivo. Si no existiere peri6dico oficial para la publicaci6n de la
lista mencionada serA suficiente que el Director de la oficina correspondiente lo haga por
correspondencia al Ministerio de Relaciones Exteriores, quien a su vez se encargarA de trasmitirla
donde corresponda.
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Arliculo VI.

A. Se prohibe en ambos paises la impresi6n, reproducci6n, pub',caci6n, traducci6n, adaptaci6n,
representaci6n, ejecuci6n, instrumentaci6n y reinstrumentaci6n de obras musicales, arreglos de
mfisica de cualquiera clase que sean, venta o exposici6n, transformaci6n a la cinematografia u otro
procedimiento de adaptaci6n a instrumentos mecAnicos, de las obras literarias, cientifiras y
artisticas, hechas sin el consentimiento del autor espafiol o paraguayo que se haya reservado sus
derechos de propiedad ya sea que las reproducciones no autorizadas provengan de uno de los dos
paises contratantes o de cualquiera otro extranjero.

B. Seri licita, reciprocamente, la publicaci6n en cada uno de los dos paises de extractos o
fragmentos enteros, acompafiados de notas explicativas de las obras de un autor del otto pais,
siempre que se indique su procedencia y est~n destinados a la ensefianza o al estudio o crestomatias
compuestas de fragmentos de obras de diversos autores.

C. Los escritos insertos en diarios o publicaciones anAlogas no podrAn set reproducidos si se
consigna expresamente al pi6 de los mismos que queda prohibida su reproducci6n. Los escritos
e ilustraciones insertos en semanarios o revistas cientificas, politicas, literarias, artisticas o de
cualquier clase, no podrAn ser reproducidos si en el encabezamiento de las mismas se consigna que
queda prohibida la reproducci6n. Cuando no se hagan las declaraciones antecedentes, los escritos
podrAn ser reproducidos, con sus ilustraciones si las tuvieren pot cualquiera otra publicaci6n de la
misma clase, a condici6n de que se indique el original de donde se copia.

D. No serA licita en ningin caso la reproducci6n de trozos musicales sin el permiso del autor de
las obras.

E. Se prohibe igualmente la publicaci6n en folletos u hojas sueltas de argumentos de obras
teatrales, sin permiso de sus autores.

Articulo VII.

Los nacionales de uno de los dos paises, autores de obras originales, tendrAn el derecho de
oponerse a la traducci6n de sus obras no autorizada por ellos mismos, y esto, durante todo el tiempo
que se les haya concedido para el goce del derecho de propiedad literaria, cientifica y artistica sobre
su obra original.

Articulo VIII.

Las traducciones gozarAn de la protecci6n estipulada en'el presente Convenio para las obras
originales. Debe entenderse que el presente articulo proteje al traductor en lo relativo a la versi6n
que haya hecho de la obra original y no confiere derecho exclusivo de traducci6n al primer traductor
de cualquiera obra escrita en lengua muerta o viva, cuando estas obras se hallen en el dominio
piiblico. En las traducciones autorizadas de obras con derechos intetnacionales, el registro confirma
la protecci6n de la obra original.

Artkculo IX.

Los derechos de propiedad literaria, cientifica y artistica reconocidos pot el presente Convenio
les serAn garantizados a los autores, traductores, compositores y artistas o a sus derecho habientes
en cada uno de los paises durante todo el tiempo que les conceda la propiedad, la legislaci6n del
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pais de origen. Igualmente se garantizardn los derechos de propiedad a los editores de las obras
publicadas en cualquiera de los paises contratantes, cuyos autores pertenezcan a Estados extrafilos
al Convenio.

Articulo X.

El pais de origen de una obra serA el de su primera pubiicaci6n en cualquiera de las Partes
Contratantes, y si ella se ha verificado simultAneamente, en ambas, serd pais de origen aqu6 que
acuerde un t6rmino ms corto de protecci6n.

Articulo XI.

Cuando en uno de los dos paises se deba presentar judicialmente la prueba de que el autor,
traductor, o editor ha asegurado sus derechos mediante las formalidades prescriptas por la ley de
su pals, bastari para esa prueba con el certificado expedido por el Jefe del Registro general de la
Propiedad si se trata de Espafia o en su defecto la comunicaci6n del Director de la Oficina
correspondiente a que alude el articulo 50 serA suficiente. Sin embargo, el hecho de constar la obra
en el peri6dico oficial a que alude el articulo quinto seri suficiente sin necesidad de presentar el
mencionado certificado cuando medie queja o demanda de persona autorizada contra el carActer
fraudulento de una publicaci6n para detener la circulaci6n de 6sta mientras se esclarezcan los
hechos.

Artlculo XII.

La disposiciones del presente Convenio no perjudicardn en manera alguna el derecho que
corresponde a ambos Estados para vigilar o prohibir por medio de medidas de legislaci6n o de
policia interior la circulaci6n, la representaci6n o la exposici6n de cualquier obra o producci6n con
la cual las autoridades competentes pueden ejercer sus derechos por razones que atafien a la moral y
al orden pfiblico.

Articulo XIII.

Los autores de obras dramiticas y lirico-dramAticas fijarin la tarifa exigible por la
representaci6n de las mismas y cuando no la hubieren fijado al conceder el permiso, se aplicarA la
siguiente : Para obras en un acto, el 3 %. Para obras en dos actos, 7 %. Para obras en tres actos o
m6s, el io %. En las tres primeras representaciones de estreno en el pals se cobrarA el doble de
estos derechos. Este tanto por ciento se exigiri sobre el total producto de cada representaci6n,
incluyendo el abono y el aumento de precios por contaduria u otro concepto, sin tener en cuenta
cualquier arreglo o convenio particular que las Empresas puedan hacer vendiendo billetes o precios
menores que los anunciados ; pero descontando la rebaja concedida a los abonados. En las obras
lirico-dramticas estos derechos se dividirnn por mitad entre el autor de ]a mi'sica y el del libro..
En las obras puramente musicales estos derechos se reducirn a la mitad.

Articulo XIV.

A. Los mandatarios legales o representantes de autores, compo.itores o artistas gozardn
reciprocamente y bajo todos respectos los mismos derechos que los que la presente Convenci6n
concede a los mismos autores, traductores, compositores y artistas.
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B. Se autoriza y faculta tambi~n a los agentes consulares en ambos paises contratantes para
procurar de oficio, administrativa y judicialmente, en el pais donde se hallan acreditados, la
aplicaci6n de la legislaci6n interna para la protecci6n de ]a propiedad literaria, cientifica o artistica
de conformidad con los preceptos establecidos en el presente Convenio, o que en adelante se
concedieren por la ley del uno o del otro Estado.

Articulo XV.

A. La prohibici6n de reimprimir, publicar, introducir, representar, exhibir, vender o ejecutar en
cualquiera de los dos paises, obras que no hayan sido publicadas por sus autores, o con autorizaci6n
de los mismos, no impone a los dos Estados la obligaci6n de vigilar oficiosamente el que estos hechos
no se verifiquen, sino que es deber de los interesados o de sus representantes debidamente

,autorizados, asi como facultad de los c6nsules respectivamente, el denunciar a las autoridades las
infracciones que est6n por hacerse o se hayan ejecutado, para que por la via y procedimientos
legales se impida o castigue a los infractores.

B. Toda edici6n o reproducci6n de una obra literaria, cientifica o artistica hecha sin ajustarse
a las disposiciones del presente Convenio serd considerada como falsificaci6n. Es circunstancia
agravante en la defraudaci6n la variaci6n del titulo de una obra o la alteraci6n de su texto para
publicarla.

Articulo XVI.

No son objeto de este Convenio las obras que hayan entrado en el dominio pfiblico cuando
6ste deba ponerse en vigor. Ser.n del dominio pliblico las obras consideradas como tales por la
legislaci6n de cualquiera de los dos paises que sea ms favorable a los intereses de los autores.

Articulo XVII.

Ambos Estados se aseguran mutuamente el trato de la naci6n mds favorecida, es decir que
si en cualquier convenio para proteger la propiedad intelectual se concedieren mayores ventajas
por uno de ellos a una tercera potencia el otro disfrutarA tambi6n de iguales ventajas bajo las mismas
condiciones.

Articulo XVIII.

A. El presente Convenio se pondrA en vigor desde el dia en que fuesen canjeadas sus
ratificaciones. Su duraci6n serd de cinco afios, contados desde ese dia, pero a6n entonces continuari
en vigor hasta que sea denunciado por una u otra parte de los contratantes, y un afio despu6s de la
denuncia.

B. Ambas partes se reservan, sin embargo, la facultad de introducir en 61, de comdn acuerdo,
cualquiera modificaci6n o mejora que la experiencia demuestre ser conveniente.
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Articulo XIX.

Las ratificaciones del presente Convenio se canjearnn en Asunci6n, tan pronto como sea posible.

En testimonio de lo cual los infrascriptos Plenipotenciatios firman por duplicado la presente
Convenci6n y ponen en ella sus sellos.

Hecho en duplicado en Asunci6n, a los ocho dias del Ines de Julio de mil novecientos veinte y
cinco.

(Firmado) Enrique BORDENAVE.

(Firmado) Felipe G. ONTIVEROS.

Es copia:

E. Egusquiza.
Sub-secretario de Relaciones exteriores.
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I TRADUCTION.

No 3190. - CONVENTION ENTRE L'ESPAGNE ET LE PARAGUAY
CONCERNANT LA PROPRIETE LITTERAIRE, ARTISTIQUE ET
SCIENTIFIQUE. SIGNEE A ASSOMPTION, LE 8 JUILLET 1925.

LE PRIISIDENT DE LA RAPUBLIQUE DU PARAGUAY et SA MAJESTt LE Roi D'EsPAGNE, d~sireux
de garantir la propri~t6 littraire, artistique et scientifique des auteurs dans leurs pays respectifs,
ont r~solu de signer la pr~sente convention et ont nomm6, L cet effet, pour leurs pl~nipotentiaires:

LE PRASIDENT DE LA RtPUBLIQUE DU PARAGUAY:

M. le Dr Enrique BORDENAVE, ministre des Affaires 6trang~res;

SA MAJESTA LE RoI D'ESPAGNE:

Don Felipe GARCIA ONTIVEROS y LAPLANA, commandeur de l'Ordre d'Isabelle la Catholique,
chevalier de 1'Ordre de Charles III, etc., etc., etc., charg6 d'Affaires d'Espagne au
Paraguay;

Lesquels, apr~s s'Atre communiqu6 leurs pleins pouvoirs, trouv~s en bonne et due forme,
sont convenus des dispositions suivantes :

Article premier.

A. Les auteurs d'oeuvres litt~raires, scientiftiques ou artistiques de 1'un des deux pays, qui
auront assure, en se conformant aux prescriptions lgales, leur droit de propri~t6 dans l'un des
deux pays contractants, se verront 6galement reconnaitre ce droit dans l'autre pays, sans nouvelles
formalit6s, et jouiront dans chacun des deux pays, r6ciproquement, des avantages stipuls dans
la pr6sente convention ainsi que de tous ceux qui sont accord6s ou qui le seraient ult~rieurement
par la ltgislation de l'un ou de l'autre Etat pour la protection des ceuvres litt6raires, scientifiques
ou artistiques.

B. En ce qui concerne la garantie de ces avantages, l'obtention de dommages et int6rts et
la poursuite des falcificateurs, ils jouiront de la mme protection et des mmes moyens de droit
que ceux qui sont accord6s ou qui le seraient ult6rieurement aux auteurs nationaux, dans chacun
des deux pays, par la l6gislation respective de ces derniers.

C. Aux effets de la pr6sente convention, sont r6put~s auteurs espagnols les auteurs de nationalit6
espagnole ou paraguayenne qui habitent dans les territoires de la monarchie espagnole ou qui
6crivent, ex~cutent ou donnent au theatre leurs ceuvres dans ces territoires, et auteurs paraguayens
les auteurs de nationalit6 paraguayenne ou espagnole qui resident dans la R~publique du Paraguay
ou qui 6crivent, ex6cutent, publient ou donnent au th6itre leurs oeuvres dans cette Ripublique

Article II.

On entend par oeuvres litt6raires, scientifiques et artistiques toute production du domaine
litt6raire, scientifique et artistique, quel qu'en soit le mode ou la forme de reproduction, telle que:

Traduit par le Secr6tariat de la Soci6t6 des Nations, h titre d'information.
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1 TRANSLATION.

No. 319o. - CONVENTION BETWEEN SPAIN AND PARAGUAY
CONCERNING LITERARY, ARTISTIC AND SCIENTIFIC PROPERTY.
SIGNED AT ASUNCION, JULY 8, 1925.

THE PRESIDENT OF THE REPUBLIC OF PARAGUAY and His MAJESTY THE KING OF SPAIN,
being desirous of safeguarding the literary, artistic, and scientific property of authors in their
respective countries, have resolved to sign the present Convention, and for this purpose have
appointed as their Plenipotentiaries :

THE PRESIDENT OF THE REPUBLIC OF PARAGUAY:

Dr. Enrique BORDENAVE, Minister for Foreign Affairs;

HIS MAJESTY THE KING OF SPAIN :

Don Felipe GARCIA ONTIVEROS y LAPLANA, Commander of the Royal Order of Isabel
the Catholic, Knight of the Order of Carlos III, etc., etc., etc., Spanish Charg6
d'Affaires in Paraguay ;

Who, having exchanged their full powers, found in good and due form, have agreed upon the
following provisions :

Article I.

A. The authors of literary, scientific, or artistic works of either of the two countries, who,
by complying with the requisite legal formalities, secure the right of ownership thereof in either
of the contracting countries, shall have it secured in the other withouc further formalities, and
shall reciprocally enjoy, in each of the two countries, the advantages stipulated in the present
Convention, as also those that are or may hereafter be granted by the laws of either State for the
protection of literary, scientific, or artistic works.

B. As regards the safeguarding of these advantages, the obtaining of damages, and the prose-
cution of forgers, they shall have the same protection and the same legal remedies as are or may
hereafter be granted to native authors in either country by their respective laws.

C. For the purposes of this Treaty, Spanish authors are deemed to be those of Spanish or
Paraguayan nationality who reside in the dominions of the Spanish Monarchy or write or execute
their works or have them performed in the theatres therein ; and Paraguayan authors are deemed
to be those of Paraguayan or Spanish nationality who reside in the Republic of Paraguay or write,
execute, or publish their works or have them performed in thi theatres therein.

Article II.

By literary, scientific, and artistic works are meant any production in the literary, scientific,
and artistic domain, whatever may be the mode or form of its reproduction, such as books,

1 Translated by the Secretariat of the League of Nations, for information.



234 Socie't des Nations - Recuei des Traites. 1933

les livres, brochures et autres 6crits ; les ceuvres dramatiques ou dramatico-musicales, avec ou
sans livrets ; les compositions musicales et arrangements de musique, avec ou sans paroles, chansons
et vaudevilles ; les pantomimes dont la mise en sc~ne est fix~e par 6crit ou autrement; les ceuvres
cin~matographiques ou similaires ; les oeuvres de dessin, de peinture, de sculpture et d'architecture;
les gravures, photographies, lithographies et chromolithographies ou illustrations et autres oeuvres
obtenues par des moyens analogues ; les cartes et globes g~ographiques ; les plans, croquis et ouvrages
plastiques relatifs h la g~ographie, A la topographie, h l'architecture, h la physiologie et autres
sciences et, d'une fa~on g6n6rale, toute production du domaine litt6raire, scientifique et artistique
qui pourrait tre publi~e par n'importe quel mode d'impression, de reproduction ou exicut6e par
un moyen quelconque connu ou d6couvert ult6rieurement.

Article III.

Le droit de proprit6 sur une oeuvre litt~raire, artistique ou scientifique comprend pour son
auteur ou ses ayants droit ou mandataires, la facult6 exclusive d'en disposer, de la publier, de
l'ali~ner, de la traduire ou d'en autoriser la traduction et de la reproduire sous une forme quelconque.

Article IV.

Est r~put6 auteur d'une ceuvre protegee, sauf preuve du contraire, celui dont le nom ou le
pseudonyme figure sur cette euvre.

Article V.

Les Hautes Parties contractantes s'engagent h se remettre, par l'interm~diaire de leurs lgations
ou par quelque autre interm~diaire autoris6, le journal officiel dans lequel est publi~e la liste des
ceuvres en faveur desquelles les auteurs et 6diteurs ont assur6, chaque trimestre, en se conformant
aux formalitis prescrites par la loi, leurs propres droits dans le pays intiress6. S'il n'existe pas de
journal officiel pour la publication de la liste en question, il suffira que le directeur du bureau
comptent fasse parvenir cette liste par correspondance au Ministre des Affaires 6trang~res qui,
h son tour, se chargera de la transmettre ht qui de droit.

Article VI.

A. Sont interdites dans les deux pays 1'impression, la reproduction, la publication, la traduction,
l'adaptation, la representation, l'ex~cution, l'instrumentation et la r6instrumentation d'oeuvres
musicales, arrangements de musique, de quelle nature que ce soit, la vente ou l'exposition, la
transformation pour la cin6matographie ou tout autre proc6d6 d'adaptation h des instruments
m~caniques, des oeuvres littiraires, scientifiques et artistiques, sans le consentement de l'auteur
espagnol ou paraguayen qui a rserv6 ses droits de proprietY, que les reproductions non autorisies
proviennent de l'un des deux pays contractants ou d'un autre pays 6tranger quelconque.

B. Sera rciproquement autoris6e, la publication, dans chacun des deux pays, d'extraits ou
de fragments entiers, accompagn~s de notes explicatives, des ceuvres d'un auteur de l'autre pays,
A condition que leur provenance soit indiqu~e et qu'il soient destin6s h l'enseignement ou h l'6tude,
ou constituent des chrestomathies compostes de fragments d'oeuvres de divers auteurs.

C. Les 6crits insdrs dans des quotidiens et publications analogues ne pourront 6tre reproduits
s'il est expressiment mentionn6 au bas de ces 6crits que leur reproduction est interdite. Les 6crits
et illustrations ins~r~s dans des hebdomadaires ou des revues scientifiques, politiques, litt6raires,
artistiques ou de toute autre catigorie, ne pourront tre reproduits s'il est indiqu6 dans 1'entite
que la reproduction est interdite. Si les declarations susvisies font d6faut, les 6crits pourront 6tre
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pamphlets, or any other writings ; dramatic or dramatico-musical works, with or without libretti;
musical compositions or arrangements, with or without words, songs or interludes; entertainments
in dumb show, the acting form of which is fixed in writing or otherwise, cinematographic or similar
works ; works of drawing, painting, sculpture, architecture ; engravings, photographs, photo-
gravures, lithographs, and chromo-lithographs or illustrations, and other works obtained by similar
means ; geographical maps and globes, plans, sketches, and plastic works relative to geography,
topography, architecture, physiology, or other sciences, and, in general, any production in the
literary, scientific, and artistic domain which may be published by any method of printing or
reproduction or executed by any means already known or hereafter invented.

Article III.

The copyright of a literary, artistic, or scientific work shall include for its author or his heirs
or assigns or representatives the exclusive right to dispose of it, publish it, alienate it, translate
it or authorise its translation, and reproduce it in any form.

Article IV.

In the absence of proof to the contrary, the author of a protected work shall be deemed to be
the person whose name or pseudonym appears on it.

Article V.

The High Contracting Parties undertake to furnish each other, through their legations or some
other authorised channel, with the official periodical containing the list of works of which during
each quarter, the authors and publishers have secured the copyright in their respective countries
by complying with the formalities required by law. Should there be no official periodical in which
tfiat list can be published, it shall be sufficient for the director of the appropriate office to send
the list by post to the Ministry of Foreign Affairs, which shall be responsible for its transmission
to the pioper quarter.

Article VI.

A. The printing, reproduction, publication, translation, adaptation, representation,
performance, instrumentation and re-instrumentation (of musical works), musical arrangement
of any kind, sale, exhibition or adaptation to the cinematograph or other mechanical instruments,
of literary, scientific, and artistic works, without the consent of the Spanish or Paraguayan author
who has secured the copyright thereof, whether the unauthorised reproductions come from either
of the two contracting countries or from any other country, shall be prohibited in both countries.

B. The publication in each of the two countries of extracts or entire fragments, accompanied
by explanatory notes, from the works of an author of the other country, shall be reciprocally allowed,
provided that their origin is indicated and that they are intended for purposes of instruction or
study or the formation of anthologies consisting of fragments of the works of various authors.

C. Writings in newspapers or similar publications may not be reproduced if it is expressly
stated at the foot thereof that their reproduction is prohibited. Writings and illustrations in
weekly publications or scientific, political, literary, artistic, or other reviews, may not be reproduced
if a statement to the effect that reproduction is prohibited appears at the top. In the absence of
such statement, the writings may be reproduced, together with the illustrations, if any, by any
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reproduits, avec leurs illustrations s'il y en a, par toute autre publication du m~me ordre, A
condition que 'on indique l'original auquel l'emprunt a 6t6 fait.

D. En aucun cas la reproduction de fragments musicaux ne sera autoris~e sans la permission
de l'auteur des ceuvres.

E. Est 6galement interdite la publication, sous forme de brochures ou de feuilles d6tach~es,
des sujets des pi~ces de thAtre sans la permission de l'auteur.

Article VII.

Les ressortissants de l'un des deux pays, auteurs d'oeuvres originales, auront le droit de s'opposer
h la traduction de leurs oeuvres sans leur autorisation, pendant toute la dur6e de la protection du
droit de propri6t litt6raire, scientifique et artistique qui leur a 6t6 accord6e pour Y'ceuvre originale.

Article VIII.

Les traductions jouiront de la protection pr~vue par la prisente convention pour les oeuvres
originales. I1 doit 8tre entendu que le pr6sent article protege le traducteur en ce qui concerne la
traduction qu'il a donn~e de l'oeuvre originale et ne conf~re pas un droit exclusif de traduction au
premier traducteur d'une ceuvre quelconque 6crite dans une langue morte ou vivante, lorsque ces
ceuvres sont tomb~es dans le domaine public. Pour les traductions autoris~es d'oeuvres jouissant de
droits inter-nationaux, le registre confirme la protection de l'euvre originale.

Article IX.

Les droits de propri6t6 litt~raire, scientifique et artistique reconnus par la pr6sente convention
seront 6galement garantis aux auteurs, traducteurs, compositeurs et artistes et h leurs ayants-droit,
dans chacun des pays, pour toute la dur6e pendant laquelle la l6gislation du pays d'origine leur
concede la propri6t6. De mrme, les droits de propri&t6 seront garantis aux 6diteurs des ceuvres
publi~es dans l'un quelconque des pays contractants dont les auteurs sont des ressortissants de
pays 6trangers , la convention.

Article X.

Le pays d'origine d'une ceuvre sera celui de sa premiere publication dans l'un quelconque des
Etats contractants, et si cette publication a eu lieu simultan6ment dans les deux pays, le pays
d'origine sera celui qui accorde la dur~e de protection la plus courte.

Article XI.

Lorsque, dans l'un des deux pays, il y aura lieu d'6tablir en justice que l'auteur, le traducteur
ou l'6diteur a assur6 ses droits en accomplissant les formalit6s prescrites par la l6gislation de son
pays, il suffira, cet effet, de pr6senter un certificat dilivr6 par le chef du registre g~n~ral de la
propri6t6, s'il s'agit de l'Espagne, ou h son d6faut, la communication du directeur du bureau
correspondant, lk laquelle il est fait allusion i l'article V, sera suffisante. N~anmoins, lorsqu'une
personne autoris6e porte plainte ou intente une action en justice en all6guant le caract6re frauduleux
d'une publication, le fait que l'euvre figure dans le journal officiel vis6 ? l'article V sera suffisant,
sans qu'il soit ntcessaire de pr6senter le certificat susmentionn6, pour arr~ter ]a circulation de
I'oeuvre en question jusqu'A ce que les faits soient 6lucid~s.
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other publication of the same kind, provided that mention is made of the original from which
they have been taken.

D. The reproduction of musical pieces shall in no case be allowed without the permission of
the composer.

E. The publication of the plots of plays in the form of pamphlets or loose sheets without
the author's permission shall also be forbidden.

Article VII.

Tte nationals of either country who are the authors of original works may refuse, during the
whole of the period for which the literary, scientific, or artistic copyright of such works has been
granted to them, to allow the translation thereof without their permission.

Article VIII.

Translations shall enjoy the protection provided in the present Convention for original works*
The present Article must be understood to protect the translator's version of the orginal work,
but not to confer the exclusive right of translation op the first translator of any work written in
a dead or living language, when such work has become common property. In the case of the
authorised translations of works with international rights, the protection of the original work
is confirmed by registration.

Article IX.

The literary, scientific, and artistic copyright recognised by the present Convention shall be
secured to authors, translators, composers, and artists, or their heirs and assigns, in each of the
two countries, for the whole period for which that right is accorded to them by the laws of the
country of origin. The publishers of works issued in either of the contracting countries whose
authors are nationals of States not parties to the Convention shall also be secured the copyright
of such works.

Article X.

The country of origin of a work shall be that of either of the Contracting Parties in which it
is first published, and if it is published simultaneously in both, the country of origin shall be that
which grants the shorter period of protection.

Article XI.

Whenever, in either of the two countries, evidence has to be produced in court that the author,
translator, or publisher has secured his rights by complying with the formalities laid down by the
law of his country, the certificate issued by the Chief of the General Property Register or, failing
this, the communication from the Director of the competent office referred to in Article V, shall
suffice in the case of Spain. Nevertheless, should an authorised person lodge a complaint or bring
an action in respect of the fraudulent nature of a publication, the fact that the work is listed in the
official periodical referred to in Article V shall be sufficient to enable its circulation to be suspended
until the facts have been elucidated, and the production of the above-mentioned certificate shall
not be required.
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Article XII.

Les dispositions de la pr~sente convention n'affecteront en aucune mani~re le droit qui appartient
aux deux Etats de contr6ler ou d'interdire, par des mesures l6gislatives on des mesures de police
int~rieure, la circulation, ]a representation on l'exposition de toute ceuvre ou production h l'6gard
de laquelle les autorit6s compktentes peuvent exercer ce droit pour des raisons touchant i. la morale
et -L l'ordre public.

Article XIII.

Les auteurs d'oeuvres dramatiques ou dramatico-musicales fixeront le montant des droits
exigibles pour la representation de ces ceuvres, et s'ils ne l'ont pas fix6 en accordant 1'autorisation,
on appliquera le taux suivant : pour des ceuvres en un acte 3 %, pour des oeuvres en deux actes 7%,
pour des ceuvres en trois actes et plus io %. Pour les trois premieres representations d'une ceuvre
nouvelle dans le pays, on percevra le double de ces droits. Ce tant pour cent sera pr~lev6 sur le
produit total de chaque repr6sentation, y compris l'abonnement et le suppl6ment pour ]a location
ou pour tout autre motif, sans qu'il soit tenu compte de tout arrangement ou convention particulire
que les entreprises peuvent faire en vendant des billets h des prix inf6rieurs aux prix annonces,
mais d~duction faite de la r6duction accord6e aux abonn6s. Pour les ceuvres dramatico-musicales,
ees droits seront partag~s 6galement entre l'auteur de la musique et celui du livret. Pour les oeuvres
purement musicales, ces droits seront r6duits de moiti6.

Article XIV.

A. Les mandataires lgaux ou reprsentants des auteurs, compositeurs ou artistes, jouiront
rnciproquement et h tous 6gards des m~mes droits que ceux que la prsente convention accorde
aux auteurs, traducteurs, compositeurs et artistes eux-mmes.

B. Les agents consulaires auront 6galement le droit et la facult6, dans les deux pays
contractants, d'obtenir d'office, administrativement et judiciairement, dans le pays oii ils sont
accrdits, l'application de la l6gislation interne pour la protection de la propri6t6 littraire,
scientifique ou artistique, conform~ment aux principes 6tablis par la prsente convention ou
ceux qui seraient ultrieurement 6tablis par la lhgislation de lun ou de l'autre Etat.

Article XV.

A. L'interdiction de rimprimer, de publier, d'introduire, de representer, d'exposer, de vendre
ou d'excuter, dans l'un quelconque des deux pays, des oeuvres qui nont pas 6t6 publies par leurs
auteurs ou avec l'autorisation de leurs auteurs, n'impose pas aux deux Etats 1'obligation de veiller
d'office At ce que ces faits ne se produisent 'pas, mais les intresss ou leurs reprsentants dfiment
autoriss devront, et les consuls respectifs pourront d6noncer aux autorits les infractions qui se
prparent ou qui ont d~ji eu lieu, afin que lon empche ou que lFon rprime ces infractions par la
voie et les moyens l6gaux.

B. Toute 6dition ou reproduction d'une oeuvre littraire, scientifique ou artistique faite
contrairement aux dispositions de la prsente convention, sera consid~r6e comme une falsification.
Une modification du titre d'un ouvrage ou l'altnration de son texte, pour le publier, sera considire
comme une circonstance aggravante de la fraude.

Article XVI.

Ne sont pas vises par la prsente convention les ceuvres qui 6taient tomb6es dans le dornaine
public au moment de sa mise en vigueur. Seront tomb~es dans le domaine public les Oeuvres
consid~res comme telles par la 16gislation de celui des deux pays qui est le plus favorable aux
intrts des auteurs.
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Article XII.

The provisions of the present Convention shall in no wise impair the right of both States to
supervise or prohibit, by legislation or internal regulations, the circulation, performance' or
exhibition of any work or production in respect of which the competent authorities may exercise
that right for moral reasons or in the interests of public order.

Article XIII.

The authors of dramatic or dramatico-musical works shall fix the fee payable for the
performance thereof ; should they omit to do so when granting permission to perform the work,
the following fees shall be chargeable : for works in one act, 3% ; for works in two acts, 7% ; for
works in three or more acts, lO%. For the first three performances of a new work in the country,
twice these rates, shall be charged. This percentage shall be levied on the total proceeds of each
performance, including subscriptions and booking-fees or other additional charges, irrespective of
any special arrangement or agreement which the management may make to sell tickets at prices
lower than those announced ; the rebate granted to subscribers shall, however, be deducted. In
the case of dramatico-musical works, these fees shall be divided equally between the composer
and the librettist. In the case of purely musical works, these fees shall be halved.

Article XIV.

A. The legal assignees or representatives of authors, composers, or artists, shall reciprocally
enjoy in every respect the same rights as are granted by the present Convention to the authors,
translators, composers, and artists themselves.

B. The consular agents in both contracting countries shall also be authorised and empowered
ex officio to ensure by administrative and judicial means, in the country to which they are
accredited, the application of the internal laws for the protection of literary, scientific, and artistic
property, in accordance with the principles laid down in the present Convention or those which
may hereafter be established by the laws of either State.

Article XV.

A. The prohibition to reprint, publish, import, represent, exhibit, sell, or perform, in either
of the two countries, works which have not been published by or with the permission of their
authors, does not oblige the two States to take steps of their own accord to prevent the occurrence of
such acts ; it is the duty of the interested parties, or their duly-authorised representatives, and the
right of the respective consuls, to report to the authorities any infringements which may be about
to occur or may have occurred, with a view to the prevention or punishment of the offence through
the legal channel and by legal procedure.

B. The publication or reproduction of a literary, scientific, or artistic work in breach of the
provisions of the present Convention shall be regarded as forgery. The alteration of the title of a
work or its text for the purpose of publication shall be regarded as a circumstance aggravating the
fraud.

Article XVI.

This Convention does not apply to works which may have become common property at the
time of their entry into force. Such works shall be those so regarded by whichever country's laws
are more favourable to the authors' interests.
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Article XVII.

Les deux Etats s'accordent reciproquement le traiternent de la nation la plus favoris6e,
c'est-A-dire que si, dans une convention quelconque pour la protection de la proprit6 intellectuelle,
il 6tait accord6 des avantages plus grands par l'un d'eux h une tierce Puissance, l'autre bfn~ficiera
6galement de ces avantages aux mmes conditions.

Article XVIII.

A. La pr6sente convention entrera en vigueur le jour de l'6change des instruments de
ratification. Sa dur6e sera de cinq ans h compter de ce jour, mais m~me alors, elle restera en vigueur
jusqu' ce qu'elle ait W d~noncee par l'une ou 1'autre des Parties contractantes, et pendant un an
apr~s la d~nonciation.

B. Les deux Parties se r~servent n~anmoins la facult6 d'v introduire, d'un commun accord,
toute modification ou am6lioration que 1'exp6rience pourrait leur sugg6rer.

Article XIX.

Les instruments de ratification de la prfsente convention seront 6chang~s A ssomption, dans
le plus bref d~lai possible.

En foi de quoi les pl6nipotentiaires soussignfs ont sign6 la pr6sente convention, en double
expedition, et y ont appos6 leurs cachets.

Fait en double expedition A Assomption, le 8 juillet 1925.

(Signd) Enrique BORDENAVE

(Signd) Felipe G. ONTIVEROS.
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Article XVlI.

Each State shall grant the other most-favoured-nation treatment; i. e., if, in any agreement
for the protection of intellectual property, greater advantages are granted by either of them to a
third Power, the other shall also enjoy the like advantages under the same conditions.

Article XVIII.

A. The present Convention shall come into force on the day of the exchange of ratifications.
It shall be concluded for a period of five years from that date, but shall remain in force thereafter
until it is denounced by either of the Contracting Parties, the denunciation to take effect one
year later.

B. Nevertheless, both Parties reserve the right to introduce therein, by common consent,
such amendments or improvements as experience may show to be expedient.

Article XIX.

The instruments of ratification of the present Convention shall be exchanged at Asunci6n as

soon as possible.

In faith whereof the undersigned Plenipotentiaries have signed the present Convention in
duplicate and have thereto affixed their seals.

Done in duplicate at Asunci6n on the eighth day of July, one thousand nine hundred and
twenty-five.

(Signed) Enrique BORDENAVE.

(Signed) Felipe G. ONTIVxROS.
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No. 3191. - CONVENTIONI ENTRE L'ITALIE ET LA TURQUIE POUR
LA DILIMITATION DES EAUX TERRITORIALES ENTRE LES
COTES D'ANATOLIE ET L'ILE DE CASTELLORIZO. SIGNtE A
ANKARA, LE 4 JAN VIER 1932.

Texte oficiel franpais communiqud par les ministres des Afaires dtrangdres d'Italie et de Turquic.
L'enregistrement de cette convention a eu lieu le 24 mai 1933.

LE GOUVERNEMENT ROYAL D'ITALIE repr6sent6 par Son Excellence le baron Pompeo ALOISI
ambassadeur extraordinaire et pl~nipotentiaire en Turquie, d'une part; et

LE GOUVERNEMENT DE LA RtPUBLIQUE TURQUE reprfsent6 par Son Excellence Monsieur le
docteur Tevfik ROSTtY Bey, ministre des Affaires 6trang~res, dfput6 d'Izmir, d'autre part;

Anim's du dfsir de maintenir et de consolid~r davantage les relations de sincere amiti6 qui fort
heureusement existent entre eux, ont ddcid6 de r~gler par un arrangement direct le diff6rend
surgi entre l'Italie et la Turquie au sujet de la souverainet6 sur les flots situfs entre les c6tes
d'Anatolie et l'ile de Castellorizo, ainsi que sur l'lot de Kara-Ada et de proc~der h la d6limitation
des eaux territoriales environnant lesdits flots dont l'appartenance a fait l'objet d'une contestation
entre eux, it la suite de l'interpr6tation des dispositions y relatives du Trait6 de Lausanne.

Les soussign6s, apr s avoir exhib6 leurs pleins pouvoirs reconnus en bonne et due, forme, sont
tomb6s d'accord sur les points suivants:

Article premier.

Le Gouvernement italien reconnaft la souverainet6 de la Turquie sur les ilots ci-dessous
d~nomms :

Volo (§atal-Ada), Ochendra (Uvendire), Fournachia (Furnakya), Kato Volo (Katovolo),
Prassoudi (Prasudi) (au sud-est de Catovolo). Les Hots de Tchatallota, Pighi, Nissi-Tis-
Pighi, Recif Agricelia, Proussecliss (Rocher), Pano Makri, Kato Makri (et les rochers
compris), Marathi, Roccie Voutzaky (Rocci Vutchaki), Dacia (Dasya), Nissi-Tis Dacia,
Prassoudi (au N. de Dacia), Alimentarya (Alimentaria), Caravola (Karavola).

IArticle 2.

L'lot de Kara-Ada, situ6 dans la baie de Bodrum, appartiendra 6galement it la Turquie.

I L'6change des ratifications a eu lieu -t Rome, le 25 avril 1933.



1933 League of Nations - Treaty Series. 245

I TRADUCTION. - TRANSLATION.

No. 3191. - CONVENTION ? BETWEEN ITALY AND TURKEY FOR
THE DELIMITATION OF THE TERRITORIAL WATERS BETWEEN
THE COASTS OF ANATOLIA AND THE ISLAND OF CASTELLORIZO.
SIGNED AT ANKARA, JANUARY 4, 1932.

French official text communicated by the Italian and Turkish Ministers for Foreign Affairs. The
registration of this Convention took place May 24, 1933.

THE ROYAL GOVERNMENT OF ITALY represented by His Excellency Baron Pompeo ALOIsI,
Ambassador Extraordinary and Plenipotentiary in Turkey, of the one part; and

THE GOVERNMENT OF THE TURKISH REPUBLIC represented by His Excellency Dr. Tevfik
RtSTP Bey, Minister for Foreign Affairs, Deputy for Izmir, of the other part;

Being desirous of maintaining and strengthening still further the relations of sincere friendship
which happily exist between them, have decided to settle by a direct agreement the dispute which
has arisen between Italy and Turkey concerning the sovereignty over the islets situated between
the Anatolian coast and the island of Castellorizo and also over the island of Kara-Ada, and to
delimit the territorial waters surrounding the said islets, the ownership of which has given
rise to a dispute between them in consequence of the interpretation of the provisions of the Treaty
of Lausanne relevant thereto.

The undersigned, having shown their full powers, found in good and due form, have agreed
upon the following points

Article I.

The Italian Government recognises the sovereignty of Turkey over the following islets:

Volo (§atal-Ada), Ochendra (Uvendire), Fournachia (Furnakya), Kato Volo (Kato-
volo), Prassoudi (Prasudi) (south-east of Catovolo). The islets of Tchatallota, Pighi,
Nissi-Tis-Pighi, Agricelia reef, Proussecliss (rock), Pano Makri, Kato Makri (including
the rocks), Marathi, Roccie Voutzaky (Rocci Vutchaki), Dacia (Dasya), Nissi-Tis Dacia,
Prassoudi (north of Dacia), Alimentarya (Alimentaria), Caravola (Karavola).

Article 2.

The islet of Kara-Ada, situated in the Bay of Bodrum, shall likewise belong to Turkey.

1 Traduit par le Secr6tariat de la Soci6t6 des I Translated by the Secretariat of the League
Nations, it titre d'information, of Nations, for information.

2 The exchange of ratifications took place at Rome, April 25, 1933.
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Article 3.

Par contre, le Gouvernement turc reconnait la souverainet6 de l'Italie sur les ilots situ6s dans
la zone d41imitle par une circonf~rence qui aura pour centre le d6me de l'Eglise de la Ville de
Castellorizo et pour rayon la distance entre ledit centre et le Cap San Stephano (pointe du vent)
A savoir : Psoradia, Polyphados, St. Georges (deux lies d6nommles dans la carte anglaise n. 236:
Saint Georges celle du sud et Agrielaia celle du Nord).

Psomi (Strongylo, carte anglaise 236), Cutsumbora (Koutsoumbas) (Rochers), Mavro Poinaki
(Mavro Poinachi), Mavro Poinis (Mavro Poini).

En dehors de ces flots compris dans la circonflrence pr6cit6e les ilots de St. Georges (Rho)
Dragonera, Ross et Hypsili (Stronghyli) appartiendront 6galement A l'Italie.

Article 4.

I est bien entendu que toutes les fles et toutes les ilots et rochers se trouvant des deux c6t s
de ]a ligne de d6limitation des eaux d~finie par la prsente convention, que leurs noms y aient
W mentionn6s ou non, appartiennent h 'Etat sous la souverainet6 duquel se trouve plac~e la

zone oOi lesdites les et lesdits ilots et rochers sont situs.

Article 5.

Les Hautes Parties contractantes sont 6galement tomb~es d'accord pour fixer la d41imitation
des eaux territoriales comme suit

A 'Est :
D'un point situ6 h moiti6 distance entre le cap San Stephano (pointe du vent)

et le calp Gata;
De IA, en ligne droite jusqu'h un point situ6 h moiti6 distance entre Psomi et

Proussecliss (Prussekli) ;
De ce point, en ligne droite sur un point situ6 ht moiti6 distance entre Mavro-

Poinis et Proussecliss ;
De ce point, en ligne droite sur un point situ6 a moiti6 distance entre la pointe

Niphtis et le rocher Proussecliss ;
De ce dernier point, en ligne droite sur un point situ6 A moiti6 distance entre

la c6te Nord-Est de 'ile d'Hypsili (Stronghyli) et la c6te Sud-Ouest de l'ile de Nissi-Tis
Dacia ;

De cc point, en ligne droite, jusqu'it un point qui se trouve t trois milles au Sud
de Tugh-Burnu.
Au Sud :

De ce dernier point, Ia ligne passe jusqu't un point situ6 h trois milles au sud
de la pointe Sud Hypsili pour se joindre h la fronti~re maritime qui ne rentre pas en
discussion.
Au Nord :

Du point situ6 i moiti6 distance entre le cap San Stephano (pointe du vent)
et Cap Gata, la ligne va en ligne droite h un point situ6 i moiti6 distance entre le
cap San Stephano (pointe du vent) et le cap Vathy;

De ce point en ligne droite jusqu'it un point situ6 i moiti6 distance entre le
cap du Limenari et les rochers Voutzaki (Rocci Vutzaki) ;

De ce dernier point, jusqu'A un point situ6 h moiti6 distance entre l'ile Dragonera
et Jes rochers Voutzaki (Rocci Vutchaki)
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Article 3.

On the other hand, the Turkish Government recognises Italian sovereignty over the islets
situated in the zone delimited by a circle having for its centre the dome of the Church of the
town of Castellorizo and for its radius the distance between that centre and Cape San Stephano
(windward side), namely: Psoradia, Polyphados, St. George (two islands included in the English
map No. 236 : St. George being the island to the south and Agrielaia the island to the north).

Psomi (Strongylo, English map 236), Cutsumbora (Koutsoumbas) (Rocks), Mavro Poinaki
(Mavro Poinachi), Mavro Poinis (Mavro Poini).

In addition to these islets included in the above-mentioned circle, the islets of St. George
(Rho) Dragonera, Ross and Hypsili (Stronghyli) shall likewise belong to Italy.

Article 4.

It is clearly understood that all the islands and all the islets and rocks on both sides of the
line of demarcation of the waters laid down in the present Convention, whether their names are
mentioned therein or not, shall belong to the State under whose sovereignty the zone in which
the said islands and islets and rocks are situated is placed.

Article 5.

The High Contracting Parties have also agreed to delimit the territorial waters as follows

To the East :
From a point situated halfway between Cape San Stephano (windward side)

and Cape Gata;
Thence in a straight line to a point situated halfway between Psomi and Proussecliss

(Prussekli) ;
From this point in a straight line to a point situated halfway between Mavro-

Points and Proussecliss ;
From this point in a straight line to a point situated halfway between the Niphtis

Promontory and the Proussecliss Rock ;
From this latter point in a straight line to a point situated halfway between

the north-east coast of the island of Hypsili (Stronghyli) and the south-west coast
of the island of Nissi-Tis Dacia ;

From this point, in a straight line, to a point three miles south of Tugh-Burnu.

To the South :
From this latter point the line runs to a point situated three miles south of the

South Hypsili promontory where it joins the maritime frontier which is not under
discussion.
To the North:

From the point situated halfway between Cape San Stephano (windward side)
and Cape Gata the line of demarcation runs in a straight line to a point situated
halfway between Cape San Stephano (windward side) and Cape Vathy;

From this point in a straight line to a point situated halfway between the Cape
of Limenari and the Voutzaki rocks (Rocci Vutzaki) ;

From this latter point to a point situated halfway between the Dragonera island
and the Voutzaki rocks (Rocci Vutchaki);
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De ce dernier point, ]a ligne passe vers le Nord jusqu'h un point situ6 moiti6
distance entre le point Nord-Est de F'ile St. Georges (Rho) et le point le plus proche
de la c6te d'Anatolie au Nord du point de File;

De ce point, jusqu' un point situ6 ? moiti6 distance entre Prassoudi et le point
Sud-Ouest de lFile St. Georges (Rho) ;

De ce dernier point, la ligne droite jusqu'h un point situ6 h trois milles au Sud
de File de Volo pour se joindre la fronti~re maritime qui ne rentre pas en discussion.

La ligne de demarcation, tel'_ qu'elle est d~crite dans le pr6sent article, fix~e
par les Hautes Parties contractantes en vue de d6terminer l'appartenance des iles
et flots se trouvant de part et d'autre de cette ligne, rejoint h l'est hi un point situ6
aL 3 milles de distance au sud de Tugh Bumu, et a l'Ouest h un point situ6 & 3 milles
de distance au Sud de l'ile de Volo, la fronti~re maritime g6n6rale qui n'est point
en discussion entre la Turquie et l'Italie.

Article 6.

Les noms des localit~s susmentionn~es sont emprunt6s aux cartes italiennes (624) frangaise
(5551) et anglaise (236).

Les Hautes Parties contractantes sont d'accord qu'en cas de divergence entre le texte de la
pr6sente convention et les cartes' y annex6es, c'est le texte qui fera foi.

Article 7.

La pr6sente convention sera ratifi6e et les ratifications en seront 6chang~es 4 Rome aussit6t
que faire se pourra.

Elle entrera en vigueur quinze jours apr~s la date de l'6change des ratifications.

En foi de quoi, les Pl6nipotentiaires des Hautes Parties contractantes ont sign6 ]a pr~sente
convention et y ont appos6 leurs sceaux.

Fait en double exemplaire a Ankara, le 4 janvier 1932.

(L. S.) ALOlSI. (L. S.) T. RtsTt.

Per copia conforme:

p. Ii Ministro degli Affari Esteri,
Suvich.

Aslina mutabik oldugu tasdik olfilmfir.
13. V. 1933.

Sevket Fuat.

x Non reproduites.
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From this latter point the line runs northwards to a point situated halfway
between the north-east point of the St. George island (Rho) and the nearest point
of the Anatolian coast north of that island;

From this point to a point situated halfway between Prassoudi and the south-west
point of the St. George island (Rho) ;

From the latter point in a straight line to a point situated three miles south
of the island of Volo where it joins the maritime frontier which is not under discussion.

The line of demarcation described in the present Article, which has been fixed
by the High Contracting Parties with a view to determining the ownership of the
islands and islets on either side of that line, joins in an easterly direction at a point
situated three miles south of Tugh Burnu, and in a westerly direction at a point
situated three miles south of the island of Volo, the general maritime frontier which
is not under discussion between Turkey and Italy.

Article 6.

The names of the places mentioned have been taken from the Italian map (624), the French
map (5551) and the English map (236).

The High Contracting Parties agree that in case of divergence between the text of the present
Convention and the maps1 annexed thereto, the text shall prevail.

Article 7.

The present Convention shall be ratified and the ratifications shall be exchanged at Rome
as soon as possible.

It shall come into force fifteen days after the date of the exchange of ratifications.

In faith whereof the Plenipotentiaries of the High Contracting Parties have signed the present
Convention and have thereto affixed their seals.

Done in duplicate at Ankara, June 4, 1932.

(L. S.) ALOISI. (L. S.) T. ROSTO.

1 Not reproduced here.
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COLOMBIE ET PEROU

Accord relatif aux modalites d'execution des
solutions proposees par le Conseil de la
Societe des Nations dans le rapport qu'il a
adopte le i8 mars 1933, signe ' Geneve, le
25 mai j933, et lettre du president du
Comite consultatif de la meme date; et

Acte de l'evacuation du territoire visi dans
l'accord ci-dessus, signe ' Leticia, le
23 juin 1933.

COLOMBIA AND PERU

Agreement relating to the Procedure for
Putting into Effect the Recommendations
proposed by the Council of the League of
Nations in the Report which it adopted on
March 18, 1933, signed at Geneva, May 25,
1933, and Letter from the President of the
Advisory Committee of the same date; and

Record of the Evacuation of the Territory
referred to in the above-mentioned Agree-
ment, signed at Leticia, June 23, 1933.
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No 3192. - ACCORD ENTRE LA COLOMBIE ET LE PRROU RELATIF
AUX MODALITIS D'EX-CUTION DES SOLUTIONS PROPOSIZES
PAR LE CONSEIL DE LA SOCIETE DES NATIONS DANS LE
RAPPORT QU'IL A ADOPTIZ LE 18 MARS 1933. SIGNI A GENEVE,
LE 25 MAI 1933.

Textes officiels /ranpais el anglais. Cet accord a dtd enregistri par le Secrtariat le 25 mai 1933,
date de son entrde en vigueur.

Le Comit6 consultatif recommande aux Gouvernements de la Colombie et du P6rou d'adopter
les modalit6s suivantes d'ex6cution des solutions contenues dans le rapport adopt6 le 18 mars par
le Conseil dc la Soci6t6 des Nations' dans le but d'6viter tout incident susceptible d'aggraver les
relations entre ces deux pays :

i ° Les Gouvernements de la Ripublique de la Colombie et de la Rpublique du P6rou
acceptent les recommandations approuv6es par le Conseil de la Socit6 des Nations -h

I Les dispositions ci-apr~s constituent les solutions recommand6es par le Conseil au sens du
paragraphe 4 de l'article 15 du Pacte.

Le Conseil consid6rant :
i. Que la situation r6sultant de la pr6sence de forces p6ruviennes en territoire colombien est

incompatible avec les principes du droit international ainsi qu'avec ceux du Pacte de la Soci6t6 des
Nations et du Pacte de Paris, qui lient les deux Parties et auxquels doit se conformer la solution du
diff6rend ;

Qu'il est n6cessaire d'6tablir, au plus vite, un 6tat de fait en harmonie avec ces principes

Que d'ailleurs le Gouvernement de la Colombie a accept6 les propositions faites par le Conseil dans
son t6l6gramme en date du 26 janvier 1933, tendant h ce que les pr6cautions les plus rigoureuses soient
prises pour 6viter la violation du territoire p6ruvien et h ce que, en proc6dant au r6tablissement de l'ordre,
les autorit6s colombiennes fassent preuve de toute la mod6ration d6sirable :

Recommande l'6vacuation complete par les forces p6ruviennes du territoire compris dans
le trapeze de Leticia ainsi que le retrait de tout appui aux 616ments p6ruviens qui ont occup6
cette r6gion.

2. Consid6rant que le Conseil a reconnu la n6cessit6 de proceder, sur ]a base des trait6s en vigueur,
iL des n6gociations entre les Parties afin de discuter l'ensemble des probl~mes pendants et la meilleure
mani~re de leur donner une solution juste, durable et satisfaisante, et que la discussion de ces probl~mes
comprendra l'examen de tout int6r6t l6gitime du P6rou

Recommande quo les n6gociations soient entam6es et poursuivies avec la plus grande
diligence, d~s que les mesures utiles auront 6t6 prises en vue de l'ex6cution de la premiere
recommandation.
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No. 3192.-AGREEMENT BETWEEN COLOMBIA AND PERU RELATING
TO THE PROCEDURE FOR PUTTING INTO EFFECT THE RECOM-
MENDATIONS PROPOSED 'BY THE COUNCIL OF THE LEAGUE
OF NATIONS IN THE REPORT WHICH IT ADOPTED ON
MARCH 18TH, 1933. SIGNED AT GENEVA, MAY 25, 1933.

French and English official texts. This Agreement was registered with the Secretariat on May 25,
1933, the date o/its entry into force.

The Advisory Committee recommends the Governments of Colombia and Peru to adopt the
following procedure for putting into effect the recommendations embodied in the report adopted
by the Council of the League of Nations 1 on March 18th in order to avoid any incident that might
aggravate the relations between the two countries :

(i) The Governments of the Republic of Colombia and the Republic of Peru accept
the recommendations approved by the Council of the League of Nations at its meeting

The provisions hereunder constitute the recommendations made by the Council in accordance
with Article 15, paragraph 4, of the Covenant

The Council,

i. Seeing that the situation resulting from the presence of Peruvian forces in Colombian territory
is incompatible with the principles of international law, with those of the Covenant of the League of
Nations and of the Pact of Paris, which are binding on the two Parties, and to which the settlement
of the dispute must conform ;

And that it is necessary to establish as speedily as possible a situation in harmony with those
principles ;

And that, moreover, the Government of Colombia has accepted the proposals made by the Council
in its telegram dated January 26th, 1933, to the effect that the strictest precautions should be taken
to avoid any violation of Peruvian territory and, in proceeding to the re-establishment of order, the
Colombian authorities should show the requisite moderation

Recommends the complete evacuation by the Peruvian Forces of the territory contained
in the Leticia Trapezium, and the withdrawal of all support from the Peruvians who have
occupied that area.

2. Seeing that the Council has recognised the necessity for negotiations on the basis of the Treaties
in force between the Parties for the purpose of discussing all the problems outstanding and the best
manner of reaching a solution of them which shall be just, lasting and satisfactory ;

And that the discussion of these problems will include the examination of any legitimate Peruvian
interests :

Recommends that the negotiations be begun and carried out with all expedition, as socn
as suitable measures shall have been taken to carry out the first recommendation.
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sa s6ance du 18 mars 1933, aux termes du paragraphe 4 de l'article 15 du Pacte, et d~clarent
leur volont6 de s'v conformer.

20 Le Conseil nommera une commission qui devra se trouver hi Leticia dans un d~lai
maximum de trente jours. D~s l'arriv~e de cette commission, les forces p~ruviennes qui
se trouvent sur ce territoire se retireront imm~diatement et la commission, au nom du
Gouvernement de la Colombie, prendra en charge l'administration du territoire 6vacu6
par ces forces.

30 La commission, pour maintenir l'ordre dans le territoire qu'elle aura h administrer,
fera appel h des forces militaires de son choix et pourra s'attacher les autres 6l6ments
qu'elle jugera n~cessaires.

40 La commission aura le droit de d6cider de toute question concernant l'ex~cution de
son mandat. La dur~e maximum des fonctions de la commission sera d'une anne.

50 Les parties informeront le Comit6 consultatif du Conseil de la Soci~t6 des Nations
de la m~thode suivant laquelle elles entendent proc~der aux n~gociations pr~vues au No 2
des recommandations du 18 mars 1933 et le comit6 en fera rapport au Conseil.

60 Le Conseil de la Soci6t6 des Nations rappelle aux Parties qu'il s'est d~clar6 dispos6
A prater ses bons offices la demande de 'une ou de l'autre des Parties en cas de d6saccord,
soit sur la procddure suivre, soit sur toute question de fond susceptible de se presenter.
Le Conseil a consid~r6 qu'il ne saurait cesser de se pr6occuper du d~veloppement du
diffdrend.

70 Le Gouvernement de la R~publique de Colombie prendra h sa charge les frais
qu'occasionnera le fonctionnement de la commission et l'administration du territoire
auquel se rapporte le mandat conf~r6 A ladite commission.

80 Comme consequence de l'acceptation des propositions qui precedent, les
Gouvernements de la Colombie et du PWrou donneront les ordres n6cessaires pour que tout
acte d'hostilit6 cesse, de part et d'autre, et pour que les forces militaires de chaque pays
restent strictement A l'int~rieur de leurs fronti~res.

Les soussign~s, repr6sentants des Gouvernements de la Colombie et du PWrou, acceptent, au
nom de leurs gouvemements, les modalitds d'ex~cution des solutions propos~es par le Conseil dans
le rapport qu'il a adopt6 le 18 mars 1933, telles qu'elles lui ont 6t recommandes par le Comit6
consultatif et approuvfes par le Conseil L sa seance du 25 mai 1933. Ils reconnaissent que le sens de
certaines de ces modalit~s se trouve precis6 dans les lettres ci-annexfes, en date du 25 mai 1933 ;
adress~es par le president du Comit6 consultatif aux deux gouvernements pr6mentionnds avec
I'approbation du Conseil.
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on March I8th, 1933, under the terms of Article 15, paragraph 4. of the Covenant, and
declare their intention to comply with those recommendations.

(2) The Council shall appoint a Commission which is to be at Leticia within a period
not exceeding thirty days. The Peruvian forces in that territory shall withdraw
immediately upon the Commission's arrival, and the Commission, in the name of the
Government of Colombia, shall take charge of the administration of the territory evacuated
by those forces.

(3) For the purpose of maintaining order in the territory which it is to administer,
the Commission shall call upon military forces of its own selection, and may attach to
itself any other elements it may deem necessary.

(4) The Commission shall have the right to decide all questions relating to the
performance of its mandate. The Commission's term of office shall not exceed one year.

(5) The Parties shall inform the Advisory Committee of the Council of the League
of Nations of the method whereby they propose to proceed to the negotiations contemplated
in No. 2 of the recommendations of March 18th, 1933, and the Committee shall report
to the Council accordingly.

(6) The Council of the League of Nations reminds the Parties that it has declared
itself ready to lend its good offices at the request of either Party in case of disagreement
as to any point either of procedure or of substance which may arise. The Council considers
that it cannot withhold its attention from developments in the dispute.

(7) The Government of the Republic of Colombia will take upon itself the expenses
involved by the working of the Commission and the administration of the territory to
which the mandate conferred on the Commission relates.

(8) In consequence of the acceptance of the foregoing proposals, the Governments
of Colombia and Peru shall give the necessary orders for all acts of hostility to cease on
either side and for the military forces of each country to remain strictly within its frontiers.

The undersigned, Representatives of the Governments of Colombia and Peru, accept, on behalf
of their Governments, the procedure for. putting into effect the recommendations proposed by the
Council in the report which it adopted on Marcb I8th, 1933, in the form proposed by the Advisory
Committee and approved by the Council at its meeting of May 25th, 1933. They recognise that the
meaning of certain points in this procedure is defined in the annexed letters dated May 25th, 1933,
addressed by the President of the Advisory Committee, with the approval of the Council, to the
two above-mentioned Governments.
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En foi de quoi le present instrument a W
dress6 en trois exemplaires, l'un destin6 au Gou-
vernement de la Colombie, l'autre au Gouver-
nement du Prou, et le troisi~me devant 6tre
d~pos6 dans les archives du Secretariat de la
Soci~t6 des Nations.

Fait A Gen~ve, le 25 mai 1933.

L'Envoyd extraordinaire et Ministre pldnipoten-
tiaire de la Colombie, ddldgud permanent a. i.
auprs de la Socidtd des Nations :

In faith whereof the present instrument has
been drawn up in three copies, one for the
Government of Colombia, another for the Govern-
ment of Peru, and the third to be deposited with
the Secretariat of the League of Nations.

Done at Geneva, May 25th, 1933.

Envoy Extraordinary and Minister Plenipoten-
tiary of Colombia, Permanent Delegate a. i. to
the League of Natins :

Eduardo SANTOS.

L'Envoyd extraordinaire et Ministre plinipoten-
tiaire du Pdrou, ddldgud permanent aupr~s de
la Socidtd des Nations :

Envoy Extraordinvry and Minister Plenipoten-
tiary of Peru, Permanent Delegate to the League
of Nations :

F. GARCfA CALDER6N.

Le Prisident du Conseil de la Socit6 des
Nations :

The President of the Council of the League
of Nations :

J. CASTILLO NkJERA.

LETTER FROM THE CHAIRMAN OF THE ADVISORY COMMITTEE
TO THE REPRESENTATIVES OF COLOMBIA AND PERU.

SOCIt T] DES NATIONS LEAGUE OF NATIONS

GENEVA, May 25th, 1933.
SIR,

The Committee of which I have the honour to be Chairman desires me to place on record for
the information of your Government certain commentaries on the agreement which has now happily
been come to between the Governments of Peru and Colombia.

In paragraph 2 of that agreement it is stated that the Peruvian forces which are at Leticia
will evacuate that territory as soon as the Commission arrives on the spot. The Committee
understands that the Colombian forces which have occupied Guepi and other posts on the Peruvian
bank of the Putumayo will evacuate those posts simultaneously with the evacuation by the Peruvian
forces of Leticia and will hand them over to the Peruvian Government.

Article 3. - The Commission shall call upon military forces of its own selection, and may
attach to itself any other elements it may deem necessary for the purpose of maintaining order
in the territory which it is to administer. The Committee understands that the Commission will
itself be judge of the number of forces required for this purpose, but it will not ask for any further
forces than may, in its judgment, be required for the maintenance of order.
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Article 5. - In order that there may be no misunderstanding as to the exact scope of the
negotiations, the Committee thinks it well to quote in full the text of the recommendation of the
Council on this point :

" Seeing that the Council has recognised the necessity for negotiations on the basis
of the Treaties in force between the Parties for the purpose of discussing all the problems
outstanding and the best manner of reaching a solution of them which shall be just,lasting
and satisfactory :

" And that the discussion of these problems will include the examination of any
legitimate Peruvian interests ;

" Recommends that the negotiations be begun and carried out with all expedition,
as soon as suitable measures shall have been taken to carry out the first recommendation."

I have the honour to be, Sir, Your obedient Servant

(Signed) Sean LESTER,

President of the Advisory Committee.

His Excellency Dr. Santos, His Excellency Dr. F. Garcia Calder6n,
Envoy Extraordinary and Envoy Extraordinary and

Minister Plenipotentiary, Minister Plenipotentiary,
Permanent Delegate a.i. to the Permanent Delegate to the

League of Nations, League of Nations,
H6tel des Bergues, H6tel Richemond,
Gen~ve. Gen~ve.

'TRADUCTION. - TRANSLATION.

LETTRE DE M. LE PRtSIDENT DU COMITf- CONSULTATIF A MM. LES REPRESENTANTS DE

LA COLOMBIE ET DU Pd ROU.

SOCIRTt DES NATIONS LEAGUE OF NATIONS

GENtVE, le 25 mai 1933.
MONSIEUR LE MINISTRE,

Le comit6 que j'ai l'honneur de presider me charge de consigner par 6crit, pour l'information
de votre gouvemement, certaines observations relatives i l'accord qui vient, si heureusement,
d'intervenir entre les Gouvernements de la Colombie et du Prou.

Au paragraphe 2 de cet accord, il est dit que les forces p~ruviennes qui se trouvent 5 Leticia
6vacueront ce territoire d~s l'arriv6e de la commission sur les lieux. Selon le comit6, cette disposition
signifie que les forces colombiennes qui ont occup6 Guepi ainsi que d'autres postes sur la rive
p~ruvienne du Putumayo 6vacueront ces postes au m~me moment que les forces pruviennes
6vacueront Leticia et les remettront au Gouvernement p6ruvien.

Article 3. - La commission, pour maintenir l'ordre dans le territoire qu'elle aura . administrer,
fera appel A des forces militaires de son choix et pourra s'attacher les autres 6lments qu'elle jugera
n~cessaires. Selon le comit6, cet article signifie que la commission d6terminera elle-m6me 1'effectif
des forces dont elle aura besoin A cet effet, mais qu'elle ne demandera pas des effectifs supdrieurs
A ceux qu'elle jugera n~cessaires pour le maintien de l'ordre.

1 Traduit par le Secr6tariat de la Socidt6 des 1 Translated by the Secretariat of the League

Nations, h titre d'information. of Nations, for information.
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Article 5. - Afin d'6viter tout malentendu quant h la porte exacte des n~gociations, le comit6
croit utile de citer int~gralement le texte de la recommandation du conseil sur ce point :

(( Consid~rant que le Conseil a reconnu la n6cessit6 de proc~der, sur la base des trait~s
en vigueur, a des n6gociations entre les Parties afin de discuter l'ensemble des probl~mes
pendants et la meilleure manire de leur donner une solution juste, durable et satisfaisante ;

) Et que la discussion de ces probl~mes comprendra l'examen de tout intrft lgitime
du Pdrou ;

,, Recommande que les n6gociations soient entam6es et poursuivies avec la plus grande
diligence, d~s que les mesures utiles auront 6t6 prises en vue de l'ex~cution de la premiere
recommandation.,

Veuillez agr~er, etc.
Le prdsident du Comitd consultatif:

(Signd) Sean LESTER.

Son Excellence Son Excellence
le docteur Santos, le docteur F. Garcia Calder6n,

Envoyd extraordinaire et Envoy6 extraordinaire et
Ministre pl~nipotentiaire, Ministre pl~nipotentiaire,

D6l6gud permanent a.i. aupr~s de la D6lgu permanent aupr~s de la
Soci~t6 des Nations, Soci~t6 des Nations,

H6tel des Bergues, H6tel Richemond,
Gen~ve. Gen~ve.

TEXTE ESPAGNOL. - SPANISH TEXT.

ACTA DE LA EVACUACION

DEL TERRITORIO A QUE SE REFIERE EL ACUERDO FIRMADO EN GINEBRA EL DIA 25 DE MAYO DE 1933
POR LOS REPRESENTANTES DE LA REP16BLICA DE COLOMBIA Y DE LA REPdBLICA DEL PER75

ASI COMO POR EL PRESIDENTE DEL CONSEJO DE LA SOCIEDAD DE LAS NACIONES.

Texte officiel espagnol. Cet acte a jtj enregistri Spanish official text. This act was registered with
par le Secrdtariat le Ier aoit 1933. the Secretariat on August Ist, 1933.

En Leticia a las tres de la tarde del dia veintitr6s de junio de mil novecientos treinta y tres,
reunidos a bordo del B. A. P. Morona surto en dicha bahia, por una parte :

El sefior Cesar A. VELARDE MAS, Prefecto del Departamento de Loreto de la Rep6blica del
Per6, nombrado por el Gobiemo del Perd para dar cumplimiento, en representaci6n del Peri, al
articulo segundo del Acuerdo firmado en Ginebra el dia 25 de mayo de 1933 entre los
Representantes del Gobierno de la Rep~iblica de Colombia y de la Rep~iblica del Perd; y por otra
parte ;

Los sefiores Comisario Coronel Arthur W. BROWN, Comisario Capitdin Alberto de LEMOS
BASTO, Comisario CapitAn Francisco YGLESIAS, Secretario general Armando MENCIA, miembros
de la Comisi6n de Administraci6n del Territorio de Leticia nombrada por la Sociedad de las
Naciones en virtud del Acuerdo firmado en Ginebra el dia 25 de mayo de 1933 ;

Los cuales despu~s de examinar sus respectivas credenciales y hallarlas conformes, procedieron I

Primero : El sefior Cesar A. VELARDE MAS en declarar a la Comisi6n de Administraci6n del
Territorio de Leticia que el Territorio a que se refiere el Acuerdo firmado en Ginebra el dia 25 de
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mayo de 1933 del cual se acompafia un ejemplar en anexo, ha sido totalmente evacuado por las
fuerzas peruanas.

Segundo : La Comisi6n de Administraci6n del Territorio de Leticia a partir de este momento se
hace cargo de la Administraci6n en nombre del Gobierno de Colombia del territorio a que se refiere
el acuerdo firmado en Ginebra el dia 25 de mayo de 1933 evacuado por las fuerzas peruanas.

Tercero: La Comisi6n ha recibido con fecha 20 de junio de 1933 un telegrama del Ministro de
Relaciones exteriores de Colombia cuyo texto dice : Stop. Quote.

Coronel Arthur W. BROWN. Uno. Tenemos honor de acusar recibo de su atenta
comunicaci6n en la cual se sirve informarme que la Comisi6n de Administraci6n del
Territorio de Leticia nombrada por la Sociedad de las Naciones e integrada por les sefiores
Comisarios Coronel Arthur W. Brown, Capitdn Alberto de Lemos Basto, Capit n Francisco
Yglesias, doctor Armando Mencia Secretario general, ha sido constituida el dia diez y
nueve de junio de mil novecientos treinte y tres al celebrar su primera sesi6n plenaria en
Teff6 (Brasil) con la presencia de todos sus miembros a bordo del vapor colombiano
Mosquera. Stop. Mi gobierno ha tomado atenta nota de que la Comisi6n ha adoptado
como distintivo pabell6n compuesto de un rectAngulo blanco con la inscripci6n en azul
oscuro (,Sociedad de Naciones comisi6n de Leticia)) pabell6n que sera enarbolado junto
con la bandera de Colombia una vez evacuado el Territorio de Leticia. Stop. El
gobierno de Colombia se congratula por la constituci6n de la Comisi6n de Administraci6n
de Leticia y debidamente advertido de que ella tiene acordado presentarse en Leticia el
dia 23 de junio por la mafiana ha impartido las 6rdenes del caso a fin de que las tropas
colombianas que ocupan territorios peruanos sean retiradas el mismo dia 23 de conformidad
con el articulo segundo del Acuerdo de 25 de mayo de 1933.

(I) R. URDANETA ARBELAEZ.

Ministro de Relaciones Exteriores de Colombia.
Stop. Unquote.

La Comisi6n dio cuenta de todo el pdrrafo final de este telegrama dirigiendo al Sefior Ministro
de Relaciones Exteriores del Perfi el telegrama nidmero 29 de 20 de junio de 1933 firmado por el
Presidente de la Comisi6n.

Cuarto : Declarado por el sefior Cesar A. VELARDE MAs que las fuerzas peruanas que deben
evacuar Buenos Aires sobre el rio Cotuh6, necesitan salir al rio Putumayo en direcci6n al Amazonas
peruano pasando por Tarapacd se han enviado los telegramas siguientes : Stop.

Quote. Expreso. Urgente. - Leticia, junio 23 de 1933. General ROJAS. - TarapacA.
- 37. - Seflor Prefecto Loreto nombrado por Gobierno Peruano para hacer entrega a la
Comisi6n de Administraci6n del Territorio de Leticia de la parte del territorio del trapecio
de Leticia ocupado por las fuerzas peruanas, ruega a la Comisi6n nos dirijamos a usted
para solicitar sirvase dar paso salida del trapecio de Leticia por el rio Cotuh6 con destino
al Putumayo en direcci6n al AnIazonas peruano a embarcaci6n peruana llamada Estefita
con fuerzas peruanas que evacfian dicho territorio. Stop. Con objeto de poner en ejecuci6n
Acuerdo 25 mayo 1933 rogAmosle d6 las 6rde-es oportunas y comfiniquenos acuse recibo
este telegrama dirigidndolo a Arthur W. Brown, Presidente Comisi6n de Administraci6n
del Territorio de Leticia (Tabatinga). Stop. Actualmente Cornisi6n encu~ntrase a bordo
B. A. P. Morona surto en Leticia. Stop. Arthur W. BROWN, Presidente de la Comisi6n.
Stop. Unquote.
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Quote: M6ltiple. - Urgentisimo. - Ministro Relaciones Exteriores. - Lima. -
General SARMIENTO. - Iquitos. - Coronel Brown dirigido siguiente radio : (( Leticia,
23 de junio de 1933. - General Rojas. - TarapacA. - Sefior Prefecto Loreto nombrado
por Gobierno peruano para hacer 'entrega a la Comisi6n de Administraci6n del Territorio
de Leticia de la parte del territorio del trapecio de Leticia ocupado por las fuerzas peruanas,
ruega a la Comisi6n nos dirijamos a usted para solicitar sirvase dar pase salida del trapecio
de Leticia por el rio Cotuh6 con destino al Putumayo en direcci6n al Amazonas peruano a
embarcaci6n llamada Estefita con fuerzas peruanas que evacdan dicho territorio. Con
objeto poner en ejecuci6n Acuerdo 25 mayo 1933 rogdmosle d6 las 6rdenes oportunas y
comuniquenos acuse recibo este telegrama dirigi6ndolo a Arthur W..Brown, Presidente
Comisi6n de Administraci6n del Territorio de Leticia, Tabatinga. Punto. - Actualmente
Comisi6n encu6ntrase a bordo B. A. P. Morona surto en Leticia. - Arthur W. Brown
Stop. Consecuencia y para dejar respectiva constancia en acta entrega Leticia conviene
disponga que lancha Estefita y tropa peruana existentes en Cotuh6 salgan runmbo Amazonas
peruano. - Prefecto VELARDE MAS. Bordo B. A. P. Morona, 23 junio 1933. - Stop.
Unquote.

Quinto : Fue entregado por el sefior Cesar A VELARDE MAS un telegrama dirigido al Coronel
Arthur W. Brown, Presidente de la Comisi6n, firmado por el Excmo. Sr. J. M. Manzanilla, Ministro
de Relaciones Exteriores del Per6, cuyo texto dice : Stop. Quote.

Quote. - Coronel Arthur W. BROWN, Presidente Comisi6n Internacional
Administradora Leticia. - Leticia. - Ayer veintiuno tuve la oportunidad de hacer un
cable que temo haya sufrido retardo en su trasmisi6n, por lo que me permito reiterarlo.
El cable dice : Stop. 3. - Despu6s expedidos mis telegramas I y 2 he recibido a las 3 de
la tarde de hoy el telegrama de usted No 21, con una explicaci6n que All Am6rica Cables
nos trasmite como enviada de Bogota, segdn la cual el Telegrafista del Palacio de Gobierno
en Bogota avisa que el telegrama n1imero 21 fue dernorado debido a dificultad para
trasmitir mensaje del vapor Mosquera a BogotA. Stop. Mi gobierno toma nota, con
satisfacci6n, que la Comisi6n Administradora Territorio Leticia nombrada por la Liga de
las Naciones e integrada por los sefiores Comisarios Coronel Arthur W. Brown, Capittn
Alberto de Lemos Basto, Capit~n Francisco Yglesias, doctor Armando Mencia, Secretario
general, se constituy6 en Teff6 el 19 del presente, celebrando alli su primera sesi6n plenaria
con la presencia de todos sus miembros a bordo del vapor colombiano Mosquera y que
durante el primer mes la comisi6n seri presidida por usted, habiendo adoptado un pabell6n
cuyas caracteristicas se sirve describirme y que serA enarbolado en Leticia despu6s de la
evacuaci6n de ese territorio junto con la bandera colombiana, y habiendo acordado
presentarse en Leticia el 23 del presente por la mafiana para los efectos del articulo segundo
del Acuerdo del 25 de mayo filtimo a cuyos fines se comunica a los gobiernos del Perd y
Colombia para que tomen las medidas necesarias a este respecto. Stop. Impuesto de las
informaciones precedentes y confirmando mis anteriores despachos, mi gobierno espera que
s6lo se enarbolard. el pabell6n de la Comisi6n, simbolo de paz y de buena voluntad sin
considerar precedente que se enarbole tambi6n la bandera colombiana, pues Leticia es
entregada por el Per a la Liga de las Naciones, la cual en d Acuerdo del 25 de mayo se
produjo claramente sobre todos puntos absteni6ndose de declarar que flamearia en Leticia
la bandera de Colombia. Ademdts mi gobierno considera como fundamento esencial que
Leticia estA internacionalizada y que tal condici6n excluye que flamee conjuntamente con
la banlera intemacional el pabell6n de una determinada naci6n. Stop. En este concepto
-reitero en nombre de mi gobierno su prop6sito de dar a la comisi6n que usted preside
todas las facilidades que de 61 dependan para el mejor desempefio de las altas funciones
que le est~n encomendadas y le renueva por su digno intermedio de usted los cordiales
saludos y votos que ya me ha sido grato expresarle. (F.) J. M. MANZANILLA, Ministro
de Relaciones exteriores. Stop. Unquote.

La Comisi6n expuso al sefior Cesar A. VELARDE MAS las razones por las cuales no puede la
comisi6n dejar de enarbolar la bandera colombiana en el Territorio de Leticia una vez evacuado
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6ste por las fuerzas peruanas, en virtud de la recomendaci6n adoptada por el Consejo de la Sociedad
de las Naciones, con fecha 18 de marzo de 1933, y del acuerdo sobre modalidades de aplicaci6n de
dicha recomendaci6n firmado en Ginebra el dia 25 de mayo de 1933 por los representantes
del gobierno de Colombia y del gobiemo del Peri, que estipula en sus dos primeros articulos que
la Comisi6n administra dicho territorio en nombre del gobierno de Colombia, lo que implica como
consecuencia el tener que enarbolar la bandera colombiana en el territorio de Leticia sin que pueda
ser este extremo motivo de discusi6n alguna.

El sefior Cesar A. Velarde Mas, despus de escuchada esta recta interpretaci6n de la Comisi6n ha
tomado nota y ha rogado al sefior Presidente de la Comisi6n notifique al excelentisimo sefior Ministro
de Relaciones Exteriores del Peru las razones que han guiado a la Comisi6n en su modo de ver.

La Comisi6n acept6 la sugesti6n de la notificaci6n y de acuerdo con el sefior Cesar A. Velarde
Mas qued6 establecido que la comunicaci6n de estas actas al excelentisimo sefior Ministro de
Relaciones Exteriores del Perf serviri de notificaci6n oficial. Hace constar ademis que cumpliendo
las instrucciones de su gobierno deja constancia de su protesta por el acuerdo de la comisi6n de
enarbolar en Leticia la bandera colombiana, pues, reputa que para los fines que persigue la Comisi6n
bastaria el distintivo de la Comisi6n. 0 que de enarbolar la bandera colombiana se enarbole tambi~n
la bandera peruana.

Sexto: En vista del tiempo tomado en la preparaci6n del acta de evacuaci6n y de la imposibilidad
material para preparar alojamiento en la villa de Leticia por la falta de habitabilidad que presenta
en sus condiciones actuales, la Comisi6n ha aceptado la hospitalidad ofrecida por el sefior Cesar
A. Velarde Mas y el comandante del B. A. P. Morona para pasar la noche en este buque y en
consecuencia ha autorizado la permanencia del B. A. P. Morona en aguas de Leticia hasta el dia
veinticuatro de junio de mil novecientos treintitrds a las once de la mafiana, considerdndose por
ambas partes que la presencia del citado buque peruano en estas aguas y bajo estas condiciones no
afecta en nada al cumplimiento del articulo segundo del acuerdo de veinticinco de mayo de mil
novecientos treintitrds.

Para dar fM de lo cual suscriben la presente acta de evacuaci6n en cuatro ejemplares originales
id~nticos de los cuales uno serA remitido al Gobiemo de Colombia, otro serA remitido al Gobierno del
Peri, otro seri remitido a la Sociedad de las Naciones por intermedio de la Comisi6n y otro quedarA en
los archivos de la Comisi6n de Administraci6n del Territorio de Leticia para los usos que les convenga,
a bordo del B. A. P. Morona surto en aguas de Leticia alas veintid6s horas del dia veintitrds de junio
de mil novecientos treintitr6s.

Csar A. VELARDE Y MAS. A. W. BROWN.

Alberto DR LEMOS BASTO.

Francisco YGLESIAS.

Armando MENcfA.
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1 TRADUCTION.

ACTE DE L'VACUATION DU TERRITOIRE

VISt DANS L'AccORD SIGNA A GENhVE, LE 25 MAI 1933, PAR LES REPRESENTANTS DE LA

RtPUBLIQUE DE COLOMBIE ET DE LA REPUBLIQUE DU Pf-ROU AINSI QUE PAR LE PRtSIDENT

DU CONSEIL DE LA SOCIfTf, DES NATIONS.

Le vendredi vingt-trois juin mil neuf cent trente-trois, A quinze heures, se sont r6unis h bord
du B. A. P. Morona, mouill6 dans la baie de Leticia, d'une part :

M. Cesar A. VELARDE MAS, pr~fet du D~partement de Loreto, de la R6publique du P6rou,
d~sign6 par le Gouvernement p6ruvien pour donner effet, au nom du P6rou, A 1'article deux de
l'Accord sign6 h Gen~ve le 25 mai 1933 entre les repr6sentants du Gouvernement de la Rpublique
de Colombie et du Gouvernement de la R6publique du Prou ; d'autre part :

Les conmissaires : le colonel Arthur W. BROWN, le capitaine Alberto DE LEMOS BASTO, le
capitaine Francisco YGLESIAS, et le secr6taire g6n6ral de la Commission : M. Armando MENCIA,
constituant la Commission d'administration du territoire de Leticia, nomm~e par la Soci~t6 des
Nations en vertu de l'Accord sign6 h Gen~ve le 25 mai 1933 ;

Lesquels, apr~s avoir examin6 leurs lettres de cr6ance respectives et les avoir trouv6es en
bonne et due forme, ont procdd6 comme suit :

Premidrement : M. Cesar A. VELARDE MAS a d~clar6 h la Commission d'administration du
territoire de Leticia que le territoire vis6 dans l'Accord sign6 h Gen~ve le 25 mai 1933 dont un
exemplaire est annex6 au pr6sent document, a 6t6 totalement 6vacu6 par les forces p6ruviennes

Deuxidmement : La Commission d'administration du territoire de Leticia prend en charge, h
partir de ce jour, l'administration, au nom du Gouvernement colombien, du territoire vis6 dans
l'accord sign6 A Gen~ve le 25 mai 1933, 6vacu6 par les forces p6ruviennes ;

Troisidmement : La commission a re~u en date du 20 juin 1933 un tdl6gramme du Ministre
des Affaires 6trang~res de Colombie, dont le texte est ainsi conqu :

Colonel Arthur W. BROWN. Un. Nous avons l'honneur d'accuser r~ception de votre
communication par laquelle vous m'informez que la Commission d'administration du
territoire de Leticia nomm6e par la Soci6t6 des Nations et compos~e du colonel Arthur
W. Brown, du capitaine Alberto de Lemos Basto, du capitaire Francisco Yglesias,
membres, et de M. Armando Mencia, secrdtaire gdniral, a 6t6 constitu~e le dix-neuf juin
mil neuf cent trente-trois, jour oii elle a tenu sa premiere seance pl~ni~re h Teff6 (Br6sil),
A bord du vapeur colombien Mosquera, tous ses membres 6tant presents. Mon Gouvernement
a pris bonne note du fait que la commission a adopt6 comme signe distinctif un pavillon
form6 d'un rectangle blanc portant en caract6res bleu fonc6 l'inscription (( Soci6t6 des
Nations Commission de Leticia ),, pavillon qui sera arbor6 conjointement avec le drapeau
colombien, une fois le territoire de Leticia 6vacu6. Le Gouvernement colombien se fdlicite
de la constitution de la Commission d'administration de Leticia et, dfiment pr6venu
qu'elle avait d6cid6 de se presenter h Leticia le 23 juin dans la matinee, il a donn6 les
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1 TRANSLATION.

RECORD OF THE EVACUATION

OF THE TERRITORY REFERRED TO IN THE AGREEMENT SIGNED AT GENEVA ON MAY 25TH, 1933,
BY THE REPRESENTATIVES OF THE REPUBLIC OF COLOMBIA AND THE REPUBLIC OF PERU AND

BY THE PRESIDENT OF THE COUNCIL OF THE LEAGUE OF NATIONS.

In Leticia at 3 P. m. on the twenty-third day of June, one thousand nine hundred and thirty-
three, on board the B. A. P. Morona anchored in that bay, of the one part :

M. Cesar A. VELARDE MAS, Prefect of the Department of Loreto of the Republic of Peru,
appointed by the Peruvian Government to give effect on behalf of Peru to Article 2 of the Agreement
signed at Geneva on May 25th, 1933, between the representatives of the Government of the Republic
of Colombia and of the Republic of Peru : and Colonel Arthur W. BROWN, Captain Alberto DE
LEMOS BASTO, Captain Francisco YGLESIAS, Commissioners, and M. Armando MENCIA, Secretary-
General, constituting the Administrative Commission for the Territory of Leticia appointed by the
League of Nations under the Agreement signed at Geneva on May 25th, 1933, of the other part ;

Who, having exchanged their respective credentials, found in good and due form, proceeded
as follows :

First : M. Cesar A. VELARDE MAS informed the Administrative Commission for the Territory
of Leticia that the territory referred to in the Agreement signed at Geneva on May 25th, 1933, of
which a copy is attached, has been entirely evacuated by the Peruvian forces ;

Secondly : As from this moment the Administrative Commission for the Territory of Leticia
takes over the administration on behalf of the Colombian Government of the territory referred to
in the Agreement signed at Geneva on May 25th, 1933, evacuated by the Peruvian forces ;

Thirdly: On June 2oth, 1933, the Commission received a telegram from the Colombian Minister
for Foreign Affairs reading as follows. Stop. Quote.

Colonel Arthur W. BROWN. We have the honour to acknowledge receipt of your
communication informing us that the Administrative Commission for the Territory of
Leticia appointed by the League of Nations and consisting of the Commissioners Colonel
Arthur W. Brown, Captain Alberto de Lemos Basto, Captain Francisco Yglesias and
Doctor Armando Mencia, Secretary-General, was constituted on the nineteenth day of
June one thousand nine hundred and thirty-three, when it held its first plenary meeting
at Teff6 (Brazil), all its members being present on board the Colombian steamship Mosquera.
Stop. My Government has noted that the Commission has adopted a flag consisting
of a white rectangle with the inscription in dark blue " League of Nations Commission,
Leticia ", which it will use to distinguish it, and which will be flown side by side with
the Colombian flag once the territory of Leticia has been evacuated. The Colombian
Government is gratified by the appointment of the Commission for the Administration
of Leticia and has duly noted that the Commission has arranged to be at Leticia on the

I Translated by the Secretariat of the League of Nations, for information.
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instructions n~cessaires pour que les troupes colombiennes occupant des territoires
p~ruviens soient retirees le m~me jour conform~ment h 1'article deux de l'Accord du
25 mai 1933.

(Signd) R. URDANETA ARBELAEZ,

Ministre des Aflaires itrangdres de Colombie.

La commission a rendu compte de tout le dernier paragraphe de ce t~l~gramme en adressant
au Ministre des Affaires 6trang~res du P~rou le t6l6gramme No 29, en date du 20 juin 1933, sign6
du pr6sident de la commission.

Quatri~mement: M. C~sar A. VELARDE MAS ayant d~clar6 que les forces p6ruviennes qui doivent
6vacuer Buenos Aires, sur la rivire Cotuhi, ont besoin d'emprunter la rivi~re Putumayo, en direction
de l'Amazone p6ruvien, en passant par Tarapacd, les t~l~grammes suivants ont 6t6 envoy6s:

Io Expr~s. - Urgent. - Leticia le 23 juin 1933.
G~n6ral ROJAS. - Tarapac i.- 37.- Le pr6fet de Loreto nomm6 par le Gouvernement

p6ruvien pour remettre aL ]a Commission d'administration du territoire de Leticia la partie
du territoire du trapeze de Leticia occup6 par les forces p6ruviennes, prie la Commission
de s'adresser A vous pour vous demander de bien vouloir autoriser l'embarcation p~ruvienne
Estefita transportant des forces p~ruviennes qui 6vacuent ledit territoire h sortir du trapeze
de Leticia par la rivi~re Cotuh6, A destination du Putumayo et en direction de l'Amazone
p6ruvien. En vue de mettre h execution l'Accord du 25 mai 1933, nous vous prions de
bien vouloir donner les ordres n~cessaires et adresser un accus6 de reception du present
t~l~gramme & Arthur W. BROWN, president de la Commission d'administration du Territoire
de Leticia (Tabatinga). Actuellement la Commission se trouve h bord du B. A. P. Morona,
mouill6 A Leticia. Arthur W. BROWN, Prdsident de la Commission.

20 Multiple. - Tr6s urgent. - Ministre Affaires 6trang6res. - Lima. - G6n~ral
SARMIENTO. - Iquitos. - Le colonel Brown a envoy6 le radiogramme suivant :(( Leticia
le 23 juin 1933. G~n~ral Rojas. - Tarapaci. - Le Pr~fet de Loreto nomm6 par le
Gouvernement p6ruvien pour remettre A la Commission d'administration du territoire
de Leticia la partie du territoire du trapze de Leticia occup6 par les forces p~ruviennes,
prie la Commission de s'adresser A vous pour vous demander de bien vouloir autoriser
l'embarcation pruvienne Estefita transportant des forces p6ruviennes qui 6vacuent ledit
territoire h sortir du trapeze de Leticia par la rivi~re Cotuh6, & destination du Putumayo
et en direction de l'Amazone p6ruvien. En vue de mettre a execution l'Accord du 25 mai
1933, nous vous prions de bien vouloir donner les ordres n~cessaires et adresser un accus6
de r6ception du pr6sent t6l~gramme A Arthur W. Brown, president de la Commission
d'administration du Territoire de Leticia (Tabatinga). Actuellement la Commission se
trouve a bord du B. A. P. Morona, mouill6 ?L Leticia. Arthur W. Brown. ) En consequence
et pour qu'il en soit fait mention dans l'acte de remise de Leticia, il convient de prendre
des dispositions pour que l'embarcation Estefita et la troupe p'ruvienne se trouvant sur
le Cotuh6 sortent en direction de l'Amazone p~ruvien. Pr6fet VELARDE MAS. A bord du
B. A. P. Morona, 23 juin 1933.

Cinquidmement : I1 a 6t6 remis par M. C~sar A. VELARDE MAS un t~l~gramme adress6 au colonel
Arthur W. BROWN pr6sident de la Commission, signe de M. J. M. MANZANILLA, ministre des Affaires
6trang~res du Prou, et dont le texte est ainsi conqu

Colonel Arthur W. BROWN, president de la Commission internationale d'administration
de Leticia. Leticia. - Hier vingt-et-un j'ai eu l'occasion d'envoyer un ctblogramme, mais,
craignant qu'il n'ait subi un retard dans sa transmission, je me permets de le r6it~rer.
Ce cablogramme est ainsi con~u : 3. - Apr~s avoir exp~di6 mes t6l~grammes I et 2 j'ai
requ aujourd'hui i 15 heures votre t6l~gramme NO 21 accompagn6 d'une explication que
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morning of June 23rd. It has accordingly given the necessary instructions for the
Colombian troops which are occupying Peruvian territory to be withdrawn on that day
in accordance with Article 2 of the Agreement of May 25th, 1933.

(Signed) R. URDANETA ARBELAEZ,

Stop. Unquote. Colombian:Minister for Foreign Affairs.

The Commission communicated the whole of the last paragraph of this telegram to the Peruvian
Minister for Foreign Affairs in telegram No. 29 of June 2oth, 1933, signed by the President of the
Commission.

Fourthly: M. Cesar A. VELARDE MAS having stated that the Peruvian forces which are to
evacuate Buenos Aires on the River Cotuh6 will be obliged to proceed along the River Putumayo
in the direction of the Peruvian Amazon, passing through Tarapacd, the following telegrams
were sent. Stop.

Quote Express, Urgent, Leticia, June 23rd, 1933. General RoJAs, Tarapacd, 37.
The Prefect of Loreto appointed by the Peruvian Government to hand over to the
Administrative Commission for the Territory of Leticia the portion of the territory of
the Leticia trapezium occupied by the Peruvian forces, has asked the Commission to
request you to be good enough to allow the Peruvian vessel Este/ita carrying the Peruvian
forces who are evacuating the said territory to leave the Leticia trapezium by the River
Cotuh6 for the Putumayo in the direction of the Peruvian Amazon. Stop. With a view
to carrying out the Agreement of May 25th, 1933, we request you to give the necessary
instructions and to acknowledge receipt of this telegram to Arthur W. Brown, President
of the Administrative Ccmmission for the Territory of Leticia (Tabatinga). Stop. Commis-
sion is at present on board B. A. P. Morona anchored off Leticia. Arthur W. BROWN,
President of the Commission. Stop. Unquote.

Quote. Multiple. Very urgent. Minister for Foreign Affairs. Lima. General
SARMIENTO, Iquitos. Colonel Brown has despatched the following radiogram : " Leticia,
June 23rd, 1933. General Rojas. Tarapacd. The Prefect of Loreto appointed by the
Peruvian Government to hand over to the Administrative Commission for the Territory
of Leticia the portion of the territory of the Leticia trapezium occupied by the Peruvian
forces, has asked the Commission to request you to be good enough to allow the Peruvian
vessel Estefita carrying the Peruvian forces who are evacuating the said territory to
leave the Leticia trapezium by the River Cotuh for the Putumayo in the direction of
the Peruvian Amazon. With a view to carrying out the Agreement of May 25th, 1933,
we request you to give the necessary instructions and to acknowledge receipt of this
telegram to Arthur W. Brown, President of the Administrative Commission for the
Territory of Leticia, Tabatinga. Commission is at present on board B. A. P. Morona
anchored off Leticia. Arthur W. Brown. Stop.

Consequently and in order to place this on record in the act relating to the handing
over of Leticia, it is advisable to arrange for the launch Estieta and the Peruvian troops
on the Cotuh to leave in the direction of the Peruvian Amazon. Prefect VELARDE MAS.
On board B. A. P. Morona, June 23rd, 1933. Stop. Unquote.

Fifthly : A telegram sent to Colonel Arthur W. Brown, President of the Commission and signed
by His Excellency M. J. M. Manzanilla, Peruvian Minister for Foreign Affairs, was submitted by
M. C~sar A. Velarde Mas. This reads as follows : Stop.

Quote. Colonel Arthur W. BRowN, President, International Commission for
administering Leticia. Leticia. Yesterday the 21st I sent a cable which I fear may have
been delayed in transmission and I therefore beg to repeat it. The cable reads : Stop 3.
After despatching my telegrams i and 2, I received at 3 P. m. to-day your telegram No. 21
with an explanation transmitted to us by All America Cables as having been sent from
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((All America Cables ) nous transmet comme 6tant envoy6e de Bogotd, d'apr~s laquelle le
t6lgraphiste du Palais du Gouvernement h Bogotd avise que le tlgramme No 21 a subi
un retard en raison de la difficult6 qu'il y a transmettre des messages du vapeur
Mosquera A Bogota. Mon Gouvernement note avec satisfaction que la Commission
d'administration du territoire de Leticia nomm~e par la Socift6 des Nations et compos~e
du colonel Arthur W. Brown, du capitaine Alberto de Lemos Basto, du capitaine Francisco
Yglesias, membres, et de M. Armando Mencia, secr~taire g6n~ral, s'est constitu6e le
19 courant A Taff6, oh elle a tenu, bord du vapeur colombien Mosquera, sa premiere
s6ance pl6nire A laquelle assistaient tous ses membres ; que, pendant le premier mois,
la Commission sera pr6sid6e par vous et qu'elle a adopt6 un pavilion dont vous me d6crivez
les caractristiques et qui sera arbor6 h Leticia conjointement avec le drapeau colombien,
apr~s l'6vacuation de ce territoire ; enfin, que ]a Commission a d~cid6 de se presenter A,
Leticia le 23 courant au matin aux fins d'application de l'article deux de l'Accord du
25 mai dernier et qu'ih cet effet les gouvernements du Prou et de la Colombie en sont
inform6s afin qu'ils prennent les mesures n6cessaires At cet 6gard. Saisi des renseignements
qui precedent et confirmant mes d6pches ant6rieures, mon Gouvernement esp~re que
seul sera abor6 le pavilion de la Commission, symbole de paix et de bonne volont6, sans
prendre en consideration le fait que serait 6galement arbor6 le drapeau colombien, 6tant
donn6 que Leticia est livr6e par le P~rou la Soci6t6 des Nations, laquelle dans 1'accord du
25 mai s'est exprim~e nettement sur tous les points, s'abstenant de dclarer que le drapeau
de la Colombie flotterait h Leticia. En outre, mon Gouvernement consid~re comme essentiel
le fait que Leticia est internationalis~e et que, dans ces conditions, le pavilion d'une nation
d~terminee ne saurait flotter conjointement avec le drapeau international. Dans cette
pens6e je r6itre au nom de mon Gouvernement son intention de donner A. la Commission
que vous pr~sidez toutes les facilit6s qui peuvent d6pendre de lui pour qu'elle puisse
s'acquitter le mieux possible de la haure mission qui lui a 6t6 confi6e et mon Gouvernement
lui renouvelle par votre interm~diaire les saiuts et vceux cordiaux que j'ai dij . eu l'honneur
de lui exprimer. (Signd) J. M. MANZANILLA, Ministre des Affaires djrang~res.

La Commission a expos6 ht M. Csar A. VELARDE MAS les raisons pour lesquelles elle ne peut
s'abstenir d'arborer le drapeau colombien sur le territoire de Leticia apr~s l'6vacuation de ce dernier
par les forces p~ruviennes, en vertu de la recommandation adopte le 18 mars 1933 par le Conseil
de la Socit des Nations et de l'Accord sur les modalit6s d'application de cette recommandation
sign6 A Gen~ve le 25 mai 1933 par les repr~sentants duGouvernement colombien et duGouvernement
piruvien, accord qui stipule dans ses deux premiers articles que la Commission administre ledit
territoire au nom du Gouvernement colombien, ce qui implique par voie de cons6quence la n6cessit6
d'arborer le drapeau colombien sur le territoire de Leticia sans que ce point puisse donner lieu A une
discussion quelconque.

M. Cesar A. VELARDE MAS, apr~s avoir 6cout6 cette interpr6tation correcte de la Commission,
en a pris note et a pri6 le Pr6sident de la Commission do notifier au ministre des Affaires 6trang~res
du P6rou les raisons qui ont inspir6 la Commission dans sa manire de voir.

La Commission a accept6 cette suggestion et, d'accord avec M. Cesar A. Velarde Mas, il a 6t6
6tabli que la communication de ces actes au ministre des Affaires 6trang~res du Prou servirait do
notification officielle. Il a fait, en outre, prendre acte du fait qu'en execution des instructions de son
Gouvernement il fait enregistrer sa protestation contre la dcision de la Commission d'arborer 5.
Leticia le drapeau colombien, 6tant donn6 qu'il estime que, pour les fins que poursuit la Commission,
le pavillon de cette dernire suffirait ou alors, si l'on arbore le drapeau colombien, il convient d'arborer
6galement le drapeau p6ruvien.

Sixidmement. - En raison du temps consacr6 it la pr6paration de l'acte d'6vacuation et de
l'impossibilit6 mat6rielle qu'il y avait h pr6parer un logement dans le bourg de Leticia qui, dans les
conditions actuelles, ne dispose pas do locaux ad6quats, la Commission a accept6 l'hospitalit6 qui
lui a 6t6 offerte par M. Cesar A. Velarde Mas et par le commandant du B. A. P. Morona, linvitant
A passer la nuit A bord de ce bAtiment.
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Bogotd, to the effect that the telegraphist of Government House at BogotA states tha
telegram No. 21 was delayed owing to the difficulty of transmitting the message from
the S. S. Mosquera to Bogota. Stop. My Government is gratified to note that the
Administrative Commission for the Territory of Leticia appointed by the League of
Nations and consisting of the Commissioners Colonel Arthur W. Brown, Captain Alberto
de Lemos Basto, Captain Francisco Yglesias, Dr. Armando Mencia, Secretary-General,
was constituted on June I 9th, at Teff6, where it held its first plenary meeting, all its
members being present on board the Colombian steamship Mosquera and that during
the first month the Commission will be presided over by you.

It has adopted a flag the nature of which you have kindly described and which will
be flown in Leticia after the evacuation of that territory side by side with the Colombian
flag. You also inform me that the Commission has arranged to arrive at Leticia on the
morning of the 23rd instant for the purposes of Article 2 of the Agreement of May 25th
last, and accordingly request the Governments of Peru and Colombia to take the nesessary
steps in this connection. My Government has noted the foregoing information and confirms
my previous telegrams ; it hopes that only the Commission's flag, the symbol of peace
and good will , will be flown and does not consider it advisable that the Colombian flag
should also be flown, since Leticia has been handed over by Peru to the League of Nations.
This was clearly stated in the Agreement of May 25th in which there was no suggestion
that the Colombian flag should be flown in Leticia. My Government also considers it a
fundamental principle that Leticia has been internationalised and that under these condi-
tions it is not possible for the flag of any particular national to be flown side by side with
the international flag. Stop. In this connection I would repeat on behalf of my
Government its proposal to afford the Commission over which you preside every possible
facility in carrying out the important duties with which it has been entrusted. I have the
honour, etc., (Signed) J. M. MANZANILLA, Minister for Foreing Affairs. Stop. Unquote.

The Commission explained to M. C~sar A. VELARDE MAS the reasons why the Commission
cannot refrain from hoisting the Columbian flag in the territory of Leticia as soon as this has been
evacuated by the Peruvian forces, in view of the recommendation adopted by the Council of the
League of Nations on March I8th, 1933, and the Agreement relating to the conditions of application
of that recommendation signed at Geneva on May 25th, 1933, by the representatives of the Colombian
and Peruvian Governments, the first two articles of which stipulate that the Commission shall
administer the territory on behalf of the Colombian Government, which consequently implies
the necessity to fly the Colombian flag in the territory of Leticia a point which cannot be
disputed.

M. Cesar A. Velarde Mas, after hearing this correct interpretation by the Commission took
note of it and requested the President of the Commission to inform the Peruvian Minister for Foreign
Affairs of the reasons which had led the Commission to take this view.

The Commission accepted the suggestion to notify the Peruvian Government, and with the
approval of M. Cesar A. Velarde Mas, it was decided that the communication of the record of these
proceedings to His Excellency the Peruvian Minister for Foreign Affairs should serve as official
notification. M. Cesar A. Velarde Mas also stated that acting on the instructions of his Government,
he wished to place on record his protest in respect of the Commission's decision to fly the Colombian
flag in Leticia, as that Government considers that for the purposes of the Commission, the latter's
flag would be sufficient, or that if the Colombian flag is hoisted the Peruvian flag should also be
flown.

Sixthly. In view of the time taken in preparing the record of the evacuation and the material
impossibility of obtaining accommodation in the towsnhip of Leticia, which is at present uninhabi-
table, the Commission accepted the hospitality of M. Cesar A. Velarde Mas and the Commander
of the B. A. P. Morona to spend the night on this vessel and accordingly authorised the B. A. P.
Morona to remain in the waters of Leticia until ii a. m. on the twenty-fourth day of June one
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En consequence, elle a autoris6 le B. A. P. Morona i sojourner dans les eaux de Leticia jusqu'au
vingt-quatre juin mil neuf cent trente-trois it onze heures, 6tant entendu par les deux Parties que
la pr6sence dudit bAtiment p~ruvien dans ces eaux et sous ces conditions n'affecte en rien 1'ex6cution
de l'article deux de 'accord du vingt-cinq mai mil neuf cent trente-trois.

En foi de quoi le pr6sent acte d'6vacuation a 6t6 sign6 en quatre exemplaires originaux et
identiques dont un sera remis au Gouvernement colombien, un autre au Gouvernement p6ruvien,
un autre h la Soci~t6 des Nations par l'interm~diaire de la Commission, et dont le dernier restera
dans les archives de la Commission d'administration du territoire de Leticia, pour l'usage qu'il
leur conviendra d'en faire. Fait A bord du B. A. P. c Morona) mouill dans les eaux de Leticia, le
vingt-trois juin mil neuf cent trente-trois, A vingt-deux heures.

CUsar A. VELARDE Y MAS. A. W. BROWN.

Alberto de LEMOs BASTO.

Francisco YGLESIAS.

Armando MENd A.
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thousand nine hundred and thirty-three, as both Parties consider that the presence of the said
Peruvian vessel in these waters under these conditions does not in any way affect the execution
of Article 2 of the Agreement of the twenty-fifth day of May, one thousand nine hundred and thirty-
three.

In faith whereof they have signed the present record of evacuation in four original copies
of like tenor, of which one will be sent to the Colombian Government, another to the Peruvian
Government, another to the League of Nations through the Commission, while another will remain
in the archives of the Administrative Commission for the Territory of Leticia for the purposes
for which it may be required, on board the B. A. P. Morona anchored in the waters of Leticia at
ten p. m. on the twenty-third day of June one thousand nine hundred and thirty-three.

Csar A. VELARDE Y MAS. A. W. BROWN.

Alberto DE LEMOS BASTO.

Francisco YGLESIA.

Armando MENCiA.

No. 392
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No 3193. - ACCORD 1 INSTITUANT UNE COL T ABORATION TECHNIQUE
CONSULTATIVE EN ROUMANIE. SIGNE A GENtVE, LE 28 JAN-
VIER 1933.

Textes oficiels franpais et anglais. L'enregistrement de cet accord a eu lieu le 26 mai 1933 par suite
de son entree en vigueur.

Consid~rant que le Gouvernement roumain, apr~s avoir, par la loi du 7 f~vrier 1929, r6tabli
la monnaie sur la base de l'or et ensuite introduit diverses ameliorations dans son organisation
financi~re, tendant h adapter l'organisme administratif de la Roumanie aux pr~sentes conditions
6conomiques, dfsire obtenir la collaboration technique de la Soci~t6 des Nations en vue de la
restauration g6nfrale 6conomique du pays,

Et considrant que le conseil a approuv6 les dispositions du present accord,
Le soussign6, dfiment autoris6 .1 cet effet, accepte, au nom du Gouvernement royal de

Roumanie, les dispositions suivantes :

A rticle premier.

Le Gouvemement roumain prendra toutes les mesures possibles pour restaurer 1'6quilibre
budg6taire et effectuer une rfforme financi~re 6tendue comportant aussi un plan pour le r~glement
des arri~r6s.

Article 2.

Le Conseil de la Socidt6 des Nations organisera, par son Comit6 financier, une collaboration
technique consultative avec le Gouvernement roumain en vue de l'6tablissement d'un programme
de restauration 6conomique et financi&re et de l'application de ce programme. A cet effet, le Conseil
de la Soci6t6 des Nations recommandera et le Gouvernement roumain nommera, pour une p6riode
couvrant quatre budgets annuels votes et executes, sous r6serve des dispositions de l'article 3, les
experts dont les fonctions sont d6finies dans l'annexe II.

Le Gouvernement roumain les assistera de toute fa~on dans l'ex6cution de leurs fonctions.
Pour la m~me p6riode, le Conseil de la Socikt6 des Nations nommera, d'accord avec le

Gouvernement roumain, un conseiller financier qui coordonnera les travaux des experts et qui
assurera la collaboration technique entre la Socit6 des Nations et le Gouvernement roumain.

Le Gouvernement roumain pr~parera, en collaboration avec lui, le programme de r6formes
envisag6 h 'article i et . l'annexe I.

Le Gouvernement roumain aura le droit de d6signer un repr~sentant qui discutera avec le
Comit6 financier les questions roumaines.

I L'instrument de ratification par la Roumanie a 6t6 d6pos6 le 18 mai 1933. Cette ratification a 6t6
donn6e dans les conditions qu'implique l'6change de lettres entre le Ministre des Finances de Roumanie
et le Gouverneur de la Banque Nationale, en date du 23 mai et du ro av.ril 1933, publi6 ci-apr~s:

Par une r6solution en date du 26 mai 1933, le Conseil de la Soci6td des Nations a d6cid6 de
consid6rer la ratification du Gouvernement roumain comme valable et de lui reconnaltre les
effets pr6vus 4 l'article 4, alin~a premier, de 1'accord.
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No. 3193. - AGREEMENT 1 ESTABLISHING TECHNICAL ADVISORY
CO-OPERATION IN ROUMANIA. SIGNED AT GENEVA, JANUARY
28, 1933.

French and English official texts. The registration o this Agreement took place May 26, 1933,
following its coming into force.

Whereas the Roumanian Government, after having, by the Law of February 7th, 1929,
re-established its currency on a gold basis and subsequently introduced various improvements
into its financial organisation tending to adapt Roumania's administrative organisation to existing
economic conditions, desires to obtain the technical co-operation of the League of Nations with
a view to the general economic restoration of the country,

And whereas the Council has approved the provisions of the present Agreement,
The undersigned, duly authorised, accepts on behalf of the Royal Roumanian Government

the following provisions

Article i.

The Roumanian Government shall take all possible steps to restore budgetary equilibrium
and effect a far-reaching financial reform including a plan for the settlement of arrears.

Article 2.

The Council of the League of Nations will organise, through its Financial Committee, an
advisory technical co-operation with the Roumanian Government with a view to the establishment
of a programme of economic and financial restoration and to the application of this programme.
For this purpose, the Council of the League of Nations shall recommend and the Roumanian
Government shall appoint for a period covering four voted and executed annual budgets, subject
to the provisiors of Article 3, the experts whose functions are defined in Annex II.

The Roumanian Government shall assist them in every way in the execution of their functions.
For the same period, the Council of the League of Nations shall appoint, in agreement with the

Roumanian Government, a Financial Adviser, who shall co-ordinate the work of the experts and
assure the technical co-operation between the League of Nations and the Roumanian Government.

The Roumanian Government shall draw up, in agreement with him, the programme of reforms
contemplated in Article I and Annex I.

The Roumanian Government shall have the right to appoint a representative to discuss
Roumanian questions with the Financial Committee.

1 The instrument of ratification by Roumania was deposited on May 18, 1933. This ratification has
been given under the conditions implied in the letters exchanged between the Roumanian Minister of
Finance and the Governor of the National Bank on March 23rd and April ioth, 1933, published hereafter:

By a Resolution dated May 26, 1933, the Council of the League of Nations decided to
regard the ratification of the Roumanian Government as valid and to recognise it as having the
effects contemplated in Article 4, first paragraph, of the Agreement.
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Article 3.

Le Conseil de la Soci~t6 des Nations, statuant h la majorit6 des voix, pourra rappeler le
conseiller financier ou l'un quelconque des experts si, 5. un moment donn6, apr~s consultation
du Comit6 financier, ,il consid~re que leur maintien n'est plus utile.

Article 4.

Cet accord, dont les textes fran~ais et anglais font 6galement foi, entrera en vigueur d~s sa
ratification par la Roumanie. L'instrument de ratification sera dpos6 au Secretariat de la Soci6t6
des Nations aussit6t que possible.

Pour que le pr6sent accord puisse entrer en vigueur, l'instrument de ratification devra 6tre
d6pos6 au plus tard le 3o avril 1933.

En foi de quoi le soussign6, dfiment autoris6 A cet effet, a sign6 le present accord.

Fait h. Gen~ve, le 28 janvier 1933, en un seul exemplaire, qui sera d6pos6 au Secr6tariat de la
Soci6t6 des Nations et enregistr6 d~s son entree en vigueur.

I. LUGO§IANU.

ANNEXE I

i. Le Gouvernement roumain d~clare :
TO Qu'il 6tablira et mettra A execution les rdformes fiscales n~cessaires

20 Qu'il 6tablira et mettra ai exdcution une rforme g~n~rale de l'administration et du
recouvrement des imp6ts ;

30 Qu'il 6tablira et mettra aL execution un syst~me de contr6le des dpenses publiques
plus efficace, et en particulier qu'il assurera un contr6le financier effectif dans les divers
d~partements, une consulation pr6alable effective du ministre des Finances avant toute
autorisation de nouvelles d~penses et la stricte observation des previsions budg6taires.
En vue de sauvegarder l'unit6 budg6taire et de simplifier la prdsentation des finances
publiques au parlement et au public, il prendra les mesures n~cessaires pour la liquidation
des fonds sp6ciaux existant actuellement. II r~alisera ensuite une revision des r~gies
autonomes (Chemins de fer et Caisse autonome des monopoles except~s), de faqon a.
maintenir seulement les r~gies ayant un caract~re 6conomique, les autres 6tant incorpor6es
dans le budget g~nral ;

40 Qu'il maintiendra le syst~me des budgets mensuels suivant lequel les d~penses et
engagements contract~s au cours d'un mois donn6 sont strictement limit~s aux recettes
disponibles ;

50 Qu'il maintiendra la suppression de la p~riode compl6mentaire du budget et du
budget par exercice et qu'il adoptera le budget par gestion suivant lequel tous revenus
effectifs encaiss6s et toutes d~penses effectives pay6es en num6raire au cours d'une ann6e
financi&re, aL l'exclusion de toutes autres recettes ou d~penses, sont attribu~s exclusivement
h l'ann6e dans laquelle ces opgrations sont effectu~es, et continuera d'ex6cuter la revision
du syst~me de la comptabilit6 publique en conformit6 avec tous ces principes.

60 Qu'il maintiendra et appliquera la loi suivant laquelle tous les deniers publics
regus sont d~posfs h. la Banque nationale et tous les paiements sont exfcut6s, soit en
espces, soit par cheque ou mandat a vue sur la Banque nationale, et abolira totalement
]a pratique des r6cdpiss6s de d@p6ts provisoires
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Article 3.

The Council of the League of Nations may - by a majority vote - recall the Financial Adviser
or any one of the experts if, at any time, after consultation with the Financial Committee, it
considers that their maintenance is no longer likely to serve a useful purpose.

Article 4.

This Agreement of which the English and French texts are both authentic, shall enter into
force immediately upon its ratification by Roumania. The instrument of ratification shall be
deposited with the Secretariat of the League of Nations as soon as possible.

In order that the present Agreement may enter into force, the instrument of ratification must
be deposited by April 3oth, 1933, at latest.

In faith whereof the undersigned, duly authorised, has signed the present Agreement.

Done at Geneva on January 28th, 1933, in a single copy, which shall be deposited with the
Secretariat of the League of Nations and registered immediately upon its entry into force.

I. LUGO§IANU.

ANNEX I.

i. The Roumanian Government declares :
(i) That it will establish and carry out the necessary fiscal reforms
(2) That it will establish and carry out a general reform of the administration and

collection of taxes;
(3) That it will establish and carry out a system of more efficient control of public

expenditure, and, in particular, will secure effective financial control in the various
departments, an effective prior consultation of the Ministry of Finance before any new
expenditure is authorised, and the strict observance of the budget estimates. With a
view to preserving budgetary unity and simplifying the presentation of the public finances
to Parliament and the public, it will take the necessary measures for the abolition of the
special funds at present existing. It will then put into effect a re-organisation of the
autonomous rdgies (with the exception of the railways and the Caisse autonome des
monopoles), maintaining only those which are economic in character and incorporating
the others in the general budget ;

(4) That it will maintain the system of monthly budgets according to which the
expenditure and commitments of each month are strictly limited to the available receipts.

(5) That it will maintain the suppression of the supplementary budget period and the
budget par exercice and will adopt the budget par gestion, under which all revenue actually
received in cash and all expenditure actually paid in cash during a financial year, to the
exclusion of all other receipts and expenditure, are allocated solely to the year in which
those operations are effected, and will continue to carry out a revision of the system of
public accounts in accordance with these principles ;

(6) That it will maintain and apply the law under which all public monies received
are deposited in the National Bank and all payments are made either in cash or by cheques
or orders on the National Bank for payment at sight, and will totally abolish the practice
of provisional deposit receipts
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70 Qu'il prendra des mesures administratives immdiates pour hater le recouvrement
des arri~r~s de taxation en souffrance ;

80 Qu'il '61aborera, aussit6t assurd 1'6quilibre des d~penses et recettes mensuelles,
un plan pour le r~glement graduel des arri~r~s de paiement du gouvernement ;

9 o Qu'il procdera h une 6tude approfondie sur l'organisation, le statut, les effectifs
et les m~thodes de recrutement des fonctionnaires ;

oo Qu'il 6tablira les estimations du projet de budget h d~poser au parlement de telle
fa~on qu'on puisse raisonnablement attendre que les estimations des recettes soient
r~alisdes et, s'il apparalt que les recettes ne doivent pas tre. suffisantes pour couvrir les
d~penses, se concertera avec le conseiller financier pour assurer 1'6quilibre.

2. Dans la preparation et 1'ex~cution de toutes les mesures et r~formes ci-dessus indiqu~es,
le Gouvernement roumain collaborera 6troitement avec les experts respectivement comp6tents
et avec le conseiller financier, qu'il consultera sur tout projet financier.

ANNEXE II

Article premier.

Les experts visas dans le pr~sent accord seront : un expert des questions fiscales, un expert
de tr~sorerie et du budget, un expert en comptabilit6 (Accountancy and Audit).

Sauf changements d'attributions que pourra d~cider le conseiller financier :

a) L'expert de trdsorerie et du budget sera charg6 notamment de donner son avis au
ministre des Finances roumain dans la pr6paration des previsions budg~taires de recettes
et de d~penses ;

Dans l'6tablissement et l'ex~cution des mesures d6taill~es de contr6le du tr6sor

Dans l'examen de toutes mesures impliquant des d6penses additionnelles, examen
a faire par le ministre des Finances pr~alablement a la prsentation de ces mesures
au cabinet ;

Dans le contr6le de tous les engagements futurs et dans la preparation et
l'ex6cution des budgets mensuels ;

b) L'expert de comptabilitj sera charg6 notamment 'de donner ses avis sur toutes les
questions comptables pouvant r~sulter de l'application du syst~me du budget de gestion

Dans l'organisation et l'application d'un syst6me uniforme de comptabilit6
publique comprenant la preparation mensuelle de comptes de caisse pour v6rification;
et,

Darts l'6tablissement de rgles comptables g~n~rales pour tous les d~partements
des services publics, pour les instructions h donner aux services qui manient les
deniers publics, pour le contr6le des disponibilits du tr~sor et sur toutes matires
relatives h la vWrification et a la concentration du mouvement des deniers publics
a la Banque nationale ;

c) L'expert des questions fiscales sera charg6 de donner ses avis sur les m~thodes de
recouvrement des imp6ts ;

Sur l'organisation d'un corps sup~rieur d'inspecteurs et dans la prparation et
l'exdcution des lois fiscales.
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(7) That it will take immediate administrative measures to hasten the recovery of
outstanding arrears of taxation;

(8) That it will, as soon as the equilibrium between monthly revenue and expenditure
has been secured, elaborate a plan for the gradual liquidation of the Government's arrears
of payments ;

(9) That it will proceed to make a comprehensive enquiry into the organisation,
status, cadre and method of recruitment of the Civil Service ;

(io) That it will so frame the budget estimates for submission to Parliament that
the realisation of the estimated receipts may reasonably be expected and that, if it appears
that the receipts will not be sufficient to cover the expenditure, it will concert measures
with the Financial Adviser to ensure the equilibrium of the budget.

2. In the preparation and execution of all the above-mentioned reforms, the Roumanian
Government will act in close co-operation with the experts respectively concerned, and with the
Financial Adviser, whom it will consult on any financial project.

ANNEX II.

Article i.

The experts referred to in the Agreement shall be : a revenue expert, a Treasury and budget
expert and an accountancy and audit expert.

Except for such changes in their duties as may be decided upon by the Financial Adviser

(a) It shall be the duty of the Treasury and budget expert in particular to give his
advice to the Roumanian Finance Minister in the preparation of the budgetary estimates
of revenue and expenditure :

In the establishment and execution of detailed measures for the supervision of
the Treasury ;

In the examination of all measures involving additional expenditure, which
examination shall be made by the Finance Minister prior to the presentation of such
measures to the Cabinet ;

In the supervision of all future engagements and in the preparation and execution
of the monthly budgets.

(b) It shall be the duty of the accountancy and audit expert in particular to give his
advice in all questions of accountancy which may result from the application of the
system of the budget de gestion :

In the cteation and execution of a uniform system of public accounting, including
the rendering of monthly cash accounts for audit, and,

In the establishment of general rules of accountancy for all public departments,
on the instructions to be given to services which handle public funds, on the super-
vision of the balances of the Treasury, and on all matters relating to audit and to
the concentration of public funds in the National Bank.

(c) It shall be the duty of the revenue expert to give his advice on the methods of
collection of revenue ;

The organisation of a body of higher inspectors and on the preparation and
execution of fiscal laws.
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Article 2.

Le conseiller financier aura pour tache de s'efforcer d'assister le Gouvernement roumain de
toutes fa~ons possibles dans l'6laboration et 1'ex6cution de son plan de r~form es financi~res et
6conomiques.

Le conseiller financier aura la charge de la direction g6n~rale de tous experts 6trangers et autre
personnel que le Gouvernement roumain pourra engager aux termes du present accord.

I soumettra un rapport trimestriel au Conseil de la Soci6t6 des Nations sur la situation
financire et la situation 6conomique g~n~rale de la Roumanie.

Article 3.

Le Gouvernement roumain pourvoira aux d6penses r6sultant du present accord.

Article 4.

Le Gouvernement roumain assurera au conseiller financier et aux experts toutes facilit6s pour
l'excution de leur thche et leur fournira toutes informations dont ils pourront avoir besoin h
cet effet.

Article 5.

i. Le Gouvemement roumain prendra les dispositions. ncessaires pour que le conseiller
aupr~s de la Banque nationale, apr~s avoir re~u l'agr6ment du Conseil de la Soci&t6 des Nations,
soit invitd a prater son concours h l'application du pr6sent accord.

Les rapports du conseiller seront communiqu6s au conseiller financier.
2. Le Gouvernement roumain invitera l'expert constitu6 aupr~s de l'administration autonome

des chemins de fer, apr~s qu'il aura reu l'agr~ment du Conseil de la Soci~t6 des Nations, h prater
son concours au plan de r~formes qui fait l'objet du present accord.

LETTRES COMPLRTANT L'ACCORD

I.

LETTRE Du GOUVERNEMENT ROUMAIN AU PRtSIDENT DU CONSEIL D.- LA SOCItTt DES NATIONS.

GENhVE, le 28 janvier 1933.
MONSIEUR LE PRI SIDENT,

En vue de donner effet aux dsipositions de l'article 3 de l'annexe II de l'accord du 28 janvier
1933, sur la collaboration technique entre la Socit6 des Nations et le Gouvernement roumain,
j'ai l'honneur de vous confirmer l'accord du Gouvernement roumain sur les points suivants:

Le Gouvemement roumain pourvoira aux salaires, indemnit~s et frais de d6placement
du conseiller financier et des experts dont la nomination est pr~vue dans l'accord. Le
montant total de ces charges sera fix6 d'accord entre le Gouvernement roumain et le
Conseil de la Soci6t6 des Nations.
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Article 2.

The Financial Adviser shall have as his task to assist the Roumanian Government in every
possible way in the elaboration and execution of its plan of financial and economic reforms.

The Financial Adviser shall be responsible for the general direction of all foreign experts and
other personnel whom the Roumanian Government may appoint under the terms of the present
Agreement.

He shall submit a quarterly report to the Council of the League of Nations on the financial
and general economic situation of Roumania.

Article 3.

The Roumanian Government shall provide for the expenditure resulting from the present
Agreement.

Article 4.

The Roumanian Government shall afford to the Financial Adviser and the experts all facilities
for the execution of their duties and shall furnish them with all information necessary for this
purpose.

Article 5.

i. The Roumanian Government shall make all the necessary arrangements to ensure that
the Adviser to the National Bank, if approved for this purpose by the Council of the League of
Nations, shall be invited to give his collaboration in the application of the present Agreement.

The reports of the Adviser shall be communicated to the Financial Adviser.
2. The Roumanian Government shall invite the expert attached to the autonomous railway

administration, if approved for this purpose by the Council of the League of Nations, to give
his collaboration in the plan of reform which constitutes the aim of the present Agreement.

1 TRADUCTION. - TRANSLATION.

LETTERS COMPLEMENTARY TO THE AGREEMENT.

I.

LETTER FROM THE ROUMANIAN GOVERNMENT TO THE PRESIDENT OF THE COUNCIL
OF THE LEAGUE OF NATIONS.

GENEVA, January 28, 1933.
MONSIEUR LE PRItSIDENT,

With a view to putting into effect the provisions of Article 3 of Annex II of the Agreement
of January 28th, 1933, on technical co-operation between the League of Nations and the Roumanian
Government, I have the honour to confirm the agreement of the Roumanian Government on the
following points :

The Roumanian Government shall provide for the salaries, allowances and travelling
expenses of the Financial Adviser and the experts to be appointed under the Agreement.
The total amount of these charges shall be fixed by agreement between the Roumanian
Government and the Council of the League of Nations.

1 Traduit par le Secr6tariat de la Soci6t6 des I Translated by the Secretariat of the League
Nations. h titre d'information. of Nations, for information.
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Le Gouvernement roumain mettra L la disposition du conseiller financier et des
experts les bureaux n~cessaires au Minist~re des Finances et leur assurera le personnel
national qui paraitra utile.

Les contrats du conseiller financier et des experts seront approuv4s par le Conseil de
]a Socit6 des Nations.

Le conseiller financier nommera, d'accord avec le Gouvernement roumain, pour lui
et pour ses coll~gues, tel personnel 6tranger de secr~tariat ou autre qui peut lui paraitre
n6cessaire, pourvu que la d~pense totale de ce personnel n 'exc~de pas une somme fixer
entre le Gouvernement roumain, d'une part, et le Conseil de la Soci~t6 des Nations, de
l'autre.

Les ressources pr6vues 5 l'alin~a pr6cedent devront 8tre suffisantes pour couvrir aussi
les sommes totales qui peuvent tre requises pour une 6tude . faire A une date prochaine
sur l'organisation administrative de la Roumanie, en conformit6 avec le d6sir exprim6
dans la lettre du Gouvernement royal roumain au Secr~taire g6n~ral de la Socit4 des
Nations du 18 juin 1932.

Ladite disposition pourvoira, en outre, . toutes 6tudes sur la situation 6conomique
de la Roumanie qu'il pourra paraitre de temps A autre utile' d'effectuer.

Veuillez agr6er, Monsieur le Pr6sident, les assurances de ma haute consideration.

I. LUGO§IANU,

Ministre du Commerce et de l'Industrie,
de Roumanie.

II.

LETTRE DU PRESIDENT DU COMIT11 FINANCIER AU PRtSIDENT DE LA DPtL]tGATION ROUMAINE.

GENVE, le 28 janvier 1933.
MONSIEUR LE MINISTRE,

Le Comit6 financier desire prendre acte des d6clarations que vous avez bien voulu lui faire
en votre qualit6 de repr~sentant du Gouvernement roumain et aux termes desquelles il est bien
entendu que, pendant la dur~e oii il exercera ses fonctions, le C6nseiller financier rsidera L Bucarest.
Il en sera de m~me du Conseiller pros la Banque nationale.

II est bien entendu, d'autre part, que le Conseiller financier assistera aux discussions du
Comit6 financier sur les questions roumaines.

Nous vous serions obliges de vouloir bien nous confirmer votre accord sur ces points.
Veuillez agr6er, Monsieur le Ministre, les assurances de notre haute consideration.

Alb. JANSSEN,

Prisident du Comitd financier.

III.

RtPONSE DU GOUVERNEMENT ROUMAIN.

GENAVE, le 28 janvier 1933.

J'ai l'honneur d'accuser rception de votre lettre du 28 janvier 1933, m'informant que le Comit6
financier d6sire prendre acte que, pendant'la dur~e oii il exercera ses fonctions, le Conseiller financier,
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The Roumanian Government shall place at the disposal of the Financial Adviser
and the experts the necessary office rooms in the Ministry of Finance, and shall provide
them with any national staff which may appear necessary.

The contracts of the Financial Adviser and the experts shall be approved by the
Council of the League of Nations.

The Financial Adviser, in agreement with the Roumanian Government, shall appoint
for himself and his colleagues such foreign secretarial or other staff as he may think
necessary, provided the total expenditure on such staff does not exceed an amount to
be fixed between the Roumanian Government on the one hand and the Council of the
League of Nations on the other hand.

The funds provided for in the previous paragraph must be sufficient to cover also
the total sums which may be required for an investigation to be made at an early date
into the administrative organisation of Roumania, in accordance with the desire expressed
in the letter of June 18th, 1932, from the Royal Roumanian Government to the Secretary-
General of the League of Nations.

The said provision shall also cover any enquiries into the economic position of
Roumania which may from time to time appear to be necessary.

I have, etc.

I. LUGO§IANU,

Minister of Commerce and Industry,
of Roumania.

II.

LETTER FROM THE CHAIRMAN OF THE FINANCIAL COMMITTEE TO THE PRESIDENT

OF THE ROUMANIAN DELEGATION.

GENEVA, January 28, 1933.
MONSIEUR LE MINISTRE,

The Financial Committee takes note of the statements which you have been good enough
to make as representative of the Roumanian Government, and according to which it is understood
that the Financial Adviser will reside at Bucharest so long as he exercises his functions. The same
applies to the Adviser to the National Bank of Roumania.

It is, moreover, understood that the Financial Adviser will take part in the discussions of the
Financial Committee on Roumanian questions.

We should be obliged if you would kindly confirm your agreement on these points.
I have, etc.

Alb. JANSSEN,

Chairman of the Financial Committee.

III.

REPLY FROM THE ROUMANIAN GOVERNMENT.

GENEVA, January 28, 1933.
SIR,

I have the honour to acknowledge receipt of your letter of January 28, 1933, informing me

that the Financial Committee desires to note that, so long as the Financial Adviser and the Adviser
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de m~me que le Conseiller pros la Banque nationale rdsideront h Bucarest ; il est bien entendu,
d'autre part, que le Conseiller financier assistera aux discussions du Comit6 financier sur les questions
roumaines.

J'ai l'honneur de vous confirmer l'accord du Gouvernement roumain sur ces points.
Veuillez agr~er, Monsieur le President, 'assurance de notre haute consid6ration.

I. LUGO IANU,
Monsieur le Prdsident Ministre du Commerce et de t'Industrie

du Comit6 financier de Roumanie.
de la Soci6t6 des Nations.

IV.

LETTRE DU GOUVERNEMENT ROUMAIN AU PRtSIDENT DU CONSEIL DE LA SOCItT DES NATIONS.

GENVE, le 28 janvier 1933.
MONSIEUR LE PRP-SIDENT,

Me rdfdrant h l'alinda i de l'article 5 de l'annexe II de l'Accord du 28 janvier 1933, relatif a la
collaboration technique entre la Socidt6 des Nations et le Gouvernement roumain, j'ai l'honneur
de vous confirmer, au nom du Gouvernement roumain, qu'il est entendu que le conseiller aupr~s
de la Banque nationale sera invit6 a collaborer pendant la dure dudit accord avec la Banque
nationale de Roumanie. I1 est bien entendu qu'A cet effet, le conseiller sera consult6 par la banque
sur toutes les questions concernant la politique mon6taire afin d'6tre at m~me de lui donner
utilement son avis. Il en sera de m6me sur tout projet d'emprunt ext6rieur dont la Banque sera
saisie.

Si le conseiller agr66 par le Conseil de la Socidt6 des Nations vient at cesser ses fonctions, la
Banque nommera un conseiller qui aura requ l'agr~ment du Conseil de la Socidt6 des Nations,
de mani~re que la Banque nationale conserve pendant toute la durde d'application du present
accord ]a collaboration d'un conseiller ayant les m6mes attributions.

Veuillez agr6er, Monsieur le Prdsident, les assurances de ma haute considdration.

I. LUGO§IANU,
Ministre du Commerce et de l'Industrie

Monsieur le Prdsident du Conseil de Roumanie.
de la Socidt6 des Nations.

LETTRES t]CHANGtES

ENTRE LE MINISTRE DES FINANCES DE ROUMANIE ET LE GOUVERNEUR DE LA BANQUE NATIONALE
DE ROUMANIE.

I.

No 476372 du 23 mars 1933.

MONSIEUR LE GOUVERNEUR,

J'ai l'honneur de vous remettre ci-joint le texte de l'Accord de collaboration technique
consultative et de ses annexes, sign6es a Gen~ve le 28 janvier 1933 par le president du comit6
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to the National Bank exercise their functions,, they will reside at Bucharest ; it is moreover
understood that the Financial Adviser will take part in the discussions of the Financial Committee
on Roumanian questions.

I have the honour to confirm the agreement of the Roumanian Government on these points.
I have, etc.

I. LUGO§IANU,

The Chairman Minister of Commerce and Industry
of the Financial Committee. of Roumania.

IV.

LETTER FROM THE ROUMANIAN GOVERNMENT TO THE PRESIDENT OF THE COUNCIL OF THE LEAGUE

OF NATIONS.

GENEVA, January 28, 1933.
SIR,

With reference to the Agreement of January 28, 1933, Amex II, Article 5, paragraph I,
regarding the technical co-operation between the League of Nations and the Roumanian
Government, I have the honour to confirm, on behalf of the Roumanian Government, that it is
understood that the Adviser to the National Bank will be requested to co-operate with the National
Bank of Roumania during the period of the said Agreement. It is understood that, for this purpose,
the Adviser will be consulted by the Bank on all questions relating to monetary policy, so that he
may be in a position to give useful advice. The same applies to any schemes regarding external
loans submitted to the Bank.

Should the Adviser approved by the Council of the League of Nations relinquish his duties,
the Bank shall appoint an adviser approved by the Council of the League of Nations so that the
National Bank shall retain the co-operation of an adviser with the same functions for the entire
duration of the present Agreement.

I have, etc.

I. LUGO§IANU,
Minister of Commerce and Industry

To the President of the of Roumania.
Council of the League of Nations.

I TRADUCTIONS. - TRANSLATIONS.

LETTERS EXCHANGED

BETWEEN THE ROUMANIAN MINISTER OF FINANCE AND THE GOVERNOR OF THE NATIONAL BANK

OF ROUMANIA.

I.

No. 476372 of March 23, 1933.

SIR,
I have the honour to enclose the text of the Agreement for consultative technical co-operation

and the annexes thereto signed at Geneva on January 28th, 1933, by the Chairman of the Financial
Traduit par le Secr6tarat de la Soci6t6 des 'Translated by the Secretariat of the League

Nations, 4 titre d'information. of Nations, for information.

No. 3193



284 Socidte' des Nations - Recuei des Traite's. 1933

financier et par le repr6sentant du Gouvernement roumain, apr s son approbation par le Conseil
de la Socit6 des Nations.

A cette occasion, le gouvernement tient a assurer la Banque Nationale que les l~g~res modifi-
cations survenues au cours des n~gociations 5 Gen~ve n'apportent aucun changement A la situation
du conseiller technique aupr~s de la Banque Nationale, telle qu'elle a 6t6 6tablie par l'Arrangement
du 8 avril 1931, qui reste en vigueur pour l'avenir.

Veuillez accepter, Monsieur le Gouverneur, l'assurance de ma haute consideration.

Ministre des Finances,
(SS) MADGEARU.

Banque Nationale de Roumaie,

Bucarest.

p. conformitate:
Rud. Ulrich.

II.
BANQUE NATIONALE DE ROUMANIE.

NO 25407, le IO avril 1933.

MONSIEUR LE MINISTRE,

Nous avons re~u votre lettre No 476372 du 23 mars 1933, par laquelle vous nous avez remis
l'accord de collaboration technique consultative sign6 le 28 janvier 1933 A Gen~ve en nous faisant
savoir que le gouvernement tient a assurer la Banque. Nationale que les modifications survenues
au cours des n~gociations de Gen~ve ne modifient en rien la situation du conseiller aupr~s de la
Banque Nationale telle qu'elle a 6t6 6tablie par le texte de 'Arrangement du 8 avril 1931, qui reste
en vigueur aussi dans l'avenir.

Du contenu de l'accord, auquel la Banque Nationale n'a pas pris part, on constate que le
gouvernement a pris l'engagement :

Io Par l'article 5 de l'annexe 2, de prendre ( les dispositions n~cessaires pour que le
conseiller aupr~s de la Banque Nationale, apr~s avoir requ l'agr~ment du Conseil de la
Socit6 des Nations, soit invit6 h pr~ter son concours h l'application de l'accord. Les
rapports du conseiller seront communiques au conseiller financier. )

20 Dans la lettre au president du conseil de la Soci~t6 des Nations il est dit que
Sil est entendu que le conseiller aupr~s de la Banque Nationale sera invit6 h collaborer

pendant la dur~e dudit accord avec la Banque Nationale de Roumanie et qu'A cet effet
le conseiller sera consult6 par la Banque sur toutes les questions concernant la politique
mon~taire, afin d'6tre a m~me de lui donner utilement son avis. I1 en sera de m~me pour
tout projet d'emprunt extdrieur dont la banque sera saisie. )

Comme suite a votre communication faite par la lettre que vous nous avez fait parvenir,
suivant laquelle tous ces actes ne changent en rien la situation actuelle de l'expert technique aupr~s
de la Banque Nationale, telle qu'elle a 6t6 6tablie par l'arrangement conclu entre le conseiller
technique, le Gouvernement roumain et la Banque Nationale, par les lettres du 4 mars 1931, io mars
1931 et 8 avril 1931, dont nous joignons les textes, j'ai soumis le 5 avril 1933 au conseil g6n~ral
de la Banque la proposition concernant la continuation du mandat actuel de l'expert technique
aupr~s de la Banque Nationale, pour la dur6e de l'accord de Gen~ve pr6vu dans l'acte sign6 le
28 janvier 1933 et comme suite aux d~lib6rations du conseil, la d6cision suivante a te prise :

i o Le conseil g~n~ral constate que suivant les statuts de la Banque Nationale et la
loi mon~taire du 7 f6vrier 1929, les fonctions du conseiller technique aupr s de la Banque
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Committee and the representative of the Roumanian Government, after approval by the Council
of the League of Nations.

In this connection the Government desires to assure the National Bank that the slight alteration
made in the course of the negotiations at Geneva involve no change in the position of the Technical
Adviser to the National Bank as established by the Arrangement of April 8th, 1931, which remains
in force for the future.

I have the honour, etc.

(Signed) MADGEARU,

Minister of Finance.
To the National Bank of Roumania,

Bucharest.

II.
NATIONAL BANK OF ROUMANIA.

No. 25407, April io, 1933.

MONSIEUR LE MINISTRE,

We have received your letter, No. 476372 of March 23rd, 1933, in which you enclosed the
Agreement for consultative technical co-operation signed at Geneva on January 28th, 1933, and
informed us that the Government desired to assure the National Bank that the alterations made
in the course of the negotiations at Geneva involved no change in the position of the Adviser to the
National Bank as established by the Arrangement of April 8th, 1931, which also remains in force
for the future.

It appears from the Agreement, to which the National Bank was not a party, that the
Government has undertaken :

(i) By Article 5 of Annex II, to" make all the necessary arrangements to ensure
that the Adviser to the National Bank, if approved for this purpose by the Council of the
League of Nations, shall be invited to give his collaboration in the application of the
Agreement. The reports of the Adviser shall be communicated to the Financial Adviser."

(2) In the letter to the President of the Council of the League of Nations it is stated
that" it is understood that the Adviser to the National Bank will be requested to co-operate
with the National Bank of Roumania during the period of the said Agreement ", and that
" for this purpose the Adviser will be consulted by the Bank on all questions relating to
monetary policy so that he may be in a position to give useful advice. The same applies
to any scheme regarding external loans submitted to the Bank."

In view of your statement in your letter to us that all these acts involve no change in the
present position of the Technical Expert attached to the National Bank, as established by the
Arrangement concluded between the Technical Adviser, the Roumanian Government and the
National Bank by the letters of March 4th, 1931, March ioth, 1931, and April 8th, 1931, the texts
of which are attached hereto, I laid before the Governing Body of the Bank on April 5th, 1933,
a proposal for the extension of the present term of office of the Technical Expert attached to the
National Bank to cover the duration of the Geneva Agreement contemplated in the Act signed
on January 28th, 1933, and as the outcome of the Governing Body's deliberations the following
decision was reached :

(I) The Governing Body finds that, according to the Statutes of the National Bank
and the Currency Act of February 7 th, 1929, the duties of the Technical Adviser to the
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nationale ayant pris fin le 7 f~vrier 1932, 'acceptation d'une telle fonction de conseiller
technique apr~s cette date serait contraire aux statuts et h la loi mon6taire.

C'est pourquoi par les lettres 6chang~es h la suite de 'emprunt de d6veloppement
et mentionn6es ci-dessus, la Banque Nationale a accept6 la presence d'un expert technique
avec des attributions bien d~finies et qui ont 6t6 exercies du 7 f~vrier 1932 et qui
continueront jusqu'au 7 f~vrier 1934.

20 Darts cette situation, le conseil a pris acte que le Gouvernement roumain interpr~te
que la situation aupr~s de la Banque Nationale telle qu'elle a 6t6 6tablie par P'arrangement
par lequel on a fix6 l'ex~cution du mandat de 1'expert technique, n'est en rien modifi~e.

30 Le conseil accepte donc que le mandat actuel de 1'expert technique pr6vu dans
les Arrangements des 4 mars et 8 avril 1931 soit maintenu apr6s le 7 f~vrier 1934 et que le
mandat ait la m~me dur6e que 'Accord conclu le 28 janvier 1933, par le Gouvernement
roumain avec le comit6 financier de la Socit6 des Nations.

En, m~me temps, nous portons A votre connaissance que nous avons pris acte des d~clarations
faites au nom du gouvernement par le commissaire du gouvernement, darts ]a seance de notre
conseil gn6ral; en vue d'6viter d'6ventuelles discussions sur l'interpr~tation donn~e h notre adh6sion,
que le gouvernement entend que cette collaboration se fasse ainsi sans changement de r6gime actuel
du conseiller technique c'est-a-dire comme ce r~gime a 6t6 6tabli par l'6change des lettres des 4 et
IO mars et 8 avril 1931, entre le Ministare des Finances, la Banque Nationale et le conseiller
technique. En dehors de cette pr~cision qui est faite dans l'expos6 des motifs accompagnant le texte
de l'accord, le Ministre des Finances fera au parlement une d~claration dans le mme sens, pr~sentant
aussi la r~ponse qui sera faite par la Banque Nationale de Roumanie dans une lettre qui pr~cisera
le sens de la d6cision prise dans la s6ance d'aujourd'hui du conseil g~n~ral de la banque.

Recevez, etc.
Gouverneur

(ss) ANGELESCU.

Secrdtaire gdnjral:
A Monsieur le Ministre des Finances. (ss) CRISTESCU.

p. conformitate:
Rud. Ulrich.

APPENDICE i.

LETTRE ADRESSAE, EN DATE DU 4 MARS 1931, PAR LA DIRECTION DE LA BANQUE NATIONALE

DE ROUMANIE AU CONSEILLER AUPRES DE CETTE BANQUE.

J'ai 1'honneur de vous communiquer, ci-contre, copie de notre accord avec le Gouvernement
roumain sur la proposition qu'il vous a faite en ce qui concerne une enqu~te bisannuelle de la
situation 6conomique et financi~re de notre pays et notamment des r6sultats du programme de
d~veloppement au cours des andes 1932 et 1933.

Comme nous appr~cions A leur juste valeur les excellents r6sultats de notre f6conde collaboration,
nous sommes tr&s heureux d'apprendre que vous avez bien voulu accepter cette charge et vous
assurons que vous trouverez chez nous un concours des plus cordial.

(ss) D. M. BURILEANU.
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National Bank having terminated on February 7 th, 1932, the acceptance of such a post
of technical adviser after that date would be an infringement of the Statutes and the
Currency Act.

Accordingly the National Bank has accepted, by the letters exchanged in consequence
of the development loan and referred to above, the presence of a technical expert with
specified powers which have been exercised from February 7 th, 1932, and will continue
until February 7th, 1934.

(2) In these circumstances, the Governing Body notes that, according to the
Roumanian Government's understanding, the position at the National Bank, as
established by the Arrangement by which the duties of the Technical Expert were defined,
is in no way changed.

(3) The Goverfiing Body accordingly agrees that the present term of office of the
Technical Expert, as provided for in the Arrangements of March 4th and April 8th, 1931,
shall be countinued after February 7 th, 1934, and shall have the same duration as the
Agreement concluded on January 28th, 1933, between the Roumanian Government and
the Financial Committee of the League of Nations.

At the same time we would inform you that we have taken note of the statements made on
behalf of the Government by the Government Commissioner at the meeting of our Governing Body
in order to avoid any discussion as to the interpretation of our agreement ; from which statements
it appears that the Government intends this co-operation to be effected without any change in
the present position of the Technical Adviser, that is to say, in his position as established by the
correspondence of March 4th and ioth and April 8th, 1931, between the Ministry of Finance, the
National Bank and the Technical Adviser. In addition to specifying this point, which is embodied
in the explanatory statement accompanying the text of the Agreement, the Minister of Finance
will make a statement to the same effect in Parliament and will also produce the reply that will
be made by the Roumanian National Bank in a letter which will define the significance of the
decision reached at to-day's meeting of the Governing Body of the Bank.

I have the honour, etc.
(Signed) ANGELESCU,

Governor.

(Signed) CRISTESCU,

To the Minister of Finance. General Secretary.

APPENDIXi.

LETTER DATED MARCH 4TH, 1931, FROM THE GOVERNING BODY OF THE NATIONAL BANK

oF ROUMANIA TO THE ADVISER TO THE BANK.

I have the honour to communicate to you herewith a copy of our agreement with the Roumanian
Government regarding the proposal it has made to you with reference to a biennial enquiry into
the economic and financial situation of our country and, in particular, the results of the programme
of development during 1932 and 1933.

We fully appreciate the excellent results of our fruitful collaboration, and are therefore very
glad to learn that you have been good enough to undertake this duty and to assure you that you
will receive our most cordial assistance.

(Signed) D. M. BURILEANU.
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APPENDICE 2.

LETTRE ADRESS]fE, EN DATE DU 4 MARS 1931, PAR LA DIRECTION DE LA BANQUE NATIONALE
DE ROUMANIE AU MINISTRE DES FINANCES.

J'ai 'honneur de vous confirmer que la Banque Nationale a pris connaissance du programme
de d~veloppement de 1931, auquel elle donne son accord ainsi que nous vous 1'avons deja exprim6
dans notre ]ettre No 11233 du 17 f6vrier 1931.

La Banque Nationale est 6galement d'accord qu'afin de donner une publicit6 internationale
plus 6tendue aux r~sultats du programme de d~veloppement, le gouvernement invite une des
personnalit6s qui ont d6ja collabor6 avec le gouvernement et nous-m~me, soit M. Rist ou M. Auboin,
a se rendre en Roumanie deux ou trois fois par an pour r6diger un ou deux rapports pour chacune
des ann~es 1932 et 1933.

A cette fin, la Banque Nationale entend fournir a. M. Rist ou hL M. Auboin ainsi qu'a leur collabo-
rateur adjoint toutes les communications et informations utiles. Attendu que le bureau de Monsieur
le Conseiller technique qui existe actuellement a la Banque cessera de fonctionner A partir du
7 f~vrier 1932, la Banque Nationale mettra h leur disposition ses services et notamment le service
des 6tudes qui leur procureront toutes les donn6es dont ils pourraient avoir besoin pour remplir
leur mission.

La Banque Nationale fera le meilleur accueil au collaborateur adjoint, lequel 6ventuellement
pourrait tre oblig6 de preceder les arriv~es en Roumanie de M. Rist et de M. Auboin.

I1 est bien entendu, Monsieur le Ministre, qu'en ce qui la concerne et dans les limites qui lui
sont assign6es par ses statuts et son fonctionnement normal, la Banque Nationale prktera tout son
concours pour la r~ussite du plan de d~veloppement ; elle poursuivra notamment comme elle 1'a
d'ailleurs fait jusqu'ici et avec la m~me 6nergie 1'application int~grale des obligations qu'elle a
assum~es en vertu du plan et du programme de stabilisation de 1929.

(ss) D. M. BURILEANU.

APPENDICE 3.

LETTRE ADRESSIAE, EN DATE DU 10 MARS 1931, PAR LE CONSEILLER AUPRhS DE LA BANQUE NATIONALE
AU MINISTRE DES FINANCES DE ROUMANIE.

Afin de continuer a constater et h publier les progr~s de la restauration mon6taire et financi~re
du pays, vous avez bien voulu me demander, au nom du gouvernement et d'accord avec la Banque
Nationale, de vous donner ma collaboration apr~s l'expiration de la priode de troi sans pr~vue au
programme de stabilisation, dans les conditions suivantes

Apr~s avoir constat6 dans mon douzi~me rapport trimestriel comme conseiller
technique, l'application de toutes les mesures pr~vues au programme de stabilisation
j'accepterai de r~diger, encore pendant deux annes, un ou deux rapports par an. Ces
rapports, que je r~digerai a titre d'expert d~sign6 par le gouvernement et la Banque
Nationale, permettront de constater l'application et l'ex~cution, tant des mesures perma-
nentes contenues dans le programme de stabilisation de 1929, que des dispositions du
programme de d~veloppement de 1931 et seront publi6es, comme pr6c~demment, dans le
bulletin de la Banque.

La Banque Nationale mettra, comme pr~c~demment, a ma disposition, tous les
moyens mat~riels de remplir ma mission et le service d'6tudes de la Banque qui a 6t6
mis sous mon autorit6 pendant les trois premieres ann6es d'application du programme de
stabilisation, restera A ma disposition dans les conditions dont je conviendrai avec la
Banque. N 3193
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APPENDIX 2.

LETTER DATED MARCH 4TH, 1931, FROM THE GOVERNING BODY OF THE NATIONAL BANK
OF ROUMANIA TO THE MINISTER OF FINANCE.

I have the honour to confirm that, the National Bank has noted the programme of development
for 1931, with which it is in agreement, as we have already informed you in our letter No. 11233
of February 17th, 1931.

The National Bank also agrees that in order to give wider international publicity to the results
of the programme of development, the Government should invite one of the persons who have
already collaborated with the Government and ourselves - M. Rist or M. Auboin - to come to
Rournania two or three times a year to prepare one or two reports for each of the years 1932 and
1933.

For this purpose the National Bank undertakes to supply M. Rist or M. Auboin and their
assistant with all useful documents and information. As the Bureau of the Technical Adviser,
which at present exists at the Bank, will cease working from February 7th, 1932, the National
Bank will place its services at their disposal, and in particular the Investigation Service, which will
obtain for them any data they may require for their work.

The National Bank will accord a sincere welcome to the assistant, who may have to take up
his duties before the arrival in Roumania of M. Rist or M. Auboin.

As far as it is concerned and within the limits permitted by its statutes and its normal working,
the National Bank will afford every assistance to promote the success of the plan of development.
In particular, it will continue to carry out as zealously as in the past all the obligations it has
assumed under the plan and the programme of stabilisation of 1929.

(Signed) D. M. BURILEANU.

APPENDIX 3.

LETTER DATED MARCH IOTH, 1931, FROM THE ADVISER TO THE NATIONAL BANK
TO THE ROUMANIAN MINISTER OF FINANCE.

With a view to continuing to ascertain and publish the progress made in the monetary and
financial restoration of the country, you were good enough to request me, on behalf of the Govern-
ment and in agreement with the National Bank, to afford you my assistance after the expiration
of the period of three years, contemplated in the programme of stabilisation, on the following
conditions :

After noting in my twelfth quarterly report as Technical Adviser the application
of all the measures provided for in the programme of stabilisation, I shall undertake to
draw up one or two reports a year for two years more. These reports, which I shall prepare
as the expert appointed by the Government and the National Bank, will show the
application and execution both of the permanent measures contained in the 1929
programme of stabilisation and of the provisions of the 1931 programme of development,
and will be published as heretofore in the Bank's Bulletin.

The National Bank will, as before, furnish me with all material means of fulfilling
my mission, and the Investigation Service of the Bank, which was placed under my
authority during the first three years of the application of the stabilisation programme,
will remain at my disposal on terms to be arranged by me with the Bank.
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Le gouvemement et la' Banque Nationale me donneront ainsi qu'au collaborateur
adjoint que je d6signerai pour m'aider dans ma mission, toutes communications et
informations utiles. Je viendrai moi-m~me h Bucarest aussi souvent qu'il sera ncessaire
pour me tenir en liaison avec le comit6 de direction de la Banque et le gouvernement
et me mettre h mme de r~diger utilement mes rapports.

Puisque vous estimez, Monsieur le Ministre, d'accord avec la Banque Nationale,
qu'une collaboration ainsi d~finie peut 6tre utile A l'ceuvre de restauration mon6taire et
financire a laquelle le Gouvernement roumain et la Banque Nationale m'ont fait l'honneur
de m'associer depuis 1929, je consid~re comme de mon devoir de vous donner, dans les
conditions nouvelles d~finies ci-dessus et comme prc~demment, tout mon concours.

Je serais heureux si je pouvais ainsi aider dans quelque mesure au d6veloppement
de votre pays auquel m'attachent des liens de deux ann~es de travail commun et de
confiante collaboration.

(s) AUBOIN.

APPENDICE 4.

LETTRE ADRESSfE, EN DATE DU 8 AVRIL 1931, PAR LE GOUVERNEUR DE LA BANQUE NATIONALE

AU CONSEILLER AUPRhS DE CETTE BANQUE.

Nous r~f~rant nos lettres des 4 et 6 mars derniers, relatives a l'invitation que vous a adress~e
le gouvernement de venir en Roumanie de temps a autre apr~s l'expiration de votre mandat de
Conseiller technique pour r~diger pendant deux ans un ou deux rapports par an, et h la lettre du
io mars dernier par laquelle le gouvernement vous a adress6 cette invitation, nous avons l'honneur
de vous confirmer que nous vous donnerons toutes facilit6s pour l'accomplissement de votre
mission.

Il est entendu notamment que le service des 6tudes de la Banque, qui a 6t6 mis sous votre
autorit6 pendant votre mission comme conseiller technique, restera a votre disposition et continuera
A tenir les registres, h r~unir les documents et A vous envoyer les. informations que vous jugerez
utiles.

Lorsque vous viendrez A Bucarest, ainsi que le collaborateur adjoint qui pourra vous accom-
pagner ou vous preceder, nous vous donnerons toutes facilits mat~rielles et les locaux n6cessaires.

Enfin, nous prenons envers vous, d'accord avec le gouvernement, pendant cette p~riode de
deux ans, les m6mes engagements financiers que nous avons pris par notre lettre du 18 fdvrier 1929
pendant votre mission de conseiller techniqtfe pour vous couvrir tant de vos honoraires et frais
de sjours personnels, que de vos frais de voyage et de Secr6tariat.

(s) C. ANGELESCU.
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The Government and the National Bank will provide myself and the assistant whom
I shall appoint to help me in my mission with all useful documents and information.
I shall myself come to Bucharest as often as is necessary to keep in touch with the Governing
Body of the Bank and the Government and to facilitate the preparation of my reports.

As you and the National Bank agree that the assistance thus specified may be useful
for the work of monetary and financial restoration, with which the Roumanian Government
and the National Bank have done me the honour of associating me since 1929, I feel it
my duty to render you all the assistance in my power in these new conditions as in the
past.

I should be glad if I could thus help to some degree in the development of your
country to which I am bound by the ties of two years of work in common and of
trusted collaboration.

(Signed) AUBOIN.

APPENDIX 4.

LETTER DATED APRIL 8TH, 1931, FROM THE GOVERNOR OF THE NATIONAL BANK
TO THE ADVISER TO THE BANK.

With reference to our letters of March 4th and 6th last, relating to the Government's invitation
to you to come to Roumania from time to time after the expiration of your term as Technical
Adviser, to prepare one or two reports a year for two years, and to the letter of March ioth last
in which the Government sent you this invitation, we have the honour to confirm that we will
give you every facility in the performance of your work.

It is understood in particular that the Bank's Research Service, which was placed under your
authority during your mission as Technical Adviser, will remain at your disposal and will continue
to keep such registers, collect such documents and send you such information as you may deem
desirable.

When you and the assistant who may accompany or precede you come to Bucharest, we will
give you all material facilities and such office accommodation as you may require.

Lastly, during this period of two years, we will, in agreement with the Government, enter
into the same financial engagements with you as in our letter of February I8th, 1929, during your
mission as Technical Adviser, in order to cover both your personal fees and subsistance allowance
and your travelling and secretarial expenses.

(Signed) C. ANGELESCU.
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N" 3194.

ETATS-UNI S D'AME'RIQUE
ET GRECE

Traite d'extradition, signe a Athe'nes,
le 6 mai j93j, et e'change de notes
y relatif, de ]a mime date.

UNITED STATES OF AMERICA
AND GREECE

Treaty of Extradition, signed at
Athens, May 6, 193j, and Ex-
change of Notes relating thereto
of the same date.
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TEXTE GREC. - GREEK TEXTE.

No 3194. - XYNOKH 1 EKAOEQ1
ErKAHMATION META ,Y THE EAAHNI-
KHt AHMOKPATIAY KAI 'TN HNO)ME-
NON iIOAITEIQN THl AMEPIKiL!, YHO-
rPAIEIYA EN AOHNA, , THN 6vv MAIOY,
1931.

Textes officiels grec, anglais et /ran~ais, coin-
muniquds par le ddligud permanent de la
Rdpublique hellinique aupres de la Sociid des
Nations. L'enregistrement de ce traitd a eu lieu
IC 27 mai 1933.

Ce traitd a 'td transmis au Secretariat par le
, Department ol State s du Gouvernement des
Etats-Unis d'Amcrique, le 15 /dvrier 1933.

11 7,2a's ya" at JIwpeva. lo),atriat r s "A16-
ptxijs id Oopobaat v( ,cjpe/a(o)at -,tv gLvvotm
7/S ,1tXatornw6S, i1s6a aCav o-'(05 auvdaWat

6tiryqT2 i is 7cobvtxs ZJtxatoa'vq vrpoao'rowv xac.
7rpbs tbv axoc7rbv obToi) &(dpotaaiJ robs &LfrWOt

'0 .lp'espos ris 'E) itzjs Jruoxpaias:
76v K6ptov Avipiav MLtXC xv6rov2ov, AVit-

vcpdstov r s Iu~spL asws, '). rotori

'0 llp6epos t-lv lloAtsttn d V 'Att6-

7Tv K6.potm P6j pr fi'er 2xiveo,"Ee-azz-ov
&,CS07a2ps'ovo Ya ff epso6 rtov7'Tourprb
T-0bJ hvaitfsL'aw1 llo).rEtdh'V T7]j 'Alptotzs,

OF-,t es, dvaxotvdaa'res d2, 25oes 7-c r pe o6-
ata avbtwL1 e177patoa, Tp asb-s0Sva ?v rdit zat xaz-t-

I L'6change des ratifications a eu lieu h Washing-
ton, le Ier novembre 1932.

No. 3194. - TREATY I OF EXTRA-
DITION BETWEEN THE UNI-
TED STATES OF AMERICA AND
THE HELLENIC REPUBLIC.
SIGNED AT ATHENS, MAY 6,
1931.

Greek, English and French official texts com-
municated by the Permanent Delegate o/ the
Hellenic Republic accredited to the League ol
Nations. The registration o/ this Treaty took
place May 27, 1933.,

This Treaty was transmitted to the Secretariat
by the Department o[ State o/ the Government
o0 the 'United States o/ America, February 15,
1933.

THE UNITED STATES OF AMERICA and GREECE,
desiring to promote the cause of justice, have
resolved to conclude a treaty for the extradition
of fugitives from justice between the two
countries and have appointed for that purpose
the following Plenipotentiaries

THE PRESIDENT OF THE UNITED STATES OF

AMERICA :

Mr. Robert Peet SKINNER ; Envoy Extra-
dinary and Minister Plenipotentiary of the
United States of America at Athens
and

THE PRESIDENT OF THE HELLENIC REPUBLIC

Mr. Andreas MICHALAKOPOULOS, Vice Pre-
sident of the Government, Minister for
Foreign Affairs

Who, having communicated to each other
their respective full powers, found to be in

I The exchange of ratifications took place at
Washington, November ist, 19J2.
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robs (izactrovo vous rkrous, auvsoodvnaav nl v
koP4VWV dpOpO)V :

MApOpov 1.

2v1O(OLVrat 57ws 'ERvtx Ktv~ipiujrts xal
Kul'opv~oat -,iv Hvwovwuv flo)tretui, napa&1-

8wary, xar" ae': aov ba'.gip7oa(ws
irpos Tr(! 67rb rfs zapo6o"s 21V0 xs bpopsvas
tar7robr-sts, 7rav 7rp6aorwov xarTopoopEvov

xara xa R J ri rtvt rTov ?V . (u IpOpqO 2 rjs
7rapouo-s VLOiXdS eiatxLIS boeCo'pxVdOaV ?xYj-
[udrwL' j ipbls~b~pdrwz., tsaeOLuz& liizb riiv

opewan r s txaarrptaK 6ppo&c6Trvo &bs r(oh
'T- A Xupja22opS'v,uv Mepdv, xat xaraboorbv
72 dvaza2ot iv ?u rob i3diovs ro5 ripou. 'H
WxoatS iV ro6oCs hV 6wVOara 1( 7rparUarorot-

,O, ,zapt! &p 'aov xar( rob v6pous r~s xpas
sis v dviexa,6pOv b 8tX6,ox tsos, 6 vi1aVaat dp-
XE'uf dCo&L;rts evox etxatoloTobaat rLv T6A-
kA tiv xai r v eis 8exqv -rapimtl ,rv abo5 6s
rtt 7rspizrwo&v xaO v rb ?rz2qua ' irc pp,2a
8t&srpd-rero ivrbs r~v bpiwv 6is xobpas rubrs.

'ApOpoV 2.

"Exaiovrat, xoaro rIs 8tard~ets r 5 7rapo6fnqs
2XOV))ZqS, ra! d-olia ra 8twxfoeLaa ) za, a8xaa-
OiV-:a 8e V 7ii-V 01o4V(OV ?rX2 PdT-CV 7C,-

PCA Pdrwo.':

(i) 'P6iov (rob OJpou ouvpctaapddvovros
xa rTa eTx)zAara rr-s 2rw'po77oilas, (pappa-
zeias xal 7ratuoxt-ovias), dwaipsrtv.

(2) Tpabuara xa atwoartxs 2dpas ?x
n'poio~aews zai n'poyei7S.

(3) Bmaqubv, lpt&o rw t v , vbuXos o uesc
pevrd natiwv xdtw rdiv 8sxa ;rti-eir .

(4) 'Araqr -xae'7rapdivopov xaraxpdr7-
atv ruvatzc e veavi~wv r Jvrj Oxqu axonSj.

(5) 4ttar&zv.
(6) 'Erpjp'iabv lz 7rpoOiastos.

(7) Rlapdvoyov xai ex grpoO, esws zara-
or-poov i) 1jt~opatv. m8 p8poptlqxwbv rpapl-
piov ovui, aroaitas xiivduvoy Oavdroo.
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good and due form, have agreed upon and con-
cluded the following articles

Article i.

It is agreed that the Government of the United
States and the Government of Greece shall,
upon requisition duly made as herein provided,
deliver -up to justice any person, who may
be charged with, or may have been convicted
of, any of the crimes or offences specified in
Article II of the present Treaty, committed
within the jurisdiction of one of the High
Contracting Parties, and who shall seek an
asylum or shall be found within the territories
of the other; provided that such surrender
shall take place only upon such evidence of
criminality, as according to the laws of the
place where the fugitive or person so charged
shall be found, would justify his apprehension
and commitment for trial if the crime or offence
had been there commited.

Article 2.

Persons shall be delivered up according to
the provisions of the present Treaty, who shall
have been charged with or convicted of any
of the following crimes or offences :

(i) Murder, (including crimes designated
by the terms parricide, poisoning, infan-
ticide, manslaughter when voluntary).

(2) Malicious wounding or inflicting grie-
vous bodily harm with premeditation.

(3) Rape, abortion, carnal knowledge
of children under the age of fifteen years.

(4) Abduction or detention of women or
girls for immoral purposes.

(5) Bigamy.

(6) Arson.

(7) Wilful and unlawful destruction or
obstruction of railroads, which endangers
human life.
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(8) 'Erx24/uara reeoOera xara Odaao-

(a') T-etpa-iav, 6)s abt-j xowlutS dva-
rytwp'cetac xae xaOopieTa d7rb erd dts&Oi
y6pqIt 7 Tobs v6poos.

(Nf) 'Ex rpoOiaswe xa af6Ooatv i xaz-a-
arpoov 7rAolou v Oa2dxo-rq) 97r ro6tots

(r')'lE]repal, aGvLO~ltviaL' 66o i) r2eto-

sp ypewh v rob ,rAjp(taros ) LUo&V
kt3art4 Z Coiov d thotxrI OatX77 vd, diro-
axocroaal Ei. arda' xa-a 7ob 7rtotdoZoo
i otxv-rob rob 7r.oioo ] sis xardVpptz
rob 7cloiou 862(p giq.

(8') "EiOretl 7r r Aoiou v divoixrv
Oaldaoq 7ru r axonr ftatoparias xat
rpaulda-woJ.

(9) KVoxr~ji. ca~ 4v$sos.

(xo) iEioo 8ta 4$ve~s gvrbs rpageotinh
d(x 6lV)(OV cis rb Kp'iros xa] 8fUoaias
ipys ) divjx6vrwv cis rpa='a s, .'torwrwrcxa
i3p6,tuara, rap~vt~roWa, ratsta *rapaxara-
Oxwbv , da(oaartxs d2, a5 rapSias, 4b
rifur/s xo 9Vrbs dTIOv xrtpwV 11' XPrviat/o-

7roto, pLoJyL 7rpb xarotxiav, 7rt rt axorc

8ba7Cpdrw8 tO7o('V(OV 7orpd$;wv.

(ii) KAorv.

(12) Iaarorpaiav xac ?v rvodase Xpatv
nraar-z ?rrpd(wwv.

(13) flaparoV]atv 7r~aao-orpagpiac ?r-
07)fav 7rr v Vraeoi rrpdmpwl) ribt-
MOP 7] V5o1) 8]l tfiCOL dPXC , I 7CcPIAaCL-

flavopivtv rib v d&x~zoa,piw' 6)5 ?7riar)s zai
&x8oacv ] 8olav Xpacv rolo6rov ?rrpdvwv.

(14) flapaXdPatu~ xig8V2eiav pe.ra,-
Atxi V xzptlVwV voptiadwi)', xa-aaoxsov4 oev rerlwvi p~ptatgararo~ei ,w 6q~o-

aloo XpiOUS ddoO v'-wV 67ro rs Kvrptxis
Kovlspv~aews, r~v no~ibreeax Sy, kcappax(4,
8taleotapartzio, roirtxrv " 8 p] ortxibv
Koepvaew , rpa-rsCorpappal hwv c &wov
piaw, 31pooias rio :w'., ;raparov'atu
oipariawv, 6,7v tv, pVjrprTv, xat arijpdv-
rpwov to5 Kdrous 7 rOs Jhotx ,Ttow xa]
Ix~ottv, Oiacv cis xozAopopiav xai 8oiav
Xpttv ribv 7rpoavapepO~vrwvhdrtZetILwL.

(8) Crimes committed at sea :

(a) Piracy, as commonly known and
defined by the law of nations, or by
statute ;

(b) Wrongfully sinking or destroying
a vessel at sea or attempting to do so ;

(c) Mutiny or conspiracy by two or
more members of the crew or other
persons on board of a vessel on the high
seas, for the purpose of rebelling against
the authority of the Captain or Comman-
der of such vessel, or by fraud or violence
taking possession of such vessel;

(d) Assault on board ship upon the
high seas with intent to do bodily harm.

(9) Burglary.

(io) The act of breaking into and entering
the offices of the Government and public
authorities, or the offices of banks, banking
houses, savings banks, trust companies,
insurance, and other companies, or other
buildings not dwellings with intent to
commit a felony therein.

(ii) Robbery.

(12) Forgery or the utterance of forged
papers.

(13) The forgery or falsification of the
official acts of the Government or public
authority, including Courts of Justice, or
the uttering or fraudulent use of any of
the same.

(14) The fabrication of counterfeit money,
whether coin or paper, counterfeit titles
or coupons of public debt, created by
National, State, Provincial, Territorial,
Local or Municipal Governments, bank
notes or other instruments of public credit,
countrefeit seals, stamps, dies and marks
of State or public administrations, and
the utterance, circulation or fraudulent
use of the above-mentioned objects.
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Otorm Xpjud'wv dta~pa)floraav evrb* rv

bpewL r ]s ~&xacVptaxs APYot6-.rtZo5 7o
&lbs V rob &ripoo rv ',,Oa24oge'vWv1
pispio-v 6irb 811toaiwv 6ba7r0oh v V Oeyaro-
SOUdxwV oaodxts rb iroabv b7rsp3aivt r1s
aaz6ta oAdpta 1) dvado'ov 7roobv 6is
WL Vtxbv v6utata.

(16) Itoiroi atv &a-rpaXOacav 7rap"
kvbs Met6V'nv ulaoor'6dV V" 1povuaOiwv
ngfoaa~nwld b~ta422o 17rei' C pI~ rit-w 9pro-
3ori-v 7 rpoea-apivwv abr-, i5 Js 7rept-
lrro5Grsts 7rp!$s =r6 pst povdxtalt1
dUb iv arepjrtxiv rz Us vOepias nrot*v pxat(
rob. vnpoos r( - o XwpV Xal oadxts ro
.ronly 7 s iEtoxrotaaews 67rep alvet T-' &a-
xbvita 8o)Adpta dVdAoToV 7coab, sis , 21-
VtXbV v6ftorpa.

(17') Arayrwrp. h4X1/o 2 ~iJvAxw1, t0U
poU bxroh2obvros rb rqovbs T-s dropra-

xpbLviewus i) dc'oxp6 pscos kvbs ' 7r).st61/wL'
7rpoabron.v l -r v aToi J OrtWs dCOG7rCa-
aO&paiv Xp~a a st're irapa -:rTv
rpoadrowv T-oi)rv ' ip(I -6v oixor s-

1t~bv abr-oiv sr 7rap' ofot8 o7r076 C122o

poa'roo V 7rpoadrw/v, e r ohar/7rorE
vLt22 7raoav6u 7rpoOQ-et.

(r8) MixpoxAords, to6 ,poo nptAad-
VOVrO5 iiw 5 riv x2oij dVirIX,."I9VwV1, zc4-
rn' 7rpay1d-W1V ] sid(bv, d~ias xar' ?d2,Xt-
a'0L optov eizoat 7.revre 8o~ cpwv V dvc-

6drou dcias ets k&,AIjvJZ;bv v 6 uta/,a.

(i9) Tb reyovbs voD rtrvrxdvetv, 67rb
huo8j 7poaX~itara rtv x'apdoatv sid8Wd,

d~toV, rrAwi JLw ov AV1rtXetp-'WL'V v

yvdcet 0rt ra~ra xT7O 7 aav grapav6Ios,
dip' &xov b Xp a:txbv iroabL ] dia -,6v
o5hw Xr-7 ]OSVwv 21Oevrwv b7rep~alvst
etax6ota 8o2dpia i) dvd2oyov roavv sis
Ui.txb. v~fptapa.

(20) Ws'vouaprupiav.

(2I) 'kArdrv ) 6rsuaipsatv z pspovs
iepa'rogo6azos, rpaireirou, 7rpdxropoc, zo-
yto'roS, xa':a rsupta-:o86Xoo, ?xrearob,
8taxetptaro5, 7rtrp7rou, 8tsuOuvro5 ) dito-
paroxou katpsias V" dvoiwcs ?x pipoos
n, oaviWo xar lovros Odiv xaramorrevopa-

No 3194

(15) Embezzlement or criminal malver-
sation committed within the jurisdiction
of one or the other party by public officers
or depositaries, where the amount embezzled
exceeds two hundred dollars or Greek
equivalent.

(16) Embezzlement by any persons hired
salaried, or employed to the detriment of
their employers or principals, when the
crime or offence is punishable by imprison-
ment or other corporal punishment by the
laws of both countries, and where the
amount embezzled exceeds two hundred
dollars or Greek equivalent.

(17) Kidnapping of minors or adults,
defined to be the abduction or detention
of a person or persons, in order to exact
money from them, their families or any
other person or persons or for any other
unlawful end.

(18) Larceny, defined to be the theft
of effects, personal property, or money,
of the value of twenty-five dollars or more,
or Greek equivalent.

(1g) Obtianing money, valuable securities
or other property by false pretenses, or
receiving any money, valuables securities
or other property knowing the same to
have been unlawfully obtained, where
the amount of money or the value of the pro-
perty so obtained, or received exceeds
two hundred dollars or Greek equivalent.

(20) Perjury.

(21) Freaud or breach of trust by a bailee,
banker, agent, factor, trustee, executor,
administrator, guardian, director or officer
of any company or corporation, or by any
one in any fiduciary position, where the
amount of money or the value of the
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TtXo5 Vapaxr po5, &P, 5a0 bo p46Oos robzoaob ] a -,,5v Ito~otjOev-.o~v av-t-
xetdiwo &msp1aelwt tax6orta o)Udpta
dvd, orov 7rooaov ai5 U vtybv v6ptuapa.

(22) Txz2/1a 17 72pi&Acta Mt 7rapd-
anv 76v 6Lov dpporip~wv ro- Zcop(4,

rdiv d(top )rzuv Tiiv xardpr~ortv lo2sias
zat r s aw1azep-rfopias.

(23) "Exoolav Txatdet'stv (sxOeatv
datovL'' ixavorot VGCs t dlxiva flrx) 7raowv
dv zAwxiov O ( dvarsOety Eov -,(P l - twq,
& (,ow -xpoa ,ru dvarEO~tpvwv abr~f p

oco' rb erx26 a 7rapd~aots rtpwptirat
67ro 7(v 1,61LWLI d1,U Ortw' OV JV po&pO.

(24) 4wpoohxitv.

(25) 'E-rXAIUa ~ 7rJU6 Vilca X rwL'
7rspi Zxpe,-ooias v6/Jwv.

(26) 'rEx2,upara i) pp 2 ev),uara lx rd '
7crpi glprOO0oD ViOLV VapXwrz07,?)V V6 /1 L.

(27) 'H ?X80atS 7CapXercat 9710ic5 8t3t
ouvaeprai rp6 i) peri rE ' TV ¢p dt$ C l rt
-4()Lv 7oavapOivktov y-dZ-L -
pe2 fld r twv  i lre oia8u7lors d ror-pq dx -
2saU05 gS l -x r' eiplpiVOV ET'rX2 d-.' 19

,ftpe2jiued-tov. 'Ev ro6rots,, E 18oats 8z

aovLepriav i d 6zetpav O'""apsvtrat si
jV 7rpLratV p6XSVIrat 76pi 8tOwxoplvo0
-cpoa17rcou, pouov mv -h rx .v(Larov Pto 7' S7rPO 2,!oiV S 7CoMV 5 rzvat 860 97 r),iov
xae ies Iv rsphrt7wortLv 7rpzstmtc rept zara-
Nxou, p6o1 &V dar Oieaa 0 rotvA 67rb
rT &8xao7-pi(OV ToD lXCtoiVTos Kpdrovs

'ApOpoY 3.

Ai 3ta'-d$6t9 r 5 ;rapoVuvvS ,ZVOkxvs &u ouvi
E-drovrat ro 8tzulwpa, 5,rwvs C rei-at gz~oat
M' 4Tzxipara i mpe2 pfjearca 7Co,2rtxiob Zapa-
zrpos i 6u0,0(6s 7rpbs rotwbra rpd$sIS ob&tv
o rpawLo loOvix - &p' & xarpov " 7rpbs Sxd-
,epov zi'bv 7*C)iUv zuf1paAAoPivolw NEpo)V, 8)-
vdpEt rjs 7mapo6ais ZvvO~z'x, Od 86Larat va

zo2trtzds (f6aews ?rt7s26sodv 7rpb rijg ex86aeSns
abrob. 76 iau~ov Kpdos xai ra 8txaaVrpta rob
Kpdzovs ro6rou dro(aivovrat 84v rb rx,pa

property misappropriated exceeds two hun-
dred dollars or Greek equivalent.

(22) Crimes and offences against the
laws of both countries for the suppression
of slavery and slave trading.

(23) Wilful desertion or wilful non-
support of minor or dependent children,
or of other dependent persons, provided
that the crime or offence is punishable
by the laws of both countries.

(24) Bribery.

(25) Crimes or offences against the
bankrupcy laws.

(26) Crimes or offences against the laws
for the suppression of traffic in narcotics.

(27) Extradition shall also take place
for participation in any of the crimes or
offences before mentioned as an accessory
before or after the fact, or in any attempt
to commit any of the aforesaid crimes or
offences. However, extradition for parti-
cipation or attempt will be accorded
in the case of a suspected person only if the
maximum of the possible punishment
is two years or more, and, in the case of
one condemned only if the sentence pro-
nounced by the jurisdiction of the deman-
ding State is six months or more.

Article 3.

The provisions of the present Treaty shall not
import a claim of extradition for any crime or
offence of a political character, nor for acts
connected with such crimes or offences and no
person surrendered by or to either of the High
Contracting Parties in virtue of this Treaty
shall be tried or punished for a political crime
or offence committed before his extradition. The
State applied to, or courts of such State, shall
decide whether the crime or offence is of a
political character. When the offence charged
comprises the act either of murder or assassina-
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r' 7r pjpa rS'iat rj5 o ,0t ro~tZO5 XapaXt4 poC.
'Ea XYargopia ilpop (P6ov, dval'peatv ](pap-
paxiav rerO-Eapsa (i rorstpriOV7ia, 7b rsT,,vb-
ort rb s Tx rpa -aop.oe-o zara rs Cwrs rob
dvwrdrou'Apzovro -q ro-5 'ApXirob $,vou KpL-
toos i) Zara t-js C(O)75 IJ65 OiOV 7prore X rwi'
P62(4i rCi oixo~Eivlas too &vi O2et. Oew/ooaOat
?-,ap;.k 8ta :bv Xapazrptoarbv t-ob Txipaaros
r 7 ktpr-taos robroov 0 Es ovros 7to2trtXb1
xapazr~pa, 4o r65pdrw a61aooSa 0 pbs Z TxAvitta

,'rA, f ItpR 7 ta rotrtxoD xapazrpos.

"APOpou 4.

OWes d6varat va 8txaafl i&' V Tx2 a c",
ptibtta 8tairpaX0&v 7rp6 -i lx86ortoae, dG'o ,t7rb
lXshvo r-b 67colov atxatcO26TiE 7tv ?.7oo8iV tou,
x-b5 4v tro J E6Opos lre Eva pi ]a un xara-

)db,q r' v X( pav, petr4 7 v ?x~ixaatv " , ?v Tzspt,

7r:codct zaatwix's, psva riv 6zrtaW rs 'rotv's r
7v 7capoxqt Xdpros.

"Ap~poV 5.

'ErYAvparias qords 8u 86varat va ?xaoO7j
8uLdjuet niv dtatdaev rj57 :rapoaT7 VOX S,
iav 256jro 2apaypa1 ) ' o oi~ifors dIqu
V6ptpou ai-iajv, xar? robs vdpoos eieT -ou eis
z3oatv xa2ooupvov si-s ro ixC o;vT-os Kpdrotg,
ta~pSbr t -tu 8 iwo$V tiu' rothu 67CoiW
uarbps rb 9ry Vpa 8ta rb 6'-oiov Ctseirat

Woats.
vApOpov 6.

Eijv ' povrs iTx2rVatia5 obro CV76i - t r
exaot u jopbu)Jtow 7rpb5 -a5 7cpOqoT tiuvas ata-
rdets, 8tarA2e 6i6 8tcotv V e' sr),Vpa 17 z2i)-
piAVl-a TeGOeL' IV T? X Ok~Pf zarsoa oTv,
se. droqoaxtoplvos e re irruOt E6plaxerat ee'rs
IL t7 sPou~a, ) Ich' xatsetzdaOv 01 8t tv
dw'wrepw aireav, W3oort5 ab-ob 6)Lizrat v dva-

kfj it'sXpt iaros-Vs 8& saropsv'qs 8izrs xac
,uIXpts 5rou d'ro2vOi ru qPvazdh at(o(rVnws

"ApOpov 7.

'Eau b ras I Tx .vpqriaS 6 ixCVo6PevoS 6V¢
&v65 rd)u Itpp)V tg 7apobtIVS .ZVufVO Xr, -XC7 -
rterat kials 6o" 6 su ) 7Ast6twcv d22(wv Kparov
80'dp:&" 5&atdewv aoOqx V 8b' gr.U pura il
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tion or of poisoning, either consommated
or attempted, the fact that the offence was
committed or attempted against the life of
the Sovereign or Head of a foreign State, or
against the life of any member of his family,
shall not be deemed sufficient to sustain that
such crime or offence was of a political character,
or was an act connected with crimes or offences
of a political character.

Article 4.

No person shall be tried for any crime or offence
committed prior to his extradition, other than
that for which he was surrendered, unless he
has been at liberty for one month after having
been tried, to leave the country, or, in case of
conviction, for one month after having suffered
his punishment or having been pardoned.

Article 5.

A fugitive criminal shall not be surrendered
under the provisions hereof, when, from lapse
of time or other lawful cause, according to the
laws of either the surrendering or the demanding
country, the criminal is exempt from prosecu-
tion or punishment for the offence for which
the surrender is asked.

Article 6.

If a fugitive criminal whose surrender may
be claimed pursuant to the stipulations hereof
be actually under prosecution, out on bail or in
custody, for a crime or offence committed in the
country where he has sought asylum, or shall
have been convicted thereof, his extradition may
be deferred until such proceedings be deter-
mined, and until he shall have been set at
liberty in due course of law.

Article 7.

If a fugitive criminal claimed by one of the
two parties hereto, shall be also claimed by one
or more powers pursuant to treaty provisions,
on account of crimes or offences committed
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within their jurisdiction, such criminal shall
be delivered to that State whose demand is
first received unless the demand is waived. This
article shall not affect such treaties as have
previously been concluded by one of the con-
tracting parties with other States.

Article 8.

Under the stipulations of this Treaty, neither
of the High Contracting Parties shall be bound
to deliver up its own citizens, except in cases
where such citizenship has been obtained
after the perpetration of the crime for which
extradition is sought. The State appealed to
shall decide whether the person claimed is its
own citizen.

Article 9.

The expense of transportation of the fugitive
shall be borne by the government which has
preferred the demand for extradition. The appro-
priate legal officers of the country where the
proceedings of extradition are had, shall assist
the officers of the government demanding the
extradition before the respective judges and
magistrates, by every legal means within their
power; and no- claim other than for the board
and lodging of a fugitive prior to his surrender,
arising out of the arrest, detention, examination
and surrender of fugitives under this treaty,
shall be made against the government deman-
ding the extradition ; provided, however, that
any officer or officers of the surrendering govern-
ment giving assistance, who shall, in the usual
course of their duty receive no salary or compen-
sation other than specific fees for services
performed, shall be entitled to receive from
the government demanding the extradition
the customary fees for the acts or services per-
formed by them in the same manner and to the
same amount as though such acts or services
had been performed in ordinary criminal procee-
dings under the laws of the country of which
they are officers.

NO 3194
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Article io.

Everything found in the possession of the fu-
gitive criminal at the time of his arrest, whether
being the proceeds of the crime or offence, or
which may be material as evidence in making
proof of the crime, shall so far as practicable
according to the laws of either of the High
Contracting Parties, be delivered up with his
person at the time of surrender. Nevertheless,
the rights of a third party with regard to the
articles referred to, shall be duly respected.

Article ii.

The stipulations of the present Treaty shall
be applicable to all territory wherever situated,
belonging to either of the High Contracting
Parties or in the occupancy and under the
control of either of them, during such occupancy
or control.

Requisitions for the surrender of fugitives
from justice shall be made by the respective
diplomatic agents of the High Contracting
Parties. In the event of the absence of such
agents from the country or where extradition
is sought from territory included in the preceding
paragraphs, other than the United States or
Greece, requisitions may be made by superior
consular officers.

The arrest of the fugitive shall be brought
about in accordance with the laws of the respec-
tive countries, and if after an examination,
it shall be decided, according to the law and
the evidence, that extradition is due pursuant
to this treaty the fugitive shall be surrendered in
conformity to the forms of law prescribed
n such cases.

The person provisionally arrested shall be
released, unless within two months from the
date of arrest in Greece, or from the date of
commitment in the United States, the formal
requisition for surrender with the documentary
proofs hereinafter prescribed be made as
aforesaid by the diplomatic agent of the deman-
ding Government, or, in his absence, by a
consular officer thereof.
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P6,dept fier 1KINNEP.

If the fugitive' criminal shall have been
convicted of the crime or offence for which his
surrender is asked, a copy of the sentence of
the court before which such conviction took
place, duly authenticated, shall be produced.
If, however, the fugitive is merely charged
with crime, a duly authenticated copy of the
warrant of arrest in the country where the
crime was committed and of the depositions upon
which such warrant may have been issued,
shall be produced, with such other evidence or
proof as may be deemed competent in the case.

Article 12.

The present Treaty, of which the English and
Greek texts are equally authentic, shall be
ratified by the High Contracting Parties in accor-
dance with their respective constitutional me-
thods, and shall take effect on the date of
the exchange of ratifications which shall take
place at Washington as soon as possible.

Article 13.

The present Treaty shall remain in force
for a period of five years, and in case neither
of the High Contracting Parties shall have
given notice one year before the expiration of
that period of its intention to terminate the
Treaty, it shall continue in force until the
expiration of one year from the date on which
such notice of termination shall be given by
either of the High Contracting Parties.

In witness whereof the above-named Pleni-
potentiaries have signed the present Treaty
and have hereunto' affixed their seals.

Done in duplicate at Athens this 6th day
of May, nineteen hundred and thirty-one.

(L. S.) A. MICHALAKOPOULOS.

(L. S.) Robert Peet SKINNER.
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]CHANGE DE NOTES - EXCHANGE OF NOTES

I.
LEGATION OF THE

UNITED STATE OF AMERICA.

SIR, 
ATHENS, May 6, 1931.

In signing to-day the treaty of extradition between the United States of America and the
Hellenic Republic, I have the honor to declare to your Excellency, under the authority and in
the name of my Government, that the Government of the United States will extend to Greece
the most favorable treatment now accorded, or which may hereafter be accorded by the
United States to a third Power with respect to matters dealt with in Articles 9 and ii of the
above mentioned treaty, particularly in that which concerns expenses of every nature
including the usual charges, and the procedure to be followed after the demand for extradition

Accept, Sir, the renewed assurances of my high consideration.

Robert P. SKINNER.

His Excellency
the Minister of Foreign Affairs,

Athens.

II.
MINISTtRE

DES
AFFAIRES I TRANGPRES.

ATHtNES, le 6 mai 1931.
MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser rception A Votre Excellence de sa lettre en date d'aujourd'hui.
r~dig~e dans les termes suivants :

" In signing today the treaty of extradition between the United States of America
and the Hellenic Republic, I have the honor to declare to your Excellency under
the authority and in the name of my Government, that the Government of the United
States will extend to Greece the most favorable treatment now accorded, or which
may hereafter be accorded, by the United States to a third Power, with respect to
matters dealt with in Articles 9 and ii of the above mentioned treaty, particularly
in that which concerns expenses of every nature, including the usual charges and
the procedure to be followed after the demand for extradition."

En prenant acte de cette communication sur le contenu de laquelle le Gouvernement
Hell~nique est d'accord, je saisis cette occasion pour vous renouveler, Monsieur le Ministre,
les assurances de ma haute consideration.

A. MICHALAKOPOULOS.

Son Excellence M. Robert Peet Skinner,
Envoy6 Extraordinaire et ministre

plnipotentiaire des Etats-Unis d'Am~rique
En Ville.
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1 TRADUCTION. - TRANSLATION.

No 3194. - TRAIT- D'EXTRADITION ENTRE LES ]TATS-UNIS D'AMIZ-
RIQUE ET LA RI-PUBLIQUE HELLINIQUE. SIGNI A ATHENES,
LE 6 MAI 1931.

LES ETATS-UNIS D'AMP-RIQUE et LA GRhCE, d6sireux de servir la cause de la justice, ont d6cid6
de conclure entre eux un trait6 pour l'extradition des personnes qui se sont d~rob~es h Faction de
la justice, et ont d~sign6 h cet effet les pl~nipotentiaires ci-apr~s

LE PRtSIDENT DES ETATS-UNIS D'AMtRIQUE :

M. Robert Peet SKINNER, envoy6 extraordinaire et ministre pl~nipotentiaire des Etats-
Unis d'Am~rique h Ath~nes ; et

LE PRESIDENT DE LA RiPUBLIQUE HELLtNIQUE

M. Andreas MICHALAKOPOULOS, vice-president du Conseil, ministre des Affaires 6trang~res,

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, trouv6s en bonne et due forme, ont
arr~t6 et adopt6 les articles suivants

Article premier.

I1 est convenu que le Gouvernement des Etats-Unis d'Am6rique et le Gouvernement hell6nique
livreront h la justice, sur requisition qui en sera faite dans les formes prescrites par le pr6sent trait6,
toute personne accus~e ou reconnue coupable de Fun des crimes ou dWlits spcifi~s h 1'article 2 du
present trait6, commis dans le ressort judiciaire de l'une des Hautes Parties contractantes, si ladite
personne cherche un refuge ou est d~couverte sur le territoire de 1'autre Partie. Cette extradition
ne pourra toutefois avoir lieu que s'il existe des preuves de culpabilit6 suffisantes, selon la legislation
du lieu oii le fugitif ou l'inculp6 aura t6 d~couvert, pour motiver son arrestation et sa mise en
jugement au cas oii le crime ou d6lit aurait 6t6 commis dans ledit pays.

Article 2.

Aux termes du present trait6, il sera proc~d6 h l'extradition des personnes accus~es ou reconnues
coupables de l'un des actes d6lictueux suivants :

i. Meurtre (y compris les crimes qualifi6s de parricide, empoisonnement, infanticide,
homicide volontaire) ;

2. Coups et blessures ayant caus6 une l6sion corporelle grave avec premeditation

3. Viol, avortement et rapports sexuels avec des enfants de moins de quinze ans

4. Enlkvement ou s~questration de femmes ou de filles pour des fins immorales

5. Bigamie ;

1 Translated by the Secretariat of the League
of Nations, for information..

ITraduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.
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6. Incendie volontaire ;
7. Destruction ou obstruction volontaire et illicite des voies ferries, entrainant

un danger de mort ;
8. Crimes commis en mer

a) Piraterie dans l'acception courante du terme, et tel qu'il est d6fini par le
droit international ou par la loi ;

b) Envoi par le fond ou destruction illicite d'un navire en mer ou tentative
de ce d6lit ;

c) Mutinerie ou entente d6lictueuse de deux ou plusieurs membres de l'6quipage
ou autres personnes h bord d'un navire en haute mer, en vue de provoquer une r6volte
contre l'autorit6 du capitaine ou commandant de ce navire, ou de s'emparer dudit
navire par ruse ou par force ;

d) Agression commise h bord d'un navire en haute mer avec l'intention de
causer un dommage corporel
9. Vol avec effraction ;
io. Pln~tration, avec effraction, dans les locaux administratifs du gouvernement

et des autorit~s publiques, ou dans les locaux de banques, maisons de banque, caisses
d'6pargne, soci6t~s de d~p6ts, compagnies d'assurance et autres soci~t6s, ou dans d'autres
6difices qui ne sont pas utilis~s pour l'habitation, avec l'intention d'y commettre un acte
criminel ;

ii. Vol h main arm~e;
12. Faux ou 6mission de faux;
13. Contrefa~on ou falsification des documents officiels du gouvernement ou des

autorit~s publiques, y compris les tribunaux, ou 6mission ou usage frauduleux desdits
documents ;

14. Fabrication de fausse monnaie de metal ou de papier, de faux titres ou coupons
de la dette publique, 6mis par le gouvernement central, par celui d'un 6tat, par des autorit~s
provinciales, territoriales, locales ou municipales, de billets de banque ou autres instruments
de credit public, de faux sceaux, timbres, poingons et marques des administrations de
l'Etat ou des services publics, et 6mission, mise en circulation ou usage frauduleux des
objets mentionn6s ci-dessus ;

15. Dtournement de fonds ou malversation criminelle commis par des fonctionnaires
ou des d~positaires de deniers publics dans le ressort judiciaire de l'une ou de l'autre
Partie, si le montant du d6tournement d6passe deux cents dollars ou l'6quivalent en monnaie
grecque ;

16. Dtournement commis par une ou plusieurs personnes h gages, salaries ou
employees, au d6triment de leurs employeurs ou chefs, lorsque le crime ou dWlit est passible
d'emprisonnement ou d'autres peines corporelles d'apr~s les lois des deux pays, et lorsque
le montant d~tourun d6passe deux cents dollars ou l'6quivalent en monnaie grecque ;

17. Enl~vement de mineurs ou d'adultes, ce terme 6tant d6fini comme le fait d'enlever
ou de s6questrer une ou plusieurs personnes en vue de leur extorquer des fonds ou d'en
extorquer h leur famille ou h toute autre personne ou personnes, ou dans toute autre
intention illicite

18. Vol simple, d~fini comme vol d'effets, meubles ou esp~ces, d'une valeur d'au
moins vingt-cinq dollars ou de l'6quivalent en monnaie grecque ;

19. Le fait d'obtenir la remise d'esp&ces, valeurs, titres, ou autres biens sous de faux
pr~textes, ou de recevoir des espces, valeurs, titres ou autres biens, sachant qu'ils ont
W obtenus d'une mani~re illicite, si la somme d'argent ou la valeur des objets ainsi obtenus

ou regus d~passe deux cents dollars ou l'6quivalent en monnaie grecque;
20. Faux t~moignage;
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21. Manceuvres frauduleuses ou abus de confiance commis par un d6positaire, banquier
agent, commissionnaire, curateur, ex~cuteur testamentaire, administrateur, tuteur,
directeur on employ6 d'une soci~t6 ou personne morale, ou par toute autre personne occu-
pant un poste de confiance, si le montant ou la valeur des sommes ou des biens appropri~s
d'une mani~re illicite d~passe deux cents dollars ou l'6quivalent en monnaie grecque ;

22. Crimes et d6lis commis contre les lois des deux Etats relatives h l'abotition de
l'esclavage et de la traite des esclaves ;

23. Abandon volontaire ou refus de pourvoir A l'entretien d'enfants mineurs ou
incapables de subvenir h leurs besoins, ou d'autres personnes A charge, lorsque ce crime
on d6lit est punissable en vertu des lois des deux pays

24. Corruption ;
25. Crimes ou d~lits en infraction aux lois sur les faillites
26. Crimes ou d~lits en infraction aux lois visant la r6pression du trafic des stup6fiants
27. L'extradition sera 6galement accord~e pour complicit6 dans Fun des crimes et

dlits susmentionnis avant ou apr~s leur perpetration, ou pour tentative de perp6tration
de l'un de ces crimes on dWlits. Toutefois, l'extradition pour complicit6 ou tentative ne
sera accord6e, dans le cas de personnes suspectes, que si la peine maximum dont elle
est passible est de deux ans ou plus, et, dans le cas d'une personne condamne, si la sentence
prononc6e par la juridiction de l'Etat requ~rant est de six mois on plus.

Article 3.

Les dispositions du pr6sent trait6 n'impliquent pas le droit de r~clamer l'extradition pour
un crime ou dW1it de caract~re politique ou pour des actes connexes un d~lit de ce genre ; de plus,
aucune personne livr~e en vertu du present trait6 par ou A une des Hautes Parties contractantes
ne pourra 6tre jug-e on punie pour un dWlit politique commis avant son extradition. L'Etat requis
on ses tribunaux d~cideront si le d6lit a ou non un caract~re politique. Si le d~lit imput6 comporte
un acte ou une tentative de meurtre, d'assassinat, ou d'empoisonnement, le fait qu'il aura 6t6 commis
ou tent6 contre la vie du souverain ou du chef d'un Etat 6tranger, ou contre la vie d'un membre
quelconque de sa famille, ne sera pas jug- suffisant pour 6tablir que ce crime ou d~lit a un caract~re
politique ou est connexe A un crime on d6lit de caract~re politique.

Article 4.

Aucune personne ne pourra 6tre mise en jugement pour un crime ou d6lit commis avant
l'extradition, autre que celui pour lequel elle aura t extrad~e, h moins que ladite personne, h
partir de la date h laquelle elle a 6t6 juge, on, en cas de condamnation, h partir de la date A
laquelle elle a fini de purger sa peine on de la date h laquelle elle a 6t6 graci&e, n'ait eu pendant un
mois la facult6 de quitter le pays.

Article 5.

Un criininel en fuite ne pourra 6tre extrad en vertu des pr~sentes dispositions si, en raison
de la prescription on pour tout autre motif legal, selon les lois de l'Etat requis ou de 'Etat requ6rant;
il 6chappe aux poursuites on A la peine qu'entraine le dWlit pour lequel l'extradition est demand~e.

Article 6.

Si la personne dont l'extradition est demand6e en vertu des dispositions du present trait6
se trouve, au moment oii la demande d'extradition est formulae, sous le coup de poursuites, en libert6
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sous caution ou en prison, pour dWlit commis dans l'Etat oii elle s'est r~fugi~e, ou si elle a 6t6
condamn~e pour un dWlit de ce genre, son extradition pourra tre diff~r~e jusqu'i l'ach~vement de
]a procedure en cours ou jusqu'A ce qu'elle ait recouvr6 sa libert6 conform~ment h ]a loi.

Article 7.

Si l'extradition d'un criminel en fuite, requise par 'une des Parties au present trait6, est
6galement requise par une ou plusieurs Puissances, en vertu de dispositions contractuelles, pour
des dWlits commis dans le ressort de leur juridiction, le criminel sera livr6 i l'Etat dont la demande
sera parvenue la premiere, & moins que cette demande ait W retir6e. Le present article n'affecte
pas les trait~s d6jh conclus par l'une des Parties contractantes avec d'autres Etats.

Article 8.

Aux termes du present trait6, aucune des Hautes Parties contractantes ne sera tenue d'extrader
ses propres ressortissants, sauf dans les cas oti cette nationalit6 a t obtenue post~rieurement A la
perp6tration du crime pour lequel l'extradition est r~clam~e. L'Etat requis d6cidera si la personne
r6clam~e est un de ses ressortissants.

Article 9.

Les frais de transport des inculp~s sont I a charge du gouvernement requ~rant. Les officiers
de police judiciaire comptents du pays oii doit s'accomplir la proc6dure d'extradition devront aider
leurs collgues du gouvernement requ~rant par tous les moyens lgaux en leur pouvoir devant
leurs juges et magistrats respectifs. Aucune demande d'indemnit6, si ce n'est pour la nourriture
et le logement de l'inculp6 avant son extradition, ne sera adress~e au gouvernement requrant du
fait de l'arrestation, de l'incarc~ration, de l'interrogatoire et de la remise d'un fugitif en vertu du
present trait6. II est entendu, toutefois, que le ou les officiers de police du gouvernement livrant
le criminel, qui, dans l'exercice de leurs fonctions, ne re~oivent pas d'6moluments ou d'indemnit~s
autres que les taxes sp6ciales aff6rentes aux services rendus, auront le droit de recevoir du gouver-
nement requ~rant les taxes d'usage pour les actes ou services executs par eux, dans les memes
conditions et au m~me taux que si ces actes ou services avaient 6t6 executes au cours de poursuites
criminelles ordinaires en vertu des lois du pays dont ils sont fonctionnaires.

Article io.

Tout objet trouv6 en la possession du criminel en fuite au moment de son arrestation, que "cet
objet soit le fruit du crime ou dWlit ou qu'il puisse servir de piece A conviction, sera remis en m~me
temps que la personne du coupable au moment de 'extradition, dans la mesure oii cela est possible
suivant la l~gislation des deux Hautes Parties contractantes. NManmoins, les droits des tiers sur
les objets en question seront dfment respect6s.

Article ii.

Les stipulations du present trait6 seront applicables h tous les territoires, quelle que soit leur
situation g~ographique, appartenant l'une des deux Parties contractantes ou occup6s par elle
et places sous son contr6le, pendant toute la dur6e de cette occupation ou de ce contr6le.

Les demandes d'extradition de criminels en fuite seront pr6sent6es par les agents diplomatiques
respectifs des Hautes Parties contractantes. Au cas oii ces agents seraient absents du pays, ou
lorsque 'extradition est demande d'un des territoires mentionn~s aux paragraphes pr6cedents
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autres que les Etats-Unis ou la Grace, les demandes pourront 6tre pr~sent~es par des fonctionnaires
consulaires supdrieurs.

L'arrestation du fugitif sera op6r~e conform~ment aux lois des Etats respectifs. S'il r~sulte
des dispositions lgales et des t6moignages que l'extradition doit 6tre accord6e aux termes du present
trait6, l'individu r6clam6 sera livr6 selon la proc6dure prescrite en pareil cas.

Toute personne arr~t6e provisoirement sera relch6e si, dans les trois mois qui suivront la
date de l'arrestation en Grce ou la date de l'emprisonnement aux Etats-Unis, la demande r~gulire
d'extradition, accompagn~e des pieces justificatives sp~cifi6es ci-apr6s, n'a pas 6t6 present6e,
comme il est dit ci-dessus, par l'agent diplomatique du gouvernement requrant on, en son absence
par un agent consulaire de ce gouvernement.

Si le criminel en fuite a 6t6 condamn6 pour le crime ou d6lit h raison duquel son extradition
est demand6e, il sera produit une copie, dfiment certifi~e conforme, du jugement du tribunal qui
a prononc6 cette condamnation. Si, par contre, le criminel en fuite est simplement accus6 d'un crime,
il sera produit une copie, daiment certifi~e conforme, du mandat d'arr~t d~livr6 dans le pays oil
le crime a 6t6 commis et des d6positions qui auront motiv6 ce mandat d'arr~t, en m~me temps que tous
les autres t~moignages ou preuves jug6s pertinents.

Article 12.

Le pr6sent trait6, dont les textes anglais et grec font 6galement foi, sera ratifi6 par les Hautes
Parties contractantes dans les formes pr6vues par leurs constitutions respectives, et prendra effet
A partir de la date de l'6change des instruments de ratification, qui aura lieu A Washington aussit6t
que possible.

Article 13.

Le pr6sent trait6 restera en vigueur pendant cinq ans et si aucune des Hautes Parties contrac-
tantes ne l'a d6nonc6 un an avant 1'expiration de cette p~riode, il continuera A avoir effet jusqu'A
l'expiration d'une ann6e h compter du jour ohi l'une des Hautes Parties contractantes l'aura d~nonc6.

En foi de quoi les pl6nipotentiaires susmentionn6s ont sign6 le present trait6 et y ont appos6
leurs sceaux.

Fait en double expedition A Athnes, le 6 mai 1931.

(L. S.) A. MICHALAKOPOULOS.

(L. S.) Robert Peet SKINNER.

tCHANGES DE NOTES - EXCHANGE- OF NOTES

I.
LIGATION

DES ETATS-UNIS D'AMPRIQUE.

ATHLNES, le 6 inai 1931.
MONSIEUR LE MINISTRE,

En signant ce jour le trait6 d'extradition entre les Etats-Unis d'Am~rique et la R~pu-
blique hell6nique, j'ai l'honneur de vous d~clarer, d'ordre et au nom de mon gouvernement, que
le Gouvernement des Etats-Unis fera b6nficier la Grace du traitement le plus favorable accord6
actuellement, on qui pourrait ult~rieurement 6tre accord6 par les Etats-Unis h une tierce
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Puissance dans les mati~res vis~es aux articles 9 et ii du trait6 sus-mentionn6, notamment en
ce qui concerne les d~penses de toute nature, y compris les taxes d'usage, et la procedure A
suivre apr~s la demande d'extradition.

Veuillez agr~er, etc.
Robert Peet SKINNER.

A Son Excellence
Monsieur le Ministre des Affaires 6trang~res,

Ath~nes.

II.

MINISTRY
OF FOREIGN AFFAIRS.

ATHENS, May 6, 1931.
MONSIEUR LE MINISTRE,

I have the honour to acknowledge the receipt of Your Excellency's note dated to day, reading
as follows :

(See text of original Note No. II. Voir Page 303.)

I have taken due note of this communication, with the contents of which the Hellenic Govern-
ment is in agreement.

I have the honour, etc.
A. MICHALAKOPOULOS.

His Excellency
M. Robert Peet Skinner,

Envoy Extraordinary and Minister
Plenipotentiary of the United States

of America.
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No 3195. - CONVENTION 1 ENTRE LA REPUBLIQUE TCHIICO-
SLOVAQUE ET LA RIPUBLIQUE TURQUE RELATIVE AUX
RELATIONS RICIPROQUES EN MATIERE JUDICIAIRE, CIVILE
ET COMMERCIALE. SIGN:EE A PRAHA, LE 22 AOUT 1930.

Texte officiel Irancais communiqud par le ddligud permanent de la Rdpublique tchdcoslovaque aupr~s
de la Socidtd des Nations. L'enregistrement de cette convention a eu lieu le 6 juin 1933.

LA RtPUBLIQUE TCHtCOSLOVAQUE et LA R]tPUBLIQUE TURQUE, anim~es du d6sir de r~gler en
mati~re civile et commerciale la protection judiciaire des ressortissants tch~coslovaques en Turquie
et des ressortissants turques en Tchdcoslovaquie ainsi que le concours rciproque que doivent se
prater les autorit~s judiciaires des deux pays, ont r~solu de conclure A cet effet une convention et
ont nomm leurs plnipotentiaires :

LE PRP-SIDENT DE LA RPUBLIQUE TCHACOSLOVAQUE:

M. Pavel WELLNER, docteur en droit, ministre pl6nipotentiaire et envoy6 extraordinaire
au Minist~re des Affaires 6trangres et

M. Antonin KOUKAL, docteur en droit, conseiller sup~rieur au Ministare de la Justice

LE PRtSIDENT DE LA RtPUBLIQUE TURQUE :

M. Menemenli Numan BEY, ministre pl6nipotentiaire de premiere classe, sous-secr6taire
d'Etat au Ministre des Affaires 6trang~res ;

Lesquels, apr~s s'6tre conmuniqu6 leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus des dispositions suivantes

CHAPITRE PREMIER

PROTECTION JUDICIAIRE.

Article premier.

EGALITt DE TRAITEMENT.

I. Les ressortissants de chacun des Etats contractants jouiront, sur le territoire de l'autre, du
m~me traitement que les nationaux, en ce qui concerne la protection lgale et judiciaire de leur
personne et de leurs biens.

1 L'kchange des ratifications a eu lieu i Ankara, le 6 mars 1933.
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1 TRADUCTION. - TRANSLATION.

No. 3195. -CONVENTION 2 BETWEEN THE CZECHOSLOVAK REPUBLIC
AND THE TURKISH REPUBLIC CONCERNING RECIPROCAL
RELATIONS IN JUDICIAL, CIVIL AND COMMERCIAL MATTERS.
SIGNED AT PRAGUE, AUGUST 22, 1930.

French official text communicated by the Permanent Delegate of the Czechoslovak Republic accredited
to the League of Nations. The registration of this Convention took place June 6, 1933.

THE CZECHOSLOVAK REPUBLIC and THE TURKISH REPUBLIC, animated by the desire to
regulate the judicial protection of Czechoslovak nationals in Turkey and Turkish nationals in
Czechoslovakia in matters civil and commercial, as also the reciprocal support to be lent by the
judicial authorities of the two countries to one another, have resolved to conclude a Convention
to this effect, and have appointed their Plenipotentiaries, namely

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC :

Dr. Pavel WELLNER, Doctor of Laws, Minister Plenipotentiary and Envoy Extraordinary
of the Ministry of Foreign Affairs, and

Dr. Antonin KOUKAL, Doctor of Laws, Senior Counsellor of the Ministry of Justice

THE PRESIDENT OF THE TURKISH REPUBLIC :

Menemenli NUMAN Bey, Minister Plenipotentiary of the First Class, Under-Secretary
of State of the Ministry of Foreign Affairs,

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions

CHAPTER 1.

JUDICIAL PROTECTION.

Article i.

EQUALITY OF TREATMENT.

i. Nationals of either Contracting State shall enjoy the same treatment in the territory
of the other Contracting State as the nationals of the latter in respect of the legal and judicial
protection of their person and property.

1 Traduit par le Secr6tariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Ankara, March 6, 1933.
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2. Ils auront h cet effet libre acc~s aux tribunaux et pourront ester en justice aux m~mes
conditions et avec les mmes formalit6s que les nationaux.

Article 2.

EXEMPTION DE CAUTIONS ET DE DEP6TS.

i. Aucune caution ni d~p6t, sous quelque d6nomination que ce soit, ne pourra Wtre impos6, soit
de leur qualit6 d'6tranger, soit du d6faut de domicile ou de r6sidence darts le pays, aux nationaux de
Fun des Etats contractants, ayant leur domicile dans un de ces Etats, qui seront demandeurs ou
intervenants devant les tribunaux de l'autre Etat.

2. La m~me r~gle s'applique au versement qui serait exig6 des demandeurs ou intervenants
pour garantir les frais judiciaires.

Article 3.

I. Les condamnations aux frais et d~pens du proc~s prononc~es dans le territoire de Fun des
Etats contractants contre le demandeur ou l'intervenant dispens6 de la caution du d6p6t ou du
versement en vertu, soit de l'article 2, soit des lois du pays ofiiaction est intent~e, seront rendues
gratuitement ex~cutoires par l'autorit6 comp6tente de l'autre Etat.

2. La demande pourra 6tre faite par voie diplomatique ou tre adress~e directement I l'autorit6
competente de la Partie int6ressde.

3. La m~me r~gle s'applique aux d~cisions judiciaires par lesquelles le montant des frais du
proc~s est fix6 ult6rieurement.

Article 4.

I. Les d~cisions relatives aux frais et d6pens vis6es A l'article 3 seront d6clar6es ex6cutoires,
sans entendre les Parties, mais sauf recours ult6rieur de la Partie condamn6e, conform6ment a la
l~gislation du pays oii l'ex~cution est poursuivie.

2. L'autorit6 comp6tente pour statuer sur la demande d'exequatur se bornera a examiner:

a) Si, d'apr~s la loi du pays oii la condamnation a t6 prononc~e, la d~cision est
pass~e en force de chose jug~e ;

b) Si le dispositif de la decision est accompagn6 d'une traduction qui sera faite dans
la langue de l'Etat requis ou en fran ais et certifi6e conforme par l'agent diplomatique ou
consulaire de 1'Etat requ6rant ou par un traducteur asserment6 de l'Etat requ~rant ou
requis.

3. Pour satisfaire A la condition prescrite a l'alin6a 2 a), il suffira d'une d~claration de l'autorit6
comptente de 1 Etat requ~rant constatant que la d~cision est pass6e en force de chose jugde. La
competence de cette autorit6 sera certifi6e par le plus haut fonctionnaire de l'administration de la
justice dudit Etat. La d6claration et le certificat dont il vient d'6tre parlM, doivent 6tre traduits
conform~ment a la r~gle contenue a l'alin6a 2 b).

4. L'autorit6 comptente pour statuer sur la demande d'ex~quatur 6valuera, pourvu que la
Partie le demande en m~me temps, le montant des frais d'attestation, de traduction et de lgalisation
visas A l'alin~a 2 b). Ces frais seront consid~rs comme des frais et d6pens du proc~s.

Article 5.

ASSISTANCE JUDICIAIRE GRATUITE.

Les ressortissants de Fun des Etats contractants seront admis, sur le territoire de l'autre Etat,
au b~n6fice de l'assistance judiciaire gratuite dans les m6mes conditions que les nationaux.

No 395



1933 League of Nations - Treaty Series. 315

2. To this end, they shall have free acctss to the Courts, and shall be entitled to sue or be
sued on the same terms and in the same manner as nationals.

Article 2.

EXEMPTION FROM SURETIES AND DEPOSITS.

I. Nationals of one Contracting State, domiciled in one Contracting State, who come as
plaintiffs or interveners before the Courts of the other Contracting State, may not be required
on the ground of being aliens, or not being domiciled or resident ip the country, to give sureties
or deposits of any description.

2. The same rule shall apply to payments required of plaintiffs or interveners as a guarantee
of judicial costs.

Article 3.

I. Orders to pay judicial costs and charges made in the territory of one of the Contracting
States against a plaintiff or intervener who is exempted from sureties or deposits or payments
under Article 2, or under the laws of the country in which the case is brought, shall be made
enforceable free of charge by the competent authority of the other State.

2. Application may be made through the diplomatic channel, or may l-e addressed direct
to the competent authority of the party concerned.

3. The same rule shall apply to judicial decisions under which the amount of the costs is
left to be fixed at a later date.

Article 4.

i. Decisions with regard to the costs and charges mentioned under Article 3 shall be declared
enforceable without hearing the parties to the case, subject to subsequent appeal by the party
mulcted in the costs, in conformity with the law of the country in which the order of the Court
is enforceable.

2. The authority vested with the decision as to an application for enforcement shall consider
solely:

(a) Whether the order has become legally binding under the law of the country
in which it is made;

(b) Whether the material part of the order is accompanied by a translation in
the language of the State applied to or in French, certified by a diplomatic or consular
officer of the State applying or by a sworn translator of the State applying or of the
State applied to.

3. A declaration by the competent authority of the State applying to the effect that the
order has become legally binding shall constitute sufficient compliance with the condition laid
down in paragraph 2 (a). The competence of such authority shall be certified by the highest
official of the Administration of Justice of the State applying. The declaration and certificate
in such case must be translated in conformity with the stipulations contained in paragraph 2 (b).

4. The authority vested with the decision as to an application for enforcement shall decide,
if the party so requests at the time, the amount of the costs of attestation, translation and
legalisation for which paragraph 2 (b) provides. Such costs shall be regarded as part of the judicial
costs and charges of the case.

Article 5.

FREE JUDICIAL ASSISTANCE FOR POOR PERSONS.

Nationals of one Contracting State shall be entitled in the territory of the other Contracting
State to free judicial assistance for poor persons on the same terms as nationals.
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Article 6.

i. Le certificat d'indigence doit 6tre d6livr6 par les autorit~s de la r~sidence habituelle de
requ~rant ou, d~faut d'une telle r~sidence par les autorit6s de sa r6sidence actuelle.

2. Si le requ~rant ne r~side pas dans un pays, oii la demande d'assistance gratuite est form~e,
le certificat d'indigence sera 16galis6 gratuitement par un agent diplomatique ou consulaire du pays
oji le document doit 6tre produit..

3. Si le requ~rant ne r6side pas dans le territoire d'un des Etats contractants, il suffira d'un
certificat d~livr6 par l'agent diplomatique ou consulaire comptent de l'Etat auquel il appartient.

Article 7.

i. Si le requ~rant r~side dans le pays oii la demande d'assistance judiciaire gratuite est form~e,
l'autorit6 comptente pour d~livrer le certificat d'indigence pourra prendre les informations
n~cessaires sur sa situation p6cuniaire aupr6s des autorits du pays auquel il appartient.

2. L'autorit6 charg~e de statuer sur la demande d'assistance judiciaire gratuite conserve, dans
les limites de ses attributions, le droit de contr6ler les certificats et renseignements qui lui ont t6
fournis et de se faire donner, pour s'6clairer suffisamment, des informations compl~mentaires.

Article 8.

La partie admise au b~n~fice de l'assistance judiciaire par 1'autorit6 comptente d'un des Etats
contractants jouira 6galement de ce b6n6fice pour tous les actes de proc6dure, se r6f~rant A la m~me
cause, qui sont effectu6s devant les autorit~s judiciaires de l'autre Etat conform~ment aux
dispositions de cette convention.

CHAPITRE II

ASSISTANCE R1tCIPROQUE DES AUTORITItS JUDICIAIRES.

Article 9.

SIGNIFICATION D'ACTES.

i. En mati~re civile ou commerciale, les significations d'actes 6manant des autorit~s judiciaires
de l'un des Etats contractants et destines h des personnes qui r6sident dans le territoire de l'autre,
se feront sur une demande du consul de 1'Etat requ~rant adresse '1'autorit6 qui sera d6sign~e par
l'Etat requis. La demande contenant l'indication de l'autorit6 dint 6mane 1'acte transmis, le nom,
et la qualit6 des parties, l'adresse du destinataire, la nature de 1 acte dont il s'agit devra etre r6dig6e
dans la langue de 1FEtat requis. Une traduction de l'acte a signifier, lgaisee conformment A la r~gle
contenue a l'article 4, a]inda 2 b), sera annex~e h cette demande.

2. L'autorit6 h laquelle la demande est adress~e enverra au consul la pice prouvant la
signification ou indiquant le fait qui F'a empech~e. En cas d'incompetence ratione loci, elle transmettra
d'office la demande A l'autorit6 comptente et en informera imm6diatement le consul.
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Article 6.

i. The certificate of indigence shall be issued by the authorities of the habitual place of
residence of the applicant or, in default of an habitual place of residence, by the authorities of
his place of residence at the time of applying.

2. If the applicant does not reside in the country in which the application for free assistance
is drawn up, the certificate of indigence shall be legalised free of charge by a diplomatic or consular
officer of the State in which the document has to be produced.

3. If the applicant does not reside in the territory of one of the Contracting States, a certificate
issued by the competent diplomatic or consular officer of the State to which he belongs shall suffice.

Article 7.

i. If the applicant resides in the country in which the application for free judicial assistance
is drawn up, the competent authority for the issue of the certificate of indigence may procure
the necessary information as to his financial position from the authorities of the country to which
the applicant belongs.

2. The authority vested with the decision as to an application for free judicial assistance
shall be entitled, within the limit of his powers, to verify the certificates and particulars supplied
to him, and to require such further particulars as he may need for his information.

Article 8.

A party granted free judicial assistance by the competent authority of one Contracting State
shall enjoy the same privilege for all proceedings in connection with the case transacted before
the judicial authorities of the other State in conformity with the provisions of this Convention.

CHAPTER II.

CO-OPERATION OF JUDICIAL AUTHORITIES.

Article 9.

SERVICE, OF DOCUMGETS.

I. In matters civil and commercial, the service of documents issued by the judicial authorities
of one Contracting State and addressed to persons residing in the territory of the other Contracting
State shall be effected on the request of the Consul of the State applying addressed to such authority
as may be designated by the State applied to. The request, which shall contain the designation
of the authority by which the document transmitted is issued, together with the names and
descriptions of the parties, the address of the recipient and the nature of the document, shall be
drawn up in the language of the State applied to. A translation of the document for service,
legalised in conformity with the stipulations contained in Article 4, paragraph 2 (b), shall be
attached to the request.

2. The authority to whom the request is addressed shall forward to the consul the papers
proving service or indicating the circumstances preventing service. If he is not himself the
authority locally competent to deal with the request, he shall transmit it of his own motion to
the proper authority, at the same time informing the Consul of the action taken.
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Article io.

I. La signification se fera par les soins de l'autorit6 comptente de 'Etat requis. Sauf les
cas pr6vus a l'alin6a 2, cette autorit6 pourra se borner A effectuer ]a signification par la remise
de l'acte au destinataire, s'il se d6clare pr~t A l'accepter.

2. Sur la demande l'autorit6 requ~rante, la signification sera effectu~e par l'Autorit6 requise
dans les formes prescrites par sa 16gislation int~rieure pour les significations analogues ou dans une
forme spciale en tant que celle-ci n'est pas contraire t sa lgislation.

Article II.

La preuve de la signification se fera au moyen, soit d'un r6c~piss6 dat6 et lgalis6 du destinataire,
soit d'une attestation de 1'autorit6 de l'Etat requis, constatant le fait, la forme et la date de ]a
signification.

Article 12.

EXPCUTION EES COMMISSIONS ROGATOIRES.

I. En mati~re civile ou commerciale, l'autorit6 judiciaire d'un des Etats contractants pourra,
conform6ment aux dispositions de sa lgislation, s'adresser par commission rogatoire aL F'autorit6
comp~tente de l'autre Etat pour lui demander de faire dans son ressort, soit un acte d'instruction,
soit d'autres actes judiciaires.

2. La commission rogatoire sera transmise par le consul de l'Etat requ~rant h l'autorit6 qui
sera d~signle par l'Etat requis. Elle devra 6tre accompagnde d'une traduction qui sera faite dans
la langue de l'Etat requis et certifi~e conforme par un agent diplomatique ou consulaire de l'Etat
requ~rant ou par un traducteur asserment6 de 1'Etat requrant ou requis.

3. L'autorit6 h laquelle la commission rogatoire est adress~e enverra au consul la piece
constatant l'excution de ]a commission ou indiquant le fait qui en a emp~ch 1'ex6cution. En cas
d'incomp~tence ratione loci, elle transmettra d'office la commission a l autoritM comp~tente et
en informera immidiatement le consul.

Article 13.

i. L'autorit6 judiciaire a laquelle la commission rogatoire est adress~e sera obligde d'y satisfaire
en usant des m~mes sanctions que pour l'ex6cution d'une commission des autoritds de son pays.
L'application de ces sanctions n'est pas obligatoire s'il s'agit de la comparution personnelle des
Parties en litige.

2. En ce qui concerne le proc~d6 h suivre, l'autorit6 requise, en effectuant la commission
rogatoire, appliquera les lois de son pays ; toutefois, il sera d6f6r6 A la demande de l'Etat requ~rant,
tendant a ce qu'il soit proc6d6 suivant une forme sp~ciale, pourvu que cette forme ne soit pas
contraire a la lgislation de l'Etat requis.

3. L'autorit6 requ~rante sera, si elle le demande, inform~e de la date et du lieu oii il sera
proc~d6 h l'ex~cution de la commission rogatoire afin que la Partie int6ress~e soit a m~me d'y assister.

No 3195



1933 League of Nations - Treaty Series. 319

Article ve,

i. Service shall be effected by the competent authority of the State applied to. Save in the
cases for which provision is made in paragraph 2, it shall be sufficient for the competent authority
to serve the document by delivery to the recipient, provided the latter declares his willingness
to receive it.

2. If the authority applying so requests, service shall be effected by the authority applied
to in the manner laid down for such service by the municipal law of the State applied to or in any
special manner not incompatible with such law.

Article ii.

Proof of service shall be furnished either by a dated and legalised receipt from the recipient,
or by an attestation of the authority of the State applied to, stating the fact, manner and date
of the service.

Article 12.

EXECUTION OF LETTERS OF REQUEST.

i. In matters civil and commercial, the judicial authority of one Contracting State may
apply, in conformity with the law of his own State, by letter of request to the competent authority
of the other State for the institution by the latter within his own jurisdiction of preliminary or
other judicial proceedings.

2. The letter of request shall be transmitted by the Consul of the State applying to such
authority as may be designated by the State applied to. It must be accompanied by a translation
in the language of the State applied to, certified by a diplomatic or consular agent of the State
applying or by a sworn translator of the State applying or of the State applied to.

3. The authority to which the letter of request is addressed shall forward to the Consul the
papers proving execution of the letter or indicating the circumstances preventing it. If he is not
himself the authority locally competent to deal with the letter of request, he shall transmit it
of his own motion to the proper authority, at the same time informing the Consul of the action
taken.

Article 13.

i. The judicial authority to which the letter of request is addressed shall be under obligation
to comply therewith, and to resort to the same measures of compulsion as would be employed
in the execution of requests by the authorities of his own country. Such resort to compulsion
shall not be obligatory where the appearance in person of the parties to the dispute is concerned.

2. In the matter of procedure, the authority applied to shall follow the law of his own country
in executing the letter of request, but shall comply with a request for special procedure from the
State applying, provided such procedure is not incompatible with the law of the State applied to.

3. The authority applying shall be informed, if he so request, as to the date and place of
execution of the letter of request, in order that the party concerned may be enabled to be present
at the proceedings.
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Article 14.

Toutes les difficult~s qui pourraienxt rsulter d'une signification demand~e par le consul ou
de l'exdcution d'une commission rogatoire transmise par lui seront r~gl~es par la voie diplomatique.

Article 15.

REFUS DE SIGNIFICATION D'ACTES OU D'EXtCUTION DE COMMISSIONS ROGATOIRES.

L'ex~cution ou d'une signification ou d'une commission rogatoire peut 6tre refus6e, si l'Etat
sur le territoire duquel elle devait avoir lieu la juge de nature h porter atteinte a sa souverainet6,a sa s6curit6 ou A l'ordre public. L'ex~cution d'une commission rogatoire peut 6tre refus~e, en outre,
si l'authenticit6 du document n'est pas 6tablie ou si, dans le territoire de l'Etat requis, cette
ex6cution ne rentre pas dans les attributions du pouvoir judiciaire.

Article 16.

FRAIS DE SIGNIFICATION D'ACTES ET D'EXtCUTION DE COMMISSIONS ROGATOIRES.

i. L'ex~cution des significations et des commissions rogatoires ne pourra donner lieu a aucun
paiement de frais ou de taxes, de quelque nature que ce soit.

2. Toutefois l'Etat requis aura le droit d'exigr de l'Etat requ~rant le remboursement des
indemnit6s pay6es aux t~moins et aux experts, ainsi que les frais occasionn~s par l'intervention
d'un officier minist6riel rendue n6cessaire par le fait que les temoins n'ont pas comparu
volontairement, ou des frais rsultant de l'application 6ventuelle d'une forme sp~ciale d'ex~cution
des significations ou des commissions rogatoires.

Article 17.

SIGNIFICATION D'ACTES ET EXECUTION DES COMMISSIONS ROGATOIRES
PAR L'AGENT DIPLOMATIQUE OU CONSULAIRE.

i. Chacun des Etats contractants a le droit de faire effectuer des significations par des agents
diplomatiques ou consulaires, directement et sans contrainte A. ses ressortissants qui se trouvent
sur le territoire de l'autre Etat.

2. I en est de m~me en ce qui concerne l'excution des commissions rogatoires.
3. En cas de difficult6 dans l'application de cet article, il sera proc~d6 selon les dispositions

des articles 9 et 12 de la prsente convention.

Article 18.

RENSEIGNEMENTS JURIDIQUES ET ATTESTATIONS DES DISPOSITIONS LtGALES.

Chaque Partie contractante, sur la requite d'une autorit6 judiciaire de l'autre Partie, remise
par voie diplomatique, fournira le texte des lois en vigueur sur son territoire, et, le cas 6chdant,
toute autre information juridique ndcessaire.

La requite doit pr~ciser la question de droit sur laquelle doivent 8tre donn~es les informations.
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Article 14.

Any difficulties arising in connection with an application by a Consul for service of a document,
or execution of a letter of request transmitted by him, shall be settled through the diplomatic
channel.

Article 15.

REFUSAL OF SERVICE OF DOCUMENTS OR EXECUTION OF LETTERS OF REQUEST.

The service of a document or execution of a letter of request may be refused, if the State in
whose territory it is to take place considers that it might compromise its sovereignty or security
or public order. The execution of a letter of request may also be refused, if the authenticity of
the document is not established, or if the execution does not come within the powers of the judicial
authority within the territory of the State applied to.

Article 16.

COSTS OF SERVICE OF DOCUMENTS OR EXECUTION OF LETTERS OF REQUEST.

I. No costs or fees of any description may be exacted in respect of the service of documents
or execution of letters of request.

2. Nevertheless the State applied to shall have the right to require the State applying to
refund allowances paid to witnesses or experts, or costs occasioned by resort to official summons
to secure the attendance of witnesses wbo have not appeared voluntarily, or costs arising out of
the recourse to special procedure for the service of documents or execution of letters of request.

Article 17.

SERVICE OF DOCUMENTS AND EXECUTION OF LETTERS OF REQUEST BY DIPLOMATIC
OR CONSULAR AGENTS.

I. Either of the Contracting States shall be entitled to have the service of documents effected
by diplomatic or consular agents on its own nationals within the territory of the other State directly
and without resort to compulsion.

2. The same shall apply to the execution of letters of request.
3. In the event of difficulties arising in the application of this Article, recourse shall be had

to the procedure laid down in Articles 9 and 12 of the present Convention.

Article I8.

LEGAL INFORMATION AND ATTESTATION OF PROVISIONS OF LAW.

Each Contracting Party shall supply the text of the laws in force in its own territory, together
with any other such legal information as may be required, on the request of a judicial authority
of the other Party transmitted through the diplomatic channel.

The request must specify the point of law on which information is required.
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CHAPITRE III

DISPOSITIONS FINALES.

Article I9.

i. La pr~sente convention sera ratifi6e et les ratifications en seront dchang~es , Ankara
aussit6t que possible.

2. La convention entrera en vigueur trois mois apr~s l'6change des ratifications. Elle peut
6tre d~nonc6e par l'un ou 1'autre Etat ; elle restera toutefois en vigueur six mois A partir du jour
oji elle aura t6 d~nonc~e.

En foi de quoi les pl~nipotentiaires ont sign6 la pr6sente convention.

Fait en double exemplaire A Praha, le vingt-deux aofit Mil neuf cent trente.

(L. S.) Dr WELLNER.

(L. S.) Dr KOUKAL.

(L. S.) M. NUMAN.

PROTOCOLE DE SIGNATURE

Au moment de proc6der h la signature de la convention entre la R~publique tch6coslovaque
et la R6publique turque relative aux relations r6ciproques en mati~re judiciaire, civile et commer-
ciale en date de ce jour, les pl~nipotentiaires soussign~s ont convenu ce qui suit :

Les deux Parties sont d'accord pour convenir que la suppression des formalit~s de lgalisation
des pices judiciaires pourra, si elle est jug~e utile, faire l'objet d'un accord special entre les deux
gouvernements.

Elles conviennent d'autre part, que la force probante des actes publics r~dig~s sur le territoire
de l'une des Parties contractantes sera jug~e sur le territoire de I'autre Partie d'apr~s les lois de
l'Etat oii ils ont W r6dig~s sans toutefois que cette force puisse leur 6tre reconnue dans une plus
large mesure que d'apr6s les lois de la Partie oil la procddure est pendante.

Fait en double exemplaire A Praha, le vingt-deux aofit mil neuf cent trente.

Dr WELLNER.

Dr KOUKAL.

Copie certifi~e conforme. M. NUMAN.

Praha, le 22 juin 1931.

Jan Opo0ensk ,
Directeur des Archives.
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CHAPTER III.

FINAL PROVISIONS.

Article 19.

I. The present Convention shall be ratified, and the ratifications shall be exchanged at
Ankara as soon as possible.

2. The Convention shall enter into force three months after the exchange of ratifications.
It may be denounced by either State, but shall remain in force for six months from the date of
its denunciation.

In faith whereof the Plenipotentiaries have signed the present Convention.

Done in duplicate at Prague, August 22, one thousand nine hundred and thirty.

(L. S.) Dr. WELLNER.

(L. S.) Dr. KouKAL.
(L. S.) M. NUMAN.

PROTOCOL OF SIGNATURE.

At the moment of proceeding to the signature of the Convention of this day's date between
the Czechoslovak Republic and the Turkish Republic concerning Reciprocal Relations in Judicial,
Civil and Commercial Matters, the undersigned Plenipotentiaries have agreed as follows :

The two Parties are in accord as to the possibility of a special agreement being conlcuded,
if thought fit, between the two Governments concerning the abolition of the formalities of
legalisation in the case of judicial documents.

They are furthermore agreed that the value as evidence of public documents drawn up in
the territory of ope of the Contracting Parties shall be determined in the territory of the other
Party by the law of the State in which they are drawn up, provided always that such value shall
in no case be greater than it would be under the laws of the Party in Mhich the proceedings are
pending.

Done in duplicate at Prague, August 22, one thousand nine hundred and thirty.

Dr. WELLNER.

Dr. KouKAL.

M. NUMAN.

No. 3T95





No 3196.

TCHECOSLOVAQUI E
ET TURQUIE
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No 3196. - TRAITt I D'EXTRADITION ET D'ASSISTANCE JUDICIAIRE
EN MATIERE PP-NALE ENTRE LA TCHP-COSLOVAQUIE ET LA
TURQUIE. SIGNIE A PRAHA, LE 22 AOUT 1930.

Texte oftiel franais communiqud par le ddldgud permanent de la Rdpublique tchicoslovaque aupros
de la Socijtd des Nations. L'enregistrement de ce traild a eu lieu le 6 juin 1933.

LE PRtSIDENT DE LA RtPUBLIQUE TCHtCOSLOVAQUE, d'une part, et LE PRtSIDENT DE LA
RPPUBLIQUE TURQUE d'autre part d~sirant conclure un trait6 l'effet de r~gler l'extradition des
infracteurs et l'assistance judiciaire en mati~re p~nale, ont nommr pour leurs plnipotentiaires
respectifs :

LE PRtSIDENT DE LA Rf-PUBLIQUE TCHI COSLOVAQUE

M. Pavel WELLNER, docteur en droit, ministre plnipotentiaire et envoy6 extraordinaire
au Ministare des Affaires 6trang~res; et

M. Antonin KOUKAL, docteur en droit, conseiller sup6rieur au Minist6re de la Justice;

LE PRESIDENT DE LA RtPUBLIQUE TURQUE :

M. Menemenli NUMAN BEY, ministre plnipotentiaire de premiere classe, sous-secr~taire
d'Etat au Minist~re des Affaires 6trang~res,

Lesquels apr~s s'6tre communiqu6 leur pleins pouvoirs trouv~s en bonne et due forme, sont
convenus des dispositions suivantes :

CHAPITRE PREMIER

EXTRADITION ET EXTRADITION EN TRANSIT.

Article premier.

DISPOSITIONS GP-NP-RALES.

Les Hautes Parties contractantes s'engagent A se livrer r6ciproquement, sur demande, en
vertu des dispositions de la pr6sente convention et, . l'exception de leurs nationaux, les individus,
poursuivis ou condamn~s par les autorit6s judiciaires de 1'une d'elles et qui se trouvent sur le
territoire de 1'autre.

L'extradition n'aura lieu qu'en cas de poursuite ou de condamnation pour une infraction
commise hors du territoire de 1 Etat, auquel l'extradition est demand6e.

I L'6change des ratifications a eu lieu h Ankara, le 6 mars 1933.
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1 TRADUCTION. - TRANSLATION.

No. 3196. - TREATY 2 OF EXTRADITION AND JUDICIAL ASSISTANCE
IN CRIMINAL MATTERS BETWEEN CZECHOSLOVAKIA AND
TURKEY. SIGNED AT PRAGUE, AUGUST 22, 1930.

French official text communicated by the Permanent Delegate of the Czechoslovak Republic accredited
to the League of Nations. The registration of this Treaty took place June 6, 1933.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC, of the one part, and THE PRESIDENT OF
THE TURKISH REPUBLIC, of the other part, being desirous of concluding a treaty for regulating
the extradition of offenders and judicial assistance in criminal matters, have appointed as their
respective Plenipotentiaries :

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

M. Pavel WELLNER, Doctor of Laws, Minister Plenipotentiary and Envoy Extraordinary
at the Ministry of Foreign Affairs, and

M. Antonin KOUKAL, Doctor of Laws, Senior Consellor at the Ministry of Justice;

THE PRESIDENT OF THE TURKISH REPUBLIC:

M. Menemenli NUMAN Bey, Minister Plenipotentiary of the First Class, under Secretary
of State at the Ministry of Foreign Affairs,

Who, having communicated their full powers, found in good and due form, have agreed on
the following provisions :

CHAPTER I.

EXTRADITION AND EXTRADITION IN TRANSIT.

Article i.

GENERAL PROVISIONS.

The High Contracting Parties undertake, upon requisition being made, to deliver up to one
another under the terms of the present Convention, all persons other than their own nationals
who are being proceeded against or have been convicted by the judicial authorities of the one Party
and who shall be found within the territory of the other Party.

Extradition shall be granted only in the case of prosecution or conviction for an offence
committed outside the territory of the State from which extradition is requested.

1 Traduit par le Secr6tariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations, iL titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Ankara, March 6, 1933.
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Article 2.

En cas de demande concernant une personne poursuivie, l'extradition ne sera accord~e que
si l'acte incrimin6 peut 6tre puni, d'apr~s la lMgislation des deux pays, d'une peine d'au moins
un an d'emprisonnement ou d'une peine plus grave.

Lorsque l'extradition sera demandde en vue de l'ex~cution d'un jugement ayant la force de
chose jugee, elle ne sera accord~e que si 1infracteur a 6t6 condamn6 d6finitivement A une peine
non inf~rieure & six mois d'emprisonnement, pour un fait punissable d'apr~s la lgislation des
deux pays, d'une peine d'au moins un an d'emprisonnement ou d'une peine plus grave.

Article 3.

L'extradition sera accord6e 6galement en cas de tentative ou de participation, sous n'importe
quelle forme et de n'importe quelle nature, au cas oi la tentative ou la participation seraient punies
conform~ment aux dispositions de l'article 2, par les lgislations de l'Etat requ~rant et de l'Etat
requis.

Article 4.

INFRACTIONS NE DONNANT PAS LIEU A IL'EXTRADITION.

L'extradition ne sera pas accord~e :
Io Pour les dW1its politiques ou connexes A de tels dWlits, sauf le cas oii le d6lit commun

connexe au d6lit politique soit tellement grave qu'il constitue le d4lit principal. Ne sera
pas r6put6 de nature politique l'attentat co ntre la vie du chef d'Etat ou bien contre la
vie du chef du gouvernement, y compris la tentative ou la complicit6 dans ces d4lits.

20 Pour les infractions d'ordre exclusivement militaire, lorsque le fait ne sera pas
autrement punissable que par les lois militaires.

30 Pour les infractions pr6vues exclusivement dans les lois sur la presse.

Dans les cas pr6vus dans les num6ros prc6dents, toute appreciation sur la nature des faits
est exclusivement r~serv&e aux autorit6s de l'Etat requis.

Article 5.

Chacune des deux Hautes Parties contractantes s'engage A ne pas accorder A un Etat tiers
l'extradition des sujets de l'autre Partie qui sont poursuivis ou condamn&s pour un des d4lits
indiqu~s par l'article pr&c4dent.

Article 6.

L'extradition n'aura 6galement pas lieu :
io Si d'apr~s une proc6dure pour le mAme fait devant les autorit6s de la Partie requise,

le pr~venu a 6t6 mis hors de cause, ou si la proc6dure a abouti un jugement d6finitif
sauf le cas oiL pour les faits nouveaux all6gu6s par la Partie requ~rante, la lgislation de
la Partie requise permet la reprise de la procedure p~nale.

20 Si les autorit6s de la Partie requise sont, d'apr s les lois de celle-ci comptentes
. juger le d6lit.
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Article 2.

In the case of a requisition for a person who is being proceeded against, extradition shall only
be granted if the offence in question is punishable under the laws of both countries with at least
one year's imprisonment or some heavier penalty.

Extradition applied for with a view to the execution of a judgment having the force of res
judicata shall only be granted if the offender has been finally sentenced to a penalty of not less
than six months' imprisonment for an offence punishable, under the laws of both countries, with
not less than one year's imprisonment or some heavier penalty.

Article 3.

Extradition shall also be granted in respect of an attempt or of complicity in any form or
of any nature whatsoever, provided such attempt or complicity be punishable in accordance
with Article 2 under the laws of both the applicant State and the State applied to.

Article 4.

NON-EXTRADITABLE OFFENCES.

Extradition shall not be granted:
(I) For political offences or offences connected therewith, unless the common

offence connected with the political offence be so serious as to constitute the principal
offence. An attack on the life of the Head of the State or of the Head of the Government,
including an attempt or complicity in such an offence, shall not be deemed to be of a
political nature ;

(2) For purely military offences, when the act is punishable only under military
law ;

(3) For offences covered only by the laws relating to the press.
In cases falling under the preceding numbers, the authorities of the State applied to shall

have sole power to decide as to the nature of the acts committed.

Article 5.

The two High Contracting Parties undertake not to grant to a third State the extradition
of subjects of the other Party who are being prosecuted or who have been sentenced for any of
the offences mentioned in the preceding Article.

Article 6.

Extradition shall also not take place :
(i) If the accused has been discharged after proceedings for the same offence before

the authorities of the Party applied to, or if proceedings led to a final judgment, save
where the law of the Party applied to permits criminal proceedings to be re-opened on
the production of new facts by the applicant Party ;

(2) If the authorities of the Party applied to are, under the laws of that Party,
competent to try the offence
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30 Si le fait a W commis sur le territoire d'un Etat tiers, et les lois de la Partie requise
n'admettent pas la poursuite pour un pareil fait commis l' tranger.

40 Si, d'apr s les lois de l'une des Parties contractantes, le fait incrimin6 ou la peine
prononc~e est consid6r6 comme prescrit ou 6teint au moment oil la demaride d'extradition
a kt pr6sent6e ou si d'autres motifs l6gaux s'opposent ce moment A ce que la personne
r6clam6e soit poursuivie.

50 Si la plainte ou la proposition de la partie ls~e, n6cessaire d'apr6s la legislation
d'une des Parties contractantes pour la poursuite du d6lit, n'a pas 6t6 forme ou a 6t6
retir6e.

Article 7.

DEMANDE D'EXTRADITION.

La demande d'extradition devra tre pr6sent6e par la voie diplomatique. Seront produits
simultan~ment avec ]a demande d'extradition soit un jugement, soit un acte de mise en accusation,
soit un mandat d'arr~t ou tout autre acte judiciaire ayant la m~me force et qui indiquera la nature
et la gravit6 du fait incrimin6, ainsi que sa denomination, et le texte de la loi p~nale, en vigueur
dans le pays requ~rant, qui est applicable A l'infraction, dont il s'agit et qui contient la peine qu'elle
entraine.

Au cas oii les pi~ces judiciaires produites h l'appui de la demande d'extradition ne seraient
pas conformes aux dispositions de l'alin6a precedent, la Partie requ6rante y ajoutera un document
judiciaire contenant les indications n~cessaires, et le texte de la loi vis~e ci-dessus, reproduit in
extenso.

Lorsqu'il s'agit de d~lits contre la propriet6, il sera indiqu6 toujours le montant du dommage
r~el ou de celui que le malfaiteur a voulu causer.

Les pices A produire seront dress~es dans la forme prescrite par les lois de la Partie requ6rante.
Elles devront Atre l6galiskes par l'agent diplomatique de la Partie requrante et accompagn~es
d'une traduction dans la langue de la Partie requise ou dans la langue frangaise, certifi~e conforme
par 1'agent diplomatique de la Partie requ6rante ou par un traducteur asserment6 de la Partie
requ~rante ou requise.

Si les renseignements fournis par les pices produites ne suffisent pas pour rendre possible
un jugement d'apr~s les lois de la Partie requise, ils seront compl6tes sur demande.

De m~me, en cas de doute sur l'identit6 de l'individu, les preuves en seront fourries.

Article 8.

MESURES EN VUE D'ASSURER L'EXTRADITION.

D~s que la demande d'extradition aura t faite et si l'extradition ne parait pas a priori
inadmissible, il conviendra de prendre imm~diatement les mesures n~cessaires pour en assurer
l'ex6cution. La personne arr8te devra 6tre d~tenue jusqu'A ce qu'il ait 6t6 statu6 sur la demande
d'extradition, et au cas oii l'extradition serait accord6e, jusqu'h son execution, h moins que la
demande ne soit retiree par voie diplomatique. Si pour d6couvrir une personne h arrter, il est
besoin de saisir des envois postaux ou des t~lgramm.s ou d'obtenir des renseignements sur leur
exp6dition et sur leur contenu, il y aura lieu de prendre d'office les mesures n6cessaires
conform6ment h la l6gislation de la Partie requise.

L'individu, dont l'extradition est demand~e, pourra tre 61largi au cas oil les renseignements
complmentaires pr~vus h larticle 7, n'auront pas t donn~s au gouvernement requis dans le d~lai
de deux mois partir du jour oh la demande en sera transmise au repr6sentant diplomatique de
l'Etat requrant.
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(3) If the offence was committed in the territory of a third State and the laws of
the Party applied to do not permit prosecution for such an offence committed abroad ;

(4) If, by the law of one of the Contracting Parties, the offence alleged or the
sentence passed is deemed to be barred by limitation or to have lapsed at the time of
presentation of the requisition for extradition, or if at the moment in question there are
other legal grounds which prevent the prosecution of the person claimed ;

(5) If the complaint or motion of the injured Party, being by the law of one
Contracting Party required for the prosecution of the offence, has not been submitted
or has been withdrawn.

Article 7.

REQUISITION FOR EXTRADITION.

The requisition for extradition shall be submitted through the diplomatic channel and shall
be accompanied by a judgment, or a charge or a warrant of arrest, or any other judicial document
having the same authority and stating the nature and gravity of the offence, its title and the
provisions of the criminal law in force in the applicant State that are relevant to the offence and
mention the penalty involved.

If the judicial documents in support of the requisition for extradition do not conform to the
provisions of the preceding paragraph, the applicant Party shall add thereto a judicial document
giving the necessary information and the full text of the law referred to above.

In the case of offences against property, the amount of the actual damage done, or of that
which the offender desired to cause, shall always be mentioned.

The necessary documents shall be drawn up in the form prescribed by the law of the applicant
Party. They must be legalised by the diplomatic agent of the applicant Party and must be accom-
panied by a translation in the language of the Party applied to, or in French, certified correct
by the diplomatic agent of the applicant Party or by a sworn translator of the applicant Party
or the Party applied to.

If the information contained in the documents produced is not sufficient to allow of judgment
in accordance with the laws of the Party applied to, the documents shall be completed on request.

Similarly, where the identity of the person is doubtful, proof shall be furnished.

Article 8.

STEPS TO CARRY OUT EXTRADITION.

When a requisition for extradition has been made, steps shall at once be taken if extradition
does not appear a priori inadmissible, to provide for its execution. The person arrested shall be
detained until a decision has been taken on the requisition for extradition, and if extradition be
granted, until its execution, unless the requisition is withdrawn through the diplomatic channel.
If it be necessary, with a view to discovering a person to be arrested, to seize postal matter or
telegrams or to obtain information as to their despatch or contents, the required steps shall be
taken without further formality in accordance with the law of the Party applied to.

A person whose extradition is applied for may be set at liberty if the additional information
referred to in Article 7 is not furnished to the Government applied to within two months of the
date on which application therefore is made to the diplomatic representative of thM applicant State.
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Article 9.

ARRESTATION PROVISOIRE.

L'individu dont l'extradition sera requise devra tre arrtd provisoirement avant que la demande
d'extradition ait t6 prdsentde, si l'arrestation provisoire en est demand6e et A moins que l'extradition
ne paraisse a priori inadmissible. La demande d'arrestation provisoire sera pr6sentde par la voie
diplomatique, ou en cas d'extr~me urgence adressde directement aux autoritds de l'autre Partie
compdtente pour l'arrestation, par le consul comptent ratione loci de la Partie requdrante.

En cas d'urgence on pourra accorder l'arr~t provisoire A la suite d'une ddclaration, m~me
par t6ldgraphe, de l'existence d'un jugement de condamnation ou d'un mandat d'arr~t ou de tout
autre acte 6quivalent au mandat, qui devra indiquer la nature et la gravit6 du fait imput. Cette
declaration devra 8tre confirmde dans les quinze jours par l'autorit6 diplomatique ou consulaire
de la Partie requdrante.

L'individu arrt6 provisoirement pourra 6tre remis en libert6 si la demande d'extradition
n'a pas 6t6 prdsentde dans un d6lai de deux mois apr~s 'arrestation, le jour de l'arrestatien non
compris.

Article io.

AJOURNEMENT DE L'EXTRADITION.

REMISE TEMPORAIRE DE L'INDIVIDU R]1CLAMt.

Si l'individu rdclam6 est poursuivi ou s'il est condamn6 par les autoritds de la Partie requise,
pour un autre fait que celui pour lequel l'extradition est demand6e, l'extradition sans pr6judice
de la d6cision prendre imm6diatement A l'6gard de la demande, pourra 6tre diffdr6e jusqu'A ce que
la procedure p6nale soit termin6e et que la peine prononcde soit excdutde ou remise.

De m~me, en cas de prod6dure en cours devant les autoritds de ]a Partie requise pour un autre
motif que celui d'une infraction aux lois p6nales et entrainant la comparution forc6e ou la detention
de rindividu r6clam6, l'extradition pourra 8tre diffdrde jusqu'A ce que la procddure soit terminde
ou que la d6tention ait pris fin.

NManmoins, si d'apr s les lois du pays qui demande l'extradition, IL prescription ou d'autres
difficultds importantes, en ce qui concerne la poursuite de l'inculp6, pouvaient rdsulter de cet ajour-
nement, sa remise temporaire sera accordde, A moins de considdrations spdciales qui s'y opposent
et sous l'obligation de renvoyer l'extrad6, aussit6t que la poursuite dans le pays requdrant sera
termin6e.

Dans le cas oii l'individu r6clam6 serait emp&h, par l'extradition, de remplir les obligations
contractdes par lui envers des particuliers, son extradition aura tout de m~me lieu, sauf ? ces derniers
k faire valoir leurs droits devant F'autorit6 comptente.

A rticle ii.

CONCOURS DE DEMANDE D'EXTRADITION.

Si 1'individu, dont 1'extradition est demand6e par l'une des Parties contractantes, est r6clam6
6galement par un ou plusieurs autres Etats, pour le m~me fait, il sera livr6 A l'Etat dont il est le sujet.

Si l'individu, dont l'extradition est demandde par l'une des Parties contractantes, est r&clam6
6galement par un ou plusieurs autres Etats, en raison d'autres infractions, il sera d'abord livr6
A. I'Etat sur le territoire duquel a 6t6 commise l'infraction la plus grave, et, en cas de gravit6 6gale
A l'Etat dont il est le sujet.

Lorsque l'individu poursuivi n'est sujet d'aucun des Etats requdrants, il sera livr6, en cas
d'infraction de gravit6 6gale, A celui dont la demande est parvenue ia premire A l'Etat requis. I1
est entendu que la gravit6 de l'infraction sera ddterminde par les lois de l'Etat requis.
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Article 9.

PROVISIONAL ARREST.

A person whose extradition is applied for shall be provisionally arrested before the presentation
of the requisition for extradition if provisional arrest is asked for and unless extradition appears
a priori inadmissible. The application for provisional arret shall be submitted through the
diplomatic channel or, in cases of extreme urgency, addressed direct by the consul of the applicant
Party having competence ratione loci, to the authorities of the other Party having power to arrest.

In urgent cases, provisional arrest may be granted on a declaration, even by telegraph, of the
existence of a sentence or of a warrant of arrest or any other document equivalent to a
warrant, which shall mention the nature and gravity of the offence charged. This declaration
must be confirmed within fifteen days by the diplomatic or consular authority of the applicant
Party.

Persons provisionally arrested may be set at liberty if the requisition for extradition has not
been submitted within two months of the arrest, not including the day of arrest.

Article Io.

POSTPONEMENT OF EXTRADITION.

TEMPORARY SURRENDER OF A PERSON CLAIMED.

If the person claimed is being prosecuted or has been convicted by the authorities of the Party
applied to in respect of an act other than that for which extradition is demanded, extradition may,
without prejudice to the immediate decision to be given on the application, be postponed until
criminal proceedings are concluded and the sentence pronounced has been carried out or remitted.

Similarly, when proceedings other than criminal proceedings involving the compulsory
appearance or the detention of the person claimed are pending before the authorities of the Party
applied to, extradition may be postponed until the proceedings are concluded or the person is set
at liberty.

Nevertheless, if such postponement might, under the law of the Party applying for extradition,
lead to prescription or other serious difficulties as regards the prosechtion of the offender, the person
may, failing special reasons to the contrary, be temporarily handed over, provided he is sent back
as soon as proceedings in the applicant State have terminated.

If the person applied for is prevented by reason of his extradition from fulfilling obligations
entered into by him towards individuals, his extradition shall nevertheless take place, and the
latter may bring their claims before the competent authority.

Article ii.

REQUISITIONS FROM MORE THAN ONE STATE.

If the person whose extradition is applied for by one of the Contracting Parties is also claimed
by one or more other States in respect of the same act, he shall be delivered up to the State of
which he is a national.

If the person whose extradition is applied for by one of the Contracting Parties is also claimed
by one or more other States for other offences, he shall be delivered up first to the State in whose
territory the most serious offence was committed, and in cases of equal gravity, to the State of
which be is a national.

When the person claimed is not a subject of any of the applicant States, he shall, in case of
offences of equal gravity, be delivered up to that State whose requisition first reached the State
applied to. It is agreed that the law of the State applied to shall determine the gravity of the
offence.
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Article 12.

MODE D'EXICUTION.

Si l'extradition est accordde, l'individu h extrader, s'il doit 6tre transport6 par terre hors
du territoire de la Partie requise, sera amen6 au point fronti~re, fix6 par un accord pr6alable avec
1'Etat tiers qui se charge du transit, ds que la r6ception y sera assur6e. Si le transport doit s'effectuer
par mer, l'extrad6 sera amen6 au port de la Partie requise oii l'embarquement doit avoir lieu.

Si l'Etat requ~rant ne pourvoit pas, pour ce qui le concerne, l'ex6cution de l'extradition dans
le d~lai de trois mois A partir du jour de la notification de la concession de 1'extradition, l'individu
dont il a demand6 l'extradition, pourra 6tre remis en libert6.

Article 13.

REMISE DES PIhCES A CONVICTION.

Les objets dans la possession desquels l'inculp6 est entr6 par suite de l'infraction, ou ceux
qui ont 6t6 saisis sur lui, les moyens et instruments ayant servi a commettre l'infraction, ainsi
que toute autre piece a conviction, seront, sous r~serve de droits de tiers et, suivant l'appr~ciation
de l'autorit6 compktente, remis au gouvernement r~clamant l'extradition, en m~me temps que
l'inculp6 et m~me dans le* cas oiL l'extradition admissible ne pourra 6tre effectu~e par suite de la
mort ou de la fuite du coupable.

Cette remise comprendra 6galement tous les objets de mame nature que l'inculp6 aurait
cach6s ou d6pos~s dans le pays accordant l'extradition et qui seraient d~couverts ult~rieurement.

L'Etat auquel la remise de ces objets aura 6t6 demand~e pourra les retenir provisoirement
s'il les juge ncessaires pour une instruction criminelle ; il pourra de m~me, en les transmettant,
se r~server leur restitution pour le mme but, en s'obligeant de les retourner A son tour d~s que
faire se pourra.

Article 14.

EXTRADITION EN TRANSIT.

Les dispositions pr~vues pour l'extradition aux articles i a 7, 10 et 13 s'appliquent
Sl'extradition par la voie de transit des individus qui sont extrads a l'une des Parties contrac-

tantes par un Etat tiers, ou qui sont a r6extrader ou A extrader A cet Etat a travers le territoire
de l'autre Partie, ainsi qu'au transit par mer et par navire de cette Partie.

L'extradition par voie de transit sera effectue par les autorit~s de la Partie requise par la
voie qui lui convient le mieux.

Article 15.

LIMITES AU DROIT DE POURSUITE DE L'EXTRADP.

L'extrad6 ne pourra 6tre poursuivi, ni puni dans le pays auquel l'extradition a 6t6 accordde,
ni extrad6 A un Etat tiers, a raison d'une infraction commise ant6rieurement A l'extradition,
que si l'extradition a 6t6 accord~e pour cette infraction, ou que si la Partie requise donne son
consentement a la poursuite ou a la condamnation.

Si, dans le cas de l'alin~a premier, l'individu extrad6 d~clare qu'il consent a la continuation
de la poursuite et A sa condamnation, le consentement de la Partie requise pourra 6tre demandS,
en ajoutant A cette demande la communication de cette d6claration. Si, dans ce dernier cas, la
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Article 12.

METHOD OF EXECUTION.

When extradition is granted, if the person to be surrendered is to be conveyed by land out of
the territory of the Party applied to, he shall be brought to the point on the frontier determined
by previous agreement with the third State undertaking the transit as soon as arrangements have
been made there for his reception. In the case of transport by sea, the person surrendered shall
be brought to the port of the Party applied to at which embarkation is to take place.

If the applicant State does not, for its part, provide for the carrying out of extradition within
three months of the day of notification that extradition is granted, the person applied for may
be set at liberty.

Article 13.

HANDING OVER OF ARTICLES SERVING AS PROOF OF THE OFFENCE.

Objects obtained by the offender as the result of the offence or seized on his person, appliances
and instruments used in the commission of the offence, and any other article which may serve as
proof of the offence, shall, subject to the rights of third parties and at the discretion of the competent
authority, be handed over to the Government applying for extradition at the same time as the
offender, and even when extradition, though allowable, cannot take place owing to his death or
escape.

Any such objects hidden or deposited by the offender in the country granting extradition and
subsequently discovered shall also be handed over.

The State requested to hand over such objects may retain them provisionally if it considers
them necessary for criminal proceedings ; it may also in forwarding them require their return
for the same purpose, on undertaking, for its part, to send them back as soon as possible.

Article 14.

EXTRADITION IN TRANSIT.

The provisions for extradition contained in Articles I to 7, io and 13 shall apply to the
extradition in transit of persons extradited to one of the Contracting Parties by a third State or
to be re-extradited or extradited to that State across the territory of the other Party, and also
to transit by sea or by ship of the latter Party.

Extradition in transit shall be carried out by the authorities of the Party applied to by the
method which they judge most convenient.

Article 15.

LIMITS TO THE RIGHT OF PROCEEDING AGAINST A SURRENDERED PERSON.

A person who has been surrendered may not be proceeded against or punished in the country
to which he has been surrendered, nor surrendered to a third State, for an offence committed
previous to extradition, unless extradition has been granted for such offence or unless the Party
applied to gives its consent to the proceedings or the conviction.

In cases referred to in paragraph i, if the person surrendered states that he agrees to the
continuation of the proceedings and to his conviction, the consent of the Party applied to may be
requested, the statement in question being attached to the request. In the latter case, if the Party
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Partie requise ne donne pas son consentement, ou si pareille d~claration n'a pas t6 communiqu6e,
la demande de consentement devra 6tre pr6sentde avec Ia m8me formalit6 que la demande d'extra-
dition elle-m~me, et elle pourra 6tre refusde pour les m~mes raisons que 'extradition elle-m6me.

Article 16.

Les limitations de la poursuite ou de Ia condamnation de 1individu extrad6 pr6vues A l'article
pr c~dent n'ont pas lieu, si l'individu extrad6 n'a pas quittd de son propre gr6 le territoire de I'autre
Partie dans les trente jours qui suivent son 6largissement d~finitif, ou s'il y revient, ou s'il y est
extrad6 de nouveau apr s avoir quitt6 le susdit territoire ou si 1individu extradd a d~clar6 aux
autorit6s comp6tentes de ]a Partie requise, avant sa premiere extradition, qu'il consent A 6tre
extrad6 sans l'accomplissemert de la formalit6 de 1'extradition, et si la Partie requise en fait
communication A la Partie requ~rante.

Article 17.

LES FRAIS DE L'EXTRADITION ET DE L'EXTRADITION EN TRANSIT.

Les frais d'arrestation, de d6tention et d'entretien de l'individu dont 1'extradition ou l'arres-
tation provisoire aura 6t6 demand~e et les frais de transport de l'individu A la station fronti~re
d'un Etat tiers ddsign6 pour sa r~ception ou jusqu'A son embarquement, sont A la charge de Ia
Partie requise. II en est de m~me des frais de saisie et de conservation des objets saisis au moment
de l'arrestation et des frais de l'exp~dition des objets A remettre avec l'individu r~clam6.

S'il s'agit soit d'une extradition par voie de transit, soit d'une remise temporaire, les frais
de d6tention, d'entretien et de transport de l'individu et ceux du transport des objets qui seront
remis avec lui, seront rembours6s par la Partie requ~rante.

CHAPITRE II

ASSISTANCE RPKCIPROQUE DES AUTORITf-S JUDICIAIRES EN MATIhRE P]INALE.

Article I8.

DISPOSITIONS GtNPERALES.

Les Parties contractantes s'engagent, quand elles en sont requises, h se prater, aussi en dthors
des cas d'extradition, une assistance r6ciproque en toute affaire p6nale en cours devant les autorit6s
judiciaires de l'autre Partie.

Article 19.
NOTIFICATION D'ACTES ET EX]ACUTION DES COMMISSIONS ROGATOIRES EN MATIhRE PtNALE.

Les autoritds judiciaires des Parties contractantes correspondront entre elles par Ia voie
diplomatique pour tout ce qui concerne la signification d'actes et la transmission de commission
rogatoire en mati~re pnale.

Article 20.

Les pices A signifier et les commissions rogatoires devront 6tre accompagn6es d'une traduction
ou dans Ia langue de la Partie requise, ou en frangais, certifi6e conforme par l'agent diplomatique
de Ia Partie requ6rante ou par un traducteur asserment6 de la Partie requdrante ou requise.
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applied to does not give its consent, or failing the communication of such a statement, the request
for consent must be submitted with the same formality as the requisition for extradition itself,
and may be refused for the same reasons as extradition itself.

Article 16.

The limitations, referred to in the previous Article, on the prosecution or sentencing of persons
who have been surrendered shall not apply if the person surrendered does not of his own accord
leave the territory of the other Party within thirty days of his final release, or if he returns thereto or
is again surrendered thereto after leaving the said territory, or if the person surrendered has, before
his first extradition, declared to the competent authorities of the Party applied to that he consents
to be surrendered without the fulfilment of the extradition formalities, and if the Party applied
to informs the applicant Party accordingly.

Article 17.

COSTS OF EXTRADITION AND OF EXTRADITION IN TRANSIT.

The costs of arrest, detention and maintenance of the person whose extradition or provisional
arrest has been applied for, and the costs of his transport to the frontier station of a third State
appointed to receive him, or until his embarkation, shall be borne by the Party applied to, and
likewise the costs of the seizure and safekeeping of objects seized at the time of arrest and the
costs of forwarding objects to be handed over with the person applied for.

In the case of extradition in transit, or of temporary surrender, the costs of detention,
maintenance and transport of the person and of the transport of the objects to be handed over with
him shall be repaid by the applicant Party.

CHAPTER II.

RECIPROCAL ASSISTANCE OF JUDICIAL AUTHORITIES IN CRIMINAL MATTERS.

Article 18.

GENERAL PROVISIONS.

Apart from extradition cases, the Contracting Parties also undertake, when requested to do so,
to render one another assistance in all criminal matters pending before the judicial authorities of
the other Party.

Article 19.

NOTIFICATION OF DOCUMENTS AND EXECUTION OF LETTERS OF REQUEST IN CRIMINAL MATTERS.

The judicial authorities of the Contracting Parties shall correspond with one another through
the diplomatic channel as regards everything relating to the service of documents and the
forwarding of letters of request in criminal matters.

Article 20.

Documents for service and letters of request shall be accompanied by a translation, either in
the language of the Party applied to or in French, certified correct by the diplomatic agent of the
applicant Party or by a sworn translator of the applicant Party or of the Party applied to.
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Article 21.

On donnera execution aux significations, citations et aux commissions rogatoires en conformit6
des lois du pays requis.

L'Etat reauis enverra par ]a voie diplomatique les actes qui prouvent l'accomplissement
des significations et ceux qui constituent l'ex6cution des commissions rogatoires ou fera connaitre
les motifs qui s'y opposent.

Article 22.

L'ex6cution d'une signification et d'une commission rogatoire ne pourra 6tre refus6c que
10 Si l'authenticit6 du document n'est pas 6tablie.
20 Si dans l'Etat requis l'ex~cution de la signification ou de la commission rogatoire

ne rentre pas dans les attributions du pouvoir judiciaire.
30 Si ]'Etat sur le territoire duquel l'ex~cution devrait avoir lieu la juge de nature

Ai porter atteinte A 1'ordre public ou au droit public int6rieur.
40 S'il s'agit de la poursuite d'un sujet de l'Etat requis qui ne se trouve pas sur

le territoire de l'Etat reqt-rant.
50 Si l'infraction faisant l'objet de la poursuite, n'est pas punissable .d'apr~s les

lois de l'Etat requis ou si elle a un caract~re politique ou militaire, ou pour laquelle
]'extradition n'est pas admise.

60 Si le jugement de condamnation a signifier a 6t6 rendu contre un sujet de l'Etat
requis.

70 Si la citation i signifier menace le pr~venu, en cas de non-comparution, d'etre
l'objet d'un mandat d'amener ou d'arr~t, ou si la citation d'un t~moin ou d'un expert
fait pr6voir les consequences l6gales de la non-comparution, consistant en une peine
ou une imposition de frais ou bien en un mandat d'amener, ou d'arr~t.

En cas d'incomp6tence de l'autorit6 requise, la commission rogatoire sera transmise d'office
a l'autorit6 judiciaire comp6tente du mme Etat, suivant les r~gles 6tablies par la lgislation de
celui-ci.

Article 23.

L'assistance judiciaire pr~vue par l'article 18 comprend ]a signification de tout acte de
procedure ou de jugement et l'ex~cution des commissions rogatoires aux fins d'audition de pr6venus,
de t6moins ou d'experts, ainsi qu'aux fins de constatation sur les lieux.

Elle comprend de mme les d~cisions h prendre sur demande par les tribunaux de l'Etat requis
en vue de faire op~rer sur le territoire de l'Etat requis soit une perquisition personnelle, soit une
visite domiciliaire, soit la saisie du corps de d~lit ou de pikes de conviction.

Elle comprend 6galemernt la communication sur demande des pi~ces . conviction ou des
documents qui se trouvent en possession des autorit~s de l'Etat requis, avec engagement de les
restituer dans le plus bref d~lai possible.

On donnera suite aux demandes d'assistance susmentionn~es, h moins que des consid6rations
spdciales ne s'y opposent et sous r~serve des dispositions de l'article 2.

Article 24.

CITATION ET COMPARUTION DE PERSONNES RtSIDANT DANS L'AUTRE ETAT.

Si pour un proc~s p6nal est rendue n6cessaire la comparution personnelle d'un t6moin ou
d'un expert, l'acte de citation de 1'autorit6 judiciaire sera transmis par la voie diplomatique et
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Article 21.

Procedure as regards service of notices and summonses, and as regards letters of request, shall
conform to the laws of the country applied to.

The State applied to shall forward through the diplomatic channel documents showing that
service has been effected and that letters of request have been executed, or shall state the reasons
which prevented action from being taken.

Article 22.

The execution of a request for service of or letters of request may not be refused unless
(i) The authenticity of the document is not established ;
(2) The execution of the request for service or of the letters of request is not within

the powers of the judiciary in the State applied to ;
(3) The State within whose territory execution was to have taken place considers

it such as to affect public order or municipal public law ;
(4) A national of the State applied to, not being in the territory of the applicant

State, is being proceeded against ;
(5) The offence forming the grounds for the prosecution is not punishable by the

law of the State applied to, or is of a political or military character, or one for which
extradition is not allowed ;

(6) The sentence to be notified has been passed on a national of the State applied to;

(7) The notice to be served threatens the accused in case of non-appearance with
the issue of a warrant or with arrest, or if the subpoena addressed to a witness or an expert
refers to the legal consequences of non-appearance, such as a penalty or liability for costs
or the issue of a warrant, or arrest.

If the authority applied to is without jurisdiction, the letters of request shall be forwarded
without any further request to the competent judicial authority of the same State, in accordance
with the rules laid down by the laws of the latter.

Article 23.

The judicial assistance referred to in Article 18 includes the service of writs, the notification of
judgments and the execution of letters of request for the hearing of accused, of witnesses or of
experts, and for the taking of evidence on the spot.

It also includes decisions by the Courts of the State applied to, on application being made, to
authorise, in the territory of the State applied to, either a personal search of the inspection of
premises, or the seizure of the corpus delicti or evidence which may serve as proof of the offence.

It likewise includes the forwarding, on application being made, of articles serving as proof of
the offence or documents in possession of the authorities of the State applied to, subject to the
undertaking to return them as quickly as possible.

Such applications for assistance shall be complied with, failing special reasons to the contrary
and subject to Article 2.

Article 24.

SUBPOENA AND ATTENDANCE OF PERSONS RESIDING IN THE OTHER STATE.

If the appearance in person of a witness or an expert is necessary in criminal proceedings, the
subpoena of the judicial authority shall be forwarded through the diplomatic channel and shall
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sera notifi6 par les soins de l'Etat requis, A moins que des consid6rations particuli6res ne s'y
opposent. Ces autorit6s demanderont a la personne cit6e si elle est dispos~e A se conformer I ]a
d~cision.

L'acte de citation devra indiquer la somme qui sera payee a titre de frais de voyage et de
s6jour, ainsi que le montant de l'anticipation sur la somme totale que 'Etat requis pourra faire
au t~moin ou A l'expert, quitte h se faire rembourser par l'Etat requ~rant.

Le t~moin ou l'expert, quelle que soit sa nationalit6, qui voudra comparaitre devant 1'autorit6
judiciaire de l'Etat requrant, ne pourra 6tre poursuivi ou arr~t6 ni pour faits et condamnations
ant~rieurs, ni A aucun titre pour paricipation aux faits qui forment l'objet du proc~s, dans lequel
a 6t6 ordonn. son temoigpage ou son expertise. Celui-ci perdra l'avantage de l'immunit6 dont il
s'agit si dans un d6lai de huit jours A partir du moment oii, d'apr s la declaration des tribunaux
sa pr6sence devant les instances judiciaires n'est plus nlcessaire et oii son depart peut s'effectuer
librement.

Si 1individu dont on demande la comparution est d~tenu par l'autre Etat, on pourra demander
A. celui-ci sa remise provisoire, quitte A le renvoyer dans le plus bref d~lai possible. Dans ce cas
aussi le consentement de cet individu sera n6cessaire s'il n'est pas sujet de l'Etat requ~rant.

Article 25.

FRAIS DE L'ASSISTANCE JUDICIAIRE EN MATItRE PP-NALE.

Les frais de l'assistance ainsi que les frais de retour des individus et des objets qui ont t6
remis provisoirement, seront 5A la charge de la Partie requise, en tant qu'ils se sont produits dans
son territoire.

Les frais occasionn6s par l'ex~cution des expertises et les sommes vers~es aux t6moins cit6s
en vertu de l'article 24 seront a. la charge de 'Etat requ6rant.

Article 26.

COMMUNICATION DES JUGEMENTS DE CONDAMNATION.

Si un suiet d'mk, des Parties contractantes est condamn. pour dWlit puni de peine restrictive
de la libert6 personnelle dans le territoire de I'autre Partie, celle-ci s'engage a communiquer dans
un d~lai de six mois, A compter de la date de la chose jug~e, l'extrait de la d~cision h l'autorit6
judiciaire du pays auquel appartient le condamn6.

CHAPITRE III

Article 27.

RENSEIGNEMENTS JURIDIQUES ET ATTESTATIONS DE DISPOSITIONS LtGALES.

Chaque Partie contractante, sur la requite d'une autorit6 judiciaire de l'autre Partie, remise
par voie diplomatique, fournira le texte des lois en vigueur sur son territoire, et, le cas 6ch6ant,
toute autre information juridique n~cessaire.

La requite doit pr6ciser la question de droit sur laquelle doivent 6tre donnles les informations.
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be served by the State applied to, failing special reasons to the contrary. The authorities in question
shall ask the person subpoenaed whither he is prepared to comply with the decision.

The subpoena shall mention the sum to be paid for travelling expenses and subsistence and
the amount of advance out of the total sum which the State applied to may make to the witness
or expert, subject to repayment by the applicant State.

A witness or expert of whatever nationality who consents to appear before a judicial authority
of the applicant State may not be prosecuted or arrested either for previous offences or convictions
or, under any circumstances, for participation in acts forming the subject of the proceedings in
which he has been ordered to appear as witness or expert. He shall lose the advantage of such
immunity after eight days from the moment when the Courts have declared that his presence is no
longer necessary, and from the moment when he is free to depart.

If the person for whose attendance an application has been made is under detention in the other
State, such State may be asked to hand him over provisionally, but he must be sent back as soon as
possible. In this case also the consent of such person will be necessary if he is not a national of the
applicant State.

Article 25.

COSTS OF JUDICIAL ASSISTANCE IN CRIMINAL MATTERS.

The costs of assistance and of the return of persons and objects provisionally handed over shall
be borne by the Party applied, to in so far as they are incurred in its territory.

The costs of the taking of expert evidence and sums paid to witnesses subpoenaed in virtue of
Article 24 shall be borne by the applicant State.

Article 26.

NOTIFICATION CF SENTENCES.

If a national of one of the Contracting Parties is sentenced for an offence punishable by
deprivation of personal liberty in the territory of the other Party, the latter undertakes to forward,
within six months of the date of the judgment, an extract from the decision to the judicial authority
of the country to which the convicted person belongs.

CHAPTER III.

Article 27.

LEGAL INFORMATION AND CERTIFICATES AS TO LAWS IN FORCE.

Each High Contracting Party shall, on application being made through the diplomatic channel
by a judicial authority, of the other Party, supply the text of the laws in force within its territory
and any other legal information that may be necessary.

The application shall mention the point of law on which information is to be given.
No.. 3196
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CHAPITRE IV

DISPOSITIONS FINALES.

Article 28.

Le prdsent trait6 sera ratifi6 et les ratifications en seront 6changdes A Ankara aussit6t que
possible. I1 entrera en vigueur trois mois apr~s l'6change des ratifications et restera en vigueur
six mois apr~s le jour de la ddnonciation de la part d'une des Hautes Parties contractantes.

En foi de quoi les pl6nipotentiaires susnommds ont sign6 le pr6sent trait6.

Fait en double exemplaire, A Praha, le 22 aofit 1930.
(L. S.) D r WELLNER.

(L. S.) Dr KOUKAL.

(L. S.) M. NUMAN.

PROTOCOLE DE SIGNATURE

Au moment de procder h la signature du Trait6 d'extradition tchdcoslovaque-turc en date
de ce jour, les pl6nipotentiaires soussignds ont convenu les dispositions suivantes :

Ad article 2. - I1 est entendu que la recherche des concordances entre les l6gislations des
deux Parties contractantes pour la fixation des conditions de 'extradition devra s'effectuer, en
cc qui concerne la Tchdcoslovaquie, en conformit6 de la lgislation en vigueur sur le territoire
de la R6publique tch6coslovaque, oii la proc6dure d'extradition devra avoir lieu.

11 en sera de mme pour tout ce qui se rapporte dans le Trait6 5 la comp6tence de la 1gislation
de la R6publique tchdcoslovaque.

Ad article 7, troisidme alinda. - Les deux Parties sont d'accord pour convenir que la
suppression des formalitds de l6galisation des pi&ces judiciaires pourra, si elle est jug6e utile, faire
l'objet d'un accord spdcial entre les deux go4vernements.

Ad article 9. - I1 est convenu que pour les demandes d'arrestation provisoire, une des Hautes
Parties contractantes pourra, si elle le juge opportun, demander la suppression de la comp6tence
des consuls et le principe de droit commun consistant en l'entremise exclusive de la voie
diplomatique serait d~s lors r6tabli.

Ad article ii. - Les dispositions de cet article ne porteront pas atteinte aux engagements
pris antdrieurement A la signature du trait6 en date de cc jour par l'une des Hautes Parties
contractantes vis-a-vis d'autres Etats.

Fait en double exemplaire, . Praha, le vin9t-deux aofit mil neuf cent trente.

D r WELLNER.

Dr KOUKAL.

Copie certifide conforme: M. NUMAN.

Praha, le 2 juin 1931.

Dr Jan Opo~ensk ,
Directeur des Archives.
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CHAPTER IV.

FINAL PROVISIONS.

Article 28.

The present Treaty shall be ratified and the ratifications shall be exchanged at Angora as soon
as possible. It shall come into force three months after the exchange of ratifications and shall
remain in force until six months after the date of its denunciation by either High Contracting Party.

In faith whereof the above-mentioned Plenipotentiaries have signed the present Treaty.

Done in duplicate at Prague, August 22, 1930.
(L. S.) Dr. WELLNER.

(L. S.) Dr. KOUKAL.

(L. S.) M. NUMAN.

PROTOCOL OF SIGNATURE.

At the moment of signing the Extradition Treaty between Czechoslovakia and Turkey of
to-day's date, the undersigned Plenipotentiaries have agreed on the following provisions:

Ad Article 2. - It is understood that the endeavour to harmonise the laws of the two
Contracting Parties with a view to determining the conditions of extradition shall, as regards
Czechoslovakia, be made in conformity with the laws in force in the territory of the Czechoslovak
Republic in which extradition proceedings are to take place.

The same shall apply as regards anything in this Treaty which concerns the applicability of
the laws of 'the Czechoslovak Republic.

Ad Article 7, third paragraph. - The two Parties agree that the abolition of the formalities
relating to the legalisation of judicial documents may, if this is deemed to be desirable, form the
subject of a special agreement between the two Governments.

Ad Article 9. - It is agreed that, in respect of applications for provisional arrest, either High
Contracting Party, if it thinks fit, may ask for the abolition of the consular jurisdiction ; the
principle of ordinary law, consisting in the exclusive employment of the diplomatic channel, would
then again apply.

Ad Article iI. - Nothing in this Article shall affect undertakings entered into prior to the
signature of the Treaty of this day's date between one of the .Bigh Contracting Parties and other
States.

Done in duplicate at Prague, August 22, one thousand nine hundred and thirty.

Dr. WELLNER.

Dr. KOUKAL.

M. NUMAN.
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ETATS-UNIS D'AMERIQUE
ET TURQUIE

Traite d'itablissement. Signi ' An-
kara, le 28 octobre g3j.

UNITED STATES OF AMERICA
AND TURKEY

Treaty of Establishment. Signed at
Ankara, October 28, j931.
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TEXTE TURC. - TURKISH TEXT.

No 3197. - TURKIYE (IfMHU-
RIYETI ILE AMERIKA MIGTTE-
HIT DEVLETLERI ARASINDA
IKAMET MUAHEDENAMESI 1.
28 TESRINI EVVEL 1931 DE
ANKARA DA IMZA EDILMISTIR.

Textes officiels anglais et turc communiqus par
le ministre des Aflaires dtranggres de Turquie.
L'enregistrement de ce traitj a eu lieu le 7 juin
1933.

Ce traiti a did transmis au Secrdtariat par le
((Department of State s du Gouvernement des
Etats-Unis d'Amdrique, le 7 avril 1933.

TURKIYE CUMHURIYETILE AMERIKA MUTTE-
HIT DEVLETLERI, YiIksek Akitlerden her birinin
tebaasinin ve irketlerinin diger taraf tilkesinde
ikamet ve icrayl ticaret edebilmeleri §artlarlnm
asri hukuku diivele mutabik surette tesbitini
arzu ederek ve kazal umura ve mall tekAlife
mfiteallik mesaili buna tevfikan tanzim etmek
maksadile bir muahede aktine karar vermi~ler
ve murahhaslari olmak tizere:

TORKiYE CUMHURiYETi REiSi:

Milli Mfidafaa Vekili ZEKAI Beyfendiyi;

AMERiKA MUTTEHiT DEVLETLERi REisi:

Tfirkiyede Biiyiik El9isi ve fevkalde mu-
rahhasi Joseph C. GREW'YU; tayin
buyurmu~lardir.

Miiarileyhim, usultine muvafik g6riilen salA-
hiyetnamelerini yekdigerine teblig ettikten sonra
atideki ahkami kararla~tirmilardir :

I L'6change des ratifications a eu lieu h Washing-
ton, le 15 f~vrier 1933.

No. 3197. - TREATY I OF ESTA-
BLISHMENT BETWEEN THE
UNITED STATES OF AMERICA
AND THE REPUBLIC OF TUR-
KEY. SIGNED AT ANKARA,
OCTOBER 28, 1931.

English and Turkish official texts communicated
by the Turkish Minister for Foreign Affairs.
The registration of this Treaty took place
June 7, 1933.

This Treaty was transmitted to the Secretariat
by the Department of State of the Government
of the United States of America, April 7, 1933.

THE REPUBLIC OF TURKEY and THE UNITED

STATES OF AMERICA, being desirous of prescrib-
ing, in accordance with modem international
law, the conditions under which the nationals
and corporation of each of the High Contracting
Parties may settle and carry on business in
the territory of the other Party, and with a
view to regulating accordingly questions relating
to jurisdiction and fiscal charges, have decided
to conclude a treaty for that purpose and have
appointed their plenipotentiaries:

THE PRESIDENT OF THE TURKISH REPUBLIC:

ZEKAI Bey, Minister for National Defence,
and

THE PRESIDENT OF THE UNITED STATES OF

AMERICA :

Joseph C. GREW, Ambassador Extraordin-
ary and Plenipotentiary of the United
States of America to the Turkish Re-
public,

Who, having communicated to each other
their respective full powers, found to be in good
and due form, have agreed upon the following
provisions :

I The exchange of ratifications took place at
Washington, February 15, 1933.
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Madde I. Article I.

Her iki memleket tebaasma ve §irketlerine
diger memleket arazisinde tatbik edilebilecek
ikamet ve meksii Aram artlari ve kezalik
mali tekAlif ve kazal salihiyet noktai nazarindan
Tiirkiye, Amerika Mittehit Devletlerine ve
Amerika Miittehit DevletlEri, Tdirkiyeye en
ziyade mazharl mfisaade iitfinci! memlekete
bah~edilmi veya edilecek olan ayni muameleyi,
kaffei ahvalde bah~edecektir.

15bu Muahedede miinderiq hiikiimlerden hi9
biri iki memleketten her birinin ecnebilerin
muhaceretine miteallik kavanin ve nizamati
mevcudesini yahut iki memleketten her birinin
bu gibi kavanin neretmek hakkini ihlAl edecek
surette tefsir olunmiyacaktir.

Madde 2.

I§bu muahede tasdik edilecek ve tasdikna-
meler miimkiin oldugu kadar stiratle Va~ing-
tonda teati edilecektir.

Bu muahede tasdiknamelerin teatisinden iti-
baren mevkii mer'iyete girecek ve ii sene
milddetle mer'i kalacaktir.

Bu tarihten sonra muahede, inkizasi Yfiksek
Akitlerden biri tarafindan digerine teblig edil-
digi tarihten itibaren ge9ecek on iki ayin
hitamina kadar mer'iyette kalacaktir.

Tasdikanlilmakal murahbaslar i~bu muahe-
deyi imza etmi ve miihfirlemi~lerdir.

Ankarada 1931 senesi birinci te~rin ayinin
28 inci 9ar~amba gfinii tiirkqe ve ingilizce iki
niisha olarak tanzim edilmi~tir.

ZEKAI. Joseph C. GREW.

With reference to the conditions of esta-
blishment and sojourn which shall be applicable
to the nationals and corporations of either
country in the territories of the other, as well
as to fiscal charges and judicial competence,
Turkey will accord to the United States of
America and the United States of America
will accord to Turkey the same treatment in
all cases as that which is accorded or shall, be
accorded to the most favoured third country.

Nothing contained in this treaty shall be
construed to affect existing statutes and regula-
tions of either country in relation to the
immigration of aliens or the right of either
country to enact such statutes.

Article 2.

The present Treaty shall be ratified and
the ratifications thereof shall be exchanged at
Washington as soon as possible.

It shall take effect at the instant of the
exchange of ratifications and shall remain in
effect for three years.

After this date it shall remain in effect until
the expiration of twelve months from the
date on which notice of its termination shall
have been given by either High Contracting
Party to the other.

In witness whereof the plenipotentiaries have
signed the present Treaty and have affixed
their seals thereto.

Done in duplicate in the Turkish and English
languages at Ankara this 28th day of October
nineteen hundred and thirty one.

ZEKA1. Joseph C. GREW.

Pour copie fonforme :

Le Directeur gindral du Protocole
Sevket Fuat

No. 3197
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- TRADUCTION. - TRANSLATION.

No 3197. - TRAITE D'TABLISSEMENT ENTRE LES I3TATS-UNIS
D'AM1ERIQUE ET LA RItPUBLIQUE TURQUE. SIGNt A ANXARA,
LE 28 OCTOBRE 1931.

LA Ri!PUBLIQUE TURQUE et LES ETATS-UNIS D'AMtRIQUE, dsireux de formuler, conform~ment
au droit international moderne, les conditions dans lesquelles les particuliers et les soci6t6s
ressortissant A l'une des Hautes Parties contractantes sont autoris~s A s'6tablir et h exercer une
activit6 commerciale dans le territoire de l'autre Partie, et de r~gler en cons~quence les questions
relatives k ]a juridiction et aux charges fiscales, ont d~cid6 de conclure une convention A cet effet
et ont nomm6 pour leurs pl~nipotentiaires :
LE PRf-SIDENT DE LA RePUBLIQUE TURQUE:

ZEKAI Bey, ministre de la Dfense nationale; et
LE PRtSIDENT DES ETATS-UNIS D'AM] RIQUE:

M. Joseph C. GREW, ambassadeur extraordinaire et pl~nipotentiaire des Etats-Unis
d'Am~rique aupr~s de la R~publique turque,

Lesquels, aprs s'6tre communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme sont
convenus des dispositions suivantes :

Article premier.

En ce qui concerne les conditions d'6tablissement et de sejour qui seront applicables aux
ressortissants et aux socilt~s de l'une des Parties sur les territoires de l'autre, ainsi qu'en ce qui
concerne les charges fiscales et la comp~tenee judiciaire, la Turquie accordera aux Etats-Unis
d'Am6rique et les Etats-Unis d'Am6rique accorderont h la Turquie le m~me traitement, dans tous
les cas, que celui qui est accord6 ou pourra 6tre accord6 ult~rieurement au pays tiers b~n~ficiant
du traitement de la nation la plus favoris~e :

Aucune disposition du pr~sent trait6 ne sera interpr6t~e comme affectant les lois et r~glements
existants de l'un ou de l'autre des deux pays en mati~re d'immigration des 6trangers ou le droit,
pour l'un ou l'autre de ces pays, de promulguer de telles lois.

Article 2.

La prsente convention sera ratifi6e et l'6change des ratifications aura lieu a Washington
aussit6t que possible.

Elle prendra effet au moment de l'6change des ratifications et restera en vigueur pendant une
p~riode de trois ann~es.

Pass6 cette date, elle restera en vigueur jusqu'a l'expiration d'un d4lai de douze mois A partir
de la date a laquelle l'une des Hautes Parties contractantes aura notifi6 A l'autre Partie son intention
d'y mettre fin.

En foi de quoi les pl~nipotentiaires ont sign le pr~sent trait6 et y ont appos6 leurs sceaux.

Fait en double exp6dition, en langue turque et anglaise, A Ankara, le vingt-huit octobre mil
neuf cent trente et un.

ZEKAI. Joseph C. GREW.

1 Traduit par le Secrtariat de la Soci~t6 des
Nations, h titre d'information.

I Translated by the Secretariat of the League
of Nations, for information.
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ETATS-UNIS D'AMEIRIQUE
ET FRANCE

Echange de notes comportant un
arrangement relatif h l'interpreta-
tion de ]'article 7 de ]a Convention
consulaire du 23 fevrier j853-
Paris, les 23 fivrier et 4 mars 1933"

UNITED STATES OF AMERICA
AND FRANCE

Exchange of Notes constituting an
Agreement regarding the I nter-
pretation of Article 7 of the

Consular Convention concluded
on February 23, i853. Paris,
February 23 and March 4, j 933.
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No. 3198.-EXCHANGE OF NOTES'
BETWEEN THE GOVERNMENT
OF THE UNITED STATES OF
AMERICA AND THE FRENCH
GOVERNMENT, CONSTITUTING
AN AGREEMENT REGARDING
THE INTERPRETATION OF AR-
TICLE 7 OF THE CONSULAR
CONVENTION CONCLUDED ON
FEBRUARY 23, 1853. PARIS, FE-
BRUARY 23 AND MARCH 4, 1933.

Textes officiels angla1s et frangais communiquds par
le ministre des A//aires dtrangres de la
Rdpublique fran aise. L'enregistrement de cet
dchange de notes a eu lieu le 8 juin 1933.

Cet dchange de notes a 8dt transmis au Secrtariat
par le (,Department of State ) du Gouverne-
ment des Etats-Unis d'Amdrique le 19 mai 1933.

No 2246.
I.

PARIS, February 23, 1933.

EXCELLENCY,

I have the honour to communicate to Your
Excellency my Government's interpretation of
Article 7 of the Consular Convention 3 between
the United States of America and France
concluded February 23, 1853, in relation to the
rights of American citizens in France in connec-
tion with the French rent laws. It is my under-
standing that the following interpretation
which has prevailed in the past is concurred

En vigueur a partir du 4 mars 1933.
2 Traduction du Gouvernement de la R6publique

frantaise.
3 British and Foreign State Papers, Vol. 55, page

No 3198. - tCHANGE DE NOTES 1
ENTRE LE GOUVERNEMENT
DES tTATS-UNIS D'AMERIQUE
ET LE GOUVERNEMENT FRAN-
0AIS COMPORTANT UN ARRAN-
GEMENT RELATIF A L'INTER-
PRP-TATION DE L'ARTICLE 7
DE LA CONVENTION CONSU-
LAIRE DU 23 FtVRIER 1853.
PARIS, LES 23 F1ZVRIER ET
4 MARS 1933.

English and French official texts communicated by
the Minister for Foreign A fairs of the French
Republic. The registration of this Exchange
of Notes took place June. 8, 1933.

This Exchange of Notes was transmitted, to the
Secretariat by the Department of State of
the Government of the United States of America,
May 19, 1933.

2 TRADUCTION. TRANSLATION.

I.

No 2246.

PARIS, le 23 fivrier 1933.

MONSIEUR LE MINISTRE,
J'ai l'honneur de communiquer A Votre

Excellence l'interpr~tation que mon gouverne-
ment donne L l'article 7 de la Convention 3

consulaire conclue le 23 f6vrier 1853 entre les
Etats-Unis d'Am~rique et ]a France au sujet
des droits des citoyens am~ricains en France,
relativement A la loi fran~aise sur les loyers.
J'apprends que l'interpr~tation suivante, d~j i
valable dans le pass6, est accept~e par votre

1 In force as from March 4, 1933.
2 Translation of the Government of the French

Republic.
718.



1933 League of Nations - Treaty Series. 351

in by your Government for the future application
of the convention.

The effect of the provisions of Article 7 is
to establish the right of citizens of the United
States in France to enjoy the same treatment
as French citizens in matters relating to the
ownership, possession and disposal of property.
Accordingly, citizens of the United States are
entitled, to enjoy in France the benefit of
all the provisions, whether applicable to owners
or tenants, contained in the French law of
April I, 1926, as amended by the law of June
29, 1929, governing the relations between
lessors and lessees of premises used for residential
purposes, and in the law of June 30, 1926,
as amended by the law of April 22, 1927,
governing the relations between tenants and
landlords of premises used for commercial or
industrial purposes, notwithstanding Article ii
of the Civil Code and the exceptions or restric-
tions applicable to foreigners under the aforesaid
laws.

I may add that, under the laws of the states
of the United States and the District of Colom-
bia, French citizens in the United States enjoy
the same treatment as American citizens
with regard to the leasing and renting of real
property.

I shall be glad to have your confirmation
of the agreement thus reached.

I avail myself of this occasion to renew
to Your Excellency the assurance of my highest
consideration,

(Signed) Walter E. EDGE.

His Excellency,
Monsieur Paul-Boncour,

Minister For Foreign Affairs,
Paris.

gouvernement pour l'application future de la
convention.

Les dispositions de l'article 7 ont pour effet
d'assurer aux citoyens des Etats-Unis r~sidant
en France le droit de jouir du r~me traitement
que les citoyens franqais en mati~re de pro-
prit6, de possession et de disposition de biens
immeubles. En consequence, les citoyens des
Etats-Unis jouiront en France du b~n~fice
de toutes les dispositions applicables soit aux
propri~taires, soit aux locataires, de la loi
fran~aise du ier avril 1926, modifi~e par celle
du 29 juin 1929, r~gissant les relations entre
bailleurs et preneurs de locaux h usage d'habi-
tation, et de la loi du 30 juin 1926, modifi~e
par celle du 22 avril 1977, r6gissant les relations

-___ locataires et propri~taires de locaux t
usage commercial ou industriel, nonobstant
l'article ii du code civil et les exceptions ou
restrictions applicables aux 6trangers en vertu
des lois pr6cites.

Je puis ajouter que, suivant les lois des
diff~rents Etats de l'Union et du district de
Columbia, les citoyens frangais r~sidant aux
Etats-Unis jouissent du mme traitement que
les citoyens am6ricains lorsqu'il s'agit de donner
ou de prendre bail des propri6t6s immobili6res.

Je serais tr~s heureux de recevoir de Votre
Excellence confirmation de l'accord ainsi r~alis6.

Veuillez agr6er, Monsieur le Ministre, les
assurances de ma plus haute consideration.

(Signd) Walter E. EDGE.

A Son Excellence,
M. Paul-Boncour,

Ministre des Affaires 6trang~res.

Pour copie certifi~e conforme
Paris, le 2 juin 1933.

Pour le Ministre et par aulorisation.:
le Sous-Directeur,

Navailles.

No. 3198
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MINISTP-RE
DES AFFAIRES fiTRANGERES.

Sous-Direction des Chancelleries
et du Contentieux.

CONTENTIEUX.

Loyers.

PARIS, le 4 mars 1933.

MONSIEUR L'AMBASSADEUR,

Par la lettre du 23 du mois dernier, vous
m'avez fait connaitre l'interpr6tation que votre
gouvernement donne de l'article 7 de la Con-
vention consulaire conclue le 23 f6vrier 1853
entre la France et les Etats-Unis d'Am6rique,
au sujet des droits des citoyens am6ricains
en France, relativement a la loi frangaise sur
les loyers.

J'ai l'honneur d'informer Votre Excellence
que le Gouvernement franais accepte, pour
l'application future de la convention, l'inter-
pr6tation suivante, dejA valable dans le pass6.

Les dispositions do l'article 7 ont pour effet
d'assurer aux citoyens des Etats-Unis rsidant
en France le droit de jouir du mme traitement
que les citoyens en mati~re de propriet6, de
possession et de disposition de biens immeubles.
En consequence, les citoyens des Etats-Unis
jouiront en France du b~nfice de toutes les
dispositions, applicables soit aux propri~taires
soit aux locataires, de la loi franaaise du ier
avril 1926, modifi~e par celle du 29 juin 1929,
r6gissant les relations entre bailleurs et preneurs
de locaux A usage d'habitation, et de la loi
du 30 juin 1926, modifi~e par celle du 22 avril
1927, r~gissant les relations entre locataires
et propri~taires de locaux A usage commercial
ou industriel, nonobstant l'article ii du code
civil et les exceptions ou restrictions appli-
cables aux 6trangers en vertu des lois pr~cit6es.

Je prends acte de ce que, suivant les lois
des diff~rents Etats de l'Union et du district

I Traduction extraite du ((Executive Agreement
Series ) du Gouvernement des Etats-Unis d'Am6-
rique, No 44, 1933.

1 TRADUCTION. - TRANSTATION.

II.

MINISTRY
FOR FOREIGN AFFAIRS.

Sub-Division of Chanceries
and Legal Matters.

LEGAL MATTERS.

Rents.

PARIS, March 4, 1933.

MR. AMBASSADOR,

By a letter of the 23rd of last month you
acquainted me with your Government's inter-
pretation of Article 7 of the Consular Convention
concluded on February 23, 1853, between
France and the United States of America,
dealing with the rights of American citizens
in France in relation to the French rent law.
I have the honor to inform Your Excellency
that the French Government accepts, for the
future application of the convention, the follow-
ing interpretation, already valid in the past.

The effect of the provisions of article 7 is
to secure for citizens of the United States
residing in France the right to enjoy the same
treatment as French citizens in matters relating
to the ownership, possession, and disposal
of real property. Consequently, citizens of the
United States will enjoy in France the benefit
of all the provisions whether applicable to
owners or tenants, of the French law of April
I, 1926, amended by the law of June 29, 1929,
governing the relations between lessors and
lessees of premises used for residential purposes,
and the law of June 30, 1926, amended by
the law of April 22, 1927, governing the relations
between tenants and landlords of premises
used for commercial and industrial purposes,
notwithstanding article ii of the Civil Code
and the exceptions or restrictions applicable
to foreigners under the aforesaid laws.

I take note that, under the laws of the diffe-
rent States of the United States and of the

1 Translation extracted from the Executive
Agreement Series of the Government of the United
States of America, No. 44, 1933.
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de Columbia, les citoyens frangais rsidant
aux Etats-Unis jouissent du m~me traitement
que les citoyens am~ricains lorsqu'il s'agit de
donner ou de prendre a bail des propri6t~s
immobili~res.

Veuillez agr~er, Monsieur l'Ambassadeur, les
assurances de ma tr~s haute consideration.

(Signd) PAUL-BONCOUR.

A Son Excellence,
M. Walter E. Edge,

Ambassadeur des Etats-Unis
d'Am~rique a Paris.

District of Columbia, French citizens residing
in the United States enjoy the same treatment
as American citizens in regard to the leasing
or renting of real property.

Kindly accept, Mr. Ambassador, the assuran-

ces of my very high consideration.

(Signed) PAUL-BONCOUR.

His Excellency,
Mr. Walter Evans Edge,

Ambassador of the United States
of America, Paris.

Copie certifi~e conforme:

Le Ministre pldnipotentiaire,
Chel du Service du Protocole,

P. de Fouquires.
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TEXTE ITALIEN. - ITALIAN TEXT.

No 3199. - TRATTATO 1 DI COMB
REGNO D'ITALIA E LA REP
A ROMA, IL 16 OTTOBRE 1929.

JERCIO E NAVIGAZIONE TRA IL
UBBLICA DI PANAMA. FIRMATO

Textes officiels espagnol, italien et /ranpais communiquis par le ministre des Afaires Jtranggres
d'Italie et le secrdtaire d'Etat aux Aflaires itrangdres de la Ripublique de Panama.
L'enregistrement de ce traitj a eu lieu le 12 iuin 1933.

SUA MAESTA' IL RE D'ITALIA e SUA EGCELLENZA IL PRESIDENTE DELLA REPUBBLICA DI
PANAMA, desiderosi di dare incremento alle relazioni economiche fra i due Paesi, hanno deciso di
concludere un Trattato di commercio e di navigazione, e, a tal fine, hanno nominato quali loro
Plenipotenziari :

SUA MAESTA' IL RE D'ITALIA:

Sua Eccellenza l'Avv. Dino GRANDI Ministro Segretario di Stato per gli Affari Esteri;

SUA ECCELLENZA IL PRESIDENTE DELLA REPUBBLICA DI PANAMA:

Sua Eccellenza il Dottor Juan Dem6stenes AROSEMENA, Segretario di Stato per gli Affari
Esteri ;

I quali, comunicatisi i rispettivi pieni poteri, riconosciuti in buona e debita forma, hanno
convenuto quanto segue :

Articolo I.

Vi sara amicizia e piena ed intera libertb di commercio e di navigazione fra i due Stati e fra
i loro cittadini rispettivi.

Articolo 2.

I cittadini di ciascuna delle due Alte Parti contraenti saranno, in conformit delle leggi locali
liberi di entrare, viaggiare, soggiomare e stabilirsi in qualsiasi parte del territorio dell'altra e vi
godranno completa protezione delle loro persone, dei loro beni e dei loro interessi, in perfetta
uguaglianza con i nazionali. In ogni caso saranno trattati in maniera non meno favorevole dei
cittadini della nazione pih favorita e non saranno soggetti, per l'esercizio del commercio, della
industria e dei mestieri, a diritti, imposte, tasse o patenti diversi o pih onerosi di quelli che sono
o saranno pagati dai nazionali.

1 L'6change des ratifications a eu lieu 4 Rome, le 3 d~cembre 1932.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3199. - TRATADO 1 DE COMERCIO Y DE NAVIGACION ENTRE
EL REINO DE ITALIA Y LA REPUBLICA DE PANAMA. FIRMADO
EN ROMA, EL 16 DE OCTUBRE DE 1929.

Spanish, Italian and French official texts communicated by the Italian Minister for Foreign A fairs
and by the Secretary of State for Foreign Aflairs of the Republic of Panama. The registration
of this Treaty took place June 12, 1933.

SU MAJESTAD EL REY DE ITALIA y Su EXCELENCIA EL PRESIDENTE DE LA REPdBLICA DE

PANAMA, deseosos de dar incremento a las relaciones econ6micas entre los dos paises, han decidido
concluir un Tratado de Comercio y de Navegaci6n, y, con tal fin, han nombrado como sus
Plenipotenciarios :

Su EXCELENCIA EL PRESIDENTE DE LA REPOBLICA DE PANAMA:

A Su Excelencia el Doctor Juan Dem6stenes AROSEMENA, Secretario de Estado en el
Despacho de Relaciones Exteriores

Su MAJESTAD EL REY DE ITALIA:

A Su Excelencia el Abogado Dino GRANDI, Ministro Secretario de Estado de Relaciones
Exteriores ; y

Quienes, habi~ndose comunicqdo los respectivos Plenos Poderes, reconocidos en buena y debida
forma, ban convenido en lo siguiente :

Articulo I.

HabrA amistad y plena y entera libertad de comercio y de navegaci6n entre los dos Estados
y entre sus ciudadanos respectivos.

Articulo 2.

Los ciudadanos de cada una de las dos Altas Partes contratantes sernn, de acuerdo con las
leyes locales, libres de entrar, viajar, permanecer y establecerse en cualquiera parte del territorio
de la otra, y alli gozardn de completa proteccidn a sus personas, a sus bienes y a sus intereses, en
perfecta igualdad con los nacionales. En cada caso ser~I tratados de manera no menos favorable
que los sfibditos de la Naci6n mts favorecida, y no estarn sujetos, en el ejercicio del comercio,
de la industria y de los oficios, a derechos, impuestos, tasas o patentes diversas o mAs onerosas de
aquellos que son o sean pagados por los nacionales.

The exchange of ratifications took place at Rome, December 3, 1932.
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I diritti, i privilegi, le esenzioni, immunith e altri favori di qualsiasi natura di cui godessero,
in materia di commercio, di industria, di mestieri, i cittadini di una della Alte Parti contraenti,
saranno comuni a quelli dell'altra Parte.

Per l'esercizio delle professioni, tanto i cittadini italiani nel Panama che i cittadini panamensi
in Italia godranno del trattamento della nazione pih favorita. Sono per altro eccettuate le particolari
concessioni fatte o che saranno fatte ad altri Stati mediante accordi di reciprocit.

Articolo 3.

Per quanto concerne il diritto di acquistare, di possedere o di alienare beni mobili od immobili,
di riceverli o trasmetterli per successione sia ab intestato o per testamento, di dare o prendere in
fitto terreni, case, botteghe, magazzini, i cittadini di ognuna delle Alte Parti contraenti godranno
nel territorio dell'altra Parte, del trattamento dei nazionali o dei cittadini della nazione pii favorita
e non saranno assoggettati a tasse, imposte od oneri, diversi o maggiori di quelli che sono o saranno
stabiliti per i nazionali.

Sono tuttavia riservate, in quanto all'acquisto, al possesso e all'uso dei beni immobili, le
eccezioni e le restrizioni che fossero stabilite per i sudditi stranieri dalla legislazione dei due Paesi
per riguardo alla sicurezza dello Stato, nonch6 le limitazioni previste dalle leggi nazionali per
quanto riguarda le navi e le aeronavi.

I1 prodotto ricavato dalla vendita delle propriet e dei beni in generale potrk essere liberamente
esportato dai cittadini di entrambi i Paesi senza che essi siano costretti a pagare diritti diversi
o piti onerosi di quelli dhe i nazionali fossero tenuti a pagare in simili casi.

Articolo 4.

I cittadini di ognuna delle Alte Parti contraenti saranno dispensati da qualsiasi funzione
ufficiale obbligatoria, giudiziaria, amministrativa o municipale ; da qualsiasi requisizione o presta-
zione militare, comme da prestiti forzosi o da ogni speciale contribuzione straordinaria, imposta
in tempo di guerra o per altre circonstanze eccezionali. Sono eccettuati gli oneri connessi al possesso
o alla locazione di beni immobili, come pure le prestazioni e le requisizioni militari alle quali i
nazionali e i cittadini della nazione piii favorita possono essere assoggettati come proprietari,
affittuari o locatari di beni immobili.

Le questioni concernenti la prestazione del servizio militare dei rispettivi cittadini saranno
regolate in seguito con uno speciale Protocollo.

Articolo 5.

I cittadini di ognuna delle due Alte Parti contraenti, saranno, sul territorio dell'altra Parte,
interamente liberi di regolare i loro affari come i nazionali, sia personalmente, sia per mezzo
d' intermediari da loro scelti, senza essere tenuti a pagare rimunerazioni o indennitU ad agenti,
commissionari, ecc. di cui non intendessero valersi e avranno libero e facile accesso presso i tribunali
di ogni grado e di ogni giurisdizione per far valere i loro diritti e per difendersi. Potranno a tale
effetto servirsi di mandatari e di professionisti legali, in quanto lo consentano le leggi locali e con
l'osservanza delle condizioni e formalit da queste stabilite, e godranno in generale, rispetto ai
rapporti giudiziari, degli stessi diritti e degli stessi privilegi che sono e saranno accordati in av-,enire
ai nazionali.
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Los derechos, los privilegios, las exenciones, las inmunidades y los otros favores de cualquiera
naturaleza de que gozaren en materia de comercio, de industria y de oficios, los ciudadanos de una
de las Partes contratantes, serAn comunes a aquellos de la otra Parte.

Para el ejercicio de las profesiones, tanto los ciudadanos italianos en PanamA cuanto los
ciudadanos panamefios en Italia, gozarAn del trato de la Naci6n mAs favorecida. Quedan
exceptuadas, no olstante, las concesiones particulares hechas o que Ilegaren hacerse a otros
Estados mediante acuerdos de reciprocidad.

Articulo 3.

En cuanto concierne al derecho de adquirir, de poseer o de enajenar bienes muebles o
inmuebles, de recibirlos o de traspasarrlos por sucesi6n, sea ab-intestato o por testamento, de dar o
tomar en arrendamiento terrenos, casas, bodegas, almacenes, los ciudadanos de cada una de las
Altas Partes contratantes gozarAn en el territorio de la otra Parte del trato de los nacionales o de
los ciudadanos de la Naci6n mAs favorecida, y no quedarAn sujetos a tasas, impuestos o
gravAmenes distintos o mayores de aquellos establecidos o que se establecieren para los nacionales.

Quedan, sin embargo, reservadas, en cuanto a la adquisici6n, a la poses1on y al uso de los
bienes inmuebles, las excepciones y las restricciones que hubiesen sido establecidas para los sfibditos
extranjeros por la legislaci6n de los dos paises, en guarda de la seguridad del Estado, asi como las
limitaciones previstas por las leyes nacionales, en lo que se refiere a las naves y a las aeronaves.

El producto obtenido por la venta de las propiedades y de los bienes en general, podrA ser
libremente exportado por los ciudadanos de entrambos paises, sin que ellos se vean obligados a
pagar derechos distintos o mAs onerosos de aquellos que los nacionales estuviesen obligados a pagar
en casos semejantes.

Articuo 4.

Los ciudadanos de cada una de las Altas Partes contratantes quedarAn dispensados de cualquiera
funci6n oficial obligatoria, judicial, administrativa o municipal; de cualquiera requisici6n o
prestaci6n militar, asi como de pr6stamos forzosos, o de cualquiera contribuci6n especial
extraordinaria impuesta en tiempo de guerra o por otras circunstancias excepcionales. Quedan
exceptuados los gravAmenes conexos a la posesi6n o a la locaci6n de bienes inmuebles, como tambi~n
los prestamos y las requisiciones militares a que los nacionales y los ciudadanos de la naci6n mAs
favorecida puedan hallarse sujetos como propietarios, arrendatarios o locatarios de bienes
inmuebles.

Las cuestiones concernientes a la prestaci6n del servicio militar de los respectivos ciudadanos,
serArn reguladas posteriormente por medio de un Protocolo especial.

Articulo 5.

Los ciudadanos de cada una de las Partes contratantes gozarin, en el territorio de la otra Parte,
de libertad completa para arreglar sus negocios a igual de los nacionales, sea personalmente, sea
por medio de intermediarios escogidos por ellos, sin verse obligados a pagar remuneraciones o
indemnizaciones a agentes, cormisionistas, etc., de los cuales no quieran valerse, y tendrAn libre y
fAcil acceso cerca de los tribunales, de cualquier grado o de cualquiera jurisdicci6n, para hacer
valer sus derechos y para defenderse. A tal efecto podrdn servirse de mandatarios y de profesionales
legales, en cuanto lo permitan las leyes locales y con la observancia de las condiciones y
formalidades establecidas por dichas leyes, y gozarAn en general, respecto de las relaciones
judiciales, de los mismos derechos y de los mismos privilegios acordados o que se acordaren en lo
Dorvenir a los nacionales.
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Articolo 6.

I cittadini di ciascuna delle due Alte Parti contraenti godranno nel territorio dell'altra della
pit -completa libertA di coscienza e di culto. Potranno costruire e possedere chiese, esercitare
privatamente e pubblicamente il loro culto, come pure fondare stabilimenti religiosi, ospedali
istituzioni di beneficenza e d'educazione, osservando le modalit e condizioni stabilite dalle
disposizioni in vigore nel Paese.

Articolo 7.

I commercianti e i fabbricanti e gli altri produttori di uno dei due Paesi tanto in persona
quanto per mezzo di viaggiatori di commercio potranno, nel territorio dell'altro, fare acquisti
e raccogliere ordinazioni senza essere sottoposti, per questa ragione, ad alcun diritto o tassa.
Potranno avere seco campioni o modelli, ma non merci, e saranno muniti di una carta di legitti-
mazione conforme al modello allegato al presente Trattato e da rilasciarsi nei due Paesi dalle
autorit competenti che saranno ulteriormente indicate dai rispettivi Governi.

Gli oggetti importati come campioni ai fini suaccennati saranno, in ognuno dei due Paesi,
ammessi temporaneamente in esenzione di dazio, conformemente ai regolamenti o alle formalitA
doganali stabilite per assicurare la riesportazione e il pagafnento dei diritti fissati, qualora non
fossero riesportati nel termine contemplato dalla legge.

I contrassegni, timbri o suggelli apposti su detti campioni dalle autoritA doganali di una delle
Alte Parti contraenti, a scopo di identificazione, saranno riconosciuti sufficienti dalle autoritA
dell'altra Parte. Per6, se i campioni mancassero al loro arrivo dei suindicati contrassegni di identi-
ficazione, o se questi contrassegni non apparissero sufficienti all'Amministrazione interessata,
questa potrh applicare ai detti campioni un contrassegno supplementare, qualora ci6 fosse ritenuto
necessario, senza danneggiare i campioni e gratuitamente.

I privilegio dell'ammissione temporanea in franchigia non potr essere esteso agli oggetti
che, per il loro numero e il loro valore, non possono essere considerati come campioni, o che per la
loro natura, non potrebbero essere comunque identificati al momento della riesportazione. La
soluzione delle questioni intese ad appurare se i campioni sono tali da poter essere ammessi in
franchigia, spetta, in ogni modo, alle autoritA competenti del paese nel quale la introduzione ha
uogo.

Articolo 8.

Le societA civili e commerciali (industriali, fmnanziarie, di trasporto, di assicurazione ecc.)
compresi gli istituti pubblici di assicurazione e altri comunque aventi un'attivitA di carattere
commerciale, domiciliate nei territori dell'una delle Alte Parti contraenti e ivi legalmente costituite
in conformith alle leggi rispettive, saranno riconosciute come aventi l'esistenza legale nel territorio
dell'altra, e potranno ivi esercitare la loro attivitA con le modalitA e salvo le limitazioni stabilite
dalle leggi in vigore. Esse potranno, inoltre, stabilire delle succursali e far valere tutti i loro diritti,
ivi compreso quello di adire i tribunali sia per intentare un'azione sia per difendersi.

In ogni caso le dette societh e i detti istituti godranno nel territorio dell'altra Parte contraente,
sotto ogni riguardo, del trattamento fatto alla nazione piii favorita.

Le dette societh e istituti non dovranno essere sottoposti per l'esercizio della loro attivith,
nel territorio dell'altra Parte, ad imposte, diritti o tasse non corrispondenti o pii elevate in confronto
di quelle che sono o saranno percepite sulle societU o istituti del Paese.
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Articulo 6.,

Los ciudadanos de cada una de las dos Altas Partes contratantes gozaruin en el territorio de la
otra de la mws completa libertad de conciencia y de culto. Podr6n construir y poseer iglesias, ejercer
privada y pfiblicamente su culto, como tambi~n fundar establecimientos religiosos, hospitales,
instituciones de beneficencia y de educaci6n, observando las modalidades y condiciones establecidas
por las disposiciones vigentes en el pals.

Articulo 7.

Los comerciantes y los fabricantes y los demAs productores de uno de los dos paises podr6n,
en el territorio del otro, tanto en persona como por medio de agentes viajeros, hacer adquisiciones
y recoger ordenes sin ser sometidos por tal raz6n a algun derecho o a alguna tasa. PodrAn
ilevar consigo muestrarios o modelos, pero no mercancias, y estarAn provistos de una carta que
compruebe su .alidad conforme al modelo agregado al presente Tratado, la que debe ser extendida
en los dos Paises por las autoridades competentes que ser.n indicadas ulteriormente por los Gobiernos
respectivos.

Los objetos importados como muestrarios, con los fines sefialados arriba, serd.n, en cada uno
de los dos Paises, admitidos temporalmente libres de impuestos de introducci6n, de acuerdo con los
reglamentos y las formalidades aduaneros establecidos para asegurar la reexportaci6n y el pago de
los derechos fijados, en el caso de que no fueren reexportados en el trmino contemplado por la ley.

Las contrasefias, timbres o sellos colocados sobre dichos muestrarios, con el objeto de identi-
ficarlos por las autoridades aduaneras de una de las Altas Partes contratantes, serAn reconocidos
como suficientes por las autoridades de la otra Parte. Sin embargo, si a la liegada de los
muestrarios faltaren las indicadas contrasefias de identificaci6n, o si estas contrasefias no parecieren
suficientes a la Administraci6n interesada, 6sta podrA aplicar a dichos muestrarios una contrasefia
suplementaria, siempre que se considerare necesario, sin dafiar los muestrarios y gratuitamente.

El privilegio de la admisi6n temporal, exenta de derechos de importaci6n, no podrA extenderse
a los objetos que, por su nfimero y su valor, no puedan ser considerados como muestrarios, o que,
por su naturaleza, no pudiesen ser de alguna manera identificados en el momento de la reexporta-
ci6n. La soluci6n de las cuestiones tendientes a juzgar si los muestrarios son tales que puedan ser
admitidos exentos de derechos de importaci6n, corresponde en todo caso a las autoridades
competentes del pais en que tiene lugar la introducci6n.

Articulo 8.

Las sociedades civiles y comerciales (industriales, financieras, de transporte, de seguros, etc.),
comprendidos los institutos pfiblicos de seguros y cualesquiera otros que tengan actividad de carActer
comercial, domiciliadas en los territorios de una de las Altas Partes contratantes, y, por lo tanto,
legalmente constituidas de conformidad con las leyes respectivas, sern reconocidas como si tuvieran
existencia legal en el territorio de la otra, y podr~n por supuesto ejercer sus actividades dentro
de las modalidades y con las limitaciones establecidas por las leyes en vigor. Podr~n, ademds,
establecer sucursales y hacer valer todos sus derechos, inclusive los de dirigirse a los tribunales,
sea para intentar una acci6n, sea para defenderse.

En todo caso, dichas sociedades y dichos institutos gozarin en el territorio de la otra Parte
contratante, en todo respecto, del trato acordado a la Naci6n mAs favorecida.

Dichas sociedades y dichos institutos no deberin ser sometidos, en el territorio de la otra
Parte, en el ejercicio de sus actividades, a impuestos, derechos o tasas no correspondeintes o
mds elevados de aquellos que son o que fueren percibidos de las sociedades o instituciones del Pals.
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Articolo 9.

I prodotti naturali e fabbricati d'uno dei due Paesi, siano essi trasportati da navi delle due
Parti contraenti o da navi di qualsiasi altra nazionalitU, saranno trattati all'importazione nell'altro
alla parith con quelli della nazione pib favorita, tanto per ci6 che riguarda la misura dei dazi e
di ogni altra tassa o diritto, qualunque ne sia il titolo, quanto per ci6 che riguarda le formalith
doganali.

All'esportazione verso l'Italia non saranno riscossi nel Panama e all'esportazione verso il
Panama non saranno riscossi in Italia dazi di uscita e tasse o diritti d'altro genere, diversi o pi
elevati di quelli riscossi all'esportazione dei medesimi prodotti verso il Paese per tale rispetto pi1
favorito.

Le merci d'ogni specie, in transito a traverso il territorio delle due Alte Parti contraenti,
saranno reciprocamente esenti da qualsiasi diritto di transito, sia ch'esse transitino direttamente
sia che, durante il transito, debbano essere trasbordate o scaricate, depositate e ricaricate. Esse
non potranno, in ogni caso, essere, per qualsiasi motivo, sottoposte ad un trattamento meno
favorevole di quello consentito per le merci in transito provenienti da qualsiasi terzo Stato.

Articolo IO.

Le disposizioni del primo e secondo comma dell'articolo precedente non sono applicabili:
a) Ai favori che ciascuna delle Alte Parti contraenti abbia accordato o sia per

accordare eccezionalmente a Paesi limitrofi, per facilitare il traffico di frontiera ;

b) Alle obbligazioni imposte all'una o all'altra Parte in seguito agli impegni di
un'unione doganale stipulata o da stipulare in avvenire ;

c) Ai privilegi preferenziali che le due Alte Parti contraenti abbiano accordato o
potranno accordare alle loro Colonie, Protettorati e Possedimenti rispettivi.

Articolo ii.

Le Alte Parti contraenti si impegnano a non ostacolare in alcun modo il commercio reciproco
dei due Paesi con proibizioni o restrizioni d'importazione, di esportazione o di transito.

Eccezioni a questa regola, in quanto siano applicabili a tutti i Paesi o ai Paesi che si trovino
in identiche condizioni, non potranno aver luogo che nei casi seguenti :

i. In circostanze eccezionali per riguardo alle provviste di guerra;

2. Per ragioni di sicurezza pubblica ;
3. Per monopoli di Stato attualmente in vigore e che potranno essere stabiliti in

avvenire ;
4. In vista dell'applicazione alle merci estere di proibizioni o restrizioni stabilite

da disposizioni interne nei riguardi della produzione interna delle merci similari o della
vendita o del trasporto all'interno delle merci similari di produzione nazionale

5. Nei riguardi della polizia sanitaria e in vista della protezione degli animali e delle
piante utili, contro le malattie, e gli insetti e i parassiti nocivi e sopratutto nell'interesse
della sanitU pubblica e conformemente ai principi internazionali adottati a tale riguardo.

Allo scopo di realizzare al phi presto nella sua integrita il principio stabilito al primo comma
del presente articolo, le Alte Parti contraenti s'impegnano a non mantenere alcuna proibizione
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Articulo 9.

Los productos naturales y los fabricados por umo de los dos Paises, sean ellos trasportados
por naves de las dos Partes contratantes o por naves de cualquiera otra nacionalidad, ser.n tratados,
al importarse en el otro, del mimo modo que aquellos de la Naci6n mis favorecida, tanto en lo que
se refiere a la medida de los derechos de Aduana o de cualquiera otra tasa o derecho, cualquera
que sea el titulo, cuanto en lo que se refiere a las formalidades de Aduana.

Sobre la exportaci6n hacia Italia no serun cobrados en PanamA, y sobre la exportaci6n hacia
Panama no ser~n cobrados en Italia, derechos de salida y tasas o derechos de otro g6nero
distintos o ms elevados de aquellos cobrados sobre la exportaci6n de los mismos productos hacia
el pais m.s favorecido en este respecto.

Las mercancias de toda especie, en trWnsito a trav6s del territorio de las dos Partes contratantes,
estanin reciprocamente exentas de cualquier derecho de trinsito, sea que ellas transiten directamente,
sea que durante el trAnsito deban ser trasbordadas o descargadas, depositadas o vueltas a cargar.
En todo caso y por ningun motivo, no podrnn ser sometidas a un trato menos favorable del
establecido para las mercancias de trnsito provenientes de un tercer Estado cualquiera.

Articulo IO.

Las disposiciones del primero y segundo pArrafos del articulo anterior no son aplicables
a) A los favores que cada una de las Altas Partes contratantes haya acordado o

estd por acordar excepcionalmente a paises limitrofes, con el fin de facilitar el trdfico
fronterizo ;

b) A las obligaciones impuestas a la una o a la otra Parte como consecuencia de los
compromisos de una uni6n aduanera estipulada o por estipular en lo porvenir ; y

c) A los privilegios preferentes que las dos Partes contratantes hayan acordado o
puedan acordar a sus Colonias, Protectorados y Posesiones respectivos.

Articulo i i.

Las Altas Partes contratantes se comprometen a no obstaculizar en modo alguno el comercio
reciproco de los dos Paises, con prohibiciones o restricciones de importaci6n, de exportaci6n o de
trAnsito.

Excepciones a esta regla, en cuanto sean aplicables a todos los paises y a los paises que se
encuentren en id~nticas condiciones, no podrin tener lugar sino en los casos siguientes :

i. En circunstancias excepcionales, por consideraci6n a los aprovisionamientos de
guerra ;

2. Por razones de seguridad piiblica;
3. Por monopolios de Estado, actualmente en vigor o que puedan establecerse en lo

porvenir ;
4. En vista de la aplicaci6n a las mercancias extranjeras de prohibiciones y restric-

ciones establecidas por disposiciones internas, en lo que concierne a la producci6n interna
de las mercancias similares o de la venta o del trasporte en el interior de las mercancias
similares de producci6n nacional ; y

5. En resguardo de la policia sanitaria y en vista de la protecci6n a los animales y
a las plantas fitiles contra las enfermedades, los insectos y los parisitos nocivos y, sobre
todo, en el interns de la sanidad pfiblica y de acuerdo -con los principios internacionales
adoptados sobre el particular.

Con el objeto de realizar lo mAs pronto en su integridad el principio establecido en el primer
pardgrafo del presente articulo, las Altas Partes contratantes se comprometen a no mantener
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o restrizione all'importazione o all'esportazione, a meno che non sia assolutamente necessario
in vista di circostanze eccezionali e per il tempo in cui tali circostanze sussistono.

Articolo 12.

Per stabilire 'origine dei prodotti importati, ciascuna delle Alte Parti contraenti potrA esigere
]a presentazione di un certificato di origine attestante che l'articolo importato 6 di produzione
o fabbricazione nazionale, e che esso deve essere considerato come tale in vista della trasformazione
che esso ha subito nel Paese donde proviene.

I certificati di origine saranno rilasciati per l'Italia dagli Uffici provinciali dell'economia e
per il Panama dalle Camere di commercio e industria, come pure dall'Ufficio della dogana di
spedizione, all'interno o alla frontiera di ciascuno dei due Paesi e da ogni altro organo o ente che
il Paese destinatario abbia gradito.

Tali certificati saranno, a titolo di reciprocitt, esentati dal visto dell'autoritA consolare o
diplomatica.

In ogni caso i pacchi postali saranno dispensati dal certificato d'origine.

Articolo 13.

Nessun diritto interno riscosso per conto dello Stato, di autoriti locali o di corporazioni, il
quale gravi, o possa gravare in avvenire, sulla produzione, la f abbricazione, ]a vendita o il consumo
di un prodotto qualsiasi nel territorio d'una delle Alte Parti contraenti, sarhi per alcuna ragione
pii elevato o pib oneroso per i prodotti originari o in provenienza dal territorio dell'Altra di quel
che non sia per i prodotti similari indigeni.

Articolo 14.

Le navi dell'una delle due Alte Parti contraenti, nei porti dell'altra, saranno trattate, sia
nell'entrata sia durante il loro soggiorno, sia all'uscita, come navi nazionali ed in ogni caso non
meno favorevolmente delle navi di ogni altro Paese, e cib tanto rispetto ai diritti e alle tasse,
qualunque ne sia la natura e il titolo, riscossi a profitto dello Stato, dei Comuni, delle Corporazioni,
dei funzionari pubblici e di Istituti di qualsiasi specie, quanto rispetto all'ancoraggio, al caricamento
e allo scarico nei porti, rade, baie, seni, bacini e banchine e, in generale, a ogni formalitAi e prescrizione
alla quale possano essere sottoposte le navi, i loro equipaggi e il carico.

I1 trattamento di cui al precedente comma non si estende :
i. Al cabotaggio, il quale continua ad essere regolato dalle leggi che sono e saranno

in seguito in vigore in ciascuno dei due Paesi, salvo ulteriori accordi sulla base della
reciprocitAt di trattamento. In ogni caso le navi d'Italia e del Panama potranno passare
da un porto dell'uno dei due Paesi contraenti in uno o piti porti del medesimo Paese,
sia per depositarvi tutto o parte del loro carico proveniente dall'estero, sia per formare
o completare il loro carico destinato all'estero, senza pagare in ogni porto altri o pi elevati
diritti che quelli pagati in simili casi dalle navi nazionali ;

2. Agli incoraggiamenti accordati e che potranno essere accordati alla marina
mercantile nazionale ;

3. Alie concessioni speciali accordate alle SocietA di Sport nautico e alle navi da
diporto ;

4. All'esercizio della pesca nelle acque territoriali delle Alte Parti contraenti, n6
all'esercizio del servizio dei porti, delle rade e delle spiagge. I1 servizio marittimo
comprende l'esercizio del rimorchio, l'assistenza e il salvataggio marittimo.
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prohibici6n alguna o restricci6n a la importaci6n o a la exportaci6n, salvo el caso de que sea
absolutamente necesario, en vista de circunstancias excepcionales y por el tiempo en que tales
circunstancias subsistan.

Articulo 12.

Para establecer el origen de los productos importados, cada una de las Altas Partes contratantes
podrA exigir la presentaci6n de un certificado de origen que compruebe que el articulo importado
es de producci6n o de fabricaci6n nacional y que debe ser considerado como tal en vista de la
transformaci6n que ha sufrido en el pais de donde proviene.

Los certificados de origen serAn otorgados, de parte de Italia, por las Oficinas provinciales
de Economia, y de parte de Panami, por las CAmaras de comercio o industria, asi como tambien
por la Oficina de la Aduana de expedici6n, en el interior o en la frontera de cada uno de los dos
Paises, y tambi6n pot cualquier otro 6rgano o entidad satisfactoria al pais destinatario.

Tales certificados serAn, a titulo de reciprocidad, exentos de visaci6n consular o diplomitica.

En todo caso, los paquetes postales quedarin]dispensados del certificado de origen.

Articulo 13.

Ningdn derecho interno cobrado por cuenta del Estado de parte de las autoridades locales
o de las corporaciones, que grave o pueda gravar en lo porvenir la producci6n, la fabricaci6n,
la venta o el consumo de un producto cualquiera en el territorio de una de las Altas Partes contra-
tantes, podrA ser, por raz6n alguna, mis elevado o mis oneroso, para los productos originarios o
provenientes del territorio de la otra, de cuanto lo sea para los productos similares indigenas.

Articulo 14.

Las naves de una de las dos Altas Partes contratantes serin tratadas en los puertos de la otra,
sea a la entrada, sea durante su permanencia, sea a la salida, como naves nacionales, y en todo
caso no menos favorablemente que las naves de cualquier otro pals, tanto respecto de los
derechos y de las tasas, cualquiera que sea la naturaleza y el titulo, cobrados en provecho del
Estado, de los distritos, de las corporaciones, de los funcionarios pdblicos y de los institutos de
cualquier especie, cuanto respecto del anclaje, de la carga y de la descarga en los puertos, radas,
bahias, ensenadas, cuencas, orillas y en general, a cualesquiera formalidades y prescripciones a
las cuales puedan ser sometidas las naves, sus tripulaciones y la carga.

El tratamiento de que habla el parAgrafo anterior no se extiende
i. Al cabotaje, el cual continuari siendo reglamentado por las leyes que se hallen o

se hallaren vigentes en cada uno de los dos Paises, salvo acuerdos ulteriores sobre la
base de reciprocidad de trato. En todo caso las naves de Italia y de Panami podrAn
pasar de un puerto de uno de los dos Paises contratantes, a uno o mis puertos del
mismo Pais, sea para depositar toda o parte de su carga proveniente del extranjero, sea
para formar o completar su carga destinada al extranjero, sin pagar en cada puerto otros
o mis elevados derechos de los pagados en semejantes casos pot las naves nacionales ;

2. A los estimulos acordados o que podrin ser acordados a la marina mercante nacional;

3. A las concesiones especiales acordadas a las sociedades de deporte nAutico y a
las naves de paseo ; y

4. Al ejercicio de la pesca en las aguas territoriales de las Altas Partes contratantess
ni al ejercicio del servicio de los puertos, de las radas o de las playas. El servicio maritimo
comprende el ejercicio del remolque, la asistencia y el salvamento maritimos.
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Articolo 15.

Saranno completamente esonerati dal pagamento dei diritti di tonnellaggio e di spedizione,
nei porti di ognuna delle due Alte Parti contraenti :

i. Le navi che, entrate in zavorra da qualsiasi provenienza, ripartiranno in zavorra;

2. Le navi che, passando da un porto di uno dei due Stati a uno o pii porti dello
stesso Stato, giustificheranno di aver gig pagato tali diritti in un altro porto dello stesso
Stato, nel limite di tempo consentito dalle rispettive leggi nazionali per le navi della
propria bandiera ;

3. Le navi che, entrate con carico in un porto, sia volontariamente, sia in rilascio
forzato, ne sortiranno senza aver compiuto alcuna operazione di commercio.

In caso di rilascio forzato, non saranno considerate come operazioni di commercio lo sbarco
o il rimbarco delle merci per la riparazione della nave, il trasbordo su un'altra nave in conseguenza
di innavigabilitA della prima, il vettovagliamento dell'equipaggio e la vendita delle merci avariate,
quando l'Amministrazione doganale ne abbia data autorizzazione.

Rimane inteso che le stipulazioni del presente articolo non riguardano i diritti sanitari, la
cui riscossione sara regolata in base alle rispettive legislazioni.

Articolo 16.

La nazionalith delle navi verra constatata secondo le leggi dello Stato al quale le navi
appartengono.

I certificati di stazza rilasciati da una delle Alte Parti contraenti saranno valevoli anche
nel territorio dell'altra per stabilire la capacith delle navi, senza che abbia a procedersi alla revisione
del tonnellaggio.

Salvo il caso di vendita giudiziaria, le navi dell'una della Alte Parti contraenti non potranno
essere nazionalizzate nell'altra, senza una dichiarazione di dismissione di bandiera, rilasciata
dall'autorita dello Stato cui le navi stesse appartengono.

Articolo 17.

In caso di investimento, di naufragio o di altro sinistro di una nave delle Alte Parti contraenti
sulle coste o rive dell'altra Parte, la nave ed il suo carico godranno delle stesse facilitazioni, immunit
e favori che le leggi ed i regolamenti del rispettivo Paese accordano in circonstanze analoghe alle
navi nazionali o a quelle della nazione pii favorita.

Soccorso ed assistenza saranno portati nello stesso modo che ai nazionali al capitano, all'equi-
paggio e ai passeggeri, sia per quanto riguarda le loro persone, sia per quanto riguarda la nave ed
il suo carico.

Le merci salvate non saranno assoggettate al pagamento di alcun diritto di dogana, a meno
che esse non siano destinate al consumo interno.

Articolo 18.

I cittadini dell'una delle Alte Parti contraenti saranno liberi di far uso, nel territorio dell'altra,
alle stesse condizioni e col pagamento delle medesime tasse imposte ai nazionali, delle strade o
altri luoghi di passaggio, canali, chiuse, chiatte, ponti e ponti girevoli, porti e luoghi di sbarco,
segnali e fuochi indicatori delle acque navigabili, del pilotaggio, delle gru e dei pesi pubblici, dei
magazzini e stabilimenti per il salvataggio e il magazzinaggio del carico, delle navi e degli altri
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Articulo 15.

SerAn completamente exonerados del pago de los derechos de tonela~e y de expedici6n en los
puertos de cada una de las Altas Partes Contratantes :

i. Las naves de cualquiera procedencia que, entradas en lastre, vuelvan a salir
en lastre ;

2. Las naves que, pasando de un puerto de uno de los dos Estados a uno o mds puertos
del mismo Estado, justificaren el haber pagado ya los derechos correspondientes en otro
puerto del mismo Estado, dentro del limite de tiempo consentido por las respectivas
leyes nacionales para las naves de la propia bandera ;

3. Las naves que, entradas con carga en un puerto, sea voluntariamente, sea en
arribada forzosa, salgan del puerto sin haber realizado operaci6n alguna de comercio.

En caso de arribada forzosa, no serdn consideradas como operaciones de comercio el desem-
barque o el reembarque de mercancias para la reparaci6n de la nave, el trasbordo a otra nave
a causa de la imposibilidad de navegar de la primera, el aprovisionamiento de la tripulaci6n y la
venta de las mercancias averiadas, siempre que la Administraci6n de Aduana lo haya autorizado.

Queda entendido que las estipulaciones del presente articulo no se refieren a los derechos
sanitarios, cuyo cobro seri arreglado sobre la base de las legislaciones respectivas.

Articulo 16.

La nacionalidad de las naves vendri constatada segdin las leyes del Estado al que pertenezcan
las naves.

Los certificados de arqueo, extendidos por una de las Altas Partes contratantes, serdn
valederos tambi~n en el territorio de la otra, con el fin de establecer la capacidad de las naves, sin
necesidad de proceder a la revisi6n de tonelaje.

Salvo en caso de venta judicial, las naves de una y otra de las Altas Partes contratantes no
podrin ser nacionalizadas en la otra sin una declaraci6n de cambio de bandera, extendida por la
autoridad del Estado al cual pertenezcan las mismas naves.

Articulo 17.

En caso de encalladura, de naufragio o de otro siniestro de una nave de las Altas Partes
contratantes, en costas u orillas de la otra Parte, la nave y su cargamento gozarin de las mismas
facilidades, inmunidades y favores que las leyes y los reglamentos del respectivo Pais acuerdan
en circunstancias anOlogas a las naves nacionales o a aquellas de la Naci6n mis favorecida.

Socorro y asistencia sern prestados, del mismo modo que a los nacionales, al capit n, a la
tripulaci6n y a los pasajeros, sea en cuanto se refiera a sus personas, sea en cuanto se refiera a la
nave y a su cargamento.

Las mercancias salvadas no quedardn sujetas al pago de derecho alguno, a no ser que vayan
destinadas al consumo interno.

Articulo 18.

Los ciudadanos de una de las Altas Partes contratantes quedan en libertad de hacer uso, en el
territorio de la otra, en las mismas condiciones y mediante el pago de las mismas tasas impuestas a
los nacionales, de los caminos u otros lugares de pasaje, de los canales, las esclusas, los
pontones, los puentes y puentes giratorios, los puertos y lugares de desembarque, de la sefiales
y focos indicadores de las aguas navegables, del pilotaje, de las gridas y de los pesos pdiblicos, de los
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oggetti, in quanto tali stabilimenti e istituzioni siano destinati all'uso pubblico, siano essi
amministrati dallo Stato o da privati.

Salvo i regolamenti particolari sui fari e fanali e sul pilotaggio, non sar percepita alcuna tassa
se non sia stato fatto realmente uso degli stabilimenti e delle istituzioni suddette.

Articolo 19.

Ciascuna delle Alte Parti contraenti avrA diritto di istituire sul territorio dell'altra, uffici
consolari e vi potrA destinare consoli generali, consoli, vice consoli e agenti consolari in conformitA
delle proprie leggi. Ognuna peraltro delle Alte Parti contraenti si riserva la facolth di determinare
la localitA ove non desideri siano istituiti uffici consolari esteri.

I titolari degli uffici consolari saranno reciprocamente ammessi e riconosciuti alla presentazione
delle loro patenti, secondo le regole e formalith stabilite nei Paesi rispettivi.

Se fosse necessario l'exequatur per ii libero esercizio delle loro funzioni, esso sarh rilasciato
ai medesimi in base aile rispettive patenti di nomina senza spese e al pitt presto possibile ; alla
presentazione di detto exequatur l'autoriti competente del luogo prenderh immediatamente le
misure necessarie, perch6 essi possano esercitare le loro funzioni e perch6 siano ammessi al godimento
delle esenzioni, prerogative, immunith, onori e privilegi inerenti a tali funzioni.

Articoto 20.

Gli ufficiali consolari italiani nella Repubblica di Panama e gli ufficiali consolari della
Repubblica di Panama in Italia eserciteranno i poteri e le funzioni della loro carica e godranno
sia per la loro persona, sia per 1'esercizio del loro ufficio, degli stessi onori, privilegi, immunith
ed esenzioni che sono generalmente ammessi dal diritto internazionale e di cui godono e godranno
in avvenire gli ufficiali consolari dello stesso grado della nazione piit favorita.

t tuttavia convenuto che nessuna delle Alte Parti contraenti potrL invocare, in base al tratta-
mento delta nazione pii favorita, per i propri funzionari consolari, diritti, facoltA, esenzioni, immu-
nitA, onori e privilegi pitt estesi di quelli da essa accordati ai funzionari consolari dell'altra Parte
contraente.

Articolo 21.

Le Alte Parti contraenti si riservano di iniziare, al piii presto possibile, negoziati per la
stipulazione di una Convenzione consolare intesa a regolare pitt compiutamente la materia.

Articolo 22.

Le imprese ed i lavoratori emigrati da uno qualsiasi dei due Paesi nell'altro vi godranno tutti
i benefici, le facilitazioni ed i privilegi che siano o saranno accordati alle imprese e agli emigrati
di un terzo Paese qualsiasi.

Articolo 23.

Qnalora sull'interpretazione e l'applicazione di questo Trattato sorgesse una controversia
e una delle Alte Parti contraenti domandasse che essa fosse sottoposta alla decisione di un Tribunale
arbitrale, 'altra Parte dovrA consentirvi, e ci6 anche riguardo alla questione pregiudiziale se la
controversia sia di tal natura da dovere essere deferita al Tribunale arbitrale.
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almacenes y establecimientos para el salvamento y para el almacenaje de la carga, de las naves y de
los otros objetos, siempre que tales establecimientos e instituciones est~n destinados al uso pfiblico,
sean ellos administrados por el Estado o por particulares.

Salvo los reglamentos particulares sobre farosy fanales y sobre el pilotaje, no serA percibida tasa
alguna cuando realmente no se haya hecho uso de los establecimientos y de las instituciones arriba
dichos.

Articulo 19.

Cada una de las Altas Partes contratantes tendrd derecho a instituir en el territorio de la otra
oficinas consulares, y alli podrA destinar c6nsules generales, c6nsules, vicec6nsules y agentes
consulares, de conformidad con las proprias leyes. Sin embargo, cada una de las Altas Partes
contratantes se reserva la facultad de determinar la localidad en donde no desee que sean instituidas
oficinas consulares extranjeras.

Los titulares de las oficinas consulares serdn admitidos reciprocamente y reconocidos a la
presentaci6n de sus patentes, seg6n las reglas y las formalidades establecidas en los Paises respectivos.

Si fuere necesario el exequatur para el libre ejercicio de sus funciones, 6se serA extendido a los
mismos sobre la base de las respectivas patentes de nombramiento, sin gastos y a la mayor brevedad
posible; a la presentaci6n de dicho exequatur, la autoridad competente del lugar tomard
inmediatamente las medidas necesarias para que puedan ejercer sus funciones y para que sean
admitidos en el goce de las exenciones, prrerogativas, inmunidades, honores y privilegios inherentes a
tales funciones.

Articulo 20.

Los empleados consulares italianos en la Repfiblica de Panamd y los oficiales consulares
panamefios en Italia ejercerAn los poderes y las funciones de sus cargos, y gozarAn, sea para. sus
personas, sea para el ejercicio de su oficio, de los mismos honores, privilegios, inmunidades y
exenclones que son generalmente admitidos por el derecho internacional y de los cuales gozan y
gozaren en lo porvenir los empleados consulares del mismo grado de la Naci6n mis favorecida.

Queda sin embargo convenido que ninguna de las Altas Partes contratantes podrA invocar,
sobre la base de la Naci6n mds favorecida, para los propios funcionarios consulares, derechos,
facultades, exenciones, inmunidades, honores y privilegios ms amplios de aquellos por ella acordados
a los funcionarios consulares de la otra Parte contratante.

Articulo 21.

Las Altas Partes contratantes se reservan iniciar, lo mAs pronto posible, negociaciones para
la estipulaci6n de una Convenci6n consular dirigida a regular mAs cumplidamente la materia.

Articulo 22.

Las empresas y los trabajadores de uno cualquiera de los dos Paises emigrados al otro
gozarAn alli de todos los beneficios, las facilidades y los privilegios que son o que fueren acordados
a las empresas y a los emigrados de un tercer pais cualquiera.

Articulo 23.

Siempre que sobre la interpretaci6n y la aplicaci6n de este Tratado surgiere una controversia, y
que una de las Altas Partes contratantes pidiere que ella fuere sometida a la decisi6n de un
Tribunal arbitral, la otra Parte deberi consentir en ello; lo mismo ocurrirA respecto de la cuesti6n
prejudicial, si la controversia fuere de tal naturalezaque hubiere de ser diferida al Tribunal arbitral.
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I1 Tribunale arbitrale sar-t costituito, per ogni controversia, in modo che ognuna delle Parti
nomini arbitro uno dei suoi cittadini e che le due Parti scelgano per terzo arbitro un cittadino
d'un terzo Stato amico. Se le Parti contraenti non si accordassero sulla scelta del terzo arbitro,
esse chiederanno concordemente al Presidente della Corte permanente di Giustizia internazionale
dell'Aja di nominarlo.

Le Alte Parti contraenti si riservano di intendersi, anticipatamente, e per un determinato
periodo di tempo, intorno alla persona da designare come terzo arbitro.

Le decisioni degli arbitri avranno forza obbligatoria.

Articolo 24.

Riguardo alla procedura, nel caso in cui l'arbitrato ha luogo secondo l'articolo precedente,
le Alte Parti contraenti convengono quanto segue :

I1 luogo in cui siederA il Tribunale arbitrale sart designato di accordo fra i due Governi.

II Tribunale sarh presieduto dal superarbitro. Le decisioni saranno prese a maggioranza
di voti.

Le Alte Parti contraenti si accorderanno, o ad ogni caso o una volta per sempre, intorno alla
procedura del Tribunale arbitrale. In mancanza di tale intesa, la procedura sarA regolata dal
Tribunale stesso. La procedura potrA farsi per iscritto, qualora nessuna delle Parti contraenti
sollevi obbiezioni : in questo caso si potr, dipartirsi dalle disposizioni del primo alinea di questo
articolo.

Per la citazione o l'audizione dei testi e dei periti, le autoritA di ognuna delle Alte Parti
contraenti, su richiesta del Tribunale arbitrale da indirizzare al Governo rispettivo, presteranno
]a loro assistenza allo stesso modo che per le richieste dei Tribunali civili del Paese.

Le Alte Parti contraenti si accorderanno intorno alla ripartizione delle spese,
sia in occasione di ogni arbitrato, sia con una disposizione applicabile a tutti i casi.

In mancanza d'intesa, sarAc applicato l'art. 57 della Convenzione' dell'Aja del 29 lugliO 1899.

Articolo 25.

It presente Trattato sarn ratificato e le ratifiche saranno scambiate a Roma non appena
compiuto da una parte e dall'altra le formalitA stabilite dalle leggi rispettive.

Esso entrerSc in vigore 15 giorni dopo lo scambio delle ratifiche e non potrh essere denur:ziato
se non allo spirare di 5 anni. Dopo tale termine potrhi essere denunziato in qualunque tempo, restando
tuttavia in vigore durante il periodo di sei mesi a partire dal giorno della denunzia.

In fede di che i Plenipotenziari l'hanno firmato e vi hanno apposto i loro sigilli.

Fatto a Roma in doppio esemplare, in lingua italiana e spagnola il sedici ottobre
millenovecentoventinove.

(L. S.) Dino GRANDI. (1. S.) J. 1). AROSEMENA.

I DE MARTENS, Nouveau Recueji gdniral de Traitds, deuxi~ine sdrie, tome XXVI, page 920.
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El Tribunal arbitral ser. constituido, en toda controversia, de manera que cada una de las
Partes nombre drbitro a uno de sus ciudadanos y que las dos Partes escojan para tercer drbitro a un
ciudadano de un tercer Estado amigo. Si las Partes Contratantes no se pusieren de acuerdo en
la escogencia del tercer drbitro, pedirin concordemente al Presiderte de la Corte permanente de
Justicia Internacional de La Haya que lo nombre.

Las Altas Partes contratantes se reservan el entenderse, anticipadamente y por un determintdo
periodo de tiempo, acerca de la persona a designar como tercer drbitro.

Las decisiones de los Arbitros tendrdn fuerza obligatoria.

ArHculo 24.

Respecto del procedimiento, en caso de que el arbitraje tenga efecto de conformidad con
el articulo anterior, las Altas Partes contratantes convienen en lo que sigue :

El lugar en que residirA el Tribunal arbitral seri designado de acuerdo entre los dos
Gobiernos.

El Tribunal serA presidido por el superirbitro. Las decisiones ser6,n tomadas por
mayoria de votos.

Las Altas Partes contratantes se pondrn de acuerdo, en cada caso o una vez por siempre,
acerca del procedimientp del Tribunal arbitral. A falta de tal inteligencia, el procedimiento serA
regulado por el mismo Tribunal. El procedimiento podrd seguirse por escrito, siempre y cuando
ninguna de las Partes haga objeciones ; en este caso podrdn aplicarse disposiciones distintas de las
previstas en el primer inciso de este articulo.

Para la citaci6n o audiencia de los testigos y de los peritos, las autoridades de cada una de las-
Altas Partes contratantes, a petici6n del Tribunal arbitral, que deberA dirigirse al Gobierno.
respectivo, prestarin su ayuda de la misma manera que para las peticiones de los Tribunales.
civiles del pais.

Las Altas Partes contratantes se pondrdn de acuerdo acerca de la repartici6n de los gastos, sea
con ocasi6n de cada arbitraje, sea por medio de una disposici6n aplicable a todos los casos.

A falta de inteligencia, serA aplicado el articulo 57 de la Convenci6n 1 de La Haya del 29 de-
julio de 1899.

A riculo 25.

El presente Tratado serA ratificado y las ratificaciones serAn canjeadas en Roma, apenas
cumplidas por una Parte y por la otra las formalidades establecidas por las leyes respectivas.

EntrarA en vigor quince dias despu~s del canje de las ratificaciones, y no podrA ser denunciado
sino a la expiraci6n de cinco afios. Despu~s de este t~rmino podrA ser denunciado en cualquier tiempo,
quedando todavia en vigor durante el periodo de seis meses, a partir de la fecha de la denuncia.

En fe de lo cual los Plenipotenciarios lo han firmado y en 61 han puesto sus sellos.

Hecho en Roma en doble ejemplar, en las lenguas espafiola y italiana, el dia dieciseis de
Octubre de mil novecientos veintinueve.

(L.S.) J. D. AROSEMENA. (L. S.) Dino GRANDI.

Es fiel copia :
Panama, Mayo 17 de 1933.

El Secretario de Relaciones Exteriores,

J. D. Arosemena.

British and Foreign State Papers, Vol. 9i, page 970.
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NOM DE L'ETAT.

(Autorit6 de d6lii'rance)

CARTE DE LF GITIMATION POUR VOYAGEURS DE COMMERCE

Valable pendant douze mois h compter dc la date de la d6livrance.

B ol pour ................................................ N o de la carte .............................................

I1 est certifi6 par la pr~sente que le porteur de cette carte, M ..............................................

.......................................... n6h . ....................... demeurant h ........ ...........

rue ................................................... N o ...... poss de I ...................................................

sous la raison de com m erce ................................................... ..............................................

(ou) est commis voyageur au service de la maison (des maisons) .............................................

......................................................................................................

qui poss&Le I (possbdent) ......................................................................................................

Le porteur de cette carte se proposant de recueillir des commandes dans les pays susvis~s et de faire

,des achats pour la (les) maisons (s) dont il s'agit, il est certifi6 que ladite (lesdites) maison (s) est (sont)

autoris6e (s) h pratiquer son (leurs) industrie (s) et son (leuts) commerce (s) h ( ..............................
et y paie (nt) les contributions I6gales -h cet effet.

.................................... . . ........................ ' 9 ...

Signature du chef de la (des) maison (s)

Signidernent du porteur

A g e ................... .........................................

T aille ..........................................................

Cheveux .................................

Signes particuliers ..........................................

Signature du porteur

........................................

Indication de la fabrique on du commerce.

N. B. - On ne doit remplir que la rubrique I du formulaire lorsqu'il s'agit du chef d'un

6tablissement commercial ou industriel.
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NOM DE L'ETAT.

(Autorit6 de delivrance)

CARTE DE LIZGITIMATION POUR VOYAGEURS DE COMMERCE
Valable pendant douze mois h compter de ]a date de la d~livrance.

B on pour ........... .................................... N o de ]a carte .............................................

II est certifi6 par la pr6sente que le porteur de cette carte, M .................................................
......................................... ne . ....................... dem eurant a ..............................

rue .................................................. N o . poss de I ...................................................

..................... ........ h ............................................................................................ . . . .
sous la raison de com m erce ...................................................................................................

(ou) est commis voyageur au service de ]a maison (des maisons) .............................................

a ......................................................................................................
qui poss~ de I (poss~dent) ..................................................................................................

Le porteur de cette carte se proposant de recueillir des commandes dans les pays susvis~s et de faire
des achats pour la (les) maisons (s) dont il s'agit, il est certifi4 que ladite (lesdites) maison (s) est (sont)
autoris6e (s) 4 pratiquer son (leurs) industrie (s) et son (leurs) commerce (s) h ( ..............................
et y paie (nt) les contributions l6gales hi cet effet.

(.................................... ), le .................................... 9 .

Signature du chef de la (des) maison (s)

Signalement du porteur:

A g e ............................................................

T a ille ..........................................................

C h ev eu x ......................................................

Signes particuliers ..........................................

Signature du porteur:

Indication de la fabrique ou du commerce.

N. B. - On ne doit remplir que la rubrique I du formulaire lorsqu'il s'agit du chef d'un
6tablissement commercial on industriel.
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PROTOCOLLO.

Al momento di firmare il Trattato di commercio e di navigazione in data di oggi. i sottoscritti
Plenipotenziari del Regno d'Italia e della Repubblica di Panama hanno convenuto che il presente
Trattato non avrh applicazione alla Zona del Canale di Panama e che gli Accordi gizi conclusio
che potranno essere conclusi tra il Panama e gli Stati Uniti per la costruzione, il mantenimento,
il funzionamento, il risanamento e la protezione del Canale del Panama, non saranno invocati
dall'Italia in virtii della clausola della nazione piii favorita.

II presente Protocollo forma parte integrante del Trattato suddetto ed entrerhi in vigore
contemporaneamente ad esso.

In fede di che i rispettivi Plenipotenziari hanno firmato il presente Protocollo c vi hanno
apposto i loro sigilli.

Fatto a Roma il sedici ottobre millenovecentoventinove.

(L. S.) Dino GRANDI. (L. S.) J. D. AROSEMENA.

Visto, d'ordine di Sua MaestAt il Re:

p. II Ministro degli Aflari Esteri,
Suvich.
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PROTOCOLO.

Al momento de firmar el Tratado de comercio y de navegaci6n con fecha de hoy, los suscritos
Plenipotenciarios del Reino de Italia y de la Repfiblica de Panama han convenido en que el presente
Tratado no tendri aplicaci6n en la Zona del Canal de Panama, asi como tampoco las estipulaciones
convenidas o que se convengan en lo futuro entre Panamd y los Estados Unidos de Am6rica para la
construcci6n, el mantenimiento, el funcionamiento, el saneamiento y la protecci6n del Canal de
Panamd, podr~n ser invocadas por Italia en virtud de la cl~usula de la Naci6n m.s favorecida.

El presente Protocolo forma parte integrante del Tratado susodicho y entrarA en vigor
contemporaneamente a 1.

En fe lo cual los respectivos Plenipotanciarios han firmado el presente Protocolo v en 61 han
colocado sus sellos.

Hecho en Roma, el dia dieciseis de Octubre de mil novecientos veintinueve.

(L. S.) J. D. AROSEMENA. (L. S.) Dino GRANDI.

Secretaria de Relaciones Exteriores.

Es copia aut~ntica :
PanamA, Julio 8 de 1933.

El Subsecretario de Rdaciones Exteriores,
Rafil de Roux.
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1 TRADUCTION.

No 3199. - TRAITE DE COMMERCE ET DE NAVIGATION ENTRE LE
ROYAUME D'ITALIE ET LA RIPUBLIQUE DE PANAMA. SIGN
A ROME, LE 16 OCTOBRE 1929.

SA MAJEST% LE Rol D'ITALIE et SON EXCELLENCE LE PRtSIDENT DE LA R1tPUBLIQUE DE
PANAMA, d6sireux de ddvelopper les relations 6conomiques entre les deux pays, ont ddcid6 de
conclure un trait6 de commerce et de navigation et, h cette fin, ont ddsignr6 pour leurs
p]6nipotentiaires :

SA MAJEST LE RoI D'ITALIE"

Son Excellence M. Dino GRANDI, ministre secrdtaire d'Etat pour les Affaires 6trang~res

SON EXCELLENCE LE PRESIDENT DE LA RP-PUBLIQUE DE PANAMA

Son Excellence le Dr Juan Dem6stenes AROSEMENA, secr6taire d'Etat pour les Affaires
trangres ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, rezonnus en bonne et due forme,
sont convenus de ce qui suit

A rticle premier.

11 y aura amiti6 et libert6 pleine et enti~re de commerce et de navigation entre les deux Etats
et entre leurs citoyens respectifs.

Article 2.

Les citoyens de chacune des deux Hautes Parties contractantes seront, en se conformant
aux lois locales, libres d'entrer, de voyager, de sdjourner et de s'6tablir dans toute partie du
territoire de l'autre et y jouirom d'une complete protection pour leur personne, leurs biens et leurs
intdr~ts, sur un pied d'6galit6 parfaite avec les nationaux. En aucun cas, ils ne seront traitds d'une
manigre moins favorable que les citovens de la nation la plus favorisfe et ils ne seronxt pas assujettis,
pour l'exercice du commerce, de l'industrie et des mdtiers, ?L des droits, imp6ts, taxes ou patentes
autres ou plus lourds que ceux qui sont ou seront pay6s par les nationaux.

Les droits, les privileges, les exemptions, immunitds et autres faveurs de toute nature, dont
jouiraient, en matifre de commerce, d'industrie et de m6tiers, les citoyens de l'une des Hautes
Parties contractantes, seront 6tendus L ceux de 1'autre Partie.

Pour l'exercice des professions, tant les citoyens italiens A Panama, que les citoyens panamiens
en Italie, jouiront du traitement de la nation la plus favoris6e. Sont toutefois exceptdes les
concessions particulires qui ont 6t6 faites ou qui seront faites h d'autres Etats, en vertu d'accords
de rdciprocit6.

Traduit par le Secrdtariat de la Soci&t6 des Nations, ht titre dinformation.
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1 TRANSLATION.

No. 3199. - TREATY OF COMMERCE AND NAVIGATION BETWEEN
THE KINGDOM OF ITALY AND THE REPUBLIC OF PANAMA.
SIGNED AT ROME, OCTOBER 16, 1929.

His MAJESTY THE KING OF ITALY and His EXCELLENCY THE PRESIDENT OF THE REPUBLIC
O; PANAMA, being desirous of developing the economic relations between the two countries, have
decided to conclude a Treaty of Commerce and Navigation, and for that purpose have appointed
as their Plenipotentiaries :

HIS MAJESTY THE KING OF ITALY:

His Excellency M. Dino GRANDI, Minister Secretary of State for Foreign Affairs

His EXCELLENCY THE PRESIDENT OF THE REPUBLIC, OF PANAMA

His Excellency Dr. Juan Dem6stenes AROSEMENA, Secretary of State for Foreign Affairs

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions :

Article i.

There shall be friendship and full and entire freedom of commerce and navigation as between
the two countries and as between their respective nationals.

Article 2.

The nationals of either High Contracting Party shall, in conformity with the laws of the country,
be free to enter and travel, reside, and settle in any part of the territory of the other Party, and
shall enjoy therein complete protection of their persons, property, and interests, on a footing of
perfect equality with nationals of the country. They shall not, in any case, be treated less favourably
than nationals of the most favoured nation, and may carry on their trade, industry, or other business
without being subject to any duties, imposts, taxes, or licence-fees, other or higher than those to
which nationals are or may hereafter be liable.

The rights, privileges, exemptions, immunities, and other advantages of whatever kind enjoyed
in respect of commerce, industry, or other business, by nationals of one of the High Contracting
Parties, shall be enjoyed by the nationals of the other.

With regard to the practice of professions, both Italian nationals in Panama and Panamanian
nationals in Italy shall enjoy most-favoured-nation treatment. An exception shall, however, be
made in regard to special concessions that have been or may hereafter be granted to other States
by means of agreements for reciprocal treatment.

Translated by the Secretariat of the League of Nations, for information.
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Article 3.

En ce qui corcerne le droit d'acqudrir; de possdder oH d'ali~ner des biens mobiliers ou immobiliers
de les recevoir ou de les transmettre par voie de succession, soit ab intestat, soit par testament,
de donner ou de prendre t bail des terrains, des maisons, des boutiques, des magasins, les citoyens
de chacune des Hautes Parties contractantes jouiront sur le territoire de l'autre Partie, du
traitement des nationaux ou des citoyens de ]a nation la plus favorisde et ne seront pas assujettis
A, des taxes, impbts ou charges autres on plus 6lev6s que ceux qui sont ou qui seront 6tablis pour
les nationaux.

Sont toutefois rdservdes, en cc qui concerne IFacquisition, la possession et l'usage des biens
inmobiliers, les exceptions et les restrictions qui seraient 6tablies pour les sujets 6trangers par
la lgislation des deux pays dans l'intdr~t de la sfiret6 de l'Etat, ainsi que les limitations prdvues
par les lois nationales en ce qui concerne les navires et les a6ronefs.

Le produit de la vente des propridtds -et des biens en gin6ral pourra 6tre librement export6
par les citoyens des deux pays, sans que ceux-ci soient contraints de payer des droits autres ou
plus lourds que ceux que les nationaux seraient tenus de payer dans des cas similaires.

Article 4.

Les citoyens de chacune des Hautes Parties contractantes seront dispensds de toute fonction
officielle obligatoire, judiciaire, administrative ou municipale ; de toute rdquisition ou prestation
militaire, ainsi que des emprunts forces et de toute contribution spdciale extraordinaire, imposde
en temps de guerre ou en raison d'autres circonstances exceptionnelles. Sont except6es les charges
lies h la possession ou h la location de biens immobiliers, ainsi que les prestations et les r~quisitions
militaires auxquelles les nationaux et les citoyens de la nation la plus favoris6e peuvent 6tre
assujettis en qualit6 de propri6taires, de fermiers ou de locataires de biens immobiliers.Les questions relatives la prestation du service militaire des citoyens respectifs seront rdgl6es
plus tard par un protocole special.

Article 5.

Les citovens de chacune des deux Hautes Parties contractantes seront, sur le territoire de
l'autre Partie, enti6rement libres de rdgler leurs affaires comme les nationaux, soit personnellement,
soit par des intermddiaires choisis par eux, sans 6tre tenus de payer des rdmundrations ou des
indemnitds h des agents, commissionnaires, etc., aux services desquels'ils n'auraient pas l'intention
de recourir et auront libre et facile acces aupr~s des tribunaux de tout ordre et de toute juridiction
pour faire valoir leurs droits et pour se ddfendre. A cet effet, ils pourront se servir de mandataires
et de conseillers juridiques, lorsque les lois locales le permettent et en se conformant aux conditions
et aux formalitds prdvues par ces lois, et ils jouiront, d'une fagon gdndrale, en matire judiciaire,
des mrmes droits et des mmes privileges que ceux qui sont ou qui seront accordds A 1'avenir aux
nationaux.

Article 6.

Les citoyens de chacune des deux Hautes Parties contractantes jouiront, sur le territoire
de l'autre, de la plus enti~re libert6 de conscience et de culte. Ils pourront construire et poss6der
des 6glises, exercer en priv6 et publiquement leur culte, ainsi que fonder des 6tablissements
religieux, des h6pitaux, des institutions de bienfaisance et d'6ducation, en se conformant aux
modalits et aux conditions fixdes par les dispositions en vigueur dans le pays.
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Article 3.

As regards the right of acquiring, possessing, or disposing of movable or immovable property,
receiving or assigning such property by succession, whether ab intestato or by testament, and granting
or acquiring leases of land, horses, shops, or warehouses, the nationals of either High Concracting
Party shall enjoy, in the territory of the other Party, the treatment extended to nationals of the
country or to nationals of the most favoured nation, and shall not be liable to any taxes, imposts,
or charges, other or higher than those which are or may hereafter be imposed upon nationals.

Nevertheless, so far as concerns the right of acauiring, possessine, and making use of immovaole
property, this provision shall not affect the exceptions and restrictions which the laws of the two
countries may apply to foreign nationals with a view to the safety of the State, nor the limitations
prescribed in the national laws with regard to ships and aircraft.

The proceeds of the sale of property and personal possessions in general may be freely exported
by the nationals of either country without their being required to pay any duties other or higher than
those to which nationals would be liable in similar cases.

Article 4.

The nationals of either High Contracting Party shall be exempt from all compulsory judicial,
administrative, and municipal functions, from all military requisitions and contributions, and from
all forced loans and other special and extraordinary contributions exacted in time of war or on
account of other exceptional circumstances. This provision shall 'not apply, however, to charges
connected with the possession or leasing of immovable property, or to military contributions or
requisitions which may be imposed on nationals of the country and nationals of the most favoured
nation in their capacity as owners, lessees, or occupiers of immovable property.

Questions relating to the performance of military service by the nationals of the respective
countries shall be settled subsequently by a special Protocol.

Article 5.

The nationals of either High Contracting Party shall be entirely free, in the territory of the
other, to conduct their business on the same footing as nationals, either personally or through
intermediaries of their own choosing, without being required to pay any remuneration, or fee to
representatives, commission agents, etc., whom they may not choose to employ, and they shall
have free and unhindered access, as plaintiffs and as defendants, to the courts of every kind and
degree of jurisdiction. For this purpose, they may, so far as the laws of the country permit, and
subject to the observance of the conditions and formalities prescribed in those laws, employ
representatives and members of the legal profession, and shall, in regard to judicial relations gene-
rally, enjoy the same right- and the same privileges as are or may herpafter be granted to nationals.

Article 6.

The nationals of either High Contracting Party shall, in the territory of the other, enjoy the
fullest freedom of conscience and worship. Subject to the observance of the regulations and condi-
tions prescribed in the provisions in force in the country, they may build and own churches, practise
their religion in private and in public, and also found religious establishments, hospitals, and
charitable and educational institutions.

No. 3r99
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Article 7.

Les commer~ants, les fabricants et les autres producteurs de 'un des deux pays, aussi bien
en personne que par l'entremise de voyageurs de commerce, pourront, sur le territoire de l'autre,
proclder A des achats et recueillir des ordres sans 6tre assujettis pour cette raison. aL aucun droit
ou taxe. Ils pourront tre porteurs d'6chantillons ou de modules, mais non de marchandises, et
seront pourvus d'une carte de 16gitimation conforme au mod~le annex6 au pr6sent trait4 et d~livr~e
dans les deux pays par les autorit~s comp~tentes qui seront ult~rieurement indiqu~es-par les
gouvernements int~resss.

Les objets import~s comme 6chantillons aux fins susvis~es seront, dans chacun des deux
pays, admis temporairement en franchise, conformdment aux r~glements et aux formalit~s
douani~res destinies aL assurer la r6-exportation et le paiement des droits fixds s'ils n'6taient pas
r~export~s dans le d6lai pr~vu par la loi.

Les marques, timbres on sceaux appos6s sur lesdits 6chantillons par les autorit~s douanires
d'une des Hautes Parties contractantes aux fins d'identification seront reconnues suffisantes par
les autorit6s de l'autre Partie. Toutefois, si les 6chantillons n'6taient pas pourvus i leur arriv~e
des marques d'identification susvisdes ou si ces marques ne paraissaient pas suffisantes a l'admi-
nistration int~ress~e, celle-ci pourra apposer sur lesdits 6chantillons une marque suppl6mentaire,
si la chose est jug~e ncessaire, sans endommager les 6chantill6ns et gratuitement.

Le privilkge de l'admission temporaire en franchise ne pourra 6tre 6tendu aux objets qui,
en raison de leur nombre et de leur valeur, ne peuvent 6tre consid~r~s comme des 6chantillons,
ou qui, en raison de leur nature, ne pourraient 6tre identifis an moment de la r~exportation.
En cas de doute, il appartiendra, dans tous les cas, aux autorit~s comptentes du pays dans
lequel 1 introduction a lieu de d~ider si les 6chantillons peuvent 6tre admis en franchise.

Article 8.

Les soci6ts civiles et commerciales (industrielles, financires, de transport, d'assurance, etc.),
y compris les instituts publics d'assurance et autres exer~ant une activit6 de caract~re commercial,
domicili6es dans les territoires de l'une des Hautes Parties contractantes et l6galement constitues
dans ces territoires conform~ment aux lois du pays, seront reconnues comme ayant une existence
16gale sur le territoire de l'autre, et pourront y exercer leur activit6 suivant les modalit6s et sous
r~serve des limitations pr~vues par les lois en vigueur. Elles pourront en outre 6tablir des succursales
et faire valoir tous leurs droits, v compris celui d'ester en justice soit pour intenter une action,
soit pour se d~fendre.

Dans tons les cas, lesdites socit~s et lesdits instituts jouiront, sur le territoire de l'autre Partie
contractante, h tous 6gards, du traitement de la nation la plus favoris~e.

Lesdites soci6t6s et instituts ne devront pas 6tre soumis, pour l'exercice de leur activit6, dans
le territoire de l'autre Partie, a des imp6ts, droits ou taxes d'autre nature ou plus Oevs que ceux
qui sont on qui seront pergus sur les socidt~s ou instituts du pays.

Article 9.

Les produits nIaturels et fabriqu6s de Fun des deux pays, qu'ils soient transportds par des
navires des deux Parties contractantes on par des navires de' toute autre nation alit6, seront traits,
h l'importation dans l'autre pays, sur le mme pied que ceux de la nation la plus favoris6e, tant
en ce qui concerne la mesure des droits de douane, autres droits on taxes, quelle qu'en soit la
d~nomination, qu'en ce qui concerne les formalit~s douanires.

A l'exportation a' destination de l'Italie, il ne sera pas perqu au Panama, et a l'exportation
du Panama, il ne sera pas per~u en Italie de droits de sortie, taxes ou autres droits, autres on plus
6levs, que ceux qui sont per.us a ]'exportation des m6mes produits h destination du pays le plus
favoris6 a cet 6gard.
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Article 7.

Traders and manufacturers and other producers of either of the two countries shall be entitled,
either personally or through commercial travellers, to purchase goods and solicit orders in the
territory of the other without being liable to any dues or taxes on that account. They may have
with them samples or patterns, but not goods, and shall be provided with an identity-card conforming
to the model attached to the present Treaty, and issued in either country by the competent
authorities to be subsequently named by the respective Governments.

Articles imported as samples for the above-mentioned purposes shall, in both countries, be
admitted temporarily duty-free, in accordance with the Customs regulations and formalities laid
down to ensure re-exportation or, alternatively, the payment of the proper .duty in the event of
their not being re-exported within the statutory period.

The marks, stamps, or seals affixed to the said samples by the Customs authorities of either of
the High Contracting Parties for purposes of identification shall be recognised as sufficient by the
authorities of the other Party. Nevertheless, if, on arrival, the samples should not bear the above-
mentioned identification-marks, or if such marks should appear inadequate to the administrative
authorities concerned, the latter shall be entitled to affix a supplementary mark, should that be
considered necessary, without damaging the samples or levying any charge.

The privilege of temporary duty-free admission may not be extended to articles which, by
reason of their number and value, cannot be regarded as samples, or which, by reason of their
nature, could not be identified at the time of re-exportation. The decision whether samples are of
such a kind that they can be admitted duty-free shall rest entirely with the competent authorities
of the country into which they are imported.

Article 8.

Civil and commercial (industrial, financial, transport, insurance, etc.) companies, including
public insurance institutions and others conducting any business of a commercial character,
domiciled in the territory of either High Contracting Party and validly constituted therein in
accordance. with its laws, shall be recognised as having legal existence in the territory of the other,
and may conduct their business therein under the conditions and within the limits laid down by
the laws in force. They may also establish branches and exercise all their rights, including that of
access to the courts either as plaintiffs or as defendants.

In any case, the said companies and institutions shall enjoy most-favoared--nation treatment
in all respects in the territory of the other Contracting Party.

Such companies and institutions shall not be required, in respect of the conduct of their
business in the territory of the other Party, to pay imposts, duties, or taxes, other or higher than
those to which the public or private companies of the country are or may hereafter be liable.

Article 9.

Articles, the produce or manufacture of either of the two countries, whether conveyed in ships
of one of the two Contracting Parties or in ships of any other nationality, shall be treated, on entry
into the other country, on the same footing as those of the most favoured natior, both as regards
the assessment of Customs duties and any other charges or duties of whatever description, and as
regards Customs formalities.

Panama shall not levy on goods exported to Italy, and Italy shall not levy on goods exported
to Panama, any export duties or any other charges or duties other or higner than those which are
levied on the same products when exported to the country most favoured in this respect.
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Les marchandises de toute nature, en transit h travers le territoire des deux Hautes Parties
contractantes, seront r~ciproquement exempt~es de tout droit de transit, soit que ces marchandises
transitent directement, soit que, au cours du transit, elles doivent tre transbord~es ou d~charges,
entrepos6es et recharg~es. Elles ne pourront, en ai.cun cas, 6tre, pour quelque motif que ce soit,
soumises h un traitement moins favorable que celui qui est accordA aux marchandises en transit
provenant d'un tiers pays quelconque.

Article io.

Les dispositions du premier et du second alin~a de larticle pr6c~dent ne sont pas applicables
a) Aux faveurs que chacune des Hautes Partl,-; contractantes aurait accord~es

ou pourrait accorder exceptionnellement des pays limitrophes, en vue de faciliter le
trafic de fronti~re ;

b) Aux obligations impos6es h l'une ou l'autre Partie par suite des engagements
d'une union douani~re conclue ou a con clure dars l'avenir ;

c) Aux privileges pr6f~rentiels que les deux Hautes Parties contractantes auraient
accords ou pourraient accorder a leurs colonies, protectorats et possessions respectives.

Article ii.

Les Hautes Parties contractantes s'engagent a ne faire obstacle en aucune mani~re au commerce
r~ciproquc des deux pays par des prohibitions ou des restrictions d'importation, d'exportation
ou de transit.

Des exceptions h cette r~gle, h condition qu'elles soient applicables a tous les pays ou aux
pays qui se trouvent dans des conditions identiques, ne pourront avoir lieu que dans les cas suivants :

Io Dans des circonstances exceptionnelles en ce qui concerne les approvisionnements
de guerre ;

20 Pour des raisons de sfiret6 publique
30 En mati~re de monopoles d'Etat actuellement en vigueur ou qui pourront 6tre

6tablis par la suite ;
40 En vue de l'application aux marchandises 6trang~res de prohibitions ou de

restrictions 6tablies par des dispositions internes pour la production int~rieure des
marchandises similaires ou de la vente ou du transport i l'int6rieur des marchandises
similaires de production nationale ;

50 En mati re de police sanitaire et en vue df' prot~ger les animaux et les plantes
utiles contre les maladies, les insectes et lcs parasites nuisibles, t surtout daps l'intrft
de la sant6 publique et conform6ment aux principes internationaux adopt~s h cet 6gard.

En vue d'assurer le plus t6t possible l'application int~grale du principe 6tabli au premier
alin~a du present article, les Hautes Parties contractantes s'engagent a ne maintenir aucune
prohibition ou restriction a l'importation ou a l'exportation, a moins que cela ne soit absolument
n~cessaire, en raison de circonstances exceptionnelles et pour le temps pendant lequel ces
circonstances subsistent.

Article 12.

Pour 6tablir l'origine des produits import6s, chacune des Hautes Parties contractantes pourra
exiger la production d'un certificat d'origine attestant que l'article import6 est de production
on de fabrication nationale et qu'il doit ktre consid6r6 comme tel en raison de la transformation
qu'il a subie dans le pays dont il provient.
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Goods of all kinds in transit through the territories of the two High Contracting Parties shall
be reciprocally exempted from any transit duty, whether they are conveyed in transit direct or
whether, during transit, they are to be transshipped, or unloaded, warehoused, and reloaded.
They may not in any case or for any reason be treated in a less favourable manner than goods in
transit coming from ary third country.

Article io.

The provisions of paragraphs i and 2 of the preceding Article shall not apply

(a) To exceptional privileg s which either of the High Contracting Parties may
have granted or may hereafter grant to contiguous countries with a view to facilitating
frontier traffic ;

(b) To obligations imposed on either Party by the clauses of a Customs union which
has already been, or may hereaft r be, contracted ;

(c) To preferential treatment which the two High Contracting Parties may have
granted or may hereafter grant to their respective colonies, protectorates, and possessions.

Article ii.

The High Contracting Parties. undertake not to impede trade between the two countries in
any way by imposing import, export, or transit prohibitions or restrictions.

Exceptions to this rule, so far as they are applicable to every country or to countries in identical
circumstances, may be made only in the following cases :

(i) In exceptional circumstances, in the case of war supplies

(2) For reasons of public safety ;
(3) In the case of State monopolies which are already in force or may be established

in future ;

(4) In order to apply to goods of foreign origin prohibitions and restrictions imposed
by the national legislation on the home production of similar goods or on the sale or
transport, within the country, of similar goods produced therein

(5) For reasons of sanitary supervision or the protection of useful animals and
plants against diseases and noxious insects and parasites, and in particular in the interests
of public health and in conformity with the principles internationally accepted in that
connection.

In order to secure with the least possible delay the full application of the principle laid down
in the first paragraph of this Article, the High Contracting Parties undertake not to maintain any
import or export prohibition or restriction unless its maintenance is absolutely necessary owing
to exceptional circumstances, and then only for so long as such circumstances continue to exist.

Article 12.

In order to establish the origin of imported products, each of the High Contracting Parties
may require the production of a certificate of origin attesting that the imported article is of national
production or manufacture, or that it is to be regarded as such in view of the finishing process it
has undergone in the country from which it comes.
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Les certificats d'origine seront d6livr~s, pour l'Italie, par les Offices provinciaux de l'6conomie
et pour le Panama par les Chambres de commerce et d'industrie, ainsi que par le bureau de douane
d'exp6dition, A l'int~rieur ou & la fronti~re de chacun des deux pays et par tout autre organe ou
institution que le pays destinataire aura agr66.

Ces certificats seront, sous rserve de r~ciprocit6, exempt6s du visa de l'autorit6 consulaire on
diplomatique.

Dans tous les cas les colis postaux seront dispenses du certificat d'origine.

Article 13.

Aucun droit int-rieur per~u pour le compte de 'Etat, d'autorit~s locales ou de corporations,
qui frappe ou qui pourrait frapper A l'avenir la production, la fabrication, la vente ou la
consommation d'un produit quelconque sur le territoire de l'une des Hautes Parties contractantes
ne sera, t aucun titre, plus 6lev6 ou plus lourd pour les produits originaux ou en provenance du
territoire de l'autre Partie qu'il ne l'est pour les produits indig~nes similaires.

Article 14.

Les navires de l'une des deux Hautes Parties contractantes, dans les ports de l'autre, seront
traitks, t l'entr6e, durant leur s6jour et A la sortie, comme des navires nationaux et, en tout cas,
ne seront pas trait6s moins favorablement que les navires de quelque autre pays, tant en ce qiu
conceme les droits et taxes, quelle qu'en soit la nature et la d6nomination, per us au profit de l'Etat,
des communes, des corporations, des fonctionnaires publics et des instituts de toute nature, qu'en
ce qui concerne le mouillage, le chargement et le d~chargement dans les ports; rades, baies, golfes,
bassins et quais, et, d'une fa on g~n~rale, toutes les formalit6s et prescriptions auxquelles peuvent
8tre soumis les navires, leurs 6quipages et leurs cargaisons.

Le traitement vis6 h i'alin~a prec6dent ne s'6tend pas
i0 Au cabotage qui continuera ht 6tre r~gI6 par les lois qui sont et seront en vigueur

dans chacun des deux pays, sauf accord ult~rieur sur la base de la r~ciprocit6 de traitement.
En tout cas, les navires d'Italie et de Panama pourront passer d'un port de l'une des deux
Parties contractantes dans un ou plusieurs ports du mme pays, soit pour y d6poser tout
ou partie de leur cargaison provenant de l'6tranger, soit pour former ou compl6ter leur
cargaison destin6e A l'6tranger, sans payer dans aucun port des droits autres ou plus
6lev6s que ceux qui sont pay6s dans des cas similaires par les navires nationaux ;

20 Aux encouragements qui sont accord6s ou qui pourraient 6tre accord6s A la marine
marchande nationale;

30 Aux concessions sp6ciales accord6es aux soci~ts de sport nautique et aux b5.timents
de plaisance ;

40 A l'exercice de la p~che dans les eaux territoriales des Hautes Parties contractantes,
ni hi l'exercice du service des ports, des rades ou des plages. Le service maritime comprend
1'exercice du remorquage, l'assistance et le sauvetage maritime.

Article 15.

Seront complktement exon~r6s du paiement des droits de tonnage et d'exp6dition dans les
ports de chacune des deux Hautes Parties contractantes

Io Les navires qui, entr6s sur lest d'une provenance quelconque, repartiront sur lest
20 Les navires qui, passant d'un port de l'un des deux Etats dans un ou plusieurs

ports du m~me Etat, 6tabliront qu'ils ont d6jh pay6 ces droits dans un autre port du
No 319



1933 League of Nations - Treaty Series. 385

Certificates of origin shall be issued for Italy by the Provincial Trade Bureaux, and for Panama
by the Chambers of Commerce and Industry or by the forwarding Customs office, in the interior
or at the frontier of either country, or by any other body or association approved by the country
of destination.

Such certificates shall, on a basis of reciprocity, be exempt from the visa of the consular or
diplomatic authorities.

In any case, certificates of origin shall not be required in respect of postal packets.

Article 13.

Internal taxes levied on behalf of the State, local authorities, or corporations, which are, or
may hereafter be, imposed on the production, manufacture, sale, or consumption of any article in
the territory of one of the High Contracting Parties, shall not under any pretext be levied on products
originating in or coming from the territory of the other Contracting Party at higher rates or in a
more burdensome manner than on the like products of the former country.

Article 14.

The vessels of each of the High Contracting Parties in the ports of the other shall be treated,
on their arrival, during their stay, and on their departure, or the same footing as national vessels,
and, in any case, not less favourably than the vessels of any other country, both as regards duties
and taxes, of whatever nature or description, levied on behalf of the State, municipalities,
corporations, public officials, or establishments of any kind, and as regards the berthing, lading,
and unlading of these vessels in barbours, roadsteads, bays, inlets, basins, and docks, and, in general,
all formalities and regulations to which vessels, their crews, and their cargoes may be subject.

The treatment mentioned in the preceding paragraph shall not extend :

(i) To the coasting trade, which shall continue to be governed by the laws that
are, or may hereafter be, in force in each of the two countries, except as may be provided
in subsequent agreements based on reciprocal treatment. In all cases, however, Italian
and Panamanian ships may proceed from a port of one of the Contracting Parties to a port
or ports of the same country, either to discharge all or part of their cragoes brought from
abroad, or to take up or complete their foreign-bound cargoes, without paying, in any
port, dues other or higher than those paid in similar cases by national vessels ;

(2) To bounties which are or may hereafter be granted to the national merchant
manne ;

(3) To special concessions granted to yacht-clubs and to pleasure-craft

(4) To fisheries in the territorial waters of the High Contracting Parties, or to the
services in connection with ports, roadsteads, and beaches. These services include maritime
towage, rescue-work, and salvage.

Article 15.

The following shall be wholly exempt from the payment of tonnage- and clearance-dues in the
ports of each of the two High Contracting Parties :

(I) Vessels entering from any place whatsoever in ballast and leaving in ballast;

(2) Vessels which pass from one port in either of the two States to another port or
ports in the same State, and prove that they have already paid such dues in another
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m me Etat, dans le d6lai accord6 par les lois nationales du pays en question pour les
navires battant son pavillon ;

30 Les navires qui, entrs avec une cargaison dans un port, soit volontairement,
scit en relache forc6e, en sortiront sans avoir effectu6 aucune operation de commerce.

En cas de reldche forc~e, ne seront pas consid~r6s comme operations de commerce le
ddchargement et le rechargement des marchandises n6cessit6s par ]a r6paration du navire, le
transbordement sur un autre navire par suite de l'impossibilit6 oi se trouve le premier de reprendre
la mer, l'approvisionnement de I'6quipage et ]a vente des marchandises avari~es, Iorsque
l'Adninistration des Douanes en a donn6 l'autorisation.

II reste entendu que les stipulations du present article ne concernent pas les droits sanitaires,
dont la, perception sera r~gl6e d'apr~s la l6gislation du pays interesse.

Article I6.

La nationalite des navires sera constat~e d'aprds les lois de l'Etat auquel les navires
appartiennent.

Les certificats de jauge d6livrs par l'ue des Hautes Parties contractantes seront 6galement
valables sur le territoire de l'autre Partie pour 6tablir la capacit6 des navires, sans qu'i] y ait lieu
de proc~der A la revision du tonnage.

Sauf le cas de vente judiciaire, les navires de lune des Hautes Parties contractantes ne pourront
tre nationalis~s dans 1'autre pays sans une d6claration d'abandon de pavillon d~livr6e par les

autoritds de l'Etat auquel les navires en question appartiennent.

Article 17.

En cas d'6chouement, de naufrage ou autres sinistres d'un navire d'une des Hautes Parties
contractantes sur les c6tes ou les rivages de l'autre Partie, le navire et son chargement jouiront de
toutes les facilit6s, immunit6s et faveurs que les lois et les r~glements du pays en question accordent,
dans des circonstances analogues, aux navires nationaux et h ceux de la nation la plus favoris6e.

I1 sera port6 secours et assistance au capitaine, A l'6quipage et aux passagers, tant en ce qui
concerne leurs personnes qu'en ce qui concerne le navire et sa cargaison, de la m~me fa~on qu') des
nationaux.

Les marchandises sauv6es ne seront pas assujetties au paiement de droits de douane
quelconques, h moins qu'elles ne soient destin6es hi la consommation int~rieure.

Article 18.

Les citoyens de l'une des Hautes Parties contractantes seront libres de faire usage, sur le
territoire de l'autre, aux m~mes conditions et en payant les m~mes taxes que celles qui sont impos6es
aux nationaux, des routes et autres lieux de passage, canaux, 6cluses, bacs, ponts et ponts-tournants,
ports et lieux de d~barquement, signaux et feux indicateurs des eaux navigables, du pilotage, des
grues et des poids publics, des magasins et installations pour le sauvetage et le magasinage de la
cargaison des navires et des autres objts, pour autant que ces installations et ces institutions
sont destinies l'usage public, qu'elles soient administres par l'Etat ou par des particuliers.

Sous r~serve des r~glements particuliers concernant les phares et les fanaux et le pilotage,
il ne sera perqu aucune taxe, a moins qu'il n'ait t6 fait r6ellement usage des installations et des
institutions susvis6es.

Article '9.

Chacune des Hautes Parties contractantes aura le droit d'6tablir, sur le territoire de l'autre, des
bureaux consulaires et pourra leur affecter des consuls g~n~raux, des consuls, des vice-consuls
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- port in the same State, within the time-limit prescribed in the national laws of the
respective countries for vessels flying the national flag

(3) Vessels entering a port under load, either voluntarily or through stress of
weather or accident, and leaving it without having carried out any commercial transaction.

In the case of a vessel putting into port through stress of weatfier or accident, the unloading
and reloading of goods for purposes of repairs to the vessel, their transshipment to another vessel
should the first vessel not be seaworthy, revictualling, and the sale of damaged goods with the
permission of the Customs administration, shall not be regarded as commercial transactions.

It is understood that the provisions of this Article do not affect sanitary dues which shall
be levied in accordance with the respective laws.

Article 16.

The nationality of vessels shall be established according to the laws of the State to which
each vessel belongs.

Tonnage-certificates delivered by one of the High Contracting Parties shall also be accepted
in the territory of the other as establishing the capacity of the vessels, no revision of tonnage being
required.

Except in the case of sale by judicial order, the vessels of one of the High Contracting Parties
may not be nationalised in the territory of the other without a declaration, issued by the authorities
of the State to which they belong, cancelling their right to fly its national flag.

Article 17.

Should any vessel of either High Contracting Party run aground, be wrecked, or suffer other
damage on the coasts or shores of the other Party, the vessel and its cargo shall be entitled to the
same facilities, immunities, and privileges as are granted by the laws and regulations of the country
in question, in similar circumstances, to national vessels or to vessels of the most favoured nation.

Help and assistance shall be given, in the same way as to nationals, to the master, crew, and
passengers, both in respect of their persons and in respect of the vessel and its cargo.

Salvaged goods shall not be liable to any Customs duties unless intended for consumption
within the country.

Article 18.

The nationals of each of the High Contracting Parties shall Le free, in the territory of the
other, under the same conditions and on payment of the same charges as nationals, to use the
main roads and other thoroughfares, canals, locks, ferries, bridges and swing-bridges, harbours
and landing-stages, signals and lights indicating navigable waters, rilotage, cranes and public
weighbridges, warehouses and establishments for the salvage and storage of cargoes, vessels and
other objects, so far as such establishments and institutions are intended for the use of the public,
whether they are administered by the State or by private persons.

Except as provided in the specail regulations regarding lighthouses and beacons and regarding
pilotage, no charge shall be levied unless the aforesaid establishments and institutions have actually
been used.

Article i9.

Each of the High Contracting Parties shall be entitled co establish consular offices in the
territory of the other Party, and to appoint there consuls-general, consuls vice-consuls, and consular
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et des agents consulaires, conformiment Ai sa propre l6gislation. Au reste, chacune des Hautes
Paties contractantes se reserve ]a facult6 de d6signer les localitis oii elle ne desire pas que soient
6tablis des bureaux consulaires 6trangers.

Les titulaires des bureaux consulaires seront rdciproquement admis et reconnus, sur presentation
de leurs lettres de nomination, conformdment aux r~gles et aux formalitds 6tablies dans les pays
respectifs.

Si l'exequatur est ndcessaire pour le libre exercice de leurs fonctions, cet exequatur leur sera
dilivr6, en vertu de leur lettre de nomination, sans frais et dans le plus bref ddlai possible ; sur
presentation dudit exequatur, l'autorit6 compitente du lieu prendra immediatement les mesures
ndcessaires pour qu'ils puissent exercer leurs fonctions et jouir des exemptions, prerogatives,
immunitds, honneurs et privileges attaches t leurs fonctions.

Article 20.

Les fonctionnaires consulaires italiens dans la Rdpublique de Panama et les fonctionnaires
consulaires de la Rdpublique de Panama en Italie exerceront les pouvoirs et les fonctions de leur
charge et jouiront, tant pour leur personne que pour l'exercice de leur charge, de tous les honneurs,
privileges, immunits et exemptions qui sont g6n6ralement admis par le droit international et dont
jouissent et jouiront i l'avenir les fonctionnaires consulaires du m~me rang de la nation la plus
favoris6e.

Il est toutefois convenu qu'aucune des Hautes Parties contractantes ne pourra r6clamer, en
vertu du traitement de la nation'la plus favoris6e, pour ses propres fonctionnaires consulaires,
des droits, facultds, exemptions, immunitds, honneurs et privileges plus 6tendus que ceux qu'elle
accorde aux fonctionnaires consulaires de l'autre Partie.

Article 21.

Les Hautes Parties contradtantes se r6servent d'engager dans le plus bref d6lai possible des
ndgociations en vue de la conclusion d'une convention consulaire destin6e h rdgler plus compl~tement
]a mati~re.

Article 22.

Les entreprises et les ouvriers 6migr6s de 'un quelconque des deux pays dans l'autre y jouiront
de tous les avantages, facilitds et privileges qui sont ou seront accord6s aux entreprises et aux
6migrs d'un tiers pays quelconque.

Article 23.

Au cas o il surgirait un diffirend concernant l'interpritation et l'application du pr6sent
trait6 et oi l'une des Hautes Parties contractantes demanderait qu'il ffit soumis h la dicision d'un
tribunal arbitral, l'autre Partie devra y consentir, m~me en ce qui concerne la question pr6alable
de savoir si le diffe.rend, de par sa. nature, doit 6tre ddf6r6 au tribunal arbitral.

Le tribunal arbitral sera constitu6 pour tout diffdrend de la fa~on suivante : chacune des Parties
nommera un arbitre pris parmi ses ressortissants et les deux Parties choisiront pour tiers-arbitre
un ressortissant d'un tiers pays ami. Si les Parties contractantes ne tombent pas d'accord sur le
choix du tiers-arbitre, elles demanderont, de concert, au Pr6sident de la Cour permanente de Justice
internationale de La Haye de le d6signer.

Les Hautes Parties contractantes se r6servent la facult6 de s'entendre, ii l'avance et pour une
priode de temps d6terminde, sur la personne hi d6signer comme tiers-arbitre.

Les d6cisions des arbitres auront force obligatoire.
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agents, in accordance with its own laws. Nevertheless, each High Contracting Party reserves
the right to designate the places in which it does not desire the establishment of foreign consular
offices.

Consular officials shall be reciprocally admitted and recognised on presentation of their
credentials, in accordance with the rules and formalities laid down in the country concerned.

Should the exequatur be necessary for the free discharge of their functions, it shall be issued
to them free of charge, as soon as possible, in virtue of their respective letters of appointment.
On presentation of such exequatur, the competent authorities of the place in question shall
immediately take the necessary measures to enable them to discharge their duties and to give
them the benefit of the exemptions, prerogatives, immunities, honours, and privileges attaching
thereto.

Article 20.

Italian consular officials in the Republic of Panama, and consular officials of the Republic
of Panama in Italy, shall exercise the powers and functions of their office and shall enjoy, both
as regards their persons and as regards the discharge of their duties, the same honours, privileges,
immunities, and exemptions as are generally admitted by international law, and as are or may
hereafter be enjoyed by consular officials of the same grade belonging to the most favoured nation.

It is, however, agreed that neither High Contracting Party may, on the basis of most-favoured-
nation treatment, claim for his own consular officials more extensive rights, powers, exemptions,
immunities, honours, and privileges than those granted by himself to the consular officials of the
other Contracting Party.

Article 21.

The High Contracting Parties reserve the right to enter, as soon as possible, into negotiations
for the conclusion of a Consular Convention for the fuller regulation of this matter.

Article 22.

* Undertakings and labourers who have emigrated from either country to the other shall there
enjoy all the benefits, facilities, and privileges that are or may hereafter be granted to the
undertakings and emigrants of any third country.

Article 23.

Should any dispute arise with regard to the interpretation or application of the present Treaty,
and should either of the High Contracting Parties request that the dispute be submitted to a court
of arbitration for decision, the other Party shall consent to this course, even as regards the prior
question whether the dispute is such that it should be laid before the court of arbitration.

The court of arbitration shall, for every dispute, be constituted by each Party's appointing
one of his nationals as arbitrator, and the two Parties choosing as third arbitrator a national of
a friendly third State. If the Contracting Parties do not agree on the choice of the third arbitrator,
they shall jointly request the President of the Permanent Court of International Justice at The
Hague to make the appointment.

The High Contracting Parties reserve the right to select jointly in advance, for a specified
period, the person who is to act as third arbitrator.

The decisions of the arbitrators shall be binding.
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Article 24.

En cc qui concerne la procedure, au cas oii l'arbitrage aurait lieu conform~ment a l'article
precdent, les Hautes Parties contractantes conviennent des dispositions suivantes

Le lieu oil si~gera le tribunal arbitral sera d6sign6 lla suite d'un accord entre les deux
gouvernements.

Le tribunal sera pr~sid6 par le surarbitre. Les d6cisions seront prises "t ]a majprit6
des voix.

Les Hautes Parties contractantes se mettront d'accord, soit dans ( 4aque cas, soit une fois pour
toutes, au sujet de la procedure du tribunal arbitral. A defaut d'entb nte, la procedure sera fix~e
par le tribunal lui-mme. La proc6dure pourra se faire par 6crit, si aucune des Hautes Parties
contractantes n'y fait objection : en cc cas, on pourra se departir des d ;positions du premier alin~a
de cet article.

Pour la citation et l'audition des tdmoins et des experts, les auto it~s de chacune des Hautes
Parties contractantes, sur requite du tribunal arbitral adress6e au gouvernement int6ress6, pr6teront
leur assistance de la m~me mani~re que pour les requetes des tribunaux civils du pays.

Les Hautes Parties contractantes s'entendront sur la r6partition des frais, soit h I'occasion
de chaque arbitrage, soit par une disposition applicable A tons les cas.

A d6faut d'entente, on appliquera l'article 57 de la Convention de La Haye du 29 juillet 1899.

Article 25.

Le present trait6 sera ratifi et les instruments de ratification seront 6changes h Rome, ds que
les formalit~s pr6vues par les lois de chacun des deux pays auront &6 accomplies.

Le present trait6 entrera en vigueur quinze jours apr~s l'6change des instruments de ratification
et ne pourra tre d6nonc6 qu'A l'expiration de cinq ans. Pass6 ce d6lai, il pourra tre d6nonc6 en
tout temps, mais restera en vigueur pendant une p~riode de six mois h partir du jour de la
,dnonciation.

Y--n foi de quoi les pl6nipotentiaires ont sign6 le present trait6 et y ont appos6 leur cachet,

Fait A Rome, en double expedition, en langues espagnole et italienne, le seize octobre mil neuf

cent vingt-neuf.

(L. S.) Dino GRANDI. (L. S.) J. D. AROSEMENA.
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Article 24.

As regards procedure, in the event of arbitration taking place in accordance with the terms
of the preceding Article, the High Contracting Parties agree as follows :

The place in which the court of arbitration shall sit shall be chosen by agreement
between the two Governments.

The umpire shall preside over the court, whose decisions shall be taken by a majority
vote.

The High Contracting Parties shall agree upon the procedure to be followed by the court
of arbitration either in each individual case or for all cases. Failing such an agreement, the court
shall fix its own procedure. The proceedings may be conducted in writing, if neither Contracting
Party raises any objection. In that case, the provisions of the first sub-paragraph of this Article
may be departed from.

As regards the summoning or hearing of witnesses and experts, the authorities of each of
the High Contracting Parties shall, at the request of the court of arbitration, which is to be addressed
to the Government concerned, lend their assistance in the same way as in the case of requests
from the civil courts of the country.

The High Contracting Parties shall agree as to the apportionment of expenses, either in respect
of each individual case submitted to arbitration, or by means of a provision applicable to all cases.

Failing such agreement, Article 57 of the Hague Convention of July 29, 1899, shall apply.

Article 25.

The present Treaty shall be ratified, and the ratifications shall be exchanged at Rome as
soon as the formalities prescribed by the respective laws have been complied with on Loth sides.

It shall come into force fifteen days after the exchange of ratifications, and cannot be denounced
until the expiration of five years from that date. After that period, it may be denounced at any
time, but shall remain in force for six months from the date of denunciation.

In faith whereof the Plenipotentiaries have signed the present Treaty and have thereto affixed
their seals.

Done at Rome in duplicate, in Spanish and Italian, this sixteenth day of October, one thousand
nine hundred and twenty-nine.

(L. S.) Dino GRANDI. (L. S.) J. D. AROSEMENA.

No. 3199
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CARTE DE LRGITIMATION POUR VOYAGEURS DE COMMERCE

(Voir page 372 de cc volume.)

!No 3199
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NAME OF STATE.

(Issuing Office).

IDENTITY-CARD FOR COMMERCIAL TRAVELLERS.
Valid for twelve months from the day of issue.

V alid for ................................................ N o. of identity-card .......................................

It is hereby certified that the bearer of this card, M . ............................................................

born at ......................................................... liv in g at ......................................................

N o . ...... Street ............................................. is the ow ner of .............................................

at ............................................................... trading under the name of ...........................
(or) is a commercial traveller employed by the firm (s) of .........................................................

a t ....................................................................................................................................

w h ich possess (es) I ......................................................................... .....................................

The bearer of this card intends to solicit orders in the above-mentioned countries and to make
purchases for the firm (s) referred to. It is hereby certified that the said firm (s) is (are) authorised to
carry on its (their) business and trade in .............................. and that it pays (they pay) the taxes,
as provided by law, for that purpose.

............................................. th e ............................................. i 9 ...

Signature (s) of Head (s) of Firm (s).

Description of Bearer

A g e ............................................................

H eig h t .........................................................

H a ir ............................................................

Special M arks ................................................

Signature of Bearer

State nature of factory or business.

N. B. - The first entry only should be completed for heads of commercial or manufacturing
businesses.

No.. 3199
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PROTOCOLE

Au moment de signer le trait6 de commerce et de navigation en date de cejour, les
plnipotentiaires soussignds du Royaume d'Italie et de la Rdpublique de Panama sont convenus
que le pr6sent trait6 ne sera pas applicable A la zone du canal de Panama et que les accords ddjA
conclus ou qui pourraient 1'etre par la suite entre Panama et les Etats-Unis en vue de la construction,
de l'entretien, du fonctionnement, de l'assainissement et de la protection du canal de Panama, ne
seront pas invoqu6s par l'Italie en vertu de la clause de la nation la plus favorisde.

Le present protocole formera partie intdgrante du trait6 en question et entrera en vigueur
en mne temps que lui.

En foi de quoi les plenipotentiaires respectifs ont sign6 le prdsent protocole et y ont appos6
leur cachet.

Fait "h Rome, le seize octobre mil neuf cent vingt-neuf.

(L. S.) Dino GRANDI. (s) J. D. AROSEMENA.

No 3199
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PROTOCOL.

On proceeding to sign the Treaty o Commerce and Navigation of to-day's date, the undersigned
Plenipotentiaries of the Kingdom of Italy and of the Republic of Panama have agreed that the
present Treaty shall not apply to the Panama Canal Zone, and that Agreements which have already
been concluded or may hereafter be concluded between Panama and the United States for the
construction, upkeep, operation, sanitary improvement, and protection of the Panama Canal,
shall not be invoked by Italy in virtue of the most-favoured-nation clause.

The present Protocol shall form an integral part of the above-mentioned Treaty, and shall
enter into force simultaneously with it.

In faith whereof the respective Plenipotentiaries have signed the present Protocol and have

thereto affixed their seals.

Done at Rome this sixteenth day of October, one thousand nine hundred and twenty-nine

(L. S.) Dino GRANDI. (L. S.) J. D. AROSEMENA.

No. 3199
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ETATS-UNIS D'AMERIQUE ET PANAMA

Convention pour ]a repression de ]a contrebande des
boissons alcooliques, signe'e Washington, le
6 juin 1924; et

Convention amendant la convention pour ]a repression
de ]a contrebande des boissons alcooliques, sign&e

i Washington, le 6 juin 1924, et reglementant le

transport de ces boissons a travers le territoire de
la zone du canal entre deux points de ]a Republi-

que de Panama, signe Li Panama, le 14 mars 1932.

UNITED STATES OF AMERICA
AND PANAMA

Convention for the Prevention of Smuggling of Intoxi-
cating Liquors, signed at Washington, June 6, 1924;

and
Convention modifying the Convention for the Preven-

tion of Smuggling of Intoxicating Liquors, signed
at Washington, June 6, 1924, and regulating the

Transportation of Alcoholic Liquors through the
Territory of the Canal Zone from one Point in the
Republic of Panama to another Point in that
Republic, signed at Panama, March 14, 1932.
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TEXTE ESPAGNOL. -- SPANISH TEXT.

No 3200. - CONVEN 101 ENTRE LOS ESTADOS UNIDOS DE AMERICA
Y PANAMA PARA EVITAR EL CONTRABANDO DE LICORES.
FIRMADA EN WASHINGTON, EL 6 DE JUNTO DE 1924.

Tex/es offiriels anglais et espagnol communiquds par le secrdtaire d'Etat aux Affaires itrangdres de
la Ripublique de Panama. L'enregistrement de cette convention a en lieu le ii aofi 1933. 2

EL PRESIDENTE DE LOS ESTADOS UNIDOS DE AM1!RICA y EL PRESIDENTE DE LA REPIBLICA
DE PANAMA, deseosos de evitar cualesquiera dificultades que puedan surgir entre ellos en relaci6n
con las leyes vigentes de los Estados Unidos en materia de bebidas alcob6icas, ban decidido
celebrar una convenci6n con tal objeto y ban nombrado como Plenipotenciarics

EL PRESIDENTE DE LOS ESTADOS UNIDOS DE AM] RICA :

A Charles EVANS HUGHES, Secretario de Estado de los Estados Unidos dc Am6rica, y

EL PRESIDENTE DE PANAMA:

A Ricardo J. ALFARO, Enviado Extraordinario y Ministro Plenipotenciario de ]a Repfiblica
de Panamd en Washington ;

Quienes, habi6ndose communicado sus Plenos Poderes, los quo han sido hallados en buena
y debida forma, han convenido en lo siguiente :

Articulo I.

Las Altas Partes Contratantes declaran que es su firme intenci6n mantener el principio de quo
tres millas maritimas que se extiendan de la linea de la costa hacia afuera y medidas desde ]a linea
de ]a baja mar, constituyen el limite propio de ]as aguas territoriales.

Arliculo II.

i) El Presidente-de Panama conviene en que PanamA no harA objeci6n a que las naves de
propiedad particular que naveguen bajo la bandera de Panami sean visitadas fuera de los limites
dc las aguas territoriales por las autoridades de los Estados Unidos, sus territorios o posesiones,
a fin de que puedan ser indagadas las personas que hallen a bordo y se examinen los papeles del
buque con el objeto de verificar si Ia nave o los que se encuentran a bordo tratan de importar o han

L'6change des ratifications a eu lieu h Washington, le 19 janvier 1925.
2 Le Secrdtariat publie dans ce recueil la Convention du 6 juin 1924, pr~sent~e h l'enregistrement 10

ii aofit 1933, en mrme temps que la Convention du 14 mars T932, prsent~e le 12 juin 1933, ayant
enregistr6 les deux conventions sous ]e m~me num~ro.
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No. 3200. - CONVENTION 1 BETWEEN THE UNITED STATES OF
AMERICA AND PANAMA FOR THE PREVENTION OF SMUGGLING
OF INTOXICATING LIQUORS. SIGNED AT WASHINGTON, JUNE 6,
1924.

English and Spanish official texts communicated by the Secretary of State for Foreign Aflairs of the
Republic of Panama. The registration of this Convention took place August iI, 1933.2

THE PRESIDENT OF THE UNITED STATES OF AMERICA and THE PRESIDENT OF THE REPUBLIC
OF PANAMA, being desirous of avoiding any difficulties, which might arise between them in connection
with the laws in force in the United States on the subject of alcoholic beverages, have decided to
conclude a Convention for that purpose, and have appointed as their Plenipotentiaries:

THE PRESIDENT OF THE UNITED STATES OF AMERICA:

Mr. Charles EVANS HUGHES, Secretary of State of the United States of America, and

THE PRESIDENT OF PANAMA.

M. Ricardo J. ALFARO, Envoy Extraordinary and Minister Plenipotentiary of the Republic
of Panama in Washington,

Who, having communicated their full powers in good and due form, have agreed as follows

Article I.

The High Contracting Parties declare that it is their firm intention to uphold the principle
that three marine miles extending from the coast line outwards and measured from low water
mark constitute the proper limits of territorial waters.

Article II.

i. The President of Panama agrees that Panama will raise no objection to the boarding of private
vessels under the Panama flag outside the limits of territorial waters by the authorities of the
United States, its territories or possessions, in order that enquiries may be addressed to those on
board and an examination be made of the ship's papers for the purpose of ascertaining whether
the vessel or those on board are endeavoring to import or have imported alcoholic beverages into

The exchange of ratifications took place at Washington, January 19, 1925.
2 The Secretariat publishes, in this Series, the Convention of June 6, 1924 presented for registration

on August iI, 1933, at the same time as the Convention of March 14, 1932, presented for registration on
June 12, 1933, the two Conventions being registered under the same number.
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importado bebidas alcoh6licas a los Estados Unidos, sus territorios o posesiones, en contravenci6n
de las leyes alli vigentes. Cuando tales indagatorias y examen den motivo razonable para sospechas,
se podrd proceder al registro de la nave.

2) Si hubiere motivos fundados para creer que la nave ha cometido o estd cometiendo o
intentado cometer un delito contra las leyes de los Estados Unidos, sus territorios o posesiones,
que prohiben )a importaci6n de bebidas alcoh6licas, ]a nave puede ser apresada y llevada a un
puerto de los Estados Unidos, sus territorios o posesiones para su juzgamiento de acuerdo con tales
leyes.

3) Los derechos conferidos en este articulo no serAn ejercidos a mayor distancia de la costa
de los Estados Unides, sus territorios o posesiones de ]a que pueda atravesar en una hora la nave
que se sospecha trata de cometer el delito, y no sern ejercidos en aguas adyacentes a las aguas
territoriales de la Zona del Canal. No obstante, en casos en que se tiene la intenci6n de llevar licor
a los Estados Unidos, sus territorios o posesiones por una nave distinta de la que ha sido visitada
y registrada, la velocidad de la nave visitada serd la que determine ]a distancia de la costa dentro
de la cual puede ejercerse el derecho conferido en este artfculo.

Articulo III.

No estarin sujetos a pena ni comiso, segfin las leyes de los Estados Unidos, ni los licores
alcoh6licos ni las naves ni las personas por raz6n del. transporte de tales licores, cuando ellos sean
declarados como aprovisionamiento de la nave o como carga destinada a un puerto fuera de los
Estados Unidos, sus territorios o posesiones, a bordo de naves panamefias que viajen de o para
puertos de los Estados Unidos, sus territorios o posesiones, o que pasen por sus aguas territoriales,
y tal transporte serd como el que establece la ley con respecto al tr~nsito de licores por el Canal
de Panama, a condici6n de que tales licores sean mantenidos constantemente bajo sello mientras
]a nave que los lleva dentro de dichas aguas territoriales y a condici6n de que tales licores no sean
descargados en ningdin tiempo ni lugar dentro de los Estados Unidos, sus territorios o posesiones.

Artliculo IV.

Las reclamaciones de indemnizaci6n por naves panamefias a causa de haber sufrido p~rdida
o perjuicio por el ejercicio impropio o arbitrario de los derechos conferidos por el Articulo II de este
Tratado, o a causa de no hab~rseles concedido el beneficio del Articulo III, serdn sometidas a la
consideraci6n conjunta de dos prsonas, una de las cuales ser nombrada por cada una de las Altas
Partes Contratantes.

Las recomendaciones contenidas en una decisi6n conjunta sern hechas efectivas. Si no hubiere
acuerdo para tal decisi6n conjunta, la reclamaci6n serA sometida a la Corte Permanente de Arbitraje
de La Haya que se describe en la Convenci6nI para el Arreglo Pacifico de Disputas Internacionales
celebrada en La Haya el 18 de Octubre de 1907. El Tribunal Arbitral seri constituido de
conformidad con el Articulo 87 (Capitulo IV) y con el Articulo 58 (Capitulo III) de dicha Convenci6n.
El procedimiento serd determinado por las disposiciones del Capitulo IV de dicha Convenci6n
y del Capitulo II de la misma, (teni6ndose especialmente en cuenta los Articulos 70 y 74, pero
exceptdiandose los Articulos 53 Y 54 que el Tribunal considere aplicables y concordes con las estipu-
laciones de este Convenio. Las sumas que falle el Tribunal en virtud de una reclamaci6n sern pagadas
dentro de los diez y ocho meses siguientes a la fecha del fallo definitivo sin inter&s y sin ninguna
deducci6n, salvo la que se especifica mds adelante. Cada Gobierno cubriri sus propios gastos. Los
gastos del Tribunal serdn sufragados mediante una deducci6n proporcional del monto de las sumas
falladas, a la rata del cinco por ciento sobre dichas sumas o a una rata menor que puedan acordar
los dos Gobiernos. Si hubiere alguna deficiencia, ser cubierta por partes iguales por los dos
Gobiernos.

'Dii MARTENS, Nouveau Recueil gdndral de Traitds, troisi~me srie, tome III, page 360.
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the United States, its territories or possessions in violation of the laws there in force. When such
enquiries and examination show a reasonable ground for suspicion, a search of the vessel may
be initiated.

2. If there is reasonable cause for belief that the vessel has committed or is committing or
attempting to commit an offense against the laws of the United States, its territories or possessions
prohibiting the importation of alcoholic beverages, the vessel may be seized and taken into a port
of the United States, its territories or possessions for adjudication in accordance with such laws.

3. The rights conferred by this article shall not be exercised at a greater distance from the
coast of the United States its territories or possessions than can be traversed in one hour by the
vessel suspected of endeavoring to commit the offense, and shall not be excercised in waters
adjacent to territorial waters of the Canal Zone. In cases, however, in which the liquor is intended
to be conveyed to the United States, its territories or possessions by a vessel other than the one
boarded and searched, it shall be speed of such other vessel and not the speed of the vessel boarded,
which shall determine the distance from the coast at which the right under this article can be
exercised.

Article III.

No penalty or forfeiture under the laws or of the United States shall be applicable or attach
to alcoholic liquors or to vessels or persons by reason of the carriage of such liquors, when such
liquors are listed as sea stores or cargo destined for a port foreign to the United States, its territories
or possessions on board Panaman vessels voyaging to or from ports of the United States, or its
territories or possessions or passing through the territorial waters thereof, and such carriage shall
be as now provided by law with respect to the transit of such liquors through the Panama Canal,
provided that such liquors shall be kept under seal continuously while the vessel on which they
are carried remains within said territorial waters and that no part of such liquors shall at any
time or place be unladen within the United States, its territories or possessions.

Article IV.

Any claim by a Panaman vessel for compensation on the grounds that it has suffered loss
or injury through the improper or unreasonable exercise of the rights confered by Article II of
this Treaty or on the ground that it has not been given the benefit of Article III shall be referred
for the joint consideration of two persons, one of whom shall be nominated by each of the High
Contracting Parties.

Effect shall be given to the recommendations contained in any such joint report. If no joint
report can be agreed upon, the claim shall be referred to the Permanent Court of Arbitration at
The Hague described in the Convention' for the Pacific Settlement of International Disputes,
concluded at The Hague, October 18, 1907. The Arbitral Tribunal shall be constituted in accordance
with Article 87 (Chapter IV) and with Article 59 (Chapter III) of the said Convention. The proceeding
shall be regulated by so much of Chapter IV of the said Convention and of Chapter III thereof
(special regard being had for Articles 70 and 74, but excepting Articles 53 and 54) as the Tribunal
may consider to be applicable and to be consistent with the provisions of this agreement. All sums
of money which may be awarded by the Tribunal on. account of any claims shall be paid within
eighteen months after the date of the final award without interest and without deduction, save
as hereafter specified. Each Government shall bear its own expenses. The expenses of the Tribunal
shall be defrayed by a ratable deduction of the amount of the sums awarded by it, at a rate of
five per cent, on such sums, or at such lower rate as may be agreed upon between the two Govern-
ments ; the deficiency, if any, shall be defrayed in equal moieties by the two Governments.

1 British and Foreign State Papers, Vol. ioo, page 298.
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Articulo V.

Este Tratado queda sujeto a ratificaci6n y estarA en vigor por el periodo de un afio a contar
de la fecha del canje de ratificaciones.

Tres meses antes de la expiraci6n de dicho periodo de un aflo cualquiera de las Altas Partes
Contratantes puede dar aviso de su deseo de proponer modificationes a los t6rminos del Tratado.

Si no hubiere acuerdo respecto a tales modificaciones antes de expirar el t~rmino de un afio
arriba mencionado, el Tratado caducard.

Si ninguna de las dos partes manifestare a la otra el deseo de proponer. modificaciones, el
Tratado continuarA en vigencia por un aflo mAs y asi sucesivamente, pero con sujeci6n siempre
respecto de cada periodo de un afio al derecho de ambas partes de proponer modificaciones al
Tratado tres meses antes de su expiraci6n y con sujeci6n igualmente a la estipulaci6n de que a falta
de acuerdo sobre tales modificaciones antes de terminar el periodo de un afio, el Tratado caducarA.

Articulo VI.

En el evento de que cualquiera de las Altas Partes Contratantes estuviere impedida por decisi6n
judicial o por acci6n legislativa para dar cumplimiento pleno a las estipulaciones del presente
Tratado, el Tratado caducarA ipso facto, y al ocurrir tal caducidad o cuando quiera que este Tratado
cese en su vigencia, cada Alta Parte Contratante disfrutari de todos los derechos que habria tenido
si el Tratado no hubiere sido celebrado.

Esta Convenci6n serA debidamente ratificada por el Presidente de los Estados Unidos de
Am6rica mediante consentimiento y recomendaci6n del Senado, y por el Presidente de Panama
de conformidad con los requisitos de la Constituci6n Panamefia, y las ratificaciones serAn canjeadas
en Washington a la mayor brevedad posible.

En fe de lo cual los respectivos Plenipotenciarios han firmado esta Convenci6n por duplicado y
han adherido a ella sus respectivos sellos.

Hecho en la ciudad de Washington, a los seis dias del mes de Junio del afio de Nuestro Sefior
mil novecientos veinticuatro.

Charles EVANS HUGHES.

R. J. ALFARO.

LNO 3200
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Article V.

This Treaty shall be subject to ratification and shall remain in force for a period of one year
from the date of the exchange of ratifications.

Three months before the expiration of the said period of one year, either of the High Contracting
Parties may give notice of its desire to propose modifications in the terms of the Treaty.

If such modifications have not been agreed upon before the expiration of the term of one year
mentioned above, the Treaty shall lapse.

If no notice is given on either side of the desire to propose modifications, the Treaty shall
remain in force for another year, and so on automatically, but subject always in respect of each
such period of a year to the right on either side to propose as provided above three months before
its expiration modifications in the Treaty, and to the provision that if such modifications are not
agreed upon before the close of the period of one year, the Treaty shall lapse.

Article VI.

In the event that either of the High Contracting Parties shall be prevented either by judicial
decision or legislative action from giving full effect to the provisions of the present Treaty the
said Treaty shall automatically lapse, and, on such lapse or whenever this Treaty shall cease to
be in force, each High Contracting Party shall enjoy all the rights which it would have possessed
had this Treaty not been concluded.

The present Convention shall be duly ratified by the President of the United States of America,
by and with the advise and consent of the Senate thereof and by the President of Panama in
accordance with the requirements of the Panaman Constitution ; and the ratifications shall be
exchanged at Washington as soon as possible.

In witness whereof the respective Plenipotentiaries have signed the present Convention in
duplicate and have thereunto affixed their seals.

Done at the city of Washington, this sixth day of June in the year of our Lord one thousand
nine hundred and twenty-four.

Charles EVANS HUGHES.

R. J. ALFARO.
Secretaria de Relaciones Exteriores,

Panama, Julio 12, de 1933.

Es copia aut~ntica :

El Subsecretario de Relaciones Exteriores,
R. de Roux.

No. 3200
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1 TRADUCTION. - TRANSLATION.

No 3200. - CONVENTION ENTRE LES ITATS-UNIS D'AMERIQUE
ET PANAMA, POUR LA RtPRESSION DE LA CONTREBANDE
DES BOISSONS ALCOOLIQUES. SIGNIE A WASHINGTON, LE
6 JUIN 1924.

LE PRtSIDENT DES ETATS-UNIS D'AMRIQUE et LE PRtSIDENT DE LA Ri PUBLIQUE DE PANAMA,
d6sireux d'6viter toutes les difficults qui pourraient surgir entre eux en raison des lois en vigueur
aux Etats-Unis concernant les boissons alcooliques, ont d~cid6 de conclure une convention a cet
effet et ont d6sign6 pour leurs pl~nipotentiaires

LE PR]ASIDENT DES ETATS-UNIS D'AM]tRIQUE :

M. Charles EVANS HUGHES, secr~taire d'Etat des Etats-Unis d'Am~rique; et

LE PRIISIDENT DE PANAMA :
M. Ricardo J. ALFARO, envoy6 extraordinaire et ministre pl6nipotentiaire de la R~publique

de Panama h Washington ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs trouvs en bonne et due forme, sont
convenus des dispositions suivantes :

Article premier.

Les Hautes Parties contractantes d6clarent leur ferme intention de maintenir le principe
suivant lequel trois milles marins s'6tendant de la ligne c6ti~re vers le large et mesur~s A. partir
de la laisse de basse mer constituent la limite propre des eaux territoriales.

Article II.

i. Le President de Panama convient que Panama ne s'opposera pas hi ce que les autorit6s
des Etats-Unis, de leurs territoires ou possessions, arraisonnent, hors des eaux territoriales de ces
pays, les navires priv6s battant pavillon panamien, pour interroger les personnes qui se trouvent
aL bord et examiner les papiers du navire en vue de s'assurer que le navire ou les personnes qui
se trouvent A bord n'essaient pas d'importer ou n'ont pas import6 des boissons alcooliques aux
Etats-Unis, dans leurs territoires ou possessions, par infraction aux lois qui y sont en vigueur. Si
cet interrogatoire et cet examen fournissent des motifs raisonnables de suspicion, il pourra 6tre
proc6d6 A une visite du navire.

2. S'il y a raisonnablement lieu de croire que le navire a commis, commet ou tente de commettre
une infraction aux lois des Etats-Unis, de leurs territoires ou possessions, interdisant l'importation
de boissons alcooliques, le navire pourra 6tre saisi et conduit dans un port des Etats-Unis, de leurs
territoires ou possessions, pour que le cas soit jug6 conformlment auxdites lois.

Traduit par le Secr6tariat de la Socit6 des
Nations, a titre d'information.

' Translated by the Secretariat of the League
of Nations, for information.
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3. Les droits conf~r~s par le pr6sent article ne pourront 6tre exerc~s h une distance de la c6te
des Etats-Unis, de leurs territoires ou possessions, suprieure a celle que peut franchir en une heure
le navire soupgonn6 de la tentative d~lictueuse, et ne pourront 6tre exerc~s dans les eaux adjacentes
aux eaux territoriales de la zone du canal. Toutefois, si les spiritueux sont destines a tre imports
aux Etats-Unis, dans leurs territoires ou possessions, par un navire autre que le navire arraisonn6
et visit6, la distance, par rapport h la c6te, a laquelle peut 6tre exerc6 le droit conf~r6 par le present
article sera calculde d'apr~s la vitesse de cet autre navire, et non d'apr~s celle du navire arraisonn6.

Article III.

Aucune sanction ne pourra 6tre prise, en vertu des lois des Etats-Unis, t l'gard des navires
ou des personnes, et aucune confiscation de spiritueux ne pourra avoir lieu, aux termes des m~mes
lois, lorsque ces spiritueux figurent sur la liste des provisions de bord ou des marchandises destinies
A un port autre qu'un port des Etats-Unis, de leurs territoires ou possessions et se trouvent a bord
de navires panamiens A destination ou en provenance de ports des Etats-Unis, de leurs territoires
ou possessions, ou traversant leurs eaux territoriales ; ce transport sera r~gi par les prescriptions
actuelles de la loi sur le transit des spiritueux par le canal de Panama, etant entendu que lesdits
spiritueux devront rester constamment sous scell6s tant que le navire qui les transporte se trouvera
dans lesdites eaux territoriales et qu'aucune quantit6 de ces spiritueux ne devra, ?t aucun moment
et en aucun lieu, tre d~charg~e aux Etats-Unis, dans leurs territoires ou possessions.

Article IV.

Lorsqu'une demande d'indemnit6 sera pr~sent6e en faveur d'un navire panamien, motiv~e
par une perte ou un dommage r6sultant de l'exercice indfi ou abusif des droits conf~r~s par l'article II
de la pr~sente convention ou par le fait que ledit navire s'est vu refuser le b~n6fice des dispositions
de l'article III, cette demande sera examinee conjointement par deux personnes, chacune des
Hautes Parties contractantes en d~signant une.

Il sera donna suite aux recommandations contenues dans le rapport conjoint de ces deux
personnes. Si l'accord ne peut se faire sur un rapport conjoint, la demande sera soumise a la Cour
permanente d'arbitrage de La Haye, cr6e par la Convention pour le r~glement pacifique des
diff~rends internationaux, conclue a La Haye le 18 octobre 1907. Le Tribunal d'arbitrage sera
constitu6 conformment t L'article 87 (chapitre IV) et A l'article 59 (chapitre III) de ladite
Convention. La procedure sera rdgie par les dispositions du chapitre IV de ladite Convention et du
chapitre III (en tenant particuli~rement compte des articles 70 et 74, mais A L'exclusion des
articles 53 et 54) dans la mesure oii le Tribunal estimera les dispositions en question applicables et
compatibles avec les stipulations de la pr6sente convention. Les sommes alloues par le Tribunal
A la suite d'une demande de ce genre devront 6tre payees dans les dix-huit mois qui suivront la
date de la sentence d~finitive, sans int~r~t ni d~duction, sauf la d~duction sp~cifi~e ci-apr~s. Chaque
gouvernement supportera ses propres dpenses. Les d~penses du Tribunal seront couvertes au moyen
d'une d~duction proportionnelle, op6r~e sur le montant des sommes alloues, A raison de 5 %
desdites sommes, ou A un taux inf~rieur, convenu entre les deux gouvernements. Le d~ficit, s'il y a
lieu, sera couvert A parts 6gales par les deux gouvernements.

Article V.

La pr6sente convention devra Wtre ratifi~e et restera en vigueur pendant une p~riode d'un an
A partir de la date de l'change des ratifications.

Trois mois avant l'expiration de cette priode d'un an, chacune des HautesParties contractantes
pourra notifier A l'autre son ddsir de proposer des modifications aux termes de la convention.

No. 3200
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Si les deux Parties ne peuvent se mettre d'accord sur les modifications propos~es avant
1'expiration de la p6riode d'un an vis6e ci-dessus, la convention cessera d'avoir effet a la fin de ladite
p6node.

Si aucune des deux Parties ne notifie a 'autre son d~sir de proposer des modifications, la
convention restera en vigueur pendant une nouvelle ann6e, et ainsi de suite automatiquement,
toujours sous r6serve qu'au cours de chaque p~riode d'un an, chacune des Parties aura le droit de
proposer des modifications au trait6, trois mois avant son expiration, comme il est pr~vu ci-dessus'
et que, si les deux Parties ne se mettent pas d'accord sur ces modifications avant 1'expiration de la
p6riode d'un an, la convention cessera d'avoir effet h la fin de ladite p6riode.

Article VI.

Au cas oil l'une ou I'autre des Hautes Parties contractantes se trouverait empch6e, soit par
une d~cision judiciaire, soit par une mesure legislative, de donner plein effet aux dispositions de
la pr6sente convention, ladite convention prendra automatiquement fin. Dans ce cas, ou A 1'expiration
de la pr~sente convention A une date quelconque, chacune des Hautes Parties contractantes jouira
de tous les droits qu'elle aurait poss6d6s si la convention n'avait pas 6t6 conclue.

La pr~sente convention sera dfiment ratifi~e par le Pr6sident des Etats-Unis d'Am~rique,
sur l'avis et avec le consentement du S6nat, et par le Pr6sident de Panama, dans les conditions
pr6vues par la Constitution panamienne, et les ratifications seront 6chang~es h Washington aussit6t
que possible.

En foi de quoi les pl6nipotentiaires des deux Parties ont sign6 la pr6sente convention en double
expedition et y ont appos6 leurs cachets.

Fait dans la ville de Washington, le six juin mil neuf cent vingt-quatre.

Charles EVANS HUGHES.

R. J. ALFARO.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 3200. - CONVENIO 1 ENTRE LOS ESTADOS UNIDOS DE AMERICA
Y LA REPUBLICA DE PANAMA QUE MODIFICA EL CONVENIO
PARA LA PREVENCION DEL CONTRABANDO DE LICORES
EMBRIAGANTES, FIRMADO EN WASHINGTON EL 6 DE JUNTO
DR 1924, Y REGLAMENTA EL TRANSPORTE DE TALES LICORES
POR LA ZONA DEL CANAL DESDE UN PUNTO A OTRO DEL
TERRITORIO DE LA REPUBLICA DE PANAMA. FIRMADO EN
PANAMA, EL 14 DE MARZO DE 1932.

Textes officiels anglais et espagnol communiquds par le secrdtaire d'Etat aux Abfaires dtrang res de la
Rdpublique de Panama. L'enregistrement de cette convention a eu lieu le 12 luin 1933.

Cette convention a jdt transmise au Secritariat Par le (( Department ol State ) du Gouvernement des
Etats-Unis d'Amdrique le 27 mai 1933.

EL PRESIDENTE DE LA REP6BLICA DE PANAMA y EL PRESIDENTE DE LOS ESTADOS UNIDOS DE
AMPERICA, de conformidad con las estipulaciones del Articulo 50 del Convenio entre la Repfiblica
de Panam4 y los Estados Unidos de America para la prevenci6n del contrabando de licores embria-
gantes, firmado en Washington, el 6 de junio de 1924, y deseando modificar el dicho Convenio
afiadi6ndole un articulo que reglamente el trinsito por el territorio de la Zona del Canal, estipulado
en el Articulo VI del Tratado 2 firmado en Washington el 18 de Noviembre de 1903, en lo que respecta
al embarque de licores alcoh6licos desde un punto de la Repdiblica de Panamd a otro punto de la
Repiiblica de Panamd, han acordado celebrar un Convenio con tal prop6sito y han nombrado como
sus Plenipotenciarios :

EL PRESIDENTE DE LA REPdBLICA DE PANAMA

A Su Excelencia Enrique GEENZIER, Secretario de Relaciones Exteriores de la Repdiblica
de PanamA, y

EL PRESIDENTE DE LOS ESTADOS UNIDOS DE AMtRICA

Al sefior Roy T. DAVIS, Enviado Extraordinario y Ministro Plenipotenciario de los Estados
Unidos de Am6rica ante la Repdiblica de Panami;

Quienes, habi~ndose comunicado los plenos poderes y hallAndolos en buena y debida forma
han convenido en lo siguiente :

Articulo I.

No se aplicard pena o decomiso conforme a las leyes de los Estados Unidos de America ni a los
licores alcoh6licos ni a los vehiculos ni a las personas, por raz6n del transporte de tales licores cuando

1 L'6change des ratifications a eu lieu 4 Panama, le 25 mars 1933.
2 DE MARTENS, Nouveau Recueil gdniral de Traitds, deuxi~me s~rie, tome XXXI, page 599.
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No. 3200. CONVENTION BETWEEN THE REPUBLIC OF PANAMA
AND THE UNITED STATES OF AMERICA MODIFYING THE
CONVENTION FOR THE PREVENTION OF THE SMUGGLING OF
INTOXICATING LIQUORS SIGNED AT WASHINGTON, JUNE 6,
1924, AND REGULATING THE TRANSPORTATION OF ALCOHOLIC
LIQUORS THROUGH THE TERRITORY OF THE CANAL ZONE
FROM ONE POINT IN THE REPUBLIC OF PANAMA TO ANOTHER
POINT IN THAT REPUBLIC. SIGNED AT PANAMA, MARCH 14,
1932.

English and Spanish official texts communicated by the Secretary of State for Foreign Affairs of the
Republic of Panama. The registration of this Convention took place June 12, 1933.

This Convention was transmitted to the Secretariat by the Department of State of the Governement
of the United States of America, May 27, 1933.

THE PRESIDENT OF THE UNITED STATES OF AMERICA and THE PRESIDENT OF THE REPUBLIC
OF PANAMA desiring, in accordance with the provisions of Article V of the Convention between
the United States of America and the Republic of Panama for the Prevention of Smuggling of
Intoxicating Liquors, signed at Washington, June 6, 1924, to modify the said Convention by
adding to it an article which shall regulate transit through the territory of the Canal Zone, referred
to in Article VI of the Treaty 2 signed at Washington, on November 18, 1903, with respect to the
shipment of alcoholic liquors from one point in the Republic of Panama to another point in the
Republic of Panama, have decided to conclude a convention for that purpose and have appointed
as their plenipotentiaries:

THE PRESIDENT OF THE UNITED STATES OF AMERICA:

Mr. Roy T. DAVIS, Envoy Extraordinary and Minister Plenipotentiary of the United
States of America to the Republic of Panama ; and

THE PRESIDENT OF THE REPUBLIC OF PANAMA:

His Excellency Enrique GEENZIER, Secretary for Foreign Affairs

Who, having communicated their full powers found in good and due form, have agreed as
follows:

Article I.

No penalty of forfeiture under the laws of the United States of America shall be applicable
or attach to alcoholic liquors or to vehicles or persons by reason of the carriage of such liquors

I The exchange of ratifications took place at Panama, March 25, 1933.
2 British and Foreign State Papers, Vol. 96, page 553.
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se hallen en tr~nsito, bajo sello y certificado de autoridad panamefia, de los puertos terminales
del Canal a las ciudades de Panamd y Col6n y de las ciudades de PanamA y Col6n a los puertos
terminales del Canal, cuando dichos licores sean para la exportaci6n y entre las ciudades de Panama
y Col6n y cualquiera otro punto de la Repfiblica y entre dos puntos cualesquiera del territorio de
la Repfiblica, cuando en cualquiera de esos casos el medio directo o natural de comunicaci6n
sea a trav6s del territorio de ]a Zona del Canal, y siempre que tales licores permanezcan bajo dichos
sello y certificados mientras pasan por el territorio de la Zona del Canal.

Articulo II.

El Articulo I de la presente Convenci6n esti destinado a constituir parte integrante de la
Convenci6n de 6 de junio de 1924, y corno tal estard sujeto a las estipulaciones de sea Convenci6n
en lo relativo a su modificaci6n y a su terminaci6n.

Si la esencia del Articulo I de la presente Convenci6n fuere incorporada en cualquier tratado
que en lo futuro pueda pactarse entre la Repdiblica de Panama y los Estados Unidos de Am6rica,
la presente Convenci6n caducard automAticamente cuando tal Tratado entre en vigor.

Articulo III.

La presente Convenci6n serd ratificada por las Altas Partes contratantes de acuerdo con lo
estipulado en las Constituciones de la Repfiblica de Panama y de los Estados Unidos de America
y las ratificaciones sern canjeadas en PanamA tan pronto como sea posible. Esta Convenci6n
entrarA en vigor en ]a fecha del canje de ratificaciones.

En testimonio de lo cual los respectivos Plenipotenciarios han firmado la presente Convenci6n
en duplicado en las lenguas castellana e inglesa, en dos ejemplares aut6nticos, a los cuales han
adherido sus sellos respectivos.

Hecho en la ciudad de PanamA, hoy catorce de Marzo del afio de mil novecientos treinta y dos.

Enrique GEENZIER.

No 3200



1933 League of Nations - Treaty Series. 411

when they are in transit under seal and under certificate by Panamanian authority from the terminal
ports of the Canal to the cities of Panama or Colon or from the cities of Panama or Colon to the
terminal ports of the Canal when said liquors are intended for exportation, or between the cities
of Panama or Colon and any other points of the Republic or between any two points of the territory
of the Republic when in any of these cases the direct or natural means of communication is through
Canal Zone territory and provided that such liquors remain under the said seals and certificates
while they are passing through Canal Zone territory.

Article II.

Article I of the present convention shall be deemed to constitute an integral part of the
convention of June 6, 1924, and as such shall be subject to the provisions of that convention
regarding modification and termi-.ation.

If the substance of Article i of the present convention be incorporated in any treaty which
may hereafter be concluded between the United States of America and the Republic of Panama,
the present convention shall automatically lapse when such treaty shall come into force.

Article III.

The present convention shall be ratified by the High Contracting Parties in accordance with
the requirements of the constitutions of the United States of America and the Republic of Panama,
respectively, and the ratifications shall be exchanged at Panama as soon as possible. The convention
shall enter into force on the date of the exchange of ratifications.

In witness thereof, the respective Plenipotentiaries have signed the present Convention in
duplicate, in the English and Spanish languages, both of which shall be authentic, and have hereunto
affixed their seals.

Done in the City of Panama this fourteenth day of March, in the year of our Lord one thousand
nine hundred and thirty-two.

Roy T. DAvis.

Es fiel copia
PanamA, Mayo 17 de 1933.

El Secretario de Relaciones Exteriores,
J. D. Arosemena.

No. 3200
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1 TRADUCTION. - TRANSLATION.

No 3200. - CONVENTION ENTRE LES ITATS-UNIS D'AM]RIQUE
ET LA RIPUBLIQUE DE PANAMA AMENDANT LA CONVENTION
POUR LA REPRESSION DE LA CONTREBANDE DES BOISSONS
ALCOOLIQUES, SIGNtE A WASHINGTON, LE 6 JUIN 1924, ET
R"PGLEMENTANT LE TRANSPORT DE CES BOISSONS A TRAVERS
LE TERRITOIRE DE LA ZONE DU CANAL ENTRE DEUX POINTS
DE LA RtEPUBLIQUE DE PANAMA. SIGNP-E A PANAMA, LE 14
MARS 1932.

LE PRASIDENT DE LA RAPUBLIQUE DE PANAMA et LE PRISIDENT DES ETATS-UNIS D'AMtRIQUE,
conform6ment aux dispositions de l'article 5 de la Convention entre la R6publique de Panama et
les Etats-Unis d'Am6rique pour la r6pression de la contrebande des boissons alcooliques, sign~e
i Washington, le 6 juin 1924, et d6sireux de modifier ladite convention en y ajoutant un article

r6glementant le transit h travers le territoire de la zone du canal, vis6 A 1 article VI du Trait6 sign6
A Washington, le 18 novembre 1903, en ce qui concerne le transport par bateau de boissons
alcooliques d'un point de la R6publique de Panama k un autre point de ladite r6publique, ont
convenu de conclure une convention i cet effet et ont nomm6 pour leurs pl6nipotentiaires:

LE PRAlSIDENT DE LA RitPUBLIQUE DE PANAMA :

S. E. M. Enrique GEENZIER, secr6taire d'Etat aux Affaires 6trang~res de la R~publique
de Panama,; et

LE PRASIDENT DES ETATS-UNIS D'AMARIQUE:

M. Roy T. DAVIS, envoy6 extraordinaire et ministre pl6nipotentiaire des Etats-Unis
d'Am6rique aupr~s de ]a R~publique de Panama ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs et les avoir trouv~s en bonne et due
forme, sont convenus des dispositions suivantes :

A rticle premier.

Aucune sanction ne sera prise, en vertu des lois des Etats-Unis d'Am6rique, a l'6gard des v6hi-
cules et des personnes, et aucune confiscation de boissons alcooliques ne pourra avoir lieu en raison
du transport de ces boissons, lorsqu'elles se trouvent en transit, sous scell6s et certificat d'une
autorit6 panamienne, entre les ports terminus du canal et les villes de Panama et de Colon et entre
les villes de Panama et de Colon et les ports terminus du canal, si ces boissons sont destin6es A
l'exportation, et entre les villes de Panama et de Colon et tout autre point de la R~publique, ou entre
deux points quelconques du territoire de la R6publique, si, dans Fun quelconque de ces cas, la voie
directe et naturelle de communication passe par le territoire de la zone du canal, et toujours h
condition que ces boissons restent sous lesdits scell6s et certificats pendant tout leur passage par
le territoire de la zone du canal.

'Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.
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Article II.

L'article premier de la pr~sente convention est destin6 i faire partie int~grante de la
convention du 6 juin 1924 et, h ce titre, il sera assujetti aux dispositions de cette convention en ce
qui concerne sa modification et son expiration.

Si la matire de l'article premier de la pr~sente convention est ins~r~e dans un trait6 quelconque
qui pourrait tre conclu par la suite entre la R~publique de Panama et les Etats-Unis d'Am~rique,
la pr~sente convention se trouvera automatiquement abrog~e lorsque ce trait6 entrera en vigueur.

Article III.

F-' La pr~sente convention sera ratifi~e par les Hautes Parties contractantes, conform~ment aux
dispositions des constitutions de la R6publique de Panama et des Etats-Unis d'Am6rique, et les
ratifications seront 6chang6es h Panama aussit6t que possible. La pr~sente convention entrera en
vigueur h la date de 1'6change des ratifications.

En foi de quoi les pl6nipotentiaires ci-dessus d6sign6s ont sign6 la pr6sente convention, en
double exp6dition r6dig~e en langues espagnole et anglaise, en deux exemplaires originaux, auxquels
ils ont appos6 leurs cachets.

Fait en la Ville de Panama, le quatorze mars mi neuf cent trente-deux.

Enrique GEENZIER.

Roy T. DAVIS.

No. 3200
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ANNEXE XXXIV

SIGNATURES, RATIFICATIONS, ADHIt-
SIONS, PROLONGATIONS, DItNON-
CIATIONS, ETC.

No 222. - CONVENTION I INTERNATIO-
NALE DE L'OPIUM. SIGNItE A LA
HAYE, LE 23 JANVIER 1912.

SIGNATURES ET RATIFICATION

Les signatures et ratification ci-apr~s par
la Turquie ont 6t6 communiqu~es par le ministre
des Pays-Bas t Berne, le 26 septembre 1933.

1 Vol. VIII, pages 187, 236 et suivantes ; vol.
XI, page 414; vol. XV, page 310; vol. XIX,
page 282 ; vol. XXIV, page 162; vol. XXXI,
page 244 ; vol. XXXV, page 298 ; vol. XXXIX,
page 167 ; vol. LIX, page 346 ; vol. CIV, page 495;
vol. CVII, page 461 ; et vol. CXVII, page 48, de
ce recueil.

ANNEX XXXIV.

SIGNATURES, RATIFICATIONS, ACCES-
SIONS, PROLONGATIONS, DENUN-
CIATIONS, ETC.

No. 222. - INTERNATIONAL OPIUM CON-
VENTION 1. SIGNED AT THE HAGUE,
JANUARY 23, 1912.

SIGNATURES AND RATIFICATION.

The following signatures and ratification
by Turkey were communicated by the Nether-
lands Minister at Berne, September 26, 1933.

o Signatures
• ., ' of the Protocol

.... w . respecting the
Sa teQs plating into

States - 0 8 " 0 force of the
9 U U Convention

4 0 P. (dates
of entry into

0 force)

Turkey . September - September September
15, 1933 15,1933 15, 1933

1 Vol. VIII, page 187, 236 and following ; Vol.
XI, page 415 ; Vol. XV, page 311 ; Vol. XIX,
page 283; Vol. XXIV, page 163; Vol. XXXI,
page 245 ; Vol. XXXV, page 299; Vol. XXXIX,
page 167 ; Vol. LIX, page 346 ; Vol. CIV, page 495;
Vol. CVII, page 461 ; and Vol. CXVI, page 48,
of this Series.



1933 League of Nations - Treaty Series. 417

NO 269. - CONVENTION 1 INTERNATIO-
NALE POUR LA SUPPRESSION DE LA
TRAITE DES FEMMES ET DES EN-
FANTS. SIGNIIE A GENLtVE, LE 30 SEP-
TEMBRE 1921.

Entrie en vigueur de la convention pour le
Danemark.

D'apr~s la d6claration faite par le Gouver-
nement danois en ratifiant cette convention,
celle-ci ne devait prendre effet, en ce qui con-
cerne le Danemark, qu'A l'entr~e en vigueur du
Code p~nal danois du 15 avril 193o. Par une
communication en date du IO juillet 1933, le
dl6gu6 permanent du Danemark aupr~s de la
Soci6t6 des Nations a inform6 le Secr6taire
g6n~ral de la Soci~t6 des Nations que ledit code
est entr6 en vigueur le ier janvier 1933 et que
la convention a, en consequence, pris effet,
pour le Danemark, A partir de la m~me date.

RATIFICATION

D~p6t :
BRtSIL ................ 18 aofit 1933.

No. 269. - INTERNATIONAL CONVEN-
TION ' FOR THE SUPPRESSION OF THE
TRAFFIC IN WOMEN AND CHILDREN.
SIGNED AT GENEVA, SEPTEMBER
30, 1921.

Entry into force of the Convention as regards
Denmark.

According to the Declaration made b' the
Danish Government when ratifying the Con-
vention, the latter was to take effect, in respect
of Denmark, only upon the coming into force
of the Danish Penal Code of April 15, 1930.
By a communication dated July io, 1933,
the Permanent Delegate of Denmark accredited
to the League of Nations informed the Secretary-
General that the said Code entered into force
on January Ist, 1933, and that the Convention
has consequently become effective, for Denmark,
as from that date.

RATIFICATION.

Deposit :
BRAZIL ......... .... August 18, 1933.

1 Vol. IX, page 415; vol, XV, page 310; vol.
XIX, page 282 ; vol. XXIV, page 162; vol.
XXVI, page 418; vol. XXXV, page 300; vol.
XXXIX, page 167; vol. XLV, page 99; vol. L,
page 16o ; vol. LIV, page 388; vol. LXIII, page
378; vol. LXXXIII, page 373; vol. XCII, page
367 ; vol. C, page 156 ; vol. CVII, page 462 ; vol.
CXI, page 403 vol. CXVII, page 49; vol. CXXII,
page 322, et vol. CXXXIV, page 399, de ce recueil.

' Vol. IX, page 415, Vol. XV, page 311, Vol.
XIX, page 283 ; Vol. XXIV, page 163; Vol.
XXVI, page 419; Vol. XXXV, page 301; Vol.
XXXIX, page 167; Vol. XLV, page 99; Vol. L,
page 16o; Vol. LIV, page 388 ; Vol. LXIII, page
378 ; Vol. LXXXIII, page 373 ; Vol. XCII, page
367 ; Vol. C, page 156; Vol. CVII, page 462 ; Vol.
CXI, page 403 ; Vol. CXVlI, page 49 ; Vol, CXXII,
page 322 ; and Vol. CXXXIV, page 399, of this
Series.
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No 297. - CONVENTION ' PORTANT Rig-
GLEMENTATION DE LA NAVIGATION
AlZRIENNE. SIGN]EE A PARIS, LE 13
OCTOBRE 1919.

PROTOCOLE 2 RELATIF A DES AMENDEMENTS AUX

ARTICLES 3, 5, 7, 15, 34, 37, 41, 42 ET AUX

CLAUSES FINALES DE LA CONVENTION CI-

DESSUS. SIGNA A PARIS, LE 15 JUIN 1929.

Communiqud par l'envoyd extraordinaire et
ministre pldnipotentiaire des Pays-Bas ii
Berne, le 29 juillet 1933, et le secrdtaire gdndral
de ta Commission internationale de navigation
adrienne.

1 Vol. XI, page 173 ; vol. XXIV, page 174;

vol. LIX, page 346 ; vol. LXIII, page 389 ; vol.
LXXVIII, page 438; et vol. CXVII, page 54, de
ce recueil.

2 Entr6 en vigueur le 17 mai 1933.

No. 297. - CONVENTION ' RELATING TO
THE REGULATION OF AERIAL NAVI-
GATION. SIGNED AT PARIS, OCTOBER
13, 1919.

PROTOCOL 2 CONCERNING AMENDMENTS TO ARTI-

CLES 3, 5, 7, 15, 34, 37, 41, 42 AND TO THE

FINAL PROVISIONS OF THE ABOVE-MENTIONED

CONVENTION. SIGNED AT PARIS, JUNE 15,

1929.

Communicated by the Netherlands Envoy
Extraordinary and Minister Plenipotentiary
at Berne, July 29, 1933, and by the Secretary-
General of the International Commission for
Air Navigation.

"Vol. XI, page 173; Vol. XXIV, page 174;
Vol. LIX, page 346; Vol. LXIII, page 389; Vol.
LXXVIII, page 438; and Vol. CXVII, page 54, of
this Series.

2 Came into force May 17, 1933.

Ddp6t des ratifications

DANEMARK .......
FRANCE ......
SARRE .. ........
PORTUGAL .....

BELGIQUE .........
ETAT LIBRE D'IRLANDE
SUtDE .. ........
AUSTRALIE .......
CANADA ......

GRANDE-BRETAGNE ET
IRLANDE DU NORD

NO UVELLE-ZIILANDE
UNION SUD-AFRICAINE
INDE ............
SIAM .. .........
ITALIE. ..........
ROUMANIE .........
GRkCE. ..........
YOUGOSLAVIE ....
BULGARIF .........
PAYS-BAS .........
POLOGNE. .........
TCHACOSLOVAQUIE . .
JAPON ..........
CHILI ............
URUGUAY .........

Adhesions :

17 octobre 1929.
8 novembre 1929.

14 novembre 1929.
24 janvier 1930.

8 mars 1930.
9 avril 1930.

21 juillet 1930.
19 septembre 1930.
19 septembre 1930.

19 septembre 1930.
19 septembre 1930.
19 septembre 1930.
16 octobre 1930.

7 novembre 1930.
25 novembre 1930.
19 d~cembre 1930.
17 avril 1931.
6 juillet 1931.

21 juillet 1931.
18 septembre 1931.
24 septembre 1931.
8 octobre 1931.

25 mars 1932.
31 janvier 1933.
17 mai 1933.

FINLANDE ......... effectives .k partir du
NORVAGE ... ...... J 17 mal 1933.

Deposit of ratifications.:
DENMARK .........

FRANCE ..........
SAAR ...........

PORTUGAL .....

BELGIUM ........

IRISH FREE STATE..

SWEDEN ..........
AUSTRALIA .......

CANADA ......

GREAT BRITAIN AND
NORTHERN IRELAND .
NEW ZEALAND . . .

UNION OF SOUTH AFRICA
INDIA . . . . . . .
SIAM ...........
ITALY . . . . . . .

ROUMANIA .........
GREECE ......
YOUGOSLAVIA ....
BULGARIA .....
THE NETHERLANDS.
POLAND ......

CZECHOSLOVAKIA . .
JAPAN . . .. ...

CHILE . . . . . . .

URUGUAY .........

October 17, 1929.
November 8, 1929.
November 14, 1929.
January 24, 1930.
March 8, 1930.
April 9, 1930.
July 21, 1930.
September 19, 1930.
September 19, 1930.

September 19, 1930.
September 9, 1930.
September 19, 1930.
October 16, 1930.
November 7, 1930.
November 25, 1930.
December 19, 1930.
April 17, 1931.
July 6, 1931.
July 21, 1931.
September 18, 1931.
September 24, 1931.
October 8, 1931.
March 25, 1932.
January 31, 1933.
May 17, 1933.

A ccessions :

FINLAND ....... . effective as from
NORWAY ...... I May 17, 1933.
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1 TRADUCTION. - TRANSLATION.

La Commission internationale de navigation
adienne a, au cours de sa seizi~me session
rdunie h Paris sous la prdsidence de M. Pierre-
Etienne Flandrin, assist6 de M. Albert Roper,
secrdtaire gdn~ral, approuv6 dans sa stance
du 15 juin 1929, conformdment aux dispositions
de l'article 34 de la Convention portant rdgle-
mentation de la navigation airienne, des
modifications aux articles 3, 5, 7, 15, 34, 37, 41,
42 et aux clauses finales de ladite convention
qui seront rddig6s comme suit, en franqais, en
anglais et en italien :

[The International Commission for Air navi-
gation, in the course of its sixteenth session,
which was held in Paris, the President being
M. Pierre-Etienne Flandin, assisted by M.
Albert Roper, Secretary-General, and at its
meeting of June 15th, 1929, proceeded in
accordance with the provisions of Article 34
of the Convention relating to the Regulation
of Aerial Navigation, to approve the amend-
ments to Articles 3, 5, 7, 15, 34, 37, 41, 42 and
to the final provisions of the said Convention,
which Articles and provisions will accordingly
read as follows in French, English and Italian :]

TEXTE ITALIEN. ITALIAN TEXT

Article 3.

Chaque Etat contractant a
le droit d'interdire, pour rai-
son d'ordre militaire ou dans
l'intdr~t de la sdcurit6 pu-
blique, aux a~ronefs ressortis-

°sant aux autres Etats con-
tractants, sous les peines pr6-
vues par sa legislation et sous
rdserve qu'il ne sera fait
aucune distinction h cet dgard
entre ses adronefs privds et
ceux des autres Etats contrac-
tants, le survol de certaines
zones de son territoire.

Chaque Etat contractant
peut autoriser, A titre excep-
tionnel et dans l'int6r~t de la
s~curit6 publique, le survol
desdites zones par ses adronefs
nationaux.

L'emplacement et l'dtendue
des zones interdites seront
pr~alablement rendus publics
et seront notifids ainsi que les
autorisations exceptionnelles
ddlivrdes en vertu du para-
graphe prcddent, a tous les
autres Etats contractants ainsi
qu'a la Commission interna-
tionale de navigation adrienne.

Article 3.

Each contracting State is
entitled for military reasons
or in the interest of public
safety to prohibit the aircraft
of the other contracting Sta-
tes, under the penalties pro-
vided by its legislation and
subject to no distinction being
made in this respect between
its private aircraft and those
of the other contracting States
from flying over certain areas
of its territory.

Each contracting State may
as an exceptional measure and
in the interest of public sa-
fety, authorise flight over the
said areas by its national
aircraft.

The position and extent of
the prohibited areas shall be
previously published and shall
be notified as well as the
exceptional authorisations is-
sued under the last preceding
paragraph, to all the other
contracting States as well as to
the International Commission
for Air Navigation.

Articolo 3

Ogni Stato contraente ha
il diritto di vietare, per ragioni
d'ordine militare o nell'inte-
resse della sicurezza pubblica,
ilvolo al disopra dideterminate
zone del suo territorio agli aero-
mobili degli altri Stati con-
traenti sotto minaccia delle
pene sancite dalle proprie
leggi e con la riserva che non
sar fatta alcuna distinzione,
a questo riguardo, tra i suoi
aeromobili privati e quelli
degli altri Stati contraenti.

Ogni Stato contraente puo'
autorizzare, *a titolo eccezio-
nale, e nell' interesse della
sicurezza pubblica, il sorvolo
di dette zone agli aeromobili
nazionali.

La posizione e l'estensione
delle zone vietate saranno
preventivamente rese pub-
bliche e saranno notificate,
non altrimenti che le auto-
rizzazioni eccezionali con-
cesse in virth del precedente
paragrafo, a tutti gli altri
Stati contraenti e alla Com-
missione Internazionale di Na-
vigazione Aerea.

la Soci6t6 des 1 Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secr6tariat de
Nations, 4 titre d'informatioi.
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Chaque Etat contractant se
rdserve en outre le droit, en
temps de paix, dans des cir-
constances exceptionnelles, de
restreindre ou d'interdire pro-
visoirement, et avec effet im-
mddiat, le survol de son terri-
toire ou d'une partie de son
territoire A condition que cette
restriction ou interdiction soit
applicable, sans distinction de
nationalit6, aux adronefs de
tous les autres Etats.

Une telle ddcision sera ren-
due publique, notifide h tous
les Etats contractants et com-
muniqude A la Commission
internationale de navigation
adrienne.

Article 5.

(A insdrer comme dernier ar-
ticle du chapitre premier.)

Chaque Etat contractant a
le droit de conclure des con-
ventions particuli~res avec des
Etats non contractants.

Les stipulations de ces con-
ventions particulibres ne de-
vront pas porter atteinte aux
droits des Parties contrac-
tantes A la prdsente conven-
tion.

Ces conventions particuli6-
res, dans toute la mesure
compatible avec leur objet, ne
devront pas 6tre en contradic-
tion avec les principes gdn6-
raux de la pr6sente conven-
tion.

Elles seront communiqudes
A la Commission internationale
de navigation adrienne qui les
notifiera aux autres Etats
contractants.

Article 7.

L'immatriculation des adro-
nefs visds dans l'article pr6c6-
dent sera faite conform6ment

Each contracting State re-
serves also the right in excep-
tional circumstances in time
of peace and with immediate
effect temporarily to restrict
or prohibit flight over its
territory or over part of its
territory on condition that
such restriction or prohibition
shall be applicable without
distinction of nationality to
the aircraft of all the other
States.

Such decision shall be pu-
blished, notified to all the
contracting States and com-
municated to the Interna-
tional Commission for Air
Navigation.

Article 5.

(To be inserted as the last
article of Chapter I.)

Each contracting State is
entitled to conclude special
conventions with non-con-
tracting States.

The stipulations of such
special conventions shall not
infringe the rights of the
contracting Paties to the pre-
sent Convention.

Such special conventions in
so far as may be consistent
with their objects shall not
be contradictory to the general
principles of the present Con-
vention.

They shall be communica-
ted to the International Com-
mission for Air Navigation
which will notify them to the
other contracting States.

Article 7.

The registration of aircraft
referred to in the last prece-
ding Article shall be made in

Ogni Stato contraente si
riserva inoltre il diritto, in
tempo di pace, in circostanze
eccezionali, di limitare o vie-
tare provvisoriamente, e con
effetto immediato, il sorvolo
del suo territorio o di una
parte del suo territorio, a
condizione che tale limita-
zione o divieto sia applicabile,
senza distinzione di naziona-
litA, agli aeromobili di tutti
gli altri Stati.

Tale decisione sara resa
pubblica, notificata a tutti
gli Stati contraenti e comu-
nicata alla Commissione In-
ternazionale di Navigazione
Aerea.

Articolo 5.

(Da inserire nel Capitolo i o,

come ultimo articolo.)

Ogni Stato contraente ba il
diritto di concludere conven-
zioni particolari con gli Stati
contraenti.

Le stipulazioni di queste
convenzioni particolari non
dovranno derogare ai diritti
delle parti contraenti della
Convenzione attuale.

Queste convenzioni parti-
colari, nella misura compa-
tibile col loro scopo, non
dovranno essere in contra-
dizione con i principi generali
della presente Convenzione.

Esse saranno comunicate
alla Commissione Internazio-
nale di Navigazione Aerea, ]a
quale le notifichera agli altri
Stati contraenti.

Articolo 7.

L'immatricolazione degli
aeromobili prevista nel pre-
cedente articolo sarA fatta in
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aux lois et aux dispositions
sp~ciales de chaque Etat con-
tractant.

Article 15.

Tout a~ronef ressortissant
A un Etat contractant a le
droit de traverser l'atmos-
phre d'un autre Etat sans
atterrir. Dans ce cas, il est
tenu de suivre l'itin~raire fix6
par l'Etat survol6. Toutefois,
pour des raisons de police
g6n6rale, il sera oblig6 d'at-
terrir s'il en regoit l'ordre au
moyen des signaux pr6vus ;k
l'annexe D.

Aucun a~ronef d'un Etat
contractant, susceptible d'6tre
dirig6 sans pilote, ne peut,
sans autorisation sp~ciale, sur-
voler sans pilote le territoire
d'un autre Etat contractant.

Tout a~ronef qui se rend
d'un Etat dans un autre
Etat doit, si le r~glement de
ce dernier l'exige, atterrir sur
un des a~rodromes fixs par
lui. Notification de ces a~ro-
dromes sera donn~e par les
Etats contractants A la Com-
mission internationale de na-
vigation a~rienne, qui trans-
mettra cette notification A
tous les Etats contractants.

Chaque Etat contractant
pourra subordonner 5. son au-
torisation pr~alable l'6tablis-
sement de voies internatio-
nales de navigation a6rienne
et la creation et l'exploitation
de lignes internationales r~gu-
lires de navigation adrienne,
avec ou sans escale, sur son
territoire.

Article 34.

I1 sera institu6, sous le nom
de Commission internationale

accordance with the laws, and
special provisions of each con-
tracting State.

Article 15.

Every aircraft of a con-
tracting State has the right
to cross the air space of
another State without land-
ing. In this case it shall
follow the route fixed by the
State over which the flight
takes place. However, for
reasons of general security it
will be obliged to land if
ordered to do so by means of
the signals provided in An-
nex D.

No aircraft of a contracting
State capable of being flown
without a pilot shall, except
by special authorisation, fly
without a pilot over the ter-
ritory of another contracting
State.

Every aircraft which passes
from one State into another
shall, if the regulations of the
latter State require it, land
in one of the aerodromes fixed
by the latter. Notification of
these aerodromes shall be
given by the contracting Sta-
tes to the International Com-
mission for Air Navigation
and by it transmitted to all
the contracting States.

Every contracting State
may make conditional on its
prior authorisation the esta-
blishment of international air-
ways and the creation and
operation of regular interna-
tional air navigation lines,
with or without landing, on its
territory.

Article 34.

There shall be instituted,
under the name of the Inter-

conformitA delle leggi e delle
disposizioni speciali di ogni
Stato contraente.

Articolo 15.

Ogni aeromobile di uno
Stato contraente ha diritto
di attraversare F'atmosfera
d'un altro Stato contraente
senza atterrare, ma deve, in
tal caso, seguire la rotta
stabilita dallo Stato attra-
versato. Tuttavia, per ragioni
di sicurezza generale sarh
tenuto ad atterrare, se ne
riceve l'ordine per mezzo dei
segnali previsti nell' allegato
D.

Niun aeromobile di uno
Stato contraente, suscettibile
di essere diretto senza pilota,
puo', senza autorizzazione spe-
ciale, sorvolare senza pilota
il territorio di un altro Stato
contraente.

Ogni aeromobile che passa
da uno Stato in un altro deve
se i regolamenti di quest'
ultimo lo esigono, atterrare
in uno degli aeroporti stabi-
liti dal medesimo. SarA data
notificazione di detti aero-
porti, dagli Stati contraenti
alla Commissione Interna-
zionale di Navigazione Aerea,
che la trasmetterh a tutti
gli altri Stati contraenti.

Ogni Stato contraente potrh
subordinare alla sua preven-
tiva autorizzazione lo stabi-
limento di vie internazionali
di navigazione' aerea e la
creazione e l'esercizio di linee
internazionali regolari di navi-
gazione aerea, con o senza
scalo, sul suo territorio.

Articolo 34.

Sarh istituita, col nome di
((Commissione Internazionale
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de navigation adrienne, une
Commission internationale per-
manente plac~e sous l'autorit6
de la Soci6t6 des Nations.

Chaque Etat contractant ne
pourra avoir plus de deux
repr~sentants a la Commis-
sion.

Chaque Etat reprsent6 a
la Commission (la Grande-
Bretagne avec ses Dominions
et l'Inde comptant A cette fin
pour un Etat) aura chacun
une voix.

La Commission internatio-
nale de navigation a6rienne
d~terminera les r~gles de sa
propre procedure et le lieu de
son si~ge permanent, mais
elle sera libre de se r~unir
en tels endroits qu'elle jugera
convenable.,

Cette Commission aura les
attributions suivantes :

a) Recevoir les proposi-
tions de tout Etat contrac-
tant, ou lui en adresser, A
l'effet de modifier ou d'a-
mender les dispositions de
la pr6sente convention ; no-
tifier les changements adop-
t~s ;
b) Exercer les fonctions

qui lui sont d~volues par le
present article et par les
articles 9, 13, 14, 15, 16,
27, 28, 36 et 37 de la
prsente convention ;

c) Apporter tous amen-
dements aux dispositions
des Annexes A h G ;

d) Centraliser et com-
muniquer aux Etats con-
tractants les informations
de toute nature concernant
la navigation a6rienne in-
ternationale ;

e) Centraliser et commu-
niquer aux Etats contrac-
tants tous les renseigne-
ments d'ordre radiot6l6gra-
phique, m~t~orologique et
m6dical, int~ressant la na-
vigation adrienne ;

national Commission for Air
Navigation, a permanent Com-
mission placed under the di-
rection of the League of Na-
tions.

Each contracting State may
have not more than two
representatives on the Com-
mission.

Each State represented on
the Commission (Great Bri-
tain, the British Dominions
and India counting for the
purpose as one State) shall
have one vote.

The International Commis-
sion for Air Navigation shall
determine the rules of its own
procedure and the place of its
permanent seat, but it shall
be free to meet in such places
as it may deem convenient.

The duties of this Commis-
sion shall be :

(a) To receive propo-
sals from or to make pro-
posals to any of the con-
tracting States for the mo-
dification or amendment of
the provisions of the present
Convention, and to notify
changes adopted ;

(b) To carry out the
duties imposed upon it by
the present Article and by
Articles 9, 13, 14, 15, 16,
27, 28, 36 and 37 of the
present Convention ;

(c) To amend the pro-
visions of the Annexes A-
G ;

(d) To collect and com-
municate to the contracting
States information of every
kind concerning interna-
tional air navigation ;

(e) To collect and com-
municate to the contracting
States all information re-
lating to wireless telegraphy,
meteorology and medical
science which may be of
interest to air navigation;

di Navigazione Aerea ), sotto
l'autorith della Societh delle
Nazioni, una Commissione in-
ternazionale permanente.

Ogni Stato contraente non
potrA avere put di due rap-
presentati nella Commissione.

Ogni Stato rappresentato
alla Commissione (la Gran
Bretagna coi suoi Domini e
l'India contando a questo fine
per un solo Stato) avra un
voto.

La Commissione Interna-
zionale di Navigazione Aerea
stabilira la propria procedura
e la propria sede permanente ;
ma sara libera di riunirsi
dovunque lo riterra opportuno.

A questa Commissione com-
petera :

a) Ricevere da ciascuno
degli Stati contraenti o far
loro le proposte di modifi-
cazioni o di emendamenti
alle disposizioni della pre-
sente Convenzione, e noti-
ficare le variazioni adottate:

b) Esercitare le funzioni
che le sono attribuite dal
presente articolo e dagli
articoli 9, 13, 14, 15, 16,
27, 28, 36 e 37 della presente
Convenzione ;

c) Emendare le disposi-
zioni degli allegati A-G ;

d) Raccogliere e comu-
nicare agli Stati contraenti
le informazioni di ogni ge-
nere concernenti la naviga-
zione aerea internazionale ;

e) Raccogliere e comu-
nicare agli Stati contraenti
tutte le notizie relative
alla radiotelegrafia, meteo-
rologia e scienze mediche,
interessanti la navigazione
aerea ;
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f) Assurer la publication
de cartes pour la navigation
a6rienne, conform~ment aux
dispositions de l'annexe F ;

g) Donner des avis sur
les questions que les Etats
pourront soumettre a son
examen.
Toute modification dans les

dispositions de l'une quelcon-
que des annexes pourra 8tre
apport~e par la Commission
internationale de navigation
adrienne, lorsque ladite modi-
fication aura 6t6 approuv~e
par les trois quarts du total
des voix des Etats repr~sentds
A la session et les deux tiers
du total possible des voix qui
pourraient 6tre exprim~es si
tous les Etats 6taient reprd-
sent&s. Cette modification aura
plein effet ds qu'elle aura W
notifi~e, par la Commission
internationale de navigation
adrienne, A tous les Etats
contractants.

Toute modification propo-
s~e aux articles de la prdsente
convention sera discutb par la
Commission internationale de
navigation a6rienne, qu'elle
6mane de l'un des Etats con-
tractants ou de la commission
elle-m~me. Aucune modifica-
tion de cette natrue ne pourra
tre propos~e A l'acceptation

des Etats contractants, si elle
n'a 6t6 approuv6e par les deux
tiers au moins du total pos-
sible des voix.

Les modifications apport~es
aux articles de la convention
(exception faite des annexes)
doivent, avant de porter effet,
6tre express~ment adopt6es
par les Etats contractants.

Les d~penses de la Com-
mission internationale de na-
vigation adrienne seront sup-
port~es par les Etats contrac-
tants dans la proportion fix~e
par ladite commission.

(t) To ensure the publi-
cation of maps for air navi-
gation in accordance with
the provisions of Annex F ;

(g) To give its opinion
on questions which the Sta-
tes may submit for exami-
nation.
Any modifications of the

provisions of any one of the
Annexes may be made by the
International Commission for
Air Navigation when such
modification shall have been
approved by three fourths of
the total votes of the States
represented at the Session and
two thirds of the total possible
votes which could be cast if
all the States were represen-
ted. Such modification shall
become effective from the
time when it shall have been
notified by the International
Commission for Air Naviga-
tion to all the contracting
States.

Any proposed modification
of the Articles of the present
Convention shall be examined
in the International Commis-
sion for Air Navigation, whe-
ther it originates with one of
the contracting States or with
the Commission itself. No
such modification shall be
proposed for adoption by the
contracting States, unless it
shall have been approved by
at least two-thirds of the total
possible votes.

All such modifications of the
Articles of the Convention
(but not of the provisions of
the Annexes) must be for-
mally adopted by the con-
tracting States before they
become effective.

The expenses of the Inter-
national Commission for Air
Navigation shall be borne by
the contracting States in the
proportion fixed by the said
Commission.

j) Assicurare la pubbli-
cazione delle carte per la
navigazione aerea, a norma
delle disposizioni dell'alle
gato F ;

g) Dar parere sulle ques-
tioni che gli Stati sotto-
porranno al suo esame.
Ogni modificazione nelle

disposizioni di uno degli alle-
gati potrh essere apportata
dalla Commissione Interna-
zionale di Navigazione Aerea
quando ]a detta modificazione
sia stata approvata coi tre
quarti del totale dei voti
degli Stati rappresentati alla
sessione, e coi due terzi del
totale possibile dei voti che
potrebbero essere dati, se
tutti gli Stati fossero rappre-
sentati. Questa modificazione
avrt pieno effetto dal giorno
in cui sara stata notificata
dalla Commissione a tutti gli
Stati contraenti.

Le modificazioni proposte
agli articoli della Convenzione
saranno esaminate dalla Com-
missione Internazionale di
Navigazione Aerea, sia che
provengano da uno degli
Stati contraenti, sia dalla
Commissione medesima. Tali
proposte non potranno essere
presentate per l'accettazione
agli Stati contraenti, se non
saranno approvate coi due
terzi almeno del totale asso-
luto dei voti.

Le modificazioni agli arti-
coli della Convenzione, -
non quelle degli allegati, -
dovranno essere adottate uffi-
cialmente dagli Stati contraen-
ti, prima di divenire esecu-
tiore.

Le spese della Commis-
sione Internazionale di Navi-
gazione aerea saranno soste-
nute dagli Stati contfaenti
nella proporzione fissata dalla
detta Commissione.
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Les frais occasionnds par
l'envoi de d~lgations tech-
niques seront support~s par
leurs Etats respectifs.

Article 37.

(Premier alinea.)

En cas de dissentiment
entre deux ou plusieurs Etats
relativement A l'interpr6ta-
tion de la prsente convention,
le litige sera rdgl6 par la Cour
permanente de Justice inter-
nationale. Toutefois si l'un des
Etats int~ress6s n'a pas ac-
cept6 les protocoles concer-
nant la Cour, le litige sera,
sur sa demande, r6gl6 par voie
d'arbitrage.

Article 41.

Tout Etat sera admis a
adh6rer A la prdsente con-
vention.

Cette adhesion sera notifie
par la voie diplomatique au
gouvernement de la R~pu-
blique franqaise et par celui-ci
A tous les Etats signataires ou
adherents.

Article 42.

(Supprimd.)

(CLAUSES FINALES).

En foi de quoi les pl6nipo-
tentiaires ci-apr~s, dont les
pouvoirs ont t6 reconnus en
bonne et due forme, ont sign6
la pr~sente Convention.

La pr~sente convention a
t6 r~dig~e en fran~ais, en

anglais et en italien.
En cas de divergences, le

texte fran~ais fera foi.

The expenses occasioned by
the sending of technical dele-
gations will be borne by their
respective States.

Article 37.

(First paragraph).

In the case of a disagree-
ment between two or more
States relating to the inter-
pretation of the present Con-
vention, the question in dis-
pute shall be determined by
the Permanent Court of Inter-
national Justice. Provided
that, if one of the States con-
cerned has not accepted the
Protocols relating to the Court,
the question in dispute shall,
on the demand of such State,
be settled by arbitration.

Article 41.

Any State shall be permitted
to adhere to the present Con-
vention.

This adhesion shall be noti-
fied through the diplomatic
channel to the Government
of the French Republic, and
by it to all the signatory
or adhering States.

Article 42.

(Deleted).

(FINAL CLAUSES).

In faith whereof the herein-
afternamed Plenipotentiaries
whose powers have been found
in good and due form have
signed the present Convention.

The present Convention has
been drawn up in French,
English and Italian.

In case of divergencies the
French text shall prevail.

Le spese derivanti dall'
invio di delegazioni tecniche
saranno sostenute dagli Stati
rispettivi.

Articolo 37.

(Primo alinea).

In caso di dissenso fra due
e piii Stati, relativamente
alla interpretazione della pre-
sente Convenzione, la contro-
versia sara definita dalla Corte
Permanente di Giustizia In-
ternazionale. Tuttavia, se uno
degli Stati interessati non
ha accettato i Protocolli con-
cernenti la Corte, la contro-
versia sarh, a sua domanda,
regolata per via di arbitrato.

Articolo 41.

Ogni Stato sarA ammesso
ad aderire alla presente Con-
venzione.

Questa adesione sarL noti-
ficata in via diplomatica al
Governo della Repubblica
francese e da questo a tutti
gli Stati firmatari o aderenti.

Articolo 42.

(Soppresso).

(CLAUSOLE FINALI.)

In fede di che i Plenipo-
tenziari, i poteri dei quali
sono stati riconosciuti in buona
e debita forma, hanno firmato
la presente Convenzione.

La presente Convenzione 6
stata redatta in francese, in
inglese e in italiano.

In caso di divergenza fa
fede il testo francese.
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Les soussignds, dfiment autoris~s, d~clarent
accepter, au nom des Etats qu'ils repr~sentent,
les modifications ci-dessus, qui sont propos~es
A l'acceptation d~finitive des Etats contractants.

Le present protocole restera ouvert A la
signature des Etats actuellement Parties con-
tractantes A la convention ; il sera ratifi6 et les
ratifications seront d~pos~es aussit6t que pos-
sible au si~ge permanent de la commission.

I1 entrera en vigueur d&.s que les Etats actuel-
lement Parties contractantes A la convention
auront effectu6 le d~p6t de leurs ratifications.

Les Etats qui deviendront Parties contrac-
tantes A la convention pourront adh~rer au
pr6sent protocole.

Une copie certifi~e conforme du present pro-
tocole sera transmise par le secr~taire g~n~ral a
tous les Etats contractants ainsi qu'aux autres
Etats signataires de la convention portant
rdglementation de la navigation adrienne.

Fait a Paris, le quinze juin mil neuf cent vingt-
neuf, en un seul exemplaire, qui sera d6pos6 dans
les archives de la commission.

Pierre-Etienne FLANDIN,

Prdsident de la Seizi~me Session
de la C. I. N. A.

Albert ROPER,
Secritaire giniral
de la C. I. N. A.

I TRADUCTION. - TRANSLATION.

The undersigned, duly authorised, declare
on behalf of the States which they represent
their acceptance of the above amendments
which are proposed for final acceptance by the
contracting States.

The present Protocol shall remain open for
signature by the States at present contracting,
Parties to the Convention; it shall be ratified,
and ratifications shall be deposited as soon as
possible at the permanent seat of the Commis-
sion.

It shall come into force as soon as the States
at present contracting Parties to the Convention
shall have deposited their ratifications.

States which may hereafter become contrac-
ting Parties to the Convention shall be entitled
to accede to the present Protocol.

A certified copy of the present Protocol shall
be forwarded by the Secretary-General to all
the contracting States as well as to the other
States signatories of the Convention relating to
the Regulation of Aerial Navigation.

Done in Paris on June the fifteenth, one
thousand nine hundred and twenty-nine in
one single copy which shall be deposited in
the archivesof the Commission.

(Signed) Pierre-Etienne FLANDIN,

President of the Sixteenth Session of the
International Commission for Air Navigation.

Albert ROPER,
Secretary- General of the International

Commision for Air Navigation.

Pour l'Australie:

Pour la Belgique :

Pour la Bulgarie :

Pour le Canada:

Pour le Chili:

Pour le Danemark:

Pour la France:

Sefton BRANCKER.

R. VAN CROMBRUGGE.

B. MORFOFF.

Sefton BRANCKER.

M. AMUNATEGUI.

HOSKIAER

P. Et. FLANDIN.
F. CAMERMAN.

[For Australia :]

[For Belgium:]

[For Bulgaria :]

[For Canada:]

[For Chile :]

[For Denmark:]

[For France :]

I Translated by the Secretariat of the League
of Nations, for information.

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.
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Pour la Grande-Bretagne et
l'Irlande du Nord:

Pour la Grdce:

Pour l'Inde :

Pour l'Etat libre d'Irlande:

Pour Il talie :

Pour le Japon

Pour la Nouvelle-Zlande:

Pour les Pays-Bas :

Pour la Perse :

Pour la Pologne

Pour le Portugal:

Pour la Roumanie :

Pour le Territoire de la Sarre

Pour le Siam:

Pour la Suede:

Pour la Tchdcoslovaquie

Pour 1'Union Sud-Africaine:

Pour l' Uruguay :

Pour la Yougoslavie:

Sefton BRANCKER.

N. BOTASSIS.

Sefton BRANCKER.

Vaughan B. DEMPSEY.

R. P. PIccio.

A. GIANNINT.

H. KAWAI.

KABA.

Sefton BRANCKER.

J. LOUDON.

Hussein ALA.

Witold CZAPSKI.

Prof. Dr. LOBO D'AVILA LIMA.

C. DIAMANDY.

J. CHANZY.

Phya VIJITAVONGS.

W. WINTHER.

Ing. Vaclav RoUBIK.

[For
Eric H. Louw.

A. GUANI.

I. GARACHANINE.

[For Great -Britain and
Northern Ireland:]

[For Greece:]

[For India:]

[For the Irish Free State.]

[For Italy:]

[For Japan:]

[For New-Zealand :]

[For The Netherlands :]

[For Persia :]

[For Poland :]

[For Portugal:]

[For Roumania:]

[For the Saar Territory :]

[For Siam:]

[For Sweden:]

[For Czechoslovakia :]

the Union ol South-A/rica:]

[For Uruguay :]

[For Yugoslavia:]

Certifi6 pour copie conforme:

Le Secrdtaire gdnjral
du Minist~re des Afaires itrangdres des Pays-Bas:

A. M. Snouck Hurgronje.

Copie certifi~e conforme

Le Secrtaire gdndral de la C. I. N. A.,

Albert Roper.
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PROTOCOLE 1 RELATIF A DES AMEN-DE-
MENTS AUX ARTICLES 34 ET 4o DE
LA CONVENTION PORTANT REGLE-
MENTATION DE LA NAVIGATION
AtRIENNE DU 13 OCTOBRE 1919. SIGNt
A PARIS, LE ii DE-CEMBRE 1929.

Communiqud par l'envoyd extraordinaire et minis-
Ire pldnipotentiaire des Pays-Bas i Berne,
le 29 juillet 1933, et le secrdtaire gindral de
la Commission internationale de navigation
adrienne.

La Commission internationale de navigation
adrienne, compos~e des repr~sentants des Etats

PROTOCOL ' CONCERNING AMENDMENTS
TO ARTICLES 34 AND 40 OF THE CON-
VENTION RELATING TO THE REGU-
LATION OF AERIAL NAVIGATION OF
OCTOBER 13, 1919. SIGNED AT PARIS,
DECEMBER II, 1929.

Communicated by the Netherlands Envoy Extraor-
dinary and Minister Plenipotentiary at Berne,
July 29 ,I933, and by the Secretary-General
of the International Commission for Air Navi-
gation.

2 TRADUCTION. - TRANSLATION.

The International Commission for Air Navi-
gation, composed of representatives of the

1 Entr6 en vigueur le 17 mai 1933. I Came into force May 17, 1933.

Ddp6t des ratifications :
FRANCE ..........
SARRE .. ........

ETAT LIBRE D'IRLANDE

DANEMARK......

SUPIDE .. ........
AUSTRALIE .......

CANADA ......

GRANDE-BRETAGNE ET
IRLANDE DU NORD

NOUVELLE-ZtLANDE
UNION SUD-AFRICAINE

INDE... "......
SIAM .. .........

BELGIQUE .........
PORTUGAL .....

GRACE .. ........
ROUMANIE .........
YOUGOSLAIVE ....
BULGARIE .........
POLOGNE .........

ITALIE .. ........
TCH]COSLOVAQUIE . .
JAPON .. ........
PAYS-BAS .........
CHILI ............
URUGUAY .........

25 f~vrier 1930.
13 mars 1930.
9 avril 1930.
28 avril 1930
21 juillet 1930.
19 septembre 1930.
19 septembre 1930.

19 septembre 1930.
19 septembre 1930.
19 septembre 1930.
16 octobre 1930.

7 novembre 1930.
17 novembre 1930.
ii d~cembre 1930.
17 avril 1931.
24 juin 1931.

6 juillet 1931.
21 juillet 193
24 septembre 1931.

5 novembre 1931.
13 novembre 1931.
25 mars 1932.
18 avril 1932.
31 janvier 1933.
17 mai 1933.

Deposit of ratifications
FRANCE ..........
SAAR ............

IRISH FREE STATE.
DENMARK .........
SWEDEN ..........
AUSTRALIA .......
CANADA ......

GREAT BRITAIN AND
NORTHERN IRELAND

NEW ZEALAND ...
UNION OF SOUTH AFRICA
INDIA . . . . . . .
SIAM ...........

BELGIUM ........

PORTUGAL .....
GREECE ..........

ROUMANIA .........
YUGOSLAVIA ........
BULGARIA .........
POLAND ......
ITALY ...........
CZECHOSLOVAKIA . . .
JAPAN .. ........
THE NETHERLANDS..
CHILE ............
URUGUAY .........

February 25, 1930.
March 13, 1930.
April 9, 1930.
April 28, 1930.
July 21, 1930.
September 19, 1930.
September 19, 1930.

September 19, 1930.
September 19, 1930.
September 19, 1930.
October 16, 1930.
November 7, 1930.
November 17, 1930.
December 1I, 1930.
April 17, 1931.
June 24, 1931.
July 6, -1931.
July 21, 1931.
September 24, 1931.
November 5, 1931.
November 13, 1931.
March 25, 1932.
April x8, 1932.

January 31, 1933.
May 17, 1933.

Adhdsions :
FINLANDE ...... .. effectives k partir du
NORVtGE ... ...... J 17 mai 1933.
2Traduit par le Secr6tariat de la Soci~t6 des

Nations, h titre d'information.

Accessions :
FINLAND ...... effetive as from
NORWAY .. . . I May 17, 1933.
2 Translated by the Secretariat of the League

of Nations, for information.
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actuellement Parties A la convention, savoir :
l'Australie, la Belgique, la Bulgarie, le Canada,
le Chili, le Danemark, la France, la Grande-
Bretagne et l'Irlande septentrionale, la Grace,
l'Inde, l'Etat libre d'Irlande, l'Italie, le Japon,
la Nouvelle-ZMlande, le Panama, les Pays-Bas,
la Perse; la Pologne, le Portugal, la Roumanie,
le Territoire de la Sarre, le Siam, la Suede,
la Tch6coslovaquie, l'Union Sud-Africaine, l'Uru-
guay, la Yougoslavie, a, au cours de sa dix-
septi~me session r~unie h Paris sous la prsidence
de M. Alejandro Alvarez, ddl~gu6 du Chili,
assist6 de M. Albert Roper, secrdtaire g~n~ral,
approuv6, sans sa s~ance du ii ddcembre 1929,
conform~ment aux dispositions de l'article 34 de la
convention portant r~glementation de la navi-
gation arienne, des modifications aux articles 34
et 40 de ladite convention.

I. Le cinqui~me alin~a de l'article 34,
correspondant au troisi~me alin~a de l'article 34
tel qu'il figure au Protocole du 15 juin 1929
relatif A des amendements aux articles 3, 5, 7,
15, 34, 37, 41, 42, et aux clauses finales de la
convention, sera rddig6 comme suit, en franqais,
en anglais et en italien :

States at present Parties to the Convention,
namely : Australia, Belgium, Bulgaria, Canada,
Chile, Denmark, France, Great Britain and
Northern Ireland, Greece, India, Irish Free
State, Italy, Japan, New Zealand, Panama,
the Netherlands, Persia, Poland, Portugal,
Roumania, Saar Territory, Siam, Sweden,
Czechoslovakia, Union of South Africa, Uru-
guay, Yugoslavia, in the course of its seventeenth
session which was held in Paris, the President
being M. Alejandro Alvarez, Delegate of Chile,
assisted by M. Albert Roper, Secretary-General,
and at its meeting of December iith, 1929, pro-
ceeded in accordance with the provisions of
Article 34 of the Convention relating to the
Regulation of Aerial Navigation, to approve
amendments to Articles 34 and 40 of the said
Convention.

I. The fifth paragraph of Article 34, which
corresponds to the third paragraph of Article 34
as the latter appears in the Protocol of June
15th, 1929, containing amendments to Articles 3,
5, 7, 15, 34, 37, 41, 42 and to the final provisions
of the Convention, shall read as follows in
French, English and Italian :

Chaque Etat reprisent6 t
la Commission aura une voix.

Each State represented on
the Commission shall have
one vote.

Ogni Stato rappresentato
alla Commissione avri un
voto.

II. Le premier alin~a de l'article 40 sera
supprim6.

Les soussign6s, dfiment autoris~s, d~clarent
accepter, au nom des Etats qu'ils repr6sentent,
les modifications ci-dessus, qui sont propos~es
A l'acceptation d~finitive des Etats contractants.

Le present protocole restera ouvert a la
signature des Etats actuellement Parties con-
tractantes a ]a convention ; il sera ratifi6 et les
ratifications seront d6pos6es aussit6t que possible
au si~ge permanent de la commission.

II entrera en vigueur d~s que les ratifications
auront 6t6 dposdes au nom de tous les Etats
actuellement Parties contractantes A la conven-
tion.

Les Etats qui deviendront Parties contrac-
tantes A la convention pourront adh~rer au
present protocole.

Une copie certifife conforme du present
protocole sera transmise par le secrdtaire-
g~n~ral a tous les Etats contractants, ainsi
qu'aux autres Etats signataires de la convention
portant r~glementation de la navigation adrienne.

If. The first paragraph of Article 40 shall
be suppressed.

The undersigned, duly authorised, declare on
behalf of the States which they represent their
acceptance of the above amendments which are
proposed for final acceptance by the contrac-
ting States.

The present Protocol shall remain open for
signature by the States at present Contracting
Parties to the Convention; it shall be ratified, and
ratifications shall be deposited as soon as possible
at the permanent seat of the Commission.

It shall come into force as soon as the States
at present Contracting Parties to the Conven-
tion shall have deposited their ratifications.

States which may hereafter become contrac-
ting Parties to the Convention shall be entitled to
accede to the present Protocol.

A certified copy of the present Protocol shall
be forwarded by the Secretary-General to all
the Contracting States as well as to the other
States signatories of the Convention relating
to the Regulation of Aerial Navigation.
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Fait A Paris, le onze d~cembre mil neuf cent
vingt-neuf, en un seul exemplaire qui sera
d~pos6 dans les archives de la commission.

Alejandro ALVAREZ,

Prdsident de la dix-septieme session
de la C.I.N.A.

Albert ROPER,

Secrdtaire gdndral
de la C.I.N.A.

Pour l'Australie :

Pour la Belgique :
R.

Pour la Bulgarie :

Pour le Canada:

Pour le Chili :

Pour le Danemark:

Pour la France:

Pour la Grande-Bretagne et
l'Irlande septentrionale:

Pour la Grdce:

Pour l'Inde:

At

Pour l'Etat libre d'Irlande:
Comte (

Pour l'Italie:

Pour le Japon:

T. TRU

VAN CR

B. MOR

Philippe

A. AL

nud GRi

E. CHI

lefton BR

N. BoT

ul C. CH

3. O'KEL

R. P. Piccio.
A. GIANNINI.

H. KAWAI

KABA.

T. M. WILKES.

[For Japan:]

Pour la Nouvelle-Zdande: [For New Zealand :]
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Done in Paris on December the eleventh, one
thousand nine hundred and twenty-nine, in
one single copy which shall be deposited in
the archives of the Commission.

Alejandro ALVAREZ,

President of the Seventeenth Session of the
International Commission /or Air Navigation.

Albert ROPER,

Secretary- General of the International Commission
for Air Navigation.

[For Australia :]
MBLE.

[For Belgium :]
OMBRUGGE.

[For Bulgaria :]
RFOFF.

[For Canada:]
Roy.

[For Chile:]
VAREZ.

[For Denmark:]
EGERSEN.

[For France:]
AUMI.

[For Great Britain and
Northern Ireland:]

ANCKER.

[For Greece:]
ASSIS.

[For India:]
ATTERJEE.

[For the Irish Free State:]
LY DE GALLAH.

[For Italy:]
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Pour le Panama:

Pour les Pays-Bas:

Pour la Perse:

Pour la Pologne:

Pour le Portugal:

Pour la Roumanie:

Pour le Territoire de la Sarre:

Pour le Siam :

Pour la Suede:

Pour la Tchdcoslovaquie:

Pour 1'Union Sud-Africaine:

Pour l'Uruguay :

Pour la Yougoslavie:

Certifi6 pour copie conforme:

Le Secrdtaire gdndral du
Minist~re des Afaires dtrang~res des Pays-Bas:

A. M. Snouck Hurgronje.

Copie certifi~e conforme

Le Secrdtaire gindral de la C. I. N. A.:
Albert Rc.,-er.
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[For Panama :1
R. A. AMADOR.

[For The Netherlands:]J. LOUJDON.

[For Persia :]

Hussein ALA.

[For Poland :]

Ing. W. CZAPSKI.

[For Portugal :]

rof. Dr. LOBO D'AvILA LIMA..

[For Roumania:]
C. CESIANU.

[For the Saar Territory :]
J. CHANZY.

[For Siam :]

Phya VIJITAVONGS.

[For Sweden :]

C. CARLBERG.

[For Czechoslovakia:]
Ing. V. ROUBIK.

[For the Union ol South-A/rica:]
C. T. TE WATER.

[For Uruguay:]
A. GUANI.

~[For Yugoslavia :]
I. GARACHANINE.
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No. 1173. - CONVENTION' BETWEEN
THE UNITED KINGDOM AND THE
CZECHOSLOVAK REPUBLIC RELATIVE
TO LEGAL PROCEEDINGS IN CIVIL
AND COMMERCIAL MATTERS, SIGNED
AT LONDON, NOVEMBER II, 1924,

EXCHANGE OF NOTES RESPECTING THE EXTEN-
SION TO SOUTHERN RHODESIA OF THE
PROVISIONS OF THE ABOVE-MENTIONED CON-
VENTION. PRAGUE, APRIL 18, AND MAY 8,
1933.

Communiqud par le secretaire d'Etat aux Affaires
dtrangires de Sa Majestd en Grande-Bretagne,
le 19 juillet 1933.

BRITISH LEGATION.

No 32.
(120/2/33.)

PRAGUE, i8th, April, 1933.

MONSIEUR LE MINISTRE,

I have the honour to notify to Your Excellency
in accordance with Article 14 (2) of the Conven-
tion regarding legal proceedings in civil and
commercial matters, which was signed at
London on ilth November, 1924, the extension
of that convention to Southern Rhodesia.

2. The authority in Southern Rhodesia to
whom judicial and extra-judicial acts and
" commissions rogatoires " should he trans-
mitted is

The Registrar of the High Court,
Salisbury,

Southern Rhodesia,

Vol. XLVIII, page 425 ; vol. LIX, page 386
vol. LXXXII, page 408; vol. CIV, page 503;
vol. CVII, page 4 82; vol. CXI, page 407; et
vol. CXVII, page 65, de ce recueil.

2Traduit par le Secr6tariat de la Soci~t6 des
Nations, h titre d'information.

No 1173. - CONVENTION I ENTRE LE
ROYAUME-UNI ET LA Rt PUBLIQUE
TCHItCOSLOVAQUE, RELATIVE AUX
ACTES DE PROCEDURE EN MATIERE
CIVILE ET COMMERCIALE, SIGNItE A
LONDRES, LE nI NOVEMBRE 1924.

ECHANGE DE NOTES RELATIF A L'APPLICATION
A LA RHODtSIE DU SUD DES DISPOSITIONS DE
LA CONVENTION SUSMENTIONNtE. PRAGUE,
LES 18 AVRIL ET 8 MAI 1933.

Communicated by His Majesty's Secretary ol
State lor Foreign Afairs in Great Britain,
July 19, 1933.

2 TRADUCTIONS. - TRANSLATIONS.

I.

LtGATION
DE GRANDE-BRETAGNE.

No 32.
(120/2/33).

PRAGUE, le 18 avril 1933.

MONSIEUR LE MINISTRE,

J'ai l'honneur de porter a la connaissance de
Votre Excellence, conform6ment h I'article 14
(2) de la Convention relative aux actes de pro-
c~dure en matires civile et commerciale,
sign~e a Londres le ii novembre 1924, que les
effets de cette convention sont 6tendus a la
Rhodfsie du Sud.

2. L'autorit6 de la Rhod6sie du Sud a laquelle
devront tre adress6s les actes judiciaires et
extrajudiciaires, ainsi que les commissions
rogatoires est :

((The Registrar of the High Court,
Salisbury

(Southern Rhodesia) s.

1 Vol. XLVIII, page 425; Vol. LIX, page 386;
Vol. LXXXIII, page 408; Vol. CIV, page 503;
Vol. CVlI, page 482; Vol. CXI, page 407; and
Vol. CXVII, page 65, of this Series.

2Translated by the Secretariat of the League
of Nations, for information.
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and the language to be used in communications
and translations is English.

3. In accordance with Article 14 (2) of the
convention, I beg to state that the extension
now notified will come into force one month
from the date of this note, that is to say, on
the i8th May next.

4. In requesting that Your Excellency will
be so good as to acknowledge the receipt of
this communication, I avail myself of this
opportunity, Monsieur le Ministre, to renew
to Your Excellency the assurance of my highest
consideration.

Joseph ADDISON.

His Excellency
Dr. Eduard Ben~s,

Minister for Foreign Affairs,
Prague.

No 48. 935/33/11-5.

PRAHA, le 8 mai 1933.

MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser A Votre Excellence
reception de la lettre No 32, en date du 18 avril
a.c. concernant l'extension A la Rhod6sie du
Sud de la Convention entre le Royaume-Uni
et la Tchcoslovaquie sur l'assistance judiciaire
en mati~re de droit civil, sign6e A Londres le
ii novembre 1924. Je viens de communiquer
le contenu de la susdite lettre au Minist~re de
la Justice.

Je saisis cette occasion, Monsieur le Ministre,
pour renouveler h Votre Excellence les assu-
rances de ma tr~s haute considdration.

et la langue a employer pour les communica-
tions et les traductions est l'anglais.

3. Conformgment h l'article 14 (2) de la
convention, j'ai l'honneur de d~clarer que
l'extension notifi~e par la pr~sente note entrera
en vigueur un mois apr~s la date de celle-ci,
c'est-h-dire le 18 mai prochain.

4. Je prie Votre Excellence de bien vouloir
accuser rdception de la pr6sente communication
et je saisis cette occasion, etc.

Joseph ADDISON.

Son Excellence
M. Eduard Benes,

Ministre des Affaires 6trang~res,
Prague.

No. 48. 935/33/11-5.

PRAGUE, May 8th, 1933.

MONSIEUR LE MINISTRE,

I have the honour to acknowledge receipt of
Your Excellency's letter No. 32 of April 18th,
1933, concerning the extension to Southern
Rhodesia of the Convention concluded between
the United Kingdom and Czechoslovakia regar-
ding legal proceedings in civil and commercial
matters, signed at London on November iith,
1924. I have just communicated the contents
of the said letter to the Ministry of Justice.

I have the honour to be, etc.,

Pour le Ministre
D r

WELLNER.

A Son Excellence
Monsieur Joseph Addison,

Envoy6 extraordinaire et
lvinistre pl~nipotentiaire

de Sa Majest6 britannique,
A Praha.

Dr. WELLNER.

For the Minister.

To His Excellency,
Joseph Addison, Esq.,

His Britannic Majesty's
Envoy Extraordinary and

Minister Plenipotentiary
at Prague.
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TEXTE ALLEMAND. - GERMAN TEXT.

No 1237. - NOTENWECHSEL 1 ZWISCHEN DER DEUTSCHEN UND DER DANISCHEN
REGIERUNG BETREFFEND EINZELNE VERZOLLUNGSERLEICHTERUNGEN FOR
DIE EINFUHR NACH DEUTSCHLAND VON DANISCHEN LANDWIRTSCHAFTS-
ERZEUGNISSEN. BERLIN, DEN 20. MARZ 1926.

NOTENWECHSEL 2 BETREFFEND DIE KUNDIGUNG VON GEWISSEN VERFUGUNGEN DES OBEN
ERWAHNTEN ABKOMMENS. BERLIN, DEN II. APRIL UND KOPENHAGEN, DEN 26. UND 30.
MAI 1933.

Communiqud par le ddligud permanent du Communicated by the Permanent Delegate of
Danemark aupris de la Socidjt des Nations, Denmark accredited to the League o/ Nations,
le 25 iuillet 1933. July 25, 1933.

I.

KONIGLICH DANISCHE GESANDTSCHAFT.

Journ.-Nr.76.F.I.IX.
L.Nr.1759.

BERLIN, den ii. April 1933.
HERR MINISTERIALDIREKTOR,

Im Anschluss an unsere Besprechungen beehre ich mich festzustellen, dass die K6niglich
Ddinische Regierung und die Reichsregierung sich fiber folgendes geeinigt haben :

Die im vorletzten Absatz des Notenwechsels zwischen der K6niglich Dainischen
Gesandtschaft und dem Auswdrtigen Amt fiber Zollerleichterungen ffir ddnische Erzeugnisse
vom 20. Midrz 1926 vorgesehene Kfindigungsfrist von drei Monaten wird, soweit es sich
um die Vereinbarungen unter Nr. (caus 135 ) nebst Anmerkung des deutschen Zolltarifs
handelt, auf einen Monat verkiirzt.

Diese Vereinbarung unterliegt deutscherseits der Ratifikation ; sie tritt am 1'0. Tage nach
dem Tage in Kraft, an dem die Aushandigung der deutschen Ratifikationsurkunde an die K~niglich
Ddnische Gesandtschaft in Berlin erfolgt.

Es besteht Einverstandnis darfiber, dass diese Vereinbarung schon vom ii. April ab vorl5iufig
angewendet werden soll.

Ich benutze den Anlass, um Ihnen, Herr Ministerialdirektor, den Ausdruck meiner ausge-
zeichnetsten Hochachtung zu erneuern.

(gezeichnet) BOLT-JORGENSEN.

Seiner Hochwohlgeboren
Herrn Ministerialdirektor Ritter,

Auswiirtiges Amt,
Berlin.

Pour copie conforme
Copenhague, le 18 juillet 1933.

H. A. Bernhoft,
Secritaire giniral du Ministre

des AbFaires itrang~res.

1 Vol. LI, page 317, de ce recueil. 'Vol. LI, page 317, of this Series.
En vigueur i partir du Ii avril 1933. 2 In force as from April 11, 1933.
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II.

AuSWARTIGES AMT.

BERLIN, den ii. April 1933.
HERR GESCHAFTSTRAGER

Im Anschluss an unsere Besprechungen beehre ich mich festzustellen, dass die Reichsregierung
und die K6niglich Ddnische Regierung sich fiber folgendes geeinigt haben :

Die im vorletzten Absatz des Notenwechsels zwischen dem Auswdrtigen Amt und
der K6niglich Ddnischen Gesandtschaft fuber Zollerleichterungen filr ddnische Erzeugnisse
vom 20. Mdrz 1926 vorgesehene Kiindigungsfrist von drei Monaten wird, soweit es sich
um die Vereinbarungen unter Nr. (( aus 135 D) nebst Anmerkung des deutschen Zolltarifs
handelt, auf einen Monat verkuirzt.

Diese Vereinbarung unterliegt deutscherseits der Ratifikation ; sie tritt am Io. Tage nach
dem Tage in Kraft, an dem die Aushandigung der deutschen Ratifikationsurkunde an die K6niglich
Danische Gesandtschaft in Berlin erfolgt.

Es besteht Einverstndnis darfiber, dass diese Vereinbarung schon vom xi. April 1933 ab
vorliufig angewendet werden soll.

Gem benutze ich diesen Anlass, um Ihnen, Herr Geschaftstrdger, die Versicherung meiner
ausgezeichnetsten Hochachtung zu erneuern.

(gezeichnet) RITTER.

An den K6niglich Ddnischen
Geschbdftstrdger

Herrn Legationsrat Bolt-Jorgensen,
Berlin.

Pour copie conforme
Copenhague, le 18 juillet 1933.

H. A. Bernhoft,
Secritaire giniral du Minist~re

des Affaires dtrang~res.

III.

DEUTSCHE GESANDTSCHAFT.
KOPENHAGEN.

J.Nr.I6o. III.

VERBALNOTE.

Die Deutsche Gesandtschaft beehrt sich dern K6niglichen Ministerium der Auswrtigen
Angelegenheiten mitzuteilen, dass die Reichsregierung die nachstehende, in dem Notenwechsel
zwischen dem Auswdrtigen Amt und der K6niglich Ddinischen Gesandtschaft fiber Zollerleichterungen
fir ddnische Erzeugnisse vom 20. Marz 1926 zugestandene Zollbindung gemss den Vereinbarungen
des Notenwechsels zwischen 'dem Auswdrtigen Amt und der Kbniglich Ddnischen Gesandtschaft
vom ii. April 1933 zum 19. Juli 1933 kfindigt.
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Nr. des
deutschen Warenbezeicnhung
Zolltarifs

aus Nr. 135 Danischer Steppenkk , dd.nischer Tafelkase, ddnischer Tilsiterkase und ddnischer
sogenannter Backst, nkdse nicht in Einzelpackungen von 2 /2, kg Rohgewicht und
darunter.

Anmerkung : Falls Deutschland einem dritten Lande fuir irgendeine andere besondere
Sorte von Hartkase einen niedrigeren Zoll zugestehen sollte als fiir die genannten
danischen Kasesorten, so wird auf diese der gleiche Zollsatz angewendet werden.

KOPENHAGEN, den 26. Mai 1933.

Pour copie conforme :

Copenhague, le i8 juillet 1933.

H. A. Bernhoft,
Secritaire giniral du Ministre

des Agaires dtrangdres.

UDENRIGSMINISTERIET.

O.P.I. J.No.64.Dan.8o.a.

IV.

VERBALNOTE.

Das Ministerium des Aussern beehrt sich hierdurch, den Empfang der Verbalnote der
Deutschen Gesandtschaft vom 26.d.M., J.Nr.I6o.III., zu besta.tigen, in welcher mitgeteilt wird,
dass die Deutsche Reichsregierung die in dem Notenwechsel zwischen der K6niglich Dd.nischen
Gesandtschaft in Berlin und dem Auswartigen Amt fiber Zollerleichterungen flir diinische Er-
zeugnisse vom 20. Mdrz 1926 zugestandene Zollbindung gemdss den Vereinbarungen des Noten-
wechsels zwischen der Kbniglich Ddinischen Gesandtschaft in Berlin und dem Auswiirtigen Amt
vom ii. April 1933 zum 19. Juli 1933 kfindigt.

Die Kiindigung betrifft die nachstehende

Nr. des
deutschen Warenbezeichnung
Zolltarifs

aus Nr. 135 Danischer Steppenkase, danischer Tafelkdise, ddnischer Tilsiterkise und ddnischer
sogenannter Backsteinkase, nicht in Einzelpackungen von 2 ,1/2 kg Rohgewicht und
darunter.

Anmeykung : Falls Deutschland einem dritten Lande flir irgendeine andere besondere
Sorte von Hartkase einen niedrigeren Zoll zugestehen sollte. als fbir die genannten
danischen K5isesorten, so wird auf diese der gleiche Zollsatz angewendet werden.

KOPENHAGEN, den 30. Mai 1933.

An die Deutsche Gesandtschaft.

Pour copie conforme :

Copenhague, le 18 juillet 1933.

... IH. A. Bernhoft,
Secritaire gdn.ral du Ministdre

des Affaires trangeres.
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1 TRADUCTION.

NO 1237. - ECHANGE DE NOTES ENTRE
LES GOUVERNEMENTS ALLEMAND ET
DANOIS, COMPORTANT UN ACCORD
AU SUJET DE CERTAINES FACILITIES
DOUANIERES POUR L'IMPORTATION
DE PRODUITS AGRICOLES DANOIS EN
ALLEMAGNE. BERLIN, LE 20 MARS
1926.

EcHANGE DE NOTES RELATIF A LA DI NONCIATION
DE CERTAINES DISPOSITIONS DE L'ACCORD
SUSMENTIONNt. BERLIN, LE II AVRIL ET
COPENHAGUE, LES 26 ET 30 MAI 1933.

LtGATION
DU ROYAUME DE DANEMARK.

Journ.-Nr.76.F.I.IX.
L.Nr.175 9 .

BERLIN, le ii avril 1933.

MONSIEUR LE DIRECTEUR,

Comme suite h nos pourparlers, je prends
acte que le Gouvernement danois et le Gouver-
nement allemand sont convenus des points
suivants :

Le d6lai de d6nonciation de trois mois,
pr~vu l'avant-dernier alin6a de l'6change
de notes intervenu le 20 mars 1926 entre
la l6gation du Royaume de Danemark et
le Minist~re des Affaires trangres au
sujet de certaines facilit~s douani~res pour
l'importation de produits danois, est r~duit
h un mois en ce qui concerne la position
No (( ex. 135 )) et la note du tarif douanier
allemand.

Le present accord est sujet ratification de
la part de l'Allemagne ; il entrera en vigueur
dix jours apr~s la remise de l'instrument de

I Traduit par le Secretariat de la Soci6t6 des
Nations, & titre d'information.

1 TRANSLATION.

No. 1237. - EXCHANGE OF NOTES BET-
WEEN THE GERMAN AND DANISH
GOVERNMENTS CONSTITUTING AN
AGREEMENT WITH REGARD TO
CERTAIN CUSTOMS FACILITIES FOR
THE IMPORTATION OF DANISH AGRI-
CULTURAL PRODUCTS INTO GERMA-
NY. BERLIN, MARCH 20, 1926.

EXCHANGE OF NOTES REGARDING THE DENUN-
CIATION OF CERTAIN PROVISIONS OF THE
ABOVE-MENTIONED AGREEMENT. BERLIN,

APRIL II, AND COPENHAGEN, MAY 26 AND
30, 1933.

I.

ROYAL DANISH
LEGATION.

Journ.-Nr.76.F.I.IX.
L.Nr.1759.

BERLIN, April Ilth, 1933.

SIR,

With reference to our negotiations, I have
the honour to note that the Royal Danish
Government and the Government of the Reich
have agreed upon the following :

The notice of three months required
for denunciation prescribed in the penult-
imate paragraph of the Notes exchanged
between the Royal Danish Legation and
the German Foreign Office regarding Cust-
oms Facilities for Danish Products, dated
March 20, 1926, shall be reduced to
one month as regards the agreements
under No. ex. 135 (and Note) of the German
Customs tariff.

This agreement is subject to ratification on
the part of Germany. It shall come into force
on the tenth day after the day of the transmis-

I Translated by the Secretariat of the League
of Nations, for information.
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ratification allemand At la l6gation du Royaume
de Danemark h Berlin.

I1 est entendu que le present accord sera
provisoirement appliqu6 d~s le ii avril.

Je saisis cette occasion, etc.

(Signi) BOLT-JORGENSEN.

A Monsieur Ritter,
Directeur au Minist~re

des Affaires 6irang~res, Berlin.

II.

MINISTERE
DES AFFATRES 11TRANGPIRES.

BERLIN, le II avril 1933.

MONSIEUR LE CHARGf_ D'AFFAIRES,

Comme suite A nos pourparlers, je prends
acte que le Gouvernement allemand et le
Gouvernement du Royaume de Danemark sont
convenus des points suivants:

Le d6lai de d6nonciation de trois mois,
pr6vu At l'avant-dernier alina de l'6change
de notes intervenu le 20 mars 1926 entre
]a 16gation du Royaume de Danemark et
le Minist6re des affaires 6trang~res au sujet
de certaines facilit6s douanires pour l'im-
portation de produits danois, est r6duit
. un mois en ce qui concerne la position
No ((ex. 135 ,) et ]a note du tarif douanier
allemand.

Le pr6sent accord est sujet t ratification de
la part de l'Allemagne ; il entrera en vigueur
dix jours apr~s la remise de l'instrument de
ratification allemand A la 16gation du Royaume
de Danemark h Berlin.

II est entendu que le pr6sent accord sera
provisoirement appliqu6 d6s le II avril 1933.

Je saisis cette occasion, etc.

sion of the German instrument of ratification
to the Royal Danish Government at Berlin.

It is understood that this agreement shall be
provisionally applied as from April Ilth.

I have the honour to be, etc.

(Signed) BOLT-JORGENSEN.

To Ministerial Director Ritter,
Foreign Office,

Berlin.

II.

FOREIGN OFFICE.

BERLIN, April iith, 1933.

SIR,

With reference to our negotiations, I have
the honour to note that the Government of
the Reich and the Royal Danish Government
have agreed upon the following:

The notice of three months required
for denunciation prescribed in the pen-
ultimate paragraph of the Notes exchanged
between the German Foreign Office and
the Royal Danish Legation regarding
Customs Facilities for Danish Products,
dated March 20, 1926, shall be reduced
to one month as regards the agreements
under No. ex. 135 (and Note) of the German
Customs Tariff.

This agreement is subject to ratification on
the part of Germany. It shall come into force
on the tenth day after the day of the trans-
mission of the German instrument of ratification
to the Royal Danish Government at Berlin.

It is understood that this engagement shall
be provisionally applied as from April Ilth.

I have the honour to be, etc.

(Signi) RITTER.

A Monsieur Bolt-J0rgensen,
Conseiller de ligation,

Charg6 d'Affaires du Royaume de Danemark,
Berlin.

(Signed) RITTER.

TO
Counsellor of Legation Bolt-J0rgensen,

Royal Danish Charg6 d'Affaires,
Berlin.
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LPEGATION D'ALLEMAGNE

COPENHAGUE.

J. Nr.I6o III.

NOTE VERBALE

La Lgation d'Allemagne a l'honneur de faire
savoir au minist~re des Affaires 6trang~res du
Royaume de Danemark que le Gouvernement
allemand d6nonce, ?t compter du i9 juillet 1933
et en vertu des dispositions de l'6change de
notes du ii avril 1933 entre le Minist~re des
Affaires 6trang6res et la lgation du Royaume
de Danemark, la consolidation de droits ci-
apr~, accordde par l'6change de notes intervenu
le 20 mars 1926 entre le minist&re des Affaires
6trang~res et la l6gation du Royaume de Dane-
mark au sujet de certaines facilitds douani~res
pour l'importation de produits danois

No du tarif
douanier D6signation des marcliandiscs
allemand

ex No 135 Fromages danois ddnomm6s Step-
peost, Taffelost, Tilsiterost et
Backsteinost, non contenus dans
des emballages de ddtail d'un
poids brut de 2 Y kg. ou moins.

Note : Au cas ois l'Allemagne ac-
corderait h un Etat tiers pour
toute autre sorte de fromage h,
pate dure, un droit infdrieur au
droit acquitt6 par les susdites
sortes de fromage danois, le
m6me droit serait applique a,
ces derniers.

GERMAN LEGATION,
COPENHAGEN.

J. No.16o III.

NOTE VERBALE.

The German Legation has the honour to
inform the Royal Ministry for Foreign Affairs
that the Government of the Reich denounces
from July 19, 1933, the following consolidation
of Customs duties accorded in the Exchange
of Notes between the German Foreign Office
and the Royal Danish Legation with regard
to Customs Facilities for Danish Products,
dated March 20, 1926, in virtue of the engage-
ments contained in the Exchange of Notes of
April II, 1933, between the German Foreign
Office and the Royal Danish Legation.

No. in
German

Customs Tariff

ex No. 135

Description of Goods

Danish cheeses known as Step-
peost, Taffelost, Tilsiterost and
Backsteinost, not put up in
single packages, of 2 1 kg. gross
weight or less.

Note : Should Germany grant to a
third country in respect of any
other kind of hard cheese a lower
rate of duty than that payable
in respect of the above-mentioned
kinds of Danish cheese, the. same
rate shall apply to the latter.

COI'ENHAGUE, le 26 mai 1933.

438 1933

COPENHAGEN, May 26, 1933.
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MINISTERE
DES AFFAIRES tTRANGERES.

O.P.I. J.NO 64.Dan.8o.a.

NOTE VERBALE

Le Ministre des Affaires ftrangres a ihon-
neur d'accuser r&eption de la note verbale de
,a lgation d'Allemagne en date du 26 courant,
ref. J.Nr.I6o III, par laquelle le Gouvernement
allemand dinonce, t partir du 19 juillet 1933
et en vertu des dispositions de l'6change de
notes intervenu le II avril 1933 entre la Lgation
du Royaume de Danemark et le Minist~re des
Affaires 6trang6res, les consolidations douani~res
ci-apr~s, accord~es par I'&zhange de notes
intervenu le 20 mars 1926 entre la Lgation du
Royaume de Danemark et le Minist~re des
Affaires 6trang6res au sujet de certaines facilit&s
douanires pour l'importation des produits
agricoles danois.

No du tarif
doluanier Disignation des marchandises
allemand

ex No 135 Fromages danois d~nomm6s Step-
peost, Taffelost, Tilsiterost et
Backsteinost, non contenus dans
des emballages de d~tail d'un
poids brut de 2 12 kg. ou moins.

Note : Au cas oft l'Allemagne ac-
corderait h un Etat tiers pour
toute autre sorte de fromage h
pate dure, un droit infdrieur au
droit acquitt6 par les susdites
sortes de fromage danois, le
mrme droit serait appliqu6 h
ces derniers.

COPENHAGUE, le 30 mai 1933.

A la Lgation d'Allemagne.

FOREIGN MINISTRY.

O.P.I. J.No. 64.Dan.8o.a.

NOTE VERBALE.

The Ministry for Foreign Affairs has the
honour to acknowledge receipt of the Note
Verbale J. No. i6oIII, from the German Lega-
tion dated 26th instant, informing it that the
Government of the German Reich denounces
from July 19 th, 1933, the consolidation of Cust-
oms duties accorded in the Exchange of Notes
between the Royal Danish Legation in Berlin
and the German Foreign Office with regard
to Customs Facilities for Danish Products,
dated March 20, 1926, in virtue of the engage-
ments contained in the Exchange of Notes of
April Iith, 1933, between the Royal Danish
Legation in Berlin and the German Foreign
Office.

The denunciation relates to the following:

No. in
German Description of Goods

Customs Tariff

ex No. 135 Danish cheese known as Step-
peost, Taffelost, Tilsiterost and
Backsteinost not put up in
single packages, of 2 /2 kg. gross
weight or less.

Note : Should Germany grant to a
third country in respect of any
other kind of hard cheese a
lower rate of duty than that
payable in respect of the above-
mentioned kinds of Danish
cheese, the same rate shall apply
to the latter.

COPENHAGEN, May 30, 1933.

To the German Legation.
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No 1414. - CONVENTION 1 RELATIVE A
L'ESCLAVAGE. SIGNIE A GENtVE, LE
25 SEPTEMBRE 1926.

ADHtSION

TURQUIE ... .... ... ... 24 juillet 1933.

No 15:12. - AGREEMENT 2 BETWEEN
GREAT BRITAIN AND MASCAT RENEW-
ING FOR A FURTHER PERIOD OF ONE
YEAR, FROM FEBRUARY II, 1927, THE
TREATY OF FRIENDSHIP, COMMERCE
AND NAVIGATION OF MARCH 19, 1891.
SIGNED AT MASCAT, FEBRUARY ii,
1927.

AGREEMENT RESPECTING THE PROLONGATION
UNTIL FEBRUARY II, 1934, OF THE ABOVE
TREATY OF MARCH 19, 1891. MASCAT, FE-
BRUARY II, 1933.

Communique par le secritaire d'Etat aux A faires
dtrangeres de Sa Majestd en Grande-Bretagne,
le ic juillet 1933.

I Vol. LX, page 253; vol. LXIX, page 114;
vol. LXXII, page 485; vol. LXXXIII, page 416;
vol. LXXXVIII, page 356; vol. XCVI, page 192;
vol. C, page 221 ; vol. CIV, page 511 ; vol. CVII,
page 491 ; et vol. CXXX, page 444, de ce recueil.

2 Vo:.. V, page 59; vol. VIII, page 261 ; vol. X,
page 459; vol. XVII, page 163; vol. XXV, page
387; vol. XXXV, page 233; vol. LVII, page 13;
vol. LXIV, page 397; vol. LXXXIII, page 440;
vol. XCVI, page 194; vol. C, page 224; vol.
CVI, page 499; et vol. CXXX, page 444, de ce
recueil.

No. 1414. - SLAVERY CONVENTION 1
SIGNED AT GENEVA, SEPTEMBER 25,
1926.

ACCESSION.

TURKEY .............. July 24, 1933.

No 1512. - ACCORD 2 ENTRE LA GRANDE-
BRETAGNE ET MASCATE PROROGEANT
POUR UNE NOUVELLE PItRIODE D'UN
AN, A PARTIR DU ii FIZVRIER 1927,
LE TRAITII D'AMITIR, DE COMMERCE
ET DE NAVIGATION DU i MARS 1891.
SIGNt2 A MASCATE, LE ii FEVRIER
1927.

ACCORD RELATIF A LA PROLONGATION JUSQU'AU
II FE!VRIER 1934 DU TRAITA DU 19 MARS
1891 SUSMENTIONNt. MASCATE, LE II FE-
VRIER 1933.

Communicated by His Majesty's Secretary of
State for Foreign Affairs in Great Britain.
July 19, 1933.

1 Vol. LX, page 253 ; Vol. LXIX, page 114 ; Vol.
LXXII, page 485; Vol. LXXXIII, page 416; Vol.
LXXXVII, page 356; Vol. XCVI, page 192;
Vol. C, page 221 ; Vol. CIV, page 511; Vol. CVII,
page 491 ; and Vol. CXXX, page 444, of this
Series.

2 Vol. V, page 59; Vol. Viii, page 261; Vol. X,
page 459; Vol. XVII, page 163; Vol. XXV, page
387; Vol. XXXV, page 233; Vol. LVII, page 13;
Vol. LXIV, page 397; Vol. LXXXIII, page 440;
Vol. XCVI, page 194; Vol. C, page 224; Vol.
CVII, page 499; and Vol. CXXX, page 444, of
this Series.
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TEXTE ARABE. - ARABIC TEXT.
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. . .

k, A C

R.-G. ALBAN, Captain,
Politicial A gent,

Muscat.

1 TRADUCTION. - TRANSLATION.

NOTE

We, the undersigned, have agreed to what
follows :

That the Treaty of Friendship, Commerce
and Navigation between Great Britain and
Muscat, signed on the eighth day of Shaban
13o8-H corresponding to the 19th March
189i, will be prolonged by this writing,
notwithstanding all, or any, correspondence
between His late Highness Saiyid Faisal
bin Turki and the Glorious British Govern-
ment in the matter of the revision of that
Treaty. And it will remain in force for
a period of one year from this eleventh
day of February 1933, corresponding to
the 15th Shawal 135i-H unless a suitable
Treaty, by agreement between His High-
ness the Sultan of Muscat and Oman and
the Glorious British Government be sub-
stituted for that ancient Treaty aforesaid.
It is also understood that it shall be open
to the Dominion of Canada and the Irish
Free State to withdraw from the aforesaid

1 Traduit par le Secr6tariat de la Socit6 des
des Nations, h titre d'information.

Les soussign~s sont convenus des dispositions
suivantes :

Le Trait6 d'amiti6, de commerce et de
navigation entre la Grande-Bretagne et
Mascate, sign6 le huiti~me jour de Shaban
13o8 de 1'Hdgire, correspondant au ig mars
189i, sera prorog6 par la pr6sente note,
nonobstant tout ou partie de la corres-
pondance 6chang~e entre feu Sa Hautesse
Saiyid Faisal bin Turki et le Gouvernement
britannique, en mati~re de revision dudit
trait6. I1 restera en vigueur pendant une
p6riode d'une annie h partir du ii fdvrier
1933, correspondant au quinzifme jour de
Shawal 1351 de l'Hgire, jusqu'a ce qu'un
trait6 appropri6, conclu d'un commun
accord entre Sa Hautesse le Sultan de
Mascate et d'Oman et le Glorieux Gouver-
nement britannique, vienne remplacer lan-
cien trait6 pr6cit6. I1 est entendu, en outre
que le Dominion du Canada, ainsi que
l'Etat libre d'Irlande, auront la facult6

1 Translated by the Secretariat of the League
of Nations, for information.

NOTE.

a L S_
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Treaty at any time on notice being given
to that effect by His Majesty's Represen-
tative at Muscat.

It is also understood that the Common-
wealth of Australia and the Union of
South Africa (in respect of Natal, the
Transvaal and the Orange Free State)
have withdrawn from participation in the
aforesaid Treaty as per notices given by
His Majesty's Representative at Muscat
in his letters Nos. 6 and C/I88 date 3rd
December 1923 and 27th October 1932
respectively.

In confirmation thereof, we that is, I, Said
bin Taimur, Sultan of Muscat and Oman,
with my own hand, and I, Captain R. G. Alban,
duly authorised agent for that purpose on
behalf of the Glorious British Government,
have signed this writing and thirteen copies
and have affixed our seals thereto.

Done at Muscat this eleventh day of February
1933, corresponding to 15th Shawal 135I-H.

Said BIN TAIMUR. R. G. ALBAN, Captain,
Political Agent, Muscat.

No 1743. - CONVENTION 1 D'UNION DE
PARIS DU 20 MARS 1883, POUR LA
PROTECTION DE LA PROPRItZTtR IN-
DUSTRIELLE. REVISIRE A BRUXELLES,
LE 14 Dt CEMBRE 19oo, A WASHINGTON,
LE 2 JUIN 1911, ET A LA HAYE, LE
6 NOVEMBRE 1925.

ADHESION
PALESTINE (A l'exclu-

sion de la Transjor-
danie), effective h
partir du ...... 12 septembre 1933.

Commuiniqude par le Conseil fdddral suisse et le
secrdtaire d'Etat aux Agaires itrangdres de Sa
Majestd en Grande-Bretagne, le 21 aofit 1933.

1 Vol. LXXIV, page 289; vol. LXXXIII, page
464; vol. LXXXVIII, page 366; vol. XCII, page
403 ; vol. C, page 246 ; vol. CIV, page 512 ; vol.
CVII, page 5o6; vol. CXVI, page 185; vol.
CXXX, page 448 ; et vol. CXXXIV, page 405,
de cc recueil.

de cesser d'tre Partie audit trait6 en tous
temps, moyennant pr~avis donn6 L cet
effet par le repr6sentant de Sa Majest6 h
Mascate.

I1 est 6galement entendu que le Common-
wealth d'Australie ainsi que l'Union Sud-
Africaine (pour le Natal, le Transvaal et
l'Etat libre d'Orange) ont cess6 d'6tre Parties
au susdit trait6, conform6ment aux prdavis
donn6s par le repr6sentant de Sa Majest6
A Mascate dans ses lettres No 6 et C /I88
datdes respectivement du 3 d~cembre 1923
et du 27 octobre 1932.

En foi de quoi les soussignds, A savoir Said
bin Taimur, Sultan de Mascate et d'Oman, et
le capitaine R. G. Alban, dfiment autoris6
A cet effet au nom du Glorieux Gouvernement
britannique, ont sign6 la pr~sente note, 6tablie
en treize copies, et y ont appos6 leurs sceaux.

Fait h Mascate, le ii fdvrier 1932, correspon-
dant au 15 Shawal 1351 de l'H~gire.

Said BIN TAIMUR. R. G. ALBAN, capitaine,

A gent, politique Mascate.

No. 1743. - UNION CONVENTION 1 OF
PARIS, MARCH 20, 1883, FOR THE
PROTECTION OF INDUSTRIAL PRO-
PERTY. REVISED AT BRUSSELS,
DECEMBER 14, 19oo, AT WASHINGTON,
JUNE 2, 1911, AND AT THE HAGUE,
NOVEMBER 6, 1925.

ACCESSION.
PALESTINE (excluding

Transjordan) effec-
tive as from ...... September 12, 1933.

Communicated by the Swiss Federal Council, and
by His Majesty's Secretary of State for Foreign
Abairs in Great Britain, August 21, 1933.

I Vol. LXXIV, page 289; Vol. LXXXIII, page
464 ; Vol. LXXXVIII, page 366 ; Vol. XCII, page
403 ; Vol. C, page 246 ; Vol. CIV, page 512 ; Vol.
CVII, page 5o6; Vol. CXVII, page 185; Vol.
CXXX, page 448 ; and Vol. CXXXIV, page 405,
of this Series.
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APPLICATION DE LA CONVENTION CI-DESSUS

A L'ENSEMBLE DES POSSESSIONS FRAN AISES
D'OUTRE-MER A PARTIR DU 20 OCTOBRE 1930.

Com~muniqude par le Conseil Jdiral suisse,
le 29 septembre 1933.

No 1'744. - ARRANGEMENT' DE MADRID
DU 14 AVRIL 1891, CONCERNANT LA
REPRESSION DES FAUSSES INDICA-
TIONS DE PROVENANCE SUR LES
MARCHANDISES. REVISt A WASHING-
TON, LE 2 JUIN 1911, ET A LA HAYE,
LE 6 NOVEMBRE 1925.

ADHE SION

PALESTINE (a 1'exclu-
sion de la Transjor-
danie), effective h
partir du ...... 12 septembre 1933.

Communiqude par le Conseil /dddral suisse, et le
secrgtaire d'Etat aux Aflaires itrangdres de Sa
Majestd en Grande-Bretagne, le 21 aofit 1933.

APPLICATION DE L'ARRANGEMENT CI-DESSUS
A L'ENSEMBLE DES POSSESSIONS FRAN AISES

D'OUTRE-MER A PARTIR DU 20 OCTOBRE 1930.

Communique par le Conseil /edral suisse,
le 29 septembre 1933.

APPLICATION OF THE ABOVE CONVENTION TO
THE WHOLE OF THE FRENCH OVERSEAS

POSSESSIONS, AS FROM OCTOBER 20, 1930.

Communicated by the Swiss Federal Council,
September 29, 1933.

No. 1744.- AGREEMENT I OF MADRID
OF APRIL 14, 1891, FOR THE PREVEN-
TION OF FALSE INDICATIONS OF
ORIGIN ON GOODS. REVISED AT
WASHINGTON, JUNE 2, 1911, AND AT
THE HAGUE, NOVEMBER 6, 1925.

ACCESSION.

PALESTINE (excluding
Transjordan) effec-
tive as from ....... September 12, 1933.

Communicated by the Swiss Federal Council, and
by His Majesty's Secretary o/ State or Foreign
A fairs in Great Britain, August 21, 1933.

APPLICATION OF THE ABOVE AGREEMENT TO
THE WHOLE OF THE FRENCH OVERSEAS

POSSESSIONS, AS FROM OCTOBER 20, 1930.

Communicated by the Swiss Federal Council,
September 29, 1933.

I Vol. LXXIV, page 319; vol. LXXXVIII,
page 36;'; vol. XCII, page 403; vol. C, page 247;
vol. CIV, page 513 ; vol. CVII, page 507; vol.
CXXX, page 449 ; et vol. CXXXIV, page 4o6, de
,e recueil.

IVol. LXXIV, page 319; Vol. LXXXVIII,
page 367 ; Vol. XCII, page 403 ; Vol. C, page 247
Vol. CIV, page 513; Vol. CVII, page 507; Vol.
CXXX, page 449; and Vol. CXXXIV, page 4o6,
of this Series.
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No 1745. - ARRANGEMENT I DE MADRID
DU 14 AVRIL 1891, CONCERNANT L'EN-
REGISTREMENT INTERNATIONAL DES
MARQUES DE FABRIQUE OU DE COM-
MERCE. REVISt A BRUXELLES, LE
14 DIMCEMBRE 19oo, A WASHINGTON,
LE 2 JUIN 1911, ET A LA HAYE, LE
6 NOVEMBRE 1925.

APPLICATION DE L'ARRANGEMENT CI-DESSUS

A L'ENSEMBLE DES POSSESSIONS FRAN AISES

D'OUTRE-MER, A PARTIR DU 20 OCTOBRE 1930.

Communique par le Conseil /ddiral suisse,
le 29 septembre 1933.

NO 1746. - ARRANGEMENT 2 DE LA HAYE
DU 6 NOVEMBRE 1925, CONCERNANT
LE DIPOT INTERNATIONAL DES DES-
SINS OU MODULES INDUSTRIELS.

APPLICATION DE L'ARRANGEMENT CI-DESSUS
A L'ENSEMBLE DES POSSESSIONS FRAN9AISES
D'OUTRE-MER, A PARTIR DU 20 OCTOBRE 1930.

Communiqude par le Conseil /fddral suisse,
le 29 septembre 1933.

No. 1745. -AGREEMENT' CONCLUDED
AT MADRID, APRIL 14, 1891, CONCER-
NING INTERNATIONAL REGISTRATION
OF COMMERCIAL AND INDUSTRIAL
TRADE MARKS. REVISED AT BRUS-
SELS, DECEMBER 14, 19oo, AT WASHING-
TON, JUNE 2, 1911, AND AT THE HAGUE,
NOVEMBER 6, 1925.

APPLICATION OF THE ABOVE AGREEMENT TO
THE WHOLE OF THE FRENCH OVERSEAS

POSSESSIONS, AS FROM OCTOBER 20, 1930.

Communicated by the Swiss Federal Council,
September 29, 1933.

No. 1746. - AGREEMENT 2 CONCLUDED
AT THE HAGUE, NOVEMBER 6, 1925,
CONCERNING THE INTERNATIONAL
REGISTRATION OF INDUSTRIAL DE-
SIGNS OR MODELS.

APPLICATION OF THE ABOVE AGREEMENT TO
THE WHOLE OF THE FRENCH OVERSEAS

POSSESSIONS, AS FROM OCTOBER 20, 1930.

Communicated by the Swiss Federal Council,
September 29, 1933.

' Vol. LXXIV, page 327; vol. LXXXIII, page
464; vol. LXXXVIII, page 367; vol. XCII,
page 404 ; vol. C, page 247 ; vol. CVII, page 508 ;
vol. CXVII, page 186; vol. CXXX, page 449; et
vol. CXXXIV, page 4o6, de ce recueil.

2 Vol. LXXIV, page 341 vol. LXXXVIII,
page 368; vol. C, page 248 ; et vol. CXXXIV,
page 407, de ce recueil.

I Vol. LXXIV, page 327; Vol. LXXXIII,
page 464 ; Vol. LXXXVIII, page 367; Vol.
XCII, page 404 ; Vol. C, page 247 ; Vol. CVII
page 50S ; Vol. CXVII, page 187; Vol. CXXX,
page 449; and Vol. CXXXIV, page 4o6, of this
Series.

- Vol. LXXIV, page 341 ; Vol. LXXXVIII,
page 368 ; Vol. C, page 248 ; and Vol. CXXXIV,
page 407, of this Series.
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No 1757. - ARRANGEMENT I ENTRE LE
DANEMARK ET L'ISLANDE RELATIF
A L'ALLt-GEMENT DES IMPOTS D'ITAT
SUR LE REVENU ET LA FORTUNE
EN CAS DE DOUBLE IMPOSITION.
S]IGNR A COPENHAGUE, LE ii AOUT
1927.

PROROGATION

No. 1757. - ARRANGEMENT' BETWEEN
DENMARK AND ICELAND CONCERNING
RELIEF FROM GOVERNMENT TAXES
ON INCOME AND CAPITAL IN CASES
OF DOUBLE TAXATION. SIGNED AT
COPENHAGEN, AUGUST Ii, 1927.

PROLONGATION.

En vertu d'un 6change de notes 2 entre les
Gouvernements danois et islandais en date
it Reikjavik du 15 juin 1932, 'arrangement
susmentionn6 a 6t6 prorog6 pour une pfriode
de cinq ans, A partir du ier avril 1931, en m~me
tenips que l'Arrangement entre le Danemark
et J.'Islande du ii juillet 1931 relatif h 1'all&-

gement des imp6ts municipaux sur le revenu
en :as de double imposition.

Communiqu par le djlegue permanent du
I)anemark auprds de la Socidt des Nations,
I1 4 octobre 1933.

NO 2138. - PROTOCOLE 3 CONCERNANT
LA PROHIBITION D'EMPLOI A LA
1;UERRE DE GAZ ASPHYXIANTS, TOXI-
QUES OU SIMILAIRES ET DE MOYENS
.BACTt RIOLOGIQUES. SIGNI A GENtVE,
LE 17 JUIN 1925.

RATIFICATION

LITHUANIE ......... 15 juin 1933.

In virtue of an Exchange of Notes 2 b~tween
the Danish and Icelandic Governments dated
Reikjavik, June 15, 1932, the above-mentioned
Arrangement was renewed for a period of five
years, as from April Ist, 1931, at the same time
as the Arrangement between Denmark and
Iceland of July II, 1931, concerning Relief from
Municipal Taxes on Income in case of Double
Taxation.

Communicated by the Permanent Delegate of
Denmark accredited to the League of Nations,
October 4, 1933.

No. 2138. - PROTOCOL 3 FOR THE PROHI-
BITION OF THE USE IN WAR OF ASPHY-
XIATING, POISONOUS OR OTHER GA-
SES, AND OF BATERIOLOGICAL ME-
THODS OF WARFARE. SIGNED AT
GENEVA, JUNE 17, 1925.

RATIFICATION.

LITHUANIA ......... June 15, 1933.

Vol. LXXV, page 345, de ce recueil.
2 Cet 6change de notes sera publi6 ult6rieure-

ment en m~me temps que l'arrangement du
iL juillet 1931, sous le No 3273.

3 Vol. XCIV, page 65; vol. C, page 262; vol.
CIV, page 528; Vol. CVII, page 537 ; vol. CXI,
page 416; vol. CXVII, page 304 ; et vol. CXXVI,
p-ige 451, de ce recueil.

1 Vol. LXXV, page 345, of this Series.
2 This Exchange of Notes will he published later

at the same time as the Arrangement of July ii,
1931, under No. 3273.

3 Vol. XCIV, page 65 ; Vol. C, page 262 ; Vol.
CIV, page 528; Vol. CVI, page 537; Vol. CXI,
page 416 ; Vol. CXVII, page 304 ; and Vol.
CXXVI, page 451, of this Series.
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No 2238. - CONVENTION 1 INTERNA-
TIONALE POUR L'ABOLITION DES
PROHIBITIONS ET RESTRICTIONS
A L'IMPORTATION ET A L'EXPORTA-
TION, ET PROTOCOLE, SIGN]RS A GE-
NItVE LE 8 NOVEMBRE 1927, ET ACCORD
COMPLMENTAIRE A CETTE CONVEN-
TION, ET PROTOCOLE, SIGNIZS A GE-
NPAVE, LE ii JUILLET 1928.

DIiCLARATION DES PAYS-BAS EN VUE DE SE
DE-LIER APRiS LE 30 JUIN 1934, DES OBLIGA-
TIONS CONTRACTtES PAR LA CONVENTION
ET L'ACCORD SUSMENTIONNtS.

Communiquie par le ministre des Abaires dtran-
gdres des Pays-Bas, le 13 septe'mbre 1933.

MINISTERE DES
AFFAIRES tTRANGtRES.

SECTION DES
AFFAIRES DE LA SOCIIfTI-

DES NATIONS.

NO 29.294.

LA HAvE, le ii septembre 1933.

MONSIEUR LE SECRATAIRE GEiNtRAL,

J'ai l'honneur de porter h votre connaissance
que les Pays-Bas se considerent comme dlids,
apr~s le 30 juin 1934, des obligations souscrites
par eux aux termes du Protocole de Paris du
20 ddcembre 1929, concernant la mise en vi-
gueur de la Convention internationale pour
l'abolition des prohibitions et restrictions h
l'importation et h l'exportation du 8 novembre

'Vol. XCVII, page 391; vol. C, page 264
vol. CVII, page 538; vol. CXVII, page 304 ; et
vol.. CXXXIV, page 411, de ce recueil.

2 Traduit par le Secretariat *de la Soci6t6 des
Nations, b, titre d'information.

No. 2238. - INTERNATIONAL CONVEN-
TION 1 FOR THE ABOLITION OF IMPORT
AND EXPORT PROHIBITIONS AND
RESTRICTIONS, AND PROTOCOL, SIG-
NED AT GENEVA, NOVEMBER 8, 1927,
AND SUPPLEMENTARY AGREEMENT
TO THAT CONVENTION, AND PROTOCOL,
SIGNED AT GENEVA, JULY II, 1928.

DECLARATION BY THE NETHERLANDS IN ORDER
TO BE RELIEVED, AFTER JUNE 30, 1934,
OF THE OBLIGATIONS ENTERED INTO BY THE
ABOVE-MENTIONED CONVENTION AND AGREE-
MENT.

Communicated by the Netherlands Minister lor
Foreign Affairs, September 13, 1933.

2 TRADUCTION. - TRANSLATION.

MINISTRY
FOR FOREIGN AFFAIRS.

LEAGUE OF NATIONS

SECTION.

NO. 29.294.

THE HAGUE, September 1i, 1933.

SIR,

I have the honour to inform you that the
Netherlands consider themselves as relieved
after June 30, 1934, of the obligations accepted
by them, in accordance with the terms of
Article 6 of the Protocol of Paris dated De-
cember 20, 1929, concerning the entry into
force of the International Convention and
Protocol for the Abolition of Import and Export

1 Vol. XCVII, page 391 ; Vol. C, page 264;
Vol. CVII, page 538 ; Vol. CXVII, page 304 ; and
Vol. CXXXIV, page 41X, of this Series.

2 Translated by the Secretariat of the League
of Nations, for information.
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1927, ainsi que de l'Accord compl6mentaire h
cette convention du Ii juillet 1928.

Je saisis cette occasion, Monsieur le Secrtaire
g~n6ral, pour vous renouveler l'assurance de
ma haute consideration.

Prohibitions and Restrictions, signed at Geneva,
November 8, 1927, and of the Supplementary
Agreement to that Convention and Protocol,
of July II, 1928.

I have, etc.

DE GRAEFF.

Monsieur le Secrdtaire g~n6ral
de Ia. Soci6t6 des Nations,

Gen~ve.

No 2368. - CONVENTION' POSTALE UNI-
VERSELLE, AVEC PROTOCOLE FINAL,
RtGLEMENT D'EXtCUTION ET PRO-
TOCOLE FINAL, ET DISPOSITIONS
CONCERNANT LE TRANSPORT DE LA
POSrE AUX LETTRES PAR VOlE
AIRIENNE, AVEC PROTOCOLE FINAL.
SIGNP-S A LONDRES, LE 28 JUIN 1929.

RATIFICATION

ETAT LIBRE D'IRLANDE ... 2 aofit 1933.

Communiqude par le secrdtaire d'Etat aux
Atlaires dtrangires de Sa Majestd en Grande-
Bretagne, le 27 septembre 1933.

DE GRAEFF.

The Secretary-General
of the League of Nations,

Geneva.

No. 2368. - UNIVERSAL POSTAL CON-
VENTION 1, WITH FINAL PROTOCOL,
DETAILED REGULATIONS AND FINAL
PROTOCOL AND PROVISIONS RELAT-
ING TO THE CONVEYANCE OF LETTER
POST BY AIR, WITH FINAL PROTOCOL.
SIGNED AT LONDON, JUNE 28, 1929.

RATIFICATION.

IRISH FREE STATE ....... August 2, 1933.

Communicated by His Majesty's Secretary of
State for Foreign Affairs in Great Britain,
September 27, 1933.

I Vol. CII, page 245; Vol. CVII, page 552; Vol.
CXVII, page 310; Vol. CXXII, page 359; Vol.
CXXX, page 458; and Vol. CXXXIV, page 418,
of this Series.

I Vol. CII, page 245; vol. CVII page 552;
vol. C'VII, page 310 ; vol. CXXII, page 359; vol.
CXXX, page 458; et vol. CXXXIV, page 418, de
ce recueil.
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No 2369. - ARRANGEMENT' CONCER-
NANT LES LETTRES ET LES BOITES
AVEC VALEUR DIRCLARtRE, AVEC PRO-
TOCOLE FINAL ET RtGLEMENT D'EXt-
CUTION. SIGNIRS A LONDRES, LE
28 JUIN 1929.

La signature et la ratification de cet arran-
gement par le Gouvernement de Sa Majest6
dans le Royaume-Uni doivent tre consid~r~es
comme comprenant :

GIBRALTAR.

Communiqudes par le secritaire d'Etat aux
Aflaires dtrang~res de Sa Majestd en Grande-
Bretagne, le 14 septembre 1933.

RATIFICATION

ETAT LIBRE D'IRLANDE ... 2 aofit 1933.

Communiqudes par le secrdtaire d'Etat aux
Aflaires dtrangdres de Sa Majestd en Grande-
Bretagne, le 27 septembre 1933.

No 2603. - ACCORD I SUR LES BATEAUX-
FEU GARDES SE TROUVANT HORS DE
LEUR POSTE NORMAL. SIGNR A LIS-
BONNE, LE 23 OCTOBRE 1930.

RATIFICATIONS

POLOGNE ........... 2 octobre 1933.
VILLE LIBRE DE DANTZIG

(par l'interm~diaire de
la Pologne) ......... 2 octobre 1933.

1 Vol. CIII, page 5 ; vol. CVII, page 554; vol.
CXVII, page 311 ; vol. CXXII, page 36o; vol.
CXXX, page 458 ; et vol. CXXXIV, page 419, de
ce recueil.

2 Vol. CXII, page 21 ; vol. CXVII, page 331 ; et
vol. CXXX, page 464, de ce recueil.

No. 2369. - AGREEMENT ' CONCERNING
INSURED LETTERS AND BOXES, WITH
FINAL PROTOCOL AND DETAILED RE-
GULATIONS. SIGNED AT LONDON,
JUNE 28, 1929.

The signature and ratification of this Agree-
ment by His Majesty's Government in the
United Kingdom should be regarded as inclu-
ding :

GIBRALTAR.

Communicated by His Majesty's Secretary of
State for Foreign Aflairs in Great Britain,
September 14, 1933.

RATIFICATION.

IRISH FREE STATE ... August 2, 1933.

Communicated by His Majesty's Secretary of
State for Foreign Affairs in Great Britain,
September 27, 1933.

No. 2603. - AGREEMENT 2 CONCERNING
MANNED LIGHTSHIPS NOT ON THEIR
STATIONS. SIGNED AT LISBON, OCTO-
BER 23, 1930.

RATIFICATIONS.

POLAND ........... October 2, 1933.
FREE CITY OF DANZIG

(through the inter-
mediary of Poland) October 2, 1933.

1 Vol. CIII, .page 5 ; Vol. CVlI, page 554; Vol.
CXVII, page 311 ; Vol. CXXII, page 360; Vol.
CXXX, page 458; and Vol. CXXXIV, page 419,
of this Series.

2 Vol. CXII, page 21; Vol. CXVII, page 331
and Vol. CXXX, page 464, of this Series.
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No 262-;. - CONVENTION' INTERNATIO-
NALE POUR LA RtPRESSION DU FAUX
MONNAYAGE, ET PROTOCOLE. SIGNI S
A GENVE, LE 2o AVRIL 1929.

RATIFICATION
Dep6t :

ALLEMAGNE ... ... ... 3 octobre 1933.

No. 21652. - CONVENTION 2 BETWEEN
HIS MAJESTY, IN RESPECT OF THE
UNITED KINGDOM AND HIS MAJESTY
THE KING OF SWEDEN, CONCERNING
LEGAL PROCEEDINGS IN CIVIL AND
COMMERCIAL MATTERS. SIGNED AT
LONDON, AUGUST 28, 1930.

EXCHANGE OF NOTES RESPECTING THE EXTEN-
SION TO SOUTHERN RHODESIA OF THE PRO-
VISIONS OF THE ABOVE-MENTIONED CON-

VENTION. STOCKHOLM, APRIL 10 AND 19, 1933.

Communiqud par le secritaire d'Etat aux Affaires
dtangres de Sa Majestd en Grande-Bretagne,
le 19 juillet 1933.

BRITISH LEGATION.

No. 43.
(147/2/33)

STOCKHOLM, April io, 1933.

YOUR EXCELLENCY,

I have the honour to notify toYour Excellency,
in accordance with Article 14 (a) of the con-
vention regarding legal proceedings in civil
and commercial matters, which was signed at

' Vol. CXII, page 371 ; vol. CXXII, page 366;
vol. CXXX, page 464; et vol. CXXXIV, page
427, de ce recueil.

2 Vol. CXIV, page 9; et vol. CXXVI, page 458,
de ce recueil.

3 Traduit par le Secretariat de la Soci~t6 des
Nations, h titre d'information.

No. 2623. - INTERNATIONAL CONVEN-
TION 1 FOR THE SUPPRESSION OF
COUNTERFEITING CURRENCY AND
PROTOCOL. SIGNED AT GENEVA,
APRIL 20, 1929.

RATIFICATION.
Deposit :

GERMANY .... ... ... ... October 3, 1933.

No 2652. - CONVENTION I ENTRE SA
MAJESTE POUR LE ROYAUME-UNI ET
SA MAJESTIZ LE ROI DE SUtDE, CON-
CERNANT LES ACTES DE PROCP2DURE
EN MATIIRE CIVILE ET COMMERCIALE.
SIGNItE A LONDRES, LE 28 AOUT 1930.

ECHANGE DE NOTES RELATIFS A L'APPLICATION
A LA RHODPSIE DU SUD DES DISPOSITIONS
DE LA CONVENTION SUSMENTIONNIEE. STOCK-
HOLM, LES 10 ET 19 AVRIL 1933.

Communicated by His Majesty's Secretary of
State for Foreign Affairs in Great Britain,
July 19, 1933.

3 TRADUCTIONS. - TRANSLATIONS.

I.

LI GATION
DE GRANDE-BRETAGNE.

No 43.
(147/2/33)

STOCKHOLM, le IO avril 1933.

MONSIEUR LE MINISTRE,

J'ai l'honneur de porter aL la connaissance
de Votre Excellence, conform~ment h l'article
14 a) de la Convention relative aux actes de
procedure en mati~re civile et commerciale,

'Vol. CXII, page 371 ; Vol. CXXII, page 366;
Vol. CXXX, page 464; and Vol. CXXXIV, page
427, of this Series.

2 Vol. CXIV, page 9; and Vol. CXXVI, page
458, of this Series.

3 Translated by the Secretarait of the League
of Nations, for information.
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London on August 28th, 1930, the extension of
that convention to Southern Rhodesia.

2. The authority in Southern Rhodesia to
whom requests for service or for the taking of
evidence should be transmitted is:

The Registrar of the High Court,
Salisbury,

Southern Rhodesia,
and the language to be used in communications
and translations is English.

3. In accordance with Article 14 (b) of the
Convention, the extension now notified will
come into force one month from the date of
this note, that is to say, on the Ioth May next.

4. In requesting that Your Excellency will
be so good as to acknowledge the receipt of
this communication,

I have the honour to be, with the highest
consideration, Your Excellency's most obedient,
humble Servant,

Archibald CLARK KERR.

His Excellency,
Monsieur Rickard Sandler,

Minister for Foreign Affairs,
etc., etc., etc.

'I.
MINISThRE

DES AFFAIRES 11TRANGERES.

STOCKHOLM, le 19 avril 1933.

MONSIEUR LE MINISTRE,

J'ai l'honneur de vous accuser r~ception de
votre lettre du IO de ce mois, concernant
l'extension au Southern Rhodesia de l'appli-
cabilit6 de la Convention relative iL ]a pro-
c~dure en matire civile et commerciale, sign~e
A Londres le 28 aofit 1930.

Veuillez agr6er, Monsieur le Ministre, les
assurances de ma haute consideration.

Pour le Ministre,
Le Directeur de la Division Juridique,

MALMAR.

Monsieur Archibald Kerr Clark Kerr,
Envoy6 extraordinaire

et Ministre plnipotentiaire
de Sa Majest6 britannique,

etc., etc., etc.
Stockholm.

sign6e h Londres le 28 aofit 193o, que les effets
de cette convention sont 6tendus A la Rhod~sie
du Sud.

2. L'autorit6 de la Rhod~sie du Sud h laquelle
devront &re adress6es les demandes de signi-
fication et les commissions rogatoires est

((The Registrar of the High Court,
Salisbury,

(Southern Rhodesia) ,

et la langue h employer pour les communica-
tions et les traductions est l'anglais.

3. Conform6ment h l'article 14 b) de la
convention, l'extension notifi~e par ]a pr~sente
note entrera en vigueur un mois apr~s Ja date
de celle-ci, c'est-A-dire le io mai prochain.

4. Je prie Votre Excellence de bien vouloir
accuser r~ception de la prdsente communication
et je saisis cette occasion, etc.

Archibald CLARK KERR.

Son Excellence
Monsieur Rickard Sandler,

Ministre des Affaires 6trangres,
etc., etc., etc.

II.

MINISTRY

OF 7OREIGN AFFAIRS.

STOCKHOLM, April i9, 1933.

MONSIEUR LE MINISTRE,

I have the honour to acknowledge receipt
of your letter of the ioth instant relating to
the extension to Southern Rhodesia of the
Convention regarding legal proceedings in
civil and commercial matters signed at London
on August 28, 1930.

I have the honour, etc.

MALMAR,

Director of the Legal Division,
For the Minister.

To
Archibald Kerr Clark Kerr Esq.,

His Britannic Majesty's
Envoy Extraordinary

and Minister Plenipotentiary,
etc., etc., etc.

Stockholm.
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No 2689. - TRAITI 1 DE COMMERCE ET
DE NAVIGATION ENTRE LE REICH
ALLEMAND ET LE PANAMA. SIGNV-
A PANAMA, LE 21 NOVEMBRE 1927.

Communiqui par le sous-secrdtaire d'Etat aux
Affaires itrangires de la Rdpublique de Pa-
nama, le 6 octobre 1933.

No 2733. - CONVENTION 2 POUR L'AMI-
LIORATION DU SORT DES BLESStS
ET DES MALADES DANS LES ARMP-ES
EN CAMPAGNE. SIGNt E A GENP-VE,
LE 27 JUILLET 1929.

RATIFICATION

EGYPTE ... ... ... 25 juillet 1933.

Communiqude par le Conseil fidral suisse,
le 27 juillet 1933.

No 2734. - CONVENTION 3 RELATIVE AU
TRAITEMENT DES PRISONNIERS DE
GUERRE. SIGNI E A GENtVE, LE 27
JUILLET 1929.

RATIFICATION

EGYPTE ......... 25 juillet 1933.

Communiquie par le Conseil fdral suisse,
le 27 juillet 1933.

'Vol. CXV, page 239, de ce recueil.
'Vol. CXVIII, page 303 ; vol. CXXII, page 367;

vol. CXXVI, page 460; vol. CXXX, page 468;
et vol. CXXXIV, page 431, de ce recueil.

'Vol. CXVIII, page 343 ; vol. CXXII, page 367;
vol. CXXVI, page 46o; vol. CXXX, page 468;
et vol. CXXXIV, page 432, de ce recueil.

No. 2689. -- TREATY 1 OF COMMERCE AND
NAVIGATION BETWEEN THE GERMAN
REICH AND PANAMA. SIGNED AT
PANAMA, NOVEMBER 21, 1927.

Communicated by the Under-Secretary of State
for Foreign Affairs of the Republic of Panama,
October 6, 1933.

No. 2733. - CONVENTION 2 FOR THE
AMELIORATION OF THE CONDITION
OF THE WOUNDED AND SICK IN
ARMIES IN THE FIELD. SIGNED AT
GENEVA, JULY 27, 1929.

RATIFICATION.

EGYPT ... ... ... July 25, 1933.

Communicated by the Swiss Federal Council,
July 27, 1933.

No. 2734. - CONVENTION 3 RELATIVE TO
THE TREATMENT OF PRISONERS OF
WAR. SIGNED AT GENEVA, JULY 27,
1929.

RATIFICATION.

EGYPT ... ... ... July 25, 1933.

Communicated by the Swiss Federal Council,
July 27, 1933.

1 Vol. CXV, page 239, of this Series.
2Vol. CXVIII, page 303 ; Vol. CXXII, page 367;

Vol. CXXVI, page 460; Vol. CXXX, page 468;
and Vol. CXXXIV, page 431, of this Series.

3 Vol. CXVIII, page 343 ; Vol. CXXII, page 367:
Vol. CXXVI, page 46o; Vol. CXXX, page 468;
and Vol. CXXXIV, page 432, of this Series.
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NO 2816. - CONVENTION' DE BERNE
POUR LA PROTECTION DES (EUVRES
LITTRAIRES ET ARTISTIQUES, DU
9 SEPTEMBRE 1886, REVISE-E A BERLIN
LE 13 NOVEMBRE 19o8, ET A ROME,
LE 2 JUIN 1928.

ADHI.SIONS

No. 2816. - CONVENTION1 OF BERNE
FOR THE PROTECTION OF LITERARY
AND ARTISTIC WORKS, SIGNED ON
SEPTEMBER 9, 1886, REVISED AT BER-
LIN, NOVEMBER 13, 19o8, AND AT
ROME, JUNE 2, 1928.

ACCESSIONS.

DANEMARK, effective Ai p):rtir di 16 septem-
bre 1933.

Communiquie par le Conseil !dral suisse,
le 24 aoit 1933.

ALLEMAGNE, effective h partir du 21 octobre
1933.

Communiquge par le Conseil dddral suisse,
le 29 septembre 1933.

No 2849. - ACCORD 2 RELATIF AUX SI-
GNAUX MARITIMES. SIGNt A LIS-
BONNE, LE 23 OCTOBRE 1930.

RATIFICATIONS

POLOGNE ......... 2 octobre 1933.
VILLE LIBRE DE DANTZIG

(par l'interm6diaire de
la Pologne) ...... 2 octobre 1933.

DENMARK, effective as from September 16,
1933.

Communicated by the Swiss Federal Council,
August 24, 1933.

GERMANY, effective as from October 21,

1933.

Communicated by the Swiss Federal Council,
September 29, 1933.

No. 2849 . - AGREEMENT 2 CONCERNING
MARITIME SIGNALS. SIGNED AT
LISBON, OCTOBER 23, 1930.

RATIFICATIONS.

POLAND ... ...
FREE CITY OF DANTZIG

(through the inter-
mediary of Poland)

October 2, 1933.

October 2, 1933.

Vol. CXXIII, page 233; Vol. CXXX, page
469: and Vol. CXXXIV page 432, of this Series.

2 Vol. CXXV, page 95, of this Series.

1 Vol. CXXIII, page 233; vol. CXXX, page
469; et vol. CXXXIV, page 432, de ce recueil.

2 Vol. CXXV, page 95, de ce recueil.
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NO 2875. - ]CHANGE DE NOTES ' ENTRE
LES GOUVERNEMENTS ITALIEN ET
NI ERLANDAIS COMPORTANT UN AC-
CORD RELATIF A LA RECONNAISSANCE
RtCIPROQUE DES CERTIFICATS DE
NAVIGABILITE D'AERONEFS ET DES
CERTIFICATS CONSTATANT LA BONNE
QUALITP DES MOTEURS. ROME, LES
2 ET 3 OCTOBRE 1931.

D8 NONCIATION

D6nonciation par les PAYS-BAS, effective a
partir du 15 juillet 1933.

Communiqude par l'envoyi extraordinaire et
ministre plinipotentiaire des Pays-Bas a Berne,
le 14 iuillet 1933.

"N° 2886. - IffCHANGE DE NOTES 2 ENTRE
LES GOUVERNEMENTS BRSI LIEN ET
FINLANDAIS COMPORTANT UN AC-
CORD COMMERCIAL. RIO-DE-JANEIRO,
LE 26 NOVEMBRE 1931.

Communiqui par l'envoyi extraordinaire et mi-
nistre pldnipotentiaire du Brdsil e Berne, le
15 aoilt 1933.

No 2934. - IRCHANGE DE NOTES 3 ENTRE
LES GOUVERNEMENTS BRtSILIEN ET
DANOIS COMPORTANT UN ACCORD
PROVISOIRE SUR LE RtZGIME DOUA-
NIER APPLICABLE AUX MARCHAN-
DISES. RIO-DE-JANEIRO, LE 30 NO-
VEMBRE 1931.

Communiqud par l'envoye extraordinaire et mi-
nistre pldnipotentiaire du Brdsil ei Berne, le
6 juillet 1933.

I Vol. CXXVI, page lo9, de ce recueil.
2 Vol. CXXVI, page 239, de ce recucil.
3 Vol. CXXVIII, page 29, de ce recucil.

No. 2875. - EXCHANGE OF NOTES'
BETWEEN THE ITALIAN AND NETHER-
LANDS GOVERNMENTS CONSTITUTING
AN AGREEMENT REGARDING THE RE-
CIPROCAL RECOGNITION OF CERTI-
FICATES OF AIRWORTHINESS AND OF
CERTIFICATES ATTESTING THE GOOD
QUALITY OF ENGINES. ROME, OCTO-
BER 2 AND 3, 1931.

DENUNCIATION.

Denunciation by THE NETHERLANDS, effective
as from July 15, 1933.

Communicated by the Netherlands Envoy Extra-
ordinary and Minister Plenipotentiary at
Berne, July 14, 1933.

No. 2886. - EXCHANGE OF NOTES 2

BETWEEN THE BRAZILIAN AND FIN-
NISH GOVERNMENTS CONSTITUTING
A COMMERCIAL AGREEMENT. RIO DE
JANEIRO, NOVEMBRE 26, 1931.

Communicated by the Envoy Extraordinary and
Minister Plenipotentiary of Brazil at Berne,
August 15, 1933.

No. 2934. - EXCHANGE OF NOTES 3

BETWEEN THE BRAZILIAN AND
DANISH GOVERNMENTS CONSTITUT-
ING A PROVISIONAL AGREEMENT
REGARDING THE CUSTOMS REGIME
TO BE APPLIED TO GOODS. RIO DE
JANEIRO, NOVEMBER 30, 1931.

Communicated by the Envoy Extraordinary
and Minister Plenipotentiary of Brazil at
Berne, July 6, 1933.

1 Vol. CXXVI, page jog, of this Series.
2 Vol. CXXVI, page 239, of this Series.
3 Vol. CXXVIII, page 29, of this Series.
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No 2942. - tCHANGE DE NOTES1 ENTRE
LE GOUVERNEMENT BRt SILIEN ET
LE GOUVERNEMENT DANOIS, AU NOM
DE L'ISLANDE, COMPORTANT UN AC-
CORD PROVISOIRE SUR LE RtGIME
DOUANIER APPLICABLE AUX MAR-
CHANDISES. RIO-DE-JANEIRO, LE 30
NOVEMBRE 1931.

Communiqud par l'envoyd extraordinaire et mi-
nistre pldnipotentiaire du Brdsil dt Berne, le
6 juillet 1933.

No. 2975. - CONVENTION 2 BETWEEN HIS
MAJESTY, IN RESPECT OF THE UNITED
KINGDOM, AND THE PRESIDENT OF
THE PORTUGUESE REPUBLIC REGAR-
DING LEGAL PROCEEDINGS IN CIVIL
AND COMMERCIAL MATTERS. SIGNED
AT LONDON, JULY 9, 1931.

EXCHANGE OF NOTES RESPECTING THE EXTEN-
SION OF THE ABOVE CONVENTION TO CERTAIN
BRITISH COLONIES, PROTECTORATES AND
MANDATED TERRITORIES. LISBON, MARCH 30
AND APRIL 25, 1933.

Communique par le Secrdtaire d'Etat aux A/Faires
dtrangdres de Sa Majestd en Grande-Bretagne,
le 19 juillet 1933.

BRITISH EMBASSY.

No.6o(Io7/2).

MONSIEUR LE MINISTRE,

No. 2942. - EXCHANGE OF NOTES' BET-
WEEN THE BRAZILIAN GOVERNMENT
AND THE DANISH GOVERNMENT, ON
BEHALF OF ICELAND, CONSTITUTING
A PROVISIONAL AGREEMENT RE-
GARDING THE CUSTOMS REGIME TO
BE APPLIED TO GOODS. RIO DE JA-
NEIRO, NOVEMBER 30, 1931.

Communicated by the Envoy Extraordinary
and Minister Plenipotentiary of Brazil at
Berne, July 6, 1933.

No 2975. - CONVENTION I ENTRE SA
MAJESTE POUR LE ROYAUME-UNI ET
LE PRESIDENT DE LA REPUBLIQUE
PORTUGAISE RELATIVE AUX ACTES
DE PROCtEDURE EN MATItRE CIVILE
ET COMMERCIALE. SIGNtnE A LONDRES
LE 9 JUILLET 1931.

ECHANGE DE NOTES CONCERNANT L'APPLICATION
DE LA CONVENTION CI-DESSUS A CERTAINES
COLONIES ET A CERTAINS PROTECTORATS ET
TERRITOIRES SOUS MANDAT BRITANNIQUES.
LISBONNE, LES 30 MARS ET 25 AVRIL 1933.

Communicated by His Majesty's Secretary of
State for Foreign Affairs in Great Britain,
July 19, 1933.

I.

LISBON, March 30th, 1933.

On instructions from His Majesty's Principal Secretary of State for Foreign Affairs, I have
the honour to notify to Your Excellency, in accordance with Article 14 of the convention regarding
legal proceedings in civil and commercial matters, which was signed at London on July 9 th, 1931,
the extension of the operation of that convention to the Colonies, Protectorates and Mandated
territories in the attached list.

The attached list indicates in each case the authority to whom requests for service or for the
taking of evidence should be transmitted. The language in which communications and translations
are to be made is English, except in the case of Trans-Jordan where the language to be used is
Arabic.

1 Vol. CXXVIII, page 369, of this Series.
2 Vol. CXXIX, page 417; and Vol. CXXXIV,

page 438, of this Series.

1 Vol. CXXVIII, page 369, de ce recueil.
' Vol. CXXIX, page 417; et Vol. CXXXIV,

page 438, de ce recueil.
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In accordance with Article 14 of the convention, the extension now notified will come into
force one month from the date of the note, that is to say, on the 3oth April next.

In requesting that Your Excellency will be so good as to acknowledge the receipt of this
communication,

I have the honour to be with the highest consideration, Monsieur le Ministre, Your Excellency's
most obedient, humble Servant.

Claud RUSSELL.
His Excellency

Dr. Cesar de Sousa Mendes,
Minister for Foreign Affairs.

LIST OF BRITISH NON-SELF-GOVERNING COLONIES AND PROTECTORATES AND MANDATED TERRITORIES
ADMINISTERED UNDER THE AUTHORITY OF His MAJESTY'S GOVERNMENT IN THE UNITED KINGDOM
OF GREAT BRITAIN AND NORTHERN IRELAND TO WHICH IT IS DESIRED TO APPLY THE STIPULATIONS
OF THE CONVENTION WITH PORTUGAL REGARDING LEGAL PROCEEDINGS IN CIVIL AND COMMERCIAL
MATTERS, SIGNED ON THE 9TH OF JULY, 1931.

Colony
Bahamas
Barbados
Bermuda
British Guiana
British Honduras
Ceylon
Cyprus
Falkland Islands and Dependencies
Fiji
Gambia (Colony and Protectorate)
Gibraltar
Gold Coast

(a) Colony
(b) Togoland under British

Mandate
(c) Ashanti
(d) Northern Territories

Hong Kong
Jamaica :

Cayman Islands
Turks and Caicos Islands

Kenya (Colony and Protectorate)
Leeward Islands) :

(Antigua, Dominica, Montserrat,
St. Christopher and Nevis, Virg-
in Islands)

Malay States :
(a) Federated Malay States

(Negri Sembilan, Pahang,
Perak, Selangor)

(b) Unfederated Malay States
Johore
Kelantan
Trengganu
Brunei
Kedah
Perlis

Malta
Mauritius

Local Authority
The Chief Justice, Nassau, Bahamas.
The Colonial Secretary, Bridgetown, Barbados.
The Registrar of the Supreme Court, Hamilton, Bermuda.
The Registrar of the Supreme Court, Georgetown, British Guiana.
The Registrar-General, Supreme Court, Belize, British Honduras.
The Chief Secretary, The Secretariat, Colombo, Ceylon.
The Chief Registrar of the Supreme Court, Cyprus.
The Registrar of the Supreme Court, Stanley, Falkland Islands.
The Registrar of the Supreme Court, Suva, Fiji.

The Judge of the Supreme Court, Bathurst, Gambia.
The Registrar, Supreme Court, Gibraltar.

The Chief Registrar, Accra, Gold Coast.

The Police Magistrate, Kumasi, Ashanti, Gold Coast.
The Chief Commissioner of the Northern Territories, Tamale,

Gold Coast.
The Registrar of the Supreme Court of Hong Kong.
The Registrar of the Supreme Court, Jamaica.
Judges of the Grand Court of the Cayman Islands.
Commissioner and Judge of the Turks and Caicos Islands.
The Registrar of the Supreme Court, Nairobi, Kenya.

The Chief Registrar of the Supreme Court, Antigua, Leeward.
Islands.

The Chief Secretary to the Government, Kuala Lumpur,
Federated Malay States.

General Adviser.
British Adviser.
British Adviser.
British Resident.

Legal Adviser, Kedah.
The Minister of Justice, Valletta, Malta.
The Master and Registrar of the Supreme Court. Mauritius,
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Colony
Nigeria :

(a) Colony
(b) Protectorate
(c) Cameroons under

Mandate
North Borneo, State of

Local Authority

British }

Northern Rhodesia
Nyasaland Protectorate
Palestine (excluding Transjordan)
St. Helena and Ascension
Sarawak
Seychelles
Sierra Leone (Colony and Protect-

orate)

Somaliland Protectorate
South Africa High Commission

Territories
Basutoland
Bechuanaland Protectorate

Swaziland
Straits Settlements

Tanganyika Territory
Trans-Jordan
Trinidad and Tobago
Uganda Protectorate
Western Pacific Islands of

British Solomon Islands Protec-
torate

Gilbert and Ellice Islands Colony
Tonga
Windward Islands:
Grenada
St. Lucia
St. Vincent

Zanzibar Protectorate

TEXTE PORTUGAIS. - PORTUGU

II.

MINISTP-RIO
DOS NEG6CIOs ESTRANGEIROS.

DIRECO GERAL
Dos NEG6CIOS POLITICOS.

Processo No 7/2.
No 39.

Lisboa, 25 de Abril

SENHOR EMBAIXADOR,

Tenho a honra de acusar a recep§d
NO 60 (107/2), de 30 de Marqo ilt

The Chief Justice, Lagos, Nigeria.

The Registrar of the High Court, Sandakan, British North
Borneo.

The Registrar of the Hig Court, Livingstone, Northern Rhodesia
The Judge of the High Court of Nyasaland, Blantyre, Nyasaland.
The Superintendent of Law Courts, Jerusalem, Palestine.
The Acting Chief Justice, Supreme Court, St. Helena.
The Legal Adviser, Kuching, Sarawak.
The Registrar of the Supreme Court, Mah6, Seychelles.

The Master and Registar of the Supreme Court, Freetown,
Sierra Leone.

The Secretary.to the Government, Berbera, Somaliland.

The Registrar of the Resident Commissioner's Court, Maseru.
The Registrar of the Resident Commissioner's Court (or of

the Special Court), Mafeking.
The Registrar of the Special Court, Mbabane.
The Registrar of the Supreme Court, Singapore, Straits

Settlements.
The Registrar of the High Court, Dar es Salaam.
Minister of Justice, Amman, Trans-Jordan.
The Registrar, Supreme Court, Port of Spain, Trinidad.
The Chief Secretary to the Government, Entebbe, Uganda.

The Registrar, High Commissioners Court, Suva, Fiji.

The Secretary, Western Pacific High Commission, Suva, Fiji.

The Registrar, Supreme Court, Grenada.
The Registrar, Royal Court, Saint Lucia.
The Registrar, Supreme Court, Saint Vincent.
The Chief Justice, Zanzibar.

ESE TEXT. 1 TRADUCTION. - TRANSLATION.

II.

MINISTRY
OF FOREIGN AFFAIRS.

GENERAL DIRECTORATE
OF POLITICAL AFFAIRS.

Proceedings No. 7/2.
No. 39.

de 1933. Lisbon, April 25, 1933.

YOUR EXCELLENCY,

O da Nota I have the honour to acknowledge the receipt
timo, pela of Note No. 6o (107/2) of March 3oth last, in

1 Translated by the Secretariat of the League
of Nations, for information.

Traduit par le Secr6tariat de la Soci6t6 des
Nations, 4 titre d'information.
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qual V. Exa. se dignou comunicar- me a extensdo
As Col6nias, Protectorados e Territ6rios sob
Mandato mencionados em lista anexa da apli-
caqdo da Conven95o s6bre Processo Civil e
Comercial, assinada em Londres em 9 de Julho
de 1931, nos termos do respectivo artigo 14.

Aproveito a oportunidade para informar V.
Exa. que dessa comunicaqao foi tomada a
devida nota e para reiterar a V. Exa. os pro-
testos da minha mais alta consideraq5o.

(Signature) Illegible.

Sua Excelencia
Sir Claud Russell, K.C.M.G.,

etc., etc., etc.

which Your Excellency informed me, in accor-
dance with Article 14 of the Convention regard-
ing Legal Proceedings in Civil and Commercial
Matters, signed at London on July 9 th, 1931,
of the extension of the operation of that Con-
vention to the colonies, protectorates and mand-
ated territories in the attached list.

I take this opportunity of informing Your
Excellency that due note has been taken of
your communication.

I have the honour to be, etc.,

(Signed) Illegible.
0

His Excellency
Sir Claud Russell, K.C.M.G.,

etc., etc.

1TRADUCTION. - TRANSLATION.

I.

LISBONNE, le 30 mars 1933.

D'ordre du principal Secr~taire d'Etat de Sa Majest6 pour les Affaires 6trang6res, j'ai l'honneur
de porter h votre connaissance, conformdment At l'article 14 de la Convention relative aux actes de
proc6dure en mati6res civile et commerciale, sign6e it Londres le 9 juillet 1931, que les effets de
cette convention sont 6tendus aux colonies, protectorats et territoires sous mandat num~r~s
dans la liste ci-jointe.

Ladite liste indique dans chaque cas l'autorit6 I laquelle devront 6tre adress~es les demandes
en vue de la signification des actes ou de la reception des depositions. La langue h employer pour les
communications et les traductions est l'anglais, sauf dans le cas de la Transjordanie o0i la langue
a employer est l'arabe.

Conformment A l'article 14 de la Convention, l'extension notifi~e par la pr6sente note entrera
en vigueur un mois apr~s la date de celle-ci, c'est-4-dire le 30 avril prochain.

Je vous prie de bien vouloir accuser rception de la pr~sente communication et je saisis, etc...

Claude RUSSEL.

Son Excellence
Monsieur Cesar de Souza Mendes,

Ministre des Affaires 6trangres.

Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.

ITranslated by the Secretariat of the League
of Nations, for information.

AMBASSADE
DE GRANDE-BRETAGNE.

No 6o (107/2).

MONSIEUR LE MINISTRE,
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LISTE DES COLONIES NON AUTONOMES ET PROTECTORATS BRITANNIQUES ET DES TERRITOIRES SOUS
MANDAT ADMINISTRI S SOUS L'AUTORITI DU GOUVERNEMENT DE SA MAJESTJ. DANS LE ROYAUME-UNI
DE GRANDE-BRtTAGNE ET D'IRLANDE DU NORD, AUXQUELS ON DI SIRE APPLIQUER LES DISPOSITIONS
DE LA CONVENTION RELATIVE AUX ACTES DE PROCEDURE EN MATIZRES CIVILE ET COMMERCIALE
CONCLUE AVEC LE PORTUGAL LE 9 JUILLET 1931.

Colonie

Bahama
Barbade
Bermudes
Guyane britannique
Honduras britannique

Ceylan
Chypre
Iles Falkland et d6pendances
Fidji
Gambie (Colonie et protectorat)
Gibraltar
C6te de I'Or

a) Colonie
b) Togo sous mandat britannique
c) Ashanti
d) Territoires du nord

Hong-Kong
Jamalque :

Iles Caimans
Iles Turques (Turks) et Caiques

Kenya (Colonie et protectorat)
Iles sous le Vent :

(Antigua, Dominica, Montserrat,
St. Christophe et Nevis, Iles
Vierges)

Etats malais
a) Etats malais f~drds (Negri

Sembilan, Pahang, Perak,
Selangor)

b) Etats malais non f&drds
Johore
Kelantan
Trengganu
Brunei
Kedah
Perlis

Malte
Ile Maurice
Nigeria :

a) Colonie
b) Protectorat
c) Cameroun sous mandat

tannique
Etat du Nord Borneo
Rhoddsie du Nord

bri- }

Protectorat du Nyassaland

Palestine (.h l'exclusion de la Trans-
jordanie)

Sainte-H616ne et Ascension

Auto.it6 locale

The Chief Justice, Nassau, Bahamas.
The Colonial Secretary, Bridgetown, Barbados.
The Registrar of the Supreme Court, Hamilton Bermuda.
The Registrar of the Supreme Court, Georgetown, British Guiana.
The Registrar-General, Supreme Court, Belize, British Hon-

duras.
The Chief Secretary, The Secretariat, Colombo, Ceylon.
The Chief Registrar of the Supreme Court, Cyprus.
The Registrar of the Supreme Court, Stanley, Falkland Islands.
The Registrar of the Supreme Court, Suva, Fiji.
The Judge of the Supreme Court, Bathurst, Gambia.
The Registrar, Supreme Court, Gibraltar.

The Chief Registrar, Accra, Gold Coast.

T he Police Magistrate, Kumasi, Ashanti, Gold Coast.
The Chief Commissioner of the Northern Territories, Tamale,

Gold Coast.
The Registrar of the Supreme Court of Hong Kong.
The Registrar of the Supreme Court, Jamaica.
Judges of the Grand Court of the Cayman Islands.
Commissioner and Judge of the Turks and Caicos Islands.
The Registrar of the Supreme Court, Nairobi, Kenya.

The Chief Registrar of the Supreme Court, Antigua, Leeward
Islands.

The Chief Secretary to the Government, Kuala Lumpur, Feder-
ated Malay States.

General Adviser.
British Adviser.
British Adviser.
British Resident.

Legal Adviser, Kedah.

The Minister of Justice, Valletta, Malta.
The Master and Registrar of the Supreme Court, Mauritius.

The Chief Justice, Lagos, Nigeria.

The Registrar of the High Court, Sandakan, British North Borneo.
The Registrar of the High Court, Livingstone, Northern

Rhodesia.
The Judge of the High Court of Nyasaland, Blantyre, Nyasa-

land.

The Superintendent of Law Courts, Jerusalem, Palestine.
The Acting Chief Justice, Supreme Court, St. Helena.
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Colonie
Sarawak
Seychelles
Sierra Leone (Co onie et protectorat)

Protectorat du Somaliland
Territoires du Haut Commissariat

de l'Afrique du Sud:
Basoutoland
Protectorat du Betchouanaland

Swaziland
Etablissements du D~troit

Territoire du Tanganyka
Transjordanie
Trinit6 et Tobago
Protectorat de l'Ouganda
lies du Pacifique occidental:

lies Salomon sous protectorat bri-
tannique. Colonie des lies Gil-
bert et Ellice

Tonga
Iles du Vent
Grenade
Ste-Lucie
St-Vincent

Protectorat du Zanzibar

MINISTERE
DES AFFAIRES ]tTRANGhRES.

DIRECTION GtNERALE
DES AFFAIRES POLITIQUES.

Dossier No 7/2.
No 39.

Autoritd locale
The Legal Adviser, Kuching, Sarawak.
The Registrar of the Supreme Court, Mah6, Seychelles.
The Master and Registrar of the Supreme Court, Freetown,

Sierra Leone.
The Secretary to the Government, Barbera, Somaliland.

The Registrar of the Resident Commissioner's Court, Maseru.
The Registrar of the Resident Commissioner's Court (or of the

Special Court), Mafeking.
The Registrar of the Special Court, Mbabane.
The Registrar of the Supreme Court, Singapore, Straits Settle-

ments.
The Registrar of the High Court, Dar-es-Salaam.
Minister of Justice, Amman, Trans-Jordan.
The Registrar, Supreme Court, Port of Spain, Trinidad.
The Chief Secretary to the Government, Entebbe, Uganda.

The Registrar, High Commissioners Court, Suva, Fiji.

The Secretary, Western Pacific High Commission, Suva, Fiji.

The Registrar, Supreme Court, Grenada.
The Registrar, Royal Court, Saint Lucia.
The Registrar, Supreme Court, Saint Vincent.
The Chief Justice, Zanzibar.

II.

LISBONNE, le 25 avril 1933.
MONSIEUR L'AMBASSADEUR,

J'ai lFhonneur d'accuser r~ception de la note No 6o (107/2) du 30 mars dernier, par laquelle
Votre Excellence a bien voulu m'informer que, conform6ment A l'article 14 de la Convention relative
aux actes de procedure en mati~re civile et commerciale, sign~e h Londres le 9 juillet 1931, les
effets de cette convention sont 6tendus aux colonies, protectorats et territoires sous mandat
6numer~s dans une liste jointe A votre note.

Je saisis cette occasion pour vous faire savoir qu'il a W pris bonne note de cette communication
et pour vous prier d'agr6er, etc.

(Signd) Illisible.

Son Excellence
Sir Claud Russel, K.C.M.G.,

etc., etc., etc.
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No 2986. - tCHANGE DE NOTES I ENTRE
LES GOUVERNEMENTS BRtESILIEN ET
NEERLANDAIS COMPORTANT UN AC-
CORD RELATIF AU PROTOCOLE D'INS-
TRUCTIONS POUR LA DI MARCATION
DE LA FRONTItRE ENTRE LE BRISIL
ET LA GUYANE Nt ERLANDAISE. RIO-
DE-JANEIRO, LE 22 SEPTEMBRE 1931.

TEXTE NI ERLANDAIS DU PROTOCOLE D'INS-

TRUCTIONS SUSMENTIONNE.

Communiqui par le chargi d'Affaires des Etats-
Unis du Brisil 4 Berne, le 27 septembre
1933.

No. 2986. - EXCHANGE OF NOTES'
BETWEEN THE BRAZILIAN AND NE-
THERLANDS GOVERNMENTS CONSTI-
TUTING AN AGREEMENT REGARDING
THE PROTOCOL OF INSTRUCTIONS
FOR THE DELIMITATION OF THE
FRONTIER BETWEEN BRAZIL AND
DUTCH GUIANA. RIO DE JANEIRO,
SEPTEMBER 22, 1931.

DUTCH TEXT OF THE ABOVE-MENTIONED PRO-
TOCOL OF INSTRUCTIONS.

Communicated by the Chargd d'Affaires of the
United States of Brazil at Berne, September
27, 1933.

GEMENGDE NEDERLANDSCH-BRAZILIAANSCHE COMMISSIE VOOR DE GRENSAFBAKENING.

ONTWERP-INSTRUCTIE.

§ I. - Elk der beide Regeeringen zal eene Commissie benoemen, bestaande uit een Hoofd,
een plaatsvervangend Hoofd en zooveel toegevoegde topografen en verder personeel als zij
noodig achten.

§ 2. - Elke Regeering zal aan de andere mededeeling doen van de benoeming van hare
Commissie en voorts van elke latere wijziging.

§ 3. - Als de nota's betreffende de benoeming der Commissies zijn uitgewisseld, dan is
daardoor de Gemengde Commissie voor de Grensafbakening ingesteld en treden de beide Hoofden
rechtstreeks met elkaar in verbinding over de uitvoering van het werk.

§ 4. - Elke Commissie zal uitgerust zijn met de instrumenten die noodig zijn voor de
topographische opneming en de astronomische waarnemingen, met toestellen voor het opnemen
van radio-tijdseinen en alle overige instrumenten die zij noodig zal hebben voor de uitvoering
van haar taak.

§ 5. - Elke Commissie zal in haar eigen vervoer en voeding voorzien, zoowel wat betreft
de reis naar de grens, als wat betreft het verblijf in die streek. Doch indien een lid der Nederlandsche
(Braziliaansche) Commissie met cenige menschen zich bij de Braziliaansche (Nederlandsche)
Commissie aansluit om controlemetingen te verrichten of aan het werk deel te nemen, dan zal
de Braziliaansche (Nederlandsche.) Commissie voorzien in hum voeding en vervoer.

§ 6. - Het afbakeningswerk zal bestaan uit het volgende :
a) De geheele lijn der waterscheiding bedoeld in bet Verdrag van 5 Mei 19o6

verkennen, om zich te over uigen van haar continuiteit.
b) Op onderlinge afstanden van 30 tot 40 Kilometer zal een dwarsdoorsnede worden

uitgevoerd, die den bergketen snijdt. Deze doorsnede zal zich, aan weerszijde van de grens,
uitstrekken tenminste tot de een of andere kreek waarvan is vastgesteld dat zij behoort
tot het stroomstelsel van een rivier aan dezelfde zijde van de grens.

c) Op de dwarsdoorsneden vermeld onder b) en voorts met tusschenruimten van
ongeveer IO Kilometer, zal een punt der grenslijn nauwkeurig worden bepaald.

I Vol. CXXX, page 113, de ce recueil. SVol. CXXX, page 113, of this Series.
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§ 7. - De Gemengde Commissie zal als waterscheiding aannemen de werkelijke topographische
lijn van scheiding der wateren, dat is de lijn die verkregen wordt (de aarde als ondoordringbaar
beschouwd) door alle punten te verbinden, waar het water zich op het terrein verdeelt om af te
vlocien naar elk der beide stroomstelsels.

Daar waar deze lijn weinig duidelijk is, zal de Commissie een gemiddelde lijn nemen waarbij
zooveel mogelijk kleine kronkelingen worden vermeden, en men er op zal letten dat de aangenomen
lijn geen kreeken mag snijden (uitgezonderd zeer kleine beekjes die in den drogen tijd geen water
geven) en dat de grens gemakkelijk op het terrein moet kunnen worden uitgezet en niet tot eenige
moeilijkheid in de toekomst aanleiding mag kunnen geven.

§ 8. - Het smalle boschpad dat de waterscheiding volgt (§ 6a) en de dwarsdoorsneden,
zullen worden opgemeten met kompas en lijn of tachymeter. (Hiermede is niet bedoeld een zeer
nauwkeurige opmeting). Daarbij zal men ook barometrisch het profiel van grenslijn en
dwarsdoorsneden opnemen.

De punten der grens bedoeld in § 6c) zullen verbonden worden aan een triangulatienet over
de toppen der nabijgelegen bergen, dat zich over de geheele grens uitstrekt. Dit net zal voor
zooveel mogelijk verbonden worden aan de triangulatienetten der beide landen en. der aangrenzende
landen. Indien echter op eenig deel der grens, het terrein zich niet leent tot een dergelijke werkwijze,
of wanneer deze werkwijze aldaar zeer moeilijk of zeer kostbaar wordt, dan kan men bedoelde
punten vastleggen aanx astronomisch bepaalde punten. De hier bedoelde triangulatie zal niet zijn
cen nauwkeurige geodetische triangulatie met oprichten van geodetische signalen enz. wijl dit
zou leiden tot groote onkosten en een langdurig verblijf, maar eene triangulatie uit theodolietstations.
De hoeken zullen gemeten worden uit gemakkelijk toegankelijke punten, van waaruit men de
ontoegankelijke pieken zal aanpeilen en op snijding vastleggen.

§ 9. - De Gemengde Commissie zal grensteekens plaatsen op de punten der grens der
dwarslijnen bedoeld in § 6b) en voor zooveel wenschelijk en uitvoerbaar ook op de andere door
haar bepaalde punten der grens. Op elk grensteeken zal op onuitwischbare wijze worden vermeld
het nummer van het grensteeken en de namen Suriname en Brasil aan de zijde van het betrokken
land. De beide Regeeringen komen overeen, dat de punten waar deze grensteekens zijn geplaatst
geworden, erkend zullen worden als punten der grens en dat in de tusschenruimten tusschen deze
punten de grens zal worden gevormd door de lijnen die de Gemengde Commissie zal hebben
aangenomen krachtens de haar bij § 7 toegekende bevoegdheid en daar waar zij niet een bepaalde
lijn heeft aangenomen door de werkelijke topographische lijn van scheiding der wateren.

§ IO. - Bij bet oprichten van elk grensteeken, zal men eene omstandige ((Akte ) opmaken,
die den aard der constructie beschrijft en zijn geographische plaats vermeldt. Bovendien zal voor
elk grensteeken een kaart worden vervaardigd met nauwkeurige beschrijving der omgeving, zoodat
men bet punt gemakkelijk zal kunnen terugvinden, zelfs als het grensteeken verdwenen zoude
zijn. Behalve de Akten van plaatsen en vaststellen der grensteekens, zal men aan het eind der
werkzaamheden een Algemeene Akte opmaken, die de geheele afgebakende grens beschrijft.

§ I. Behalve de in § Io vermelde bescheiden, zullen de volgende bescheiden worden
ingeleverd

a) En algemeen versiag van bet afbakeningswerk.
b) En algemeene kaart van de grens en haar omgeving waarop eveneens zijn

aangeduid de punten buiten deze streek die gediend hebben voor de triangulatie.
c) Detailkaarten en profielen met beschrijvingen.

§ 12. - Op alle kaartenx zal het opschrift, de legenda, de namen enz. worden vermeld in de
Nederlandsche en, in de Portugeesche taal en de Akten en beschrijvingen zullen worden, opgesteld
in beide talen. Voor elk der beide Regeeringen zal cen exemplaar worden gemaakt van alle kaarten,
van de Akten en van de beschrijvingen in de Nederlandsche taal, en een exemplaar in de
Portugeesche taal. Alle deze exemplaren zullen nagezien en. onderteekend worden door de beide
Hoofden der Commissies, of huni gemachtigden. Indien blijkt dat het te bezwaarlijk of te kostbaar
is om deze bescheiden op bet terrein te maken, zal men kunnen volstaan met het maken van
voorloopige kaarten en beschrijvingen. Evenwel zullen deze voorloopige bescheiden alle gegevens
moeten bevatten, en zoodanig gemaakt moeten zijn, dat twijfel uitgesloten is, en dat zij zoo noodig
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als definitieve bescheiden kunnen dienen. Ook zullen de kaarten en andere bescheiden die
betrekking hebben op een zeker deel van het terrein nagezien en onderteekend moeten zijn v66r
men zich voorgoed van het terrein verwijdert. In het algemeen zal men, wanneer een deel van
het werk gereed is, de bescheiden die op dit deel van het werk betrekking hebben, aanbieden aan
de beide Regeeringen.

§ 13. - De werkmethoden, de volgorde der werkzaamheden en bet aandeel dat de leden
der beide Commissies met hun personeel erin zullen nemen, zullen in, onderling overleg door de
Hoofden der beide Commissies worden vastgesteld. Behoudens voor zoover de beide Hoofden
eene andere regeling hebben getroffen, zal de algemeene volgorde der werkzaamheden als volgt
zijn:

a) Verkenning van bet grensgebied met de toegangs- en gemeenschapswegen die
het gunstigst zijn voor het werk ; een verkenning van de mogelijkheid van triangulatie ;
verkenning van de lijn der waterscheiding en van de dwarsdoorsneden ; een voorloopige
kaart teekenen.

b) Het pad dat de waterscheiding volgt, en de dwarsdoorsneden opnemen, triangulatie
en astronomische waamemingen (§ 8).

c) De grens vaststellen, de grensteekens plaatsen, de kaarten en beschrijvingen
definitief vaststellen.

§ 14. - De Commissies zullen zoo noodig de werkzaamheden kunnen opschorten en opnieuw
beginnen, volgens overeenkomst tusschen de beide Hoofden. De werkzaamheden zullen echter
op zoodanige wijze worden geleid, dat het deel der grens begrepen tusschen Litani-Mapaoni en
Wanama (Wanamoe)-Aramatau gereed zal zijn in ten hoogste drie jaar, de rustperiodes inbegrepen.

§ 15. - De twee Commissies zullen zich in het grensgebied bevinden, gereed om de
werkzaamheden te beginnen, niet later dan op i October 1932. Indien een van beide Commissies
niet op dien datum in het grensgebied aanwezig is, en dit niet voortvloeit uit force majeure, duidelijk
aangetoond, dan zal de andere Commissie alleen bet afbakeningswerk uitvoeren, in overeenstemming
met deze Instructies, en de uitkomsten van haar waarnemingen zullen bindend zijn voor beide
landen.

§ 16. - De Braziliaansche Commissie zal een begin maken met de verkenning bedoeld in
§ 13 a) in het gebied gelegen tusschen de lijn Wanama-Aramatau en het punt 20 15' N. Br. en
560 03' W. L. Volgens de Nederlandsche kaart, en zich daarheen begeven langs de Westelijke
Paroe en Marapi en zoo noodig langs de Wanama of andere rivieren. Indien de Hoofden der beide
Cormissies het voordeelig achten om met deze verkenning de werkzaamheden van § 13 b) of
zelfs de beslissende werkzaarnheden van § 13 c) te verbinden, zullen zij gezamenlijk de noodige
voorzieningen treffen.

De Nederlandsche Commissie zal hetzelfde verrichten in het gebied tusschen de bronnen van
Litani-Marowini-Mapaoni en het pad van de Paloemeu naar de Oostelijke Paroe, waartoe zij
de Marowijne en zijn takken zal opvaren. Er is overeengekomen dat zij, gezien de aard van het
terrein, de werkzaamheden van § 13 b) met de verkenning mag verbinden. Alsdan zal het Hoofd
der Braziliaansche Commissie het recht hebben controlemetingen te verrichten, maar als deze
controle nieuwe transporten noodig zoude maken, zal bet aan hem zijn daarin te voorzien.

§ 17. - Elk der beide Regeeringen zal zoo vroegtijdig mogelijk de andere Regeering
mededeelen op welken datum haar Commissie naar het binnenland zal vertrekken en welke route
deze zich voorstelt te zullen nemen. De beide Hoofden zullen door radio of door andere
gemeenschapsmiddelen de eerste samenkomst in bet grensgebied regelen. Het blijft afgesproken
dat, indien bet niet gelukt in gemeenschap te komen, eene ontmoeting plaats zal vinden tusschen i
en IO October 1932 aan de Westelijke Paroe (Paru do Cumind) ten Westen van de rots Pico Ricardo
Franco (Kantani). Indien op IO October 1932 nog niemand der Nederlandsche Commissie aldaar
is aangekomen, zal de Braziliaansche Commissie haar gaan zoeken aan de boven-Paloemeu, zich
daarheen begevende over het pad dat ten Zuiden langs den berg Alimimuni voert. Door de zorgen
van de Nederlandsche Commissie zal vanaf io October 1932 bij de inschepingsplaats aan de
Paloemeu een vaartuig aanwezig zijn, met aanwijzingen omtrent de plaats waar men de Commissie
zal kunnen vinden, alsmede een kleine voorraad levensmiddelen.
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§ 18. - Ingeval een der Commissies zeer v66r is met haar deel van het werk, mag ze langzamer
gaan werken of personeel verminderen, opdat de andere den achterstand in werk kan inhalen.

§ 19. - Gedurende de werkzaamheden der grensafbakening zullen de Commissies en haar
personeel en materieel vrijen toegang hebben op de wateren landwegen van het andere land, en
zullen aan geen douanerechten noch aan eenige andere belasting onderworpen zijn.

Rio DE JANEIRO, 27 April 1931.

Pour copie conforme

Le Secrdtaire giniral
du Ddpartement des Affaires dtrangres

A. M. Snouck Hurgronje.

No. 3004. - CONVENTION 1 BETWEEN THE
UNITED KINGDOM AND THE KINGDOM
OF ITALY REGARDING LEGAL PRO-
CEEDINGS IN CIVIL AND COMMER-
CIAL MATTERS. SIGNED AT LONDON,
DECEMBER 17, 1930.

EXCHANGE OF NOTES RESPECTING THE EXTEN-
SION TO SOUTHERN RHODESIA OF THE PRO-
VISIONS OF THE ABOVE-MENTIONED CONVEN-
TION. ROME, APRIL 18 AND MAY 5, 1933.

Communiqud par le secrdtaire d'Etat aux
Aflaires dtrang~res de Sa Majestd en Grande-
Bretagne, le 19 juillet 1933.

BRITISH EMBASSY.

No. :129.
(146/4/33).

YOUR EXCELLENCY,

(get.) C. H. DE GOEJE.

(s.) Braz Diaz DE AGUIAR,

Cap. M. e. G. Chee. da Commissido.

No 3004. - CONVENTION' ENTRE LE
ROYAUME-UNI ET LE ROYAUME D'ITA-
LIE, CONCERNANT L'ASSISTANCE JU-
DICIAIRE EN MATIIRE CIVILE ET
COMMERCIALE. SIGNtE A LONDRES,
LE 17 Dt CEMBRE 1930.

ECHANGE DE NOTES RELATIF A L'APPLICATION
A LA RHODIISIE DU SUD DES DISPOSITIONS
DE LA CONVENTION SUSMENTIONN]E. ROME,
LES 18 AVRIL ET 5 MAI 1933.

Communicated by His Majesty's Secretary of
State [or Foreign A/lairs in Great Britain,
July 19, 1933.

ROME, 18th April, 1933.

I have the honour to notify to Your Excellency, in accordance with Article 16 (a) of the
convention regarding legal proceedings in civil and commercial matters, which was signed at London
on December 17, 1930, the extension of that convention to Southern Rhodesia.

2. The authority in Southern Rhodesia to whom judicial and extra-judicial documents and
Letters of Request "should be transmitted is The Registrar of the High Court, Salisbury, Southern

Rhodesia, and the language to be used in communications and translations is English.

I Vol. CXXXI, page 78, of this Series.I Vol. CXXXI, page 78 , de ce recueil.
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3. In accordance with Article i6 (b) of the convention, I beg to state that the extension
now notified will come into force one month from the date of this note, that is to say, on the 18th May
next.

4. In requesting that Your Excellency will be so good as to acknowledge the receipt of this
communication, I avail myself of this opportunity to convey to Your Excellency the expression
of my highest consideration.

R. GRAHAM.

His Excellency Benito Mussolini,
etc., etc., etc.

Ministry of Foreign Affairs.

TEXTE ITALIEN.- ITALIAN TEXT.

MINISTERO
DEGLI AFFARI ESTERI.

T.29 /38.
213155/51.

ROMA, 5 Mag, 1933 XI.

SIGNOR AMBASCIATORE,

Con Nota NO 129 (146/4/33) del 18 aprile
scorso, l'Eccellenza Vostra si 6 compiaciuta
di comunicarmi che la Convenzione italo-
britannica per l'assistenza giudiziaria in materia
civile e commerciale, firmata a Londra il
17 dicembre 1930, 6 stata estesa alla Rhodesia
del Sud e che tale estensione avrh effetto dal
18 maggio corrente.

L'Eccellenza Vostra ha indicato inoltre che
l'Autorith britannica incaricata di ricevere i
documenti giudiziari 6 il Registrer of the High
Court, Salisbury, Southern Rhodesia, e che
la lingua da usarsi nelle comunicazioni e
nelle relative traduzioni 6 la inglese.

Nel prendere atto di tale cortese comunica-
zione, colgo l'occasione per rinnovarle, Signor
Ambasciatore, gli atti della mia pifi alta consi-
derazione.

It Sottosegretario di Stato,
(Signature illegible.),

A Sua Eccellenza Sir Ronald Graham,
Ambasciatore di S. M. Britannica,

Roma.

'Traduit par le Secrtariat de la Socit6 des
Nations, k titre d'information.

I TRADUCTION. - TRANSLATION.

MINISTRY

OF FOREIGN AFFAIRS.

T. 29/38.
213155/51

ROME, May 5 th, 1933. XI.

YOUR EXCELLENCY,

In a note No. 129 (146/4/33) of the 18th
April last, Your Excellency was good enough
to inform me that the Italo-Britannic conven-
tion regarding legal proceedings in civil and
commercial matters, which was signed at
London on December 17th, 193o, has been
extended to Southern Rhodesia with effect as
from May 18th next.

Your Excellency also stated that the British
authority empowered to receive judicial docu-
ments is The Registrar of the High Court,
Salisbury, Southern Rhodesia, and that the
language to be used in communications and
translations is English.

I have noted this communication and avail
myself of this opportunity to convey to Your
Excellency the expression of my highest
consideration.

(Signature illegible.)
Under-Secretary of State.

His Excellency Sir Ronald Graham,
His Britannic Majesty's Ambassador,

Rome.

1 Translated by the Secretariat of the League
of Nations, for information.
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1 TRADUCTION. - TRANSLATION.

I.
AMBASSADE

DE GRANDE-BRETAGNE.

No 129.
(146/4133).

MONSIEUR LE MINISTRE, ROME, le 18 avril 1933.

J'ai l'honneur de porter i la connaissance de Votre Excellence, conform~ment h l'article 16 (a)
de la Convention relative aux actes de procedure en matire civile et commerciale, sign6e L Londres
le 17 d~cembre 1930, que les effets de cette convention sont 6tendus ]a Rhod6sie du Sud.

2. L'autorit6 de ]a Rhod~sie du Sud laquelle devront 6tre transmis les actes judiciaires et
extrajudiciaires, ainsi que les commissions rogatoires, est (( The Registrar of the High Cour,
Salisbury Southern Rhodesia)) ; la langue h employer pour les communications et les traductions
est l'anglais.

3. Conform~ment A l'article 16 (b) de la Convention, l'extension qui fait l'objet de la pr~sente
note entrera en vigueur un mois apr~s la date de celle-ci, c'est-a-dire le 18 mai prochain.

4. Je prie Votre Excellence de bien vouloir accuser r~ception de la pr6sente communication
et je saisis cette occasion, etc.

R. GRAHAM.

A son Excellence Benito Mussolini,
etc., etc., etc.

Ministre des Affaires 6trang~res.

II.

MINISTRE
DES AFFAIRES ITRANGtRES.

T. 29/38.
213155/51.

ROME, le 5 mai 1933, An XI.
MONSIEUR L'AMBASSADEUR,

Votre Excellence a bien voulu me faire savoir par sa note No 129 (146/4/33) en date du 18 avril
6coul6, que la Convention italo-britannique de coop6ration judiciaire en mati6re civile et commer-
ciale, signe h Londres le 17 d~cembre 193o, est 6tendue A la Rhod~sie du Sud et que cette extension
aurait effet A partir du 18 mai courant.

Votre Excellence indique, en outre, que l'autorit6 britannique charg~e de recevoir les actes
judiciaires est ((The Registrar of the High Court, Salisbury, Southern Rhodesia ), et que la langue

employer pour les communications et les traductions est l'anglais.
Je prends acte de cette communication et je saisis cette occasion, etc.

Le Sous-Secrdtaire d'Etat.
(Signature illisible.)

A son Excellence Sir Ronald Graham,
Ambassadeur de Sa Majest6 britannique,

Rome.

'Traduit par le Secr6tariat de la Socit6 des 1 Translated by the Secretariat of the League
Nations, a titre d'information. of Nations, for information.
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No 3023. - CONVENTION ' D'UNION POS-
TALE DES AMItRIQUES ET DE L'ESPA-
GNE. SIGNP-E A MADRID, LE ioNO-
VEMBRE 1931.

RATIFICATION
VENEZUELA .......... 7 juillet 1933.

Communiquee par l'envoye extraordinaire et
ministre pldnipotentiaire d'Espagne i Berne
le 25 juillet 1933.

No 3024. - UNION POSTALE DES AMiIRI-
QUES ET DE L'ESPAGNE. ARRANGE-
MENT 2 RELATIF AUX MANDATS DE
POSTE. SIGNP_ A MADRID, LE io NOVEM-
BRE 1931.

RATIFICATION
VENEZUELA ........... 7 juillet 1933.

Communiquie par l'envoyj extraordinaire et
ministre plenipotentiaire d'Espagne i Berne,
le 25 juillet 1933.

No 3025. - UNION POSTALE DES AMItRI-
QUES ET DE L'ESPAGNE. ARRANGE-
MENT 3 CONCERNANT LES COLIS POS-
TAUX. SIGNt A MADRID, LE Io NO-
VEMBRE 1931.

RATIFICATION
VENEZUELA .......... 7 juillet 1933.

Communiquie par l'envoyj extraordinaire et
ministre pldnipotentiaire d'Espagne ei Berne
le 25 juillet 1933.

No. 3023.- POSTAL UNION CONVENTION'
OF THE AMERICAS AND SPAIN. SIGNED
AT MADRID, NOVEMBER Io, 1931.

RATIFICATION.
VENEZUELA .......... July 7, 1933.

Communicated by the Spanish Envoy Extraordi-
nary and Minister Plenipotentiary at Berne,
July 25, 1933.

No. 3024. - POSTAL UNION OF THE
AMERICAS AND SPAIN. AGREEMENT 2

REGARDING MONEY ORDERS. SIGNED
AT MADRID, NOVEMBER io, 1931.

RATIFICATION.
VENEZUELA .......... July 7, 1933.

Communicated by the Spanish Envoy Extraordi-
nary and Minister Plenipotentiary at Berne,
July 25, 1933.

No. 3025. - POSTAL UNION OF THE
AMERICAS AND SPAIN. PARCEL POST
AGREEMENT 3. SIGNED AT MADRID,
NOVEMBER IO, 1931.

RATIFICATION.
VENEZUELA .......... July 7, 1933.

Communicated by the Spanish Envoy Extraordi-
nary and Minister Plenipotentiary at Berne,
July 25, 1933.

1 Vol. CXXXI, page. 327, of this Series.
2 Vol. CXXXI, page 389, of this Series.

Vol. CXXXI, page 447, of this Series.

1 Vol. CXXXI, page 327, de ce recueil.
2 Vol. CXXXI, page 389, de ce recueil.

3 Vol. CXXXI, page 447, de ce recueil.
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No. 3041. - CONVENTION 1 BETWEEN
GREAT BRITAIN AND NORTHERN
IRELAND AND ESTONIA REGARDING
LEGAL PROCEEDINGS IN CIVIL AND
COMMERCIAL MATTERS. SIGNED AT
LONDON, DECEMBER 22, 1931.

EXCHANGE OF NOTES BETWEEN His MAJESTY'S

GOVERNMENT IN NEW ZEALAND AND THE
ESTONIAN GOVERNMENT RESPECTING THE
ACCESSION OF NEW ZEALAND TO THE ANGLO-

ESTONIAN CIVIL PROCEDURE CONVENTION OF

DECEMBER 22, 1931. TALLINN, FEBRUARY
14 AND 17, 1933.

Note from the Estonian Government regar-
ding an amendment to the note of February
14, 1933, mentioned above. Tallinn, April 27,
1933.

Communiquge par le secrdtaire d'Etat aux Aflaires
Jtrangres de Sd Majestj en Grande-Bretagne,
le 20 septembre 1933.

MINISTkRE
DES AFFAIRES I!TRANGIIRES

52-W.

TALLINN, April 27, 1933.

MONSIEUR LE CHARGt D'AFFAIRES,

With a note No. 18 of the 2oth April, 1933,
you were so good as to draw attention to an
error in the Foreign Minister's Note 9 9 6-W
of the 17th February last acknowledging your
Note No. 7 of the 14th February regarding the
extension of the Anglo-Estonian Civil Procedure
Convention to New-Zealand.

In reply to this Note, I have the honour to
inform you that due cognizance has been taken
of the fact that the extension in question has

I Vol. CXXXII, page 231 ; et vol. CXXXIV,
page 449, de ce recueil.

2 Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.

No 3041. - CONVENTION' ENTRE LA
GRANDE- BRETAGNE ET L'IRLANDE
DU NORD ET L'ESTONIE, CONCERNANT
LES ACTES DE PROCJtDURE EN
MATI!RE CIVILE ET COMMERCIALE.
SIGNItE A LONDRES, LE 22 DtCEMBRE
1931.

ECHANGE DE NOTES ENTRE LE GOUVERNEMENT
DE SA MAJESTI! EN NOUVELLE-ZtLANDE ET
LE GOUVERNEMENT ESTONIEN, CONCERNANT

L'ADH]tSION DE LA NOUVELLE-ZfLANDE A LA

CONVENTION ANGLO-ESTONIENNE DU 22 DE-
CEMBRE 1931, CONCERNANT LA PROCtDURE

CIVILE. TALLINN, LES 14 ET 17 F tVRIER 1933.

Note du Gouvernement estonien portant
amendement A la note du 14 f6vrier 1933 men-
tionne ci-dessus. Tallinn, le 27 avril 1933.

Communicated by His Majesty's Secretary o/
State ]or Foreign Afairs in Great Britain,
September 20, 1933.

2 TRADUCTION. - TRANSLATION.

MINISThRE
DES AFFAIRES IITRANGtRES.

52-W.

TALLINN, le 27 avril 1933.

MONSIEUR LE CHARGE D'AFFAIRES,

Par une note NO 18, en date du 20 avril 1933,
vous avez bien voulu attirer l'attention sur une
erreur contenue dans la note 9 9 6-W du Ministre
des Affaires 6trang6res, en date du 17 f6vrier
dernier, accusant reception de votre note No 7
du 14 f6vrier relative h l'extension A la Nouvelle-
Z61ande de la Convention anglo-estonienne con-
cernant les actes de proc6dure en rnati re civile
et commerciale.

En r~ponse h cette note, j'ai l'honneur de
porter h votre connaissance qu'il a 6t6 dfiment
pris acte du fait que l'extension en question

1 Vol. CXXXII, page 231 ; and Vol. CXXXIV,
page 449, of this Series.

2 Translated by the Secretariat of the League
of Nations, for information.



1933 League of Nations - Treaty Series. 469

been notified under Article 16 (a) of this conven-
tion as indicated in your Note referred to above
instead of Article 15 (a), as given erroneously
in the Foreign Minister's Note of the 17th Fe-
bruary last.

I avail myself of this opportunity to renew tc
you, Monsieur le Charg6 d'affaires, the assurance
of my high consideration.

For th Minister and by authorization

H. LARETEI.

Director of the Political Department.

Monsieur A. J. Hill,
H. B. M. Charg6 d'affaires a. i.

Tallinn.

No 3118- - PROTOCOLE I AUTRICHIEN.
SIGNIE A GENtVE, LE 15 JUILLET 1932.

RATIFICATION
BELGIQUE ...... 23 septembre 1933.

No 24 a). - CONVENTION 2 INTERNATIO-
NALE SUR L'INTERDICTION DE L'EM-
PLOI DU PHOSPHORE BLANC (JAUNE)
DANS L'INDUSTRIE DES ALLUMET-
TES. SIGNt-E A BERNE, LE 26 SEP-
TEMBRE 19o6.

ADHtSION.
PERSE ... .... .... .... ... 5 juin 1933.

Communiqude par le Conseil iddral suisse le
21 juillet 1933.

1 Vol. CXXXV, page 285, de ce recueil.
2 Vol. XI, page 446; vol. XV, page 330; vol.

XIX, page 294 ; vol. XXXIX, page 226; vol. XLV,
page 211 ; vol. LIX, page 429 ; vol. XCII, page
419; vol. CXVII, page 335; et vol. CXXXIV,
page 453, de ce recueil.

a 6t6 notifi~e en vertu de l'article 16 (a) de
ladite convention comme il est indiqu6 dans
votre note susmentionne et non pas de l'ar-
ticle 15 (a) indiqu6 par erreur dans la note du
Ministre des Affaires 6trang6res, en date du
17 f~vrier dernier.

Je saisis cette occasion, Monsieur le Charg6
d'Affaires, etc.

Pour le Ministre et par autorisation

H. LARETEI.

Directeur du Ddpartement politique.

Monsieur A. J. Hill, Charg6 d'Affaires
de Sa Majest6 britannique,

par interim,
Tallinn.

No 3118. - AUSTRIAN PROTOCOL 1, SI-
GNED AT GENEVA, JULY 15, 1932.

RATIFICATION.
BELGIUM ...... September 23, 1933.

No. 24 (a). - INTERNATIONAL CONVEN-
TION 2 PROHIBITING THE USE OF
WHITE (YELLOW) PHOSPHORUS IN
THE MANUFACTURE OF MATCHES. SI-
GNED AT BERNE, SEPTEMBER 26, 19o6.

ACCESSION.
PERSIA ............. June 5, 1933.

Communicated by the Swiss Federal Council,
July 21, 1933.

1 Vol. CXXXV, page 285, of this Series.
2 Vol. XI, page 446; Vol. XV, page 33'; Vol.

XIX, page 295; Vol. XXXIX, page 226; Vol.
XLV, page 211 ; Vol. LIX, page 429; Vol. XCII,
page 419; Vol. CXVII, page 335; and Vol.
CXXXIV, page 453, of this Series.
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